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LOK SABHA DEBATES 

LOK SABHA 

Th8 Lok SIIbhs mtIf lit EMvtfIII of thtI Clock. 

[MR. SPEAKER in thtl Chllit') 

[Tt»MIMion] 

MR. SPEAKER: Question No. 81, Shri Ajlt Jogi-Not 

Present. 

SHRI CHANDRA PAL SINGH YADAV (Jhanel): Mr. 

Speaker, Sir the condition of Bundelkhend is very bad . 

... (InffmUplions) 

MR. SPEAKER: Question No. 82, Shrl Chandra 

Bhushan Singh. 

... (lnMtnJpIions) 

[English] 

MR. SPEAKER: Enough is enough. Please sit down. 

[Tf'8f1SlIItionj 

The Question Hour has not been taken up even for 

a day. 

... (Inftlmlpfions) 

SHRI CHANDRA PAL SINGH YADAV: The people in 

Bundelkhand are dying of starvation. . .. (Inltlnuplions) 

[English] 

MR. SPEAKER: Nothing wiH be recorded. 

... (lnftlnuptionsr 

"Not recorded. 

[Tf1lnSllltionJ 

MR. SPEAKER: Shri Chandra Bhuahan Singh. You 
please tell your question number . 

... (Inftlnuptions) 

MR. SPEAKER: What are you spealdng? You pIeue 
sit down. 

SHRI CHANDRA PAL SINGH YADAV: The people in 
Bundelkhand are dying of starvation . ... (InIfHnpIIon8) 

MR. SPEAKER: You pteue uk after 12 0' clock 
when the qUNtion hour Is over. You pIeue 8It down. 

SHRI CHANDRA PAL SINGH YADAV: Sir, people are 
fleeing from there. 

MR. SPEAKER: Supplementary pie .... 

SHRI CHANDRA BHUSHAN SINGH (Farrukhabad): 
Question No. 82 ..• (Inftlnuptions) 

11.0112 hra . 

ORAL ANSWERS TO QUESTIONS 

[English! 

Recognition to Deemed untv..at1M 
+ 

*82. SHRI CHANDRA BHUSHAN SINGH: 
SHRI HARISINH CHAVDA: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether several deemed Universities are 
functioning in the country; 

(b) if so, the goals and objectives for which such 
Universities are set up; 

(c) whether many deemed Universities have not been 
granted recognition as per the nonna laid down In the 
rulee and the Government haa received complaints In 
this regard; and 

(d) if so, the detailS thereof and the action taken 
thereon? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANOESWARI): (a) to (d) A statement is laid on the 

Table of the House. 

(a) Yes, Sir. There are 101 'Deemed-to-be-Universltiea' 

in the country as of now. 

(b) The Central Govemment is empowered by Section 
3 of the University Grants Commission (UGC) Act, 1956 
to declare an institution of higher education as 'Deemed-

to-be-Universlty' on the advice of the UGC. The intention 
behind the award of the status of 'Deemed-to-be-
University' to an institution which is doing work of a high 
standard comparable to a university, Is to empower It to 
further contribute to the cause of higher education which 
would In tum enrich the university system. The objectives 
01 deemed-to-be-universities are mainly: 

(i) to provide for instruction and training In such 
branches of learning as it may deem fit; 

(ii) to conduct and encourage research and for the 
advancement of and dissemination of knowledge; 

(Iii) to undertake extra mural studies, extension 
programmes and field outreach activities to 
contribute to the development of society; 

(iv) to do all such other acts and things as may be 
necessary or desirable to further the objectives 
of the institute. 

(c) and (d) The UGC has laid down detailed 
guidelines for conalderation of proposals of declaring an 
institution as 'Oeemed-to-be-University'. The proposals 
received for conferment of 'Oeemed-to-be-University' status 
under Section 3 of the UGC Act, 1956 are examined by 
the UGC as per the provisions of these guidelines. A 
committee of eminent experts visits the applicant institution 
and gives its report, which is considered by the 
Commission. The UGC then makes appropriate 
recommendations to the Government. The report of the 
UGC is examined by the Government and H the applicant 
institution is found to be fit enough to be awarded the 
'Deemed-to-be-Unlversity' status, it is so notified by the 
Govemment. 

A writ petition (Public Interaat litigation) has been 
flied by on Shri Vlplav Sharma in the Hon'ble Supreme 
Court of India alleging inltlr .Ii. that a number of 
professional colleges which are not known for academic 
excellence, have been granted the atatua of 'Deemed-to. 
be-Universlty' in the lut few y...... The matter is sub. 
judice. 

{Tmnsls/ionJ 

SHRI CHANDRA SHUSHAN SINGH: Sir, as per the 
report of the World Bank, 80 per cent of the total students 
completing graduation in India are not capable tor any 
job. I would like to submit to the Government that during 
last year they have granted the Itatul ot Deemed 
University to 36 colleges. The Government haw laid down 
specific parameters in this regard. Though the Solicitor 
General in his petition haa also stated that they are going 
to streamline the process and formulat. stringent law so 
that we may compete wfth the foreign universltlea that 
will function here. TIll now the status of Deemed lJnNenIfty 
was granted by the Govemment on the basis of the 
infrastructure of the institution and the Report of the 
Committee of the Universny Grants Commieeion. , would 
like to know whether the Government granted recognition 
only on the basis of the report of that Committee or the 
permission of the State Governmenta, All India Council 
for Technical Education, Medical Council of India or Dental 
Council of India was also required. 

MR. SPEAKER: You please ask question. 

SHRI CHANDRA BHUSHAN SINGH: My question is 
clear. I would like to know as to how many colleges 
have been granted the status of Deemed University on 
the basis of the report of the Committee of University 
Grants Commission by bypassing the State Government 
or other institutions. 

MR. SPEAKER: He aaid,101. 

/English} 

SHRIMATI D. PURANDESWARI: There are 101 
Deemed Universities In the country 88 you have rightly 
mentioned. There is a process wherein the applicant 
sends in his application to the Ministry of Human 
Resource Development for conferring the status of 
'Oeemed-to-be-University'. This application is then 
forwarded to the UGC, which scrutinizes the application. 
It sets up an Expert Committee to go and inspect the 
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facility which is available. This Expert Committee would 
have experts from various fields. It is very essential that 
they be present to go and inspect the facilities. 

MR. SPEAKER: You have mentioned all that in the 
reply. 

SHRIMATI D. PURANDESWARI: So, that answers 
the question. 

MR. SPEAKER: The hon. Member Is asking 88 to 
how many universities have been this status bypassing 
the State Govemment. 

rrl'llfJ8l6l1on} 

You have asked this. 

... (Inlsrruptions) 

MR. SPEAKER: You please sit down, I am helping 
you. 

(English} 

SHRIMATI D. PURANDESWARI: The 'Deemed-to-be-
University' status is conferred after the Expert Committee 
gives its recommendation. So, there is no way we would 
be bypassing the Expert Committee recommendations. 

rrl'llnst.tion} 

SHRI CHANDRA BHUSHAN SINGH: I have asked a 
direct question whether permission of the State 
Govemment and AICTE is also required. I would like to 
know whether the Government grants the status of 
deemed university only after their permission. 

(English} 

SHRIMATI D. PURANDESWARI: A member from 
AICTE is definitely represented in the Expert Committee 
whenever they go to inspect the infrastructure. But, until 
now the State Govemments have not been taken into 
confidence while we are giving them deemed-to-be-
university status. 

There is a Committee that has been set up to look 
into the functioning of the 'Deemed-to-be-Universltles'. This 
Committee Is yet to give its recommendation. Various 
concerns of ali the stakeholders are taken into 
consideration including the State Governments'. 
... (Intsnvptions) 

rrl'llns/stion} 

SHRI CHANDRA SHUSHAN SINGH: Mr. Speaker Sir, 
it has been observed by the Expert Committee of 
University Grants Commission that there are many such 
professional colleges which neither have complete 
infrastructure nor good faculty members and good pap .... 
are also not being published and despite that those 
colleges have been granted the statuI of Deemed 
University. If you ask I will diaclose their names as Well, 
however, it will not be proper. Now the Govemment 
propose to formulate strict law In this regard because 
they are going to be affected on account of this. The 
Govemment have decided to formulate strict law because 
people of foreign countries are also setting up universities 
in the country. Why this step was not taken earlier? Why 
did the Govemment give permission to such colleges 
whose students can neither do manual labour nor service. 

(Eng/ish} 

SHRIMATI D. PURANDESWARI: The AICTE is the 
Council which actually goes and inspects the Infrastructure 
available and then gives recognition to all the colleges. 
The UGC is the Council which actually goes and looks 
into the programmes and then giv88 recognition to the 
institute. So, the experts from the UGC and the AICTE 
are definitely present in the Expert Committee wh9n they 
sanction or rather send the recommendation to the 
Ministry of Human Resource Development for granting 
the 'Deemed-to-be-Unlversltles' status. Though It Is not 
mandatory that the AICTE-recognised colleges only are 
eligible for the 'Deemed-to-be-Universlty' status, yet, the 
UGC considers only such applications that have been 
recognised by the AICTE. So, we have.been making our 
efforts or rather putting in our efforts to ensure that the 
infrastructure, facuity and all the necessary parameters 
are in place before we grant the 'Deemed-to-be-Universlty' 
status. ... (Interruptions) 

MR. SPEAKER: Sorry. No. Please take your seat. 

rrrans/ation} 

SHRI HARISINH CHAVDA: Mr. Speaker Sir, part 'C' 
of the question is: 

"whether many deemed Universities have not been 
granted recognition as per the norms laid down in 
the rules and the Government has received 
complaints in this regard .... • 
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The reply of the above pan of the question is not 
given anywhere. So, I would like to know as to how 
many institutions had applied for the university status and 
till now how many Institutions have been granted this 
status. I would also like to know whether there is any 
pendency in this regard and If so, the reasons therefor. 
la there any application from Gujarat or not? How many 
deemed universities are there In Gujarat as on date and 
whether any application s .. king status of deemed 
university has been received from Gujarat till now or not? 

/EngiiNI} 

MR. SPEAKER: No such question has been asked. 

SHRIMATI D. PURANDESWARI: There are 170 
applications which are pending with us. But with reference 
to the State of Gujarat, I can have It sent across to the 
hon. Member. 

DR. K.S. MANOJ: In the answer given, It has been 
mentioned that there are 101 'Deemed-ta.be-Unlversltles' 
In the country. The 'Deemed Universities' have been given 
full autonomy and they have been functioning according 
to their own rules and regulations. It is found that in the 
'Deemed Unlveraltles' for admission as well as recruitment 
in jobs, the reservation criterion Is not followed. There 
are 101 'Deemed-to-be-Unlversltlea'. In these Universities, 
several courses, even professional courses, are being 
conducted but no reservation criterion Is followed. I would 
like to know from the hon. Minister whether the Central 
Govemment would insist that the reservation criterion that 
is followed In other Universities and all over the country 
is followed In the 'Deemed-to-be-Universities' also for both 
admisalon and recruitment. 

SHRIMATI D. PURANDESWARI: Reservations are 
stipulated in the guidelines of the 'Deemed-to-be-
Universities'. But, however, as I have mentioned earlier, 
there have been certain discrepancies which have been 
brought to our notice. There is a Committee that has 
been set up which is headed by Professor Ramamurthy, 
who is a member of the UGC. Various stakeholders have 
come forward and they have placed their concerns before 
the Committee. These are all being taken into 
consideration. The 'Deemed Universities' and the various 
stakeholders, all of them, would be taken into confidence 
and probably we will come out with better regulations. 

MR. SPEAKER: including the __ of r ... rWIdIDn 
which he says. 

SHRIMATI D. PURANDESWARI: R .. ervation la 
stipulated in the guidelines. 

{Tl'BIJIJIstion} 

SHRI MOHAN SINGH: Mr. Speaker Sir, we ant facing 
serious problem of quaHty of education In the field of 
higher .ducatlon. We have tough competition with 
countries having resources of modem knowledge and 
science. Our concem is that some of the rich Induatrtaliats 
whose Industries are getting ctoaed are shifting thetr 
priorities to education sector which they conalder aafe 
and profit making business. The Govemment arbitrarily 
keeps on granting recognition to universities as deemed 
universities and it is on account of this that the students 
passing out from such higher institutiona wiU not be able 
to excel in this cumpetitive world. I would like to know 
whether the Govemment of India propos. to check 
granting of recognition to universities and deemed 
universities arbitrarily to improve the quality of education 
In the country in this competitive age. 

MR. SPEAKER: Are they giving recognition in an 
arbitrary manner? 

SHRIMATI D. PURANDESWARI: Sir, we are not doing 
It arbitrarily. . .. (InMfTUPtions) 

/English} 

But, aa I have already said there are parameters 
which the applicants have to conform to before they come 
to us and apply for a deemed university status. There 
are various stipulations which they wi" have to meet when 
their applications are given to Ministry of Human R880Urca 
Development for consideration. However, for the 
discrepancies which are already there, we are putting in 
our efforts to firm these gray areas up and to make sure 
that the guidelines are more stringent, as we come 
forward. 

{Translation} 

SHRI RAM KRIPAL YADAV: Mr. Speaker, Sir, through 
you I would like to submit to the Hon'ble Minister that 
the State-wise details of the 101 deemed unlversttlee In 
the country have not been given in the reply. I would like 
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to know as to how many applications have been received 
from Bihar for setting up deemed universities in the State 
as per the norms prescribed for setting up of deemed 
universities and how many deemed universities have been 
pennltted to be set up in Bihar. I understand that there 
is not a single deemed university in BIhar. It is a fact 
and I fully agree with the opinion of hon'ble Shri Mohan 
Singh;i that in the name of deemed university people are 
engaged in the business of fleecing the students In the 
country. 

So, the Government should certainly ponder over this 
issue. . .. (InIMnJpIion$) 

MR. SPEAKER: Then do you want that it should not 
be given in Bihar? 

{English} 

SHRIMATI D. PURANDESWARI: In the State of Bihar, 
there are two deemed universities. One is the Bihar Yoga 
Bharati In Munger and the other Is Nav-Nalanda Mahavira 
at N8Ianda. These are two deemed universities already 
existing in Bihar, but with reference to the applications 
which are lying with us, we would probably Infonn the 
hon. Member about this. 

PROF. M. RAMADASS: The deemed universities in 
this country have been promoted. .,. (Inltlnuptions) 

{TllInslBtion} 

MR. SPEAKER: You please sit down. Nothing of your 
speech is going on record. 

{English} 

PROF. M. RAMADASS: The deemed universities in 
this country have been promoted with a view to expanding 
higher educational institutions. But, unfortunately, most of 
the deemed universities that have come into existence 
are in the private sector established by the private 
educational institutions. A college which is set up five 
years ago is immediately upgraded to a deemed university 
status without much of infrastructure and quality of 
education. I want to ask whether the Government will go 
Into the question of faJHng standards in the quality of 
deemed universities which, In our view, only constitute 

'doomed universities' and not deemed univereities. What 
Is the fee structure prevailing there? What Is the 
reservation policy that we are foflowing there? 

MR. SPEAKER: You are asking too many 
supplementary questions. 

PROF. M. RAMADASS: Will the Minlaler be inclined 
to set up a Committee of this Houee to go into the 
question of the working of the deemed universities in this 
country? 

SHRIMATI D. PURANDESWARI: It Is wrong to aay 
that only private Investors are conferred the deemed 
university status. For example, we have Rashtriya SanskrIt 
Vidyapeeth, Tirupathl, which Is very much a part of the 
Ministry of Human Resource Development ItaeH, has been 
conferred the status of a deemed university. 
... (lnltlnupllon$) 

MR. SPEAKER: There cannot be a running 
commentary, Prof Ramadass. Please do not record It. 

SHRIMATI D. PURANDESWARI: As for specific 
details, I would request the han. Member to get in touch 
with us and we would fumish him with those details. 

MR. SPEAKER: So, he cannot be given detail. 
immediately. 

SHRIMATI D. PURANDESWARI: But, the five years' 
stipulation that the hon. ~r i. talklng about is the 
dtl-novo category where if it is an area of excellance 
which does not already exist, then within five years, a 
deemed university status is conferred under dtl-novo 
status. But for the deemed university status to be given 
to any institute, it is very essential that the institute needs 
to be in existence for 10 years. 

{Translation} 

SHRI CHHEWANG THUPSTAN: Mr. Speaker, Sir, the 
concern expressed by the hon'ble Members here is that 
some of the institutions which were accorded the status 
of 'Deemed to be Universities' should not have been 
accorded this status becau8e they do not IuIIi the norms 

·Not recorded. 
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in all respects, but there is a central institute 01 Buddhist 
Studies in Ladakh which is an organization funded by 
the Ministry 01 HAD, Government of India and Department 
01 Culture lor the past 30-35 years. It has proved there 
as a centre 01 excellence. But the action required to be 
taken under section 3 of the UGC Act, was not taken. 
For this purpose, a committee 01 experts visited there 
which has also given its recommendations. The institution 
has not so lar got the status of the 'Deemed to be 
university' due to only one reason that sufficient faculty 
was not created there. It is in the hands of the institution 
and a proposal has been sent by the institution to the 
Ministry 01 HAD years before in this regard. I would like 
to know from the hon'ble Minister whether the required 
faculty would be provided in that region of the country 
which does not have any 'Deemed to be University' are 
colleges for 6 years . ... (Inltlrruptions) 

MR. SPEAKER: How would you ask about the 
individual? 

SHAI CHHEWANG THUPSTAN: Mr. Speaker, Sir, the 
question pertains to 'deemed to be university'. Would the 
Government accord it the status of a 'deemed to be 
university'. Would the Government fulfil the genuine 
demand of the people there or not? 

{English] 

SHAIMATI D. PUAANDESWAAI: Sir, it is very 
e&88ntial that we have the faculty in place if we want to 
ensure that quality education is given to our children. 
Suppose there is any deemed to be university wherein 
there are discrepancies existing. if these discrepancies 
are brought to the notice of the University Grants 
Commission, it can always recommend to the Ministry of 
Human Aesource Development to withdraw the status of 
deemed to be university status to this particuiar institute 
which do not function as per requirement and the required 
quality. So it is very essential that the laculty is in place, 
but if it is very important then probabiy we can discuss 
and see how this could be attended to. 

{Translation] 

Kidney Racket 

+ 
·83. SHRI THAWAR CHAND GEHLOT: 

SHRI HEMLAL MURMU: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether some doctor. were recently found 
involved in illegal human organ traneplantattonltrafficking 
including Kidney Transplantation; 

(b) If so, the details thereof, State-wise; 

(c) the reaction of the Govemment thereto; 

(d) whether the Government has initiated a High Level 
Inquiry to punish the culprits involved in these Illegal 
activities; 

(e) if so, the details thereof; and 

(I) the stringent measures taken or being taken by 
the Government to check the illegal activity of human 
organ trafficking? 

{English] 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ 
v. PATIL): (a) to (f) A statement is laid on the Table of 
the House. 

St.tement 

(a) to (I) According to available information, the 
following persons including some doctors have reoantly 
been arrested for their alleged involvement in Ulegal 
human organ transplantation, including kidney 
transplantation, in the cases registered by the Haryana 
Police (PS: Palam Vihar, Gurgaon) and Uttar Pradesh 
Police (PS: Civil Lines, Moradabad). 

SI.No. Name 

2 

1 . Dr. Amit Kumar 

2. Dr. Upender (Close associate of Dr. Amit Kumar) 

3. Dr. Saraj Kovlnd (Aneethetlst) 

4. Dr. Jeevan Kumar (Brother of Dr. Amit Kumar) 

5. 

6. 

7. 

8. 

9. 

10. 

Dr. K.K. Agarwal (Anesthetist) 

Gyasuddin (Middleman for supply of kidneys) 

Jagdish Nai (Middleman for supply of kidneys) 

Manoj (OT assistant) 

Smt. Pooja (Wife of Dr. Jeevan Kumar) 

Umesh (Driver of Dr. Jeevan Kumar) 
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11. Ms. Unda (Nurse in RML Hospital, Deihl) 

12. Harpal (Driver of Dr Upender) 

13. Ramesh (Cook of Dr. Amlt Kumar) 

14. Suresh (Cook of Dr. Amit Kumar) 

In view of the gravity of the alleged criminal offences, 
the cases have already been entrusted to the CBI for 
inveltigatlon. The Ministry of Health and Family Welfare 
has al80 requested eBI to conduct a detailed enquiry 
into the existence of unauthorized transplantation centres 
in the country and their modua operandi, 80 that measures 
can . be taken to stop them. 

Commercial dealings in human organs is a punishable 
offence under the provisions of the Transplantation of 
Human Organs Act, 1994. The Appropriate Authorities 
appointed under the Act are responsible and empowered 
to check the Illegal activities of human organs trafficking. 
The Act already contains provisions for stringent 
punishment of the offencM of removal of human organs 
wit~ut authority and for commercial dealings In human 
organs. The Central Government supports the State 
Governments in their endeavours to enforce these 
provisions. 

[Translation} 

SHRI THAWAR CHAND GEHLOT: Mr. Speaker, Sir, 
would like to say that my name starts with the word 

'Tha' and my name is Thawar Chand. 

MR. SPEAKER: I am sorry for this. It Is easy to call 
a simple name. Yours is a very good name. 

SHRI THAWAR CHAND GEHLOT: Mr. Speaker, Sir, 
the medical profession 'is held in high esteems. But over 
some years we have been observing that people have 
got indulged in the trafficking of kidneys and other organs 
of the human body. People have made it a business. 
Illegal activities relating to trafficking of kidney and other 
organs of the human body are undertaken by the people 
after taking lakhs of rupees. The people are suffering 
due to this. 

Mr. Speaker, Sir, I had asked a question whether 
the Government have got any enquiry conducted Into the 
case related to kidney racket. It was replied that the 

case has been given to the CBI and out of those who 
were found Involved In the case after enquiry, 14 persona 
were arrested. There is Transplantation of Human Organs 
Act, 1994 in the country. It pertains to the commercial 
dealings in human organs and has been enforced since 
1995. I feel that the penal provision made in this Act Is 
not sufficient. That is why the people indulged in such 
practice are non concerned and are, making it a business . 
... (lnt8/TUp/ionS) 

MR. SPEAKER: Your please ask the question. 

SHRI THAWAR CHAND GEHLOT: My question Is 
whether the Government would make more stringent 
measures in the Transplantation of Human Organs Act, 
1994 in regard to commercial dealings in human organs. 
If so, by when and If not, the reasons therefor? 

SHRI SHIVRAJ V. PATIL: Mr. Speaker, Sir, actually, 
this question should have been addressed to the Ministry 
of Health and Family Welfare and efforts should have 
been made by the said Ministry but as it has been asked 
in the question as to "what action has been taken·, It 
has been addressed to me and therefore, reply Is being 
given on behalf of the Ministry of Home Affalra. As per 
the Information available with me, the Ministry of Health 
and Family Welfare has considered it. They had 
constituted a committee also, the report of which Is aleo 
available with them. The said committee has made a 
number of suggestions in the report and the Ministry of 
Health and Family Welfare is considering these 
suggestions. Therefore, only they will be able to reply as 
to when and how they are going to do. I cannot reply. 
I will ask them to make the Information available to the 
hon'ble Member. 

SHRI THAWAR CHAND GEHLOT: Mr. Speaker, Sir, 
I would like to know about the hideouts of the persons 
involved in this case, sequence of events and the reasons 
why they were not arrested so far. They are reported to 
have taken shelter in the house of the senior most officer 
of the Uttar Pradesh Govemment for a long time and got 
protection. Will this point also be enquired? 

Secondly, whether the victims whose organs have 
been removed and their families will be provided financial 
assistance by the Govemment, if not, the reasons therefor 
and if so, the time by which it is likely to be provided? 
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MR. SPEAKER: Very cleverty you have put 80 many 
supplementaries In one. 

rrmnslBlkJn} 

SHRI SHIVRAJ V. PATll: Sir, out of the cues 
reported, one is from Haryana and the other is from 
Uttar Pradesh. Earlier It was inveatigated by the police of 
Haryana and Uttar Pradesh. Later they realized that the 
case is not limited to one State only. Even a foreign 
country i.e. Canada is also connected with it. The 
Government thought that the case should be referred to 
the CBI. Now, thIa CM8 II with CBI and CBI Is conducting 
an enquiry into this case and they have arrested some 
persona. When uked about the number of days, within 
which the enquiry will be completed, they replied that it 
would be completed at the earliest. It Is difficult to say 
about the person at whose house they stayed and took 
food. 

MR. SPEAKER: Shri Hem/al Murmu-Not Present. 
ShrirnBti Ranjlt Ranjan. 

SHRIMATI RANJEET RANJAN: Mr. Speaker Sir, I 
am sorry I have the same supplementary. Sir, present 
law Is very simple due to which accused are not convicted 
and they are acquitted early. Will the law be made more 
strtngent? Eartier there was the case of Nithart. which 
Involved not only sexual harassment but al80 
transplantation of kidneys and other human organs. Will 
it also be investigated like that or will It be taken 
seriously? 

SHRI SHIVRAJ V. PATll: Sir, the matter will. of 
COU..... be taken aerIouaIy. The queation of sparing anyone 
does not arise here. But the question does arise as to 
how the law should be. A committee was constituted to 
consider as to what should be the texture of law. The 
committee has presented their report and It is being 
considered by the Ministry of Health. I understand that 
while finalizing the draft of law his sentiments will be 
kept in mind. 

PROF. RAM GOPAl VERMA: Sir. the question which 
I wanted to ask is similar to that which was put up by 
hon'ble Thawar Chand Gehlot. But it was not replied 
whether it was a fact that the prime convict in the kidney 
scam had given a statement In the court 88 well 88 
before the TV channels when he went out of the court 
that that scam was operated from the house of one of 
the highest officers of Uttar Pradesh Government and 
whether that officer had been questioned by the CBI in 
this regard. 

SHRI SHIVRAJ V. PATIL: Sir, we are not aure 
whether the refel'8l'108 was to any oIfIoer of UftarPradMh 
or any other officer. Pemape he had stated that aome 
other police officers were al80 involved and action wu 
being taken against such officers. 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, 
through you, I would like to know from the han".. MlniIter 
of Home Affaire whether any Information hu been 
reported 80 far during the probe of CBI In oonnection 
with taking out of kidney from the body by th ... traders 
carrying out IItIcit trade and their number. Whether the 
properties amused through this ~ in and outside 
the country by the above racketeers will be _!zed .-ld 
depoeIted with the Government exchequer and whether 
c')mpenaation to those affected by thie racket will be 
given from the receipt of such seizures? 

SHRI SHIVRAJ V. PATIL: Mr. Speaker Sir, It hu 
come to our notice that the people Involved In the above 
racket have acquired hoU881 in other countries and are 
living there and perhaps have also acquired property 
there. So far 88 seizure and dilbureement of that property 
among the victims Is concerned, whatever la poeaibIe 
from the legal point of view will be done. There wHI be 
no problem in doing so If It Is possible, It wHl be the 
legal compulsion. 

/English} 

SHRIMATI MANEKA GANDHI: Mr. Speaker. Sir, there 
is no doubt that this kidney racket that hu been caught 
Is only the tip of the iceberg. It Is happening all over the 
country in many many small places that we have not 
been able to track down. But. it is there. Is It not possible 
to make a bank in which the people who need kidneys 
can register themselves. and the people who are wOllng 
to sell their kidneys they sell them at a price fixed by the 
Government and there Is change from time to time, like 
America or Europe has? What is happening now Is that 
the people are going to Singapore to get their organa 
replaced. If we could have a bank here. that will make 
it legal; and we make it a ctean professional job both for 
the donor and the person who gets the kidney. 

MR. SPEAKER: Only the Minister of Health would 
be able to answer. 

SHRIMATI MANEKA GANDHI: Yea, Sir, I know that 
the Health Minister Is the right person to ask this. 
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MR. SPEAKER: But I am sure that he will pass on 
the Information. 

SHRIMATI MANEKA GANDHI: I just want to ask this. 
Why can't we 'put the IPC attempt to murder' on people 
who take out kidneys illegally? It is an attempt to murder. 
Some people have died when their kidneys were removed 
without their knowledge. 

SHRI SHIVRAJ V. PATIL: This is a matter which Is 
under the consideration of the Government, I am told. 
They have eye banka and they would like to have a 
bank for other organs of the human body also. But 88 to 
how it has to be done, they are considering. I think the 
Health Minister would be In a better position to explain 
this. 

As far as the interpretation of the law with respect to 
attempt to murder is concemed, yes, if can be done; it 
would be done. If It cannot be done, then we are helplees. 
Only by amending the law or providing in the law, this 
should be done. 

De-re .. rvatlon of Item. under SSI 
+ 

*84. SHRI ANANDRAO VITHOBA ADSUL: 
SHRI RAVI PRAKASH VERMA: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether the Union Govemment has decided to 
de-reaerve 79 Items from the list of Small Scale Induatriea 
as reported in the TII17tIS of India dated February 9, 2008; 

(b) it so, the detall8 thereof and the F888OI'l8 therefor; 

(c) whether there Is a demand to keep small acale 
units within the ambit of reeervatton to avoid competition 
from large Industrial houaes; and 

(d) If so, the ~.1Ia ther80f and the reaction of the 
GOV8ml'l18f\t thereon? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) to (d) A Statement Is laid on the Table of 
the House. 

StII,.",.", 

(a) to (d) Review of the Ust of items exclualvely 
reserved for the Small Scale Sector is a continuous 
process. Consultation. are held with the concemed 
stakeholders, followed by deliberations in the meeting of 
the Advisory Committee on ReMrvatlon, constituted under 
the Industries (Development & Regulation) Act, 1961 (lOR 
Act.). Items are de-reserved by the Government based 
on the recommendatlonl of the AdvI.ory Committee. 
Dereeervation Is made through a notIfIcaIIon under SectIon 
29B of the lOR Act. 

Following the above procedure, Govemment de-
reserved 79 more Items on 5.2.2008 by omitting these 
Items from the -LIst of Item. reserved for exclusive 
manufacture In SSI Sector-. The dtMila about the de-
reeerved Items is given In the following table: 

Product Group name No. of Items 
cte-reserved 

SI. No. of Items In the "Ust of 
Items ruerved for ucluetve 
manufacture In SSI sector' 

Food and Allied Items 

Paper and paper products 

Plastic product (including injection moulded thermo 
plastic products) 

Chemicals and chemical products 

Natural essentia/ oHs 

Organic chemicaJa, Drugs and Drug intermediates 

Other chemicals and chemical products 

2 

04 

1S 

08 

06 

02 

08 

10 

3 

SA, 9, 10, 12. 

53, 55, 57, 58, 69, 50, 66, 67, 88, 70, 71, 
73, 74, 75, 78, 78, 80, 81. 

12S, 129, 130,' 131, 132, 137, 140, 14OC. 

211, 213, 214, 215, 21S, 217. 

219, 228. 

231, 232, 240, 241, 247, 249E, 251, 252. 

254A, 269, 299, 300, 307, 309, 311, 320, 
322, mA. 



19 Drsl Answtll'8 MARCH 4, 2008 10 OtItIs/ions 20 

Mechanical engineering, excluding transport equipment 

Electrical machines, appliances and apparatus including 
electronics & electrical appliances 

Electronic equipments and components 

Stationery items 

GO·.'':'~!'lment has taken several policy measures for 
making the Indian Industry, including the very vital micro 
and small enterprises sector competitive and facilitate the 
achievement of their full potential. One of the key 
measures has been the gradual and calibrated removal 
of restriction in the form of reservation of items to be 
exclusively produced in the small scale sector. This has 
been done to Improve the competitiveness of the industry; 
to enable the Indian industry to compete with Imports; 
promote creation of job opportunities; upgrade its 
technology to produce quality' products and to achieve 
economies of scale. Empirically verifiable independent 
studies conducted by reputed agencies have not revealed 
any adverse Impact of earlier de-reservations. 

Government Is following a process of calibrated and 
progressive de-l'8II8rvation. The Govemment continues to 
watch the performance of the small scale sector and 
implements various schemes and programmes, in 
collaboration with the State Governments, to provide 
support aimed at enhancing the productivity and 
competitiveness 'of this Sector. 

SHRI ANANDRAO VITHOBA ADSUL: Mr. Speaker, 
Sir, we all know that the small-scale Industries is the 
largest employment generation sector. Small entrepreneurs 
are running those industries. That is why, protection is 
given to the small-scale industries by way of reservation. 
Here, about 79 items are de-reserved. In the answer of 
the Minister, it is told that the Committee has given 
recommendation, which was appointed. 

If the same Committee had reserved those items, 
then now what is the reason to de-reserve those items? 

SHRI ASHWANI KUMAR: The process of de-
reservation has been an ongoing process at least from 
1991 onwards. There have been four successive 
Committees. The first one was the Raghavan Committee, 

2 3 

04 353, 399, 400, 531. 

15 

01 

03 

552, 555, 558, 564, 568, 689, 570, 573, 
577, 582, 588, SA9, 693, 596A, 697. 

604 

769, 770, 771. 

then there was the Abid Hussain Commmee and then 
the S.P. Gupta Committee, who after discussions with all 
the stakeholders concemed recommended de-reservation 
of certain Items in a calibrated manner. 

The need to de-reserve items for exclusive 
manufacture in the SSI Sector is also a function of the 
global economy; it is also a function of the new chaUenges 
on the export front for upgradatlon of technology, for 
availability and access to easy credit. 

Sir, this House will be happy to note that experts' 
studies, one by UNDP and the other by another 
Consultant which went Into the entire gamut of the eftect 
of de-reservation in the small scale sector have opined 
that there has, in fact, been no negative Impact. That Is 
the reason why, Sir, today industrial productivity and 
industrial production have achieved record growth. I would 
like to assure the hon. Member that the Govemment 
treats the SSI sector as one of great importance because 
it is the largest employer and it is a lector that has 
contributed handsomely to our Industrial production and 
to our GDP. There can be no question of any dereliction 
as far as the policy for making our industry competitive 
is concemed. This policy of de-reservation should be seen 
in that contest. 

SHRI ANANDRAO VITHOBA ADSUL: I would like to 
know from the Minister whether he has taken note of the 
impact on those items which are de-reserved. Has any 
study or survey been made? If so, how are they going 
to protect those items In the small scale Industry? 

SHRI ASHWANI KUMAR: As I said, our studies show 
that de-reservation facilitated the upgradatlon of 
technology, access to credit, etc. and also led to an export 
growth in this sector. Therefore, on the whole, the enect 
has not been negative. There could be some transitional 
problems but for that the Government has launched 
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various schemes for financial assistance, technological 
upgradation assistance, etc. So, on the whole, we do not 
find a negative impact and that is why our industries are 
becoming more and more competitive not only within India 
but also globally. 

/Translation} 

SHRI RAVI PRAKASH VERMA: Mr. Speaker, Sir, now 
the Govemment are going to take a decision of handing 
over the small-scale industries sector to the market. In 
1984, 873 items were reserved. Today the situation is 
that only 35 items are left with and the rest have been 
handed over to the market. It is also a fact that the 
small-scale Industries have the most job generation 
potential. PIa the hon'ble Minister has stated that the 
prooess of reserving and dereserving is underway. I would 
like to say that despite the protection given by the 
Government and even after reserving some Items, small-
scale industries aector was not able to become competitive 
and export-oriented. The hon. Minister was mentioning 
some setbacks. What have been the reasons there for? 
Does he consider the reservation policy obsolete? What 
is he going to do for the companies which are not able 
to compete after dereservation? 

SHRI ASHWANI KUMAR: Mr. Speaker, Sir, I have 
already answered the question which the hon'bie Member 
has asked. The reasons due to which de-reservation of 
items has been done, due to those very reasons the 
small-scale industries sector is not able to pass the acid 
test of competition. Neither the small-scale industries 
sector was r'1etting capital from the banks nor was it able 
to update its technology. It was also not able to give its 
contribution to the exports. Apart from it we also kept in 
our mind our Import policies and compulsions of 
globalisation and this process had been continuing since 
1991. It has not happened overnight. 5-6 Expert 
Committees comprising senior officers of the Govemment 
were constituted. Secretary, Department of Industries, 
Secretary, Commerce, Secretary, Small-Scale Industries 
in consultation with the Advisory Committee which is 
represented by all the States arrived at a decision that 
gradullly we shall have to move ahead towards 
dereservation. Hon'ble Member is telling the truth that in 
1984, 870 items were exclusively reserved for the small-
scale industries sector and their number at present has 
been reduced to 35 only. But despite this if we look at 
the larger perspective our industry is competitive and 
healthy and also it is growing. I would like to inform in 
reply to his question that the reasons behind dereservation 

were the same why the small-scale industries sector was 
not growing due to protectionism. We have, therefore, 
adopted the policy of de-reservation to help it grow and 
bring about reforms in it. 

[English! 

SHRI OMAR ABDULLAH: Thank you, Sir. Through 
you, I would like to ask the hon. Minister this. If my 
information serves me correctly, items like shoes and toys 
are reserved for the small-scale sector. Now these are 
precisely the sort of items that when we visit an Indian 
market we find flooded with Chinese products, rather than 
Indian products. In fact, more often than not, now we 
find a lot of our handicraft items are machine-
manufactured and brought in from China. I understand 
that keeping items reserved for the small-scale sector is 
in order to protect them from large Indian manufacturers. 
But this is akin to throwing out the baby with the 
bathwater because in order to protect Indian small-scale 
manufacturers from Indian large-scale manufacturers, we 
are opening the field for Chinese manufacturers and giving 
them an unfair advantage. 

Therefore, in light of the various studies that the 
hon. Minister has made reference to, which have said 
that the Indian industry has become more competitive 
when it has been de-reserved, 18 the Govemment of India 
considering allowing Indian manufacturers to determine 
their scale of operations, their scale of manufacturing 
rather than the Government forcing the scale of 
manufacturing on them? 

SHRI ASHWANI KUMAR: Sir, the entire focus and 
purpose of a policy of de.reservation is for those who 
wish to continue in a particular product line to find in the 
market whether they can be competitive and If so how? 
Therefore, what we have done is this. You are right, it is 
also to protect them against imports because Imports 
cannot be withheld by fiat and, therefore, if we know that 
certain items are being imported in large measure, the 
only way to protect our industry is to facilitate their coming 
of age so that they can meet the challenge of a large 
domestic manufacturer as well as of the imports. 
Therefore, you are right; in the ultimate ,Qalysis it will 
have to be left to the manufacturer and the industry 
concerned to find ways to achieve economies of scale, 
to achieve technological upgradation and to become 
competitive because no longer can economies be run by 
fiat or by taw and, therefore, law will have to keep pace 
with the changing realities of the times. 

SHRI BIKRAM KESHARI DEO: Sir, I would like to 
know from the hon. Minister one thing. If a particular 
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Item manufactured by the small-scale Industry Is de-
reserved then he cannot compete with the big player. 
Will the 'Govemment chalk out a policy to compensate 
'or that loss by the small-scale sector? 

SHRI ASHWANI KUMAR: Sir, in an economy that is 
moving to integrate Itself globally there are limits to .what 
Government can do by way of policy Interventions. 
However, through the phase of de-reservation, 
Govemment has come up with various policies that have 
given timely relief and more particularly purposive relief 
In the sense of enabling them to ultimately meet the 
challenges of compatitlon. If a particular product's 
reserved for exclusive manufacture In the small-scale 
sector and H the quality of the product Is such that It will 
not find a buyer In the market, that Industry In any case, 
cannot survive. Therefore, one has taken a reali8t1c and 
a pragmatic view and I can assure the hon. Members 
that the policy has been formulated after due deliberation 
and consultations of a very extensive nature with all 
stakeholders and at the highest level. 

Voluntllry Retirement ca... In 
Pare MilItary Forc •• 

-85. SHRI M.P. VEERENDRA KUMAR: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) the reasons for a large number of Central para-
military forces personnel seeking voluntary retirement in 
the recent past; and 

(b) the remedial steps taken/proposed to be taken 
by the Govemment In th/a regard? 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ 
V. PATIL): (a) Voluntary retlrementa by Central Para-
military Forces (CPMFs) personnel have been attributed 
mainly to the reasons IIke-posting In remote areas and 
stressful wondng conditions; prolonged period of separation 
from family; personal and domestic compu/alona; perceived 
Inadequate compensation; and availability of a1tematlve 
employment opportunities nearer home. 

(b) Some of the steps taken to reduce stress level 
among CPMF personnel and to enable them to attend to 
personal poblems and Increase their satisfaction level 
are-focus on more family, and separated family 
accom~ation; basic amenlleslfacilitles for the troops 
and their families; efforts to provide telephone facilities to 
troopl on the border; transparent leave policy; regular 

Interaction, both formal and Informal, between 
commanders/officers and troops; Yoga cluses for better 
strell management; recreational and aports facHItI .. ; 
revamping of grievances redres8aI machinery; Introduction 
of Composite Hospitals with specialized facilities; Centre 
Police Canteen facilities for all the serving and Ex CPMF 
personnel and constitution of Welfare and Rehabilitation 
Board (WARB) to look into the welfare and rehabilitation 
requirements of 'Next of Kina' ex CPMF personnel. 

SHRI M. P. VEERENDRA KUMAR: Hon. Speaker, 
Sir, I would like to know from the hon. Mlnleter whether 
It i. a fact that only one woman has reached the poIIt 
of Inspector General in CISF as weU as that the gender 
t)las Is aleo evident in that women are entrusted lighter 
duties like frieking at airports, heritage sites and Metro 
while men predominate In providing security to vital 
Installations like nuclear plants, space centres, 011 
refineries, seaports, coal fields, steel plants, WIP areas 
and Govemment offices. 

MR. SPEAKER: Does It a~? 

...(Inlsnup/tonl) 

MR. SPEAKER: Your support for the particular gender 
Is appreciated. I think the hon. Minister can send him 
the Information. 

SHRI SHIVRAJ V. PATIL: I will send him the 
information. But in short, I would like to say what he has 
stated I. not correct. 

SHRI M.P. VEERENDRA KUMAR: Hon. Minister, has 
the Deihl High Court ruling striking down the dlecr1mlnatory 
promotion criteria In the BSF between those on active 
field duty and those on desk jobs been Implemented? 
Does this also serve as a precedent for other five sister 
Servlces-ITBP, CISF, CRPF, Assam Rifles & Sashastra 
Seema Bal? This Is about High Court judgement. 

SHRI SHIVRAJ V. PATIL: Sir, the judgements given 
by the JudiCiary are binding on the Govemment and they 
will certainly be implemented. I do not know which 
judgement is referred to and without understanding what 
is written in that judgement, I will not be able to respond 
properly. 

MR. SPEAKER: Unless there is an appeal pending! 
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fTrsns/8tion} 

PROF. RASA SINGH RAWAT: Mr. Sptlaker Sir, 
through you, I would like to know from the hon'ble Minister 
of Home Affairs whether the number of the personnel of 
central Para-military forces who have availed themselves 
of voluntary retirements during the last three years ftorn 
CRPF, CISF, BSF and other, is available with the 
Govemment? Is It a fact that a communication gap usually 
exists between the officers and the soldiers? I would like 
to lubmlt partlcular1y, through you air, that humanitarian 
approach ahould be adopted when there il a wedding In 
the family of a sotdler, If his mother or father dies, It his 
wife Is ill. At that time he cannot be present before the 
boaa for taking leave and the Commander Sahib does 
not give him time to meet. Consequently he becomes 
frustrated and la compelled to quit his service. Through 
you, I would like to know from the Government whether 
they propose to take some special initiative to ask the 
officers to adopt humanitarian attitude and establish 
harmonious relations between officers and soldiers. 

SHRI SHIVRAJ V. PATIL: Sir, I have got the flgur ... 
I can give figures. The number of personnel who have 
resigned from the BSF during 2005, 2006 and 2007 Is 
236, 222 and 151 respectively. The corr88pondlng figures 
In respect of the CISF are 226, 194 and 185. In respect 
of the CISF they are 125, 223 and 183. In cue of the 
ITBP they are 60, 66 and 33. No one has r88igned from 
NSG. In the SSB 12, 64 and 105 personnel have resigned 
during the above period. These are the figures. As far as 
giving permiasion to a soldier to visit his hometown is 
concerned, I think, It is governed by rules and regulations. 
It becomes mandatory for their officers to act in 
accordance with those rules. If they do not do so, some 
may get this facility and some may not but It should not 
be done. Therefore, It Is observed that whatever is 
possible In accordance with the law, should be done. If 
any unpleasant Incident as you referred to occurs in the 
family or there is a happy occasion like marriage In the 
family of a soldier and It becomes necessary for a soldier 
to visit his hometown, In that case the rule can be 
interpreted In such a way that the soldier could get the 
facility of leave. The higher officers have also been asked 
to act accordingly. 

[English} 

St8tutory Body for Higher Education 

*86. SHRI IQBAL AHMED SARADGI: Will the 
Minister of HUMAN RlSOURCE DEVELOPMENT be 
pleased to state: 

(a) whether, in an effort to regulate dIstanCe and 
online education courses in India, the Government 

proposes to set up a statutory body that will also monitor 
COU ..... being provided by the foreign UnlveraltleslCollege8 
through Internet; 

(b) If 80, whether the Ministry haa prepared a draft 
bill to provide legal backing to the Dletance Education 
Council; and 

(c) if 80, the time by when a final decilion in this 
regard is likely to be taken? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) to (c) A Statement II laid on the 
Table of the Sabha. 

."".",.", 

A proposal, to establish an ~ atatutory body 
for promotion, coordination, determination and regulation 
of standards In the open and dlatance education system, 
which Includes on-line education, Is In an advanced stage 
of conaIderation. ThII Statutory body II also proposed to 
be empowered to regulate the entry and operation of 
foreign distance education providers. 

SHRI IQBAL AHMED SARADGI: Sir, the Initiative of 
distance education has acquired a new dlmenalon. 
Thousands and thouaancls of students are uplrlng to 
avail of this opportunity through the correepondence and 
online educaUon. I would like to know from the hon. 
Minister whether the facUlty of IITa and lIMa Ie available 
In the form of correspondence COUI'88I online for those 
who have not been selected in IITa and liMa. 

SHRIMATI D. PURANDESWARI: Sir, IlTa and liMa 
are not available in correspondence cours... However, It 
is up to the Institutes to decide whether they would want 
to extend that kind of facility to the students. 

SHRI IQBAL AHMED SARADGI: The students have 
given representations from time to time that they have 
some grievances about not providing the certificates; 
recognition not being given to their certiflcates in other 
Universities, etc. Is there any proposal with the 
Govemment so that theN are accepted In almoet all the 
Unlveraltles throughout the country? 

SHRIMATI D. PURANDESWARI: Sir, the preHnc8 of 
the Distant Education Council (DEC) Is • statutory 
authority with the Indira Gandhi National Open University 
(IGNOU), which is responsible for determining and aIeo 
coordinating the standards of Distant Education. However, 
some of the self-financing deemed Universities and other 
Universities have started offering Dlatant Education 
Programmes, and they do not want to abide by the DEC 
because they feel that DEC la not an authority to control 
a deemed-to-be University or a Untveralty. However, the 
172nd Report of the Standing Committee on Human 
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Aesource Developmerrt has suggested or recommended 
the formation of the DEC, which Is under consideration. 

SHAI VAAKAlA RADHAKAISHNAN: I would like to 
know this. Is the DEG-which Is now functioning--dolng 
their work under a statute or merely on an Executive 
Order? What is the position of bringing a new statute to 
give them some recognition? 

The Distant Education Universities and Foreign 
Universities award degrees. Are they recognized by the 
Government of India under any statute? What Is the status 
of those degrees? Do you propose to bring in a new 
statute to monitor all these activities? 

SHAIMATI D. PUAANDESWAAI: Sir, as I have 
already mentioned that the DEC is a statutory authority 
of the IGNOU under Section 16 statute 28 of the IGNOU 
Act of 1985. However, as I had mentioned earlier, many 
of the deemed-ta-be Universities and Universities are not 
considering DEC as an authority to control the Distant 
Education. 

The Mlnstry of HAD Is now considering bringing the 
DEC Act In the Parliament. It Is presently with the 
Legislative Department, &nd soon we would come forward 
to the House with the concemed Act. 

SHAI AAMDAS ATHAWALE: Mr. Speaker, Sir, how 
many students are studying in these universities? What 
is the reservation policy for the students of SCIST? How 
many SC/ST students are there out of them? 

[English} 

SHAIMATI D. PUAANDESWAAI: Sir, in all, there are 
about 18.33 lakh students enrolled in various State Open 
Universities, and other Distant Education modes also. But 
as regards the exact numbers of SC and ST students, 
we do not maintain It Centrally as It is the Universities 
that maintain this number. 

MR. SPEAKEA: Question No. 87-Shri Suresh 
Angad~ot present. 

Shri Braja Kiahore Tripathy. 

expenditure on Education 
+ 

*87. SHAI BAAJA KISHOAE TAIPATHY: 
SHAI SURESH ANGADI: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government proposes to raise the 
expenditure on education during the Eleventh Five Year 
Plan in comparison to the Tenth Five Year Plan aa 
reported in the Finsncl6l ExptrlSS dated December 14, 
2007; 

(b) if so, the details thereof; 

(c) the percentage of GOP the Government proposes 
to spend on Education during the Eleventh Plan period 
against the targets of National Common Minimum 
Programme; and 

(d) the extent to which the education lector Is likely 
to be benefited? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PUAANDESWARI): (a) to (d) A Statement is laid on the 
Table of the House. 

StlItement 

(a) to (c) Eleventh Five Year Plan allocation of 
As. 2,69,873 crore provided to the Ministry of Human 
Resource Development (Rs. 1,84,930 crore for the 
Department of School Education & Literacy and 
As. 84,943 crore for Department of Higher Education), 
constitutes 19.4% of the total XI Plan allocation, as 
compared to 7.7% in the X Five Year Plan. This 
substantial increase in Central Plan Outlay for education 
represents a very substantial effort on the part of the 
Central Government towards raising public spending on 
education towards the goal of 6% of GOP. Overall 
progress towards this goal, would however, also depend 
on the efforts made by the State Govemments. 

(d) The Increased allocation during XI Plan is 
expected to lead to Increased acce88 while enluring 
quality and inclusiveness. 

SHRI BRAJA KISHORE TRIPATHY: Mr. Speaker, Sir. 
It is quite necessary to spend more money on education 
to build an inclusive society. But so far we have failed to 
achieve the Constitutional commitment with regard to 
universal education. This House had the privilege to 
extend the time limit of 10 years after 1960 onwards to 
reach this goal. 

Various Commissions recommended so many things 
on public spending and education. We have taken the 
Kothari Commission Report as the ideal one. The Kothari 
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Commission has recommended spending about six per 
cent of the GOP on education. It was also assured to 
the country that we will be able to spend six par cent of 
the GOP on education at the end of the Tenth Five Year 
Plan. This Government has also committed in its Common 
Minimum Programme (CMP) that they will be able to 
spend six per cent of the GOP on education during their 
tenure. Sir, this is their last year, and they have failed to 
achieve the target of spending six per cent of GOP on 
public education. 

MA. SPEAKER: Please put your question. 

SHRI BRAJA KISHORE TRIPATHY: They have 
assured in the written reply that during the Eleventh Five-
Year Plan, they will be able to spend five per cent of 
GOP on education. I would like to have a categorical 
reply from the Minister as to why they have failed to 
spend six per cent of GOP on education, which they 
have committed to the nation. During the Eleventh Plan 
period also, the target of spending six per cent of the 
GOP on education cannot be achieved. I would like to 
know whether they will be able to spend more money on 
education so that we can at least spend six per cent of 
GOP on education during the Eleventh Five Year Plan. 

MA. SPEAKER: No repetition is necessary. 

SHRIMATI D. PURANDESWARI: Sir, the gross 
budgetary support given to the education sector in the 
Tenth Plan was a little over se .. en per cent, but in the 
Eleventh Plan, it is 19.3 per cent. So, we have been 
Increasing our allocations for the education sector. 
However, through you, Sir, I would like to apprise the 
Member that the six per cent that we have promised to 
spend on education is totally not what the Government 
of India would be pitching in; it is both the Government 
of India as well as the State Governments put together. 
The share of the Government of India has been increasing 
over the years, but the State Government's fund allocation, 
unfortunately, has been declining over the years. Even 
as I appreciate the concern of the Member, I would like 
to appeal to all the Members, through you, Sir, to put 
pressure on their respective State Governments to ensure 
that they pitch in their quantity of the allocation also 
towards education. . .. (Inltlnuplions) 

MR. SPEAKER: Hon. Member. you are very unhappy 
if the Question Hour goes smoothly! 

SHRI BRAJA KISHORE TRIPATHY: This was the 
constitutional commitment of the Government of India and 
that is why. after every ten years, this House has the 
privilege to extend the time by another ten years so as 
to achieve the goal of universal education. It is also the 

duty of the Government of India to look Into the issue of 
whether the State Governments are spending or not. 

MR. SPEAKER: It is in the Concurrent List. 

SHRI BRAJA KISHORE TRIPATHY: My question to 
which I want a categorical reply is whether the 
Government of India is also spending six per cent of 
GOP on education or not. They should assure us that 
they would be able to spend six per cent of GOP on 
education during the Eleventh Five Year Plan. 

SHRIMATI D. PURANDESWARI: Sir, it is public 
spending which is required to be six per cent, and that 
public spending would be done by both the Central 
Government and the State Governments put together. 

SHRI N.N. KRISHNADAS: Sir, the hon. Minister has 
mentioned just now that the share of the State 
Governments is slightly decreaSing in comparison with 
what is being invested by the Union Government in the 
education sector. it is not correct, I am sorry to say. In 
our Kerala State, it is increasing year after year. Here, 
the State Government's share is increasing year after 
year whereas the investment by the Union Government 
is decreasing year after year. I would like to know, through 
you, Sir, from the hon. Minister from where she Is quoting 
these statistics and from which recorda she got these 
statistics. 

SHRIMATI D. PURANDESWARI: We have the 
statistics and I can always send it to the hon. Member 
for his scrutiny. But with reference to the States, I would 
definitely like to emphasize once again that the share of 
the States has been declining considerably over the years. 
Once again, I would like to appeal through the House to 
the State Governments to ensure that they increase their 
allocation for education. 

SHRI PRABODH PANDA: Sir, the Minister mentioned 
just now that since the States have decreased their share, 
they are not achieving the target. So far as West Bengal 
is concemed, they have increased their share by more 
than ten per cent. I would like to know from the Minister 
which are the States which have decreased their allocation 
on education. 

MR. SPEAKER: This Is not the question. 

SHRIMATI D. PURANDESWARI: Sir. I can always 
send the information to the Member. 

MR. SPEAKER: You cannot go on blaming the State 
Governments here. 

Inveatment In Small See!. Sector 

*SS. SHRI VIJOY KRISHNA: WHI the Minister of 
MICRO, SMALL AND MEDIUM ENTERPRISES be 
pleased to state: 
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(a) the total investment made in each State including 
Uttar PradNh, Bihar and Orlsu in Micro, Small and 
Medium EnterpriMa during each of the last three years, 
Sector-wise and State/Union Territory-wise; 

(b) the employment generateet in each of these 
sectors; and 

(c) the number of these enterprises owned by 
physically challenged people, Sector-wise? 

THE MINISTER OF MICRO, SMALL AND MEDIUM 
ENTERPRISES (SHRI MAHABIR PRASAD): (a) to (c) A 
statement Is laid on the Table of the House. 

<a) and (b) Estimation of the total fixed invelltment 
and employment In the micro and amall errterpri8ea HCtor 
in India (including Uttar Pradesh, Bihar and Orissa) are 
made on the baais of the results of the Third all India 
Census for the Small Scale Industries conducted during 
2001-02. These estimates for last three yea,. are given 
below In Table 1 and Table 2 respectively. StatelUnion 
Territory-wise details of estimated fixed investment are 
given in the Annexure encloaed. Since the medium 
enterprises were for the first time defined under the Micro, 
Small and Medium Enterprleea Development Act, 2006 
which came into force w.e.f. October 2, 2006, information 
in respect of fixed investment and employment in the 
medium enterprise sector is not available. 

Table 1 

Sector Fixed Investment (Rs. Crore) 

2004-05 2005-06 2006-07 

1. Micro enterpise 1,02,946 1,07,983 1,'3,023 

2. Small enterprise 85,848 90,067 94,284 

Tota' 1,88,793 1,98,050 2,07,307 

Table 2 

Sector Employment (Lakh persona) 

2004-05 2005-06 2006.Q7 

1. Micro enterprise 185.81 193.87 202.15 

2. Small enterprise 101.75 105.98 110.37 

Total 287.66 299.85 312.52 

(c) The Information in respect of enterprises owneet by physically challenged people Is not available. 

An".xu,. 
St.taIlJT-W,. o.t.lls of IhtJ Ellllmsltld Flxtld Invtl8hMnt M .. by MIc", .. 

Smsll Entstprlstls duting 2004-1J5, 2005-06 IUId 2006-07 

S!.No. Name of the State! 
Union Territory 

Fixed Investment (Rs. erore) 

2004-05 2005-06 2006-07 

2 3 4 5 

1. Jammu and Kashmir 1566 1652 1738 

2. Himachal Pradesh 952 1042 1104 
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2 3 4 5 

3. Punjab 12675 12929 13186 

4. Chandigarh 570 588 604 

5. Uttaranchal 1929 2096 2294 

6. Haryana 8545 8786 9052 

7. Delhi 7520 7712 7913 

8. Rajasthan 8399 8873 9254 

9. Uttar Pradesh 21858 23407 24852 

10. Bihar 3121 3251 3392 

11. Sikklm 13 13 14 

12. Arunachal Pradesh 39 40 42 

13. Nagaland 474 524 601 

14. Manipur 399 413 428 

15. Mizoram 145 155 167 

16. Tripura 358 370 384 

17. Meghalaya 173 187 202 

18. Assam 1342 1399 1451 

19. West Bengal 6221 6424 6838 

20. Jharkhand 745 787 839 

21. Orissa 2429 2530 2640 

22. Chhattisgarh 2282 2361 2420 

23. Madhya Pradesh 4233 4481 4723 

24. Gujarat 13336 13908 14327 

25. Daman and Diu 3842 4039 4216 

26. Oadra and Nagar Haveli 0 0 0 

27. Maharashtra 36271 38644 41197 

28. Andhra Pradesh 13663 14047 14460 

29. Kamataka 10143 10672 11206 

30. Goa 809 839 855 

31. Lakshadweep 11 12 13 
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2 3 

32. Kerala 8476 

33. Tamil Nadu 15492 

34. Pondicheny 706 

35. Andaman and Nicobar Islands 54 

All India 188793 

SHRI VIJOY KRISHNA: Mr. Speaker, Sir, there is a 
table In which details of Investment and employment In 
the micro and small scale enterprises sector are given. 
Gandhiji had a dream that there should be more 
employment avenues for the poor, but now-a-days 
employment opportunities are decreasing and Investment 
is also low. Due to that the situation is that the people 
are forced to migrate to other States in search of job 
where they are brutally beaten. In these circumstances, 
I would request the Government to create more 
employment opportunities by providing special packages 
in the micro and small scale sector particularly in the 
States of Bihar, Uttar Pradesh, Orissa and their adjoining 
States. So, my question is whether the Govemment will 
take initiatives in this regard? 

SHRI MAHABIR PRASAD: Mr. Speaker, Sir, the 
hon'ble Member just talked about of providing a special 
package. As a matter of fact we are working in this 
sector by treating the whole India as a unit. The hon'ble 
Member has asked particularly about Bihar, Orissa and 
Uttar Pradesh. I would like to tell the hon'ble Member 
that we have given a very big package. This package is 
very big; 60 I will send him a copy of it. We are further 
exploring the way by which this sector is likely to be 
developed as a unit in the whole country because this is 
the Ministry which can generate employment. For this 
purpose the Ministry has provided a special package last 
month. I will arrange sending of a copy of this package 
to the hon'ble Member for reference. 

SHRI LALU PRASAD: I am sitting beside you, 50, 

please 8upply me a copy just now ... (Interruptions) 

SHRI VIJOY KRISHNA: Mr. Speaker, Sir. with your 
kind permission, I would like to say that a large number 
of micro and small scaJe industries have been lying closed 

4 5 

8748 8998 

16335 17252 

742 766 

56 58 

198050 207307 

because of loan burden. The Govemment have taken a 
very bold step In the budget. I would like to know from 
the Minister as to what steps the Government are 
contemplating to take to revive the micro and small scale 
enterprises either by waiving off their loans or the interests 
thereon? 

SHRI MAHABIR PRASAD: Mr. Speaker, Sir, the Issue 
of waiving loans is a policy matter. In this regard we act 
on the basis of reports of the Reserve Bank of India. 
Now the hon'ble Members want the loans of these 
entrepreneurs to be waived off . ... (Interruptions) 

SHRI VIJOY KRISHNA: You should at least waive 
off the interest of their loans. ... (Inl8rrupllons) 

MR. SPEAKER: Please take your seat. 

... (Interruptions) 

SHRI MAHABIR PRASAD: This year budget is very 
good. Please go through the entire budget. Through you, 
I would like to congratulate the Minister of Finance. If 
you want something to be done, I will definitely consider 
what more we can do in the States in this regard. 

[English} 

SHRI BASU DEB ACHARIA: Sir, in small and medium 
scale industries, there is a scope for employment of a 
large section of unemployed people. However. due to 
certain policies, these small-scale industries. cottage 
industries, medium and micro industries are facing a crisis. 

MR. SPEAKER: Please give time for reply. 

SHRI BASU DEB ACHARIA: A large number of small 
Industries have been closed during the last several years. 
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I would like to know from the Minister as to what steps 
the Government Ie conte~ng to take to revive our 
traditional and rural Induatrie&-emall, cottage, micro and 
medium Induatriee-eo that a large number of people 
can be employed. 

MR. SPEAKER: Let him reply because there Is no 
time left. 

{Tnlnm.tIon} 

SHRI MAHABIR PRASAD: Mr. Speaker, Sir, hon'ble 
~be... have raleed a que8tlon how to revive theae 
enterprises. In this context last year we have set up a 
'Sphoortl Scheme' with a fund of R8. 100 crore. 
... (InfBnupIions) 

SHRI BASU DEB ACHARIA: As. 100 crore is a very 
small amount what can be done with thII meagre amount? 

/EngIish} 

MR. SPEAKER: Pi.... allow him to reply. 

{Tmnslstlon} 

SHRI MAHABIR PRASAD: WIth this package we are 
running the 'Sphoortl scheme' to revive the traditional 
indu8tries In which growth is slowing down gradually. 

[English} 

MR. SPEAKER: I am thankful to the hon. Members 
of all 81dea for a very peaceful and productive Question 
Hour. It shows that we can do very good work for which 
I seek your kind co-operation. 

SHRIMATI KRISHNA TIRATH: Thank you. We also 
appreciate this. 

WRITTEN ANSWERS TO QUESTIONS 

{T"nm.tIon} 

Import of Pul ... 

-81. SHRI AJIT JOGI: Will the Mlnl.ter of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) the total quantity of pulses Imported In the country 
during each of the last three ye8r'l and ateo during this 
year, country-wise; and 

(b) the total foreign exchange incurred thereon, 
country-wise? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAL NATH): (a) and (b) Data of total quantity 
of pulsea Imported during each of the last three yea ... 
and for the 'period April-October of this financial year, 
country-wise and value-wise, is given In the Statement 
enclosed. 

""""nt 

AfPnistan Tis 

Argentina 

AUltrllia 

Brazil 

Canada 

Taiwan 

ChIna PRP 

Apr.2Q04..Mar-20Q5 

QIy (Tons) VIIue 
(RI. L.akh) 

2 3 

40 6.84 

78086 9588.95 

474002 51855.45 

27278 4957.85 

Apr-2OO5-Mlr·2006 

QIy (Tons) Value 
(RI. LaIIh) 

4 5 

91829 14187.75 

872887 87343.08 

39280 8187.73 

Apr.2OQ8.Mar-2007 Apr·2007-Oc1·2007 (Pro¥ieioneI) 

QIy (Tons) Value QIy (Tons) Value 
(Ra. LIkh) (As. Lekh) 

8 7 8 8 

48 5.78 

194198 36374.57 88271 13323.58 

48 14.21 898 277.96 

905325 108398.80 785273 119573.87 

496 84.89 

59423 18228.05 1494 2185.94 
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2 3 4 5 8 7 8 9 

Denmark 780 145.97 650 124.08 

Djibouti 110 2O.n 110 28.63 8.88 

Egypt A RP &4 12.13 

Ethiopia 4431 871.32 4827 708.81 8111 1489.13 1541 381.08 

France 72297 &426.31 32286 3125.26 108&65 12205.92 93716 13571.15 
GeIllWly 12180 1333.00 10870 1674.07 
IndoneIII 135 24.20 288 86.80 1541 600.88 12 3.94 
Iran n425 12965.08 37252 9909.89 4635 1494.27 
Iraq 236 40.16 

tt.Jy 
132 25.57 

Japan 0.10 

Kenya 798 127.11 976 182.23 2941 881.16 13284 3216.83 
Lebanon 

0.22 
Midagaecar 

109 42.33 189 58.49 
Melawi 11384 1872.01 1912 270.53 10n8 1888.51 4352 820.20 MaIayaIa 1188 162.19 861 97.15 4n 118.94 181 41.38 
Myanmar 479229 87904.26 491030 91329.80 615622 159458.00 388247 88419.12 
Moldova 

1504 157.42 
Mozambique 9501 1354.94 5039 767.47 8207 1037.78 2305 429.22 
NepaJ 15502 3597.97 15259 3727.88 ma 2388.14 481 161.26 
New Caledonia 22 7.54 47 12.83 
New ZIIIInd 823 110 ..... 478 84.58 382 49.78 182 22.73 
Pakiltan IR 10947 1879.72 134950 22847.55 2108 427.83 225 41.11 
Peru 86 23.07 n 33.11 
AornInia 180 17.12 

RuaIa 4n3 815.&4 14844 2131.42 21864 2489.08 12923 1833 ..... 
SaucI Arab 2 0.20 
Singapore 15.50 272 26.92 133 14.08 126 19.82 
Somda 

130 28.11 
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2 3 4 

SouIl Africa 25 

Sri Lanka DSA 

Switzerland 577 121.42 

Tanzania Rep 28019 4585.25 48450 

Thailand 277 38.81 691 

Turkey 18995 4125.23 18284 

Uganda 

U Arab Emts. 352 84.87 92 

UK 22 2.79 

Ukraine 14875 1531.21 31169 

USA 4953 717.43 52248 

Uruguay 

Uzbekistan 370.08 1481 

Unspecified 238 

Toial 1339442 1m57.74 1898327 

P·ProvisionaJ. 
Souroe-DGCI&P. 

/English} 

Court DIrection. on StrIkH 

·89. SHRI HITEN BARMAN: 
SHRI MAHAVIR BHAGORA: 

Will the Minister of HOME AFFAIRS be pleued to 
state: 

(8) whether the Govemment is aware that in8pite of 
the directions of the Supreme Court and the High Courts, 
strikes are called out at times by various political and 
non-political organizations which throws general life out 

of gears; 

(b) if 80, the details thereof; 

(c) whether the Union Govemment has instructed the 

State Govemments and Union Territory administrations to 
follow the instructions in letter and spirit; 

5 6 7 8 9 

2.82 415 110.37 

37 6.83 

8025.73 33267 7171.81 18883 4353.82 

162.20 2057 692.32 250 14.50 

5115.86 2970 1095.08 1397 382.50 

44 13.35 

22.31 

0.35 

2928.44 121528 13426.42 21003 2993.59 

6274.46 146350 18584.35 118888 17821.78 

24 3.70 

369.59 2419 844.27 427 140.11 

37.58 9 1.48 124 27.46 

24nt3.03 2270966 369191.11 1530704 281858.41 

(d) jf so, whether the State Govemments have 
followed the Instructions; 

(e) If 80, the detallI thereof; and 

(f) If not, the action taken by the Government in thts 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): Ca) 
to (f) There have been instances of calla given by political 
parties and non political organizations for general strike, 
hartalslbandhs affecting IlOI'Illal life and general routine 
of the public, in spite of court's orders. Law and order Is 
a State subject under the Seventh Schedule of the 
Constitution, and it is the rnponalbility of the State 
Governments to deal with such demonstrations and 
strike., etc., as per the law. The Central Govemment 
monitors the law and order situation In the country on a 
regular basis. In the process, the Central Government 
a180 maintains close contact with State Governments 
beside. sharing information with them. Whenever 
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nece •• ary, advl.orles are also sent to the State 
Govemments, from time to time. On many occulona, the 
Central Government, on the request of the State 
Govemment{s) also provides assistance In the form of 
deployment of Central security forces to aid the States to 
effectively deal with the situation. The State Governments 
and the Central Government are bound by law to follow 
the ruIInga of the Courts. 

Standard of EduCtltlon In Government 
Primary Schools 

-90 SHRI ABU AYES MONDAL: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleued to 
state: 

(a) whether according to a Government report on 
elementary education releued on January 22, 2008 only 
about 43 per cent of the students In Government echools 
puaed with more than 60 per cent marks at the primary 
level with girls doing slightly better than boys; 

(b) If so, the- details thereof, State-wlae; and 

(c) the steps taken to Improve the standard of 
education at the primary level? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH): (a) to (c) 
National University of Educational Planning and 
Administration (NUEPA) collects elementary school 
statistics annually through the District Information System 
for Education (DISE) from all districts In the country. 
According to DISE data 2006-07, 45.04% studenta passed 
with 60% and above marks, at the exit cI..... of the 
primary stage. Girls have performed slightly better than 
boys, and the percentage of girls and boys pasaing with 
60% and above marks Is 45.12% and 44.96% respectively. 

State-wise percentage of boys and girls securing 60% 
and above marks in the examination at the end of Grade 
IVN, u per District Information System (DISE) data 2006-
07, is given In the statltment enclosed. 

Under Sarva Shikaha Abhlyan several activities have 
been undertaken to improve the quality of elementary 
education. This includes recruitment of 8.32 lakh addltiona: 
teachers to improve the pupil teacher ratio, in service 
training of teachers for a period of 20 days every year, 
free distribution of textbooks for primary and upper primary 
Cla1888 to about 6.5 crore Scheduled CUte, Scheduled 
Tribe and girl students, academic support to primary and 
upper primary achools through 6395 Block Resource 
Centres and 68352 Cluster Resource Ce'ltres and regular 
eva:uatlon of students. 

Stilltl-wisfI IJStr:tII1h1f1t1 of bop MId ",118 S«:IJdng fJ()% and Bbovs ITIIIrks in ths SXIll11in8tion al ths 
Bnd of GratM IV/II, 118 psr Distrlcl Intorrn.tion SysftHn (DISE) ct._ 200tJ-07, by 

NafiolM/ UnivtNslfy of Et:tut:.fi0n81 Pl8nning and Adminisfnlfion. 

SI.No. StateJUT 

2 

1. Andaman and Nlcobar Islands 

2. Andhra Pradesh 

3. Arunachal Pradesh 

4. Assam 

5. Bihar 

Examination Results: 2006-07 
(Grade IVN) 

Boys Girls 
Pused with Pasaed with 60% 

60% & above marks & above marks 

3 4 

52.49 58.52 

68.55 67.57 

20.67 19.n 

27.17 25.70 

37.24 37.55 
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1 2 3 4 

6. Chandtgarh 55.24 59.32 

7. Chhattlsgarh 46.07 45.87 

8. Dadra and Nagar Havell 56.41 55.12 

9. Daman and Diu 35.55 44.74 

10. Delhi 54.89 63.29 

11. Goa 50.90 55.86 

12. Gujarat 55.64 57.88 

13. Haryana 36.91 36.87 

14. Himachal Pradeeh 52.18 65.n 

15. Jammu and Kuhmir 49.90 49.95 

16. Jharkhand 28.61 27.41 

17. Kamataka 66.16 66.83 

18. Kerala 54.90 58.34 

19. Lakshadweep 37.61 40.96 

20. Madhya Pradesh 21.31 20.48 

21. Maharashtra 54.38 66.05 

22. Manipur 24.86 24.09 

23. Meghalaya 21.25 22.94 

24. Mizoram 22.19 24.62 

25. Nagaland 22.98 23.42 

26. Orissa 14.89 14.00 

27. Pondlcheny 52.13 54.73 

28. Punjab 26.43 28.52 

29. Rajasthan 53.47 49.18 

30. Sikkim 21.96 19.07 

31. Tamil Nadu 65.02 69.97 

32. Tripura 13.64 14.14 

33. Uttar Pradesh 37.n 35.74 

34. Uttarakhand 38.20 35.28 

35. West Bengal 46.08 44.n 

All States 44.96 46.12 
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Equity Funding and Dealgn Intervention Schem •• 

*91. SHRI KAILASH MEGHWAL: WiD the Minister of 
MICRO, SMALL AND MEDIUM ENTERPRISES be 
pleased to state: 

(8) whether the Government proposes to launch 
equity funding and design intervention schemes for micro, 
small and medium enterprises to improve their 
competitiveness; 

(b) if so, the details thereof; 

(c) whether the Government proposes to improve 
availability of finances for the units of this sector; 

(d) if so, the details thereof; and 

(e) the time by when these initiatives are likely to be 
taken by the Government? 

THE MINISTER OF MICRO, SMALL AND MEDIUM 
ENTERPRISES (SHRI MAHABIR PRASAD): (a) and (b) 
For providing equity support to the micro, small and 
medium enterpriles (MSMEs), Small Industries 
Development Bank of India (SIDBI) has set up SIDBI 
Venture Capital limited (SVCL). SVCL is managing two 
funds, namely, National Venture Fund for Software and 
Information Technology and SME Growth Fund with a 
corpus size of Rs. 100 crore and Rs. 500 crore 
respectively. In addition, SIDBI has allocated a corpus of 
Rs. 100 crore to directly provide equity assistance to 
well performing existing MSME customers of SIDBI. 

For enhancing .the competitiveness of the Indian 
manufacturing sector, the Govemment has announced the 
National Manufacturing Competitiveness Programme 
(NMCP). Design Intervention is a part of the NMCP that 
aims to bring the MSME sector and design expertise on 
a common platform and to provide expert advice and 
solutions on design problems. 

(c) and (d) The Govemment has announced a 'Policy 
Package for Stepping up Credit to Small and Medium 
Enterprises (SMEs)' on 10 August 2005. The measures 
in the Policy Package to increase the quantum of credit 
to SMEs (including micro and small enterpris88) include: 
(i) public sector banks to fix their own targets for funding 
SMEs in order to achieve a minimum 20% year-on-year 
growth in credit to the SME sector, (ii) public sector banks 
to follow a transparent rating system with cost of credit 
being linked to the credit rating of the enterprise, 
(c) commercial banks to make concerted efforts to provide 

credit cover on an average to at least 5 new micro, 
small and medium enterprises at each of their eemi urbani 
urban branches per year, and (d) adoption of cluster-
based approach by banks for SME financing. 

(e) The Scheme for equity support is already under 
operation and the Scheme for Design Intervention is 
presently under finalisation. 

Monaoon prediction. 

*92. SHRI G. KARUNAKARA REDDY: 
SHRI NAVE EN JINDAL: 

Will the Minister of E,6,ATH SCIENCES be pIaaaed 
to state: 

(a) whether there is any improvement in the capacity 
to make precise predictions about monsoons in India in 
the last few years; 

(b) H not, the reasons therefor; 

(c) whether the Government has analyaed the I'88IOIW 
for the inexact predictions about the droughts and floods 
in the country; 

(d) if so, the details thereof; and 

(e) the remedial steps taken/proposed to be taken in 
this regard? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SIBAL): (a) and (b) Yes, Sir. There has been an 
improvement in capacity to make precise predictions of 
monsoon in India, but not upto the full satisfaction of the 
Government. 

Forecasting of monsoon requires world class 
infrastructure ope rationalized digitally, human resource 
equipped and trained to analyse the data and a 
dissemination network with connectivity to reach last mile 
user. India has been lagging on all the three fronts. Efforts 
have been made on all the fronts to enable ~ to improve 
capacity to make precise predictions of monsoon during 
the past three years. 

The Government has cleared a massive 
modernization plan with an investment of Rs. 920 crol'88 
in next 2 years to build wor1d class weather forecasting 
infrastructure. We are in the process of revamping India 
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Meteorological Department (IMD) and train human 
resource by upgrading skills to analyse data provided by 
such infrastructure. We are also seeking help of world 
class experts for revamping the processea within and 
seeking to create new employment opportunities so that 
trained personnel, whether within or outside the country 
become part of the process of making prediction of the 
monsoon more precise. We have also decided to access 
the best models available outside India for prediction of 
Indian monsoon. 

India being a tropical country, the weather prediction 
is a complex and challenging scientific task. However, 
effort to improve the accuracy of weather forecasting Is 
being attempted on a continuous basis. 

Several steps were taken in recent years to improve 
the accuracy of short and medium range weather 
forecasts. These include: implementation of a higher 
resolution (50km) global weather forecast model, a 27 
km resolution meso-scale (Indian-sub-continent scale) 
model; assimilation of additional satellite observations; 
adoption of a muhi-model Man-Machine-Mix approach and 
setting up of a network of 125 automatic weather stations 
(AWS) which facilitated hourly monitOring of significant 
weather events. 

(c) to (e) The day-to-day prediction of floods and 
monitoring of drought situation over an area comes under 
the ambit of short and medium range weather forecasting, 
which has shown improvement during last few years. 
Following systems of flood prediction and drought 
monitoring are in place on operational basis: 

(i) India Meteorological Department (IMD) monitors 
river 8ub-catchment scale rainfall scenario based 
on rainfall data of IMD, Central Water 
Commission (CWC) and State Governments. 
USing these data, Quantitative PreCipitation 
Forecasts (QPF) is provided to CWC, the nodal 
agency for flood forecasting and warnings. 

(ii) For agricultural drought management at smaller 
geographical scale, an Agro-advisory Service 
(MS) is being run by IMD at agro-cllmatic zone 
(cluster of 3-4 districts) level. MS units, located 
at 107 agro-climatic zones, are provided with 4 
days in advance forecasts twice a week for 
preparation and dissemination of crop-speciflc 
agro-advisories. 

Drought being a phenomenon of longer duration and 
larger spatial extent, prediction of its occurrence eeverity 
and duration is done through long range forecast system 

over a time scale of a month to season. IMD implemented 
a long range forecast model for the monsoon-2007, which 
had the capability of predicting seasonal drought 
conditions. The model Is being further fine-tuned for 
issuing long range forecast of rainfall for monsoon-2008. 

[TranslBtionj 

Conference on Federal Cri"," 

·93. SHRI RASHEED MASOOD: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether recently an Intematlonal Conference w_ 
held in India to address the Issue of tackling federal 
crimes; 

(b) if so, the main issues discussed and the outcome 
thereof; 

(c) the names of the countries that participated In 
this conference; and 

(d) the follow-up action proposed by the Govemment 
on this issue? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): 
(a) As per the available Information, no international 
Conference was held in India on the laue of tackling 
federal crimes. 

(b) to (d) Do not arise. 

Teaching ot Engllah Lang119 lit 
the Primary LewI 

·94. SHRI MOHAN SINGH: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Govemment proposes to teach 
English language from the primary level Itself In all the 
schools in the country; 

(b) if so, the details thereof; 

(c) whether the move to teach English language is 
contradictory to the recommendation of the Kothari 
Convnission of 1964 which favoured mother tongue as 
the medium of instruction in primary schools; and 

(d) if so, the reaction of the Govemment thereon? 
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THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH): (a) to (d) The 
State Governments/Union Territory (UT) Administrations 
decide the curriculum of elementary education. Nearly all 
States in the country have introduced English as a subject 
at some stage of the primary level of education. 

{English} 

ExpotU and Import. 

*95. SHRI RAVICHANDRAN SIPPIPARAI: 
SHRI KASHIRAM RANA: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) the extent of actual Increase In exports and 
imports against the targets set during the last three yeara 
alongwlth the percentage of increase and also the details 
of the targets fixed for the next two years; and 

(b) the special steps taken by the Government to 
achieve the export targets in the last three years? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAL NATH): (a) Targets and achievements of 
India's exports during the last three years as well as 
their extent of increase and corresponding growth rates 
are given in the Table below: 

Expons: Targets & AchieVllments 

Year 
Export target 
(US$ Billion) 

Export performance 
(US$ Billion) 

Extent of increase 
of export against 

Target (US$ Billion) 

Growth R::ate 
of Exports 

(%) 

2004*05 75 83.5 

2005-06 92 103.1 

2006-07 125 126,3 

Data Source: DGCI&S, Kolkata. 

While an export target of US$ 160 billion has been 
set for the year 2007-08, the target 0' export 'or 2008-
09 has not yet been finalised. However, no, targets are 
fixed for the imports. The value of imports along with 
their annual growth rates for the last three years is given 
in the following table: 

ImpoftS,: Pelfonnance 

Year 

2004-05 

2005-06 

2006-07 

Imports 
(US$ Billion) 

111.5 

149.2 

185.6 

Data Source: DGCI&S, Kolkata. 

Growth Rate 
(%) 

42.70 

33.76 

24.43 

(b) Government has taken several Initiatives in 
accordance with the Foreign Trade PoiIicy and Its Annual 
Supplements for promoting exports. These initiatives 
include bringing into 'orce the SEZ Act 2005 and 

+8.50 30.85 

+11.1 23.41 

+1.3 22.48 

implementation of the Focus Product Scheme, Focus 
Market Scheme, Vishesh Krishi and Gram Udyog Yojana, 
Duty Entitlement Passbook Scheme, Export Promotion 
Capital Goods Scheme etc. Apart from this, special 
package have also been announced during 2007-08 in 
respect of export items adversely affected by the 
appreciation 0' Rupee. 

{TllInsllllion} 

Educational Facilitle. In Rural 
and Urban Areas 

*96. DR. DHIRENDRA AGARWAL: 
SHRI JIVABHAI A. PATEL: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the break-up 0' percentage of availability of 
education in the rural and urban areas in terms of 
vocational, University and technical education in the 
country; 
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(b) whether the ratio of rural areas in the above kind 
of education Is quite low; 

(c) if so, the remedial steps taken by the Government 
in this regard; and 

(d) the achievement as a result thereof? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH): (a) to (d) The 
Ministry of Human Resource Development does not 
maintain data regarding availability of education in the 
rural and urban areu in terms of vocational, university 
and technical education in the country. 

However, it is a fact that there are Significant 
disparit1e8 in the availability of colleges in the Nral and 
urban areas in the country. Over three fifths of colleges 
imparting courses in general education are located In 
urban areas. This figure Is over 80% in the case of 
technical and profesSional colleges. 

With a view to remedy the situation. in the XI Plan 
the following measures are proposed: 

(i) To give support for starting of 370 colleges in 
districts where the Gross Enrolment Ratio is 
lower than the national average. Most of these 
districts also have a concentration of SCs. STs 
and Minorities. 

(il) To support over 6000 colleges which were not 
hitherto given any funding by UGC. 

(iii) To launch a scheme of Incentivising State 
Governments for expansion and starting of new 
institutions of Higher Education. 

The University Grants Commission ~. r;'.'ides special 
grants to universities and colleges located in backward 
areas to improve their infrastructure to a level where 
these institutions are able to introduce innovations and 
meet challenges of globalization of higher education. 

On the vocational education side, a scheme for the 
establishment of 600 new Polytechnics in Government 
and PPP mode and promotion of another 400 Polytechnics 
in the private sector Is on the anvil. The above proposal 
wiH ensure proviaion of support for starting a Polytechnic 
In every district, which does not have a Polytechnic at 
preaent. 

/English} 

Loan to Student. 

·97. SHRI ASADUDDIN OWAISI~ 
SHRI KINJARAPU YERRANNAIDU: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pteased to state: 

(a) whether the Government Is contemplating to 
formulate a loan scheme for the students and subsldiae 
the interest on higher study loans In view of the increulng 
fee in the field of higher education; 

(b) If so, the details and salient features thereof; 

(c) the criteria adopted by the Government to get 
waiver of interest on educational loans; 

(d) the number of students likely to be benefited 
under this scheme; and 

(e) the time by when this scheme Is Ulcely to be 
started? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH): (_) to (e) A 
proposal to introduce a scheme for providing Interest 
subsidy during the moratorium period covering the duration 
of the professional course plus one year or 6 months 
from the date of employment whichever Ie earlier, on the 
educational loans taken by students having lower than a 
specified parental income, for pursuing profe .. lonal 
education in India under the revised Model Educational 
Loan Scheme formulated by the Indian Banks' Association, 
Is under consideration of the Government. 

Competition From Chine.. Plut!c Export .... 

·98. SHRI S.K. KHARVENTHAN: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Indian Plastic Exporters are facing 
stiff competition from China in the wake of rupee 
appreciation; 

(b) If 80, the details thereof; 

(c) whether the Government has any propoaaJ to 
provide more sops to the pIa8tic Induatry to compete 
with all the countries in the world market; 
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(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAL NATH): (a) and (b) Irrespective of rupee 
appreciation, Indian plastic exporters have been facing 
stiff competition from China mainly in plastic consumer 
items and other plastic processed articles. The percentage 
of Chinese imports of plastics to India have shown an 
upward trend. 

(c) to (e) Indian plastic industry is also provided 
benefit of financial assistance under Market Access 
Initiative and Market Development Assistance schemes 
for promotion of exports along with neutralization of taxes 
and duties as per provision of Foreign Trade Policy. 

FDI In Infrastructure, High Technology 
and Exports 

'99. SHRI BASU DEB ACHARIA: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether FDI should be encouraged In the areas 
of Infrastructure, high technology and exports .. per 
National Common Minimum Programme; and 

(b) if so, the status of FDI in these sectors during 
each of the last three years as on date, sector-wise? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAL NATH): (a) As per extant policy, Foreign 
Direct Investment (FDI) up to 100% is permitted under 
the automatic route in moat of the sectors. FDI is a 
means to supplement domestic investment for achieving 
a higher level of economic development and providing 
opportunities for technological upgradation 88 well 88 

access to global managerial skills and practices. With 
forward and backward linkages and access to I. 'ltematlonal 
quality goods and services, FDI brings In capital and 
also provides access to modem technology and beat 
practice. 

(b) A statement on year-wi.e FDI inflow in 
Infrastructure Sector during April 2004 to December 2007 
is enclosed. 

sr.temMt 

S.No. Sector 

1. Power 

2. Non·Conventional Energy 

3. Petroleum & Natural Gas 

4. Telecommunications 

YBBr-WfSB FDllnf/ows From Apli/ 2(}()tI to DtlctJmbBr 2007 

StIcIor. Infl1l$tructure 

2004-05 2005-06 2006-07 
Apr-Mar Apr-Mar Apr-Mar 

52.94 87.09 157.47 

0.01 0.11 2.11 

113.47 14.17 89.37 

124.53 623.55 4n.74 

5. Air Transport (Including Air Freight) 0.00 0.00 0.00 

6. Ports 

7. Construction AdMties 

8. Housing & Real Estate 
(Including Cineplex, 
Multiplex, Integrated 
Townships & Commercial 
Complexes Etc.) 

Grand Total 

13.04 

152.00 

0.00 

458.00 

0.50 0.00 

150.58 985.36 

38.04 467.34 

914.04 2,179.39 

(Amount in US$ million) 

2007-08 Total 
Apr-Dec 

227.62 525.13 

7.57 9.81 

316.44 533.44 

1,043.01 2,268.83 

0.14 0.14 

0.00 13.55 

1,015.40 2,303.34 

1,485.62 1,991.00 

4,095.80 7,645.23 
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International Conaplracy Among the Terrorla .. 

*100. DR. CHINTA MOHAN: 
SHRI RAJIV RANJAN SINGH MLALAN": 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

. (a) whether the terrorist outfits spreading violence in 
the country conspire with each other at international level; 

(b) if so, the details thereof; 

(c) the names of terrorist outfits which are so 
conspiring at International level and are responsible for 
spreading violence in the country; 

(d) the concrete steps taken by the Government to 
get information on the activities of these outfits till date; 
and 

(e) the steps proposed to be taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
to (e) Available information and reports Indicate that most 
individuals and grcups indulging in terrorist activities in 
India, have links with terrorist groups and agencies across 
the border mainly In PaklstanlPoK. The main groups 
involved in terrorist activities and Incidents In India, and 
have international networks. are the Lashkar-e-Tayyaba 
(Let). Jaish-e-Mohammed (JaM), Harkat-ul-Jihad-e-lslami 
(HUJI), Hizbul Mujahideen (HM), AI-Badr, etc. 

The security and intelligence agencies closely monitor 
the activities of such groups and networks. and relevant 
information and inputs in this regard are also being 
regularly shared with the State Governments. Close 
vigilance and surveillance is being maintained on the 
borders to check and control possible infiltration of terrorist 
elements into the country. Other measures taken in this 
regard. include border fencinglfloodlighting and 
strengthening of arrangements for coastal security. 

Further, given the external imperatives of terrorist 
activities and violence in various parts of the country, 
action is also being taken at the international level through 
bilateral and multi-lateral cooperation to check and counter 

terrorism and several institutional mechanisms have been 
developed towards this end. These. in/tlNII;'. include 
Home Secretary Level Talks with Pakistan. Nepal, 
Bangladesh, Myanmar and Bhutan. Joint Working Groups 
(JWGs) on Counter Terrorism with 25 countries and 2 
regional groups viz: European Union (EU) and the way 
of Bengal initiative for Multi-sectoral Technical and 
Economical Cooperation (BIMSTEC), Agreements on 
Mutual Legal Assistance Treaties (MLATS) In criminal 
matters with 22 countries, and Extradition Treaties with 
26 countries. Further, India is an active member of 'the 
Global Coalition against terrorism and It is a signatory to 
all UN Security Council Resolutions on counter terrorism 
and is an active partner in all UN measures to combat 
the menace of Global Terrorism. 

Changes In National Literacy Mlulon 

805. SHRI RAGHUVEER SINGH KOSHAL: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Government is contemplating to 
launch new schemes/programmes by bringing changes in 
the National Literacy Mission; 

(b) if so, the details and salient features thereof; and 

(c) the steps taken by the Government to implement 
such schemes in the country, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (8) to (c) In 2007-08, the schemes of MLiteracy 
Campaigns & Operation Restoration" and -Continuing 
Education Programme" have been merged into one 
scheme known as "Adult Education and Skill 
Development". Similarly, the schemes of -Support to NGOs 
in the field of Adult Education" and "Jan Shikshan 
Sansthan" have also been merged into one scheme 
known as "Support to NGOsilnstitutionslSRCs for Adult 
Education and Skill Developmenr. In view of the merger 
of the schemes, some modifications In the programme, 
strategies and the financial parameters are underway. 

Releaae of PrilOnera 

806. DR. LAXMINARAYAN PANDEY: 
SHRI KIREN RIJIJU: 
SHRI CHANDRA MANI TRIPATHI: 

WIU the Minister of HOME AFFAIRS be pleased to 
state: 
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(a) whether the Government of Andhra Pradesh 
ordered the release of approximately 1500 prisoners on 
15th August 2007; 

(b) if 80, whether some of them were imprisoned for 
heinous crimes and some of them were facing life terms; 

(c) If 80, the details thereof; 

(d) whether the Supreme Court has expressed 
reaervation on the release of prisoners in such a manner; 
and 

(e) If 80, the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): (a) 
No, Sir. 

(b) and (c) Does not arise. 

(d) and (e) The Supreme Court in its order dated 
29th January, 2008 In Writ Petition (Crl.) No. 135 of 2003 
titled Anll Sharma vs. State. of Haryana & Anr. with 
connected matters has observed that since the alleged 
prematurely released 1500 hardcore prisoners were not 
brought before the court, it would be difficult to give 
effective relief In exercise of the power under Article 32 
of the Constitution. However, if there are instances of the 
power being exercised arbitrarily by the State Govemment 
for the release of pri80ner, it is open to the petitioner to 
challenge such arbitrary exercise of power before the 
High Court under Article 226 of the Constitution after 
Impleading the prisoners released prematurely as 
respondents. Subject to the aforesaid observation the 
Supreme Court dismissed the writ petition. 

Bifurcation of UGC 

807. SHRI PUSP JAIN: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state: 

(a) whether the Government proposes to bifurcate 
University Grants Commission into four separate 
autonomous bodies for better expansion of higher 
education in the country; 

(b) if 80, the details thereof; and 

(c) the time by when a final decision Is likely to be 
taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) No, Sir. 

(b) and (c) Do not arise. 

/English} 

Reviled Norms for Adml.slon In B.EeI. College. 

808. SHRI KULDEEP BISHNOI: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased. to 
state: 

(a) whether the Govemment has revised the norms 
for admission and recruitment of teachers in B.Ed. 
colleges; 

(b) if so, the details thereof; 

(c) the reasons for lowering the eligibility marks for 
the course and basic qualification for principals; and 

(d) the steps taken by the Government to improve 
the quality of teaching in B.Ed. colleges? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) and (b) The National Council for Teacher 
Education (NCTE) has, vide NCTE (Recognition Norms 
& Procedure) Regulations, 2007 notified on 10 December, 
2007, revised the norms for admission of students to 
B.Ed. programme and qualification for appointment of 
academic staff in colleges imparting such programmes. 
The norms, infer alia, provide that candidates with at 
least 45% marks, either in the Bachelor's Degree and/or 
in the Master's degree or any other qualification equivalent 
thereto, are eligible for admission to the programme. The 
norms relating to qualification for post of Principal and 
other teaching faculty have also been revised under the 
said Regulation. 

(c) The Norms and Standards for B.Ed. Courses 
notified on 18.11.2002 alongwith the Regulations, 2002 
prescribed 45% as the minimum marks in BacheioriMaster 
degree for admission to B.Ed. Course. This was 
subeequently raieed to 500/0 in the Nonna and Standards 
for B.Ed. Course notified on 21.07.2006. Due to rateranees 

, 
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received from several States for lowering the minimum 
mal1<a to 45% and restoring it to the norms of 2002, the 
Norms notified by NCTE in 2007 have restored the 
posItion stipulated in 2002. 

Acute shortage of candidates with Ph.Ds in Education 
discipline and insufficient number of candidates having 
Masters' degree with M.Ed, led to a large number of 
vacancies at various level in B.Ed. Colleges. In view of 
various suggestions received for lowering of basic 
qualifications for Principals, the norms and qualification 
requirement were relaxed to allow persons holding 
Master's Degree with B.Ed. (55% marks) for appointment 
as lecturer in B.Ed. Colleges. 

(d) The NCTE continuously strives to ensure 
adherence to its Regulations, norms and standards by 
the various teacher training institutions, so as to maintain 
the desired quality in such Institutions. In this direction, 
the Regulation of 2007 has stipulated that institutions 
running secondary level teacher training programmes like 
B.Ed. and B.P.Ed. would have to obtain accreditation from 
the National Assessment and Accreditation Council (NAAC) 
with a 'letter grade B' developed by NAAC before seeking 
additional Intake in these programmes. 

(Translation} 

Funds for Gallantry Award Winners 

809. SHRI PANKAJ CHOWDHARY: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether the Govemment provides funds to the 
soldiers who have been given Gallantry awards; 

(b) if so, the details of amount provided during each 
of the last three years to each soldier, State-wise; 

(c) if not, the reasons therefor; and 

(d) the steps taken by the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): (a) 
and (b) As stated by the Ministry of Defence the 
Government of India provide monetary allowance to 
soldiers who have been given gallantry awards. The 
details are as follows: 

Name of Gallantry Award 

Param Vir Chakra 

Ashok Chakra 

Maha Vir Chakra 

Kirti Chakra 

Vir Chakra 

Shaurya Chakra 

Sena/Nao SenaNayu Sena Medal 
(where the awards have been 
given for gallantry) 

Rate of monetary 
aHowance <Rupees 

per month) 

1500 

1400 

1200 

1050 

850 

750 

250 

The monetary allowances are given directly to the 
award winning soldiers or their families u the cue may 
be. However, no funds are provided to the States for the 
purpose. Certain State Govemments also extend monetary 
incentives to the award winners from their own resources. 

(c) and (d) Do not arise In view of reply to <a> and 
(b) above. 

Central University Statu. to StIde Unlveraltlu 

810. DR. SATYANARAYAN JATIYA: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) the details of proposals received from varlo\a 
States particularly Madhya Pradesh for conferring Central 
University status to the State Universities; and 

(b) the present status of the proposals and decisions 
taken thereon by the Government? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) and (b) Proposals have been 
received for grant of Central University status to State 
Universities from 17 States, viz., Andhra Pradesh, 
Assam, Bihar Chhattlsgarh, Gujarat. Haryana. Jammu & 
Kashmir, Jharkhand, Karnataka, Madhya Pradesh, 
Maharashtra. Orissa. Punjab, Rajasthan, Uttarakhand, Uttar 
Pradesh and West Bengal. During the XI Plan. It is 
proposed to set up Central Universities In 16 States, 
including Madhya Pradesh, which do not have Central 
Universities. 
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{English} 

F'nenc181 Anl.lance to Stat.. for 
Export Development 

811. SHRI G.M. SIDDESWARA: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) the financial assistance provided to States for 
development of export infrastructure and allied activities 
during the last two years and in the current year, State-
wise particularly Karnataka; 

(b) whether any guidelines has been issued by the 
Union Government for the utilization of Central grants; 

(c) if so, the details thereof; 

Id) the performance of each State in export earnings; 

(e) whether there is any proposal to give special 
incentives to the States to increase the country's export; 
and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 

INDUSTRY (SHRI JAIRAMRAMESH): Ca) and Cd) 
Department of Commerce Is "Currently implementing 
Assistance to States for Developing Export Infrastructure 
and Allied Activities (ASIDE) Scheme to provide financial 
assistance to States for developing infrastructure critical 
for exports. Details of funds provided to States is enclosed 
as statement. 

(b) and (c) Chapter 9 of the 'General Ananclal Rules' 
deals with grant-in-aid and loans. BeSides, the Ministry of 
Finance has been issuing guidelines, from time to time, 
on 'Austerity Measures' in the Government. Such 
measures are intended at promoting fiscal discipline, 
without restricting the operational efficiency of the 
Government. These guidelines, inter-alia provide that the 
unspent balances available with the States and 
implementing agencies must be taken into account before 
further releases are made, no further transfers be made 
to a reserve fund until unspent balance in the fund have 
been utilized and the sanction tor payment must clearty 
specify either that the payee has no utilization certificates 
as due for rendition under the Rules or that the payment 
has been authorized by the Department of Expenditure. 

(e) No, Sir. 

(f) Does not airse. 

Statement 

Funds h'Jleased under ASIDE schBme and Export petfOrm8nct1 S/al8-wIstJ 

S.ND. State AmOIIII AmOII1I AmoIIlI e.port duIiIg Export Ibilg % 
Released Released RMeased 2005-06 (INR) 20Q6.07 (INA) growl! 

()5.()6 06-07 07.Q8 01 
(Rs. In lac) (Rs. In Lac) (Rs. In lac) upoItIlbilg 

u on 'l7.2.2008 20Q6.07 over 
2OO5.Q6 

2 3 4 5 6 7 8 

1. Andhra Pradesh 1545.00 1700.00 2120.00 178475201306 247918068628 38.91 

2. Andaman and Nk:obar Islands 0.00 0.00 0.000 92707069 272300328 193.72 

3. Bihar 0.00 0.00 0.00 3632665396 3451850027 -4.98 

4. Chand.igarh 320.00 175.00 0.00 2092259500 3367090618 60.93 

5. Chhathsgarh 500.00 550.00 160.00 16300405067 15900306510 -2.45 

6. Dadra and Nagar Haveli 0.00 0.00 0.00 5512410612 10418861765 88.00 
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2 3 4 5 6 7 8 

7. Daman and Diu 0.00 0.00 0.00 6726830336 9101007338 35.29 

8. Delhi 265.00 145.00 0.00 232839002402 22082750nn -5.16 

9. Goa 609.00 0.00 670.00 56658276195 64438198945 13.73 

10. Gujarat 4338.00 4770.00 3017.00 645388852355 1095455153807 69.74 

11. Hlrya". 1405.00 n2.00 1645.00 144824725657 171567362773 18.63 

12. Himachal Pradesh 553.00 800.00 600.00 8610944231 12485293258 44.99 

13. Jammu and' KathmIr 525.00 580.00 580.00 3216621451 2920221935 -9.21 

14. Jharkhand 0.00 275.00 275.00 18502756146 16422991621 -11.24 

15. Kamataka 3399.00 3740.00 4262.00 493091961335 573579724280 16.32 

16. Kerala 1069.00 1175.00 1175.00 874299252n 103754179633 18.67 

17. Lakahadweep 0.00 0.00 0.00 10477260 24671550 135.48 

18. Madhya Pradesh 1435.00 790.00 1580.00 117620073914 90164241511 -23.34 

19. Maharashtra 8552.00 7210.00 8200.00 1415734385735 1635474811944 15.52 

20. Oris&a 693.00 765.00 446.00 64391950043 89167188480 38.48 

21. Pondicherry 0.00 0.00 0.00 6217160458 10202596025 64.10 

22. Punjab 1217.00 670.00 670.00 104380608630 97186479807 -6.89 

23. Rajasthan 1320.00 726.50 446.00 123559688136 151884100586 22.91 

24. Tamil Nadu 3919.00 4312.00 4988.00 44823n00611 592636750952 32.21 

25. Uttar Pradesh 2100.00 1155.00 2310.00 150034354168 164338158812 9.53 

26. Uttaranchal 527.00 0.00 0.00 374339n66 3527641351 -5.76 

27. West Bengal 2009.00 2210.00 1101.00 157673872871 181482636684 15.10 

28. Arunachal Pradesh 251.00 138.00 138.00 283359238 30127436 -89.37 

29. Assam 1257.00 691.5 691.5 8246456917 9329808057 13.14 

30. Manipur 206.00 227.00 227 5489414 11390263 107.50 

31. Mizoram 324.00 356.00 356 97649660 118861497 21.12 

32. Meghalaya 634.00 917.00 0.0 2422374956 3078082609 27.07 

33. Nagaland 200.00 220.00 110.00 6422n94 109197554 70.02 

34. Sikkim 200.00 220.00 0.0 101122234 1318202123 1201.60 

35. Trlpura 728.00 601.00 400.5 603n477 62381623 -22.39 

Note: Elq)ort data has b"n generated by State of origin of export goods as reported In !he DTAs by !he c:ustome. 
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Propou' on HA' 'nv.etmen! 

812. SHRI M.K. SUBBA: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Assam State Council of the 
Confederation of Indian Industry has submitted proposals 
for boosting up and facilitating investment by NRls from 
US, UK, Australia, Singapore, UAE and Switzerland in 
the North East, after their two day summit In Guwahatl 
in January, 2008; 

(b) if so, the details of industry where such 
Investments were sought; and 

(c) the action taken for inviting such investment? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) to (c) The Assam State Council of CII has 
not submitted any specific proposal for facilitating 
Investments by Non-Resident Indian (NRls). 

However, the CII organised a Summit which was 
aimed at providing a platform for interaction between the 
representatives of the North-East State Governments and 
other organisations and NRI delegates from various 
countries. The areas of investment discussed included 
energy, infrastructure, urban development, education 
healthcare, IT, tourism and hospitality, community 
development, training and skill development, real-estate 
development. 

rrnll1slalionj 

Deve'opment of Dlagnoat.c Medica. Technlquee 

813. SHRI HANSRAJ G. AHIR: Will the Minister of 
SCIENCE AND TECHNOLOGY be pleased to state: 

(a) whether any agreement has been signed between 
India and USA for developing diagnostic medical 
techniques at low prices; and 

(b) H so, the details thereof alongwith the details of 
budgetary provisions made for the purpose? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SIBAL): (a) and (b) Yes, Sir, a joint statement of 
agreement was signed between Department of 

Biotechnology, Mlo Science & Technology, Government 
ot India and National Institute 0' Biomedical Imaging and 
Bioengineering (NIBIB), Department 0' Health and Human 
Services, National Institute 0' Health (NIH), USA on the 
development of -Low Cost, Diagnostic and Therapeutic 
Medical Technologies· on 4th October, 2007 Signed by 
Secretary, Department of Biotechnology and Director, 
NIBIB, NIH USA. The areas of cooperation proposed are: 
to develop joint proposals for low-cost biomedical imaging 
technologies; low-cost, point-of-care diagnostic technologies 
for disease areas of greatest need; telehealth; health-
related information technologies and telecommunications; 
and Neonatal health technologies for small and mi~slze 
hospitals. Department is planning to organize a joint 
workshop to implement the strategy. 

Delhi-Mumbal Induatrlal Corridor 

814. SHRI RAJ NARAYAN BUDHOLIA: 
SHRI RAGHUVEER SINGH KOSHAL: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether the work on the Delhi-Mumbai Industrial 
Corridor (DMIC) Project has been started; 

(b) If so, the details thereof alongwlth the target fixed 
for the completion of the project; 

(c) the estimated expenditure likely to be incurred 
thereon; 

(d) the total amount spent on this project as on date; 

(e) the total financial assistance received from the 
Government of Japcln as on date; and 

(f) the details of routes and names of States likely to 
be covered under the said industrial corridor? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) and (b) The Delhi-Mumbai Industrial Corridor 
(DMIC) Project was approved 'in principle' by Govemment 
of India in August 2007. The 'Delhi-Mumbai Industrial 
Corridor Development Corporation Ltd.' (DMtCDC) was 
incorporated on January 7, 2008. A Project Management 
Consultant has been appointed to drive implementation 
process expeditiously. The Detailed Master Plana of 



69 PHAlGUNA 14, 1929 (5skB) 70 

identified industrial nodes/regions are envisaged to be 
made by March 2009, which would Inltlr ails include 
specific implementable projects and time frames thereof. 

(c) and (d) The expenses incurred for preparation ot 
the Concept Paper/Report is Rs. 34.00 lakhs. It was 
estimated at the time of preparation of the Dralt Concept 
Paper/Report that the development of the envisaged 
industrial nodes with all infrastructure would Involve a 
public and private investment of about US $·90 billion. 

(e) So tar no financial assistance has been received 
from Govemment of Japan. 

(f) DMIC Project leverages the connectivities offered 
by existing and planned infrastructure projects of Rail 
and Road between Deihl and Mumbai, which broadly 
defines the route. Six States are covered under the 
project-Uttar Pradesh, Haryana, Rajasthan, Madhya 
Pradesh, Gujarat and Maharashtra. 

Conference on Terrorism 

815. SHRI SANJAY DHOTRE: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether any summit was organized recently 
between India and Britain on Terrorism and other issues; 
and 

(b) H so, the details of issues discussed thereon 
alongwith the outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRIMATI V. RADHIKA SElVI): (a) and 
(b) No, Sir. However, the India-United Kingdom Annual 
Summit was held In New Delhi on January 21, 2008. 
The Summit discussed various issues covering economic, 
commercial educational, research, science and technology 
and a range of other international issues, including counter 
terrorism. 

(English} 

RaJlv Gandhi Udyaml Mitl'll Yojllna 

816. SHRI K.C. PAlLANI SHAMY: Will the Minister 
of MICRO, SMAll AND MEDIUM ENTERPRISES be 
pleased to state: 

(a) whether the Government has launched Rajiv 
Gandhi Udyami Mitra Yojana; 

(b) if so, the details alongwfth the salient features of 
the scheme; 

(c) whether it is proposed to extend the scheme to 
all parts of the country; and 

(d) if so, the details thereof, State and Union Territory-
wise? 

THE MINISTER OF MICRO, SMALL AND MEDIUM 
ENTERPRISES (SHRI MAHABIR PRASAD): (a) Yes Sir. 

(b) The scheme, namely 'Raj Iv Gandhi Udyaml Mitra 
Yojana' aims to provide handholding support to first 
generation entrepreneurs, through designated lead 
agencies i.e. 'Udyami Mltras'. Under this scheme the 
'Udyaml Mitras' would provide guidance and assistance 
to the potential entrepreneurs registered with them, In 
preparation of project report, arranging finance, selection 
of technology, marketing tie-ups with buyers, installation 
of plant and machinery as well as obtaining various 
approvals, clearances and NOCs etc. For providing this 
handholding assistance to the new entrepreneurs, the 
'Udyami Mitras' shall be paid handholdlng charges under 
the scheme. 

(c) and (d) The scheme extends to all parts of the 
country. 

(TransI8Hon} 

Investment by Centlda 

817. SHRI SUBHASH MAHARIA: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Govemment of India and Canada 
have initiated any negotiations to increas. investment In 
the industrial sector; 

(b) if so, the details thereof; and 

(c) the States likely to be benefited 88 a result 
thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) Yes, Sir. 

(b) High level officials 88 weN as bueineIa delegations 
from India and Canada have visited other In recent past 
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to explore possibilities of further Investment. A Bilateral 
Investment Promotion and Protection Agreement is also 
under negotiation with Canada. 

(c) Under the liberalized economic environment, 
investment decisions of investors, including location, are 
based on techno-economic and commercial considerations. 

/Englishj 

Setting up of Labonttorlea 

818. SHRI NARAHARI MAHATO: Will the Minister of 
SCIENCE AND TECHNOLOGY be pleased to state: 

(a) whether the Government is planning to set-up 
more laboratories on the line of the National Brain 
Research Centre in Manesar, Gurgaon; 

(b) if so, the details thereof, State-wise; 

(c) whether the research work of examining the 
pharmacological basis of the action of medicinal plants 
used in Ayurveda to treat dementia, would be further 
strengthened and patented for mass production; and 

(d) if so, the details thereof? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SIBAL): (a) and (b) Yes, Sir. The Department of 
Biotechnology is planning to establish few more 
laboratories such as Transnational Health Science & 
Technology Institute and UNESCO centre at Faridabad, 
Haryana. Stem Cell Research Institute at Bangalore, 
Kamataka and also Punjab Agri Cluster at Mohall, Punjab. 
Further the National Brain Research Centre is planning 
to establish satellite centres which could be set up in 
different parts of the country to undertake advanced 
research in the area of neuroscience. 

(c) and (d) The National Brain Research Centre is 
carrying out research work on using traditional systems 
of medicine such as Ayurveda for discovering newer cures 
for Alzheimer's disease. The ongoing experiments have 
to be followed up by pre-clinical toxicology testing in 
animals after which clinical trials can be initiated to 
determine the efficacy in patient population. The patenting 
of the extract. which is effective in animal models of 
Alzheimer's disease is in progress. A Memorandum of 
Understanding is to be signed with collaborating institutions 

before the patenting process can be completed and this 
is currently being worked out. 

Setting up of Model School' 

819. SHRI MILIND DEORA: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(e) whether the Government proposes to Involve the 
Private Sector for setting up of Model Schools at the 
block level during the 11th Five Year Plan; 

(b) if so, the alms and the details thereof; 

(c) the number of Model SChboIa proposed to be set 
up during the 11 th Plan and the total expenditure likely 
to be incurred; 

(d) the extent to which the quality of education is 
likely to be improved; and 

(e) the areas where the Scheme will be started? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (e) Yes, Sir. The Prime Minister in his 
Independence Day Speech on 15.8.2007 has announced 
the decision of the Government to support 6,000 high 
quality model schools tt:lroughout the country. at the rate 
of one in every block, to set standards of excellence for 
other schools in the area. The objective of involving private 
sector is to supplement the Government effort to improve 
educational infrastructure and standard. 

Export of Minerai' 

820. SHRI JUAL ORAM: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) the different kinds of minerals being exported to 
other countries; 

(b) the total foreign exchange earned therefrom during 
each of the last three years; 

(c) whether the Government has any proposal to 
discontinue the export of some of those minerals; and 

(d) if so, the details thereof and the reasons therefor? 
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THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 

Alumina calcined, aluminium oxide 
and hydroxide 

Aluminium ingots 

Aluminium ores & ooncentrates 

Ball clay 

Barytes 

Bentonite 

Calcite 

Chalk 

Chromium ores & concentrates 

Fuller's earth 

Gold ores & concentrates 

Gypsum 

Iron ore 

Iron oxide 

Kaolin and kaoHnic clays 

Kyanite 

Lead ores & concentrates 

Limestone 

INDUSTRY (SHRI JAIRAM RAMESH): (a) Minerals being 
exported from India to other countries are: 

Niobium, tamlalum, vanadium OAt 

zirconium OAtS & concentrates 

Ouataz & Quartzite 

Salt 

Silica & quartz sands 

Silimanile 

SHYer ores & concentrates 

SteatIte 

Tin ores & concentrates 

Titanium ores & conoentrates 

Coal Magnesite, fused magnesia, sintered magnesia TungsSen ores & concentrates 

UraniumIThorknn ores & concentrates Cobalt ores & concentrates Manganeee dioxide 

Copper Of88 & concentrates Manganeee ore 

Dolomite Molybdenum ores & oonoentrates 

Vennia.llite, perlke & dIIoriI. 

Wollastonite 

Earth colour ochre 

Felstar 

Natural garnet 

Natural graphite 

Zinc 0f88 & concentratea 

Fire clay Nickel ores & concentrates 

(b) Foreign exchange earned from minerals exported 
by India during 2004-05, 2006-06 & 2006-07 are US$ 
4340.26, US$ million 5090.69 and US$ minion 5797.74 
respectively. 

(c) and (d) No, Sir. 

Anna and Ammunition Trafficking 
Through Nepal Border 

821. SHRI MADHU GOUD YASKHI: 
SHRI ANiRUDH PRASAD ALLAS SADHU 

YADAV: 
SHRI EKNATH MAHADEO GAIKWAD: 
SHRIMATI NIVEO ITA MANE: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(8) whether Maoist insurgency and continuing Internal 
disturbances have pushed up traffic in arms and 
ammunition through Nepal border as reported in HindustIIn 
TifTN!lS dated 18.02.2008; 

(b) if so, the details in this regard; and 

(c) the steps taken/being taken by the Union 
Govemment to tackle the situation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a) and 
(b) India-Nepal have open border. There are no inputs to 
suggest that persistent Maoist insurgency and internal 
disturbances in Nepal have pushed up smuggling of arms 
and ammunition through Indla-NepaJ border. 

(c) The Border Guarding force on India-Nepal border 
viz. Saahastra Seema Bal (SSa) has been given the 
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taM to ensure the border security. The State Govemment 
of U.P., Bihar and Uttarakhand have also been sensitized. 
SSB is working in close coordination with the State 
Governments and the respective District Administration. 
The Govemment of India is also keeping a closA watch 
on the overall situation. 

Tsunami Rehabilltlition Work In Andaman 
and Nlcobar lalands 

822. SHRI MANORANJAN BHAKTA: 
SHRI ANANTA NAYAK: 
SHRI G. KARUNAKARA REDDY: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether a number of rehabilitation/reconstruction 
works are stili not completed in the Tsunami hit areas 
including Andaman and Nlcobar Islands; 

(b) If so. the reasons therefor alongwlth the details 
of completed and ongoing works. State and Union 
Territory-wise; 

(c) the details of funds spent so far alongwlth the 
total fund received by each State/Union Territory from the 
Union Government as on date; and 

(d) the steps taken by the Govemment to expedite 
the pending works? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a) to 

(c) Empowered Group of Ministers (EGoM) approved the 

Tsunami Rehabilitation Programme to be implemented In 
four years from 2005-06 to 2008-09. Accordingly, 
reconstruction projects are under various stages of 
implementatidn in all the Tsunami affected StateslUnlon 

Territories including Andaman & Nlcobar Islands. A 
statement-I showing the details of completed and ongoing 
works in the four important sectors namely Housing, 
Agriculture & Livelihood. Fisheries & Uvellhood, Roads & 

Bridges StateslUnion Territory-wise is enclosed. The details 
of funds allocated and spent till December 
2007 State/Union Territory-wise Is given in the enclosed 

statement-II. 

(d) A Core Group in the Planning Commission has 
been constituted comprising representatives from Central 

Ministries, State Govemments and Research Institutions 
to monitor the implementation of various projects under 
Tsunami Rehabilitation Programme. The progreas Is being 
regularly reviewed and a mid-term review was also 

conducted by the Planning Commission for expediting the 
completion of rehabilitation measures. 

In addition. Empowered Group of Ministers al80 
periodically reviews the progreas of works under Tsunami 
Rehabilitation Programme. 

St.,.",.", I 

State 

Tamil Nadu 

Kerala 

Andhra Pradesh 

Puducherry 

Andaman and Nicobar Islands 

Housing 

Number of houses to 
be reconstructed 

63588 

3867 

481 

7567 

9797 

Progress till December 2007 

46066 

3867 

481 

3018 

302 completed and foundation worit 
of 8114 completed 
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Agricullln cf LiwIIihood 

State Total damage 

Tamil Nadu Agriculture-8175.352 hectare 
Horticulture-669.820 hectare 

Kerala 2151 hectare land became salinel 
crops affected 

Andhra Pradesh No damage reported 

Puducherry 1145 hectare land became saline. 

Andaman and Nicobar Islands 8069 hectare affected. 

State Total damage 

Tamil Nadu Catamaran-30373 
Vallams-4628 
Mech. 80ata-2727 
Neta-39316 
Fishing Harbours-8 
Fish landing Centres· 7 
New Ash ~nding C.nt .... -10 

Kerala 3989 Boat&lCraft&lNet&lFishing 
Accessories 

Andhra Pradesh 11394-boats 
34067-nets 

Puducherry 7892 boats 
New/additional activities:· 
(i) Fisheries Training Institute 
(ii) Purchase of life jacket& 
(iii) livelihood Projects (Sea weed culture) 

Andaman and Nicobar lsIandi 2065-boats 

Stat. 

Tamil Nadu 
Kerala 

Andhra Pradnh 
Puducherry 
Andaman and Nicobar Islands 

858-fishing gears, FLCs & 
Fishing harbours 
525 passiculturists 

Total damage 

757.40 kms. 
686 kms 3 bridges 

No damage reported. 
49.75 kms. 
350.05 kms 

78 

Progress till December 2007 

Work completed 

The reclamation work has completed 
and livelihood scheme& are under 
Implementation. 

Not applicable 

950.04 hectare land reclaimed. 

4360.63 hectare of cropping area 
reclaimed, debris clearing in 2435.23 
hectare. In addition, 36.7 kml. 
Drainage facility created. 550 power 
tillers and 2300 pump seta dI8trIbuted. 
790 wella/ponda created. 2 check 
dam& constructed. 

Progress till December 2007 

Replacement of boats/neta/gear 
completed. Tender work for 
construction of new fish landing 
centres Is under procese 

BoatalCraftalNetalFlahlng Acceeaoriee 
replaced/repaired. 

Programme completed 

7562 boats replaced/repaired and 
new additional actlvltle. are under 
progress. 

1991·Boata 
868-Flahlng gears 

Progr888 till December 2007 

648.33 km 
Minor roads repaired. Work of 
awarding tender for bridges is under 
procell. 
Not applicable 
65.72 km 
253km. 
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SIIIllI-wiss Oull8y lind Aclulll ~ 
Undsr TsunlllTli RBhIIbIIltBtion ProglB117mtJ 

StatelUnion 
Territory 

Tamil Nadu 

Kerala 

Andhra Pradesh 

Puducherry 

Andaman and Nlcobar Islands 

Total 

Total Outlay 

4165.33 

1441.75 

210.16 

663.73 

2654.69 

9135.66 

Functioning of CoII..- and School. In Aaum 

823. DR. ARUN KUMAR SARMA: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) the number of Private and Government colleges 
and schools up to lower primary level functioning in Assam 
alongwith the total number of students and teachers, 
category-wise; 

(b) the number of non-commercial colleges and 
schools from lower primary level functioning in Assam, 
established and run by people's participation with the 
required Government's concurrence and affiliation from 
the concerned universities, but without receiving any grant 
from the Government since Inception towards its 
infrastructure salaries of teaching and non-teaching staff 
including mid-day meal and benefits under SSA, category-
wise; and 

(c) the total number of students and teaching staff in 
these colleges and schools aIongwith the length of their 
functional existence? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) to (c) According to the University 
Grants Commission (UGC), 27 Government Colleges and 

(Rs. In crore) 

Allocation Expenditure 
2005-06 to TlIl December 2007 

2007-08 

2781.76 1013.33 

493.00 181.61 

157.05 150.60 

635.00 463.17 

1300.00 1147.58 

5366.81 2956.29 

185 Private Colleges are functioning in Asaam under 
Section 2(f) and 12(b) of the UGC Act 1956. Details are 
given in the enclosed statement-I. 

The details of All India CouncIl for Technical Education 
(AICTE) . approved Technical institutions in the State of 
Assam with approved intake and teachers available is 
given in the enclosed statement-II. 

Kendriya Vidyalayas are composite co-educational 
schools having classes from I to XII. At present 50 
Kendriya Vidyalayu are functional in the State of Assam. 
The total number of students In these Kendriya Vldyalayas 
Is 18,248 (88 on 30.9.2007) and 1,272 teachers are in 
position. The year of establishment of each of these 
Kendriya Vidyalayas ia indicated in the enclosed 
statement-III. 

Navodaya Vidyalaya Samlti has a mandate to 
establish one Jawaher Navodaya Vldyalaya (JNV) In each 
of the country. These Vidyalayas are meant for imparting 
education to the children from Class VI to Class XII and 
are affiliated to CBSE. Theae Vidyalayae are co-
educational and residential In nature. 27 JNVs have been 
sanctioned In the State of Assam. The details of functional 
JNVs in the State of Assam indicating the highest Class 
and students enroHment 88 on 31.12.2007 is enclo8ed 
as statement IV. There Is no provision to set up lower 
primary level JNVs in the country as well as In Assam. 
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Hence. there are no students in the JNVs at lower primary 
level. There are 165 Post Graduate Teachers (PGTs). 
180 Trained Graduate Teachers (TGTs) and 114 Misc. 
Category Teachers working in the JNVs in Assam. 

According to the Central Board of Secondary 
Education (CBS E) as on 31st December. 2007 there are 
136 Schools including 69 unaided independent private 
schools aftitiated with CBSE. CBSE does not maintained 
the data about the total number of teachers and number 
of Students of its affiliated schools. However. number of 
students registered with CBSE for board exam from the 
State of Aaaam during the year 2007-08 were 7188 (Class 
X) 5388 (ClasaXII). n40 (Class X). 6164 (Class XII) 
respectively. 

Under Sarva ShIksha AbhIyan (SSA) , there are 42,667 

schools In the State of Assam and number of StudanIa 
and teachers are 41.94,417 and 1,55,922 reepectiYety. 

Mid-day-Meal scheme covers children studying at 
primary stage of education In Govemment. Local Body 
and Govemment aided schools and centnta run under 
Education Granted Scheme/Altematlve and Innovative 
Scheme, the scheme have been extended upto upper 
primary stage of education i.e. upto cJua VIII with effect 
from 1.10.2007 in 3479 educational backward blocks of 
the country including 81 blocks of State of Assam. The 
scheme does not cover children studying in privately 
managed and unaided institutions. 

Information regarding salaries of teaching and non-
teaching staff and State Government run non-commerclal 
schools and colleges are not centrally maintained. 

Statement" 

S.No. Name and Address 
of the college 

2 

Unlveralty: Aaearn 

1. Cachar College. 
Silchar 
Dist. Cachar 
Assam-788oo1 

2. Diphu Govt. College. 
Diphu. 
Dist. Karbi Anglong 
Assam-782460 

3. Gurucharan College 
Silchar-4 
Dist Cachar 
Assam 

4. Halflong GoYl. College, 
Halflong 
Disl. North Cachar HiHs 
Assam 

5. Karimganj College. 
Karimganj 
Disl. Karimganj 
Assam 

Status Other detaIl8 

3 4 

2 (f) & 12 (B) Affllated CoIIeg8 
Non-Govt. Eatd. 1980 
Under-Graduate 

Aetno. Aeaam (18001) 

2 (f) & 12 (B) AffIliated College 
GoYl. EStd. 1965 
Under-Graduate 

Aefno-Asaam (160002) 

2 (f) & 12 (8) AffHlated College 
Non-Govt. Eatd. 1935 
Under-Graduate 

Aefna-Assam (18003) 

2 (f) & 12 (8) AffUlated College 
Govt. Estd. 1962 
Under-Graduate 

Aefno-Assam (16004) 

2 (1) & 12 (B) AffiHllted College 
Non-Govt. Estd. 1946 
Under-Graduate 

Aefno-Asaam (16005) 
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2 3 4 

6. Lala Rural College, 2 (f) & 12 (B) Affiliated College 
P.O. Lala Non-Govt. Estd. 1963 
Dist. Cachar Under-Graduate 
Assam Refno-Assam (16006) 

7. M.C. Das College, 2 (f) & 12 (B) Affiliated Conege 
Sonaimukh Non-Govt. Estd. 19n 
Dist. Cachar Under-Graduate 
Assam Refno-Assam (16007) 

8. flJabinchandra College, 2 (f) & 12 (B) Affiliated College 
Badarpur Non-Govt. Estd. 1971 
Dist. Karimganj Under-Graduate 
Assam Refno-Adsam (16008) 

9. Nehru College, 2 (f) & 12 (B) Affiliated College 
Pailapool Non-Govt. Estd. 1971 
Dist. Cachar Under-Graduate 
Assam Refno-Assam (16009) 

10. Rablndrasashan Girl's College, 2 (f) & 12 (B) Affiliated College 
KarimganJ. Non-Govt. Estd. 1963 
Dist. KarlmganJ Under-Graduate Women College 
Assam Rafno-Auam (16010) 

11. Radhamadhab College, 2 (I) & 12 (B) Affiliated College 
Silchar Non-Govt. Estd. 1978 
Dist. Cachar Under-Graduate 
Assam Rafno-Assam (16011) 

12. Ramkrishanagar College, 2 (f) & 12 (B) AffIliated College 
Ramkrishnagar, Non-Govt. Estd. 1969 
Dlsl. KarimganJ Under-Graduate 
Assam Refno-Assam (16012) 

13. S.S. College, 2 (f) & 12 (B) Affiliated College 
Hailkandl, Non-Govt. Estd. 1950 
District Cachar Under-Graduate 
Assam Refno-Assam (16013) 

14. Teachers' Training College, 2 (f) & 12 (B) Affiliated College 
Silchar, Govt. Estd. 1960 
Dlst. Cachar Under-Graduate 
Assam Refno-Assam (16014) 

15. Women's College, 2 (f) & 12 (B) AffiUated College 
Silchar, Non-Govt. Estd. 1971 
Dist. Cachar Under-Graduate Women College 
Assam Refno-Asaam (16015) 

Summary: Number of Colleges Number 
Category 
Govt. 2 (f) & 12 (B), UG 3 
Non-Govt. (2(f) & 12 (B), UG 12 
Total 15 
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university Dlbrugarh 

1. A Swahindpedi Phakan College. 2 (f) & 12 (B) Affiliated College 
Namti P.O. Nawtidde. Non-Govt. Estd. 1970 
Dist. Sibsagar Under-Graduate 
Assam Refno-Dlbrugarh (18001) 

2. Amguri College. 2 (f) & 12 (B) Affiliated College 
P.O. Amgurl Non-Govt. Estel. 1967 

Diat. Sibsagar Under-Graduate 

Assam Refno-Dlbrugarh (18002) 

3. Assam Medical College. 2 (f) & 12 (B) Affiliated College 

Dibrugarh. Govt. Estd. 1947 

Dlst. Dibrugarh Under-Graduate 
Assam Refno-Olbrugarh (18003) 

4. Bahona College. 2 (f) & 12 (B) AffIliated College 

Bahona. Govt. E8kI. 1968 

Dlst. Jorhat Under-Graduate 

Assam Refno-Dlbrugarh (18004) 

5. Blhpuria College. 2 (f) & 12 (B) AffUlated College 

Bihpuria Govt. Eatd. 1973 

Dist. North Lakhlmpur 784 118 Under-Graduate 

Assam Refno-Dibrugarh (18006) 

6. Chandra Kamal Bejbarua 2 (f) & 12 (B) Affiliated College 

Teok. Non-Govt. E8kI. 1959 

Diat. Jorhat Under-Graduate 

Assam Refno-Dlbrugarh (18006) 

7. Chandra Kamal Bezharua Commerce 2 (f) & 12 (B) AffUlated College 

College. Jorhat. Govt. Estel. 1965 

Disl. Jorhat Under-Graduate 

Assam Refno-DIbrugad1 (18007) 

8. D.C. Barua Girls College. 2 (f) & 12 (B) Affiliated College 

Jomat Non-Govt. Estd. 1965 

Assam Under-Graduate Women College 
Refno-Dlbrugarh (18008) 

9. D.H.S.K. College. 2 (t) & 12 (B) Afflllattod Coftege 

Dlbrugarh Govt. Eatd. 1945 

Disl. Dlbrugarh Under-Graduate 

Assam Refno-Dlbrugarh (18009) 
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10. Dekha Devi Rasiwaaia CoIegt, 2 (t) & 12 (8) Affiliated College 
Chabna, Dlsl. Dibfugarh, Assam Non-Govt. Eatd. 1979 

Under-Gradu ... 
Refno-Dlbrugarh (18010) 

11. Demow College, 2 (t) & 12 (8) Affiliated College 
Demow Non-Govt. Estd. 1970 
Dial. Sibsagar Under-Graduate 
Assam Retno-Dibrugarh (18011) 

12. D8rgaon Kamal Dowerah College, 2 (f) & 12 (8) Affiliated College 
Dergaon, Govt. Estd. 1942 
Dial. Golaghat Under-Graduate 
Assam Refno-Dibrugarh (18012) 

13. Devraj Roy College, 2 (f) & 12 (8) Affiliated College 
Golaghat, Govt. Estd. 1949 
Dist. Golaghat Under-Graduate 
Assam Rftfno-Dlbrugarh (18013) 

. 14. Dhakhakha College, 2 (f) & 12 (8) AffIlated College 
Dhakuakha08 Govt. Estd. 1971 
Dist. Lakhimpur Under-Graduate 
Assam Retno-Dlbrugarh (18014) 

15. Dhemaji College, 2 (f) & 12 (8) Affiliated College 
Dhernaji Govt. Estd. 1965 
Dist. Dhemajl Under-Graduate 
Assam Refno-Dlbrugarh (18015) 

16. Dhemaji Commerce College 2 (f) & 12 (8) Afftliated College 
Dist. Dhemajl Non-GcM. Estd~ 1965 
Assam Under-Graduale 

Retno-Dibrugarh (18016) 

17. Dibru College, 2 (t) & 12 (8) Afflliaaed College 
Dibrugarh, Govt. Eetd. 1963 
Disl. Dlbrugarh Under-Graduate 
Assam Retno-Dlbrugarh (18017) 

18. Dibrugarh H.S. Kanoi Commen:e Colll9, 2 (t) & 12 (8) AffIliated College 
Dibrugarh, Govt. Estel. 1960 
Dial. Dibrugarh Under-Graduate 
Assam Retno-Dibrugarh (18018) 

19. Oigboi College, 2 (t) & 12 (8) AffHlated College 
Digboi, Non-Govt. Estd. 1965 
Disl. Tinsukia Under-Graduale 
Assam Refno-Dibrugarh (18019) 
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20. Digboi Mahlla Mahavidyelaya. 2 (f) & 12 (8) Affiliated College 
Digboi. Non-Oovt. Estel. 1987 
Dist. Tinsukla. Under-GIIIduate Women College 
Assam Refno-Olbrugarh (18020) 

21. Doom Doom College. 2 (I) & 12 (8) Affiliated College 
Doom Dooma Non-Govt. Estd. 1967 
Dist. Tinsukia Uncler-Graduate 
Assam Refno-Dlbrugarh (18021) 

22. Dullajan College. 2 (f) & 12 (8) Affiliated College 
OuMajan GeM. Eatd. 1974 
Dist. Dibrugarh Under-Graduata 
Assam-786602 Refno-Otbrugarh (18022) 

23. Forkating College. 2 (I) & 12 (8) Affiliated College 
DiBt. Golaghat Gcwt. Eatd. 1981 
Assam Under-Gradulde 

Refno-Dibrugarh (18023) 

24. Gargaon College. 2 (I) & 12 (8) Affiliated College 
Gargaon. Govt. Es1d. 1959 
Simalugura. Under-GraduIIIe 
Dist. Sibsagar Refno-Olbrugarh (18024) 
Assam 

25. Gogarnukh College. 2 (I) & 12 (8) Affiliated College 
Gogarnukh. Non-GovL Estd. 1986 
Dist. Ohemaji Under-Gradu8te 
Assam Refno-Olbrugarh (18026) 

26. Gogaghat Commerce College. 2 (I) & 12 (8) Affiliated College 

Jyotinagar. Non-Govt. Eatd. 1972 

Golaghat. Poat-Gfllduata 
Diat. GoIaghat Refno-Olbrugarh (18026) 

Assam 

27. *Golaghat Law College. 2 (I) Affiliated College 

Golaghat. Non-Govt. Eetd. 1979 

Dist. Golaghat Under-Graduale 
Assam Refno-Dibrugarh (18027) 

*Not declared fit to recehIe 
Central asaIatance from UGC 
and other Central Sourcea 
under Section 12 (8) of the 
llGC Act 

28. H.C.D.G. CoUege 2 (1) & 12 (8) Affiliated College 
Nltaipukhuri. Non-Govt. Estd. 1985 ,. 
DiBt. Sibaagar Under-Gradulde 

Assam Refno-Dibrugarh (18028) 
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29. Hemoprov. Barbera Girls College. 2 (f) & 12 (8) Affiliated College 
GoIagh.t. Non-Govt. Estd. 1969 
Diet. Galagh.t Under·Graduate Women College 
Assam Refno-O/brugam (18029) 

30. J.8. College. 2 (f) & 12 (8) Affiliated College 
Jomat Non·Govt. Estd. 1930 
Dist. Jorhat Under-Graduate 
Assam Refno-Dlbrugarh (18030) 

31. J.D.S.G. College. 2 (I) & 12 (8) AflRlated College 
Bokahat. Non-Govt. Eltd. 1964 
~iet. Golaghat Under-Graduete 
Assam Relno-Dlbrugarh (18031) 

32. Jengrairnukh College. 2 (I) & 12 (8) Affiliated College 
P.O. Jengrairnuku (Mujull). Non-Govt. EItd. 1971 
Diet. Jorhal Under-Graduate 
Assam Refno.Dibrugam (18032) 

33. Jhanji Hem Nath Sarma College. 2 (I) & 12 (8) Affiliated College Jhanji. Non-Govt. Eatd. 1964 
Diet. Sibeagar Under-Graduate 
Assam Refno-Dlbrugarh (18033) 

34. Jorhat College. (Amalgamated) 2 (I) & 12 (8) Affiliated College 
Jorhat. Non-Govt. E.td. 1982 
Diet. Jorhat Post·Graduate 
Assam Refno-Dlbrugarh (18034) 

36. Jorhat Engineering College. 2 (I) & 12 (8) Aft/Hated College 
Jorhat. Govt. Estd. 1980 
Diet. Jorhat Under·Graduate 
Assam Refno.OIbrugarh (18036) 

36. Jorhat Kendrlya Mahavidyalaya. 2 (I) & 12 (8) AffIliated College 
Jorhat. Non-Govt. EItd. 1981 
Diet. Jorhat Under-Graduate 
Assam Refno.Dlbrugarh (18036) 

37. Kakojan College. 2 (I) & 12 (8) Affiliated College 
Kakojan. Non-Govt. Eltd. 1987 
Diet. Jomal Under·Graduate 
Assam Refno-Dlbrugarh (18037) 

38. Kamargaon College. 2 (f) & 12 (9) AftUiated College P.O.-Kamargaon. Non-Govt. Eltd. 1972 
~iet. GoIaghat Under·Graduate 
Assam Refno.Oibrugarh (18038) 
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39. L.T.K. College, 2 (f) & 12 (8) Affiliated College 
Lakhimpur, Non-Govt. Estd. 19n 
Dist. Lakhimpur Under-Graduate 
Assam Refno-Dibrugarh (18039) 

40. Lakhimpur Commerce College, 2 (f) & 12 (8) AffUiated College 
North Lakhimpur, Non-Govt. Estd. 1972 
Dist. Lakhirnpur Under-Graduate 
Assam Refno-Oibrugarh (18040) 

41. Lakhimpur Gir1a College. 2 (f) & 12 (8) Affiliated College 
North Lakhlmpur, Non-Govt. Estd. 1976 
Dist. Lakhimpur Under-Graduate Women College 
Assam-787001 Refno·Dibrugarh (18041) 

42. Lakhimpur Kendriya Mahavldyalaya, 2 (f) & 12 (8) Affiliated College 
P.O. North Lakhlmpur, Non-Govt. Estd. 1981 
Dist. Lakhimpur Under-Graduate 
Assam Refno-Dlbrugarh (18042) 

43. Madhab Dev College, 2 (f) & 12 (8) Affiliated College 
P.O. Dikrong, Non·Govt. Estd. 1964 
Dist. Lakhimpur Under-Graduate 
Assam Refno-Dlbrugarh (18043) 

44. Majuli College, 2 (f) & 12 (8) Affiliated College 
Majuli, Non-Govt. Estd. 1962 
Dist. Jorhat Under-Graduate 
Assam Refno-Dibrugarh (18044) 

45. Manoharl Devi Kanoi Girls College, 2 (f) & 12 (8) Affiliated College 
Dibrugarh, Non-Govt. Estd. 1965 
Dist. Dlbrugarh Under-Graduate Women College 
Assam Refno-Dlbrugarh (18045) 

46. Margherita College, 2 (f) & 12 (8) Affiliated College 
Margherlta, Non-Govt. Estd. 1984 
Dist. Tinsukia Under-Graduate 
Assam Refno-Dlbrugarh (18046) 

47. Moran College. 2 (f) & 12 (8) Affiliated College 

Moranhat, Non-Govt. Estd. 1964 

Dist. Sibsagar Under-Graduate 
Assam Refno-Dlbrugarh (18047) 

48. "Moran Mahila Mahavidyalaya, 2 (f) & 12 (8) Affiliated College 

P.O.-Moranhat, Non-Govt. Estd. 1992 

Diet. Slbsagar Under-Graduate Women College 

Assam Refno-DibrugaIh (18048) 
-Not declared fit to receive 
assistance from UGC and 
other Central Sources under 
Section 12 (8) of the UGC Ad.. 
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49. Morianl College. 2 (f) & 12 (8) Affiliated College 

Morlani. Jamat. Non-Govt. Estd. 1986 
Diet. Jomat Under-Graduate 
Assam Refno-Dlbrugarh (18049) 

50. Moridhol College. 2 (f) & 12 (8) Affiliated College 
Moridhol P.O. Morldhol, Non-Govt. Estel. 1988 
Dist. Dhemaji Under-Graduate 
Assam Refno-Olbrugarh (18050) 

&1. Murkong Salek College, 2 (f) & 12 (B) Affiliated College 
Jonel. Non-Govt. Estel. 1984 
Diat. Dhemajl Under-Graduate 
Assam Refno..Otbrugarh (18051) 

52. Naharkaliya College. 2 (f) & 12 (8) AfflHated College 
Nahart<atlya. Non-Govt. Estd. 1964 
Diet. Dibrugarh Under-Graduate 
Assam Refno-Dlbrugarh (18052) 

53. Namrup Col/ege. 2 (f) & 12 (8) Affiliated College 
Namrup. Non-Govt. Estel. 1993 
Dist. Dlbrugarh Under-Graduate 
Assam Refno-Dlbrugam (18063) 

54. Nanda Nath Salkia College. 2 (f) & 12 (8) Affiliated College 
Titabar. Non-Govt. Estd. 1969 
Dlst. Jorhat Under-Graduate 
Assam Refno-Dlbrugarh (18054) 

55. Nazira College. 2 (f) & 12 (8) AffHlated College 
Nazira. Non-Govt. Estel. 1961 
Dist. Sibsagar Under-Graduate 
Assam Refno..Dlbrugarh (18055) 

56. North Bank College, 2 (f) & 12 (8) Affiliated Col/ege 
P.O. Ghilamara. Non-Govt. Estd. 1961 
Dist. Lakhimpur Under-Graduate 
Assam Refno.Dlbrugarh (18058) 

57. North Lakhimpur College. 2 (f) & 12 (B) Affiliated College 
Lakhimpur, Non-Govt. Estd. 1952 
Dist. Lakhimpur Under-Graduate 
Assam Refno-Dlbrugarh (18057) 

58. Nowboicha College. 2 (f) & 12 (8) AffHiated College 
Ooolahat P.O. Non-Govt. Estd. 1985 
Dist. Lakhimpur Under-Graduate 
Assam Refno-Dlbrugarh (18058) 
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59. Parlgeon Omprakash Dinodia College. 2 (f) & 12 (8) Affiltaled College 
Village Parigaon lakhimpur. Non-Govt. Estd. 1984 
Dlst. lakhimpur Under-Graduate 
Assam Refno-Dibrugarh (18059) 

60. Postgraduate Training College. 2 (f) & 12 (8) Affiliated College 
Jorhat. Govt. Estd. 1957 
Disl. Jorhat Under-Graduate 
Assam Refno-Dlbrugarh (18060) 

61. Sankan:lev MahaYidyalaya, 2 (f) & 12 (8) AffHlated College 
Pathalipahar, Non-Govt. Eatd. 1982 
Lakhimpur, Under-Graduate 
Disl. lakhlmpur Refno-Dlbrugarh (18061) 
Assam 

62. Saratpathar College. 2 (f) & 12 (8) Affiliated College 
Sarutpathar, Non-Govt. Estd. 1979 

Disl. Golaghat Under-Graduate 
Assam Refno-Dibrugarh (18062) 

63. Science College. 2 (f) & 12 (8) Affiliated College 

Jorhat. Govt. Estd. 1975 

Cheniamguri. Under-Graduate 
Disl. Jorhat Refno-Dibrugarh (18063) 

Assam 

64. Sibsagar College, 2 (f) & 12 (8) Affiliated College 

Joysagar. Non-Govt. Estd. 1947 

Disl. Sibsagar Under-Graduate 

Assam Refno-Dlbrugarh (18064) 

65. Sibsagar Commerce College. 2 (f) & 12 (8) Affiliated College 

Sibsagar. Non-Govt. Estd. 1969 

Dist. Sibsagar Under-Graduate 

Assam Refno-Dlbrugarh (18065) 

66. Sibs agar Girls College. 2 (f) & 12 (8) Affiliated College 

Sibsagar. Non-Govt. Estd. 1954 

Dlst. Sibsagar Under-Graduate Women College 

Assam-785640 Refno-Dlbrugarh (18066) 

67. Silapathar College. 2 (f) & 12 (8) Affiliated College 

Sithapathar. lakhimpur. Non-Govt. Estd. 1979 

Disl. lakhimpur Under-Graduate 

Assam 
Refno-Dlbrugarh (18067) 

68. Sonari College. 2 (f) & 12 (8) Affiliated College 

Sonari. Non-Govt. Estd. 1970 

Dist. Sibsagar Under-Graduate 

Assam 
Refno-Dibrugartl (18068) 
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69. Swahid Maniram Dewan College, 2 (f) & 12 (8) AffiRated College 

Charing, Non-Govt. Estd. 1964 

Diat. Sibsagar Under-Graduate 

Assam Refno-Dibrugarh (18069) 

70. ~ngkhong Conege, 2 (f) Affiliated College 

T1ngkhong. Non-Govt. Estd. 1972 

Dial. Dibrugarh Under-Graduate 
Assam Refno-Dibrugarh (18070) 

-Not declared fit to receive 
•• slstance from UGC and 
other Central Sources under 
Section 12 (8) of the UGC Act. 

71. T1nsukla College. 2 (f) & 12 (8) Affiliated College 
T1nsukia. Non-Govt. Estd. 1956 
Disl. T1nsukla Under-Graduate 
Assam Refno-Dlbrugarh (18071) 

72. T1nsukla Commerce College, 2 (f) & 12 (8) AffHlated College 
Tinsukla. Non-Govt. Estd. 1972 
Disl. Dibrugarh Under-Graduate 
Assam Refno-Dibrugarh (18072) 

73. Ujani Majuli Kherkatla College. 2 (f) & 12 (8) Affiliated College 
Lakhlmpur. Non-Govt. Estd. 1973 
Disl. Lakhimpur Under-Graduate 
Assam Refno-Olbrugarh (18073) 

74. Women's College. 2 (f) & 12 (8) Affiliated College 
T1nsukla. Non-Govt. Estd. 1966 
Dist. Tinsukla Under-Graduate Women College 
Assam-786125 Refno-Dlbrugarh (18074) 

Summary: Number of Colleges 
Category Number 
Govt. 2(f) & 12 (8) : UG 17 
Non-Govt 2 (f) & 12 (8) : UG 52 
Non-Govt. 2 (f) & 12 (8) : PG 2 
Non-Govt 2 (f) : UG 3· 

Total 74 

UnlV8l'8lty : Gauhlltl 

1. A.D.P. College. 2 (f) & 12 (8) Affiliated College 
Nowgong, Non-Govt. Estd. 1958 
Dist. Nagaon Under-Graduate 
Assam Refno-Gauhati (19001) 
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2. Abhayapuri CoHege, 2 (f) & 12 (B) Affiliated College 
Abhayapuri, Non-Govt. Estd. 1955 
Dist. Goalpara Under-Graciuate 
Assam Refno.Gauhati (19002) 

3. Arya V1dyapith College. 2 (f) & 12 (B) AfflHated College 
Gauhati-16 Non-Govt. Estd. 1959 
Dist. Kamrup Under-Graduate 
Assam Refno-Gauhati (19003) 

4. Assam Engineering College, 2 (f) & 12 (B) Affiliated College 
Gauhati-13 Govt. Estd. 1955 
Dlst. Kamrup Under-Graduate 
Assam Refno-Gauhatl (19004) 

5. B.B. Kishan College, 2 (f) & 12 (B) Affiliated College 

Jalah, Non-Govt. Estd. 1978 
Dial. Barpeta Under-Graduate 
Asaam Refno-Gauhatl (19005) 

6. B. Baruah College, 2 (f) & 12 (B) Affiliated College 

Gauhati-7 Non-Govt. E.td. 1943 

Dist. Kamrup Under-Graduate 

Assam Refno-Gauhatl (19006) 

7. B.H.B. College, 2 (f) & 12 (B) AffUlated CoUege 

Sarupeta, Non-Govt. Estd. 1986 

Dist. Barpeta Under-Graduate 

Assam Refno-Gauhati (19007) 

8. B.N. College, 2 (f) & 12 (B) Affiliated College 

Dhubri. Non-Govt. E.td. 1948 

Dist. Dhubri Under-Graduate 

Assam Refno-Gauhatl (19008) 

9. B.P. Chaliha College. 2 (f) & 12 (B) AfflHated College 

Nagarbera. Non-Govt. E.td. 1975 

Dist. Kamrup Under-Graduate 

Assam Refno-Gauhatl (19009) 

10. Bajali College. 2 (f) & 12 (B) Affiliated College 

Pathsala. Non-Govt. Estd. 1955 

Dist. Barpeta Under-Graduate 

Assam Refno-Gauhatl (19010) 

11. Banikanta College of Teachers' Education. 2 (1) & 12 (B) Affiliated College 

Gauhati-7 Non-Govt. Estd. 1967 

Dist. Kamrup Under-Graduate 

Assam Refno-Gauhati (19011) 
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12. Bapujl College, 2 (t) & 12 (B) Afflltaled College 
Sarthebari, Non-Govt. Estd. 19n 
DiBt. Barpeta Under-Graduate 
Assam Retno-Gauhatl (190~2) 

13. Barama College, 2 (f) & 12 (8) Affiliated College 
Barama, Noo-Govt. Estd. 1975 
DIBt. Nalbari Under-Graduate 
Assam Retno-Gauhati (19013) 

14. Bargbhag College, 2 (f) & 12 (B) AffIliated College 
Kalag, Non-Govt. Eatd. 1964 
DiBt. Nalbari Under-Graduate 
Assam Retno-Gauhatl (19014) 

15. Bamagar College, 2 (f) & 12 (8) Affiliated College 
Sorbhoy, Non-GOYt. Eatd. 1962 
Dist. B8Jl)8ta Under-Graduate 
Assam Retno-Gauhati (19015) 

16. Barpeta Road Howly College, 2 (t) & 12 (8) AtfIIIated College 
P.O. Howly (Barpeta) NC'n-GOYt. Eatd. 1966 
Dist. Barpeta Under-Graduate 
Assam Retno-Gauhatl (19016) 

17. Bilni College, 2 (t) & 12 (B) AttIHaIed College 
Bilni, Non-Govt. Estd. 1961 
DiBt. Kokrajhar Under-Graduate 
Assam Retno-Gauhatl (19017) 

18. Blkali College, 2 (t) & 12 (8) Affiliated College 
Dhupdhara, Non-GOYt. Eatd. 1982 
Dist. Goaipara Under-Graduate 
Assam Retno-Gauhatl (19018) 

19. Bllasipara College, 2 (t) & 12 (B) AfflUated College 
Bilsasipara. Non-Govt. Eatd. 1961 
Dist. Dhubri Under-Graduate 
Assam Retno-Gauhatl (19019) 

20. BI~hora Mahavidyalaya, 2 (f) & 12 (B) Affiliated College 
Bongaigaon. Non-GOYt. Estd. 1986 
Dist. Bongaigaon Under-Graduate 
Assam Refno..Gauhati (19020) 

21. Blawanath College. 2 (t) & 12 (8) AffIliated College 
Charali. Non-Govt. Estd. 1959 
Dist. Sonitpur Under-Graduate 
Assam-784176 Refno-Gauhatl (19021) 
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22. Bongaigaon College, 2 (f) & 12 (B) Affliated College 
Bongaigaon, Non-Govt. Eatd. 1884 
Dist. Bongaigaon Under-Graduate 
Assam Refno-Gauhatl (19022) 

23. Chaiduar College, 2 (t) & 12 (B) AffIliated College 
Gohpur. Non-Govt. Eatd. 1987 
Dist. Sonitpur. Under-Graduate 
Assam Aefno-Gauhati (19023) 

24. Chhayagaon College, 2 (f) & 12 (B) Affiliated College 
Chhayagaon. Non-Govt. Eltd. 1974 
DiBt. Kamrup Under-Graduate 
Assam Aefno-Geuhatl (19024) 

25. Chile Roy College, 2 (f) & 12 (B) Affiliated College 

GolakganJ, Non-Govt. Eatd. 1973 

Disl. Dhubri Under-Graduate 
Assam Aefno-Gauhatl (19025) 

26. Cotton College, 2 (f) & 12 (B) Affiliated CoUege 
Gauhati-1 Govt. Eltd. 1901 

Disl. Kamrup Under-Graduate 

Assam Aefno-Gauhatl (19028) 

27. Dakshin Kamrup CoNege, 2 (f) & 12 (B) Affiliated College 

Mirza. Non-Govt. Eatd. 1981 

Disl. Kamrup Under-Graduate 

Assam Aefno-Gauhatl (19027) 

28. Darrong Conege. 2 (f) & 12 (B) Affiliated College 

Tezpur, Non-Govt. Eetd. 1946 

Dlst. Sonitpur Under-Graduate 

Assam Aefno-Gauhatl (19028) 

29. Dhing College, 2 (f) & 12 (B) Affiliated College 

Dhing, Non-Govt. Eatd. 1965 

Dist. Nawgaon Under-Graduate 

Assam Aefno-Gauhatl (19029) 

30. Dimoria College, 2 (f) & 12 (B) Affiliated College 

Khetri, Non-Govt. Eatd. 1979 

Dist. Kamrup Under-Graduate 

Assam Refno-Gauhati (19030) 

31. Dispur College, 2 (f) & 12 (B) AffIliated College 

Gauhati-5 Non-Govt. Eatd. 1978 

Dist. Kamrup Under-Graduate 

Assam Refno-Gauhati (19031) 
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32. Dr. B.K. Baruah College, 
2 (f) & 12 (B) AtftIiated CoIhIge 

Puranigudam, 
Non-Govt. Estd. 1987 

Dist. Nagaon 
Under-Graduate 

Refno.Gauhati (19032) 
Assam 

Dudhno; Colege, 
2 (t) & 12 (8) Affiliated College 

33. Non-Govt. Estd. 1973 
Dhudhnoi, 
Dist. Goa/para Under-Graduate 

Retno-Gauhati (19033) 
Assam 

34. Gauhatl College, 2 (f) & 12 (B) AffI'lated College 

Bamunimaldan, Non-Govt. Estd. 1964 

Disl. Kamrup Under-Graduate 

Assam Retno-Gauhatl (19034) 

35. Gauhati Commerce College, 2 (I) & 12 (B) AffIliated College 

Gauhati-21 Non-Govt. Estd. 1962 

Dist. Kamrup Under-Graduate 

Assam Refno-Gauhati (19036) 

36. Goalpara College, 2 (f) & 12 (B) Affiliated College 

Goalpara, Non-Govt. Estd. 1955 

Dist. Goalpara Under-Graduate 

Assam Refno-Gauhati (19036) 

37. Goreawar COllege, 2 (f) & 12 (B) Affiliated College 

Goreawar, . Non-Govt. Estd. 1977 

Dial. Kamrup Under-Graduate 

Assam Retno-Gauhatl (19037) 

38. Gossaigaon College, 2 (f) & 12 (B) Aftillated College 

Gosaalgaon, Non-Govt. Estd. 1971 

Dist. Kokrajhar Under-Graduate 

Assam Retno. Gauhati (19038) 

39. Govemment Law College, 2 (f) & 12 (B) Affiliated College 

Gauhati (Assam) Govt. Estd, 1914 
Under-Graduate 

Refno. Gauhatl (19039) 

40. Govt. College of Teachers Education, 2 (f) & 12 (B) Affiliated College 

Kokrajhar, Govt. Eatd. 1971 
Disl. Kokrajhar Under-Graduate 
Assam, Refno. Gauhatl (19040) 

41. Handique Girl,' College, 2 (f) & 12 (8) Affiliated College 
Gauhati-1 Non-Govt. Eatd. 1939 
Disl. Kamrup Under-Graduate Women College 
Assam Refno. Gauhatl (19041) 
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42. Hojai CoHege, 2 (t) & 12 (B) Affiliated College 
HOjai, Non-Govt. Eetd. 1964 
Dist. Nagaon Under-Graduate 
Assam Refno. Gauhati (19042) 

43. J. Baruah Law College, 2 (t) & 12 (B) AffIliated College 
Gauhati-3 Non-Govt. Estd. 1969 
Dist. Kamrup Under-Graduate 
Assam Retno. Gauhati (19043) 

44. Jagiroad Cotlege, 2 (I) & 12 (B) Affiliated College 
Jagiroad, Non-Govt. Estd. 1979 
Dist. Marigaon Under-Graduate 
Assam Refno. Gauhati (19044) 

45. Janata College 2 (t) & 12 (B) Affiliated College 
PO Kabuganj, Non-Govt. Estd. 1964 
Dlst. Cachar Under-Graduate 
Assam Retno. Gauhati (19045) 

46. Jawaharial Nehru College, 2 (t) & 12 (B) Affiliated College 
Boko, Non-Govt. Estd. 1964 

Diat. Kamrup Under-Graduate 
Assam Retno. Gauhati (19046) 

47. K.R.B. Gir1a' CoHege, 2 (I) & 12 (B) .Affiliated College 

P.O. Barakimukagauhati-g Non-Govt. Eatd. 1980 

Dist. Kamrup Under-Graduate Women College 

Assam Refno. Gauhati (19047) 

48. Kaliabar College, 2 (f) & 12 (B) Affiliated College 

Kuwar1tol, Non-Govt. Eatd. 1973 

Dist. Nagaon Under-Graduate 

Assam Refno. Qauhati (19048) 

49. Kamrup College, 2 (f) & 12 (B) Affiliated College 

Chamata, Non-Govt. Estd. 1966 

Dist. Nalbari Under-Graduate 

Assam Refno. Gauhati (19049) 

50. Kokrajhar College, 2 (I) & 12 (B) Affiliated College 

Kokrajhar, Non-Govt. Estd. 1959 

Dist. Kokrajhar Under-Graduate 

Assam 
Refno. Gauhati (19050) 

51. L.C. Bharall College, 2 (f) & 12 (B) AffIliated College 

Gauhati-11 Non-Govt. Estd. 1971 

Dist. Kamrup Under-Graduate 

Assam Relno. Gauhati (19051) 
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52. Lanka Mahavldyalaya, 2 (1) & 12 (B) Affiliated CoJIege 
Ranmahal Lanka, Non-Govt. Estd. 1979 
Diat. Nagaon Under-Graduate 
Assam Retno. Gauhatl (19052) 

53. Lokanayak Omeo Kumar Das College, 2 (1) & 12 (B) Affiliated College 
DhekaljuU, Non-Govt. Estd. 1971 
Diat. Sonitpur Under-Graduate 
Assam Retno. Gauhatl (19053) 

54. Lumdlng College, 2 (1) & 12 (B) Affiliated College 
Lumding, NCIO-Govt. Estd. 1985 
Dist. Nagaon Under-Graduate 
Assam Refno. Gauhatl (19054) 

55. M.C. College, 2 (f) & 12 (B) Affiliated College 
Barpeta, Non-Govt. Estd. 1939 
Dist. Barpeta Under-Graduate 
Assam Refno. Gauhatl (19055) 

56. M.N.C. Balika Mahavldyalaya, 2 (f) & 12 (B) Affiliated College 
Nalbart, Non-Govt. Estd. 1983 
Dist. Nalbari Under-Graduate Women College 
Assam Retno. Gauhatl (19056) 

57. Mangaldol College, 2 (f) & 12 (B) Affiliated College 
Mangaldoi, Non-Govt. Estd. 1953 
Dist. Darrang Under-Graduate 
Assam Retno. Gauhatl (19057) 

58. Mankachar College, 2 (1) & 12 (B) Affiliated College 
Mankachar, Non-Govt. Eatd. 19n 
Dist. Dhubrl Under-Graduate 
~am Refno. Gauhatl (19058) 

59. Marigaon College, 2 (1) & 12 (B) AfflHated College 
Marigaon, Non-Govt. Estd. 1984 
Diat. Marigaon Under-Graduate 
Assam Refno. Gauhatl (19059) 

60. Medical College, 2 (1) & 12 (B) Affiliated College 
Gauhatl-5 Govt. Eatd. 1960 
Dist. Kamrup Under-Graduate 
Assam Refoo. Gauhati (19060) 

61. Nabajyotl College, 2 (f) & 12 (B) AffRlated College 
Kalgachia, Non-Govt. Estd. 1978 
DiBt. Barpeta Under-Graduate 
Assam Refno. Gauhatl (19061) 
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62. Nalbari College, 2 (t) & 12 (8) Affiliated College 
Nalbari, Non-Govt. Estel. 1945 
Dist. Nalbari Under-Graduate 
Assam Refno. Gauhatl (19062) 

63. North Gauhat! Co/lege, 2 (t) & 12 (8) Affiliated College 
Gauhati-31 Non-Govt. Estd. 1962 
Dist. Kamrup Under-Graduate 
Assam Retno. Gauhati (19063) 

64. Nowgong Co/lege, 2 (t) & 12 (8) AffilIated Co/lege 

Nowgong, Non-Govt. Estd. 1944 
Dist. Nagaon Under-Graduate 
Assam Retno. Gauhatt (19064) 

65. Nowgong Girls' College, 2 (t) & 12 (8) AffIliated CoIJege 

Nowgong, Non-Govt. Eatd. 1963 

Disl. Nagaon Under-Graduate Women College 

Assam Retno. Gauhatl (19086) 

66. Pandu College, 2 (t) & 12 (8) Affiliated Coftege 

Pandu, Non-Govt. Estd. 1962 

Gauhatl-12 Under-Graduate 

Dist. Kamrup Retno. Gauhati (19066) 

Assam 

67. Pragajyotlsh COllege, 2 (t) & 12 (8) Affiliated CoIJege 

Gauhati-9 Non-Govt. Estd. 1864 

DiSl. Kamrup Under-Graduate 

Assam Retno. Gauhatl (19067) 

68. PrarnothH BanJa College, 2 (t) & 12 (8) Affiliated College 

Gauripur, Non-Govt. Estel. 1964 

Dist. Chubri Under-Graduate 

Assam 
Retno. Gauhati (19068) 

69. Pub-Kamrup College, 2 (t) & 12 (8) AffHlated College 

8haihata, Non-Govt. Estd. 1972 

DiSl.Kamrup Under-Graduate 

Assam 
Refno. Gauhati (19069) 

70. R.G. 8aruah College, 2 (f) & 12 (8) AffHiated College 

Gauhati, Non-Govt. Estd. 1983 

Dist. Kamrup Under-Graduate 

Assam 
Retno. Gauhati (19070) 

71. Raha College, 2 (t) & 12 (8) Affiliated Coitege 

Raha, Non-Govt. Estd. 1972 

Dist. Nagaon Under-Graduate 

Assam 
Refno. Gauhatl (19071) 
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72. Rangapara College, 2 (f) & 12 (8) Affiliated College 
Rangapara, Non-Govt. Estd. 1979 
Disl. Sonitpur Under-Graduate 
Assam Retno. Gauhati (19072) 

73. Aangiya CoHege, 2 (f) & 12 (8) Affiliated College 
Rangiya, Non-Govt. Estd. 1963 
Disl. Kamrup Under-Graduate 
Assam Retno. Gauhatl (19073) 

74. R"Itnapeeth College, 2 (I) & 12 (8) AHHiated College 
Chaper, Non-Govt. Estd. 1978 
Disl. Dhubri Under-Grllduate 
Assam Retno. Gauhatl (19074) 

75. S.B.M.S. College, 2 (f) & 12 (B) Affiliated College 
Sualkuchi, Non-Govt. Estd. 1963 
Dist. Kamrup Under-Graduate 
Assam Refno. Gauhati (19076) 

76. Sapatgram College, 2 (f) & 12 (8) Affiliated College 
Sapatgram, Non-Govt. Estd. 1977 
Dist. Dhubri Under-Graduate 
Assam Aefno. Gauhatl (19076) 

77. Sipajhar College, 2 (f) & 12 (8) Affiliated College 
Sipajhar, Non-Govt. EAt 1982 
Disl. Darrang Under-Graduate 
Assam Retno. Gauhati (19077) 

78. Suren Das College, 2 (I) & 12 (B) Affiliated College 
Hajo, Non-Govt. Estd. 1983 
DiBt. Kamrup Under-Graduate 
Assam Refno. Gauhati (19078) 

79. T.H.B. College, 2 (f) & 12 (8) Affiliated College 
Jamugurihat, Non-Govt. Eatd. 1963 
Dist. Sonltpur Under-Graduate 
Assam Retno. Gauhati (19079) 

80. Tangala CoHege, 2 (f) & 12 (B) Affiliated College 
Tangala, Non-Govt. Estd. 1972 
Dist. Darrang Under-Graduate 
Assam-784521 Retno. Gauhatl (19080) 

81. Tezpur College, 2 (f) & 12 (8) Affiliated College 
Tezpur, Non-Govt. Eatd. 1965 
Dist. Sonitpur Under-Graduate 
Assam Aelno. Gauhati (19081) 
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82 .. Tlhu eonege. 2 (f) & 12 (8) AffUlated College 
Tlhu. Govl Eatd. 1863 
01... NaIbarI Under-Graduate 
Assam Refno. Gauhatl (19082) 

Summary. Number of Colleges 
Category Number 
Govt. 2 (f) & 12 (8) : UG 8 
Non-GOY!. 2 (f) & 12 (8) : UG 75 
Non-Govt. 2 (f) & 12 (8) : PG 
Total 82 

List of Co/ItIgtIs incItJdtKI undsr StICIIon 2(f)12 (f) & 12 (8)/12 (8) 01 1M IJGC Ace 1956 
(11$ on 181 ~ 200tI trJ 21. FeIWly, 2008) 

ASSAM 

1. West Silchar College. P.O. Barjatrlpur. NG UG 1985 2(~ AllIIn 
C8char-788110 (Assam) UIMIIIly 
(Temporary affIIIaIIon) 

2. Khowang College. NG UG 1982 2(f) & 12(8) DIbIugIItI 
KhowIng Ghat-786696. UrMrIIIy 
Diltrk:t Dlbrugam (Aaam) 

3. Aangachachi College. Rangachachi. NG 1983 2(1) & 12(8) DIbNgIIh 
Majuli. Jorhat-785104 (AllIIn) UrMrIIIy 

4. Lakhipur College, P.O.-Lakhipur, NG UG 1981 2(f) &12(8) GIINtI 
DiatrIc:t Goalpara·783129 (AI8am) UnivIrIIty 

5. MaibanQ DtgrIe College. Malbang. N.C. NG UG 1. 2(f) AuIm 

Hilla (A8SIIII) lJnIwnIly 

(On temporary affiliation) 

6. Puchim Guwahati NG UG 1978 2(f) & 12(8) GUlli 
Mahavidyalaya. P.O. UrMrIIIy 

Dharapur, Guwahatl·781133, 
Kamrup (Assam) 

7. Nagaon G.N.D.G. Commerce NG UG 1988 2 (I) & 12 (8) GI&NIi 

College. Panigaon. ~ 

Nagaon-782001 (,Warn) 
(On permanent affiliation) 

8. ScIence College. NG UG 1998 2 (f) GI&NIi 

DIsIricI-Kokrajhar (Allam) IJIMfIIly 

(On ""'penry aIIIIalIon) 

9. Commerce College. Kokrajhar, NG UG 1986 2 (f) GI&NII 

DistrIct·~ Btad. Al8am-783370. l.WverIIly 

(On temporary affIatIon) 
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10. Janeta College, Serfanp, NO UG 1_ 2 (t) & 12(8) Gauhati 
P.O. Serfangurl-783 346, Univeflity 
DiItrict KoknIjher, BTC (AlaIn) 
(On permanent lfIUiaIIon) 

11. 8aoei BanIkanta KakaIi College, Nagaon, NG UG 1971 2 (t) & 12(8) Gauhati 
Barpeta·781 309 (Alum). Univerllty 
(On pennanent affiliation) 

12. Ledo College, NO UG 1997 2 (t) OIbrugartl 
Ledo-786 182, linaukia DIstricI (AsIIm). Self financed Univttlity 
(On temporary affiliation) 

13. Bomat BhIbani PIUId BaNIh NO UG 1995 2(1) Oibrugartl 
Memorial College (Borhat B.P.B. Self financed University 
Memorial College) PO & TO 8oftIIt. 
795 893, District Slvuagar (Alum}, 
(On temporary affiliation) 

14. Barpeta Girls College, NG UG 1978 2 (t) Gluhatl 
P.O. & District Barplla (AsIIm) Self financed University 
(On permanent alllliation) 

15. Swami Yoganandl Giri College, NG UG 1994 2 (t) Gauhati 
Sakti Ashram, UniverIity 
District Kokrajhar (Asaam). 
(On temporary affiliation) 

16. Fakiragram College, NG UG 1994 2 (t) GauhIti 
P.O. Fakiragram, Univeflity 
DIstrict Kokrajhar (Aaaam). 
(On temporary afllllation) 

17. Baaugaon College, UG 1. 2 (t) & 12 (8) Gauhati 
P.O. Basugaon-783 372, University 
District Chlrang (BTC) Assam. 
(On permanent 1fIiIIItion) 

18. Puthlmarl College, NG UG 1981 2 (t) , 12 (8) GIuhat! 
Soneewar·781 382, District University 
Kamrup (Allam) 

19. Joya Gagai College, Khumati, P.O. KhumatI, NG UG 1991 2 (t) & 12 (8) OIbrugartl 
District GoIaghat (AssIm)-785819 Univer1Ity 

20. S.B. Deorah College, UIubari, NG UG 1987 2 (t) & 12 (8) Gluhati 
Guwahatl-781007 (Allam) UniverIIty 

21. DikhowmWdl College, MogIow, P.O. NG UG 1982 2 (f) & 12 (8) Dibrugartl 
BhIralua Tlniali: Sivuagar (Alum) University 

22. Bhawanipur AnchaIik College, P.O. NG UG 1987 2 (f) & 12 (8) Assam 
Bhawanipur·781352, District Barpeta (Assam) University 
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23. Sonapur College. P.0.8onIpur, NG UG 11191 2(f) 0auhatI 
Kamrup-782 402 (Alum). University 
(Temporary 1ffIIiItion) 

24. Habraghat~ NG UG f971 2 (f) & 12 (8) GIuhatI 
KrIahnai, UrWeraIty 
Goalpara-783 126 (Alum). 
(On Permanent affiliation) 

25. Kampur College. P.O. Kampur, NG UG 1988 2 (f) & 12 (8) GaINtl 
Nagaon. Kampur (Allam). UniverIIIy 

26. Nagaon G.N.D.G. Commerce NO UG 1988 2 (~ & 12 (8) Gauhatl 
College. PInIgaon, Nagaon-782 001 

University 

27. Gir1a College. Kokrajhar. P.O. & NG UG 1990 2 (~ GauhatI 

District Kokrajhar-783 370 (Alam). UnMnlty 

(On temporary affiliation) 

28. Machkhowa Degrae CoItege. NG UG 1984 2 (~ DIbNgam 

P.O. Madlkhowa. Univerllty 
District Dhemaji-787 058 (Auam). 
(On temporary affiliation) 

29. Salbari College. NG UG 11188 2(1) GauhaIi 

P.O. Salbari-781 318. UnIveraIty 

District Baksa (AMaIn). 
(On temporary aIIIIiation) 

30. Bengtol College. NG UG 1981 2(f) Gauhati 

P.O. & VIII BengloI. DIsIricI Chirang (Allam) Unlverllty 

(On temporary alllation) 

31. North Kamrup College. eap.ra. NG UG 1979 2 (~ & 12 (8) Gauhati 

P.O. Ba;vnara Bazar. 0IIIrtct Unlverllty 

Barpell-781 328 (AlUm). 
(On pennancent affiliation) 

32. Khagarijan College. NO UG 1983 2 (f) & 12 (8) Gauhati 

P.O. Chotahaibar. Nagaon-782002 UniYersity 

(Allam) 
(On permanent affUiatIon) 

33. Laluk College. NG UG 1985 2 (Q Dibrugartl 

P.O. LaJuk. DIaIrict LalchimJllT"784180 Unlverlity 

(Assam) 
(On temporary affiliation) 
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34. Sillpalhar ScIenc:e College, NG UG 1996 2(1) Dibrugarh 
P.O. Silapathar, DiatrIct DhemajI·787059 UniYerIity 

(Auam) 
(On temporary alflatlon) 

36. UdaIguri College, NO UG 1979 2 (f) & 12 (8) Gauhall 
UdIIgurl, Darrang-784 S09 (Allam). UniYlrllty 
(On permanent afIIIIation) 

38. SlJapaIhar Commerce College, P.O. NG UG 1996 2(1) Oibrugarh 
Silapalhar·787 059 Unlveralty 
DIstrict Dhemaji (Auam) 
(On temporary afIIItion) 

'ST. Tengakhat CoIege, NG UG 1967 2 (I) & 12 (8) DIbrugarh 
P.O. Tengakhat, University 
DIstrict DhImIjI (Auam) 
(On permanent allillltion) 

38. G.S. L.ohia Girls' CoIege, Shrl Kenya NG UG 1. 2 (Q OIbrugIrh 
PathIhIII Complex, Tinsukll 786 125 (Auam) Self Univeraity 
(on temporary affiliations) FInanced 

39. NlrmaI HaIoI College NG UG 1979 2 (~ & 12 (8) GauhatI 
Patacharkuchi, University 
81 __ 781 326 (Allam) 
(On permanent afflllltlon) 

40. Dr. Nobin BontoIoI College, NG UG 1986 2 (~ Oibruglrh 
Na-AH, DhekiajuIi, Jorhat-09 (Assam). University 
(On temporary alliliallon) 

41. Gyanpeeth Degree College Nikaahi NG UG 1993 2 (Q Gauhall 
Diat-Bakll, BTAD-781 372 (Assam). UnIYerlity 
(On temporary allftlatlon) 

CIIffIgofy-wi8tI fIIJI'T7W of~, EfIIDIlTItJI7t and TtMChing SIs" In 1M 
SIs. of Asssm for ths )IfIIIr 2005-06 

Category of college Number of Enrolment Teaching Staff 
colleges 

1. Affiliated colleges 

(I) Private 381 186,221" 12,958" 

(Ii) Govemment 42 17,596" 1,224" 

2. UnIVersity colleges 6 1,948 320 

Total 429 2.06,765 14,502 

"EstImated data for the year 2005-06. 
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SIlIIW of A,cpv1lWl for A,cpviC p~ for 1M ~ Y4Mr 2008-09 

SI.No. N.ne & Addr8Ia fA CoIne(a) EIiIIiIg Approved Fmy AduII Admiaion 
1he~ InIIU for IriIke for AVIIIbIe • per CoqIIInc:e 

01 Held 01 .. 2007.Q8 2OQ8.OII per .. Report 
InItUan CompIiIncI 

Report (201)>-09) 

2 3 .. 5 8 7 

RegIon:Eaatem 
State: Auam 

1. Assam. Engg College Chemical En"'rIng 80 80 99 
Jalukbari, GUWlhati Civil EngIneering 80 80 
781013 Kamrup, Alum Computer ScIence & Engg. 20 20 

EIec.1. & Telt Comm. Engineering 80 80 
EIedricaI Engineering 80 60 
EIectrIcII Engineering (M. Tech) 18 18 

State Incluatrial & Production Engg 20 20 
Govemment/1996 InatNmentation Engg. 20 20 

MCA 30 30 
Mechanical Engg (M. Tech) 18 18 

Dr. Ohrubajyoti MechInicaI Engineering 80 80 
Bhattachatjee SoIl Mechlnlea (M.E) 18 18 
STD Code: 0361 Watershed Management & Flood 18 18 
Ph.No. ContIOI (M.E.) 
265481312654815 ToI8I 462 482 
Fax No. 267833 
www.lOC.IC.in 

2. Girijananda Computer ScIence & EngineeItng 80 80 30 DItIIII not fumIIhId 
Chowdhury EIIdronics & Comnlll'lication 80 80 
lnatitule of Engg. 
Management and ApplIed EIecIronIea & lnatru. 80 60 

Technology. AzarI, ENGG 
Halkhowapara, Information Technology 80 80 
GuwahatH810, 17, Mechanical Engineering 80 80 
Aaaam. MBA 80 80 

PrivateJ2006 ToI8I 380 360 

3. Jorhat Engg College Civil Engineering 80 60 64 223 

Jorhat Computer Science & Engg, 30 30 
785007 APwn Electrical EngIneering 80 80 

Instrumentation Engineering 20 20 
MechInIcII Eng 80 80 

State ProcIucIIon and Industrial Engg. 15 15 

Governrnentl1980 (M.E) 
Total 245 245 

Dr. S.K. Roy 
STD Code: 0360 
Ph.No. 320340 
www.jecaaum.edu 
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4. 

5. 

2 

Tezpur (Central) 
Univlflity 
Napamtezpur, Allam 

UnlYerslty/1996 

National Institute 
of Technology 
SiIchar-788010 
Cachar, Assam 

Central Govt. 
/1967 
Prof. Gautam BaN. 
STD Code: 03842 
Ph. No. 
23317912780nO 
Fax No. 233797 
www.nitl.ac.in 

MARCH 4, 2008· 

3 

Bio Electronics (M.Tech) 
Design & Technology (M. Tech) 
Energy Technology (M. Tech) 
Infonnation Technology (M. Tech) 

Total 

Civil Engg 
Computer Science & Engg. 
Elect. & Telacomm. Engineering 
Electrical Engineering 
Mechanical EngIneering 
Solid Mechanic (M. Tech) 
Thermal Engg (M. Tech) 
Water Resources Engg (M. Tech) 
Total 

4 5 6 

15 15 28 
18 18 
18 18 
18 18 

89 89 

15 Pending 
30 Cornplilnce 
20 RepoIt Not 
45 ReceIved 
50 
18 
18 
18 

214 

Ststus of ~V&I for ApproVf!ld ProgrsmlT¥S for IhtJ Acstt.mlc Y.,.,r 2008-09 

Region: Eastem 

SI.No. Name of the InstituionaIYOEl Couru(s) existing Intake Approved Facilities 
Category for 2007-oa Intake for Available u 

2008009 per Compliance . 

Report 

2 3 4 5 6 

1. AssamIHMCTI01I1212OO6. BHMCT 50 80 10 
North Eut Institute of Management 
Science 
Opp to RRL Gate No. 1 P.O. RRL 
Jomal 785 006, Assam 
2007lPrivate-Non-Grant Total 80 80 

2. ASl30-03IMCP199 MBA (FT) 30 Pending 
Departmenl of Business Compliance 
Administration Report Not 
Assam University, SHchar-788015 Submitted 
1998-99lUniversity Total 30 00 

128 

7 

70 

State:A88am 

Actual 
AdmIuIon as per 

Compliance 
Report 

7 

80 
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2 3 4 5 6 7 

3. 43113O-03JMCP(M) 94 MBA (FT) PendIng Pending 
Department of Business Compliance Compliance 
Administration Report Not Report Not 
Guwahatl Univeraity. Gopinath Bardoloi Submlted Submitted 
Nagar. Guwahati-781 014 
1994-95/University TotaI= 00 00 

4. 43113O-051MCP-M195 MBA-(FT) 60 60 10 60 
Department of Business 
Administration 
Tezpur University. Post Box No. 72. Sonitp. 
Nappam-784 028 
1995-96IUn1versity Total= 60 60 

5. 431I3O-OWCP(M)J95 MBA-(FT) 60 60 18 
North Eastern Regional Institute of MBA-(PT) 60 60 
Management. (NERI) 
Parukuty Shawan. Nabi. Guwahati-781 024 
1995-96IGoYt. Aided TotaI= 120 120 

6. A8-01IBOA(MCP)lAPR(CS)196 MeA-(FT) Pending 30 13 
Department of Computer Science & Compliance 
Information Technology Report Not 
Tezpur UniYersity. Nappam. Post Box No. 72. Submitted 
Sonitp. Nappam·784 025 
1996-97/Unlversity Total= 00 30 

7. 411/A8-0t,goS(CS)195 MCA-(FT) 30 30 05 30 
Jamat Engineering College 
Jamat-785 007 
1994-951Govemment Total: 30 30 

8. AS-QZlET-APR(MCA)I2OOO MCA-(FT) 60 60 12 
North Eastern Regional Institute 01 
Management 
(NERI) Parukutty Shawan. Nabi. 
Guwahall-781 024 
2000-2001/Govt. Aided Total= 60 60 

9. 31130002h.4CP(M)194 PGDM (FT) 45 45 8 

Assam Institute of Management. 
7th Roor. East Point Tower •. 
Bamunimaidam. KamNp. Guwahati-781 021 

45 45 1995-98IState Government' TotaI= 

10. 75Q.72-101 (P)lETI95 B. Phannacy 40 Pending 

Department of Pharmaceutical M. Pharm 08 Compliance 

Sciencaa (Pharmac:eulicS) Report Not 

Dibrugam Univeraity. Dibrugarh-786 004 M. Pharma 06 Submitted. 
(Pharmacogonsy) 
M. Pharma 06 
(Ph. ChemiItry) 

1983/University Total= 60 

11. AssamIPHARI06I2OO6IOO1 B. Pharmacy 60 60 4 46 

Girijananda Chowdhury Institute of 
Pharmaceutical Science. 
Azara. Guwahati-17 

60 60 
2007lPriYate-Non-Grant Total 
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List Indic8ting Ills ~w. NII17btIr 01 FIIfICIion8I Km7dtiya V/o}'.}'IIS in Ills 

SM", 01 Ass8m Including Ills J1Mr 01 Eslllblishmsnt 

SI.No. Name of Kendriya Vldyalaya Sector Year 

2 3 " 
1. Barpeta Civil 2003-04 

2. Dholchera (BSF) Civil 1986-87 

3. Dibrugarh Civil 2003-04 

4. Diphu Civil 19n-78 

6. Guwahati, Amerigog (CRPF) Civil 1981-82 

6. Guwahati, Khanapara Civil 1986-67 

7. HaHlong (SSB) Civil 1979-80 

8. Jorhat No. III (RRL) Civil 2003.()4 

9. Karimganj CIvil 1991-92 

10. Khatkha (CRPF) Civil 1995-96 

11. Kokrajhar Civil 1984-85 

12. Lakhimpur Civil 2003-04 

13. Lokra Civil 1976-n 

14. Mangaldol Civil 2003-04 

15. New Bongaigaon Civil 1987-88 

16. Nowgong Civil 1980-81 

17. Panbari (BSF) Civil 1996-97 

18. Silchar CIvil 1981-82 

19. Tinsukla CMI 1986-87 

20. Goalpara CMI 2006-07 

21. Golaghat CMI 2006-07 

22. Chabua Defence 1981-82 

23. Oigaru (AFS) Defence 1971-72 

24. Dinjan Defence 1976-n 
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25. GuwahatI, Borjhar Defence 1973-74 

26. Guwahati, Narangi Defence 1971-72 

27. Jorhat No. 1 (ASF) Defence 1966-67 

28. Kumbhirgram (ASF) Defence 1982-83 

29. Lekhapanl Defence 1987-88 

30. Maalmpur Defence 1974-75 

31. Missamarl Defence 1971-72 

32. Mohanbari Defence 1988-89 

33. Nowgong, Misa Cantt. Defence 1986-87 

34. Tezpur No.1 Defence 1971-72 

35. Tezpur No. II (AFS) Defence 1979-80 

36. Guwahatl liT Institute of Higher Leaming (IHL) 2003-04 

37. SokaJan (CCI) Project 1986-87 

38. Cachar Panchgram (HPC) Project 1984-85 

39. Doom Dooma (ARC) Project 1986-87 

40. Duliajan (OIL) Project 1977-78 

41. Gerukamukh HE Project Project 2003-04 

42. Guwahati (IOC) Project 1985-86 

43. Guwahati, Maligaon Project 1980-81 

44. Jagi Road (HPC) Project 1984-85 

45. Jomat No. II (ONGC) Project 1988-89 

46. Lumdi.,g Project 1986-87 

47. Namrup (HFC) Project 1982-83 

48. Sibsagar No. I (ONGe) Project 1976-77 

49. Sibsagar No. II Nazira (ONGe) Project 1983-84 

SO. Sonal . Road (ONGC) Project 1988-89 
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26 FunclioMl JIIWlIhar NllvodIIYII Vq,alllyu iq ASSIIIT1 Stills lIS on 31s1 ~ 2007 

S.No. Name of State Name of the Highest Class Total 
District Where Student 

JNVs are Enrolment 
Functioning 

1. Assam Karimganj XII 458 

2. Sonitpur XII 473 

3. Kamrup XII 442 

4. Shlbsagar XII 492 

5. Nalbari XII 275 

6. Cachar XII 471 

7. Kokrajhar XII 483 
8. Barpeta XII 436 

9. Darrang XII 492 
10. Dibrugarh XII 284 

11. Jorhat XII 291 

12. Golaghat XII 515 

13. linsukia XII 278 

14. Karbianglong XII 370 

15. Morigaon XII 438 
16. Goalpara XI 206 

17. Lakhimpur XII 425 

18. Hailakandi XII 484 

19. Dhemaji XII 468 

20. Chirang XI 436 

21. Nagoan VII 80 
22. Bongaigaon VII 72 

23. Dhubri VI 28 

24. Baksa VII n 
25. North Cachar Hills VII 53 

26. Udalguri VII 68 

27. Karrnrup Urban Sanction order is under iesue. 

Total 8584 
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Funde for Flood Relief 

824. SHRI ANANTA NAYAK: Will the Minister of 
HOME AFFAIRS be pleued to sta"': 

(a) whether the Govemment has earmarked funds 
for flood relief during the Eleventh Plan; 

(b) if SO, the details thereof; 

(c) the basis on which the funds has been eannarked; 

(d) whether the entire amount eannarked for flood 
relief during the Tenth Plan has been utilized; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a) to 
(e) Fund for providing relief in the wake of notified natural 
disasters including floods, are provided through Calamity 
Relief Fund (CRF) whiCh is a non-Plan fund. The quantum 
of funds allocated to the CRF account of various States 
by the Government based on the Award for the succeasive 
Finance Commissions, which are contributed by the 
Government of India and the respective State 
Governments in the ratio of 3: 1. An amount of 
Rs. 21333.33 crore has been allocated in the CRF of 
various States based on the recommendations of the 12th 
Finance Commission for the period 2005-10 as per year-
wise details given below:-

Year Amount in crore 

2005-06 3944.41 

2006-07 4097.79 

2007-08 4258.85 

2008-09 4427.97 

2009-10 4604.31 

Total 2005-10 21333.33 

Allocation In the CRF of various States for a further 
period of five years i.e., from 2010-15 will be made baaed 
on the Award of the 13th Finance Commission. 

The allocation from CRF is supplemented from the 
National Calamity Contingency Fund (NCCF) in the event 
of a calamity of a severe nature after foHowlng the laid 

down procedure. The NCCF ia constituted "Nith corpus of 
Rs. 500/- crore to be recouped from collection of 
Contingent Duties. 

As per eadent Scheme of CRFINCCF any unspent 
balance in the CRF account of a State does not Iapee 
to Government of India during existence of the .. 
Scheme.. Such, unspent balance. become opening 
balance of the next financial year. 

No separate allocation Is made for flood relief. 

/TnmslalionJ 

MIMr81 R ... rch Cent..-

825. SHRI PUNNU LAl MOHALE: Will the Minister 
of MINES be pleased to ute: 

(a) the number of minerai reaearch centres in the 
country. State-wise; 

(b) the details of mining work being carried out at 
present in the country. State-wise and locatIon-wlee; and 

(c) the quantum of mlnetWa extracted during each of 
the last three years till date. State-wise and mineral-wlse? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES (DR. T. SUBBARAMI REDDY): (a) Aa per the 
information provided by the Council of Scientific & 
Industrial Research, the number of mineral research 
centres in the country State-wise are given below:-

(i) National Geophysical Research Institute (NGRI). 
Hyderabad (Andhra Pradesh). 

(ii) North-East Institute of Science and Technology 
(NEIST). Jomat (Assam). 

(iii) National Institute of Oceanography (NIO). Goa. 

(iv) Central Institute of Mining and Fuel Research 
(CIMFR). Dhanbad (Jharkhand). 

(v) National Metallurgical Laboratory (NML). 
Jamshedpur (Jharkhand). 

(vi) National Institute of Inturdi8clplinary Science and 
Technology (NIST). Thiruvananthapuram (KaraJa). 

(vii) Advanced Materials and Process Research 
Institute (AMPRI), Bhopal (Madhya Pradesh). 
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(viII) Institute ~f Materials and Minerals Technology 
(IMMT), Bhubaneswar (Orissa). 

In addition, research on various aspects of mineral 
beneficiation and processing are done by divisions of the 
Geological Survey of India and Indian Bureau of Mines 
under the Ministry of Mines and by R&D Centre of 
National Mineral Development Corporation under Ministry 
of Steel. 

(b) and (c) The details of mining work being canied 
out in the country and the quantum of minerals extracted, 
State-wise and mineral-wise are available in the Minerai 
Year Book published every year by the Indian Bureau of 
Mines (IBM), Nagpur and al80 in the IBM publications 
and IBM website www.lbm.nic.ln. 

Scrap from Abroad 

826. SHRIMATI SANGEETA KUMAR I SINGH DEO: 
SHRI KASHIRAM RANA: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether large quantity of scrap is being Imported 
in the country; 

(b) if so, the details thereof and the total quantity of 
scrap brought in the country during the last three years; 

(c) the reasons for bringing such scrap Into the 
country; 

S.No. HSC code CommocIIy 

2 3 

1. 72041000 Waste IIld Scrap 01 Cast lion 

2. 72042190 OIlIer Waste • Scrap 01 ~ Steel 

3. 72042920 Waste & Scrap 01 tt;l Speed SIMI 

4. 7204ml 0IheIs 

5. 72043000 waste IIld Scrap 01 T mad IIUI or Staal 

6. 72044100 T lIIlgS, SIM9, CI1Js, MIng 
WST, SWdII, ftIgs Trnvmgs & 
~, WIN i't IUdes 

(d) whether the Government has signed any 
agreement with foreign countries In this regard; 

(e) H 80, the main taatu .... of the sald agreement; 

(f) whether any as .... rnent of poulble adverse 
effects of signing such an agreement hu been carried 
out; 

(g) if so, the details thereof; and 

(h) the corrective steps taken/propoeed to be taken 
by the Govemment in this regard? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) Import 
of metal scrap Is allowed In the country .. per provisions 
contained under Paragraph 2.32.2 of Handbook of 
Procedure8 to the Foreign Trade Policy. The total quantity 
of scrap Imported during the Iaat three yea.. Is given In 
the enclosed statement. 

(c) Import of metal scrap Is permitted to cater to the 
raw-material requirement of a large number of proce8ling 
units established In various parts of the country. Imported 
scrap provides for a cheaper and more environmental 
friendly a1temative to virgin raw-material. 

(d) No, Sir. 

(e) to (h) Does not arise. 

Qudy il 'ThoIald kaI v... in AI. lies 

2O()4.G5 20()5.()8 ~7 ~ 2OQS.08 ~ 

" 5 6 7 8 9 

284843.39 267589.75 81K15.92 31917.n 32013.81 12C17.50 

149092.23 187&.44 282142.38 811113.62 127115.22 281711.07 

5470.27 227.16 288.33 711.16 101.05 186.11 

101681.83 21040127 116747.83 11371.82 2S44O.70 13790.11 

1677&9.17 398869.56 211155.21 21441.n 490.&2 28611.31 

7123.32 6420.18 8872.99 974.21 ,.93 2428.73 
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2 3 

7. 72044900 Oller WIlle and ScrIp 

8. 72045000 Remelting ScrIp IngoII 

9. 74040022 B_ ScrIp CMIed by !SRI code 
Drink. 
Ebony. Enerv. Elder. Engel, Em, GIIpe, Honey 
Ivory, Label, laIk. Malon, ~, Nc*e, 
etc. 

10. 75030010 Nic:Ide Scrap Covered by ISRI code 
Aroma 
Bally. OIndy, Out Della, DeccIy, DepIh, 
Maize,Major, MIIIf, Malic, -. Niece, 
Itk:h, ft:. 

11. 76020010 AUnilUn scrap COVtIId by ISRI code 
TabIeItabIoid. Taboo, TanlTabar, TIke, 
TaIap, 
Tak:red, TaIdIck, TakbI. TIIIdoIk, I8Ie 
NT etc. 

12. 79020010 Zi1c ScrIp Covered by ISRI Code 
Saves Scab, Scope, SooaI, Sc)cn; SI.MI, 
W, 5cIiJe, SentI, Seal, 8M. Shell 

13. 80020010 Til Scrap CMIed by ISRI Code 
RInch. RM&8IId Aria 

14. 81042010 MapsUn Scrap Covered by ISRI Code 
water. WIhII. Wile. Wood & WOIId 

TO\8I 

Source: DGCI & S. Kokatta. 

Production of Agro and Ru,.1 Induatrie8 

827. SHRIMATI BHAVANA PUNDALIKRAO GAWALI: 
Will the Minister of MICRO, SMALL AND MEDIUM 
ENTERPRISES be pleased to state: 

(8) the share of agro and rural industries to the total 
industrial production in the country during the lut three 
years and In the current year; 

(b) whether the production of agro and rural induItI1eI 
has come down; and 

4 5 8 7 8 9 

2742315.80 3710520.75 2472817.18 327818Jl 454418.44 2lIII285.8O 

20132.24 3573.43 2451. 2858.22 445.31 292.75 

44056.32 85103.48 72451.35 3141125 7503l27 1_.81 

348.00 478.78 1981.32 m.92 2811.25 4839.83 

133711.17 228183.14 241141.1) 833)1.44 113821.12 207267.23 

:1855.13 95119.71 48454.38 104511.48 28198.23 34631.01 

189.28 275.00 140.00 131.05 14.84 400.83 

19.52 •. Ii 269.85 29.59 204.20 141.61 

.114.27 5183184.22 3544S88.84 583787.81 1DI837.!1 1018418.57 

(c) If so, the steps taken to Inc,.... the production 

of 8gro and rural Industries? 

THE MINISTER OF MICRO, SMALL AND MEDIUM 

ENTERPRISES (SHRI MAHABIR PRASAD): (a) The 

details of value of production of khadi and village 
industrieS (KVI) produCtS under the plJf'Vlew of Khadi and 

VlHage Indultriel Commisllon (KVIC) and thOle of total 
Indultrial production reported in the country, during 
2004-05, 2005-06 and 2006-07 are given below: 
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Year value of total 
Industrial 

production" 

2004-05 598674 

2005-06 676207 

2006-07 784883 

·Source: Annual Report 2006-07 of the Rnerve Bank of India. 

During 2007-08 (up to January 2008), value of 
production under KVI sector was As. 12,054.75 crore. 

(b) No, Sir. 

(c) Does not arise. 

T.. Production 

828. SHAI RAMDAS ATHAWALE: WiH the Minister 
of COMMEACE AND INDUSTAY be pleased to state: 

StatelOistricts 

Assam 

West Bengal 

Tripura 

Arunachal Pradeah 

Manlpur 

Sikkim 

Nagalancl 

Meghalaya 

Mizoram 

Other North Indian Statea (Includes Bihar, 
Uttarakhand, Himachal PradaIh and Orissa) 

Value of 
Production of 
KVI products 

10920 

12383 

14028 

(Ae. crore) 

Share of value of Production of 
KVI products in term. of 

percentage of value of the total 
industrial production 

1.82 per cent 

1.83 per cent 

1.82 per cent 

(a) the total quantity of tea produced during each of 
the last three years and in the current year, till date 
State-wise; and 

(b) the stepa taken/proposed to be taken to increase 
the production of tea in the country? 

THE MINISTEA OF STATE IN THE DEPAATMENT 
OF COMMEACE, MINISTAY OF COMMEACE AND 
INDUSTAY (SHAI JAIAAM AAMESH): (a) The quantity 
of tea produced during the last three years and in the 
current year, till date, State-wise Is given below: 

(Figures in million Kgs) 

2005 2006 (E) 2007 (E) 

2 3 4 

487.49 483.65 479.92 

217.55 233.29 231.44 

7.52 7.18 7.31 

2.62 2.20 2.52 

0.11 0.11 0.12 

0.16 0.15 0.16 

0.19 0.17 0.19 

0.10 0.10 0.12 

0.07 0.07 0.08 

2.61 2.70 2.83 
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Total North India 

Tamil Nadu 

Total South India 

All Total 

(E) Edmatad Md subtect to revlaion. 

(b) A number of developmental Schemes are being 
implemented by the Tea Board for enhancing productivity, 
quality and marketability of tea produced in the country. 
Financial and technical ..u.tance Is being provided for 
various pIantatiCIn cle\relopift8id IICliviti. lihe replanting, 
rejuvenation, creation of Irrigation facilities etc. WIth a 
view to improve the quIItity of teas PfOduced In the 
country, which would help In tum in booattng exports of 
tea and fetching higher prices, the Tea Board is alao 
implementing a quality upgraclatlon programmes. Through 
its Plan schemes, the Tea Board also supports some 
welfare programmes and activities tor the benetlt of tea 
plantation worl<e .... and their dependants in education and 

heafth care. 

Deearuc:Mon of 'hmpIee Due to T.,..ortsm 

829. SIiAl FAGGAN SINGH KULASTE: Will the 
Minist8r of HOME AFFAIRS be pleaaed to state: 

(a) the total number of Hindu Temples decimated 
due to ten"orism In the country, particuIar1y in Jammu 
and Kashmir. during the Jut ten yeats; 

(t)} whel'ler the Government ha tonnwated any 
scheme to rebuild and I'8I'1OYehI the decimated tempJes; 

(c) if so, the Aumber of I!ImpIes which have been 
rebuitt and renovated eo far; 

(d) whether torcibIe d8aI on temple IaAdI is being 

made in the State of Jammu and Kashmir; and 

Ce) ·if 80, the adIon taken by the Government to 
protect the HIndu temples in J&K? 

2 3 4 

718.42 729.82 724.69 

158.84 152.27 153.13 

63.34 68.76 61.83 

5.37 5.28 5.03 

227.55 226.29 219.99 

945.97 955.91 944.68 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): Ca) 
Mpublic Order" and ·Police- being State aubjecta as per 
the Constitution of India, the State Governments .re 
primarily responsible for maintenance of law & order .. 
well as maintenance of data on em.. No data on the 
number of Hindu temples cMcIrnated due to terrorism In 
the country Is being maintained centrafty. HoweYer, .. 
per State Governm.nt report, 97 tempi.. have been 
decimated In the Stat. of Jammu & Kuhmir due to 
terrorism during. the last tan y ....... 

(b) and (c) No, Sir. However, In the State of Jammu 
& Kuhmir, 11 t8mp1e1 out of thoH damaged during the 
last ten years have been renovatedlrepalred. 

(d) No, Sir. 

(e) Does not ariae. 

{English! 

ChIIdNn ......... 

830. SHRI M. APPAOURAI: Will the Mlnlater of 
PARLIAMENTARY AFFAIRS be ptellMd to state: 

(a) whether the Govemrnant hM recetved a"Y request 
in the recent past to conduct Child,., Pal1lM18flt; 

(b) If eo, the detail. thereof; 

(c) whether the GoYemment propoaea to ~ auch 
programme to create __ among the tallChe .. and 
students; 

(d) If so, the cIeIaitI thereof; and 



147 Wn'tt8n AnsWt!lrs MARCH 4, 2008 148 

(e) the funds earmarked for the purpose during the 
current year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE): (a) to (d) No specific 
request on this subject has been received in the recent 
past. However, with a view to inculcate democratic values 
and disseminate knowledge on the working of 
parliamentary institutions among the student community, 
four schemes of 'Youth Parliament Competitions' are being 
implemented. These are: 'Youth Parliament Competition 
Scheme for Recognized Educational Institulons in the 
National Capital Territory of Delhi' 'National Youth 
Parliament Competition for Kendriya Vidyalayas'; 'National 
Youth Parliament Competition Scheme for Jawahar 
Navodaya Vidyalayas' and 'National Youth Parliament 
Competition Scheme for UniversitieS/Colleges' in addition 
to the above four schemes, financial assistance up to a 
maximum of Rs. 2 lakhs per annum is being extended to 
the States/Union Territories for conducting similar 'Youth 
Parliament Competitions' in their educational institutions. 

(e) No separate funds has been earmarked for Youth 
Parliament Scheme in the Budget for the current year. 
However, funds to the extent of Rs. 30 lakhs have been 
provided under the head "other charges" for the year 
2007-08. Expenditure on Youth Parliament Schemes Is 
met from this head. 

Mining Licence 

831. SHRIMATI MANEKA GANDHI: Will the Minister 
of MINES be pleased to state: 

(8) the details of mining licenses granted by the 
Govemment during the last three years, State-wise; and 

(b) the details of mining areas which have been 
inspected to verity whether they have adhered to the 
environmental norms in the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES (DR. T. SUBBARAMI REDDY): (a) State 
Govemments are owners of minerals and grant mineral 
concessions in accordance with the provisions of the 
Mines and Minerals (Development and Regulation) Act, 
1957. Prior approval of Central Govemment is necessary 
for grant of mineral concession for minerals listed in the 
First Schedule to the Act. The details of prior approvals 

conveyed by the Central Government for grant of minerai 
concessions to the State Governments in the last three 
years, State-wise, are available in the website of the 
Ministry of Mines (http://www.mlnes.nle.ln). 

(b) The details of mines inspected by Indian Bureau 
of Mines (IBM) to verify adherence to the environmental 
norms in the last three year are as under:-

Year Number of mines inapected 

2005-06 1808 

2006-07 

2007-08 (upto Feb'08) 

1675 

969 

Spice Parka 

832. PROF. M. RAMADASS: 
PROF. MAHADEORAO SHIWANKAR: 

win the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether Spice Board Is setting up Spice parks In 
different parts of the country; 

(b) if so, the details of the places where these parks 
are likely to be set up; 

(c) the amount proposed to be spent on these parks; 
and 

(d) the steps being taken by the Govemment to open 
these parks in each State to enhance the quality and 
production of spices? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) to (c) Yes, Sir. 
The Govemment has already approved one Spices Park 
at Chhindwara in Madhya Pradesh at a total estimated 
cost of Rs. 995 lakh and 6 other such facilities have 
been proposed during XI plan period with a financial outlay 
of Rs. 62.32 crore. These parks are propoeed In ldukki 
district in Kerala, Erode/Shivaganga In Tamil Nadu, Guntur 
In Andhra Pradesh, one in Uttar Pradesh, Jhalawar district 
in Rajasthan and Mehaana district in Gujarat. 

(d) Extension of this scheme to the other States win 
depend on the perfonnance of the proposed parks. 
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Kaeturbe Gandhi B8111u1 Vldyalayaa 

833. SHRI L. RAJAGOPAL: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) the State-wise number of Kasturba Gandhi Ballka 
Vidyalayas sanctioned 80 far and the number of 
Vidyalayas out of the sanction that have become 
operational. State-wise; 

(b) the reasons for the delay in operationalising the 
Vldyalayu; and 

(c) the allocation made to these Vidyalayas during 

each of the last three years, State-wiae? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (c) The Govemment of India has sanctioned 
2180 Kasturba Gandhi Ballka Vldyalayas 80 far In the 
country and as on 31st January, 2008, 1724 KGBVs 
(80"k) are operational. One of the major reasona for delay 
in operationalizing the Vldyalayas la unavailability of land 
for the construction of the achools and court cases in 
some States. The Government of India monitors the 
implementation of the scheme regularly. A statement 
showing status of KGBVs sanctlonedloperationallzed as 
on 31 at January. 2008 and funds released during the 
three years is enclosed. 

Statement 

Status of KGBVs ssncfiofH!JdlopBllItionslir«i 11$ on 31st Janus"" 2008 
and funds 1fIIH6tHi duling IhtJ IhIfNl ytNIfS 

SI.No. StatelUT Total No. of No. of Funds Funds Funds 
KGBVs KGBVs released released released 

sanctioned Operational by GOI in by GOI In by GOI In 
2004-05 2006-06 2006-07 

2 3 4 5 6 7 

1. Anethra Pradesh 342 223 1823.77 2679.73 2535.00 

2. Arunachal Pradesh 25 25 210.74 268.29 73.13 

3. Aaaam 15 15 0.00 350.10 0.00 

4. Bihar 360 208 4.00 2794.69 2330.44 

5. Chhattlsgarh 84 84 810.33 766.77 473.44 

6. Dadra and Nagar Haveli 0 0.00 0.00 0.00 

7. Gujarat 52 51 497.03 326.78 127.50 

8. Haryana 9 9 0.00 182.18 38.58 

9. Himachal Pradesh 10 9 192.47 0.00 0.00 

10. Jammu and Kaalvnir 51 13 4.33 186.26 0.00 

11. Jhan<hand 187 187 4.00 4083.03 390.00 

12. Kernataka 61 61 845.47 1584.17 0.00 

13. Madhya Pradesh 185 185 700.81 1769.32 975.00 
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1 2 3 4 5 8 7 

14. Maharashtra 38 16 527.61 0.00 109.69 

15. Manipur 

16. Mlzoram 1 

17. Meghalaya 

18. Orisaa 114 

19. Punjab 2 

20. Rajuthan 188 

21. Tamil Nadu 63 

22. Tripura 7 

23. Uttar Pradesh 323 

24. Uttarakhand 25 

25. West Bengal 59 

Total 2180 

Import of Wheet 

834. SHRI HARIBHAU RATHOD: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(al whether 8 large quantity of wheat has been 
imported during each of the last three years; 

(b) if 80, the value and quantity of wheat imported 
in the country during the said period; and 

(c) the target set for wheat import in the current 
year alongwlth the estimated price? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) The 
details of wheat imported during 2005-06, 2006-07 and 
2007-08 (April to October) is as follows:-

Year 

~ 

2006-07 

2007-08 (Apr. to Oct.) 
PI'O¥iaIonaI. 

Source: DGCI&S. 

Quantity (Tonnes) Value (in As. Cror.) 

8079555 

371234 

5850.49 

477.11 

0.00 0.00 33.98 

0.00 33.98 0.00 

13.32 12.47 5.94 

114 884.02 2114.09 0.00 

2 32.55 14.70 0.00 

186 350.65 1272.29 1689.38 

63 644.39 0.00 706.30 

7 32.54 131.40 0.00 

205 676.03 3788.59 1608.75 

22 291.11 0.00 180.00 

48 711.43 34.08 357.94 

1724 9258.60 22382.89 11633.05 

(c) No target for estimated price has been fixed by 
the Department of Commerce for importing wheat in the 
currant year. 

Indla-EU Summit 

835. SHRI SANAT KUMAR MANDAL: WiH the Minister 
of COMMERCE AND INDUSTRY be pllIMed to state: 

(a) whether Inelia and EU have decided to strengthen 
their relations at the India-EU Summit held on November 
30, 2007; 

(b) if 80, whether a comprehensive review of the 
Joint action plan and further development of trade and 
Inveetment agreements were dlacuaaed; 

(c) if 80, the outcome of the Summit held; 

(d) the details of agreements aigned therein; and 

(e) the steps being taken to Implement these 
agreements? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
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OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) to (e) The 8th Indla-EU Annual Summit 
took place on November 30, 2007 in New Deihl. The two 
sides discussed various bilateral and global issues of 
mutual interests to further strengthen the strategic 
partnership. The two sides had earlier agreed on a 
Strategic Partnership in 2004 and adopted a Joint Action 
Plan in 2005 to implement this. During the Summit the 
two sides reviewed the Joint Action Plan and welcomed 
the progress in Its Implementation, and looked forward to 
further advances. An overall assessment of the Joint 
Action Plan will take place in 2008. Both sides welcomed 
the progres8 achieved in the first few rounds of 
negotiations on the India-EU Trade and Investment 
Agreement and rellfflrmed commitment to further intenalfy 
negotiations. A MoU on 'Multi-annual Indicative Programme 
2007-2010' in the field of development cooperation was 
signed and 'Agreement for Scientific & Technological 
Cooperation' was renewed during the summit. A Joint 
Statement and a Joint Action Plan Implementation Report 
were issued at the summit. 

Coastal Security Scheme 

836. SHRI HARIN PATHAK: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether the Government has received any 
proposal from the Government of Gujarat regarding 
Coastal Security Scheme; 

(b) if so, the details thereof; 

(c) whether any revised proposal to upgrade additional 
39 coastal police stations for security has been received; 

(d) if eo, the status of the proposal; 

(e) whether the Government has also accorded 
sanction for camel patrolling system, watch towers etc. 
under the scheme; 

(f) if so. the details thereof; 

(g) whether the sensitive areas between Jakhau and 
Chhad belt are not effectively covered under patrolling by 
the CORst guardlBSF wing because of lack of suitable 
boats; 

(h) if so, the details and reaction of the Government 
in this regard; and 

(i) the total fuode provided by the Government on 
Coastal Security Scheme, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOMEAFFAJRS (SHRIMATI V. RAOHIKA SELVI): (a) Yea, 
Sir. A comprehensive Coastal Security Scheme, based 
on the recommendations of the Group of Mlniate,.. on 
'Reforming the 'National Security System' wu formulated 
after consultations with all agencies concerned as well 
as all the 9 coastal States Including Gujarat and 4 Union 
Territories. 

(b) Baaed on the propoaal of State Government of 
Gujarat, the Coastal Security Scheme provides for 10 
coastal police stations, 20 jeeps, 101 rnotorcyclea, 25 
check-poet, 46, out-posts, 20 boa .. of 12 Tom .. and 10 
boats of 5 Tonnes for Gujarat. It Is an approved scheme. 

(c) Yes, Sir. A revised propoaal was received In 2008-
07 for upgrading of the existing 40 police stations. 

(d) The proposal could not be conaldered as the 
ongoing Coastal Security Scheme Is approved for five 
years and any such propoeai could be COI'1Iidered only 
at the time of review after that. 

(e) and (f) No, Sir. 

(g) and (h) No, Sir. India Coast Guard i. regularty 
deploying shipa and alrcrafts between Sir CllIek and 
Jakhau. Hovercraft. and Interceptor Boata alao are 
deployed from Jakhau to carry out patrol of sensitive 
areas between Sir Creek and Jakhau along the couto 
BSF is alao manning the area under their jurladlction 
with sufficient number of available watercrafts and other 
ve ..... 

(i) The details are given In the encIoaed statement. 

TolIII Funds Providsd Undtlr CouhIl SIIVNiIy SchIImII 
(St.1rI " UT-WIStI) 

SI.No. Name of StateIUT Approved outlay 
(As. in laI<ha) 

2 3 

1. Gujarat 5842.60 

2. Maharashtra 4092.60 
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2 3 

3. Goa 1653.50 

4. Karnataka 2711.90 

5. Kerala 4356.00 

6. Tamil Nadu 4408.00 

7. Andhra Pradesh 3267.00 

8. Orissa 2722.50 

9. West Bengal 3353.40 

9A. Sub· Total (States) 32407.50 

10. Puducherry 544.50 

11. Lakshadweep 936.80 

12. Daman and Diu 638.35 

13. Andaman and Nicobar Islands 2604.00 

13A. Sub-Total=(UTs) 4753.65 

Grand Total=(9A+13A) 37161.15 

Khadl Weaver. 

837. SHRI JASUBHAI DHANABHAI BARAD: Will the 
Minister of MiCRO, SMALL AND MEDIUM ENTERPRISES 
be pleased to state: 

(a) whether spinners and weavers In rural areas, 
engaged in Khadi manufacturing have lost their jObs; 

(b) if so, the reasons therefor; and 

(c) the steps being taken by the Government to 
provide assistance to them? 

THE MINISTER OF MICRO, SMALL AND MEDIUM 
ENTERPRISES (SHRI MAHABIR PRASAD): (a) There 
was no loss of job in respect of spinners and weavers 
working in the khadi sector as is evident from the number 
of spinners and weavers working in the khadi sector 
during 2003-04, 2004-05, 2005-06 and 2006-07 given 
below: 

Year Number of Spinners Number 01 Weavers 
(lakh persons) (iakh persons) 

2003-04 1.01 6.84 

2004-05 1.01 6.87 

2005-06 1.01 6.90 

2006-07 1.03 7.01 

The overall employment of epinnera and weavers 
under khadi has registered marginal Increase during the 
last three years. 

(b) and (c) Do not ari ... 

Short Supply of NCERT Booka 

838. SHRI MADAN LAL SHARMA: WHI the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Government II aware of the short 
supply of NCERT text books In the country; 

(b) If so, the detalla thereof and the ..... ons therefor; 

(c) whether some of the text books preacribed for 
the students of Class XII were not available with NCERT 
till August, 2007; 

(d) if so, whether the Govemment has fixed the 
responsibility for the delay; 

(e) if 50, the details thereof a1ongw1th the action taken 
by the Government against the erring officials; and 

(t) the measures taken by the Government to get 
the books published on time? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) and (b) New textbooks In accordance with 
the National Curriculum Framework-2oo5 were Introduced 
by National Council of Educational Research and Training 
(NCERT) for classes I, III, VI, IX and XI In the academic 
session 2006-07 and for Clasaes II, IV, VII, X and XII in 
the academic session 2007-08 Most of the textbooks 
meant for Class X and XII were released In adequate 
quantity by April, 2007. Also the reprint version of 
textbooks for remaining classes were made available in 
the market. In all 4,88,30,000 copies consisting of 222 
titles were printed during the academic 888810n 2007-08. 

(c) to (e) Most of the books for Class XII were 
available at the beginning of the academic session 2007-
08. In case of the following two titles, the printed copies 
were made available from 3rd August, 2007: 

(i) The Themes In Indian History, Part III, Class 
XII, 

(iI) Bhartiya ltihas Ke Kuch Ansh, Shag III C .... 
XII. 
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Part. III of the History textbook was reqldred only 
after completion of Parts I & II which had been provided 
to the students well In time. 

(f) NCERT tak8S~all steps to bring out new textbooks 
in time, while keeping in mind the need to adhere to 
quality aspects. NCERT has substantially increased the 
print order of textbooks. It has a large network of 
wholesale agents throughout the country to distribute the 
textbooks. In addition, the books are also available at 
NCERT sales counters in Delhi, Ahmedabad, Sangalore, 
Kolkata and Guwathati. NCERT textbooks are also on its 
website: www.ncert.nic.ln. 

NDMA Plan for Flood Management 

839. SHRI NIKHIL KUMAR: 
DR. ARUN KUMAR SARMA: 
SHRI JUAL ORAM: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the National Disaster Management 
Authority has unravelled a plan for managing various 
disasters including flood management In the country; 

(b) if so, the details thereof; 

(c) the details of flood forecasting and warning 
systems Installed in the flood prone areas; 

(d) whether the impact of climate change in planning 
and strategies for disasters and flood management have 
also been assessed; 

(e) if so, the details thereof; and 

(f) the details of Disaster Management Institutions 
established and the work done by them so far, State-
wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a) and 
(b) The National Disaster Management Authority (NOMA) 
has released guidelines on the following aspects which 
are expected to facilitate effectIve management of 
disasters including floods in the country:-

(i) Management of Chemical (Industrial) Disaster. 

(ii) Management of Earthquakes. 

(iii) Medical Preparedness and Mass Casualty 
Management. 

(iv) Management of Aoods. 

(v) Preparation of State Disaster Management Plans. 

(c) The Central Water Commission (CWC) Issued 
flood forecasts at 175 stations in the country. The basin 
and State-wise details of these forecasting stations are 
given in the statement enclosed. The India Meteorological 
Department (IMD) also has 10 Flood Meteorological 
Officers (FMO) at Agra, Ahmedabad, Asanlol, 
Bhubaneswar, Guwahati, Hyderabad, Jalpaiguri, Lucknow, 
Patna and New Delhi, which work In clO8. coordination 
with the Central Flood Forecasting Divisions (CFFDs) of 

CWC during the flood season. Besides, IMD providea 
Quantitative Precipitation Forecast sub-basin wis. on 
operational basis as a routine. 

(d) and (e) The impact of climate change on river 
flows and likely floods has not been studied in detail and 
as such It is not possible to take that into account whHe 
planning the various measures for flood management. 

(f) The Government had established National Institute 
of Disaster Management (NIDM) for capacity building and 
training in the field of disaster management. The Institute 
has developed a total of 38 Course Design Briefs for 
varius sectorsltarget groups. It has also conducted a total 
of 137 training programmes on various aspects of diauter 
management since its inception in October, 2003, covering 
3185 participants. Online training programmes have also 
been initiated by NIDM since October, 2006 and a total 
of 874 persons have participated in these courses. NIDM 
also organizes workshops/conferences and has entered 
into networking arrangements and collaboration with 
various national and international Institutions and 
organizations working on one or more areas of disaster 
management. Besides, research and documentation work 
is undertaken by NIDM. 
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.......... 
DIiJtIibuIion of EJdsting FIotxI FolIICMIing StItIionI$ of c.maI WsJIr CotntniIBion 

SI.No. Name of River-Systems Number of ftood ~sg 8tation8 

Level Inftow Total 

A. anl"..I.. dlmlbutlona 

1. Ganga & Tributaries n 10 87 

2. Brahmaputra & Tributaries 27 27 

3. Barak-system 05 05 

4. Eastern-Rivers 08 01 09 

5. Mahanadl 03 01 04 

6. Godavari 14 1M 18 

7. Krishna 03 oe 09 

8. West flowing Rivers 09 06 15 

9. Pennar 01 01 

Total 147 28 175 

(8) State-wt.. dtatrlbutlon 

SI.No. Name of River-Systems Number of flood fOf'8CMting statIoN 
Level tntlaw Total 

, . Andhra Pradesh 09 07 16 

2. Assam 24 0 24 

3. Bihar 32 0 32 

4. Chhattisgarh 01 0 01 

5. Gujarat 08 06 11 

6. Haryana 0 01 01 

7. Jharkhand 01 04 05 

8. Karnataka 01 03 04 
9. Madhya Pradesh 02 01 03 

10. Maharashtra 07 02 09 

11. Orissa 11 01 12 

12. Tripura 02 0 02 
13. Uttar Pradesh 34 01 36 

14. Uttarakhand 03 0 03 

15. West Bengal 11 03 14 
16. oadra and Nagar Haveli 01 0 01 

17. NCT of Deihl 02 0 02 

Total 147 28 '15 
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840. SHRI DALPAT SINGH PARSTE: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

<.) whether the Government propoees to provide 
Scholarships to Minority children upto the Tenth CIasa; 

(b) If 80, whether the Government has made any 
study regarding the number of minority children studying 
in the schools; 

(c) If so, the details thereof, State-wise including 
Madhya Pradeeh; 

(d) the details of funds sanctioned in this regard for 
the 11th Plan; 

(e) whether the State Governments have to bear the 
expenditure in this regard; and 

(1) If so, the details thereof and the procedure to be 
followed in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) Yea, Sir. The Centrally Sponsored Scheme of 
Pre-matric scholarship for eligible students of class I to X 
belonging to the minority communities has been formulated 
by the Ministry of Minority Affairs In the Central 
Government. 

(b) No, Sir. 

(c) Does not arise. 

(d) Under the XI Five Year Plan, there is a provision 
of Rs. 1868.50 crore for the implementation of the 
scheme. 

(e) and (f) The scheme is to be implemented through 
State Governments/Union Territory Administrations with 
funding being shared between the Centre and States in 
the ratio of 75:25; 1 00010 financial assistance will be 
provided to Union Territories. 

Co-opendlon with canada In Mining Sector 

841. SHRI SUGRIB SINGH: 
SHRI NAND KUMAR SAl: 

Will the Minister of MINES be pleased to state: 

(a) whether there Is any propaul for Co-operatlon 
between the India and the C.nadian Govemment In the 
mining sector; 

(b) if so, the delalia thereof; 

(c) whether the Government hu held diecu .. ion. 
with the Canadian Minister for Economic Development; 
and 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES (DR. T. SUBBARAMI REDDY): (.) and (b) The 
Ministry of Mines, Government of India .nd Department 
of Natural Resources, C.n.da (NR Can) Signed a 
Memorandum of Understanding (MoU) on cooperation in 
the field of Geoecienoes on 1st April, 2003. The MoU 
has set up a framework for co-operatlon In geo8cIenoea 
between India and Canada. The ...... of co-operatlon 
identified include environmental geology n geo-hazards, 
economic geology, geoIogicaJ mapping, hydrocarbon t.In 
analysis, marine and coastal geology, exploration 
geochemistry and geophysics, geo-eclenoe inform8tlon 
systems and remote sensing and data Integration, 
including cartography. 

(c) and (d) A delegation led by MInI8ter of Economic 
Development and Trade, 0ntar10 Province, Canada hekt 
discU88ions on mining related iseues with the Indian 
Minleter of State for Mines on 11th January. 2008, In 
New Delhi. The dillCU88Iona, /",. .. Included "u .. of 
transfer of technology for a.pIoration and mining, training 
of geologists, etc. 

842. SHRI M. SHIVANNA: Will the Minister of 
INFORMATION AND BROADCASTING be pleased to 
state: 

(a) whether the Kamataka State Is way behind in 
having both news as well as entertainment television 
channels in comparison to Its neighbouring aouthem 
States; 

(b) if so, the details thereof; 

(c) whether the Govemment has any proposal to start 
new TV channels including Kannada channel In Kamateka 
State during the current year; and 
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(d) if so, the details thereof? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): (a) and (b) No, Sir. 
However, Prasar Bharati have informed that like in other 
Southern States, Doordarshan Kendra Bangaiore is having 
a 24 hour satellite channel ·Chandana- which is putting 
out six news bulletins other than entertainment 
programmes. Doordarshan News which is a terrestrial 
news channel Is also carried along with 00-1. 

(c) No, Sir. 

(d) Does not arise. 

Export Promotion Council 

843. SHRI PRABODH PANDA: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Export Promotion Council (EPC) has 
prepared a perspective plan for child labour abolition In 
specifiC areas; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) Yea, Sir. 

(b) A code of conduct which all exporters registered 
with the Carpet Export Promotion Council have to 
comply with, has been formulated with the following 
parameters: 

(i) All looms must be registered with the Council. 

(ii) Carpets woven on registered looms can only be 
exported which have commitment not to use 
Child Labour. 

Academy of Management Studies, Lucknow which Is 
a research based profesaional organisation, is authorized 
by the Carpet Export Promotion Council to carry out 
random inspections to detect instances of illegal child 
labour. These instances are duly reported to the District 
Authorities for legal action. The Council ensures 
deregistration of the looms and blacklisting of the 
exporters, if any violation of the prescribed code is 
established. 

Import of SocIIi AM 

844. SHRI P.S. GADHAVI: 
SHRI BHUPENDRASINH SOLANKI: 
SHRI MAHESH KANODIA: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether Soda Ash Is being Imported due to 
reduction in import duty; 

(b) if so, the details thereof; and 

(c) if so, the steps being taken by the Government 
to increase the domestic production of Soda Ash and 
protect the domestic manufacturers of Soda Ash In the 
country? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) to (c) Import 
of Soda ash is free subject to payment of applicable 
customs duty. The total Import of soda ash In the country 
in last three years is as follows: 

2004-05 

2005-06 

2006-07 

April-June 2006 

April-June 2007 

Quantity In M.Ts. 

1,87,501.83 

6,52,756.32 

2,60,386.37 

76,759.00 

51,922.00 

The basic customs duty on import of soda ash 
classifiable under Tariff Item 28362090 was reduced from 
12.5% to 7.5% in the year 2007-08. 

The manufacture of sode. ash is de-licensed and 
100% Foreign Direct Investment (FDI) is permmed in the 
industry. There are 6 manufacturers of soda ash In the 
country with a total installed capacity of 26,51,000 MT as 
on March, 2007. The domestic production of soda ash in 
the year 2006-07 was 20,78,057 MT. 

Regulatory Authority for Blo-Technology 

845. SHRI K.J.S.P. REDDY: Will the Minister of 
SCIENCE AND TECHNOLOGY be pleued to state: 
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(a) whether the Govemment proposes to constitute a 
regulatory authority for bio-technology to govern 
developments in this segment; 

(b) if so, the details thereof; and 

(c) If not, the reasons therefor? 

THE MINiStER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SIBAL): (a) Yes, Sir. Govemment is considering to set up 
a National Biotechnology Regulatory Authority. 

(b) and (c) The Authority would be set up as an 
independent, autonomous and professionally led body to 
provide a single window mechanism for biosafety 
clearance of genetically modified products and processes. 
Existing mechanisms, however, would continue till a full-
fledged body is created with the required infrastructure 
and fully functional autonomy. Details of organization, 
scope, hierarchical flow of information, transparency of 
wOrking, autonomy, training and retraining of regulatory 
profesaionals, nature of legislation required are currently 
being worked out. 

C.shew Export Promotion Council 

846. SHRI P.C. THOMAS: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Cashew Export Promotion Council 
has been functioning at its head office, Kochi; 

(b) if so, the details thereof; 

(c) whether there is a move to shift this office; and 

(d) if so, whether there is a strong opposition to shift 
this office alongwith the reasons therefor? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) Yes, 
Sir. 

(c) Yes, Sir. Cashew Export Promotion Council 
(CEPC) has taken a decision based on a resolution 
passed in their AGM to shift its office from Kochi to 
Kollam, the latter being 'Town of Export Excellence' for 
cuhew. 

(d) The Department of Commerce received 
representations from various persons against CEPC's 
decision. The main reasons given against shifting are: 

(I) Shifting a centrally located offlce (near Airport! 
seaport etc.) from the commercial capital of 
Kerala to a remote underdeveloped place Is not 
desirable. 

(iI) It may be with the intention to dispose of the 
high vslue property of the Council at Kochl. 

(iii) The construction of "Cashew Bhavan" at Kollam 
was Intended for the CEPC laboratory. Shifting 
the CEPC office there raises doubts about this 
intention. 

(Iv) Difficulty to be faced by the staff of CEPC due 
to such shifting. 

The Govemment has directed the CEPC to look Into 
these before actually shifting the office. 

Special B.Ed. Colleges 

847. SHRI SHRINIWAS DADASAHEB PATIL: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) the number of special B.Ed. colleges in the 
country Imparting training to teachers for empowering the 
mentally challenged paraplegic persons etc., State-wise; 

(b) whether there are very few special B.Ed. colleges 
throughout the country; 

(c) if so, the details thereof alongwlth the reasons 
therefor; and 

(d) the steps taken by the Govemment to open more 
such colleges In the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (d) Rehabilitation Council of India (RCI), 
under the Ministry of Social Justice & Empowerment, 
which has been entrusted with the twin responsibility of 
standardizing and regulating the training of parsonnel and 
professionals in the field of rehabilitation and special 
education has so far recognised 215 college&linstltutes to 
conduct B.Ed (Special Education Courses), a State-wise 
list of which is enclosed as statement. To meet the need 
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of Ir8ined raource teacheI8 RCJ has launched a eeriee 
of training programme. through diatanee mode of 
education .and has also launched a channel dedicated to 
di8abIIlty rehabilitation for facilitating the proce88 of training 
andcraaMg a pool of manpower. 

SI.No. 

2 

1. Andaman and Nicobar (UT) 

2. Andhra PradaIh 

3. Arunachal Pradesh 

4. Allam 

5. Bihar 

6. Chandigarh (UT) 

7. Chhattilgarh 

8. Dadra and Nagar HavIll (UT) 

9. Daman and Diu (UT) 

10. Delhi 

11. Goa 

12. Gujarat 

13. Haryana 

14. Himachal Pradeah 

15. Jammu and Kashmir 

16. Jharktlancl 

17. Kamataka 

18. Kerala 

19. Lakshadweep (UT) 

20. Madhya Pradeeh 

21. Maharashtra 

22. Manlpur 

23. Meghalaya 

No. 01 Special B.Ed. Colleges 

RegIMr ModI DiIIInce ModI 

3 4 

13 10 

2 

2 2 

8 10 

5 16 

2 

2 

12 3 

8 4 

4 

13 3 

5 

2 " 
24. Mizoram 

25. Nagaland 

26. Oriaa 5 3 

?:7. Puducheny 

21. Punjab 2 

29. Rajuthan 2 

30. SiIddm 

31. Tamil Nadu 15 10 

32. Tripura 

33. Uttar PradeIh 3 13 

34. Ultarakhand 2 

35. Welt Bengal 7 17 

Total 1.03 112 

PromotIon of Science Education and ~rch 

848. SHRI VARKALA RADHAKRISHNAN: Will the 
Miniater of SCIENCE AND TECHNOLOGY be pleased to 
state: 

(a) the precautions taken by the Govemment to 
control the encroachment of IT boom In the areas of 
basic research by attracting the cream of the students 
from prestigious institutions; 

(b) whether the basic scientHic research programme 
launched by UGC is sufficient to boo8t the eclentHlc 
reeearch in the country; 

(c) if 80, the details thereof; 

(d) the st8pl taken by the Government to attract 
youngsters in the field of bask: science; and 

(e) the details of programmes to promote science 
education In school level to check the decrease in the 
number of students opting for basic science after Higher 
Secondary level? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRJ KAPIL 
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SIBAL): (a) to (e) The Govemment of India, on its part, 
has taken a number of steps to rejuvenate and promote 
scientific research in universities and other scientific 
institutes of excellence. The Plan Allocation of scientific 
departments has been doubled from about Rs. 12000 
crore in the IX Plan to about Rs. 25000 crores In the X 
Plan and it is planned to increaaed substantially in the 
XI Plan. The Research Infrastructure programme of OST 
is a targeted programme to upgrade the laboratory 
infrastructure in universities and other higher educational 
institutions. Several institutions, centres of excellence and 
facilities in emerging and frontline areas have aIIo been 
established; for example, in the areas of Brain Research, 
Marine BiotechnOlogy, Stem Cell and Tissue Engineering, 
Soft Computing, Water Resources Development, 
Nanophosphors, Display Technology; Fuel Cell Technology, 
Ultrafast Processes, Protein Research, etc. More recently 
three new Indian Institutes of Science Education and 
Research (liSERs) have been set up at Kolkata, Pune 
and Chandigarh which apart, from carrying out frontline 
and internationally competitive research, would offer M.Sc. 
programmes in a multi-disciplinary and academically 
flexible and research-oriented environment. It is atso 
planned to establish autonomous research institutes in 
the areas of molecular materials, glaciology, cancer 
research, nono-technology etc. 

Developing and nurturing of human resource In 
Science & Technology has always been on top of the 
Govemment's agenda. A number of schemes have been 
initiated to attract research scholars namely Young 
Scientists/Women Scientists Fellowships; Swamajayanthi 
Fellowships, Shyama Prasad Mookerjee Fellowships, 
K.S. Krishnan Fellowships and J.C. Bose & Ramanujam 
Fellowships for practicing scientists, Junior/Senior 
Research Fellowships (JRF/SRF), Research Associateshlp 
etc. More recently the fellowships of JRF/SRF have been 
enhanced. The Govemment. In the XI Plan is also 
proposing to launch a new scheme called INSPIRE 
(Innovation In Science Pursuit for Inspired Research). The 
main features of the proposed scheme will be: 
(1) innovation funding in schools (one million young 
innovators); (2) summer camp with science icons (for high 
performers); (3) assured opportunity schemes for proven 
talent force; and (4) retention of taients in public funded 
research. In addition, another new scheme on 
Scholarships for Science in Higher Education will be 
initiated in the XI Plan. The scheme targets institution of 
10,000 fellowships of Rs. 1,00,000/- per year for bright 
students in science streams during their B.Se/M.Sc. 
courses. 

Rural Employment Generation Programme 

849. DR. M. JAGANNATH: Will the Minister of 
MICRO, SMALL AND MEDIUM ENTERPRISES be 
pleased to state: 

(a) the totat number of Agro and Ru'" 1ndu8trtee set 
up under Rural Emptoyment Generation Programme! 
Margin Money Scheme, StatIt and Union Territory-wiae; 

(b) whether any proposal is under consideration to 
increase the quantum of margin money under the echeme; 

(c) If so, the details thereof; 

(d) whether the Govemment has conducted the 
perfonnance appraisal of the scheme; 

(e) If 10. the detaits th..af; and 

(f) the total amount sanctioned and utilized under 
the scheme during each of the last three yeana, State 
and Union Territory-wise? 

THE MINISTER OF MICRO, SMAlL AND MEDIUM 
ENTERPRISES (SHRI MAHABIR PRASAD): (a) The 
State/Union Terrltory-wi8e number of village Induny units 
set up by the entrepreneura by avaHlng margin money 
under the Govemment's Rural Employment Generation 
Programme (REGP) (eartler known as Margin Money 
Scheme), Implemented through the Khadl .nd VIllage 
Industries Commisaton (KVIC), since the inception of the 
scheme from 1 April, 1995 to 31 Man:h, 2007 are s;;v... 
in the statement I encloeed: 

(b) No, Sir. The existing rat_ of margin money 
assistance under the REGP are considered to be 
adequate for setting up of village industries. 

(c) Does not arise. 

(d) and (e) Since Its launch in 1995-96, KVIC was 
appraised through two different agencies, In two phaMe. 
In the tirat phase, evaluation of REGP projects financed 
up to 31.3.2001 was conducted by tIIkIng up a sample 
of 10930 units drawn from all S ..... and Union Territories. 
The evaluation revealed that nearly 70% of the units 
were working satisfactorily and around 2.84% of the units 
were reported as sick. The Scheduled Castes (SC) & 
Scheduled Tribes (ST) coverage of units were 15% and 
10% respectively. The per capit£ annual net eaminga of 
REGP entrepreneurs were Rs. 43,7351-. 

In the second phase, appraisal was conducted by 
drawing a sample of 6384 units of the total projects 
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financed between 2001-02 to 2005-06. The study reported 
that about 14% units were set up by SC entrepreneurs 
and about 11 % by ST entrepreneurs. The overall sickne8s 
was around 3.6% and hence it can be concluded that 
the remaining units were working. The appraisal revealed 
that more than 25% units were generating monthly income 
between As. 25,0001- to As. 50,000/- whereas the monthly 
income of around 11 % units were reported even more 
than As. 50.0001-. 

(f) AEGP is a Central Sector scheme and the 
approved grants for the BOheme are released to the KVIC 
which, in tum, releases the funds (towards margin money 
assistance) to the banks against the projects sanctioned 
in each Statetunion Territory (UT). The State/UT wise 
details of margin money assistance sanctioned and utilised 
by KVIC under the AEGP during 2004-05, 2005-06 and 
2006-07 are given in the statement-II. 

SYtement., 

Stsltl-wistl details of villBg6 indus/ty u~ ssl up under 
1M REGP sif1Ctl ths inctIption of ths schsms from 

1 April, 1995 to 31 Msn;h, 2007 

SI.No. StatelUnion Territory 

2 

1. Chandigarh 

2. Delhi 

3. Haryana 

4. Himachal Pradesh 

5. Jammu and Kashmir 

6. Punjab 

7. Rajasthan 

8. Andaman and Nicobar Islands 

9. Bihar 

10. Jharlchand 

Number of village 
industry units 

3 

161 

256 

8176 

3827 

10674 

11929 

30907 

1147 

2641 

1496 

2 

11. Orissa 

12. West Bengal 

13. Arunachal Pradesh 

14. Aasam 

16. Manipur 

18. Meghalaya 

17. Mizoram 

18. Nagaland 

19. Tripura 

20. Sikkim 

21. Andhra Pradesh 

22. Karnataka 

23. Kerala 

24. Lakahadweep 

25. Puducheny 

26. Tamilnaclu 

27. Oadra and Nagar Haveli 

28. Goa 

29. GUj8rat 

30. Maharashtra 

31. Chhattisgarh 

32. Madhya Pradesh 

33. IJItarakhand 

34. Uttar Pradesh 

Total 

172 

3 

5664 

24175 

586 

7683 

1044 

2425 

5413 

1184 

481 

19248 

17096 

11470 

36 

1178 

8852 

8 

2679 

2402 

27107 

3029 

21564 

3475 

20786 

262442 
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sr.t.m.nt-ll 

StllfalUnion Ttlmtoty (UT)-wIstJ dtllllils 01 tnIIlgin montIy Il$$islllnctl 8IInctiont1d lind vIiIIstId 
undtlr IhtI REGP duting 2O()I-os. 2005-06 lind 2006-07 

(Rs. lakh) 

SI.No. StatesIUTs Amount sanctioned Amount utilised 

2004-05 200S-06 2006-07 2004-05 2005-06 2006-07 

2 3 4 S 6 7 8 

1. Chandigarh 4.00 30.00 5.30 21.45 3.83 3.47 

2. Delhi 29.00 18.67 16.88 8.09 16.86 18.37 

3. Haryana 1119.00 1665.00 1824.72 214225 1782.18 1749.31 

4. Himachal Pradesh 713.00 800.00 1243.75 657.72 889.90 1165.42 

5. Jammu and Kashmir 570.00 889.30 1053.93 584.55 833.56 1565.20 

6. Punjab 1399.00 1628.80 1657.13 1834.63 83721 1826.00 

7. Rajasthan 2180.00 3025.16 3273.79 2064.33 2679.91 2106.n 

8. AndIman and Nicobar Islands 143.00 20.00 45.00 4.18 218.87 22.15 

9. Bihar 1196.00 600.00 707.95 281.69 670.54 715.67 

10. Jharl<hand 906.00 300.00 353.84 320.80 351.12 357.92 

11. Orissa 829.00 600.00 982.13 863.05 837.22 1055.54 

12. Welt Bengal 2126.00 2242.30 2366.76 1999.62 2100.06 2386.03 

13. Arunachal Pradesh 97.00 126.94 114.75 86.03 128.54 144.46 

14. Assam 1431.00 2820.OQ 1694.25 12n.42 2719.99 1717.35 

15. Manipur 285.00 25.00 205.88 73.66 43.85 128.99 

16. Mevhalaya 285.00 200.34 337.50 196.03 234.14 255.06 

17. Mizoram 426.00 1304.39 1104.60 257.48 995.54 1043.60 

18. Nagaland 162.00 285.80 192.37 204.46 286.22 192.13 

19. Tripura 182.00 205;00 243.00 214.14 28U5 151.47 

20. Sikkim 101.00 100.00 119.83 165.78 139.54 278.41 

21. Andhra Pradesh 2484.00 381027 3913.69 3394.19 3627.58 3674.06 

22. Kamatalca 1885.00 2161.68 2232.60 1063.83 1697.66 2424.27 

23. Kerals 1193.00 1571.85 1541.40 1027.95 1803.41 1587.36 
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24. Lakshadweep 1.00 

25. Puducheny 6.00 

26. TamiInaciJ 1136.00 

7:1. Dadra and Nagar Haveli 14.00 

28. Goa 285.00 

29. Gujarat 574.00 

30. Maharaatrtra 1774.00 

31. Chhattisgarh 867.00 

32. Madhya Pradesh 1210.00 

33. Uttarakhand 570.00 

34. Uttar Ptadesh 3746.00 

Total 29878.00 

Competition with PrlYate TV a...,.I. 

850. SHRI CHANDRAKANT !<HAIRE: WIH the MInister 
of INFORMATION AND BROADCASTING be pleased to 
state: 

(a) whether Prasar Bharati has made efforts to 
withstand competition from the private TV Channels; 

(b) if so, the details thereof; and 

(c) the steps taken/proposed to be taken by the 
Government in this regard? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): (a) to (c) Yes. Sir. 
However, Doordarshan being the Public Service 
Broadcaster is not in competition with the private TV 
channels. Prasar Bharati always endeavours to improve 
the quality of the transmission and contents on aU its 
channels. 

Enrolment of Muallm Students 

851. SHRI AMITAVA NANDY: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

4 5 6 7 8 

1.90 1.72 0.00 16.39 0.00 

13.70 71.18 9.06 12;68 42;76 

1188.21 1560.46 1147.28 1217.13 1438.04 

0.00 0.00 0.00 0.00 0.00 

200.00 237.50 88.90 10ua 95.25 

952.31 680.09 530.55 883.08 756.10 

2258.49 1917.84 1439.17 1596.41 1837.03 

1121.92 1414.22 1000.91 1152.87 1215.03 

1584.86 1432.72 2125.71 1114.33 1531.38 

577.74 575.00 578.63 817.86 601.44 

4339.46 3169.95 3596.64 2A8S.99 2903.32 

36669.09 36291.73 29239.95 32095.75 34979.35 

(8) the details of MueIifn atwd8nt8 enrolled at different 
levels in various educational institutions in India; and 

(b) the details of foreign Muslim students studying in 
these institutions. State and Union Territory-wlee? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATM1): (a) While information on students enrolled In 
different levels in various educational institutions in the 
country based on religion are not maintained centrally. 
the Prime Minister's High Powered Committee on the 
Social, Economic and Educational Conditions of Muellma 
in India (Sachar Committee) hes estimated based on a 
sample survey that only one in twenty live students 
enrolled at the undergraduate level Is a MwIlm and at 
the postgraduate level. the number is only one in fifty 
enrolled students. USing the NSSO data of estimates for 
currently enrolled children (61at round 2004-05), the 
Sachar Commmee has estimated that 81.8% of Muslim 
children ages between 6-14 years were enrolled in schooI8 
during 2004-05. Using the NCERT data of Seven:ti All 
India School Survey (2002), the Committee has estimated 
the number of Madarsa students at 10.36 Iakh students 
enrolled in Madarsas pursing Primary. Middle. Secondary 
and Higher Secondary Education. 
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(b) Information la being collected and will be laid on 
the Table of the House. 

852. PROF. MAHAOEORAO SHIWANKAR: 
SHRI UDAY SINGH: 
SHRI AVINASH RAI KHANNA: 
SHRI NARAHARI MAHATO: 

Will the Miniater of HOME AFFAIRS be pleased to 
state: 

<a) whether the Government has isaued any status 
paper on Internal security situation In which it is stated 
that migrants from Bangladesh are posing threat to the 
country In<:IucIIng various security establishments; 

(b) if so, the details thereof; 

(c) the exact number of Bangladeshi migrants residing 
in various parts of the country particularly in NE States, 
State-wise; 

(d) whether Bangladeshi citizens have obtained 
documents like ration cards, passports and voter cards 
etc.; 

(a) if so, the reaction of the Govemment thereto; 
and 

(f) the steps taken by the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a) to 
(f) The Status paper, inlsm1i09 mentions that effective 
Border management is vital to maintenance of intemal 
security. 

The Govemment is aware of illegal immigrationl 
Infiltration from Bangladesh into various parts of the 
country. However, as this activity takes place clandestinely, 
no specific details are available about the magnitude of 
this ~Iegal infiltration. Inflltratorslillegal migrants are not 
eligible to get ration cards, passports and voter cards 
etc. in the country. 

The Govemment has taken up various measures to 
curb Illegal influx into the country, which inlsrs/Ia includes 
strengthening of Border Security Force (BSF) and 
equipping them with modern and sophisticated 
equlpmentslgadgets: reduction of gaps between border 

outposts, intensification of patrolling, accelerated 
programme of construction of border roads and border 
fencing, etc. The State GovemmentslUT Administrations 
have been empowered under aectlon 3(2)(c) of the 
Foreigners Act, 1946 to detect and deport foreign nationals 
Illegally staying in India. Administrative instructions are 
Issued from time to time requesting the State 
GovemmentsiUT Administrations to detect and deport 
illegal Bangladeshi migrants staying in the country. In 
addition, thirty two (32) foreigners tribunals under the 
provisions of Foreigners (Tribunals) Order 1964 have been 
constituted In the State of Assam for detection of illegal 
migrants!forelgne .... 

Problema faced by Small Seale I"duet,". 

853. SHRI K.S. RAO: Will the Minister of MICRO, 
SMALL AND MEDIUM ENTERPRISES be pleased to 
state: 

(a) the number of small scale units and workers 
employed therein during each of the last three years and 
in the current year, State and Union Terrltory-wi.e; 

(b) the production. sale and export of products from 
these units during the Mid period. State and Union 
Territory-wise; 

(c) the details of the problema. iaauea and constraints 
being faced by these Small and Medium Enterprises 
(MSE) and threats from cheap imports endangering their 
existence; 

(d) whether the Govemment propoee. new policy 
initiatives to protect the interest and growth potential of 
SME units to ensure their economic viability. engage more 
manpower in the sector and also to secure their 
competitiveness in the market; and 

(e) if, so the details thereof? 

THE MINISTER OF MICRO, SMALL AND MEDIUM 
ENTERPRISES (SHRI MAHABIR PRASAD): (a) and (b) 
The State and Union Territory (UT)-wi.e detaila of 
estimated number of mk:ro and small enterprises, workers 
employed therein and production from theM units tor the 
year 2004-05, 2005-06 and 2006-07 (latelt available) have 
been estimated on the basis of the rMutts of 3rd All 
India Census for the Small Scale InduatrIee conducted 
during 2001-02 and are given In Statement-I, Statement-II 
and Statement-III respectively. The estimated value of 
exports made by mk:ro and small enterprisel during 
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2003-04, 2004-05 and 2005-06 (latest available) were As. 
97644 core, As. 124417 crore and As. 150242 crore 
respectively. The StatelUT-wiae details of sale and export 
of products are not maintained centrally. 

(c) to (e) The Govemment is seized of the problems, 
issues and constraints being faced by micro and small 
enterprises. The programmes/schemes of the Ministry of 
MSME are primarily meant for increasing the productivity 
and share of MSE sector In the total manufacturing output 
and enhance their competitiveness. The rate of growth of 
employment in the MSE sector In recent years has been 
consistently higher than the rate of growth of employment 
in the Industrial sector. Some of the Initiatives taken 
recently for the promotion and development of MSEs are 
listed below: 

(i) Policy Package for Stepping up Credit to Small 
and Medium Enterprises with the objective to 

"tem.nt-l 

double the credit flow to this sector In a period 
of 5 years; 

(II) Enactment of the Micro, Small and Medium 
Enterprises Development (MSMED) Act, 2006 to 
faciUtate promotion and development of MSMEs 
and enhancement of their competitiveness; 

(iii) According priority to the Cluster-baaad approach 
for holistic and integrated development of the 
MSE sector; 

(iv) Initiating action on the National Manufacturing 
Competitiveness Programme (NMCP) to address 
the technology, marketing and skill upgradatlon 
needs of the MSME sector; and 

(v) Undertaking a Package for Promotion of MSEs 
which comprises of the proposals/schemes 
having direct Impact on the promotion and 
development of the MSEs. 

StlltalUT-wisil dtlf6Hs of t!lStimsftld numlHlr of Micro lind Smllll EnlrJrptistflS (MSEs) 
during 2004-05, 2005-06 lind 2006-07 (1lIftlSlllvsllllble) 

SI.No. Name of the Statel Estimated Number of MSEs 
Union Territory 

2004-05 2005-06 2006-07 

2 3 4 5 

1. Jammu and Kashmir 82547 88064 89726 

2. Himachal Pradesh 87194 91596 95572 

3. Punjab 413762 427401 441797 

4. Chandigarh 24739 25653 26612 

5. Uttaranchal 123524 130140 131618 

6. Haryana 245370 254028 263308 . 

7. Delhi 196215 203336 210905 

8. Rajasthan 498035 518371 538728 

9. Uttar Pradesh 1938524 2027020 2116791 

10. Bihar 582167 605049 629509 
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2 3 4 5 

11. Sikkim 437 456 474 

12. Arunachal Pradesh 1458 1616 1578 

13. Nagaland 16824 17772 19024 

14. Manipur 53173 55116 57171 

15. Mizoram 12895 13554 14335 

16. Trlpura 27054 28063 29141 

17. Meghalaya 25846 27163 28591 

18. Assam 218487 226890 235576 

19. West Bengal 856178 887697 821221 

20. Jharkhand 14967 166091 163220 

21. Orissa 434498 450948 468488 

22. Chhattisgarh 293468 304002 315118 

23. Madhya Pradesh 898650 937183 976981 

24. Gujarat 600669 624348 648379 

25. Daman and Diu 

) 4197 4389 4579 

26. Dadra and Nagar Haveli 

27. Maharaahtra 909385 948028 989254 

28. Andhra Pradesh 970755 1005_ 104312 

29. Kamataka 740967 772234 804811 

30. Goa 8101 8401 88&4 

31. Lakshadweep 616 644 875 

32. Kerala 507313 524989 542610 

33. Tamil Nadu 922118 962854 100664 

34. Pondicherry 10301 10724 11120 

35. Andaman and Nicobar 3756 3902 4032 

All India 11858821 12341475 12843773 
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ShlltIIl.IT-wiH a..u. of E6IimMId Wclmrm tImpIoywl h ~IO IU1d SmsH EnIfI~ 
during 2fXJtI-05, 2OtJ5.06 IU1d 2006-07 (1II!t1S! BYllIIiIIW) 

SI.No. NalM of the State! Estimated Employment 
Union TerTltory 

, 2004-05 2005-06 2006-07 

1 2 3 4 5 

1. Jammu and KMhmlr 175909 183962 192254 

2. Himachal Pradeeh 154749 1644&4 172360 

3. Punjab 987352 1014594 1042995 

4. Chancligarh 53917 5S826 5n43 

5. Uttaranchal 23621 248842 262737 

6. Heryana 800554 619731 640564 

7. Deihl 889883 712888 737325 

8. ' Rajaathan 1009827 1056332 1097842 

9. Uttar Pradelh 4818508 4848046 5076632 

10. Bihar 1219059 1267525 1319395 

11. Slkkim 1633 1703 1n4 

12. Arunachal Pradesh 4769 4965 5178 

13. Nagaland n204 82875 91032 

14. Manipur 151450 158904 162687 

15. Mizoram 29626 31318 33383 

16. Tripura 63338 65840 68147 

17. Meghalaya 78248 83048 88418 

18. Asaam 491671 511033 530497 

19. West Bengal 2407908 2494556 2586716 
20. Jhartdland 320202 335225 352479 

21. Ori88a 1051391 1091768 1134891 

22. Chhattiagarh 592528 613479 635522 
23. Madhya Pradesh 1539764 1609311 1680379 
24. GUjarat 1474431 1534932 1585675 
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25. Daman and Diu I 72748 78183 79558 
26. Dadra and Nagar Haveli 

27. Maharashtra 2443906 2589880 270i767 

28. Andhra Pradesh 2370459 2461600 2538234 

29. Karnataka 1882962 1968667 2058678 

30. Goa 38048 37388 3880 

31. Lakshadweep 1918 2008 2108 

32. Kerala 1289505 1332814 1374882 

33. Tamil Nadu 256574 2703291 2840532 

34. Pondlcheny 45654 4m9 49428 

35. Andarnan and Nlcobar 9176 9541 9831 

All India 28755473 29984868 31251882 

sr.,.",."t"" 
StslfllUT-wistJ 0tJf611s of EstimsltJd PtrXb;/ion hom MIcro .nd SmsN E",."".. (MSE6) 

during 2tJtU-05, 2O{)5a(J6 lind 2006-07 r-ttJ6I .v.iIIII:W) 
(As. In cro .... ) 

SI.No. Name of the Statel Estimated Production 
Union Territory 

2004-05 2006-06 2006-07 

2 3 4 5 

1. Jammu and Kashmir 4030 4888 6488 

2. Himachal Pradesh 3841 4449 5229 

3. Punjab 39966 48293 54<108 

4. Chandigarh 1969 2281 2881 

5. Uttaranchal 3032 3512 4128 

6. Haryana 30708 35569 41805 

7. Delhi 21594 25012 29397 

8. Rajasthan 21392 24779 29123 

9. Uttar Pradesh 40613 46927 55153 
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2 3 4 5 

10. Bihar 4938 5720 6723 

11. Slkklm 49 56 66 

12. Arunachal Pradesh 71 82 97 

13. Nagaland 486 563 661 

14. Manipur 618 716 841 

15. Mizoram 200 231 272 

16. Trlpura 450 522 613 

17. Meghalaya 441 511 600 

18. Assam 4525 5241 8180 

19. West Bengal 25156 29139 34247 

20. Jharkhand 1877 2174 2568 

21. Orissa 7785 9017 10598 

22. Chhattlsgarh 4093 4741 5572 

23. Madhya Pradesh 14947 17313 20348 

24. Gujarat 20624 23890 28077 

25. Daman and Diu I 17152 19867 23350 
26. Dadra and Nagar Haveli 

27. Maharashtra 64594 74820 87936 

28. Andhra Pradesh 27664 32043 37881 

29. Kamataka 18784 21758 25572 

30. Goa 3198 3704 4364 

31. Lakshadweep 11 12 15 

32. Kerala 12679 14687 17261 

33. Tamil Nadu 28626 33158 38970 

34. Pondicheny 3655 4233 4976 

35. Andaman and Nicobar 130 150 177 

All India 429796 497842 585112 
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Jan Shlkaha San.than 

854. SHRI TEK LAL MAHTO: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) the details of the projects being run under the 
Jan Shlkshan Sansthan Scheme, State and Union 
Territory-wise; 

(b) the details of the amount allocated and utilized 
during each of the last three years State and Union 
Territory-wise; 

(c) whether the Govemment has taken any concrete 
initiative to speed up the implementation of these projects; 

(d) if so, the details thereof; 

(e) whether the Govemment has made any review 
of these projects; and 

(f) If so, the details of the .shortcomings noticed and 
steps taken to rectify them? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRt M.A.A. 
FATMI): (a) Statement-I indicating the State and Union 
Territory-wise number of Jan Shlkshan Sansthans 
sanctioned is enclosed. 

(b) Statement-II indicating the State and Union 
Territory-wise amount sanctioned during each of the last 
three years Is enclosed. 

(c) Yes, Sir. 

(d) The monitoring of the Implementation of Jan 
Shikshan Sanathans (JSS) is done through quarterly and 
annual progress reports. The activities of the JSS are 
being reviewed by the officers of Govemment of India 
periodically by way of attending the meeting of Board of 
Management of the JSS and through field visits. Annual 
Review meetings of JSSs to discuss annual action plan 
and progress made in the previous year are also being 
conducted to review and monitor their activities. 

(e) and (f) The perfonnance of JSS is evaluated by 
reputed evaluation agencies. So far 116 JSSs have been 
evaluated. JSS are required to take corrective measures 
with reference to the suggestion of evaluation agencies. 

SI.No. StatelUnlon 
Territories 

1. Andhra Pradesh 

2. Aaaam 

3. Arunachal Pradesh 

4. BIhar 

5. Chhattlagarh 

6. Deihl 

7. Gujarat 

8. Goa 

9. Haryana 

10. Jammu and Kaahmlr 

11. Jharlchand 

12. Karnataka 

13. Kerala 

14. Madhya Pradesh 

15. Maharashtra 

16. Manlpur 

17. Mizoram 

1 B. Nagaland 

19. Orleaa 

20. Punjab 

21. Rajasthan 

22. Tamil Nadu 

23. Tripura 

24. Uttar Pradesh 

26. Uttaranchal 

26. West Bengal 

27. Chandigarh 

Total 

190 

Number of Jan 
Sh~han San~ 

sanctioned 

12 

3 

9 

3 

3 

8 

6 

2 

6 

10 

11 

27 

18 

3 

16 

2 

6 

10 

47 

6 

9 

221 
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R .... 01 GfBnt SMfaIlJT-wis8 during 2004-05 to 2006-()7 

(Amount in Rupees) 

SI.No. StateslUTs Grants Sanctioned 

2004-05 2005-06 2006-07 

1. Andhra Pradesh 20089676 31212799 22053832 

2. Arunachal Pradesh 2488720 1524303 2280585 

3. Assam 6057534 5112568 7504678 

4. Bihar 9251475 11056258 10642365 

5. Chhattlagarh 1696198 2150586 2345447 

6. Delhi 2000000 31060161 250000 

7. Goa 1608184 2680225 2319172 

8. Gujarat 13005324 16620902 21440210 

9. Haryana 8396128 9540883 8229687 

10. Jammu and Kashmir 2183137 1800000 2734833 

11. Jharkhand 5142939 11911211 8292133 

12. Kamataka 15785135 20062313 18838110 

13. KerBla 11544280 21965709 19370828 

14. Madhya Pradesh 25988504 41318428 35032207 

15. Maharaahtra 21308839 38842103 28854088 

16. Mizoram 1500000 1872742 2360170 

17. Manipur 4040700 5800000 7948745 

18. Nagaland 1200000 2497036 2892700 

19. Orissa 18840085 24196287 21737524 

20. Punjab 3160818 51n2484 4841427 

21. Rajasthan 14454348 18238028 18022287 

22. Tamil Nadu 16821108 23029239 16072762 

23. Tripura 1200000 1813806 1888488 

24. Uttar Pradesh 53369197 93497628 91789702 

25. Uttaranchal 4485547 7795843 8824833 

26. West Bengal 11813795 15558892 1n27199 

27. Chandigarh 2978042 2881327 2930103 

Grand Total 278207307 420841832 3852249893 
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Accident. due to Bu. Rapid Tren.lt Corridor 

855. SHRI RAGHUNATH JHA: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether the Government is aware of the accidents 
caused by the Bus Rapid Transit (BRT) Corridor in Delhi 
as reported in the 'Times of India' dated February 17, 
2008; and 

(b) if so, the reaction of the Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a) Yes, 
Sir. 

(b) Safety precautions are being taken on the corridor 
by providing barricades, signages, marshals, instruction 
boards etc. for the guidance and safety of road users. 

Dialogue with Hurrlyat Conference 

856. SHRI RANEN BARMAN: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether negotiation has been going on between 
the Government and Hurriyat (All Party Hurriyat 
Conference) on the Kashmir issue since the last several 
years; 

(b) if so, since when these negotiations have been 
initiated; and 

(c) the details of the proposal submitted by Hurriyat 
initially during the negotiations alongwith the present status 
of negotiations? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
and (b) Gl)vemment of India has held four rounds of 
talks with the delegation of All Party Hurriyat Conferene(A) 
as per details given below:-

Date Place Talks held with 

January 22, 2004 New Delhi Deputy Prime Minister 

March 27, 2004 New Delhi Deputy Prime Minister 

September 5, 2005 New Delhi Prime Minister 

May 3, 2006 New Delhi Prime Minister 

(c) The All Party Hurriyat Conference(A) did not 
submit any proposal during these talka. Both factions of 
the All Party Hurriyat Conference were Invited to attend 
the third Round Table Conference held In Delhi on April 
24, 2007. However, they did not attend the Conference. 

Tax Chargee from Coneumere 

857. SHRI B. MAHTAB: Will the Minister of 
INFORMATION AND BROADCASTING be pleased to 
state: 

(a) whether the T.V. Pay channels are charging tax 
on entertainment and advertisements from the consumers; 

(b) If so, the reaction of the Government thereon; 
and 

(c) the steps taken to save the consumers from being 
taxed twice? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): (a) As per tariff 
orders for cable TV services Issued by fRAI from time 
to time, the cable operators can charge local taxes such 
as entertainment tax alongwith cable charges from 
subscribers but no information has been made available 
on charging of tax on advertisements from consumers. 

(b) Does not arise. 

(c) Does not arise. 

learning Dlubillty 

858. SHRI K. SUBBARAYAN: Will the Minlater of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Government has any mechanism to 
assess the leaming disability among the school children; 

(b) if so, the details thereof; and 

(c) if not, the steps taken/proposed to be taken to 
introduce effective measures to handle the children with 
learning disability? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (c) Leaming Disability Is not covered under 
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The Persons with Disabilities (Equal Opportunities, 
Protection of Rights and Full Participation) Act, 1995 and 
the National Trust for the WeHare of Persons with Autism, 
Cerebral Palsy, Mental Retardation and Multiple Disabilities 
Act, 1999. National Council of Educational Research and 
Training (NCERT) has prepared a guide for functional 
assessment of chlldron with disabilities including children 
with learning disabilities. The Guide includes a checklist 
and also some activities for asseSSing the functional level 
of children with learning disabilities in areas like 
mathematics, language, perception and attention. 

Central Board of Secondary Education (CBSE) 
permits dyslexic students appearing for Secondary Schools 
Examination or Senior School Examination the use of an 
amanuensis as well as additional time to answer the 
question paper. Dyslexic students are exempted from 
examination in the third language. 

Kendriya Vldyalaya Sangathan (KVS) has taken 
certain steps to handle children with learning disability. 
These include provision of extra time for class work, tests 
and examinations; provision of aids for better 
concentration; organization of suitable co-curricular 
activities, and capacity building of teachers to handle such 
students. 

Change. In Examination Pattern 

859. SHRI ANIRUDH PRASAD ALIAS SADHU 
YADAV: 

SHRI EKNATH MAHADEO GAIKWAD: 
SHRIMATI NIVEDITA MANE: 
SHRI MADHU GOUD YASKHI: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the National Curriculum Framework, 2005 
had recommended certain changes in the examination 
pattern for Xth and Xllth students, affiliated to Central 
Board of Secondary Education from the year 2008 as 
reported in the 'Hindustan limes' dated February 15, 2008; 

(b) if so, the details thereof; 

(c) whether the students of Xth and Xllth classes 
are taught as per the new pattern in the current academic 
session; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) and (b) National Curriculum Framework 2005 
has. made the following main recommendations on 
examination reforms:-

(I) Overhaul the entire process of paper setting to 
improve validity of examinations. 

(ii) Shift from content based testing to problem 
solving and competency based testing. 

(iii) Provision of guidance and counseling to help 
students, teachers and parents. 

(iv) Computerization of reporting of results. 

(v) Introduction of continuous and comprehensive 
evaluation, and strengthening of school-baaed 
internal assessment. 

(c) to (e) As per National Curriculum Framework, 
2005, new syllabi and text books tlave b .. n prepared by 
NCERT. These have been introduced by Central Board 
of Secondary Education (CBSE) in classes X and XII in 
all CBSE-afflliated schools. 

Doth of Student. In Jews"-r Nevodeye V1dyaa.yal 

860. SHRI G. NIZAMUDDIN: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) the number of children died In Navodaya 
Vidyalaya Samitl's Jawahar Nevodaya Vidyalayas during 
each of the last three years till date in the Hyderabad 
Region alongwith the reasons therefor; 

(b) whether the Government has received any 
complaints against the officials of JNVs during each of 
the last three years, till date; 

(c) if so, the details thereof; and 

(d) the steps taken/proposed to be taken by the 
Government in the matter? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) 11, 3, 4 and 1 students of Jawahar Navodaya 
VidyaJayas (JNVs) of Hyderabad Region died during 2005, 
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2006,2007, 2008 respectively. These death have occurred 
due to sickness, drowning, suicide and accident. 

(b) and (c) A complaint dated 30.05.2006 against 
Deputy Commissioner, Regional Office, Navodaya 
Vidyalaya Samti (NVS), Hyderabad was· received from 
Shri K.N. Reddy on behalf of parent of students of JNVs 
of Hyderabad Region alleging non-performance of duties 
properly, as a resuH of which the death rate in Hyderabad 
Region had been high. The complaint was enquired into 
by NVS and was found to be without substance. 

(d) NVS has issued detailed guidelines for safety 
and security of children in JNVs. In case of violation of 
instructions, disciplinary action Is initiated against the 
concemed officials. 

Tea Auction Centre 

861. SHRI SARBANANDA SONOWAL: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether the Govemment has decided to establish 
one office of the Tea Board and another Tea Auction 
Centre at DibrugarhlTinsukia districts to provide better 
facilities for the tea growers of these areas; and 

(b) if so, the progress made so far in this regard? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) Tea 
Board is a Regulatory Authority to issue licences for 
Auction Centres to applicants who are willing to carry on 
the business of organizing, holding, conducting public tea 
auctions and who submit application to Tea Board under 
the provisions of the Tea (Marketing) Control Orders, 1984 
and 2003. At present no application for issue of such 
licence is pending with the Tea Board. There is no 
proposal at present to open Tea Board's branch office at 
Dibrugarh. 

DI.covery of Certain Specie, In Antarctica 

862. SHRI REWATI RAMAN SINGH: Will the Minister 
of EARTH SCIENCES be pleased to state: 

(a) whether species such as seeds, spores, Mites, 
Lichens and Mosses that are allen to the continent have 
been found in Antarctica; 

(b) ,if so, the details thereof; 

(c) whether scientists are finding a host of other tiny 
organisms from springtails-closely related to insects to 
mosses, rats or mice in Antarctica; 

(d) H '0, the details thereof alongwlth the origin of 
these organisms; 

(e) whether the Govemment has asked its mi88ion 
there about the impact of icy wilderness on these specIeeI 
organisms and share it with other countries; and 

(f) if so, the details in this regard? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SIBAL): (a) and (b) Yes Sir, some species of lower plant 
formlS, not native to Antarctica, have been found. For 
example, a species of European gra,s (Agrosti. 
stolonifera), a camivorous beetle species, Poa annua (a 
seed plant) and Austriailan pollen taxa have been reported 
as alien species in Antarctica. 

(c) and (d) Yes Sir, a total of 439 .pecles of lichens, 
111 species of mosses, 4 species of mites, 7 species of 
tardlgrads have so far been reported from Antarctic region. 
However, due to phenotypic plasticity In dfff,rent specie8. 
It is difficuH to trace the actual centre of origin of Antarctic 
species. It may be posaible with genomic .equencing of 
these species in future. 

(e) and (f) The data and research undertaken by 
dHferent countries on alien species are shared under the 
aegis of SCAR (Scientific Committe, on Antarctic 
Research). According to publlahed reports and data 
available, many of these alien species have been 
responsible for 8ignlflcantly decre .. lng biodiversity at 
invaded sites and Indirectly caualng a change In adutt 
body size in populations of its major prey species. 
Antarctica's harsh climate and Ice cover protect against 
alien colonization, but on milder sub Antarctic islands like 
Marion Island and South Georgia Island which are getting 
warmer in recent decades are increasingly favourable sites 
for aiien species to colonize and apread. 

/TnlllsIBh'onj 

Th ..... of Attack on Temp". 

863. PROF. VIJAY KUMAR MALHOTRA: Will the 
Minister of HOME AFFAIRS be pleased to state: 
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(a) whether any intelligence report about JIkaIy terrorist 
attacks on various temples of the country has been 
received; 

(b) if so, the complete details thereof; and 

(c) the steps taken by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): 
(a) Yes, Sir. There are credible intelligence Inptlts on the 
possible terrorists attacks on various religious places in 
the country. 

(b) The complete details thereof, in the public interest, 
cannot be disclosed. 

(C) Public Order' and 'Police' being State subjects, 
providing security to religious sites/places and enhanced 
security Inside the complex wherever needed is primarily 
the responsibility of the concerned State Govemment! 
Union Territory Administration. However, Ministry of Home 
Affairs with a view towards facilitating adequate protection 
to those religious places, in respect of which specific 
threat inputs may be available, also issues advisory for 
strengthening the security to the concemed State or Union 
Territory Administration. Assistance is also provided by 
the Union Government for strengthening the security 
arrangements through deployment of Central Police Forces 
and extending financial aid as and when requested by 
the StateslUnion Territories, to the extent po88ible. 

{English} 

Police Reform Comml •• lon 

864. SHRI NARAHARI MAHATO: Will the Minister of 
HOME AFFAIRS be pleased to &tate: 

(a) whether Police Reform Commission, recently 
constituted by the Government has submitted its 
recommendations; 

(b) If so, the salient feature of these 
recommendations; 

(c) whether the Govemment has accepted all the 
recommendations; 

(d) if so, the details thereof; 

(e) if not, action being taken by the Government in 
this regard; and 

(f) the total number of CommissIoM constituted for 
the reforms in police system alongwlth the 
recommendations made by each comrniaslon and the 
funds spent on them till date? 

THE MINISTER OF STATE IN THE MtNISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAl): (a) 
to (e) Recently no Police Reform Comrnleslon has been 
constituted by the Government. However, In order to have 
a re-look at the role and functions of the Police, Soli 
Sorabjee Committee was constituted to draft a New Police 
Act to replace the Police Act of 1861; Model Police Act 
has been drafted which provides for well defined duties 
of the police, responsiveness and sensitivity of the Police 
towards public especially the weaker and vulnerable 
Sections and accountability to the rule of law. The copy 
of the liraft Model Police Act as framed by the Committee 
has been sent to all the States for consideration and 
appropriate action as "Police" Is a State Subject under 
the Seventh Schedule of the Constitution. 

(f) As Police is a State subject, therefore, police 
reforms Is primarily the responsibility of the respective 
State Governments. In so far as Central Government is 
concerned, It had set up a National Pola Commi88ion 
in November 19n which submitted eight reports during 
the period from February 1979 to May 1981 which were 
sent to the State Governments/Union Territorle. 
Administration for appropriate action. No detalts are 
available on the total amount spent on It. 

Entry of Small and Medium Enterprl •• 
In other Sector 

865. SHRI M. SREENIVASULU REDDY: Will the 
Minister of MICRO, SMALL AND MEDIUM ENTERPRISES 
be pleased to state: 

(a) whether there is any proposal to float small and 
medium enterprises (SME) in new sectors such as 
hospitality, hospitals and travel agencies in addition to 
the popular areas such as textiles, fertilizers, gem, and 
jewellery, etc.; 

(b) if so, the details thereof; 

(C) if so, whether the Government has issued any 
guidelines in this regard; and 
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(d) if so, the details thereof? 

THE MINISTER OF MICRO, SMALL AND MEDIUM 
ENTERPRISES (SHRI MAHABIR PRASAD): (a) to (d) 
The Govemment has commenced the implementation of 
the micro, Small & Medium Enterprises (MSME) 
Development Act, 2006 w.e.f. 2 October 2006. This 
legislation and the notifications issued thereunder provide 
the framework for classification of enterprises rendering 
services including, inter .IiII, those enterprises engaged 
in sectors such as hospitality, hospitals and travel 
agencies, etc., besides the enterprises engaged In 
manufacture of goods such as textiles, fertilizers, etc. 
The Statements and programmes to assist the promotion 
and development of Micro, Small & Medium Enterprises 
whether engaged in manufacture of goods or in rendering 
of services. The contents of the MSMED Act, 2006 and 
the notifications issued thereunder can be accessed at 
the website http://www.dcmsme.gov.in. 

Export Promotion Capital Good. Scheme 

866. SHRI SURAJ SINGH: 
SHRI RAMJI LAL SUMAN: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether the Govemment had launched the Export 
Promotion Capital Goods Scheme some years back to 
promote eXports; 

(b) if 80, whether It Is mandatory for the exporters to 
export goods under this scheme; 

(c) If so, the details thereof; 

(d) if so, whether several exporters are not making 
requisite exports inspite of benefitting by the said scheme; 
and 

(e) if so, the total number of such defaulters during 
each of the last three years alongwith the action taken 
by the Govemment against these defaulters during the 
above said period? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) The scheme 

• 
was introduced In the Import and Export Policy 1980-93 
and Is in operation since 1.4.1990. 

(b) and (c) Yes, Sir. The SSI Units and Agro Units 
are reqUIred to export goods equivalent to 6 times of 
duty saved amount and others equivalent to 8 times of 
duty saved amount within a 8p8CifIed period of 8 to 12 
years from the Authorization Issue-date. 

(d) and (e) The total number of authorization 
(licenses) Issued and number of exporters who defaulted 
in making requisite exports within the tlmeframe granted 
for the purpose during 2005-06, 2008-07 and 2007-08 
are as under: 

Year 

2006-07 

2007-08 
(Upto 31.12.2007) 

AuthorIzations 
(licenses) issued 
during the period 

18387 

21226 

14361 

LlcanIeI deflulling In 
E.O. fulfilment 

(pertailing to earlier 
yeafl) 

139 

113 

93 

The Auhorization. are lsauecl on fumlshlng of Bank 
Guarantee/Letter of Undertaking, towards duty •• ved 
amount depending upon the statue of the exporters at 
the time of Import, to safeguard the Interest of 
Govemment. In case of default, the Bank Guarantee 
executed is invoked to recover the duty saved amount. 

Besides, the defaulters are further proceeded against 
under the relevant provision. of Foreign Trade 
(Development & Regulation)' Act, 1992 for recovery of 
amount towards balance of customa duty saved, applicable 
interest thereon from the date of first Import tiH the date 
of final payment and fiscal penalty for violation the terms 
and conditions of the Authorization (11oenM). 

/English} 

Actlvltlu of Hlzb...ul-Mufahideen 

867. SHRIMATI JAYAPRADA: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether the Government is aware that the militant 
outfit 'Hizb-ul-Mujahideen' is Inducting Pathans from 
Afghanistan to carry out terrorist strikes In the J & K 
Valley; 
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• -
(b) if so, the detaIls thereof; 

(c) whether the Government has taken or proposed 
to take some concrete steps to defuse the activitIes of 
Hizb-ul-Mujahideen militant outfit; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
and (b) Govemment have no inputs which corroborate 
that terrorist outfit Hizb-ul-Mujahideen is inducting Pathans 
from Afghanistan recently to carry out terrorist strikes in 
the State of Jammu and Kashmir. 

(c) and (d) The Government in tandem with State 
Government have adopted a multi-pronged approach, to 
contain cross-border infiltration/terrorism in Jammu and 
Kashmir, which includes, in/8N1/is, strengthening of border 
management and multi-tiered and multi-modal deployment 
along Intemational Border/line of Control and near the 
ever changing infiltration routes, construction of border 
fenCing, improved technology, weapons and equipment 
for security forces, improved intelligence and operational 
coordination and synergising Intelligence flow to check 
infiltration and proactive action against the terrorists within 
the State. The counter Infiltration efforts are reviewed 
periodically at various levels in the State Government 
(including the two unified Headquarters headed by the 
Chief Miniater of Jammu and Kashmir) and in the Central 
Government. 

[Trsnslslionj 

FM RadIo 

868. SHRI GANESH SINGH: 
SHRI MANORANJAN BHAKTA: 
SHRI A. SAl PRATHAP: 

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) the present status of the second phase of FM 
radio; 

(b) the number of additional frequencies likely to be 
introduced in the country including in the State of 
Karnataka, Madhya Pradesh, Andhra Pradesh, Andaman 
anJ Nicobar islands, State-wise; 

(c) whether the Government proposes to introduce 
at least one FM channel in each of the States and Union 
Territories; 

(d) if so, the detail. thereof locatlon-wl.e; and 

(e) the time by when the second phase of FM Radio 
is likely to be operational? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): (a) Pursuant to the 
notification of policy for private FM radion (Phase II), a 
total of 337 channels were put on bid. Out of this, 280 
channels were successfully bid and permission granted 
for ope rationalisation of 245 channels after scrutiny. All 
on date 203 channels (including 21 channel. of 
Phase-I and 182 of Phase II) are operational. 

(b) Government has decided to allot 93 vacant FM 
channels and 4 additional channels In Dehradun. The 
State-wise detaiis of these channels have been indicated 
in the statement enciosed. 

(c) and (d) The Govemment has decided to expand 
FM Radio through private agencies under Phase-III to 
other cities. However, the details of location have not 
been worked out. 

(e) The remaining FM Radio Stations of Phase-II are 
likely to be operationalised by the end of March, 2008. 

Stlltement 

S.No. StateslUT Vacant Channels 

1 2 3 

1. Andaman and Nicobar Islands 4 

2. Andhra Pradesh 7 

3. Arunachal Pradesh 3 

4. Bihar 6 

5. Chhattisgarh 2 

6. Daman and Diu 

7. Delhi 1 

8. Gujarat 

9. Himachal Pradesh 

10. Jammu and Kashmir 5 

11. Jharkhand 1 
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2 3 

12. Kamataka 5 

13. Madhya Pradesh 4 

14. Maharashtra 12 

15. Manipur 4 

16. Meghalaya 2 

17. Mizoram 3 

18. Nagaland 4 

19. Orissa 3 

20. Rajasthan 6 

21. Sikkam 

22. Tamil Nadu 4 

23. Tripura 3 

24. Uttar Pradesh 10 

25. Uttarakhand 4 

Total 97 

District Educational Programme 

869. SHRI SRICHAND KRIPLANI: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Union Govemment has received any 
proposal from the Govemment of Rajasthan for promotion 
and development of district education programme; 

(b) if so, the details thereof alongwith amount 
disbursed by the Union Govemment to the Govemment 
of Rajasthan during each of the last three years and in 
the current year; and 

(e) the action taken by the Union Govemment in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (c) The District Primary Education 
Programme CDPEP) Phase-II project for development of 
primary education Is already ruMing in nine districts of 
Rajasthan tor which the Government of India has released 

Rs. 45.00 crore in 2004-05, Re. 50.52 crorea in 2006-06, 
Rs. 31.90 crore in 2Q06.07 and Rs. 58.22 era"" during 
the current 'Iilancial year i.e. 2007..()8. 

/English} 

870. SHRI UDAY SINGH: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether the Union Government has discua8ed 
the matter with the State Govemmenta and propoaea to 
find out a solution of Illegal Immigration from Banglade8h; 

(b) if so, the details thereof; and 

(c) the steps taken by the Government In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS CSHRI SHRIPRAKASH JAISWAL): Ca) 
to (c) The State Governments/UT Administrations have 
been empowered under section 3(2)(c) of the Foreigners 
Act, 1946 to detect and deport foreign nationals Wegally 
staying in India. Admlnl8tratlve lnetructlone are aI80 Iuued 
from time to time requesting the State GovernmentalUT 
Administrations to intensify the drive for detection and 
deportation of IHegeI Bangladeahl migrants staying In the 
country. 

Industrial Growth In Infrastructure 

871. SHRI PRALHAD JOSHI: Will the Minister of 
COMMERCE AND INDUSTRY be pleued to state: 

(a) whether the target set for industrial growth In the 
infrastructure sector Is achieved during each of the lut 
three years; 

(b) If so, the details thereof alongwlth the contribution 
of various sectors, eapecIalIy In construction, Infrastructure, 
goods and materials; 

(c) the details of the decline In growth in respect of 
some industrial sectors during the above period; and 

(d) the steps taken to achieve the growth target In 
such sectors? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI AS HWANI 
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KUMAR): (a) to (c) The production targets and and Finished Steel) for the last three years are given 
achievements for six core Infrastructure Industries (Crude below: 
oil, Petroleum Refinery Products, Electricity, Cement, Coal 

Industry Unit 2004-05 2005-06 20()6.()7 

Target 

Crude Oil (Million Metric Tonnes) 33.15 

Petroleum (Million Metric Tonnes) 121.94 
Refinery 
Products 

Coal (Million Tonnes) 381.09 

Electricity (Billion Unrts) 586.41 

Cement (Million Tonnes) 136.70 

Steel (Million Tonnes) 48.22 

The contribution of each of the six core Infrastructure 
industries in overan Industrial production measured in 
terms of Index of Industrial Production (liP) compiled by 
the Central Statistical Organization (CSO) are Crude oil 
4.17%, Petroleum Refinery Products 2.00%, Coal 3.22"10, 
Electricity 10.17%, Cement 1.98% and Steel 5.12% The 
contribution of infrastructure industries in construction, 
infrastructure goods and materials are not compiled 
separately. 

(d) Government has taken several initiatives for 
increasing capacities and production of infrastructure 
industries by facilitating capacity creation such as 
increasing coal production by framing guidelines for new 
exploration by public and private sector, allotement of 
coal blocks to Government and private companies, 
introduction of New Exploration Licensing Policy (NELP) 
for crude petroleum, National ElectriCity Policy for 
accelerated development of Power Sector, setting up ef 
mega projects by private sector formulation of National 
Steel Policy. etc. 

(Transla/ion} 

launching of BhoJpurl Channel 

872. SHRI PRABHUNATH SINGH: Will the Minister 
of INFORMATION AND BROADCASTING be pleased to 
state: 

Achievement Target Achievement Target Achievement 

33.98 34.45 32.19 35.44 33.99 

127.42 128.86 130.11 135.33 146.55 

3n.27 408.17 407.03 432.50 430.85 

587.37 621.50 617.38 863.0 862.52 

133.57 150.47 147.81 165.58 181.66 

43.44 51.55 46.46 57.72 5(\.82 

(a) whether the Government proposes to launch a 
Bhojpuri channel for the Bhojpuri speaking people; 

(b) if so. the details thereof; 

(c) if not, whether any propoeal for launching the 
private BhoJpurl channel i. stili pending with the 
Government; 

(d) if 80, the reasons therefor; and 

(e) the time by when this proposal is likely to be 
cleared? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): (a) and (b) No, Sir. 
The Govemment has no proposal to IaWlCh the Bhojpuri 
Channel for the Bhojpuri speaking people. 

(e) to (e) Yes, Sir. The Govemment has already 
permitted two TV channels. namely, "Focus TV" and 
"Mahuaa" to uplink from India and downlink in India with 
Bhojpuri language. The proposals of five TV channels 
with Bhojpuri language, namely, -Hum Bhojpuriya" "Ganga" 
"Pehali Khabar". "Mahuaa Geer Hamar TV" have been 
received in the Ministry. One more proposal, namely, 
"Sangeet Bhojpuri" channel has also been received having 
no specific Bhojpuri language. The proposals require 
consuHations from other MinistrieslOepattments in the 
matter as per upllnking/downlinking guidelines and 
therefore, no definite time-frame can be given. 
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[Eng/IfIhJ 

Shifting of Hud Qu .... r of s.n Commlealoner 

873. SHRt BHUPENDRASINH SOLANKI: 
SHRI MAHESH KANODIA: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to &tate: 

(a) whether a decision was taken in December 1994 
to shift the Head Quarter of the Office of Salt 
Commissioner from Jaipur to Gujarat; and 

(b) if so, the action taken by the Govemment since 
then to implement the same? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) Yes, Sir. 

(b) All India Salt Department Employees' Union 
challenged the decision of the Govemment before the 
Hon'ble High Court, Rajasthan. The Hon'ble Court stayed 
the decision of shifting with order passed on 29.11.1994. 
The Govemment of Rajasthan and Gujarat impleaded 
themselves as interested parties. The Court in their order 
dated 04.10.2007 directed to have a re-Iook Into the 
matter after consulting all State-holders. The judgement 
of the Hon'ble High Court is under implementation. 

eaeualty during Recruitment Procee. of ClSF 

874. SHRI GIRDHARI LAL BHARGAVA: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether the CISF had organised a recruitment 
camp in Jaipur during January, 2008; 

(b) if so, whether unexpected aspirants had reached 
the venue resulting in stampede and causing casualties 
there; 

(c) whether similar incidents had also happened in 
the past; 

(d) If so, the I'888On8 for not taking proper precautions 
this time; and 

(e) the action taken by the Govemment against the 
erring officials of CISF in this maUer? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AF~AIRS (SHRI SHRIPRAKASH JAISWAL): 
(a) CtSF notified 404 vacancies of Followers at 04 
recruitment centers on 11.2.2008. Of this, 101 vacancies 
were allotted to 7th Res. Bn. at Jaipur for candidates 
from Delhi, Haryana, Himachal Pradesh, Jammu & 
Kashmir, Punjab, Rajasthan, Uttar Pradesh, Uttarakhand 
& Union Territory of Chandigarh. 

(b) An estimated 40,000 aspirants tumed up at the 
centre which was much more than anticipated. This 
resulted in a stampede at the main gate of the venue, 
resulting in 02 candidates being trampled by the crowd, 
one of whom succumbed to Injurl ... 

(c) No Sir. 

(d) As per information given by CISF, they Informed 
the local authorities In writing on 10.02.2008 about thle 
recruitment and a police contingent was present. 

(e) Necessary action la taken against the persons 
held guilty in the enquiry In accordance with the rules. 

Cla .. leal Statue to Kennadll Language 

875. SHRt IQBAL AHMED SARADGI: WI. the Minister 
of HOME AFFAIRS be pleased to etate: 

(a) whether the Union Govemment has received any 
report from the Central Institute of Indian ~ (CIIL) 
for conferring classical status to Kannacta Language; 

(b) if so, the detalla thereof; 

(c) whether the matter Is now under the high level 
committee to take 8 decision; and 

(d) if so, the time by when 8 final decision in this 
regard is likely to be taken? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRIMAn V. RADHIKA SELVI): (8) and 
(b) No, Sir. However, Ministry of Human Resource 
Development forwarded repreHntations received by it 
which were addressed to the Prime Minister regarding 
conferring classical status to Kannada Language to the 
Central Institute of Indian Languages (CIIL), Mysor. for 
their comments. The CIIL sent Its comments asked for in 
this regard to that Ministry. 
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(c) and (d) A Committee of Linguistic Experts has 
been set up by the Ministry of Culture to consider and 
examine any language as classical language and the 
proposals for declaring Kannada as classical language. 
These proposals need to be studied by the Committee In 
detail and no deadline can be fixed for this purpose. 

Starv.lon Deaths In Tea Gardens 

876. SHRI S.K. KHARVENTHAN: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether number of deatha have occurred in the 
tea gardens due to starvation; 

(b) if so, the details thereof during the last three 
years; 

(c) whether the Government has initiated any 
rehabilitation and revival measures for the closed tea 
gardems; 

(d) if so, the details thereof; and 

(el the steps taken/proposed to be taken by the 
Government for providing adequate livelihood for the 
workers engaged in tea industry? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) The 
Government is not aware of the deaths which have 
occurred in the tea gardens due to starvation. 

(c) and (d) The Government announced a 
Rehabilitation packages for 33 tea gardens lying closed 
as on 1.4.2007 with the aim to enable the owners of the 
closed tea gardens to revive the gardens in the interest 
of tea garden workers and considering the importance of 
the industry in the export perfonnance of the country. 
The net implication in respect of the components of the 
scheme works out to Rs. 38.65 crore. 

(e) Several steps have been taken for helping the 
tea Industry for increaSing the production and productivity 
and thereby decreasing the cost of production so as to 
sustain the industry. A Special Purpose Fund has been 

set U,P for extending financial assistance by way of long 
tenn loan and subsidy for taking up large scale uprooting 
and replanting of the old age tea bushes. This activity 

will generate additional rnandaya at the rate of 22 mUlion 
days per year over the next 16 Vears besides 
safeguarding the livelihood of the exl8ting 30 lakh workers. 
Under the Human Resource Development Programme of 
Tea Board, financial aaaiatance is being extended for the 
weifare of the tea garden workers, which would cover 
medical faCilities, drinking water, sanitation, education 
stipend for wards of the workers and also training 
programme for the workers, etc. 

rrmnsl8Honj 

Funds tor Surrendered TerrorI8ta 

an. SHRI PANKAJ CHOWDHARY: Win the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether the Govemment provides lOme fixed 
amount as monthly rehabilitation allowance to the terrorists 
who have surrendered; 

(b) if so, the details of amount provided during each 
of the last three years, State-wise; 

(c) if not, the reasons therefor; and 

(d) the steps taken by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (8) 
to (d) The Surrender Policy In operation for Jammu & 
Kashmir and the North-Eastem Stat.. inctudee payment 
of monthly stipend to the 8urrender... 0 Re. 2000/- per 
month for a period of three years, grant of Rs. 1.50 
lakhe to be kept in the shape of FOR in a bank In the 
name of the surrenderee for a period of three years and 
drawn subject to good behaviour of the surrenderee and 
incentives for 8urrendered weapons as per prescribed 
rates, etc. 

Expenditure on the rehabilitation of surrenderee8 in 
Jammu & Kashmir and North-Eastem States is reimbursed 
by the Central Govemment. The expenditure during the 
last three years is as under:-
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State Year-wise amount reimbursed (Rs. In lakhs) 

2004-05 2005-08 

Jammu and Kashmir 82.00 49.00 31.00 

NagaJand 10.82 00.00 00.00 

Meghalaya 60.91 06.91 00.00 

Manlpur 00.83 00.00 04.19 

Arunachal Pradesh 00.00 00.00 00.00 

Trlpura 79.19 78.55 150.43 

Assam 700.00 300.00 500.00 

{English} of Delhi (Directorate of Education) Municipal Corporation 
of DeIhl (MCD) and New Delhi Municipal COI.l1Cll (NOMC) 

IIId-Day Ileal Scheme are as under:-

878. SHRI G. KARUNAKARA REDDY: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether no seasonal changes are made In the 
mid-day meals served In the achoole all over "the country; 

(b) If so, the reasons therefor; 

(c) the details of schools, aided, non-aided etc. where 
mid-day meals are being 'served in Deihl; 

(d) whether only rice Is being served in the schools 
in Delhi; and 

(e) if so, the reasons for serving rice In winter and 
the action proposed to be taken to serve seasonal and 
more nutritional diet in these schools? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) and (b) According to the Guidelines on the 
Mid-Day Meal Programme issued by the Department, 
Menu Planning is required to be undertaken at the Village 
level. School Managements are encouraged to seek local 
support for drawing out varied, but wholesome and 
nutritious menus. . 

(c) The dataIIs,of schools where mid-day meals are 
being served in Delhi 88 reported by Govemment of NCT 

(i) Oirectofate of EducItion 

(II) MCD 

(NO NOMe 

(d) No, Sir. 

387 115 

1751 

03 

(e) In view of (d) above, queItIon doee not ..... 

879. SHRI 'RAJNARAYAN BUOHOLlA: Will the 
Minister of COMMERCE AND INDUSTRY be pIuIed to 
alate: 

(a) whether private companl .. are being allowed In 
the field of weapon manufacturing In the country; 

(b) If 10, the detalla thereof; and 

(c) the progress made 10 far in th18 regard? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRiAl POUCY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
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KUMAR): (a) to (c) Yea. Sit. The Government's dec:lslon 
to open up Defence Industry sector upto 100% for Indian 
Private sector participation was notified on 3rd January. 
2002. 

Since January. 2002 Govemment has issued 72 
Industnal Licenses (ILs) to various Indian companies. 

Wortd Trade Organl .. tlon 

880. SHRI RAGHUVEER SINGH KOSHAL: Will the 
Minister ot COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether the World Trade Organisation (WTO) has 
taken a decision regarding livelihood of the farmers and 
tood security; 

(b) if so, the details thereof; 

(c) whether the Govemment has proposed any action 
plan in thi:- regard; 

(d) If 10, the details thereof; 

(e) the details of the schemes which have been 
Implemented on the said issues; and 

(f) the total expenditure incurred thereon during the 
last three years including the current year, State-Wise? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE. MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) 
Multilateral negotiations in the World Trade Organisation 
(WTO) under the Doha Round .... presentty underway. 
In terms of the mandate of this Round. developing country 
members can self-designate Special Products (SPs) 
guided by indicators based on the criteria of food security, 
livelihood eecurity and rural development. The SPs will 
enjoy less tariff reductions then the other products, which 
will . be subjected to the normal formula based tariff 
reductions. 

(C) to (f) Besides several on-going initiatives, the 
Government has undertaken several new initiatives to 
addresa the food and livelihood security concems of our 
farmers. A Centrally Sponsored Scheme on National Food 
Security Mtaton was launched to increase the production 
of rice. wheat and pulses by 10. 8 and 2 million tonnee 
respectively by the end of the XI Five Year Plan period. 
One Df the major aims of the Mls&lon Is the enhancement 
of productivity and production of foodgralns for food 
security. Besides, the Rashtriya KriStll Vlkas Yojana has 
alao been launched by the Ministry of Agriculture with an 
ouJay of Rs. 25.000 crores during the XI Five Year Ptan. 

The Govemment has also approved the National Policy 
for Farmers 2007 for a holistic approach for developing 
the farm sector. An Inter-Ministerial Committee has been 
set up to operationallze the implementation of the policy. 
Besides, a comprehensive scheme of debt waiver and 
debt relief for farmers has been announced in the Union 
Budget 2008-09. 

[English} 

Plantation Drive In NOMe A .... 

881. SHRt K.C. PALLANI SHAMY: WII the Mintater 
of HOME AFFAIRS be pleased to &tate: 

<a) whether the New Delhi Municipal Council (NDMC) 
is aware of the depleting green cover In Its Zones; 

(b) if so. whether the Government proposes to 
undertake mass plantation drive; 

(c) if so, the detalla alongwith the total funds allocated 
during each of the last three years; and 

(d) the steps taken for the proper maintenance and 
upkeep of the existing green co"er? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a) Due 
to development of transport system by Delhi Metro Rail 
Corporation. some trees were removed with the prior 
approval directly from the Forest Department of 
Govemment of National Capital Territory of Delhi. However, 
compensatory plantation h .. been carried out by the DelhI 
Metro Rail Corporation. as per guidelines. The overall 
green coverage in New Delhi Munlcpal Council area has 
in fact increased during the last years. 

(b) Tree plantation is being carried out every year as 
per requirement and availability of space with the objective 
of improving environment and to compenaate for the 1088 

of tees/greenery due to various reasons. During the 
current year, Horticulture Department of New Delhi 
Municipal Council has taken action for planting 20,000 
tree saplings. 

(c) The plantation is carried out from saplings raised 
in the departmental nursery and through departmental 
staff and no separate allocation of funds is required for 
this purpose. However. the Horticulture Department of New 
Delhi Municipal Council was allotted the following amount 
during the last three years and the same is used for 
maintenance of horticulture feature including planting of 
saplings. trees. etc. 
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Year Amount allocated (rupees in lacs) 

2005-06 200 

2006-07 250 

2007·08 250 

(d) All possible steps such as providing tree guards, 
watering, manuring, trimming, pruning, etc, are being taken 
by the New Delhi Municipal Council from time to time for 
the maintenance and upkeep of the existing green cover. 

rr,.,..IionJ 
Mining Power to States 

882. SHRI SUBHASH MAHARIA: Will the Minister of 
MINES be pleased to state: 

(a) whether the Government propose to grant mining 
approval to the States for the minerals enlisted under 
Part A and C of First Schedule to the Mines and Mineral 
(Development and Regulation) Act, 1957.; 

(b) whether some members off the Hoda Committee 
have expressed their disagreement with the 
recommendations of the Committee; 

(c) If so, the details thereof; 

(d) whether the government has discussed the 
recommendation of the CommiHee with the State 
Govemments and arrived at some conclusion; 

(e) if so, th. details thereof; and 

(f) the steps taken/proposed to be taken in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES (OR. T. SUBBARAMI REDDY): (a) No, Sir. 

(b) and (c) Deta,ls of disagreement with 
recommendations of Hode Committee are available in the 
report of Hoda Committee, which is available at website 
of Ministry of Mines (www.mines.nic.in). 

(d) to (f) The State Government have been 
consuhed. The new national Mineral Policy _ Under 
consideration of Govemment has apart from other issues 
addressed the isaue of reducing delays in grant of mining 
lease. 

{Eng/i$hJ 

Setting up of c.n .... , .... ,.. ...... 

883. SHRI MllIND DEORA: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pIe .. ad to 
state: 

(a) whether the Government propoeee to .. up • 
Central Madarsa Board as per the recommendation of 
the National Commission for Mlnorltie. Education 
Institutions; 

(b) if 80, the datal. thereof; 

(c) whether the 88IIIng up of • CentraJ Madaraa Board 
has been opposed by leaders belonging to the Muslim 
community; 

(d) If so, the details thereof; and 

(e) the manner In wlillch modernlz.tion of Mad ..... 
will be effected and the Hkety outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to ld) The NatIonal Commialon for minorly 
Educational Institutions (NCMEI) had a national level 
conference of State Madaras Bo.rds and Madar •• 
Management in 2006 and submitted report bued on that 
to the Government. The Report, .mong others, has 
-..ggested establishment of • Central Madar... BcMud. 
There is no such decision at ~. 

(e) M.dr.... Modernization I. .n ongoing 
programme, under which thoee MedaIuu which voUdeer 
to impart teaching in modem .ubjecII such as Science, 
Mathem.tics, EngItah etc., in addition to the traditional 
religious learning. aN auiIIted through at.le Governments. 
The outcome of ttle program Is that Itudenta enrolled in 
the t.rgeted Madras.. c.n, if they 80 delire, join 
mainstream education. 

Profeuon Wortdng In Fcnlgn Unlveraltle. 

884. SHRI BRAJA KISHORE mIPATHY: Wltl the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleesed to atate: 

(a) whether the Govemment proposes to c.1I 
back Indian Profeuors working in foreign univeraffie8 
abroad; 
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(b) if 80, whether the Government has formulated 
any scheme in this regard; 

(c) If so, the details thereof; and 

(d) the time by when such scheme Is likely to be 
finalized and Implemented by the Govemment? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) to (d) Though the Indian, 
Professors worf(ing in universities abroad are welcome to 
teach In Indian Universities, the Government has not 
formulated any scheme In this regard. 

Terrorl.t Threat. to Court. 

885. SHRI UDAY SINGH: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether the Govemment has received threats from 
terrorists to target court in the country; 

(b) If 80, the details thereof; and 

(c) the steps taken by the Government to safeguard 
the various courts in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
to (c) There are no present inputs regarding any specific 
threat from terrorists a target courts In the country. The 
Government has framed and communicated guidelines to 
all State Governments and Union Territories for the 
security of High Courts and DlstrictlSubordlnate Courts 
on 04.06.2007 with the request to urgently review the 
security arrangements of the High Courts and Dlstrictl 
Subordinate Courts and adequately strengthen them to 
avoid any untoward Incident. A continuous and close watch 
Is being maintained by the various security agencies about 
any possible threats of terroriat activities. Any Inputs that 
may be received in this respect are also shared with the 
State Governments on a regular basis. 

Setting up of Social Development Zone. 

886. SHRI ANANDRAO VITHOBA ADSUL: 
SHRI RAVI PRAKASH VERMA: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government proposes to Ht up SocIal 
Development Zones/knowledge hubs in the Special 
Economic Zones as reported in "The Times of India" dated 
February 9, 2008; 

(b) If so, the details thereof; and 

(c) the steps taken by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) The proposal for Social 
Development Zones Is only at an exploratory stage at 
present and no details have been finalized. 

(b) and (c) Question does not arise. 

National Mln .... 1 Policy 

887. SHRI SURESH ANGADI: 
SHRI JUAL ORAM: 

Will the Minister of MINES be pleased to state: 

(a) whether the Govemment proposes to simplify the 
mining policy; 

(b) if 80, the detaila thereof; 

(c) whether the delay in finalising the National Mineral 
Policy's holding back foreign steel players from 
announcing their strategy; 

(d) If 80, whether the mineral rich States want a say 
in the new mineral policy; and 

(e) the steps taken/proposed to be taken to reduce 
the time period in granting the mining lease to steel 
Industries? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES (DR. T. SUBBARAMI REDDY): (a) and (b) A new 
National Minerai Policy Is under consideration of the 
Central Government. 

(c) The existing National Mineral Policy does not 
Impede steel players from announcing their strategy. 

(d) and (e) The State Governments have been 
consulted. The new National Minerai Policy under 
consideration of Government has addresaed the issue of 
reducing delays in grant of mining lease. 
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education Hub 

888. SHRI ABU AYES MONDAL: 
SHRI K.J.S.P. REDDY: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether India Is going to become a key education 
hub; 

(b) if so, the details thereof; 

(c) whether the Government has sought the support 
of NRls in this regard; and 

(d) if so, the details thereof and the response of the 
NRls thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) and (b) Yes, Sir. The Eleventh 
Five Year plan envisages the setting up of 30 Central 
Universities including 14 world class universities, 8 new 
Indian Institutes of Technology (IITs), 7 new India Institutes 
of Management (IIMs), 10 new National Institutes of 
Technology (NITs), 3 Indian Institutes of Science Education 
and Research (IiSERs), 20 Indian Institutes of Information 
Technology (IITs) and 2 new Schools of Planning and 
Architecture (SPAs). 

(c) and (d) A proposal to set up a University for 
person of India Origin (PIOs) by the Ministry of Overseas 
Indian Affairs is at a preliminary stage. 

(Transl8tionj 

Right to Education Bill, 2006 

889. SHRI KAILASH MEGHWAL: 
SHRIMATI RUPATAI D. PATIL: 
SHRI HANSRAJ G. AHIR: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI RAVI PRAYASH VERMA: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the State Governments and other 
stakeholders have raised various objections on the Right 
to Education Bill; 

(b) if so, the details thereof; 

(c) whether the Union Government hu set up a 
committee to re-draft the Right to Education Bill, 200f1; 

(d) if so, the details thereof; and 

(e) the time by when the said committee Is likely to 
submit its report and introduce the aforesaid BUI? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (e) Article 21A of the Constitution rnakea 
education a Fundamental Right for chHdren in the age 
group of 6-14 years by providing that 1he State shall 
provide free and compulsory education to all children of 
the age of six to fourteen years in such manner as the 
State may, by law, determine-. Based on the 
recommendations of the High Level Group (HLG) 
comprising Minister of Human Resource Development, 
Finance Minister, Deputy Chairman, Planning Commission 
and Chairman of the Prime Minister's Economic AdvIsory 
Council constituted by the Prime Minister In November, 
2005 to consider the legal, constitutional and financial 
implications of the Right to Education, • draft Model Right 
to Education Bill, 2006 as well as the proposals to 
incentivlse the States to adopt the Model Bill were 
circulated to the State for their comments. The main 
objections raised by the States and UTs relate to: 

1. Proposal regarding replacement of the Central 
Legislation by a Model Bill for State l.egialatlon. 

2. Unkage of SSA funding with StatelUT enactment 
of Model Right to Education BID or modification 
of existing StatalUT Acts. 

3. Making elementary education first charge on 
revenues of each State Government, next only 
to law and order. 

4. Financial liability for free and compulsory 
education to be borne by the StateslUTs. 

Keeping in view the concerns of the States .. also 
further discussions in various forums, which Included 
members of the HLG, and the rationale of the 86th 
Constitutional Amendment, the mattar regarding enactment 
of a Central Legislation on Right to Education is under 
consideration of the Government. 
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Foreign Travel on Forged Document. 

890. SHRI RASHEED MASOOD: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether some people migrating to USA on forged 
documents have been arrested recently; 

(b) if so, the details thereof; 

(c) the action taken against such persons; 

(d) whether human trafficking is the main purpose of 
the said racket; and 

(e) the steps taken by the Government In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): 
(a) \0 (d) As per available information, no such case has 
come to the notice of the Govemment. 

(e) To ascertain the genuineness of the travel 
documents including visa and to detect forgeries, the 
immigration officers at all Immigration Check Posts (I CPs) 
in the country are provided with the specimen copies of 
the travel documents and visas for comparison. They are 
also provided· with Ultra Violet lampslMagnfylng gtasses 
to examine the travel documents Including visas to detect 
possible tampering. In addition, Full Page Passport 
Reading Machines (PRMs) and Questionable Document 
Examiner (CDX) machines have been installed at major 
ICPs. Above all, officers manning immigration counters at 
all ICPs are given special training for detection of forged! 
fake travel documents including visas. 

Development of Crecks In the LIInd In 
Bundelkhand Region 

891. SHRI MOHAN SINGH. Will the Minister of 
MINES be pleased to state: 

(a) whether the Union Govemment has conducted 
any study about the cracks that have been appearing in 
the land in Bundelkhand region of Uttar Pradesh; 

(b) whether volcanic blazes are erupting from such 
cracks at some spots; 

(c) if so, the details thereot and the reasons therefor; 
and 

(d) the remedial steps taken by the Govemment in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES (DR. T. SUBBARAMI REDDY): (a) Yes, Sir. 
Geological Survey of India (GSI) hal reported that ground 
cracks have been found In parts of Banda dIatrict, Uttar 
Pradesh on 16.2.08 in the a .... around Mataundh vHlage, 
Banda district. 

(b) No volcanic blazes are reported in the area. 

(c) Question does not arise. 

(d) GSI has submitted the detailed study report 
alongwit~ the conclusions to the Stat. Govemment of 
Uttar Pradesh. 

/English} 

Export of Agricutture Producta 

892. SHRI RAVICHANORAN SIPPIPARAI: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) the details of India's .hare In world export trade 
In agricultural products; 

(b) whether the total volume of farm exports Is still 
very low; 

(c) if so, the details of Items exported during the last 
three years; and 

(d) the steps taken to boost the farm exports? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) to (c) India's 
share in the world export trade in export trade in 
agricultural products is about 1 % Agriculture exports had 
shown improvement over the last few years and increased 
by 26.1 % in 2006-07 over 2006-06. However, the 
percentage share of agro and allied exports to country's 
total exports remains at the same level at 9.90% over 
this period. During the year 2006-07 agro exports were 
Rs. 56612.78 crore whereas during 2006-06 these were 
at Rs. 45181.38 crore. The details of exports of ma;or 
commodities during the !at three years is enctosod as 
statement. 
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(d) The Govemment of India's strategy Is influenced products, the Govemment provides various Incentives 
by the need to maximize farm Incomes, safeguard national through APEDA, Commodity BoardalExport Promotion 
food security, generate foreign exchange and ensure Councils for Infrastructure development, quality and 
availability of 88Hntlal commodities at reasonable prices quality control, market development and promotion 
to the Indian consumers. The Govemment has been packaging, publicity, Information dlsaemlnatlon etc. In 
promoting agro-exports both directly and through statutory addition, vigorous efforts are also being made to gain 
bodlee like the Agricultural & Processed Food Export acceea for our agri-producta through conclusion of SPS 
Development Agency (APEDA), Export Promotion Councils protocol with China, Japan and other Important importing 
and Commodity Boards. In order to boost export of agro countries. 

Statement 

Agfi Export Os. lor Ih6 LlISt Th,. Yam 

Item 2004-05 (Aptl-Mardl) 2Q05.06 (ApII-MIrdI) 2006-07 (Apri-MIrdI) 

QIy. Value VIIue QIy. VIkII Value QIy. VIIue VIIue 
(US$ Mill.) (US$ MIl.) (USS ".) 

2 3 4 5 6 7 8 9 10 

FoodgnIna 79854n 902256 2008.07 5401569 723212 1826.00 5521484 7ae346 1740.87 

BeImati Rice 1182998 282390 628.49 1166589 304310 884.13 1040672 277831 831.06 

~Rice 36115105 394502 878.01 2921605 317817 714.50 3704847 42S788 887.13 

Wheal 2009347 145982 324.90 746m 55753 125.34 47834 3815 821 

0Iher CeraeIa 1178029 79382 178.87 587218 45382 102.03 728111 58112 134.27 

Pullu" 271176 60257 134.11 447441 111521 250.72 247424 76405 173.55 

... Poultry • DIlly 

Meat & Meal Prep. 190527 424.04 275017 618.28 323973 735.87 

PoUI!y Prod. 28196 82.75 31337 70.45 30202 88.80 

Dairy Prod. 45879 102.11 79461 178.64 49588 112.68 

Frub • YIgItIbIII 172526 363.97 204050 458.74 289038 868.51 

FI8Ih FRiIs 86228 191.91 112089 251.95 138815 315.30 

Fraeh Vegetables 88299 192.07 91981 206.79 150221 341.21 

PrOCIIIId FoocII 163965 384.92 205382 481.75 244275 554.64 

Pro<:. Fnils & JuiceI 36916 82.16 59991 134.87 71410 182.20 

Processed VegatabIes 36246 BO.87 49448 111.17 82805 142.20 

Mise. PIOCIIIId IIImI 90803 202.09 95953 215.72 110260 250.44 

Null II1II ... 488678 379789 645.26 543397 390524 8n.98 637299 1129642 975.88 

Cashew Ker neI 118110 24mB 551.32 125102 258470 581.1l8 122836 2_1 585.78 

GIDII1Ihd ml50 54702 121.75 190082 51389 115.49 251637 8008 181.73 
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2 3 4 5 6 7 8 9 10 

Sesame aeedI 1682880 711895 157.78 199808 74880 167.85 232810 93856 213.18 

Niger Seeds 28138 6474 14.41 28425 8025 13.56 30017 6887 15.19 

TabICCo 136744 125461 2711.23 142702 133086 •. 15 167321 118202 382.08 

Tobacco I.IrInInaduIlCl 135744 94007 209.22 142702 102132 229.61 157321 125228 284.44 

Tobacco MInftcIInd 31454 70.00 30934 69.54 42976 97.62 

SugIr • IIoIIIuH 116848 15505 34.51 394144 59790 134,42 1957635 31&m 723.37 

Sugar 108887 14953 33.28 321204 56910 127.94 1636312 305S46 694.01 

MoIIasse8 8181 S52 1.23 72940 2880 6.47 321323 12927 29.36 

SpIceI 364530 188318 419.12 400245 211598 475.70 497290 312288 709.33 

on ...... 3603382 3tn60 70721 5975997 487601 1095.98 6591861 55Q297 1249.94 

GIIIfgIIIII II1II 131307 66948 153.45 186733 104923 235.88 189247 112346 255.18 

FIoItcuIIurt Prod. 22292 49.81 30146 67.n 38093 88.82 

Flu •• VIg. .... fl45 6604 14.70 7522 9296 2O.1K1 9097 11548 28.33 

SpIrIt • a.v.,.. 13931 31.00 25316 56.91 25Il2 58.61 

TotI! Agri Produc:.t 13084887 2702213 6014.07 1389750 3082199 8929.25 3748528 8509.80 

Allie! PracIuctI 1201340 1104403 2457J7 tn3559 1435939 322821 2498487 1914752 4348.14 

Marine PIOCb:tI 483520 648922 1439.80 554197 703591 1581.78 611408 788984 1792.09 

Tea 183403 184030 409.58 162858 173073 389.09 204709 195630 444.35 

CoIIee 167546 108908 237.94 tn885 156868 357.16 216195 196887 44721 

CaIIIor oil 271689 10nse 239.92 254718 93974 21127 293588 108392 248.20 

SheIIIc 8545 i6487 36.69 9298 15998 35.97 7533 14675 33.33 

Colton Incl. wIBle 8635 42258 94.05 614805 290435 652.94 1185056 610184 1386.98 

GIllldTotI! 3808618 8472.04 4518138 10157.48 5861278 12858.94 
(Agri. & AIled prodId) U5S-44.93 lJSS=44.4810 US$=44,260 

TOI8I ExpoI1S 37533953 83538.94 45641788 102609.62 57164188 129841.88 

Agri ExpOIII as % d TE 7 7.20 6.75 6.75 6.56 6.55 

ToIII Agri Marine ate. • " d TE 10 10.14 9.1K1 9.90 9.90 9.90 
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(TrtlnsI6tionJ 

Committee for Film. and TV Serial. 

893. DR. DHIRENDRA AGARWAl: 
SHRI KASHIRAM RANA: 

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) the criteria adopted for selection of feature films 
and TV serials for telecast in the Doordarshan Channel. 
in various languages; 

(b) the details of the committees constituted by the 
Govemment for this purpose; 

(c) the composition of the said committees; 

(d) whether there are complaints that these members 
are ignoring the norms for giving clearance to films and 
TV serials; 

(e) if so, the details thereof; and 

(f> the action taken/proposed to be taken by the 
Government in this regard? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIVA RANJAN DASMUNSI): (a) Prasar Sharati 
have informed that Doordarshan procures feature films 
for telecast from MIs N.F.D.C. Limited on royalty basis. 
The films are being selected for telecast by Film Selection 
CommiHee under the Chairmanship of CEO, Prasar 
Sharati. 

Guidelines/criteria are prescribed for the consideration, 
processing and approval of proposais of outside producers 
for telecast of TV programmes/serials under ·Sponsorship 
Category" and 'Self-Financed Commissioning', and 
Commissionillg category. The guidelines are duly approved 
by the Prasar Sharati Soard. 

(b) and (c) Government has not constituted any such 
Committee as Prasar Sharati is an autonomous 
organisation. However, the details of Committees set up 
by Prasar Sharati are given in the enclosed statement. 

(d) Prasar Bharati have informed that there are no 
such complaints. 

(e) and (f) Do not arise. 

I. Sponsorship Scheme 

Doordarshan with ita programme requirements over 
a period of time invites proposals as and when need 
arises from the outside producers by making 
announcements over Its NetwOrk/advertisements In the 
newspapers. 

The proposals received are proceeaed in two stages:-

(i> Evaluation Committee: It Includes the foUowlng: 

• Director, (Programmes), (National Channel) 

• Director, (Programmes), (Sponsored Programme) 

• Director, (Programmes), (DO-India) 

• Director, (Programmes), (DO-Sports) 

• Director, (Programmes), (DO-News) 

• Director, (Programmes), (DD-Bharatl) 

• Director, (Programmes), (SaleslMarketing) 

• Director, (Programmes), (DD-Kaehlr) 

• Director, (Engineering), (Co-ordn.) 

(ii) Selection Committee: It Includes the following: 

• AdditionallDeputy Director General of National 
Channel (001) 

• AdditionallDeputy Director General (DO-India) 

• AdditlonaVDeputy Director General(DD-Sports) 

• AddltionallDeputy Director GeneraJ(DO-N8WS) 

• AdditionaVDeputy Director General (Commercial 
& SaleaIMarketlng) 

• Director, Programmes of concerned ct\annel. 

• Three outside experts (of whom one win be a 
lady member and one will be expert In 
marketing). 

II. Self-Financed Commissioning 

Doordarshan at Ita discretion and in accordance with 
its programme requirements considers and process 
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suo molo proposals from producers by the following 
committees: 

(i) Suitability Committee: 

This is in-house committee constituted by 
DG: Doordarshan. It consists of the following: 

DOG (Chairman) 
Sr. DP: National (Member) 
Sr. DP: SFC (Production) 
DDP: National & Sponsored 
DDP:SFC 
ADP: National 

(ii) Evaluation Committee: 

It assesses and evaluates the merits of the proposals 
in relation to the Channel specific as well as general 
requirements of Ooordarshan. It consists of Senior Officers 
of Doordarshan:-

DOG (SFC) 
Sr. DP (C&S) 
Sr. DP (Mktg.) 
Sr. DP (SFC) 
Sr. DP (National) 
DDPDDA (Finc.)/ADPfTechnical in charge and three 
outside experts. 

(iii) Empowered Commltt_ 

The proposals recommended by Evaluation 
Committee are further submitted to Empqwered Committee 
consisting of : CEO, Prasar Bharati DG: Doordarshan 
and Member (Rnance) for approvallrejection or otherwise. 

The proposals approved by the Empowered 
Committee are considered for slotting as per time band! 
genre of DO: National. 

III. Commissioned Programmes 

The proposals under commissioning are processed 
by the following Committees:-

(I) Evaluation Committee: Consisting of five official 
members of the rank of Dy. Director and above 
and 3 outside experts. 

(II) Coating Committee: Consisting of five members 
of the rank of Dy. Director and above. 

(iii) Empowered Committe.: Consisting of CEO, 
Prasar Bharati, DG: Doordarshan DG: AIR and 
two part time Prasar Btlarati Board members 
may accept any suo-moto proposal as per 
channel and programming requirement in 
relaxation of the guidelines. 

IV. Films 

Film Selection Committee: 

The Shortllsting Committee comprises of-

Shri B.S. lalli, CEO 

Shri . L.D. Mandlol, DG, Doordarshan. 

Shri Rajat Bhargava, ADG (A&F). Shri Ashok 
Jallkhani, DOG (Fims) is Included In place of Shri 
Rajat Bhargava who has been relieved of his duties 
from Prasar Bharati. 

[English} 

Illegal Mining 

894. SHRI ASADUDDIN OWAISI: Will the Minister of 
MINES be pleased to state: 

(a) whether illegal mining has caused great loss to 
the national exchequer; 

(b) if so, the details thereof; 

(c) whether the section 23<: of the MMDR Act, 1957 
was amended in 1999 empowering State governments to 
frame rules for prevention of illegal mining; 

(d) if so, the details of State Governments who have 
framed the rules, till date state-wise; and 

(e) the steps tak'3nlbeing taken by Government to 
ensure that all the State Governments frame rules in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES (DR. T. SUBBARAMI REDDY): (a) and (b) Illegal 
mining causes loss of revenue to the State Governments, 
which would have otherwise accrued in from of royalty 
and other taxes. 

(c) to (e) Under section 23C of Mines & Minerals 
(Development & Regulation) Act, 1957; State Governments 
have been empowered to frame rules of preventing of 
Illegal mining, transporation & storage of minerals and for 
the putpose connected therein. 16 Stat .. i.e. Andhra 
Pradesh, Bihar, Gujarat, Goa, Haryana, Himachal Pradesh, 
Jharkhand, Jammu & Kashmir, Madhya Pradesh, 
Maharashtra, Nagaland, Orissa, Rajasthan, Uttarakhand, 



233 PHALGUNA 14, 1929 (s...u) 234 

Uttar Pradesh, & Weat Bengal have framed rules. Slate 
Govemmenta, which have not framed Rules under Section 
23C of the MMDR Act, 1957 are reminded frum time to 
time for ensuring early framing of such rules. 

rrmnst.Uonj 

Aaeeument of Poat-Electlon SItuation In 
Jammu and Kaahmlr 

895. SHRI RAMDAS ATHAWAlE: Will the Minister 
of HOME AFFAIRS be pleased to state: 

<a) whether the Govemmem has conducledlpropoaes 
to conduct any .... sement of the post Auembly election 
situation In Jammu and Kashmir; 

(b) if so, the detalls thereof; 

(c) the total number of terrorists surrendared 
consequent upon isauance of a last wamlng by the Chief 
Minister of Jammu and Kashmir; 

(d) the details of weapon racovared from tha 
surrendered terrorists; and 

(e) the details of funds spent so far on bringing tha 
surrendered terrorists into mainstream of the nation and 
their rehabilitation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS <SHRI SHRIPRAKASH JAISWAL): (a) 
and (b) The situation in Jammu and Kashmir is reviewed 
periodically at various levels in the State Govemment 
(including in the two Unified Headquarters headed by the 
Chief Minister of Jammu and Kashmir and in the Central 
Govemment. The number of incidents of terrorism In the 
Slate has declined in comparison to tha corresponding 
period of the previous years. 

(c) As per Information received from the State 
Govemrnent, 262 terrorists have surrendered before the 
Security ForceslJ & K Police. 

(d) Tha datails of weapons recovered from tha 
surrendered terrorists are as under: 

Type of weapons 
a~ Ammunition 

A.K. Rifles 

Pistols 

Nos. Recovered 

2 

137 

78 

1 2 

SlAe 12 

UBGLs 01 

GDE Throwers 05 

Pika Guns 02 

303 Rifles 03 

LMGs 01 

Sniper Rifles 02 

RPGs 01 

UMGa 01 

<e> The Govemment have releued Rs. 2.828 crorea 
under Security Related Expenditure (SRE) so far (till 
February 2008) for bringing the surrendered terrorists In 
tha main stream of the nation and their rehabilitation. 

Expert Committee on Foreign Cltpltal Inveatment 

896. DR. CHINTA MOHAN: 
SHRI SURAJ SINGH: 

Will the Miniater of COMMERCE AND INDUSTRY 
be pleaeed to stata: 

<a) whether the Government has sat up axpart 
commm... to ascartain the impact of foreign capital 
invaatment in the country; 

(b) if 80, the details thereof; 

(c) whether these comrnitt8e8 have submitted their 
reports to the Government; 

(d) if so, the outcome of the reports; 

(a) if not, the time by when these /'8pOtt(I are likely 
to be received; 

(f) whather the Government has decided not to allow 
foreign capital investment till the reports of the commm ... 
are received and analysed; and 

(g) if so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTR,Y 
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OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) to (e) A study to assess the impact of FDI 
in organized retailing on unorganized retail trade has been 
assigned to the Indian Council for Research on 
Intemational Economic Relations (ICRIER). Govemment 
has also assigned a study to the National Council of 
Applied Economic Research (NCAER) on Growth linkages 
of Foreign Direct Investment (FDI) In India which would 
focus on the impact of FDI on rural economy. 

ICRIER was to submit the final report in July, 2007 
but has sought change in time schedule to enable 
additional surveys for the study. The final report by 
NCAER is scheduled to be submitted by May, 2008. 

(f) and (g) Govemment has put in place a liberal 
and investor-friendly policy on Foreign Direct Investment 
(FDI). The policy 1& reviewed on an ongoing basis through 
an inter-Ministerial consultation process taking into account 
concems of the stakeholders. 

{English} 

Padma A .. rc18 

897. SHRIMATI MANEKA GANDHI: WlH the Minister 
of HOME AFFAIRS be pleased to state: 

(a) the details of the basis on which the Padma 
Awards are given; and 

(b) the composition of the Committee which declc1e8 
such awards? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODL YA GAVIT): (a) 
and (b) Padma awards, namely Padma Vlbhushan', 
Padma Bhu"han' and 'Padma Shri' are awarded for 
'exceptional and 'distinguished service', distinguished 
service of a high order and distngulshed service 
respectively, in any field of activity. Any person without 
distinction of race occupation, position or sex is eligible 
for the awards. It is the usual practice to Invite 
recommendations from all State/UT Governments, 
MinistriesIDapartmen18 of the Govemment of India, Bharat 
Ratna and Padma Vlbhushan awardee. and selected 
Institutes of Excellence every year. In addition, 
recommendations are also received from several sources 
like Govemors, Chief Ministers. CentraVState Ministers, 
MPs, MLAs and various other private organizatlonalbodleal 
individuals etc. All these nominations are placed before 

the Padma Awards Committee, which comprises Cabinet 
Secretary, Home Secretary, Secretary to the President 
(ex-offlco members) and four to six eminent persons 
nominated by the Prime Minister every year. The 
recommendations made by the Awards Committee are 
submitted to the Prime Minister and the President for 
approval. After obtaining approval of the President, the 
awards are announced on the eve of Republic day. 

{TflInslstion} 

Fo,.lgn Fund. to NOO. 

898. SHRI HARtSINH CHAVDA: 
SHRI MANSUKHBHAI D. VASAVA: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Govemment has formulated any 
guidelines for ~lvIng financial uaIatance from abroad 
by the NGOs; 

(b) If so, the details and the total funds received by 
the NGO. during each of the last three years. NGQ-wlse 
and country-wise; 

(c) whether any review has been conducted by the 
Govemment on the work clone by these NGOs during 
the above period; 

(d) If 80, the detaIIa of Irregularltlee found in this 
review and the steps taken by the Govemment to check 
such Irregularitlea; and 

(e) the action taken against those found guilty? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
and (b) NGOs In India are permitted to receive foreign 
contribution under the Foreign Contribution (Regulation) 
Act, 1976, from foreign lOurces for bona lids activities in 
cultural, economic, educational, social or religious fields 
after obtaining registration/prior permiaaion under the said 
Act. The registration/prior permission Is granted after due 
verification of activities and antecedents of the NGO and 
its onlee bearers. The amount of receipt of foreign 
contribution reported by the NGOs during the last three 
years i. under:-

Year Amount (As. In Crores) 

2003-04 5105.50 

2004-05 6256.68 

2005-06 7sn.57 
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(c) Associations that are registered or which have 
obtained prior permission under the Foreign Contribution 
(Regulation) Act, 1976 are required to submit annual 
returns of receipt and utilization of foreign contribution 
duly certified by a Chartered Accountant within nine 
months after the closure of the financial year. On a review 
of submission of annual return, 8673 registered 
associations, which did not submit mandatory returns for 
consecutive three years i.e. 2001-02, 2002-03 and 2003-
04 were placed in the prior permission category VTi:t6 
Ministry'S Notification dated 26.10.2005. Subsequently, 
registration of 337 associations, which submitted the proof 
of submission of returns was restored. 

(d) and (e) As and when, any complaint relating to 
the violation of the prOVisions of the Foreign Contribution 
(Regulation) Act, 1976 comes to the notice of the 
Government, appropriate action is taken under the Act. 
Monitoring of receipt and utilization of foreign contribution 
by associations is done through a scrutiny of the audited 
annual returns filed by the associations as weH as through 
the inspection of accounts and records of the associations 
by the Monitoring Unit set up for the purpose. A facility 
for online submission of statutory annual returns has been 
introduced to facilitate better monitoring of receipt and 
utilization of foreign contribution. 

if any association is found involved In misutillsatlon/ 
diversion of foreign contribution, action is initiated against 
the association. Such action includes (i) placing the 
Association in Prior Permission Category, (ii) prohibiting It 
from receiving foreign contribution, (iii) prosecuting it in a 
court of law and (iv) freezing its bank accounts. In case 
of seriou" violations, where it is found that the contribution 
is being diverted for purposes other than the stated 
objectives of the association, the matter Is referred to 
Central Bureau of Investigation (CBI) for a detailed 
investigation and prosecution, if necessary. 

On the basis of the complaints received and Inquiries 
made, 45 associations have been prohibited from receiving 
foreign contribution, 26 Associations have been placed in 
Prior Permission category, and accounts of 11 Associations 
have been frozen. A list of the associations against which 
action has been taken for violation of various provisions 
of the Act, is available on MHA's website: (http://mha.nic.inI 
fore.htm). 17 cases have been referred to CBI for detailed 
investigations for FCRA violations. 

/Engilsh} 

Ru .... Indu""" 

899. PROF. M. RAMDASS: 
PROF. MAHADEORAO SHIWANKAR: 

Will the Minister of MICRO, SMALL AND MEDIUM 
ENTERPRISES be pleased to state: 

(a) the number of agro and rural Industries set up 
by Khadi and Village Industles Comml .. ionlGovernment 
and the number of persons wot1dng therein during etlCh 
of the last three years separately, State and Union 
Territory-wise; 

(b) the number of registered rural Induatrleslinatitutlona 
State-wise Union Territory-wi .. ; 

(c) the number of Induatriea out of them earning 
proft/incurrlng losses during the last three ye .... aeparate/y, 
State and Union Territory-wlee; 

(d) whether any scheme has been formulated to 
provide assistance to 1018 incurring Induatriea; and 

(8) If so, the details thereof? 

THE MINISTER OF MICRO, SMALl AND MEDIUM 
ENTERPRISES (SHRI MAHABfR PRASAD): Ca) The Khadl 
and Village Industries CommiMion (KVIC) does not HI 
up village industry (VI) units of Its own. VI units are up 
under the Rural Employment Generation Programme 
(REGP) by eligible entrepreneurs In rural areas, Including 
small towns with population up to 20,000. For this 
purpose, margin money assistance Is provided to the 
entrepreneurs by the Government through the KVIC and 
loans are made available by banks. The State/Union 
Territory-wise details of the VI units HI up and additional 
employment generated under the REGP during 2004-05, 
2005-06 and 2006-07 are given In encIoeed statement. 

(b) The StstelUnion Territory-wiH detaIIa of the VI 
units set up under the REGP since the IncepIIon of the 
scheme from 1 April 1995 and up to 31 March 2005, 
31 March 2006 and 31 March 2007, are given in the 
enclosed statement-II. 

(c) The State/Union Territory-wi .. details of the 
present financial status of individual or groupe of units of 
these industries Is not maintained centrally by KVIC. 

(d) No, Sir. 

(e) Does not arise. 
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.,.,.",.nt I 

Stats/Union Tsrri1Dty (IJT)-'" details 01 viIIags indusfly units $81 up and ssUmatsd s/'l'lPlOymMI/ gtIfltNlIItId undtIr 
ths REGP during 2004-05. 2005-06 snd 2006-07 

SI.No. StateslUTs Number of village Industry units Employment genended (Number 
of pereona) 

2004-05 2005-06 2006-07 2004-05 2005-06 2006-07 

2 3 4 5 6 7 8 

1. Chancligarh 8 3 2 188 36 50 

2. Deihl 9 15 13 144 112 267 

3. Haryana 1140 1058 869 35691 26541 28339 

4. Himachal Pradesh 469 650 803 12256 12278 17102 

5. Jammu and Kashmir 922 1402 1716 9406 18284 13274 

6. Punjab 864 440 1022 30685 18854 35804 

7. Rajasthar. 1537 2133 1340 38287 69596 44168 

8. Andaman and Nicobar Islands 6 598 127 93 4495 323 

9. Bihar 254 692 849 5049 11446 12334 

10. Jhar1dland 240 217 221 6855 3756 7289 

11. Orissa 991 650 857 15241 9670 16311 

12. West Bengal 2584 2078 2290 38581 36853 42834 

13. ANnachal Pradesh 4S 76 88 1219 1857 2106 

14. Assam 1658 2229 1599 25768 49595 30912 

15. Manipur 102 65 139 1313 418 1881 

16. Meghalaya 146 206 165 3789 1962 2174 

17. Mizoram 162 385 990 5180 18255 16455 

18. Nagaland 151 316 156 3851 5549 335B 

19. Tripura 223 30B 212 3994 5816 5851 

20. Sikkim 139 106 89 3227 1750 2208 

21. Andhra Pradesh 1988 2278 2113 66463 68050 59750 

22. Kamataka 934 1314 1689 19478 27129 42420 

23. Kerala 914 1217 912 16434 30588 30144 

24. Lakshadweep 0 26 0 0 292 0 
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2 3 4 5 8 7 8 

25. 'Puducherry 7 66 164 148 187 864 

26. Tamil Nadu 925 1036 1075 19159 20055 25216 

27. Goa 138 136 104 1670 801 1389 

28. GUiarat 376 516 412 8681 17947 13620 

29. MahanIahba 1n3 3120 2296 25040 30928 27182 

30. ChhatttagaTh 666 551 691 18347 17348 1n19 

31. Madhya~ 1361 738 934 40639 15366 22332 

32. tJttaraIchend 513 527 641 10471 10948 10962 

33. Uttar PradMh 2210 1532 1509 64900 46322 51123 

Grand Total 23453 26650 26087 530026 587878 695451 

smtem""t " 

StaIaIIJnbn TM1IrNy (lJT)-witMI dtIt8/Is of IIiII1IgB indu6tty units _I up Uf1tW IINI REGP 6Int1tI IINI InctIpIIon of IINI 
6ChtImtI hom 1 April 1995 lind up /0 31 Mllrch 2005, 31 March 2006 .nd 31 MMr:h 2007 

SI.No. Name 01 the S1ate Number 01 REGP unb 

(up to 31 March 2005) {up to 31 March 2008) (up to 31 MaIdI 2007) 

2 3 4 5 

1. Chandigarh 156 159 161 

2. Delhi 228 243 258 

3. Hatyana 6249 7307 8176 

4. Himachal Pradeeh 2374 3024 3827 

5. Jammu and Kashmir 7556 8958 10874 

6. .punjab 10467 10907 11929 

7. Ra;uthan 27434 28587 30907 

8. Andaman and ~icobar tslands 422 1020 1147 

1100 1792 2841 
9. Bhar 

1058 1275 1496 
10. Jharkhand 

4157 4807 6884 
11. Orlsaa 

19807 21886 24175 
12. WeetBengaI 
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13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

2 

Arunachal Pradesh 

Assam 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Sikkim 

Tripura 

Andhra Pradesh 

Kamataka 

Kerala 

Lakshadweep 

Puducherry 

Tamil Nadu 

Dadra and Nagar Haveli 

Goa 

Gujarat 

Maharashtra 

Chhattisgarh 

Madhya Pradesh 

Uttarakhand 

Uttar Pradesh 

Total 

Setting up of Science end 
Re ... rch Institutions 

900. SHRI HARIN PATHAK: 
SHRIMATI P. SATHEEDEVI: 
SHRI JASUBHAI DHANABHAI BARAD: 

3 

422 

3885 

840 

3293 

1070 

4941 

288 

666 

14858 

14093 

9341 

10 

956 

6741 

15 

2439 

1474 

21684 

1787 

19884 

2307 

209705 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

4 

498 

6094 

905 

3499 

1435 

5257 

392 

972 

17136 

15407 

10558 

36 

1012 

7777 

15 

2575 

1990 

24804 

2338 

20620 

2834 

19257 

236355 

5 

588 

7693 

1044 

3864 

2426 

5413 

481 

1184 

19249 

17096 

11470 

36 

1176 

8852 

o 

2679 

2402 

27115 

3029 

21554 

3475 

20766 

262442 

<a) whether the Government is considering any 
proposal to set up world-class national science and 
research institutions in various parts of the country 
including Gujarat; 

(b) If so, the details thereof indicating the cities in 
which these institutions are being set up and the total 
estimated cost for setting up of these institutions, State-
wise; 
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(c) whether the State Governments have offered land 
and other necessary facilities for setting up these 
institutions; 

(d) if so, the details thereof State-wise; and 

(e) whether these institutions would start functioning 
from the academic year 2008-09? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) and (b) The Government of India 
has set up three Indian Institutes of Science Education 
and Research (IISERs) at Pune, Kolkata and Mohall and 
is establishing two more IISERs at Bhopal and 
Thiruvananthapuram. The estimated cost of each IISER 
over the initial project period of seven years is Rs. 500 
crore. 

(c) and (d) The Government of West l;Jengal has 
allocated land for setting up IISER at Ko~ta National 
Chemical Laboratory (NCL), Pune, has parted with a 
portion of its land for setting up IISER, Pune. The 
Governments of Punjab, Madhya Pradesh and Kerala 
have offered land and other facilities for setting up IISERs 
at Mohali, Bhopal and Thiruvananthapuram respectively. 

(e) IISERs at Pune, Kolkata and Mohali are already 
functioning. IISERs at Bhopal and Thlruvananthapuram 
are expected to admit their first batch of students In 
2008. 

Anlatanee Scheme for Young SClentlN 

901. SHRI JASUBHAI DHANABHAI BARAD: Will the 
Minister of SCIENCE AND TECHNOLOGY be pleased to 
state: 

(a) whether the Government Is having any central 
scheme to assist the young scientiSts In the country; 

(b) if so, the details thereof; 

(c) whether the Government proposes to liberalise 
such scheme; 

(d) If so, the details thereof; and 

(e) the steps taken by the Government to check 
brain drain from India? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SIBAl): (a) to (e) Yes, Sir. Developing and nurturing of 
human resource in Science & Technology has always 
been on top of the Government's agenda. A number of 
schemes have been instituted by the Government for 
encouraging Young Scientists, and also for nurturing 
talented students in the form of SERC Programme for 
Young Scientists including BOYSCAST Fellowships and 
Fellowships like Swarnajayanthl Fellowships, Shyama 
Prasad Mookerjee Fellowships, KS Krishnan Fellowships, 
Ramanna Fellowships and J.C. Bose & RarnanuJam 
Fellowships for practicing young scientists & technologists, 
an(jj CISR programme on Youth for leadership In Science 
(CPYLS), Diamond Jubilee Research Interns Award 
Scheme, Junior/Senior Research Fellowships (JRF/SRF), 
Biotechnology Post Doctoral Research Associateshlp & 
Overseas Fellowships, Kiahore Valgyanlk Protsahan Yojana 
(KVPY), National Science Olympiad Programme etc. for 
attracting and retaining young talented students In R&D. 
In addition, the young scientists Including students have 
been exposed to new technologies through schools, 
workshops etc. to encourage them to discover and/or 
experiment on new technologies Including the emerging 
fields like nanoscience & nanotechnology, biotechnology 
etc. Most of these schemes have been operated in a 
liberalized manner from time to time based on the needs 
of the young s¢ientists. 

In addition, the Government, In the XI Plan has 
launched a new scheme called INSPIRE (Innovation in 
Science Pursuit for Inspired Research). The main fflatures 
of the proposed schema will be: (1) Innovation funding in 
schools (one million young innovators); (2) summer camp 
with science icons (for high performers); (3) assured 
opportunity schemes for proven talent force and 
(4) retention of talent in public funded reaearch through 
pUblic-private partnerships. Further, another new schema 
on Scholarships for Science in higher Education (SHE) is 
being initiated in the XI Plan under which 10,000 
fellowships of Rs. 1,00,0001- per year for bright students 
in science streams during their B.ScIM.Sc courses would 
be provided. These initiatives are aimed at generating 
interest in youth to conduct more and mora research and 
produce valUable results. 

The Government recognizes that a large number of 
scientists go abroad for higher studies and/or advanced 
research. A majority of them do come back and contribute 
to growth of S& T in the country. The Government has 
recently launched some Innovative scheme. to either 
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motivate scientists of Indian origin to comeback to India 
or leverage their scientific expertise for growth of 'R&D in 
Ihe countrY. Some such initiatives are the 'Ramanujan 
Fellowship and the Collaborative Projects with Scientists 
& Technologists of Indian Orgin Abroad 'PragIan/me (CP-
STIO) of DST. K.S. Krishnan Research Aa8ocIate8hip of 
Department of Atomic Energy, the Ramalinguwamy 
Fellowship and the Talent Search Scheme for the Non-
Resident Indians of Defence Reaearch & Dewlopment 
Organisation (DRDO) are some of such schemes. 

(Tfllns/stion} 

Changes In Laws for Small Scale Sector 

902. SHRI SANJAY DHOTRE: 
SHRI BAPU HARI CHAURE: 

Will the Minister of MICRO, SMAll AND MEDIUM 
ENTERPRISES be pleased to state: 

(a) whether 80me amendments and changes are 
proposed to be made In the laws relating to small and 
coltage industries; and 

(b) if so, the detaHs thereof? 

THE MINISTER OF MICRO, SMALL AND MEDIUM 
ENTERPRISES (SHRI MAHABIR PRASAD): (a) and (b) 
The Government commenced the implementation of the 
Micro. Small & Medium Enterprises (MSME) Development 
Act, 2006 w.e.f. 2 October 2006 to provide for facilitating 
the promotion and development and enhancing the 
competitiveness of Micro, Small & Medium Enterprises 
and for matters connected therewith or incidental1hereto. 
The Government has also i88,ued requisite notifications 
and guidelines thereunder. The Government does not 
intend to propose any amendments or change in the 
MSMED Act, 2006 in the near future. 

[English} 

Hurdles being Faced by Fore,," Invutora 

903. SHRI SUGRIB SINGH: 
SHRI NAND KUMAR SAl: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether the Government has made any study to 
find out the hurdles being faced by foreign investors while 

doing bueIneu in tndia_ reported in the 'Irdan Exp..-s' 
dated December 7, 2007. 

(b) if so, the details thereof; 

(c) the extent to which FDI inflow in the country has 
suffered during 2007-08; and 

(d) the measures being taken by the Government in 
this regard? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) and (b) The World Bank has been publishing 
for the last five years, a report titled ADoing Busineae" 
comparing global economies in terms of ease of doing 
business based on ten parameters namety; Starting a 
business, Dealing with licenses, Employing wortcers, 
Registering property, Getting credit, protecting Investors, 
Paying taxes, Trading across borders, Enforcing contracts 
and Closing a Business. India's rank on ease of doing 
business has been improving for the last three years as 
given below: 

Year India's Rank 

2008 120 

2007 134 

2006 138 

The Government of India has, however, not 
commiasioned anyaeparate study in thta regard. 

The improvement in rank has beenpoaible due to 
reform process undertaken by Government of India on 
continuous basis to minimize procedureslhurdles through 
E-Governance, MCA-21, Investment Policy liberalization 
Single Window Syatem6 by States Govemments, Taxation 
Reforms inctuding online filing; large tax payers unit, eingIe 
window for payment of income tax and corporate tax, 
ICE-Gate for online filing of custom and exciee documents, 
Right to Information Act 2005 and Micro, Small and 
Medium Enterprises Act 2006. 

(c) and (d) Government of India has put in place a 
liberal & investor friendly Policy on Foreign Direct 
Investment (FDI). The policy and procedures are reviewed 
on a continuous basis through Inter-Ministerial 
consultations. Consequently the FDI inflow has shown 
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coalilldaitlble riee during the put three y .... as given 
below: 

Vear FDI Inflow 
(increase over previous year) 

2005-06 

2006-07 

2007-08 
(April-Dec. 2007) 

rr,..".tionj 

72% 

184% 

37% 

Demand for Hindi Teacher8 

904. SHfU HEMLAl MURMU: 
SHR' RAGHURAJ SINGH SHAKYA: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the demand for Hindi teachers in foreign 
countri.. have increaaed in recent tim.. as reported in 
'Dainll< Jagran' dated February 11, 2008; 

(b) if so, the details thereof; 

(c) the details of Indian teachers of various subjectsl 
languages working in various countries; and 

(d) the effective steps taken till date by the 
Government to enhance the infrastructure of educational 
inetitutions keeping in view the increasing number of 
foreign students in the country? 

THE MINISTER OF STATE IN THE MINISTRV OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) and (b) It is understood from Ed. 
Cil that it has signed agreements with the South Carolina, 
Department of Educati In and Connecticut State Board of 
Education, United States of America for deputing teachers 
Inclusive of Hindi language for various district schools 
under their visiting Teachers Program for a maximum 
Period of 3 years under J-1 visa. 

Ed Cil has informed that the requirement of Hindi 
Teachers has been received for the academic year 2008-
2009 and the process of selection is going on. 

This fact has been covered by Hindi Newspaper 
MDainik Jagaran" dated 11.2.2008. 

(c) Such details are not maintained oentrally by the 
Ministry of Human Resource Develfopment. 

(d) The CASE Committee has recommended that the 
outlay on education should be 6% of the GOP. In the XI 
AYe Va .. Plan the outlay In Higher Education has been 
subatantlvely increased vls-II-vis the X Plan. A 
considerable part of the outlay Is being devoted to 
estabIlsh new universities. making existing universities 
world clue and for strengthening science based education 
and research. Theae developments wltl benefit all Indian 
atudenta as well as tho .. from other countries desirous 
of studyjng In india. 

Loan. under Khadl and Village Induatrl .. 
Comml.aton 

905. SHRIMATI SANGEETA KUMARI SINGH DEO: 
SHRI HARIKEWAl PRASAO: 
SHRI G.M. SIDDESWARA: 

Will the Minister of MICRO, SMALL AND MEDIUM 
ENTERPRISES be pleased to state: 

(a) the names of the schemes and the rulea! 
provisions for providing loans under the Khadl and VJUege 
Indum .. Commission; 

(b) whether various cases of violations of such 
provisions have come to the notice of the Govemment; 

(c) if so, the details thereof during each of the last 
three years, State and Union territory-wise; 

(d) the corrective meuurea taken by the Govemment 
to check such violations; 

(e) whether Khadi units are not eligible for .... tance 
under Rural Employment Generation Programme; 

(f) if so, the reasons therefor; and 

(g) the other means of financial I18Slstance provlQed 
to Khadi units in the country with particular reference to 
Kamataka? 

THE MINISTER OF MICRO, SMAll AND MEDIUM 
ENTERPRISES (SHRI MAHABIR PRASAD): (a) At 
present, no scheme is Implemented by the Khadi and 
Village Industries Commission (KVIC), by providing loans 
from its budgetary source, except In the case of loans to 
a few khadl institutions in the North Eastem Region. 
However, KVIC has been implementing the following two 
schemes, under which loans are provided by the banking 
sector: 

(i) a Central sector credit-linked subsidy programme, 
titled the Rural Employment Generation 
Programme (REGP), In collaboration with the 
Khadi and Village Industries Boards (KVIBs) of 
the respective States/Unlon Territories (UTs). 
Under this Programme, eligible entrepreneurs are 
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assisted in establishing village Industries, by 
availing of loans from public sector scheduled 
commercial banks, selected regional rural banks, 
cooperative banks, etc. and also margin money 
assistance (subsidy) from the KVIC, for projects 
with a maximum cost of As. 25 lakh. 
Entrepreneurs belonging to the categories of 
scheduled castes scheduled tribes, other 
backward classes, physically handicapped, ex-
servicemen, women, etc., are entitled to higher 
margin money assistance. 

(ii) Interest Subsidy Eligibility Certificate (I SEC) 
scheme for making available working capital to 
the khadi Institutions from banks at the 
concessional rate of interest of 4 per cent per 
annum. The Institutions have to pay interest of 
only 4 per cent and the difference, between the 
actual rate of interest and the 4 per cent is 
paid by KVIC as interest subsidy to the banks. 

Since loan funds are provided by banks, under the 
above mentioned two schemes, the rules pertaining to 
loan payment are determined by financing banks. 

(b) to (d) Do not arise. 

(e) and (f) Yes, Sir. AEGP was launched in 1995-96 
with the objective to promote new village industries on 
project based funding, replacing the interest subsidy 
provision to village industries under the ISEC Scheme. 
Activities relating to khadi figure in the 'negative list' of 
the REGP along with some other activities which cannot 
be financed under REGP. Khadi/Polyvastra units are 
continued to be financed with concessional rate of interest 
under ISEC scheme. In addition, the khadl units are also 
provided the benefit of working fund as weil as rebate 
on the saie of khadi products, which are not available in 
R~GP. 

(g) Khadi units are provided financial assistance under 
the following schemes Implemented throughout the country, 
including Kamataka: 

(i) Khadi institutions are permitted to retain the 
working capital earlier made available to them 
from the budgetary resources through KVIC, 88 
working fund so long as they maintain certain 
level of agreed production/sales. 

(ii) Interest subsidy under the ISEC Scheme as 
detailed under para (ii) of the answer to part (a) 
earlier. During 2006-07, bank loans amounting 
to As. 233.62 cror. were made available to the 
Khadl institutions all over the country, of which 
the khadl institutions in Kamataka accounted for 
loans amounting to As. 2.55 crore. 

(iii) Aebate on sale of khadl and khadl producta: 

/English} 

During 2006-07, As. 2.67 crore was made 
available to the khadi institutions in Kamataka 
under this scheme. 

Fake Currency 

906. SHAI PAABODH PANDA: 
DR. AAUN KUMAA SAAMA: 
SHAI AVINASH RAI KHANNA: 
SHAI JOACHIM BAXLA: 

Will the Minister of HOME AFFAIAS be pleased to 
state: 

(a) whether some Incidents of fake currency rackets 
have been undearthed In the country particularly In 
Mizoram and Deihl; 

(b) if so, the details of counterfeit currency unearthed 
for the last six months In various parts of the country In 
each denomination alongwlth the number of persons 
arrested so far, State-wise; 

(c) whether the Government Is aware that some 
militant outfits are involved in fake currency rackets In 
the country particularly in the North-East region; 

(d) whether the Government has traced the persons! 
outfits involved in such activities; 

(e) if so, the details thereof; and 

(f) the steps taken/proposed to be taken by the 
Govemment to check such activities In the country? 

THE MINISTEA OF STATE IN THE MINISTAY OF 
HOME AFFAIAS (SHAI MANIKAAO HODLYA GAVIT): (a) 
and (b) Details of counterfeit currency recovered by Banks 
and seized by StatelUT Police, denomination-wise and 
StatelUT-wise, and number of FIAs registered, as reported 
to National Crime Aecords Bureau (NCAB), during the 
year 2007 are enclosed in statement-I and \I respectively. 

(c) to (e) No verifiable report regarding involvement 
of militant outfits in fake currency rackets is available. 

(f) While the State Governments are primarily 
responsible for prevention, detection, registration and 
investigation of crime including counterfeiting of currencies 
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and for prosecuting the criminals through the machinery 0' their law enforcement agencies, the Central Govemment 
supports the State Govemments in their endeavours to 
investigate serious crimes to bring about a crime free 
society. Further intelligence inputs are regularly shared 
by the Central Security and Intelligence Agencies with 
the State Law Enforcement Agencies to prevent crime 
and law and order related Incidents. The State 
Governments have also been advised from time to time 
to take such measures as are necessary for the 
prevention of circulation of counterfeit currencies. 

The following steps have been taken by various 
agencies under the Ministry of Home Affairs to check 
circulation of counterfeit currencies; 

(i) CBI has been nominated a6 the nodal agency 
to monitor the invf>c:tigation and tackling the 
crime of fake India rency notes (FICN). CBI 
holds periodical mtjt:tlngs with the Minlstries/ 
Departments, police authorities law enforcement 
and other security agencies. CBI also 
coordinates with the State level nodal officers 
on conectlon of Inform3tlon as well as for action 
against FICN. 

(Ii) Round the clock surveillance of the borders by 
carrying out patrolling (on foot, by boats and 
vehicle mobile), laying nakas (border ambushes) 
and by deploying observation posts all along 
the Internationai Border (IB). 

(ill) Upgradation of intelligence network and 
coordination with sister intelligence agencies. 

(iv) Conduct of special operatiOns, along the borders. 

(v) Introduction of modern surveillance equipment 
including night vision devices. 

(vi) Erection of fencing along the lB. 

(vii) Increasing the number of Border Outposts 
(BOPs) and deployment on the International 
Border (IB). 

(viii) 

(Ix) 

Riverine segrr .. mts of IB are being dominated 
by depioying vessels/water crafts of BSF water 
wing. 

InstructionS have also been issued to all State 
Governments, particularly border States, to be 
more vigilant in this regard. 

The steps taken by various agencies under the 
Ministry of Finance are: 

(i) Dissemination of Information on security features 
through print and electronic media and formation 
of Forged Note Vigilance Cells In all the Head 
Offices of the banka. 

(Ii) Incorporation of additional security fflatures In 
the Indian Bank Notes making counterfeiting 
difficult. 

(III) The Reserve Bank of India (RBI) hu Instructed 
all banka to equip their branches with Ultra VIolet 
Lamps for detection of couhterfeit notes and to 
report to police authorities In case of detection 
of counterfeit notes at their branches. Th. 
currency chest holding banka have aIao been 
advised to Install Note Sorting Machines at all 
the chests in a time bound manner. 

(iv) RBI has Installed Currency Verification and 
Processing Systems (CVPS) In Its various 
offices, each having a processing capacity of 
50,000 to 60,000 pieces per hour. The •• 
machines have the capacity to detect forged 
notes and also to sort the notes into non-
issuable and re-issuable at the capacltle. 
indicated above. 

(v) RBI has advi.ed the Banka to aet up Forged 
Note Vigilance Cells at their Head Offices for 
monitoring, implementation of RBI Instructions 
etc. on forged notes. 

(vi) RBI hu initiated public awareness campaign to 
widely publicize security features of bank not .. 
in the print and electronic media to help the 
people to detect fake notes. 

(vii) For the benefit of public, a booklet (Your Guide 
to money Matters) hu been brought out which 
describes the features of genuine notes. Thla 
booklet has been placed on the RBI's Website, 
www.rbi.org.in besides being available to the 
public for sale at RBI's Issue Offices. 

(viii) RBI have organized a number of training 
programmes for the bank offlclala, police officials, 
government departments, Bordar Security Force 
and ITBP to sensitize them on various aspects 
of Indian bank notes. The training of trainers Ia 
also undertaken by RBI. 
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SI.No. StatelUT Total Arraated 

2 3 

" Andhra P1'IdeIh 190 

2. ANnIchII PradIIh 10 

3. Aaum (8, 9) 128 

4. Bihar 52 

5. Chhattlsgartl (5, 7, 8, 9) 0 

8. Goa 0 

7. GujatIt (6, 9) 65 

8. Hlryana 28 

9. Himachal Pradesh (7) 7 

10. Jammu and Kuhmir 40 

1" .llartchand 4 

2. Data not reed. for Feb. to Mar 07 (8) 
4. Data not reed. for Jan. 07 (S) 
e. Data not reed. for Sep. 07 (9) 
8. Data not reed. for Nov. 07 (8) 

10. Data not reed. for Feb. to Aug. 07 (S) 

1 2 

12. Kamallka (3) 

13. KeraIa 

14. MactIya PrIdIIh (I) 

15. Maharuhtra 

16. Mlnlpur 

17. MeghIJaya (2, 8, 9) 

18. MIzorIm 

19. NagaIInd 

20. Orieaa (1, 11) 

21. Punjab 

22. Rajuthan (7, 8, 9) 

23. Sikkim (3) 

24. Tamil NaclI 

25. Tripul'l (8) 

3 

151 

81 

58 

88 

6 

6 

25 
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0 

110 

49 

4 

24 

11 
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26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

Note 

2 

Uttar Pradesh (4, 6, 9) 

Uttarakhand 

West Bengal (9, 10) 

Andaman and Nicobar Islands 

Chandigarh 

Dadra and Nagar Haveli 

Daman and Diu (7, 8, 9) 

Delhi 

lakshadweep 

Puducherry 

Total 

3 

135 

10 

o 
o 

o 
18 

o 

1307 

1. Data of Seizure by Police not received from Jan. to 
Dec. '07. 

2. Data of Seizure by Police not received from Feb. to 
Mar '07. 

3. Data of Seizure by Police not received for May '07. 

4. Data of Seizure by Police not received for Jan. '07. 

5. oata of Seizure by Police not received for Aug. '07. 

6. Data of Seizure by Police not received for Sep. '07. 

7. Data of Seizure by Police not received for Oct. '07. 

B. Data of Seizure by Police not received for Nov. '07. 

9. Data of Seizure by Police not received for Dec. '07. 

10. Data of Seizure by Police not received from Feb. to 
Aug. '07. 

11. Data of Recovery by RBllBanka not received for 
Oct '07. 

Indu.trl.1 Infraatructura Upgradatlon Scheme 

907. SHRI P.S. GADHAVI: 
SHRI BHUPENDRASINH SOLANKI: 
SHRI MAHESH KANODIA: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether the Government of Gujarat sent two 
proposals under Industrial Infrastructure Upgradatlon 
Scheme viz. Lodhlka, Gujarat Industrial Development 
Corporation (GIDC) upgradatlon project and Sachin GIDC 
Estate upgradatlon project in the year 2004 and 2005 
respectively; and 

(b) if so, the present status of these two projects? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY· 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) Yes, Sir. 

(b) These proposals could not be considered since 
the entire 10th Plan allocation for the Industrial 
Infrastructure Upgradatlon Scheme was committed for the 
already sanctioned projects. 

Education to B.ckward CI ..... 

908. SHRI K.J.S.P REDDY: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Government is providing good quality 
education to the backward cl888es and Muslims In the 
coun!ry; 

(b) If so, the details thereof; 

(c) the schemes meant for them during the current 
year; and 

(d) the allocation for each category? 

THE MINISTRY OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) and (b) The Sarva Shlksha 
Abhiyan and other Central Government Intervention8 at 
the different levels of education are expected to provide 
good quality ed:Jcatlon to all sections of population, 
Including those belonging to the socially and educ.tionally 
backward c188888 and all religious denominations Including 
the Muslims. 

Provillon of adequate number of teachers, training 
facilities for teachers, development of teaching learning 
materials, textbooks, etc. are the main areas of assistance 
for Improving quality at the schooling stage. Statutory 
bodies such as Ali India Council for Technical Education 
also are mandated to maintain standard of education in 
their respective spheres. The University Grants 
Commission coordinates and maintains 8tandards of 
universities. 

(c) and (d) During the current financial year (2007-
08) the following schemes relating to education of 
backward claase8 and mlnorltie8 have been provided In 
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the budget of Ministry of Social Justice and Empowerment 
and Ministry of Minority Affairs. 

Minlatry of Social Justice of Empowerment: 

a. Pre-matric scholarship of backward classes 

b. Post-matric scholarship for backward classes 

c. Boy& and Gil1& Hostels 

Ministry of Minority Affairs 

22.50 ClOre 

90.75 ClOre 

18.550 crore 

a. Merit-cum-means scholarship for proteaalonal & 48.60 crore 
Technical OOUIII8 at UG and PG level for 
minorities 

b. Pre-matric &ChoIarship for minorities 

C. Post-malric scholarship for minorities 

C •• haw Board 

909. SHRI P.C. THOMAS: 
SHRI NAVJOT SINGH SIDHU: 

9.00 crore 

54.00 ClOre 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased 10 state: 

(a) whether the Government proposes to set up a 
Cashew Development Board; 

(b) if so, the details thereof; and 

(c) the steps taken/proposed to be taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHAI JAIRAM AAMESH): 
(a) to (c) The Government had commissioned a study by 
the Indian Institute of Foreign Trade (11FT) to look into 
the feasibility of establishing a Cashew Board. The 11FT 
has given its interim report on the subject. This reports 
is under examination by the Government. 

Rehabilitation of Kashmir! Pandlts 

910. SHAI ANANTA NAYAK: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether a large number of Kashmiri Pandits, who 
have been displaced from thefr homeland are still waiting 
for some idnd of rehabilitation; 

(b) if so, the details thereof; and 

(c) the steps taken to rehabilitate those displaced 
Kashmir citizens? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
to (c) The Kashmir! Pandlta who have migrated from 
Kashmir Velley are preaentty located at various places In 
Jammu Division and outside the Stat,. The policy of the 
Government In respect of Kashmir! Migrant Pandlta 18 
that they should return back once the conditions are 
conducive for their safe and dignified return. TIN such 
time, Govemment Is eager to make their stay comfortable. 
The migrants living within the State of J & K are being 
given both cash relief and rations. One room tenements 
have been provided to about 5000 familles In varloue 
camps at Jannu. Under PM's Reconstruction Plan, 5242 
two-roomed tenements are being constructed to 
accommodate all the Migrant families presently living In 
the camps at Jammu. Government of N.C.T. of Deihl and 
other StateslUTs are also provlalng cash relief to the 
Kashmiri Migrants. 229 families in Deihl living In campa 
have been allotted DDA flats at subsidised rates. 

For facilitating the return of Migrants who are willing 
to return to the Valley, the Central Government approved 
the cons~t:\lctlon of 200 flats at Shelkhpora In Budgam 
District. rhe shrines . in Mattan and Kheer Bhavanl have 
been developed Into two model clusters containing 
temporary shelters for Kashmir! Migrants, where they could 
be settled temporarily, till such time they can repair their 
existing residential hous... The State Government have 
constructed 18 flats at Mattan and 100 one-room 
tenements at Khaar Bhavenl. 

Higher and Prote •• lonal Education through Mertt 

911. SHRI VARKALA RADHAKRISHNAN: Will the 
Minister of HUMAN AESOURCE DEVELOPMENT be 
pleased to state: 

(a) the policy of the Government regarding 
privatisation of Higher and Professional education; 

(b) whether the Government has any proposal to 
make professional education equally accessible to all 
students purely based on merits, irraapective of their social 
and economic background. 

(c) if so, the details thereof; 

(d) If not, the reasons for not conducting a common 
entrance test for the profesSional collages affiliated to 
~ICTE to ascertain the quaHty of the students; and 

(e) the steps taken/proposed to be taken by the 
Government to control the admission procedure followed 
by private professional institutions supported by the 
Government through various subsidies? 
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THE MtNISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANOESWARI): (a) There is currently no private 
participation in the Education sector. The National Policy 
on Education, 1986 (88 modified in 1992) encourages 
non-governmental and voluntary effort in Education, while 
preventing the establishment of institutions which intend 
to commercialize Education. The National Policy on 
Education, 1986 (as modified in 1992) envisages that Min 
the interest of maintaining standards and for several other 
valid ressons, the commercialization technical and 
professional education will be curbed. 

(b) and (c) As per the guidelines issued by AICTE 
for admission of students to technical institutions, 
admissions should be made purely on merit and through 
Common Entrance Test. 

(d) Does not arise. 

(e) AICTE has bean empowered under Section 10(k) 
of the AICTE Act, to lay down norms for admission of 
students in Universities and Institutions imparting Technical 
Education. In accordance with theee provisions, and based 
on the directione of Supreme Court of India in various 
cases, regulations have been jramed providing for the 
procedwe to be followed for admission of students. 

Self Help Women Groups 

912. DR. M. JAGANNATH: Will the Minister of 
MICRO, SMALL AND MEDIUM ENTERPRISES be 
pleased to state: 

(a) whether the Khadi and Village Industries 
Commluion proposes to market the products produced 
by the SeH Help Women Groups through their retail 
network; 

(b) If so, the details thereof; and 

(c) if not, the re880ns therefor? 

THE MINISTER OF MICRO, SMALL AND MEDIUM 
ENTERPRISES (SHRI MAHABIR PRASAD): (a) and (b) 
The Government in the Ministry of Micro, Small and 
Medium Enterprises has been implementing the Rural 
Employment Generation Programme (REGP), a credit-
linked subsidy programme, through the Khadi and Village 
Industries Commission (KVIC), throughout the country, to 
assist eligible applicants in setting up labour-intensive 
industries in the rural areas and small towns with 
population upto 20,000 and thus generate additional 
employment. Under this programme, entrepreneurs can 
establish village industries, by availing of margin money 
assistance from KVIC and loans from any public sector 

scheduled commerclat bank, tor projecla ... a ITI8Iimum 
cost of Rs. 25 lakh. Under REGP, self-help group. 
(SHGs), including women SHGa have been aaeiated, with 
effect from 01 April 2002 In setting up village IndU8triea. 
These women SHGs are helped to sell their products 
through the departmental aaIee outlets of KVIC 88 well 
as through its assisted agencies. Flnanciat assistance for 
back backward and forward linkages, including marketing 
of products. is also provided under REGP. Further, KVIC 
also organizes exhibitions at various levels such as 
national level, zonal level, State level, dlatrlct 18Y8I under 
which local SHGs also get an opportunity to display and 
marleet their produc:ta. In addition, .. per MoU 8igned 
between KVIC and Ministry of Women and Child 
Development and Army Wives WaHare A88OCiation, SHGs 
6.re helped to market their products through the outlet 
facilities available with them, wherever feaaible. 

(c) Does not arise. 

Induatrtal Hou.. In MIning Sector 

913. SHRI CHANDRAKANT KHAIRE: W1II the MInister 
of MINES be pleaaed to stme: 

(a) whether the industrial hous_ heve shown their 
interest in the mining sector; 

(b) if so, the details thereof, sector-wlee; 

(c) the details of mines allotted to public sector/private 
sector during each of the last three years tin date, sector-
wise; and 

(d) the total revenue earned by the Government from 
these sectors during each of the last three yeara till date, 
sector-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES (DR. T. SUBBARAMI REDDY): (a) to (c) The 
detalls of prior approvals given by the Central Government 
for grant of mineral concessions to various Individualsl 
companies by the State Governments are avallabJe in 
the website of the Ministry of Mines (http:// 
www.mines.nlc.in). 

(d) While the Ministry of Mines notifiee royalty rates 
for major minerals (other than coal, lignite and sand for 
stowing), royalty accrues to the State Government 
concerned. Therefore, the data regarding royalty collection 
by the State Governments is not centrally maintained. 

Royalty Collection from MIning 

914. SHRI K.S. RAO: WIH the Minister of MINES be 
pleased to state: 
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(a) the details of earning of major mining States as 
royalty from mining of different ores from the captive and 
non-.captive mines during each of the last three years till 
date, State-wise; 

(b) the major recommendations of the Hoda 
Committee on royalty to be levied on diffenmt ores; 

(c) the evaluations of the new policy measures on 
the State, Central finances and prices of different metals 
in the market; 

(d) whether the Govemment propoees to evolve a 
new mineral policy and implement it wfth provielons to 
ensure royalty for concerned States on ad VII/onJm rates, 
strengthen infrastructure in mining areas and provides for 
regular review of royalty rates; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES (DR. T. SUBBARAMI REDDY): (a) to (e) RoyaHy 
for major minerals (other than coal, lignite & sand for 
stowing) is notified by the Ministry of Mines but the aCCN81 
therefrom is coDected by the State Governments and 
therefore the data of royalty collected by State 
Governments is not centrally maintained. The Hoda 
Committee in its recommendations regarding royaHy rates 
had recommended that royaHy for minerals should moves 
dlcisively towards. ad VII/orsm regime. Based on the 
recommendations of the Hoda Committee, a new Mineral 
Policy is under consideration of the Central Government. 

Melting of Antarctic Ice Sheet 

915. SHRI e. MAHTAB: Will the Minister of EARTH 
SCIENCES be pleased to state: 

(a) whether global warming has caused the annual 
ice loss from the Antarctic ice sheet to surge by 75 per 
cent in a decade; 

(b) if so, whether this phenomenon is contributing to 

sea-level rise; and 

(c) the steps taken by the Government to study its 
impact on Indian Coastal areas? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SIBAL): (8) No Sir, the ice loss at Antarctica has not 

been significant compeI'8d to Arctic. It Ie dIffIcutt to quantify 
the ice loss from the Antarctic loa sheet as a whole, due 
to inter-annual variabmty and localized changes In the 
Antarctic sea ice extent. 

(b) Since Antarctic is vast store houee of 108, Ita 
metting does contribute to rise In sea level, however, its 
contribution in the last decade has not been significant. 

(c) Government has set up tidal gauges at major 
ports of India (Kandla, Marmagao-Goa, Coahin, Mlnicoy, 
Kavaratti, Haldia, Paradip, VlS8khapatnarn, Machilipatnam, 
Ennore, Chennai, Tuticorin, Port Blair, Nancowry to name 
a few) for continuous monitoring 0' sea Iewl along 1he 
east and weBt coast of India. 

Imports from AtriCli 

916. SHRI ANIRUDH PRASAD ALIAS SADHU 
YADAV: 

SHRI EKNATH MAHADEO GAIKWAD: 
SHRIMATI NIVEDITA MANE: 
SHRI MACHU GOUD YASKHI: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) the details of imports from Africa during 2008-07 
and 2007-08 till date; 

(b) whether the Government haa any proposal for 
duty free imports trom Africa; 

(c) If so, the details thereof; and 

(d) If not, the steps taken by the Government In this 
regard? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) Details are 
given in the encloaed statement. 

(b) to (d) In line with the Hong Kong Ministerial 
Declaration of the WTO of Decermer, 2005 Government 
is considering the grant of preferential market 8C08SS on 
a unilateral basis to least Developed Countries (LOCI), a 
majority of whom are in Africa. 
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Statement 1 2 3 4 
1ndi6 's Impot1S hom Ahli:'. 

27. Senegal 72.7 87.88 
(In US$ Minion) 

28. SIerra Leone 2.34 2.32 
S.No. Country 2008-07 Apr.-Oct. 2007 

29. St. Helena 0.23 0 

1 2 3 4 30. Togo 75.94 33.73 

1. Angola 245.33 480.39 31. Burundi 0 1.39 

2. Botewana 0.06 0 32. Central Africa Republic 0.44 0.65 

3. Mozambique 28.29 7.52 33. Chad 0.18 0.82 

4. Namibia 3.42 20.71 34. MaJawi 5.01 3.9 

5. South Africa 2464.59 2349.29 35. Rwanda 1.84 0.42 

6. Swaziland 6128 22.37 36. Uganda 4.71 10.7 

7. Zambia 86.17 so.n 37. Congo D. Rep. 17.03 5.3 

8. Zimbabwe 32.18 12.88 38. Comoros 6.94 1.44 

9. Benin 80.57 57.34 39. DjiboutI 2.14 1.82 
10. Burkina Fuo 5.56 12.56 40. Ethiopia 11.34 8.71 

11. cameroon 7.6 11.7 41. Kenya 55.33 50.41 
12. Cape Verde Is 0.21 0 42. Madagascar 19.22 13.84 

13. Congo P. Rep. 59.7 55.76 43. Mauritius 14.5 6.22 
14. EquH. Guinea 0.1 42.9 44. Reunion 5.5 6.04 
15. Gabon 115.28 44.35 45. Seychelles 0.75 0.5 
16. Gambia 17.9 14.03 

48. SomaJIa 18.06 10.78 
17. Ghana 101.22 75.58 

47. Tanzania Rep. 98.03 38.87 
18. Guinea 342.03 609.29 

48. Algeria 749.87 650.02 
19. Guinea Biuau 49.69 59.81 

49. Egypt A RP 1741.14 1135.61 
20. Cote 0' Ivoire 180.53 153.59 

50 . Ubya 134.n 965.9 
21. • Uberia 47.14 42.93 

51. Morocco 490.91 302.88 
22. Mali 2.78 3.74 

52. Sudan 89.13 150.26 
23. Mauritania 0.64 0.29 

53. Tunisia 144.1 113.27 
24. Niger 5.41 0.27 

Total Africa 14720.87 12139.46 
25. Nigeria 7021.44 4398.09 

Source: OOCI&8, Koikata. 
26. Sac Tom. 0 Noa: The tlgurae Include Import of petrolet.m, crude and producta. 
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A ... m Accord 

917. DR. ARUN KUMAR SARMA: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a> the clause-wise Implementation status of the 
Assam Accord indicating the year-wise progress made 
regarding identification and deportation of foreigners as 
well as sealing of the international border; 

(b) whether constitutional, legislative and administrative 
safeguards are provided as promised under the accord; 

(c) If so, the details thereof indicating the Issues 
identified for Implementation and targets fixed In this 
regard; 

(d) if not, the reasons therefor; and 

(e) whether the Govemment proposes to fulfil the 
promises under this clause? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRIMATI V. RADHIKA SElVI>: (a> to 
(e) Action has been taken to implement various clauses 
of the Assam Accord. Certain clauses of the Accord are 
of continuing nature I.e. safeguards for Assamese people, 
measures for economic development of Assam, and to 
prevent infiltration, etc. and therefore need to be 
continuously monitored. The Government is committed to 
implement Assam Accord in letter and spirit. The details 
ot action taken on various clauses of Assam Accord are 
annexed. 

Clause-wise Implementation Status of Assam Accord 

Clause 5.1 Forelgne,. luue: 

i. The Citizenship Act, 1955, Citizenship Rules, 
1956 and the Foreigners (Tribunals) Order, 1964, 
were amended. 

ii. Special Registration Officers have been 
appointed. Sanction was also accorded for the 
creation of 1280 additional posts under the 
Prevention of Infiltration of Foreigners Scheme. 

iii. Thirty-two Foreigners Tribunals have been 
constituted in the State of Assam under the 
provisions of Foreigners Act, 1946 for detection 
of illegal migrants/foreigners. In the year 2006, 

184 illegal Bangladeahl m1grarn. were detected 
and 144 were adported. During the year 2007, 
675 Illegal migrants we,. det~ and 143 we,. 
deported. 

Clau.e 8 and 7-Safeguard. and Economic 
Development 

iv. A Cultural Centre called the Srimanta 
Sankaradeva Kalashetra Complex has been 
eatabUshed. 

v. Sri Jyotl Chitraban (Film) Studio at Guwahatl 
has been modernized. Additional Rs. 10 crore 
has be.n sanctioned for further expanslonl 
modemlzatlon of the Institute In the financial year 
2008-07. 

vi. The Government of Assam has constituted a 
Committee of Ministers in October 2006 to 
examine all Issues relating to the Implementation 
of Clause 6 of the A8sam Accord. The 
Committee Is yet to submit Ita report. 

viI. Numallgarh Refinery was set up at a C08t of 
nearty Rs. 2,600 cror88. 

vIII. Two Central universities, one at Tejpur, and the 
other at Slichar, have been set up. 

Ix. An liT hu been set up at Guwahatl. 

x. Kathalguri Power Project (60 MW) has been 
commissioned. 

xl. Work for implementation of Assam Gu Cracker 
Project hu started. 

xli. The power to issue citizenship certificates now 
vests only with the Central Government. 

xiii. Border fencing of 2535.80 Kma. of 3286.87 kma. 
sanctioned has been completed on Indo-
Bangladesh border. Border road8 of 3250.60 kma. 
out of 3663.39 kms. sanctioned has been 
completed. 

xlv. Ex-gratla payment was made to the next of kin 
of persons killed in the course of the agitation. 

xv. Disciplinary cases against employees in 
connection with the agitation were reviewed. 

xvI. In the matter of recruitment, orders were issued 
by the Central Government for relaxation in 
upper age limit upto a maximvm of six years in 
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the caee of candidates who had ordinarily 
r_dad In the State of Aaaam during the period 
1.1.1980 to 15.8.1985. 

xvii. NSA detenues detained in connection with 
agitation were released. 

Regional Dleparttlee In EdUClltlon 

918. SHRI M. SREENIVASULU REDDY: Wili the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether there Is regional disparities In the 
attainment of education and the quality of education is 
also poor and uneven; 

(b) if so, the details thereof alongwith the reasons 
therefor; 

(c) whether the Govemment propoaea to correct these 
imbalances; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) to (d) While due to historical 
reasons of uneven growth, there are regional disparities 
In literacy, enrolment and availability of Institutions, the 
Sarva Shlksha Abhiyan (SSA) has addressed the 
disparities in access, availability and quRllty at the level 
of elementary education. During the Xlth Plan, efforts for 
universalizing of secondary education, and establishing 
6000 model schools would to a large extent, reduce 
disparities at that stage of education. In so far as, Higher 
and Technical Education are concerned, the regional 
disparities in Gross Enrolment Ratio (GER) quality, as 
well as aVllilablltty of institutions, would be addl'888ed by 
establishing new institutions such as setting up of 30 
new Central Universities (CU) including one CU In each 
of the 16 uncovered States, setting up of 8 IITs, 7 liMa, 
5 IISERs, 2 SPAs, 10 NITs, 20 lilTs, and incentivising 
State Government for establishing 370 new Degree 
Colleges in Districts with low GER and number of 
institutions less than 4 per lakh of population. 

Th.... to Cent,.1 Jail 

919. SHRJMATI JAYAPRADA: Will the Minister of 
HOME AFFAIRS be pteaaed to state: 

(8) whether the Central Jail In Delhi i8 under the 
threat of a Fidayeen attack; 

(b) if so, the details thereof; 

(c) whether the Government has .... n any", to 
ensure that the Central Jail In DeIhl Is Plotected from 
such Fldayeen attacks; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a) and 
(b) Yea, Sir. An tnteIIlgence Input tegardlng plans of Jehadi 
terrorist attack on llhar Jail was teeelYed during the month 
of September, 2007. 

(c) and (d) The preventive and precautionary 
measures taken to protect DeIhl Jails from Fldayeen attack 
Include posttIoning of three mobile Reaction Teams at 
118nsltlve locations, providing advanced weapons to all 
security personnel, carrying out surprise cheok8 of security 
arrangements, regular Alarm Parades to check the 
alertness and response of the security pensonnel, alerting 
all concerned to exercise due vigil, deployment of peR 
vans of Delhi Police near the main entrance of the Jail, 
regular foot/motorcycle patrolling by Deihl Police around 
the Central Jail, starting of a Deihl Police picket at Gate 
No. 3 of the Jail Installation of cloeed circuit TV cameras 
to keep effective surveillance on the activities of prisoners 
and prison staff, instaUation of mobile barricades, etc. 

Encourllgemant to 'Tll1ented Stuclent8l8c ......... 

920. SHRI MANORANJAN BHAKTA: Will the Minister 
of SCIENCE AND TECHNOLOGY be pleased to state: 

(a) whether many talented young students/scientists, 
who discover new technologies from Andaman and 
Nicobar Islands are being ignored; 

(b) if so, the details thereof; 

(c) whether the Government organieea competitions 
to trace out such talented students/scientists In the 
country; 

(d) if so, the details thereof; and 

(e) the steps takenJbeing taken by -the Government 
to encourage such talents in the country? 



273 PHALGUNA 14, '828 (SM:aIt 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SISAl): (a) to (e) The talented yowlg student&lresearchera 
from this union territory do participate very actively In 
various programmes such as Ch!Idren's Science Congreea, 
Initiative for Research and Innovation in Science (IRIS), 
Women Scientist Scheme etc. The Department of Science 
and Technology (DST) through these competitive 
programmes which ara organised regularly, aim at 
identifying talented youth both at the School and CoIIegeI 
university level tor their long-terms nurturing. AJj apecIaI 
inltiattve a "SensitIzation Worbhop" was organIaed at Port 
Blair In February 2008 tor encouragement of women 
scientista In research and development activities. 

{Tmns.licnj 

Employment through Speclel Economic Zone. 

921. SHRI HANSRAJ G. AHIR: Will the Minister of 
COMMERCE AND INDUSTRY be pleued to state: 

(a) whether the target of creating employment and 
providing direct employment through SEla Nt up In the 
country hu been achieved; 

(b) If 50, the details of estimated jobs and direct 
employment provided in the COlMltry through SEla; 

(c) whether handicapped persons have al&o been 
provided employment through SEZa In the coootry; 

(d) if 50, the detatIs thereof; and 

(e) If not, the steps taken by the Government to 
provide emploY"'lent to handicapped persona In the 
country? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) 
Presently, SpecIal Economic Zones (SEZa) in India are 
providing direct employment to over 2,80,832 persona. 
WhHe the aeven SEls HI up by the CenIraI Government 
ia providing employment to over 1.83 Iakh persons, the 

SI.No. 

1 

1. 

2. 

Product Group 

2 

Engineering Goods 

Buic Chem.. PhaITlllCalticll & CoImeIic 
ProducII 

12 SEla let up by State GovemmentIPrtvate Sector pnor 
to the SEl Act, 2005 are provtdlng employment to 36,483 
penaona, most of which wu generated during 2004-05. 
The Special Economic Zones whlctl we,. notified under 
the SEl Act, 2005 which came Into force from 101h 
February. 2006 have already provided direct employment 
to 61015 persons. 

(c) to (e) Employment In SEla .. generat.d In the 
unita Nt up therein by the private HCtor entrepreneurs. 
AJj per avaHable Infonnatlon, IOm8 of the SEla have 
provided employment to handicapped pereona. 

922. SHRIMATI BHAVANA PUNDAUKRAO GAWAU: 
Will the Miniater of MICRO. SMALL AND MEDIUM 
ENTERPRISES be pIeued to ..... : 

(a) the details of the products rnanufaclunld by email 
scale industries in the country including In Maharuhtra 
State; 

(b) whether theM pr0duct8 .... being exported; and 

(c) If 80. the detella thereof, product·wI8e during each 
of the lut three yeare, Stat.wiM? 

THE MINISTER OF MICRO, SMALL AND MEDIUM 
ENTERPRISES (SHRI MAHABIR PRASAD): (a) AJj per 
the information collected during the 3rd all India oenaua 
of micro and amaH enterpriMa (MSEa) with 2001-02 _ 
the reference year. the MSE aector .. preHnIty engaged 
in the manufacturing of about alx thousand different 
pl'Oduc* In the country. The deteIIa of thNe product8 a .. 
available on the web.ite of the Mlniatry of MSME 
(www.arnaIIInduatryi.oom. www.lIIghu-udyog.com and 
www.dcmame.gov.In). 

(b) and (c) BMed on the IntotrMIIon reaeIved trom 
16 export promotion QOUflCJIa, the product group-wiM 
values of e"POrta of the MaE MCIor ... whole during 
2003-04, 2004-05 and 2006-08 (Iateet available) are given 
below: 

3 

16040.81 

11783.10 

Exports in MaE aector (Ra. CI"C)N) 

4 

23511.00 

13851.98 

6 

SI087.oo 

8421.21 
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2 3 4 5 

3. Chemlcal & ARied Products 3750.72 14248.38 17604.62 

4. Plastic Products 2122.91 3632.33 4882.85 

5. Finished Leather & Leather Products 6695.22 7437.87 8344.86 

6. Marine ProducIs 2878.45 3411.88 3372.02 

7. Proceaeed Foods 9928.91 11378.42 12516.28 

8. Wool & Woollen Products 1564.00 1763.15 2098.27 

9. tjpOfII Goode 429.00 395.10 456.97 

10. ReadyIIIIde Garments 25179.36 22247.15 34373.78 

11. SynthetiC & Rayon Textile 1586.88 1639.43 2129.86 

12. Proceued Tobacco. Bidi & Snull 744.53 986.65 907.99 

13. EIec:tronIcs & Computell 12437.01 16147.29 21698.51 

14. Cashew 1811.46 2717.15 2514.86 

15. Lac 163.12 165.88 159.62 

16. SpiClII 548.09 632.94 663.26 

Total 97643.57 124416.56 150242.03 

State-wise detaila of exports made by the MSE unlta are not maintained centrally. 

{Engll6hJ 

aEZ Protecta Supported by World BlInk 

923. SHRI PRAHLAD JOSHI: Will the Minister of 
CJMMERCE AND INDUSTRY be pleued to state: 

(a) the details of SEl projec:t8 sanctioned by the 
Union Govemment with the support of World Bank during 
the last two years, State-wtae; 

(b) whether the World Sank has put specific 
conditions with regard to Implementation of such SEZ 
projecta by which employment opportunltle8 for Indian 
people is bleak; 

(c) H 80, the details of such projects thereof; and 

(d) the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE. MINISTRY OF COMMERCE AND 

INDUSTRY (SHRI JAIRAM RAMESH): (a) Special 
Economic Zones (SEls) are primarily, being set up by 
State Govemment Undertakings, their Joint Ventures with 
private companies N by the Private Companies on stand 
alone baaIs. No proposal has been approved by the 
Central Govemment for setting up of SEZs with the 
support of Wortd Bank. 

(b) to (d) Does not arise. 

Nlltional ...... e-cum Merit 8chola,.hlp 

924. SHRI S.K. KHARVENTHAN: WHI the MinIster of 
HUMAN RESOURCE DEVELOPMENT be pleaHd to 
state: 

(a) whether the Union Govemment has launched the 
National Meana-cum-Merlt Scholarship Scheme; 

(b) H 80, the details thereof along with the number 
of students benefited 80 far under the Scheme and the 
criteria flxad for the same; pnd 
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(c) the amount eannartcedlaHocated for the purpoee, 
State and Union Territory-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): <a) and (b) Finance Minister In his Budget Speech 
on 28.02.2007 has announced a National Meana-cum-
Merit Scholarship Scheme for students studying in CIauee 
IX to XII. The scheme envisages award of one lakh new 
scholarships every year at the rate of As. 6000 per annum 
based on a selection test. No student has benefited under 
the Scheme so far. 

(c) No fund has been earmarked to Individual States. 

Induetrlal Corridor 

925. SHRI IQBAL AHMED SARADGI: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Union Government has agreed to 
examine the propoaaJ of the Kamataka Govemment to 
extend the proposed Chennai-Bangalore industrial corridor 
up to Mumbai; 

(b) if so, whether the State Govemment had made 
this proposal at a meeting in New Deihl, convened by 
the Department of Industrial Policy and Promotion of the 
Union Ministry in which senior officials from Tamil Nadu, 
Andhra Pradesh and Maharashtra also took part; 

(c) whether Kamataka has suggested that the Union 
Government should consider extending the propoaed 
corridor upto Mumbai via Tumkur, Davangere, Hubll, 
Dharwad and Belgaum to enable rapid Industrial 
development In its backward areas; and 

(d) if so, the time by when a final decision in this 
regard is likely to be taken? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE ~ND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) to (d) Ye8 Sir. After the consultations In the 
meeting held on 7.1.2008 with the rapreeentativel of State 
Governments of Tamil Nadu, Karnataka and Andhra 
Pradesh, It has been decided as a fm step to prepare 
a Concept Report/Paper for Chennai-BengaJooru-Mumbei 
Industrial Corridor. The Report/Paper inlllr II/ill could also 
cover Industrial nodesIIocationa, Industrial infrastruclure anct 

protect 8CheduIea. A decIeIon will be ...., on the contdor 
project including Ita propoMd ccwe,. from ChemaI to 
Mumbal based on the flnd1ng8 of the Concept Report. 

... Ie AmenItIM In Jail. 

926. SHRI RAGHUVEER SINGH KOSHAL: Win the 
Minister of HOME AFFAIRS be pIeued to .... : 

(a) the number of prlsona In the country till .. Md 
the number of accUHd pri80nerl and convicted prIeonera 
lodged In the jails during the !at three years till date 
State-wise? 

(b) whether the Government hu allocated adequate 
funds to provide baale amenltln, food, heaIIh care etc. 
for the prison.,..; 

(c) If 80, the total funda provided durtng the above 
period and the detaIIa of expenditure Incurred on food, 
healthcare and othel"l per prieoner, Stat.wIM; 

(d) whether the amount apent on food for the 
prlsonel"l is ao meagre that they do not get 8UfRcIent 
food; 

<e) If 50, the datal. thereof; and 

(f) the remedial atepa being taken by the Government 
In this regard? 

THE MINISTER OF ST~TE IN THE MINISTRY OF 
HOME ~FFAIRS (SHRI MANIKRAO HOOLY~ GAVIT): 
(a) As per the statilotica compiled by NCRB, the total 
number of prisons in the country at the end of 2008 WM 
1251. A atatement Indicating the number of IIOC-...d 
prilonera and convicted priBonerIlodged in the .. cUIng 
2004 to 2006. StatelUT-wiae Ie given In the encIoIed 
statement-I 

(b) to (f) The StatelUT-wiM detaJIe of expenae8 
incurred on inmat.. for providing bMic amenItiM like 
food, clothing, health care etc. during 2004-05 to 
2006-07 ia given in the enclosed Statement-II. Tha 
maximum amount of the expenditure Incurred on InmatM 
Is on food followed by medical care In a melOrtty of the 
Stat.. and Union Terrltorlea. 

Even though, the primary rnponalbllity of priIon 
administration lIe8 with the State Governments, the 
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Govemment of india has circulated a Model Prison which praacrtbe8 a ... diet for a prIeoner per day 
Mannuat to the Stat.. for their guidance and adoption which Is balanced and nuIriIIoue. 

.,.",.",., 
Popu/IItIon of Dlffrllflnl T'yptIS 01 Prison II7fMIes In .lll/Is sl IhtI End 01 200tI 

St. StatelUT Convicts Under Detenuea Others Total 
No. Trials 

2 3 4 5 8 7 

1. Andhra Pradesh 4785 9078 38 0 13881 

2. Arunachal Pradesh· 

3. Assam 3268 4298 255 7 7828 

4. Bihar 5520 27375 65 113 33073 

6. Chhattiegarh 4525 4337 0 11 8873 

6. Goa 150 2n 0 0 427 

7. Gujarst 3881 7202 487 0 11570 

8. Haryana 4801 7396 0 13 12010 

9. Himachal Pradesh 557 487 0 0 1044 

10. Jammu and Kashmir 200 1387 451 1 2039 

11. Jhartdland 5040 12447 10 0 17487 

12. Kamataka 3447 7962 122 11 11542 

13. Kerata 2780 4400 8 6 7194 

14. Madhya Pradesh 13086 15n7 6 84 28932 

15. Maharuhtra 8831 15784 170 37 24922 

16. Manipur 32 359 74 0 46S 

17. Meghalaya 41 430 22 0 493 

18. Mizoram 217 742 0 0 959 

19. NagaIand 161 390 38 0 689 

20. Oriua 3880 9444 9 25 13168 

21. Punjab 5025 10001 23 15 15064 

22. Rajasthan 5838 7283 29 21 13171 

23. SIkkIm 63 99 0 0 182 
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2 3 4 5 8 7 

24. Tamil Hadu 6803 2918 612 10788 21102 
25. Tripura 554 708 0 3 1285 
26. Uttar Pradesh 8311 41224 2063 118 51108 

27. Uttarakhand 750 1610 5 0 236S 

28. West Bengal 3620 12790 9 18319 

TcUI (States) 96726 206205 4476 11243 317660 

29. Andaman and Nicobar IaIanda 66 165 0 0 221 

30. Chandlgarh 120 429 0 0 458 

31. Dadra and Nagar Havell 0 33 0 0 33 

32. Daman and Diu 8 19 0 0 27 

33. DelhI 2508 10087 15 0 12810 

34. L.ak8hadweap 0 0 0 0 0 

35. Pondicheny 109 192 0 0 301 

Total (UTa) 2801 10925 15 0 13741 

Total (Aif-IndIa) 88527 217130 4481 11243 331391 
• Jail. do not .. t. 

PcpuIMion 01 ~ 7jIptw 01 PTitIon ""'-'- In ... • , 1M find of 2006 

8/. StateIUT Convtcta Under Detenue. Othe .. Total 
No. Trials 

1 2 3 4 5 6 7 

1. Andhra Pradesh 5011 9692 10 0 14813 

2. ArunachaJ Pradeeh" 

3. A8aam 3475 5000 34 4 8513 

4. Bihar 5A09 40019 0 190 46818 

5. Chheniegarh 4299 5509 2 11 8821 

6. ao. 136 248 0 0 364 

7. GujaraI 4445 8461 320 0 11218 

8. Hwyana 4793 n17 0 37 12647 
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2 3 4 5 6 7 

9. Himachal Pradesh 632 536 0 0 1188 

10. Jammu and Kashmir 221 1539 3n 0 2137 

11. Jharkhand 5284 13939 0 0 19233 

12. Kamatalea 4049 7979 158 41 12227 

13. KeraJa 2806 4042 13 2 6883 

14. Madhya Pradeah 14391 16991 21 n 31480 

15. Maharashtra 9229 15946 235 21 25431 

16. Manlpur 31 395 103 0 529 

17. Meghalaya 46 467 22 0 555 

18. Mizoram 171 542 0 0 713 

19. Nagaland 117 464 24 0 625 

20. Oriasa 4196 9720 15 27 13968 

21. Punjab 5072 9572 23 11 14878 

22. Rajasthan 5572 7363 32 26 12993 

23. Sikklm 73 122 0 0 195 

24. Tamil Nadu 7843 3008 827 9383 20681 

25. Trlpura 752 856 1 1410 

26. Uttar Pradesh 13284 43078 249 107 56718 

27. Uttarakhand 765 1578 2 5 2350 

28. West Bengal 3848 14017 68 235 18158 

Total (Statu) 105782 228528 2526 10178 345014 

29. Andaman and Nicobar Islands 66 158 0 0 224 

30. Chandlgam 84 371 0 0 224 

31. Dadra and Nagar Havell 0 29 0 0 29 

32. Daman and Diu 11 24 0 0 35 

33. Deihl 2510 9791 16 0 12317 

34. Lakshadweep 0 6 0 0 6 

35. Pondicherry 119 169 0 0 6 

Total (UTa) 2790 10548 16 0 13354 

Total (Ail-India) 108572 237076 2542 10178 358388 

• Jells do not uIat.. 
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PoptMIion 01 DH'IMInt TjIpft of Pt8Dn I"",.,., In ... III 1M tIfId 01 2006 (PfDfIi6IDmII) 

SI.No. StatelUT Convicts Under Oetenuea Othe .. Tot.! 
Trials 

2 3 4 5 6 7 

1. Andhra Pradesh 5287 10082 18 34 ,1521 

2. Arunachal Pradesh· 

3. Assam 3549 4960 27 2 8S38 

4. Bihar 6765 37375 0 141 44281 

5. Chhatttagarh 4274 6073 11 10358 

8. Goa NA NA NA NA NA 

7. Gujarat 5028 6387 378 0 11793 

8. Haryana NA NA NA NA NA 

9. Himachal Pradesh 764 572 0 0 1338 

10. Jammu and Kashmir 264 1634 389 3 2270 

11. Jharkhancl 7374 13319 0 20894 

12. Kamataka S852 8849 175 24 12700 

13. Kerala 2876 3619 5 4 8504 

14. Madhya Pradesh 15216 16686 21 78 32000 

16. Maharaahtra 9149 16385 274 1 25788 

16. Manipur 33 323 42 0 398 

17. Meghalaya 68 539 24 0 621 

18. Mizoram 213 516 0 0 729 

19. Nagaland 133 517 24 0 674 

20. Orissa 4366 10247 0 32 14644 

21. Punjab 6340 9751 20 4 15115 

22. Rajaathan 5593 8288 35 67 13983 

23. SikIdm 91 134 0 0 225 

24. Tamil Nadu 6706 2886 651 8414 18858 

25. Tripura 789 581 0 0 1370 
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3 4 6 8 7 
2 

NA NA NA NA NA 
26. Uttar Pradesh 

907 1737 0 0 2844 
27. Uttarakhand 

3876 1~ 0 225 18193 
28. West Bengal 

92501 175331 2085 8040 278937 
Total (States) 

Andaman and Nicobar Islands 81 285 0 0 346 
29. 

Chandigam 107 331 0 0 438 
30. 

31. Dadra and Nagar Hav.1i 0 33 0 0 438 

32. Daman and Diu 12 42 0 0 54 

33. DeIhl 2449 10934 17 0 13400 

34. Lakshadweep 0 0 0 0 0 

35. Pondicherry 109 203 0 0 312 

Total (UTI) 2758 11808 17 0 14583 

Total (All-India) 95259 187139 2082 8040 293620 

• JIIIIs do not exist 
NA-Deta no available. 

",.,.".".." 

SI.MAJT-wistl DBIdI tJI ~ "" ,,,,,,.. dudng 2004-D5 

SI.No. InmaII ElIpIMII (RI. In 1.IIIh) ElIpIncan 
Po!» Food CIoIing ,...,. Voc:aIIonIII WIllIe oe.. Tall! pII'~ 

IaIIon CII EGaIIonII AI:MIeI (In RI. 0Itf) 

2 3 4 5 6 7 8 9 10 11 

1. AnIha~ 13881 1122.3 59.0 54.4 SO.5 1.0 311.1 15882 11512.1 

2. AnIIKhII ~ 

3. AaIm 7828 788.5 12.8 11.7 20.0 0.0 41.7 ..5 1l18li ... 

4. BIw 33073 25012 0.0 148.7 0.0 121.8 0.0 2771.5 11311.5 

5. ChhIlIiegIIh 8873 814.5 9.8 84.9 2.1 0.0 156.7 117.1 gnU 

6. Goa 4'D 35.7 8.5 2.4 0.1 0.3 U 47J 11241.2 

7. 
G_ 

11570 5813 21.0 3.3 0.8 0.0 0.0 aa 5t25J 

8. Haryn 12010 811.4 50.7 126.0 23..8 0.9 421J 143U 11NA 
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0.0 

0.2 

12.4 

935.2 

•. 3 

•. 9 

56.2 
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SI.No. 

2 

1. 

2. AnJnac:haI PnIdIIh 

3. 

4. Bihar 

5. Chhallillgartl 

8. Goa 

7. Gujarat 

8. Haryana 

9. HlIIIIdIII PradIIh 

10. 

11. 

12. Karnalllca 

13. Ktnlia 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. SIIddm 

24. Tamil NIItI 

25. TripIn 

MARCH 4, 2008 

expn. (AI. in LIIch) 
Food 

3 4 5 6 7 

14813 1140.7 343.0 SO.7 0.0 

8 9 

0.0 

292 

ExpencIkn 
Total per innate 

(In AI. riI) 

10 11 

0.0 1534.4 10497.5 

8513 795.3 2.1 31.2 25.0 0.0 56.1 909.6 10689.5 

45818 2804.3 33.0 187.7 149.3 0.0 0.0 3174.3 6927.4 

9821 839.3 682 81.9 0.6 140.8 201.3 1132.2 11526.3 

384 40.5 1.6 3.5 0.1 0.1 15.5 61.2 15885.4 

11216 m.2 81.8 13.6 0.0 0.0 0.0 872.7 n83.S 

12547 610.0 140.0 120.0 54.0 14.0 141.0 1079.0 8599.7 

1188 107.2 24.9 48.0 27.1 5.7 7.7 218.5 18750.0 

2137 280.3 7.6 40.1 9.4 0.8 344.5 882.7 31960.7 

19233 1374.8 962 71.9 8.1 3.3 587.8 2140.9 11131.9 

12227 100.3 86.0 58.1 56.4 0.0 0.0 280.8 2298.2 

6883 626.9 108.2 68.1 45.9 12.0 10.0 871.1 12691.2 

31480 2045.0 149.0 539.4 10.1 3.2 3984.1 8730.8 21381.8 

25431 1730.8 1.8 70.7 0.0 0.0 553.7 2358.9 92M2 

565 54.2 0.0 3.8 0.0 0.0 1.6 59.8 10810.8 

713 180.5 13.0 15.1 0.8 2.0 0.0 2112 29593.3 

825 155.0 40.0 3.0 0.0 3.0 4.0 205.0 32800.0 

13968 998.0 18.9 82.8 17.0 38.1 47.8 1178.4 8439.8 

14878 798.6 23.9 416.5 0.0 0.0 0.0 1237.0 8427.6 

129m 72U 52.0 0.0 0.0 0.0 41.1 820.0 6311.1 

195 23.1 0.3 0.7 0.0 0.1 0.0 21'.1 12307.7 

20681 1280.9 12 382 0.8 330.3 SO.O 1682.1 8133.1 

1410 123.5 2.3 15.1 3.5 0.2 1.7 148.3 10354.6 



28. 

21. 

28. 

211. 

30. 

31. 

32. 

33. 

34. 

35. 

PHAlGUNA 14, 1828 (~ 

2 3 4 

Uttar PradIIh 58718 3000.0 

2350 131.8 

18158 1Il00.7 

5 

0.0 

1.8 

188.7 

6 

200.0 

21.8 

853.8 

Total (StateI) 345014 22485.3 1448.7 3158.5 

22.0 1.3 0.0 

ChandigaItI 455 43.5 7.8 10.0 

Dacia and Nagar HMIi 29 4.0 0.0 0.0 

Daman InC! Diu 36 4.8 0.0 0.0 

Delhi 12317 723.8 42.5 153.1 

0.0 0.0 0.0 

18.5 1.0 0.0 

loti! (UTI) 13354 816.8 52.6 183.2 

Total (AJ.IndII) 358388 23312.0 1501.1 3321.8 

Source: P11Ion StatIIIIca India 2005. 

7 

0.0 

0.0 

88.7 

487.1 

5.5 

10.8 

0.0 

0.0 

0.0 

0.0 

0.2 

16.2 

513.4 

S1.No. e..- (RI. iI LIkh) 

1. 

3. 

4. 

5. 

6. 

7. 

8. 

8. 

2 

Food 

3 

15421 1218.7 

8S38 915.2 

44281 3598.7 

10359 841.9 

NA NA 

11793 712.8 

NA NA 

1336 87.2 

5 

0.7 

7.11 

37.11 

NA 

35.3 

NA 

19 

6 7 

83.1 236.2 

11.1 25 

218 112.8 

84.8 0.3 

NA NA 

12.4 o 
NA 

38.5 7.8 

8 9 10 11 

0.0 0.0 3200.0 5841.8 

18.5 147.1 321.0 13659.8 

18.4 581.8 3184.3 20343.7 

582.4 8818.7 35010.7 10147.7 

0.3 18.8 48.8 21875.0 

20.1 8.0 100.0 21878.0 

0.0 1.0 5.0 17241.4 

0.0 0.8 5.7 17142.8 

0.0 1425.0 2345.2 18038.7 

0.0 0.0 0.0 0.0 

0.0 0.0 111.8 8114U 

20.4 1456.1 2524.2 181108.2 

812.8 8273.9 3753U 10474.1 

8 

o 

o 
o 
o 

NA 

o 
NA 

3.2 

(ProvIlionaI) 

9 10 11 

738.2 2257.5 14142.4 

59.8 1017.1 11911.5 

o 3888.3 8883.2 

188 1152.8 11130.4 

NA NA NA 

o 780.3 8444.5 

NA NA NA 

4.' 158.& 111101.2 
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10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

2 

Jammu and Kuhmlr 

SMddm 

Tamil Nadu 

TripunI 

Uttar Pradeah 

UttareIchInd 

W811 Bengal 

Total (Statal) 

3 4 

2270 288.9 

20694 1507.1 

12700 649.8 

6604 688.3 

32000 2373.3 

25789 1722.7 

388 '85.8 

621 56.5 

729 103 

674 155 

14644 1208.7 

15115 971.9 

13983 757.3 

225 18.7 

18856 1060.4 

1370 138.9 

NA NA 

2844 141.0 

18193 1996.8 

278937 21280.4 

Andaman II'Id NIcobIr IIIandI 348 36.1 

ChandigIIh 438 

Dacia and Nagar HaveII 33 

Daman II'Id Diu 54 

DellI 13400 

Lalcaheclweep 0 

Pondicheny 312 

636.5 

5 

5.6 

692.9 

o 
23.9 

TOUI (UTI) 14583 800 

Teal (M-IndIa) 213520 22080.4 

...... do not e_ 
NA -DIda not 1MIIIIIbIe. 
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5 6 

0.8 38.5 

90.5 85.9 

70 63 

29.5 44.8 

132.7 478.4 

1.4 57.9 

4.5 5 

5.2 

8.5 11.7 

31 3.1 

19 72 

61.9 194.3 

54.2 55 

o 1.3 

1.5 39.2 

4.5 19.4 

NA NA 

58.9 19.6 

1n.1 1001.6 

891.7 2598.8 

0.8 

4.7 

o 
0.4 

10.3 

o 
0.1 

0.1 

17.7 

o 
0.1 

621.3 

o 
o 

16.3 639.1 

908 3237.8 

7 

8 

12.1 

0.7 

62.3 

7.7 

o 
o 

0.9 

2.6 

0.8 

16.7 

o 
o 
o 

1.5 

1.1 

NA 

o 
94.2 

580.6 

0.2 

18.8 

o 
o 
o 
o 

0.1 

19 

589.8 

8 9 10 11 

187.8 !508 22210.7 

9.6 389.9 207S.2 10027.1 

o 0 783.3 8185.4 

20 147.9 882.1 15113.8 

2~ 1 4254.8 7248.7 22653.1 

o aao 2672 10361 

2.1 15.7 93 23366.8 

o 0.4 64 10306 

7.6 10 143.4 19615.9 

5 15 209.9 31157.3 

40.7 57.2 1414.2 9655.8 

o 0 1228.1 8124.4 

o 44.5 910.8 8515.1 

o 0 20 8888.9 

241.6 23 1367.2 7327.4 

3.7 58.3 223.9 16350.4 

NA NA NA NA 

25.2 178.3 2119,4 80143.7 

20.4 589.9 3879 21321.4 

382.1 7833.8 35258.4 12639.4 

0.5 20 57.7 18783 

13.5 13.8 104.9 23972.6 

o 0 5 15151.5 

o 0.2 8.2 11111.1 

o 1989.4 3294 24582.1 

o 0 o 0 

o 0 24.1 7692.3 

14 2003.3 3491.8 23945.7 

396.1 9837.2 31741.3 13201.1 
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927. SHRI ANANDRAO VITHOBA AOSUL: 
SHRI HEMLAL MURMU: 
SHRI RAGHURAJ SINGH SHAKYA: 
SHRI NoIIRUOH PRASAD ALIAS SADHU 

YADAV: 
SHRI EKNATH MAHADEO GAIKWAD: 
SHRIMATI NIVEDITA MANE: 
SHAI ADHALRAO PAnL SHIVAJIRAO: 
SHRI RAVI PRAKASH VERMA: 
SHRI MADHU GODU YASKHI: 

WiD the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether the Union Government hal set an export 
target of 160 blHion for the current fIacaI year; 

(b) if so, the details alongwlth the target achieved till 
date; 

(c) whether the rise in the rupee against the dollar 
has affected the exports and imports of food Items; 

(d) If so, the details of the likely impact on the export 
sector, industry-wise; and 

(e) the steps taken or proposed to be taken to 
achieve the target during the current fiscal year? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE AND INDUSTRY (SHRI JAIRAM 
RAMESH): (a) Yes, Sir. 

(b) Exports reached a level of US$ 124.2 blHton 
during AprH-January 2007-08, achieving n.s per cent of 
th.. target set for the year. 

(c) Exports and imports of goods and services, apart 
from changes in exchange rates, are influenced by variety 
of factors including nature of commodities, their 
International prices, domestic capacity, Input prices, etc. 
These factof8 have influenced export and import of traded 
commodities including food items. 

(d) As per the preliminary estimates, during 2007-08 
(April-January), there was a negative growth In export of 
a number of items Including RMG (CoHon Incl. 
accessories); Primary & Semi-finilhed Iron & ~; Plastic 

& linoleum; Non-fenouI MetaIa; Marine Ptoducta; Sports 
Goode; Handicrafte Carpeta, etc. Moet of theee 
commodltiea have low Import intenllty and ... produced 
in the small scale lector. 

(e) Stepa taken to achieve targeIa include nport 
promotion InIIiatiYM 8Uch _ the Implementation of the 
Focus Product Scheme, Focus Market Scheme, v...... 
Krlehl and Gram Udyog Yojana, Duty Entitlement 
Passbook Scheme, Export Promotion CapItal Goods 
Scheme etc. Apart from thill, special pIICkage have aIeo 
been announced during 2007..()8 In retpeCt 01 uport IIiImI 
adveraely affected by the appNCiIItIon of Rupee. 

~,. VIkM NlcIhI 

928. SHRI G. KARUNAKARA REDDY: Will the 
Mlnleter of HUMAN RESOURCE DEVelOPMENT be 
pieaaed to state: 

(a) whether Vldyalaya VIkM NIdhI fee 18 being lIMed 
from atudents of Kendriya Vldyalayaa; 

(b) if 50, the detaIIe thereof; 

(c) whether the fee collection and Ita ~ are eWject 
to acrutIny by audt; and 

(d) if not, the reasons thenrtor and .. rationale 
thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) Yes, Sir. 

(b) Vidyaiaya Vlku Nlc:ttl (WN) 18 being levied 0 
RI. 180 per month per student from CluNe I to X and 
Non-Science studenII of C ..... XI & XII. In reeped of 
Science, atudenI8 of c-. XI & XII, VVN 18 levied 0 
Re. 200 per student per month. 

(c) Yes, Sir. 

(d) Does not arise. 

/T1lIII8IMitJn/ 

929. SHRI MOHAN SINGH: WIll the Mi1Wter of 
HOME AFFAIRS be pIeued to .... 
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(a) the number of criminals awarded death sentence 
by various courts in the country during each of the I_ 
three years and in the current year, as on date: 

(b) whether some persons have not been executed 
even after their death sentences were upheld by the 
Supreme Court during the last three years; and 

(c) if so, the details thereof and the reaction of the 
Government thereto? 

THE MINISTER OF STATE IN THE MINISTRV OF 
HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a) The 
number of criminals awarded death sentences by various 

courts in the country during the period 2004 to 2008 II 
enclosed aa statement. Information for the period 
thereafter Is not readily avallllble. 

(b) and (c) Ves, Sir. After the appeaIe to the Courtl 
are exhausted, a condemned prieoner can fUe a mercy 
petition under Artlcl. 72 of the Con8tltutlon to the 
President of India and WlCter Article 181 of the COI1IItilWIon 
to the Governor of the concerned State for grant of 
pardon. The death sentence in 8UCh C8M8 II not uecuted 
till the decision on the peIItione has been arrived at. The 
power ..mer Article 72 of the ConIIItuIIon c:bee not conIU'I 
any Umltallon as to the time In which power conferred 
might be exerclaed. 

NumbtJr of PtItBons SIIntec«J to lJtMIh dl/fing 2004 to 2006 

SI.No. StatelUT 2004 2005 2006 

2 3 4 5 

1. Andhra Pradesh 0 0 0 

2. Arunachal Pradeeh 

3. Assam 2 8 1 

4. Bihar 16 2 6 

5. Chhattlsgarh 0 0 0 

6. Goa 0 0 NA 

7. Gujarat 19 8 0 

8. Haryana 3 0 NA 

9. Himachal Pradesh 0 

10. Jammu and Kashmir 7 0 0 

11. Jharkhand 15 21 8 

12. Karnataka 7 14 13 

13. Kerala 4 3 

14. Madhya Pradeeh 6 11 9 

15. Maharashtra 4 4 20 

16. Manipur 0 0 0 

17. Meghalaya 0 0 0 
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18. Mizoram 

19. Nagaland 

20. Oriasa 

21. Punjab 

22. Rajasthan 

23. Sikkim 

24. Tamil Nadu 

25. Trlpura 

26. Uttar Pradesh 

27. UttaranchaJ 

28. West Bengal 

29. Andaman and Nlcobar Islands 

30. Chandigarh 

31. Dadra and Nagar Haveli 

32. Daman and Diu 

33. Delhi 

34. Lakshadweep 

35. Pondicherry 

Total 

Note: (1) NA stenda for DATA NOT AVAILABLE 

(2) 0 stands for NH 

3 

o 
o 

5 

o 
2 

o 

o 
33 

o 
3 

o 
o 

o 
o 

7 

o 
o 

125 

4 

o 
o 
o 

o 
8 

o 
NA 

o 
51 

1 

24 

o 
o 
o 
o 
8 

o 
o 

184 

5 

o 
o 

7 

o 
8 

o 
10 

o 
NA 

11 

o 
o 
o 
o 

10 

o 
o 

106 

(3) • indlcatea ProvIaIonaI DatIl , elGCludH that of Goa. HerywIa end un. PnIdMh. 

Source: Prison StatIatIca India. 

{English/ 

930. SHRI RAVICHANDRAN SIPPIPARAI: WI the 
Minister of COMMERCE AND INDUSTRY be pIeued to 
state: 

(8) whether the Centrally Sponeored Export PromoIion 
Industrial Parks (EPIP) Scheme wu fonnulmed by the 
Government to assist the State Government. In 

........Ig InhIbucb.nI ,..... for uport-orIena.d unb; 

(b) If 10. the detaIII ther8of; 

(c) the dNlla of 1M ........ granted to the State 
~ during MCh of the IMt ttl .... yeara. S .... .... ; 

(d) whether the ..... for ...... 'Ing InfnIatructural 
f8CIIIea for expot1-oriented unb have been 8CtMV'Id 
during the IIbove period; Md 



303 MARCH 4, 2008 304 

<e) If so, the datalls thereof; 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): <a) and (b) 
Department of Commerce Is currently Implementing 
Aasistance to States for Developing Export Infrastructure 
and Allied Activities (ASIDE) Scheme to provide financial 
assistance to State for developing infrutruc:lut'8 critical 
for exports. The erstwhile EPIP scheme has been merged 
in the ASIDE Scheme. 

S.No. State Amount 

(c) The details of financial UIiatance provided to 
States under ASIDE Scheme Ie given in the encIoaed 
statement. 

(d) and (e) Under the ASIDE acheme, State Level 
Export Promotion Committee (SLEPC) under Chairmarwhip 
of the Chief Secretary of States decIdee the pr0ject8 to 
be Implemented 88 per approved puIl)OM8 of the acheme 
on the basis of tunct. allocated to them. The approved 
purpoees of the scheme, inIfN..,., Include creation of 
new Export Promotion Industrial Parka .-0. All such no 
target 18 fixed under the acheme for .stablishlng 
infrastructural facilities for export oriented units. 

(As. in Iakh) 

Amount Amount 
Releued 2004-05 ReIeaaed 2005-06 Releued ~7 

2 3 4 5 

1. Andhra Pradesh 1385.00 1,545.00 1700.00 

2. Andaman and NIcobar IIIands 0 0.00 0.00 

3. BIhar 0.00 0.00 0.00 

4. ChandigeJ'h 0.00 320.00 175.00 

5. ChhettiIgaJ'h 500.00 500.00 1560.00 

6. Dedrl and Nager Haveli 0.00 0.00 0.00 

7. Daman and Diu 0.00 0.00 0.00 

8. Delhi 0.00 265.00 146.00 

9. Goa 373.00 609.00 145.00 

10. Gujarat 3,578.00 4,338.00 4no.00 

11. Haryana 849.00 1.405.00 772.50 

12. HimIchaI Pradelh 500.00 553.00 800.00 

13. Jammu and Kashmir 500.00 525.00 580.00 

14. .hrkhend 0.00 0.00 275.00 

15. Kameteka 2414.00 3,398.00 3740.00 

16. KereIa 130.00 1,089.00 1175.00 

17. I..akIhadiIIIaI 0 0.00 0.00 

18. MaItIye Pradesh 1,435.00 1,435.00 790.00 
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19. ..... lIhb. 5709.00 

20. Orilla 805.00 

'2'1. POlldld"'Y 0.00 

22. ,... 1168.00 

23. AajuIhan 1,320.00 

24. TIIIIII NIdu 3,818.00 

25. UIIar PIIdIIh 1258.00 

'26. UIIrIIICNI &00.00 

D. Wlat8qll 1491.00 

Tatill 28,235.00 

NDrtt t.IIIrn RIgIDn 

1. AnalIcMI PnIdIIh 0.00 

2. ~ 1148.00 

3. ...,..r 200.00 

4. MIzoram 200.00 

5. MepIaya 572.00 

6. NagaIInd 200.00 

7. SIIddm 0.00 

8. Tripura 828.00 

Tatal 3148.00 

GI6IIdT. 31,384.00 

831. SHRI ASADUDDtN OWAlSI: WII the Minillter of 
HOME AFFAIRS be pIeaIed to ..... : 

(a) wheIher the NdonIII Human Rights CommiIIIOn 
(NHRC) eent • threem.,,"" ....,., to probe into the ............. ; 

(b) If .0, wheIher the Aid team hea aubmIIted Its 
report to 1M NHRC; 

(c:) if .0, the findInga 1heNof; 

4 5 

8,552.00 7210.00 

883.00 785.00 

0.00 0.00 

1,217.00 870.00 

1,320.00 726.50 

3,819.00 4312.00 

2,100.00 1155.00 

527.00 0.00 

2,009.00 2,210.00 

34,300.00 32321.00 

251.00 138.00 

1.2.67.00 .'.50 
208.00 227.00 

324.00 358.00 

834.00 917.00 

200.00 220.00 

200.00 220.00 

728.00 101.00 

~.OOO.OO 3570.50 

8.300.00 35891.50 

(d) whether the NHRC hila given InetructIon to the 
Government of w'" Bengal to pay due compensation to 
the vlctlm8; .-.d 

(e) " .0, the step. takenlbelng taken by the 
Government on ~ report of NHRC? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAlSWAL): (8) 
to (e) A team of the NIIIIonaI Human Righta Commlsaion 
(NHRC) vIaIled NandIgram to atudy the aituation. On the 
b8III of the raport. NHRC haa obeeIwwd thId the State 
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Govemment does not appear to have taken effective 
measures In preventing the attack and has In.,...u. 
recommended to the State Government to pay 
compensation to the victims/next of kin of the deceased. 

Export by Khadl .nd Vlllag. 
Induetrl.. Comml •• on 

932. SHRI JASUBHAI DHANABHAI BARAD: Will the 
Minister of MICRO, SMALL AND MEDIUM ENTERPRISES 
be pleased to state: 

(a) the details and quantity of products exported by 
Khadl and Vlliage Industries Comml .. lon during each of 
the last three years and In the current year, country-
wise; and 

(b) the foreign exchange eamed by such exportl 
during the said period? 

THE MINISTER OF MICRO, SMALL AND MEDIUM 
ENTERPRISES (SHRI MAHABIR PRASAD): (a) The 
products exported by export-oriented units under the 
purview of the Khadl and Village Industries Commlalon 

(KVIC), comprise heterogeneous items, such as papad, 
fancy artlcl.s, wooden handicraft. items, embroidery 
products, agarbattls, handmade paper products, etc. As 
such, the data of khadi and village Industry (KVI) products 
exported are maintained only In tenne of value of products 
exported and not In quantity. The country-wise details of 
value of KVI products exported (equivalent Foreign 
Exchange eamed) during 2004-05, 2005-06 and 2006-07 
and 2007-08 (upto January 2008) maintained by KVIC 
are given In the statement enclosed. 

The data of value of KVI products exported given in 
the Statement are baaed on that reported by KVI units 
to KVIC while submitting claims for availing financial 
aaalatance provided by KVIC for encouraging exports. 
However, a large number of KVI unita, are exporting KVI 
products through merchant exporters and the value of 
theM exports Is not reported by them to KVIC, and hence 
the actual value of KVI products exported is expected to 
be higher. 

(b) The amounts of foreign exchange equivalent 
earned by such exports during 2004-05, 2005-06 and 
2006-07 and during the current financial year (upto 
January 2008) are also given In the enclosed statement. 

StIItentent 

Country-m. dtll8l1s 01 ... 01 KVI pn:xitJfb ~ (tlqulV8ltmt FOMIt;n ExchMIgtI umtKl) 
during 2OOUJ5, 2005-06 .m 2006-07 MId 2007-08 (upto .MnU6ty 20(8) 

SI.No. Counlry/counlriel Name of the Amount 
produd (Ra. In Lakhl) 

2OQ5.06 2006-07 2007-08 (up to 
January 2008) 

2 3 4 5 6 7 

1. Australia, SwitztItInd, HIndmIda 2488.00 2250.91 2788.10 3061.00 
New Z.Iand, AuItrIa, Paper and .. produc:ta 
United Kingdom (UK), 
Gennany, France, Italy 
and other European count .. , 
United Stal88 01 AmIric:a (USA), 
Brazil Japan, Israel 

2. UK, USA, Middle East countrIeI, 1161.96 1527.93 2480.84 2800.00 
ThaIland, Slngapol8. Hong Kong, 
Netherlands, Japan, Australia 

3. USA, AuItrIIIa, UK Plim leaf procb:ta 21.25 39.18 6.60 30.00 
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2 3 

4. USA, CNn, UK, ~, ~ Hardclaft ... 

S. USA, Italy, Kenya, Sri I..anka, Leamer & Rtunt Items 
lIgInda 

6. UK Khadi (Silk & Mullin) 

7. F~, USA, ~n, ~y EseentIaI 011 

8. U~ UK,~., F~ Embroidery Producta 

9. Sri Lanka. UgInda Machines & Material 

10. Japan Honey 

11. USA Copper ItemI 

12. UK, USA, UnIted AIIb EmiratIa Herbal producII 
(UAE) & Russia 

13. UK Broom 

14. UAE Tamarind 

Total 

933. SHRI SUGRIB SINGH: 
SHRt KISHANBHAI V. PATEL: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleued to state: 

(a) whether the Govemment prop08es to form a 
global aHlance to protect the Intereet of cuhew trade; 

(b) If so, the detaII& thereof; and 

(c) the extent to which such global alliance Is likely 
to beneficial for producers of caehew In the country? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) The 
Cashew Export Promotion Council, an autonomoua body 
under the Department of Commerce hu Initiated a move 
to form a global alliance for joint promotional efforts for 
cashew with the concern.ed c •• hew promotion 
organizations In Vietnam & BruM namely VINACAS Mel 
SINDICAJU respectiYeIy. 

4 5 e 7 

22.53 58.74 •. 22 19.00 

123.09 81.85 0.00 80.00 

59.05 0.42 2.61 2.00 

4.20 22.00 0.00 0.00 

0.00 28.91 11.n 0.00 

0.00 31.00 0.00 0.00 

0.00 0.00 8.00 10.00 

0.80 0.00 0.00 0.00 

20.00 0.00 0.00 0.00 

1.25 0.00 0.00 0.00 

~.80 0.00 0.00 0.00 

3907.72 4040.74 5373.14 8012.00 

(e) This global alliance I, expected to take up 
programmes for Increalng ~ WOttd wide, u 
18 done by the producer g~ of almonds, platachlos, 
etc. This wID result In better price r.aIIzatIort for cuhews 
exported from India and OCher producing oountriH, INdIng 
In tum to higher returns to cuhew cuItIYatora. 

Employment In ...... 1 .... a.otor 

934. SHR. HEMLAL MURMU: 
SHRI RAGHURAJ SINGH SHAKYA: 
SHRI M. RAJA MOHAN REDDY: 

WiH the Mlnllter of MICRO, SMAU. AND MEDWM 
ENTERPRISES be pIeued to state: 

(a) the contribution of Smal ScIIIe Units In the total 
production and employment generdon during the IMt 
ttne years; 

(b) whether this conIJI:)utton Is IkeIy to come down 
u .... sed by ASSOCHAM; 
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(c) if so, the details thereof; 

(d) the· total number of Small Scale Units and the 
number of people employed theirln during each of the 
last three years, State and Union Territory-wise; 

<e> whether the number of Small Scale Units and 
people employed therein have declined during the current 
year; 

(f) if so, the reasons therefor; and 

(g) the steps taken by the Government to improve 
the situation? 

THE MINISTER OF MICRO, SMALL AND MEDIUM 
ENTERPRISES (SHRI MAHABIR PRASAD): (a) to (c) 
Bued on the results of the 3rd all India census of micro 
and small enterprises (MSEs) with 2001-02 as the 
reference year the estimated share of MSEa in the total 
Industrial production of the country during 2004-05, 
2005-06 and 2006-07 have been 38.62% 38.56~ and 
38.67% respectively. The share of employment generation 
In the MSE sector to the total induatrlal employment In 

the country hu been eetlmated at 34.93% There has 
been aignlficant increa.e In the production and 
employment generation in MSEa as may be seen from 
the table given below: 

1. Production at constant prices 10.88 12.32 12.80 

2. EmpIoJment generation U5 4.28 4.23 

(d) to (g) The State and Union Territory (UT)-wiee 
details of estimated number of MSEa and workera 
employed theirln for the years 2004-05, 2005-08 and 
2006-07 (lateat available) are given In statement-! .-ad 
atatement-II respectively. As may be eeen from the 
statements there has been conaielent Increae In the 
number of MSEs and the people employed. Various 
programmesl&chemes of the Ministry of MSME, 1nttIr.-
are Intended to Increase the share of MSE sector in the 
total manufacturing output and to ensure larger 
employment generation In the country. 

~tem.nt-I 

SMMlUT-wiBtI 0ta/ItI of E __ I«I NtnnIMr of MIicID IUId Sm8H EnlMprlstltl (MSEs) 
dtKing 2OO4-IJ5, 2O()5.(J6 .nd 2006-07 ( __ I ... iIIIIJM) 

S1.No. Name of the Statel Estimated Number of MSEa 
Union Territory 

2004-05 2006-06 200&07 

2 3 4 6 

1. Jammu and Kashmir ·82647 86064 89728 

2. Himachal Pradesh 87194 91596 95572 

3. Punjab 413762 427401 441797 

4. Chandlgarh 24739 25653 28612 

5. Unarandlal 123524 130140 137618 

6. Haryana 245370 254028 263308 

7. Delhi 196215 203336 210905 

8. Rajasthan 498035 518371 638728 

9. Unar Pradesh 1b524 2027020 2116791 
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2 3 4 6 

10. Bihar 582187 'r.t,;;;j . .v ... 805(J49 829609 

11. Sikkim 437 455 474 

12. Arunachal Pradesh 1458 1516 1678 

'. 'r 

13. Nagaland 16824 11772 19024 

14. Manlpur 53173 551.1.& 67171 

15. Mlzoram 12815 13664 14335 

16. Trlpura 27064 28013 29141 

17. Meghataya 25846 27153 28691 

18. Asaam 218487 226890 235576 

19. West ,Bengal 868178 887891 921221 

20. Jharkhand 149697 166091 183220 

21. OriMa 434498 460948 488488 

22. Chhatti8garh 293468 304002 316118 

23. Madhya Pradesh 898650 937183 978981 

24. Gujarst 800669 824346 848379 

25. Daman and Diu I 4197 4389 4679 

26. Dadra and Nagar HaveN 

27. Maharuhtra 909385 948028 989254 

28. AndhraPradeah 970755 1006889 1043512 

29. Kamataka 740987 772234 804811 

30. Goa 8101 8401 8854 

31. Lakahadweep 816 844 876 

32. Kerels 507313 524989 542810 

33. Tamil Nadu 922118 982854 1008884 

34. Pondicherry 10301 10724 11120 

35. Andaman and Nicobar 3756 3902 4032 

AI India 11868821 12341475 12843773 
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Statement." 

St81t11lJT-wiss OiI,.Us 01 EslimsltJd Wonh'~ BmpIoYfJd in Micm Md $luI E~ 
during 2004-05, 2005-tJ6 lind 2006-07 (IIIItISI IIv.IItIbItI) 

SI.No. Name of the Statal Estimated Number of MSE8 
Union Territory 

2004-05 2005-06 2006-07 

2 3 4 5 

1. Jammu and Kashmir 175909 183962 192254 

2. Himachal Pradesh 164749 184464 172360 

3. Punjab 967352 1014694 1042996 

4. Chandigarh 63917 55826 57743 

5. Uttaranchal 232821 246642 262737 

8. Haryana 800564 819731 640564 

7. Deihl 689883 712888 737325 

8. Rajasthan 1009627 1056332 1097842 

9. Uttar Prade8h 4818608 4848046 5078832 

10. Bihar 1219059 1267525 1319385 

11. Sikklm 1833 1703 1774 

12. Arunachal Pradesh 4789 4965 6178 

13. Nagaland 77204 82875 91032 

14. Manipur 151450 156904 162667 

15. Mizoram 29826 31318 33383 

18. Trlpura 83338 85640 88147 

17. Meghalaya 78248 83048 88418 

18. Assam 491671 511033 530497 

19. West Bengal 2407908 2494556 2586716 

20. Jhartdland 320202 335225 352479 

21. Orissa 1051391 1091768 1134891 

22. Chhattiagarh 592528 613479 635522 

23. Madhya Pradesh 1539764 1809311 1880379 

24. Gujarat 1474431 1534932 1585875 
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2 3 

25. Daman and Diu 
72748 

26. Dadra and Nagar Haveli 

27. Maharuhtra 2443906 

28. Andhra Pradesh 2370459 

29. Kamataka 1882962 

30. Goa 36048 

31. Lakahadweep 1918 

32. Kerata 1289505 

33. TamH Nadu 2578574 

34. Pondlcheny 45864 

35. Andaman and Nlcobar 9176 

-AU India 28755473 

/Engllsh} 

TIe-up with Foreign Unl".,.ltl •• 

935. SHRI PRABODH PANDA: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pl .... d to 
state: 

(a) whether foreign Universities tie up with Indian 
Univeraitlea and Indian Institutes of Technology; 

(b) If so, the detaile thereof; 

(c) the number of Unlvef'8itte8 and IITs which tied up 
with foreign Unlversltie. during 2006-07 & 2007-08; and 

(d) the field of .tudlesl ...... rch agreed to by both 
.ides? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) and (b) Higher Education Institutes 
including Indian Institutes of Technology are autonomous 
and are free to enter Into collaboration with foreign 
Universitiesllnatitutions for academic purpose.. They are, 
therefore, not required to take any approval from the 
Central Government for .uch collaboration. 

4 

76183 

266i860 

2461500 

1968687 

37388 

2008 

1332814 

2703281 

4n79 

9641 

29984658 

5 

79658 

2704767 

2539234 

2058678 

38280 

2108 

1374892 

2840532 

49428 

9831 

31251682 

(c) and (d) No such record is centrally maintained. 

SettIng up of Indu.trle. 

936. SHRI ANANTA NAYAK: 
SHRI JASUBHAI DHANABHAI BARAD: 
SHRI HARIKEWAL PRASAD: 
SHRI BAPU HARI CHAURE: 

Win the Minister of COMMERCE AND INDUSTRY 
be pleaaed to .tate: 

(a) the number of MoU aIgned to set up Industrte. 
In dlff.rent States during the Tenth Plan period; 

(b) whether any Industry has been set up In any of 
those States during that plan period; and 

(c) If so, the present status and the investment made 
by the entrepreneurs of those Industries, sector-wiM and 
stf.:.:iwise? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) to (c) MoUe are IIgned by the conc:emed 
AdmInistratIve MiniatrIes, Public Sector lJndertakIr9, Stale 
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Govemments and Private Entrepreneurs. The details of 2 3 4 
such MoUs are not centraUy maintained. 

19. Laklhldweep 0 0 
Under the liberalized Industrial PoUc:y, the decision to 

set up an Industry is based on the techno-economic 20. Madhya PIIdaIh 654 42993 
considerations of the entrepreneurs. To set up an industry, 21. 
the entrepreneurs are required to file an Industrial 

MahItuhtra 3588 130617 

Entrepreneur Memorandum for delieensed sector or 22. Mlnipur 4 20 
should obtain an Industrial licence for licensed sector. A 

23. Meghalaya 140 3045 statement I & II showing the state-wile and sector-wi .. 
details of Industrial Investment intentions along with the 24. MIzoram 0 0 
proposed investment during the tenth plan period is 

25. Nagaland 7 16037 enclosed respectively. 
28. Orissa 752 201884 

smtement-l 
27. Puducherry 212 2224 

SllIle-w18s BnNIk up of InvtlSllMfIl Inltlnh"ons during 28. Punjab 748 23981 
IhB TIN7Ih Plan PtNiod 

29. Rajasttlan 715 111088 
S."4o. Name of the StaI. Api 2002-March 2007 

30. Sikkim 25 1691 
NIInbeII PIOpOIId Ir'MIIImIN 

Tamil Nadu (Ra. em) 31. 2212 91103 

32. Trlpura 13 300 
2 3 4 

33. Uttar Pradesh 1287 91110 
1. Andsman and Nicobar Islands 2 31 34. Uttaralchll1d 1138 24880 
2. Andhra Pradesh 2034 109505 35. WeatBengal 1882 94182 
3. Arunachal PradeIh 30 380 

36. l.ocationa in MoM than 8 29 
4. Assam 272 3818 one State 
5. Bihar 108 9107 

Total 25318 1618407 
6. Chancligam 7 235 

Note: In¥8stment In teI'm8 of Indu8trIIII ElItI..".1IIUr Mlmcnnda 
7. Chhattlsgam 1219 234798 (lEMa) filed, Lettars of Intent (LOll) Iuued end DIr8ct 

8. Oan and Nagar Haveli 603 11999 Industrial ~ -.u.d alnce Novembr 2003. 

9. Daman and Diu 302 3422 .. , . ....",." 

10. Delhi 40 311 
StICIor-wistI BIUk up 01 In""""'" InlflnlltJns tItJring 

11. Goa 169 1861 ~ TMIh PIwI PtIttod 

12. Gujarat 2595 227258 
S."4o. NIme of It. Api 20Crl to MIld! '8Jf1 

13. Haryana 1020 33640 Sc:hIdWId IrUIry 
14 Himachal Pradesh 394 8738 NIInbIII 

PIapDIId ---(AI. CAlI) 
15. Jammu and Kalhmir ~ 8852 

16. Jhlrkhand 454 102089 2 3 4 

17. Kamataka 1112 114814 1. MeIIIIIUgicII WIuIIriII 4812 416186 

18. Karats 142 2816 2. ~ ,. 131325 
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2 3 4 2 3 4 

3. BaiIIII nI a.n Gen. PIn 15 421 32. <ill & GeIIIin 22 512 

4. Prime MoveII 541 14323 '33. GIuI 164 101M 

5. EIIdricII ~ 1518 410770 34. CtIInicI 220 4B 

6. TtIecomnIIIicII la4 8312 35. cemen & Gpill 477 64148 

7, TllltIpOftIIion 388 17877 38. T.mer Products 211 2118 

8. InUIIW MIdDy 537 11597 37. DaIence InckIItriII 41 3361 

• 9. MIdline Toola 60 468 38. MilcllllIIOUI ..... 'ST7 G41 

10. AgI1cIAnI MII:InIy 58 257'8 0IheIa 'I!iT7 123414 

11. EaItI MoWIg MIcI*IIIy 14 158 Toll! 25318 181MJ7 

12. Mile. ~1IcII InMby 1298 2Il103 Nota: Inveltment In t.rmI of InduatrIIII EnnpreI ... MImoI.1da 
(lEMa) filed. L.dIra of lrant (LOla) I-...d 8nd DI'*lt 

13. Convn. H. Hold Equipmen\I 60 558 InduatMI LJcencea IeIued linea NcMmber, 2003. 

14. MadicII IllS SuIgIcaI &M*. 44 153 Survey of M ...... by Q8I 

15. InMIriII IneInIInera 11 98 937. SHRI CHANORAKANT KHAIRE: WIt the MINt8r 

16. ScieIdc InIInNnII 52 2112 of MINES be pleased to state: 

17. MIll. SIMIy & DniwIng EqupII. 110 (a) whether the Geological Survey of India hM 
undertaken any eurvey work pertaining to mlnee In the 

18. F .... 215 4138 country; 

19. CIanicII oIMr 111ft F..-. 1117 100764 (b) if 10, the detaU. of gold, altver and copper 

20. PhoIogi.pw; Raw Fha 0 0 
reaerves and other rntner.I reMrvea IocIIMd ~ each 
of the la.t three y.a,.. tHl date, mtneral-wla. and 

21. Dye Sda 34 564 State-wlae; 

22. Dtugs & PhaImIcaIdicIII 813 11217 (c) the quantum of th ••• metal. and minerai. 
reserves found in the counby. State-wIN and rnInet» 

23. T .... 3607 72394 wiee; and 

24. Paper & PIper pIOCb:tI 513 31274 (d) the steps isleen/proposed to be taken by the 

25. Sugar 1328 110142 Govemment for improving the quatlty of exploraUon and 
exploitation of these metals and minerals? 

26. ftnnndion InduIIIiII 824 18245 
THE MINISTER OF STATE IN THE MINISTRY OF 

27. Food F'Ioc:IIIing InduIIIieI 1167 10111M MINES (DR. T. SUBBARAMI REDDY): (a) Geological 

28. VntIpIIhi. Vag ClI & FID 570 5740 
Surv.y of India (GSI) cantes out survey and regional 
exploration for mlneral&. 

21. s.. CoMIIb & ToIIIIriII 277 4147 
(b) and (c) Minerai rnerves are nlimated aft.r 

:II. Mbar Goc* 233 5214 detailed mineral exploration and ptoapeclng by other 
.xpIoration agencies. The detda of .-rvea of minenIII 

31. lIIIIIr GoodI 203 717 In the country are publllhed by the Indian Bureau of 
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Mines In the Indian Minerai Vearbook 2006, a copy of 
which has been supplied to the Parliament Ubrary. 

(d) GSI has embarked upon a programme of 
modemization and acquisition of state-of-art equipment 
and latest technology for exploration of minerals. 
Exploitation of minerals Is not within the purview of GSI. 

TechnlCIII Inatltutlons 

938. SHRI K.S. RAO: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state: 

(a) the details of the technical and vocational training 
institutions functioning In each State; 

(b) the .teps taken to remove inter-state and inter-
regional imbalanc .. , if any; 

(c) the details of the suggestions/recommendations 
made at the last two day meeting on development of 
technical education in India; 

(d) whether the Govemment propos.. new policy 
initiatives on public private-partnership to expand technical 
education and to further improve the quality· of technical 
education on par with the highest I.vel of intemational 
standards; and 

(a> if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRV OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) State-wise details of technical and 

SI.No. 

1. 

2. 

3. 

4. 

Name of the 
StatelUTs 

2 

Andhra Pradesh 

Arunachal Pradesh 

Bihar 

No. 01 
Vocational 
Schools 

3 

1486 

4 

510 

752 

vocational training institutions are given in the enclosed 
statement. 

(b) In order to mitigate regional dlaparities In technical 
education, the Govemment has made provisions for 
reservation of seats In degree and diploma level technical 
courses for StatealUTs lacking such faclUtles, In other 
States/UTs where such facllltl.s ar. available on an 
adequate scale. Beeldes, to promote the establishment 
of new Institutions In the North Eutem states, All India 
Council for Technical Education (AICTE) has relaxed some 
of the norms laid down for approval of new technical 
institutions. 

(c) During the National Conference on Development 
of Technical Educetlon of India held on December 17 & 
18, 2007, following were some of the important 
suggestions made: 

(I) Regional and other Imbalance. should be 
addr •••• d through po.slble r.laxatlons and 
Incentives. 

(II) Public-Private Partner.hlp mode ehould be 
considered for expansion of polytechnica. 

(iii) Th. industry .hould be Involv.d not only in 
placement activities & student project work but 
also In the areas of curriculum & faculty 
d.velopment, quality assurance, research 
activities, .tc. 

(d) and (e) The XI Flv. V.ar Plan .nvisag.s 
expansion of the .ystem of PoIytf'Chnlcs and of Indian 
Institutes of Information Technology, inMr .,., In the 
Public-Private Partnership mode. 

No. of 
Vocational 
Sec:tion8 

4 

1880 

" 
510 

752 

No. of 
ITI&'ITCs 

5 

535 

5 

31 

93 

No. of 
Degree 
Level 

Technical 
Instituliont 

6 

998 

16 

24 

No. of Diploma 
Technical 
lnatitutiona 

7 

174 

4 

15 

21 
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2 3 4 5 6 7 

5. Ctlhatti8garh 20 91 39 26 

6. Goa 106 106 14 11 11 

7. Gujarat n 1032 338 168 91 

8. Haryana 116 795 122 158 57 

9. Himachal Pradelh 82 8278 22 11 

10. Jammu and Kuhmir 37 502 38 18 18 

11. Jharkhancl 51 23 23 

12. Kamataka 583 1427 835 428 280 

13. Kerala 475 1008 410 212 88 

14. MacI1ya Pradesh 1307 1307 183 283 98 

15. Maharaahtra 958 3480 576 564 408 

16. Manlpur 10 57 7 2 4 

17. Meghalaya 2 20 7 2 3 

18. Mizoram 106 51 4 

19. Nagalancl 8 16 7 4 

20. Ori ... 231 1024 322 152 48 

21. Punjab 345 1146 197 153 89 

22. Rajasthan 155 465 233 185 85 

23. Sikkim 40 9 3 4 

24. Tamil Nadu 800 2140 884 875 302 

25. Tripura 17 12 8 5 4 

26. UttarPradeah 1010 2550 449 468 114 

27. Uttaranchal 111 n 80 51 

28. West Bengal 39 39 71 125 71 

29. Andaman and Nicobar Islands 3 3 0 2 

30. Chandigarh 20 58 2 39 8 

31. Dadara and Nagar Haveli 2 2 0 0 

32. Daman and Diu 0 2 2 0 0 

33. DeIhl 207 93 71 82 20 

34. l.ak8hadweep NIl 0 

35. Puducheny 20 18 14 13 7 

Total 9616 20591 5486 4894 2102 
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939. 

lIM of PriVIIte SecurIty QUIIf'de to 
Check Terrortam 

SHRI BRAJA KISHORE TRIPATHY: 
SHRI NAND KUMAR SAl: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Govemment proposes to increaee 
the participation of Private Security Guards to check the 
activities of terrorists in the country; 

(b) if so, the facts and the details thereof; 

(c) whether the Govemment proposes to provide 
training to such private security guards in the country; 
and 

(d) if 60, the details in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
and (b) Although 'Law & Order' Ie a State IUbject as per 
the VII Schedule to the Constitution of India, the Central 
Govemment has enacted the Private Security Agencies 
(Regulation) Act, 2005 with a view to assist the States in 
regulating the activities of private security agencies 
functioning in various States. These private security 

SI.No. 

1. 

2. 

3. 

Projects 

Ocean Science & Technology for Ialandl 

Coutal Ocean Monhoring 
and Prediction System 

Development of Potential 
Drugs from the Ocean 

Total 

Grand Total 

(b) and (c) During the XI Frve year plan period, an 
allocation of Rs. 30.00 crores Ie made under the Island 
Development programme of Ministry of Earth Sciences. 
This covers research pertaining to Andaman & Nicobar 
islands. Lakshdweep islands and adjoining seas. 

agencies may play a role In 88Ii8tIng the security fon:ea 
in dealing with terrorists. 

(c) No, Sir. 

(d) In view of (c) above queatIon doN not arise. 

Funda for AHurch on AncmmIIn a.. 
940. SHRI MANORANJAN BHAKTA: Will the Minlller 

of EARTH SCIENCES be pIeaaed to state: 

(a) the details of the amount apent for the reeearch 
on Andaman sea nearby areas during each of the last 
three yeara; 

(b) whether the Govemment have any proposal to 
increase the allocation for the same; 

(c) if so, the detalIa thereof; and 

(d) the details of the flndlnga of the Government on 
this research work? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SIBAL): (a) The details of the amount spent by the 
Ministry of Earth Sciences (formerly Department of Ocean 
Development) for the research work In Andaman S. 
and islands during the last three yee,. era 8S followe: 

Amount spent (Rs. in LaIcha) 

2004-05 200S-oe 2006-07 

41.00 90.00 112.00 

17.96 17.84 20.01 

103.26 67.60 59.74 

162.22 175.44 271.75 

808.41 

(d) National Institute of Ocean Technology CNIOl) an 
autonomous institute under Ministry of Earth Sciencee 
has developed technology for farming .-ld fattening of 
mud crabs in floating cages and pens in brackish w .... r 
lakes, canals and in the mangrove area in Andaman. 
The technology has been transferred to fishermen in 
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Aodamaos. The floating cellular cages designed and 
fabricated by NIOT for fattening crabe are used in 
Andaman & Nicobar Islands. Further NIOT has designed. 
fabricated oceanic Fish Aggregating Devices (FADs) for 
deployments in sea to incrMae tiah catch. 

The oceanographic parameters of Andaman sea act 
as the benchmart< for pollution free coastal environment 
towards monitoring of coastal ocean pollution in rest of 
the offshore .,.,. of Indian and in this regarci. samplings 
are carried out 4 times a year representing the seasonal 
variations. 

Under the project on development of drugs from sea. 
so for 413 marine organisms were collected from 
Andaman Sea out of Which. 61 samples were found to 
be potent bloactive metabollte8. After confirmation of 
activity tn the repeat axtracttone, four extracts showed 
bioactivity at very low concentrations. 

Kh8d1 Clu ..... 

941. SHRI PRAlHAD JOSHI: Will the Minister of 
MICRO. SMAll AND MEDIUM ENTERPRISES be 
pleased to state: 

(a) whether the Government pr0p0886 to set up khad!. 
agro and village industry clusters; 

(b) if so. the details of such clusters with Its specific 
features. State and UT -wise; 

(c) whether the Government of Karnataka has 
forwarded propoeaIs to the Union Government for financial 
assistance in this regard; and 

SI. Name & 
No. location of 

the clueter 

2 

1. 

Name of the activity 

3 

Colon Khadi Polyvastra and 
muslin production (Cotton 

(d) If so, the reaction of the Government thereto? 

THE MINISTER OF MICRO. SMAU AND MEDIUM 
ENTERPRISES (SHRI MAHABIR PRASAD): (a) and (b) 
Yes, Sir. The Govemment in the Minlatry of MIcro. Small 
and Medium Enterprises has launched the Scheme of 
Fund for Regeneration of Traditional tnctu.Iriee (SFURTI) 
for development of around 100 clU81er8 from khadi. village 
and coir sectors with a total plan outlay of Rs. 97.25 
crore. The Scheme envisages need-bued ....... nce for 
replacement of production equipment, setting up of 
common facility centres (CFC). product development. 
quality Imprcwement. Improved martceting, training and 
capacity building. etc. The guldelinee of SFURTI are 
available on the website of the Ministry at http://n1c.ln. 
118 clusters (33 from khadl. 59 from VI and colr) have 
been approved for their development under thta scheme. 
StatelUT-wise list of clU8ters selected under SFURTI Is 
enclosed as statement. 

(c) and (d) Under SFURTI the Ministry of MIcro. SmaI 
and Medium Enterprises (erstwhile Mlnlltry of Agro and 
Rural Industries) does not receive and propoeal8 directly 
from StatelUT Govemments. The cluster development 
proposals are received by the Nodal Agenciea. i.e. Khadi 
and village Industries Commission (KVIC) and C61r Board 
from Khadl Institutions. NGOs instltution8 of the Central 
and State Governments and .. mi-Government IndlutionI 
with the consent of the State Governments. After 
examining the proposal. the same aN f0fW8rded by the 
Nodal Agency to the Scheme Steering Committee of 
SFURTI for consideration. The details of cIusterI from 
the State of Kamataka approved under this echeme are 
as under: 

Name of the I.A. 

4 

Belur KhadI 
Cluater. HubIt 

Khaci, Silk khadi. National Flag. 
muslin shirting. poly silk 

2. Hebbally Cotton 
Khadi Cluster, 
Dharwad 

IhifIing DT and bunting 

Colton Khadi and Polyvastra 
(L.ungies. Towels. BedaheeI&. 
DIIa MateIiaI&. Natinal Flag 
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1 

3. 

4. 

2 

Sleal Fibre 
CIIIII.rs. 
Chamarajnaglr 

MyaoreWood 
Work, Myaore 

Colr Indullry Cluster 

5. 

8. 

7. 

8. 

Huaen Coir 
Cluster, Haaun 
District 

Channapattana 
Coir Cluster, 
Bangalore Rural 
District 

Gubbl Coir 
Cluster, Tumkur 
District 

Al'Iikera Coir 
Cluster, Hassan 
District 

MARCH 4. 2008 

3 

Table mats, FooCmIII, Runners, 
PenIIIInd FIbre exInIct from 
leaves from plant 

Wooden Toys, Table ware & 
decorative items 

FIbre eJdraction, IpInnlng, pith 
manure and product 
manufacturing 

Fibre extraction, spinning and 
product manufacturing 

Abre extraction, spinning and 
product manufacturing 

FIbre extraction, epImIng, pith 
mll1Uf't II'Id produCt 
manufacturing 

4 

IOPMS. Banga/ofl 

KarnaIIka HIndicrafII 
ArtiIana Welfare AaIociIIion. MyIoIt 

Karnatlka State Coir ~ 
operative Federation lid., BangaIore 

KamatIka State Coir 
1:*'eIopment Corporation Ltd., BlnglloN 

Kamataka State Coir ~ 
operaIiYe Federation. BIngaIcn 

KamaIIka State Coir C0-
Operative Federation, Bangalonl 

List 01 Clushlrs to btl DtI/IfIIoptId undtlr SFURTI (u on 20.02.20(8) (KMdI-33, VI-59 WId eo;,..26j 

S/.No. State Place Name of Cluster 

2 3 4 

KhIIdl eluate,. 

1. Jammu and Kashmir Srinager Bandipora Woollen KhIdI CIuIIer 

2. PuIwama BancIponI Woollen KhIdi CIuIter 

3. Haryana KUNkaheIra Kurukahetra Cotton Khadi CIuIter 

4. Punjab Arnrillar Arnfllaar Woollen KhacI CIuIIer 

5. JaIandhar JaIendhar Cotton Khad CIuater 

6. Rajallhan Buai BIaai KhIdi CIuaIer 

7. JIipur .hIawar KhacIi Cluster 

8. Uttaranchal Ha/dweni HIIdwInI KhadI ClUIIler 
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2 3 4 

S Madhya Pradesh Tikamgarh TikamgIrh Khadl Cluster 

10. Gujaral Ra;kot Vldhwan PoIy8Ier Cluster 

11. Ra;kot Co1Ion KhIdI CIuIter 

12. Maharashtra NInded Swami RarnenInd TItth KhIdI CIuIter 

13. Kamatlka HubIi 8IIur KhIdI CIueter 

14. Dharwad Hebbdy Cotton KhIdI au.r 

15. AndhrI P1'ICIesh SrIkaIwIam SrikIkuIIm Cotton KhIdI CIuIter 

16. MetapaIIi SirdIa Khadi CIu* 

17. Tamil Nadu TiNnIIYeti SriamkoviI Khadi c:ItI* 

18. KIraIwdi KaI'IlIwdi KhIdi CIuItIr 

19. CoImbatore Sulur Khadi CIuItIr 

20. PondicMny PoncIiChIaIY Oiatt. PondIcheny Khldi CIuIter 

21. KeraJa Emelwlam Thalappilly Cotton KhIdI CIuIltr 

22. Thit'uvananthapuram ThiruvananIhIpur KhIdI CIu* 

23. BIhar Gaya Nawadah Khadi Clulter 

24. Jhaltdland Ranchi Pallmu KhacI CIuMIr 

25. Welt Bengal t.tur&hidabad and Birbhum Behrampore (JangIpu~ Cotton KhIdI CIuIaIr 

26. MIIda MIIda Khadi Cluller 

27. Asaam Nabsri Mukalmua SIlk !<hid CIuIler 

28. NagIIInd Oimapur Dimapur KhIdi CIuIter 

29. Uttar PradeIh Gorakhpur Gorakhpur Cotton Khadl CIuIIiIr 

30. Sultanpur Tlkarmafi Woollen & Cotton KhIdI CIuIaIr 

31, Rae Bareli Rae Bareli KhadI CIuIter 

32. L.ucknoW BIharIidI KhIdi CkIIter 

33. SilapUr Altlria KhIdi CIu8IIr 

CoIf au .. ,. 
1. Kerala Thiruvananthapuram Chirayinkeezhu Coir CIuIIer 

2. Kozhikode BIypore Coir CIuIlIr 

3. KoUam MangId Colt CIueIIr 
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4. KoItayarn \IeIIanadu Coif CIuIl8rI 

5. llmll Nadu SIIIm BIIem CoIr CiuIIIr 

6. SIvagangai SIgImpunert Coir Cluller 

7. Theni PeItyIkuIam Co/r CiuaaIr 

8. ThInjIvur PIltukotIaI Coir Clulter 

9. CucIdaIor8 CuddaIore Cor Clulter 

10. VeIIora VeIIont Coir Cluller 

11. Karnataka HuIn Ha.n Coir CIuIter 

12. BIngIIore ChInnIpItIInIm CoIr CIuIIer 

13. lumkur GWbi Coir Clusl8r 

14. Haaan AnIikM Coif Clutter 

15. Andhra PIIdeIh GodIWIri CoirCIulter 

16. SrIkakuIam Srikakulam Coir Cluster 

17. Orilla JagItaignhpur AIanIhat Coir CIuIIIIr 

18. Purl 9IIdIigoII Colt CIuIter 

19. Goa NoI1h Goa MorgIm Coir Cluater 

20. lIkItIadwaep UT of lak8hadweep AndroIh Coir C""'r 

21. PondIcheny PoncIIcheny Pondicherry Coir CIuIIer 

22. AuIm GUWIhati Menu Coir auatar 

23. Welt Bengal Paraganu DhInctlIIbria Coir CIuIIIIr 

24. Gujarat Bhavnagar MIhwa Coir Cluater 

25. ~ Ind NicatJer Rlngat Rangat-MidIIe AndImIn CoIr au.ter 

26. Tripura" 1.". CoIr CIuIaer 

YIIIIgt InduIIrtII CIuItIrI 

1. Andhra Pradlah DMra KondI DMra KGnIdI ..... CIuet8r 

2. Ananalapur ~ Agan.IIi Ciuller 

3. ChIttor ChIIIor, Wood Carving Craft Clulter 

4. ViziInIgIram Roofing tills 

"One duster, accorded 'In principle' approval by sse for the State of Trtpura, t.s ~ be identified by CoIr Board. 
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5, AsIIm 8IIpeIa Barpela CIne & Bamboo CIIfII CIIftIIr 

6, Dhubri Lalchinani CIne & Bamboo CIu*r 

7, Muzatflrpur BIt KeepIng CIUIW 

8, GopIIgInj MIhII RMII' Shell BlaIn 

9, Ha~ KImII HIndmIde PIPII' 

1O, Hiller WoodIn bIadI CIuIeIr 

'" AmbaII lIIIher goodI 

12, HimIchII, PfIdIIh Una Una Plant Fiber au.r 

13, JImmu end KuhmIr 8aIImuII Baramull Aja MInda GIIIbI Et,IInIdII, a..r 
14, Jammu Jammu BIt kItpi"ll CIuIIIr 

15. L.adIIch SeIbuc:hIIhom CkIIItr 

16. MIhIrIIhIIa SirdlucbV Food PIOCIIIIng CIuIIIr 

17. ChIndrIpur GadehIIOII PaltIry CIuItIf 

18. Wan.III AmerlVIIhI WIitha BIt KIIpiIg CIuIIIr 

19. ~ Mahatma GIncIII ~ SImIty 

20. KorIput Umri Luther CIuItIr 

2" DauII 0. ... Pdtery CkIIIIr 

22. EIIkIr* Pugal Textile CIIfII CIuIIIr 

23. Tamil NIdu Thlnjawr NIchyarkoII .". MellI PnIduaIIon au. 
24. DIndiguI SkIcIIa & AyurwcII CIuIIIr 

25. KanyIkumIri KIny8Iwmari PoIIIIy CIu* 

28. MathandIm Marthlndam BaIktIpiIg CIu* 

ZT. CoimbItOiI ThiNc:handUr AgaItIIIhi Ck* 

28. UltIrIiIChll ChImaII Bee kIIpiIg au. 
21. UlIIr PradIIh MoIaCIIt.I Horns & Bone ProducII 

30. Sc*npUr AmII PIOCIIIing 

31. I<InnIUj Klnnauj AgarbIlthi CIuItIr 

32. YarInUi Mauri CIne • 8ImboO CI&* 
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33. ludInow ChIkIn HIndicnIft 

34. Saharanpur Honey pI'OCIIIiIg CIuIter 

35. l.ucknow ChIkIn CIuIttr 

36. Tripura Tripura West GancIIigfIm Crafts Pftx:eaIng CIuar 

37. Agartllia Bee KeepIng CIuetIIr 

38. Welt Bengal North 24 PargM18 Bee KeepIng Qulter 

39. Ltlrshi:tabad Cane & Bamboo CIuIIer 

40. Chhallllgarh Ralpur EIdaI Bell Metal CIuater 

41. Kamatalca Charajneglr Sisal Fib" CIuster8 

42. ..,.. MyIoIe Wood WOItI 

43. KeraIa Wayanld Kalpelta Bamboo ClIft cu.r 
44. Kozhikode Bee Keeping Indullry & Honey PICCIIIIng 

45. Punjab Patiala Phullcari Clueter 

46. HoahIarpur Woodin Hanclcratt CkIatIr 

47. Ferupur Deei PunjIbi JuIi 

48. Mldhya PrIIdeIh Bhopal Balaghat Bamboo Crab CIuIItr 

49. Hoahangabad LacCluater 

SO. Gujarat VaIIad Neeta Cluster 

51. Arunachal PI'ICIHh Low SWanIirI Ziro TrIdiIIonaI 0... MIIdng CIuAIr 

52. MIzorIm AIzwaI Cane & Bamboo CIuIIIrI 

53. ..... JaintIa HiIII DweIopment of TIIdIIionII BImboo & HandicrIItI 

54. Manlpur Thoubal CatpanIIy ~r 

55. Chandet Pallal Cane and Bamboo CIuIler 

56. lAchrW ~ PonIry CIuIeIr 

57. Nagaland Momown Montown Cluettr 

58. Sikkim South SIciim Bee Keeping cu.r 
59. Jlarkhand Cluster to be idenIIIIed" 
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New EngInMr'rng CoIIegH In tc.rnataka 

942. SHRI IQBAL AHMED SARADGI: Will the MinIater 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether 30 new proposals for engineering colleges 
from Kamataka have been received by the Govemment; 

(b) if so, whether as many 24 colleges have applied 
for permanent affiliation; 

(c) if 80, the number of seats likely to be increased 
this year. if approved by the Government this year; 

(d) the total engineering colleges functioning in the 
State at present; and 

(e) the time by when the proposals are likely to be 
approved to help in improving the seat availability in the 
State? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) No, Sir. 

(b), (c) and (e) Do not ari8e. 

(d) There are 145 Engineering Colleges in Kamataka. 
which are approved by All India Council for Technical 
Education (AICTE). 

RIght to .nformIItJon Act In School SyI.lbue 

943. SHRI ANANDRAO VITHOBA ADSUL: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether there is a persistent demand from the 
experts to incorporate the text of the Right to Information 
Act, 2005 in the school and college curriculum acto88 
the country; 

(b) if so. the reaction of the Union Government 
thereto; and 

(c) the steps taken by the Goverrvnent in this regard? 

THE MINISTER OF STATE IN THE MrNlSTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (c) No, Sir. However Right to Information 
Act. iii mentioned in the following textbboks brought out 
by NCERT. 

(i) -Politics in India since Independence- (textbook 
in Political Science for Class XII). 

(II) -Indian Society" (t8ldbook In Sociology for Clue 
Xii). 

(iii) -Democratic Polltics-II- (textbook In Political 
Science for Clua X). 

Compatltlon with MuItI-NatIoMI Com ...... 

944. SHRI G. KARUNAKARA REDDY: 
SHRI V.K. THUMMAR: 
SHRI JIVABHAI A. PATEL: 

Will the Minleter of MICRO. SMALl AND MEDIUM 
ENTERPRISES be pIeued to ..... : 

(a) whether with the .ntry of multinational c:ompanIee 
in products manufactured in Nr.1 .reas. .gra-baed 
Industries are facing ItIff competItJon .nd cIoeure of unlit; 

(b) if so. the details thereof; 

(c) the ateps tM8n by GoYerrwnenI to pnnct rural 
industries from closure; 

(d) the details of .mpIoyment provided by rural 
industries during each of the last three years. State and 
Union Terrltory-wtee; 

(e) the number of egro-bued 8I11erpri8ee being run 
by the multinational companies In the vicinity 01 big cIIIeI 
during the last three ye .... ; and 

(f) the effect of theae compMiae on the email and 
medium industries? 

THE MINISTER OF MICRO, SMALL AND MEDIUM 
ENTERPRISES (SHRI MAHABIR PRASAD): (a) to (c) 
With the globall8allon of Indian economy, the InduItriea 
in the country. including agro rural InduItrIea ... up with 
the uaIstance provided through the KhadI and w.ga 
Industries Commission (KVIC) ar. facing gr •• ter 
competition in the market. The Govemmant has adopted 
the policy of strengthening the agro baaed nnJ induatrIea 
80 that they remain competitive in the market economy 
and generate new job opportunlllas. To atreI tgthen the 
cottage and rural industries .nd make them competitiva, 
Govemment has been Implementing achemee like Internt 
Subeidy Eligibility Certificat. Scheme (ISEC) providing 
8ubsidised fat.. of interest on bank lo.na. Product 
Development Design intervention and oacUging (PRODIP) 
Scheme for improving designs and Ru'" Employment 
Generation Programme (REGP) for setting up village 
industries by providing aub8idy in the form of margin 
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money. Asai8tance Is provided to khadi and village industry 
units to participate in exhibitions at the national, sub-
nalional levels, etc. for improving marketing of both khadi 
and village industry products. These facilities are available 
10 all eligible cottage and rural Industries. Further, "Scheme 
of Fund lor Regeneration of Traditional Industries 
(SFURTI)" a Central Sector scheme has been launched 
in 2005-06 for the development of around 100 traditional 
clusters in khadi, village industries and coir sector. The 
Scheme envisages need-based assistance for replacement 
of production equipment, setting up of common facility 
centres (CFC), product development, quality Improvement, 
improved marketing, training and capacity building, etc. 

SI.No. Sector 

(d) The State/Union-Territory-wise details of 
employment provided by khadl and village industries 
during 2004-05, 2005-06 and 2006-07 are gwen in the 
enclosed statement. 

(e) The Ministry of Micro, Small and Medium 
Enterprises does not maintain specific data on agro based 
enterprises run by Multi National Companies in the viclntIty 
of big cities on a yearly basis. However, the details of 
Foreign Direct Investment (FOI) Inflows in various sector 
of .gro and rural industries during April 2004 to March 
2007 as fumlshed by Ceptt. of IPP, Ministry of Commerce 
& Industries, ara given below: 

(Amount in million) 

Amount of FOI Inflows· 
(In Indian Rupees) (In US Dollars) 

Percentage of 
total Inflows 

1. Food Processing Industries 

2. Vegetable Oils and Vanaspatl 

3. Agriculture Services 

4. Sugar 

5. Tea and Coffee (Processing 
& Warahousing Colfee & Rubber) 

6. Coir 

Total 

7,949.52 

1,670.43 

1,173.54 

1,005.65 

345.93 

49.57 

12,194.65 

1n.37 

37.62 

26.52 

22.48 

7.63 

1.10 

272.73 

65.19 

13.70 

9.62 

8.25 

2.84 

0.41 

"Note: Amount IncIucIn the Inflowa racalved through SIAlFIPB route, acquisition of existing share. and R.serve BlInk of India's 
automatic route only. 

(f) The PI'OC88HS of liberalization and globalization, 
whHe expoling the micro and small enterprisea including 
thoee baaed In rural areas and agro based manufacturing 
enterpriaea to competition, also provide them with 
opportunities of growth by accessing extemal markets. 

The number of micro and small enterprise8 (Including 
those based in rural areas) has been progressively 
Increasing. Furthennore, the growth rate of production of 
micro and small enterpri&ea, at conatant prices, has been 
higher than the overall industrial sector consistently for 
the last 15 years or so. 

sm,,,,,,.nt 
SMt".Union TerritoI}' (UT)-wiu de/Sils of employment under the Khlldi lind VINII.9I' 

Industties ssctor during 2OOtI-05, 2005-06 .nd 2006-07 

SI.No. StateslUTs Employment (Iakh persona) 
2004-05 2005-06 2006-07 

2 3 4 5 

1. Chandigarh 0.15 0.15 0.15 

2. Delhi 0.31 0.31 0.31 
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2 3 4 5 

3. Haryana 1.91 2.17 2.45 

4. Himachal Pradesh 1.33 1.46 1.83 

5. Jammu and Kashmir 1.46 1.65 1.8i 

6. Punjab 2.37 2.51 2.88 

7. Rajasthan 5'.96 6.59 7.04 

8. Andsman and NIcob.r lalands 0.15 0.20 0.20 

9. BIhar 2.70 2.83 2.98 

10. Jharkhand 0.24 0.28 0.35 

11. Oriaaa 2.36 2.44 2.81 

12. West Bengal 5.58 5.95 8.44 

13. Arunachal Pracleah 0.03 0.05 0.07 

14. Assam 1.65 2.15 2.41 

15. Manlpur 0.64 0.64 0.88 

16. Meghalay. 0.31 0.33 0.35 

17. Mizoram 0.29 0.41 0.64 

18. Nagal.nd 0.36 0.41 0.44 

19. Tripura 0.37 0.39 0.45 

20. Sikkim 0.11 0.17 0.1i 

21. AnttIr. Prade8h 4.88 5.56 8.18 

22. Kamataka 2.98 3.19 3.82 

23. Karala 3.03 3.35 3.63 

24. Lakahadweep 0.01 0.01 0.01 

25. Puducherry 0.09 0.08 0.08 

26. Tamil N.du 12.68 12.93 13.21 

27. Dadra and Nagar Haveli 0.01 0.01 0.01 

28. Goa 0.14 0.15 0.18 

29. Gujarat 1.14 1.37 1.62 

30. MaharUhtra 5.89 6.20 8.47 

31. Chhattilgllh 0.41 0.85 0.83 
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32. Mac:llya Pradesh 2.68 

33. Uttarakhand 0.63 

34. Uttar Pradesh 13.86 

Grand Total 76.78 

Minerai Producing Dlatrlcta 

945. SHRI NAND KUMAR SAl: Will the Minister of 
MINES be ploased to state: 

(a) whether out of the top 50 mineral producing 
district, a4 fell under the 150 most backward districts list 
of the Govemment; 

(b) if so, whether Centre for Science and Environment 
has made any study and released a report in this regard 
as reported in the 'Hindu' dated December 22, 2007; 

(c) if so, the details thereof; 

(d) whether the wealth trom mining does not go back 
to the mining areas of the country; 

(e) it so, the reaction of the Govemment thereto; 
and 

(I) the remedial measures taken by the Government 
lor the development of such mineral rich backward districts 
of the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES (DR. T. SLJBBARAMI REDDY): (a) Most of mineral 
bearing areas are located in backward regtons of the 
country. 

(b) and (c) The report released by Centre tor Science 
and Environment on this issue is not availabJe in the 
Ministry. 

(d) to (f) State Govemments are the owners ot the 
mineral wealth located in their State. Royalty on minerals 
extracted trom any State is coUected by respective State 
Government and utilised as per their budget. Many 
companies engaged in mining ventures have undertaken 
social and developmental initiatives tor the areas adjoining 
their mining operatiOns. Apart trom this the Government 

4 5 

2.87 3.09 

0.73 0.86 

14.51 15.06 

82.n 88.9288.92 

has also enunciated National Resettlement and 
Rehabillmtion Policy to address the concerns ot project 
affected persons. All mining projecta are permitted only 
after statutory Environmental and Forest clearances, which 
includes compensatory forestation and deposit of Net 
Present Value (NPV) ot the land with the concemed 
authorities. 

Shortage of Teachet'llProfe.80r. 

946. SHRI SUGRIB SINGH: 
SHRI KISHANBHAI V. PATEL: 

Will the Minister ot HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether there is a shortage of teacherslprofe88ors 
in Central universities Indian Institutes ot Technology and 
Indian Institutes ot Management In the country as reported 
in the 'Hindustan' dated December 9, 2007; 

(b) if so, the details thereof; 

(c) the details of the actual and sanctioned strength 
ot teachers! professors in euch Universities, IITs and liMa 
in the country; 

(d) whether many research programmes have suffered 
due to shortage of teacherslprof888Ol'l In such institutions; 
and 

(e) it so, the steps taken by the Govemment to flll 
the vacant posts ot teachers/professors? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) to (e) In so tar as Central 
Universities are concerned, each Central Universtty is 
governed by its individual Act of Pat1iarnent and the 
Statutes made thereunder. In terms of the relevant 
Statutes, the appointments to the teaching posts In 8 
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University .,. made by Ita Executive Council on the 
recommendatiON of a Selection Committee constlIuted In 
accordance wiIh the proviaiona of til... Statutes. The 
Selection Committee InclucIee, inIttIr-.liII, a nominee of the 
Visitor. In view 01 the foregoing, while this Ministry's role 
limited to providing the Visitor's nornlneea to the Selection 
Committees, the Govemmenta through the Univ • .rsJty 
Grants Commlasion (UGC) keeps reminding the CentraJ 
Universities to fin the vacant poats. This Is, thus, a 
continuous proceu. According to the information provided 
by the UGC, 7288 teachers were In position against the 
sanctioned strength of 9164, as on 31st March 2007, as 
per the Univeretly-wtee bMak-up given In the encIoud 
statement-I. 

Similarty, the Indian inItitutea of Technology (1ITs) and 
the Indian lnetilutea of Management (liMa) being the 
autonomous lnatttutiona, thenJcrultment of faculty la don. 
by them as per their respective Statut .. and Memoranda 
of Associationa (MoA). respectively. and not by the 
Government. Recruitment of faculty la a continuous 

process and au out "'orla are made by the lnetttut. to 
fin up the vacant posts. According to the Infotmatlon 
furnished by the IITs. 2617 teachera went in poeItIon 
against the sanctioned strength of 3499 during 2OO7-oa, 
as per the Institute-wise brNIc-up given In the encIoeed 
statement-II. As regards liMa. 335 teachers w.... In 
position against the sanctioned strength of 395 .. In 
March. 2007 ... per the InstItute-wtee bre.k-up given In 
the encIoaed statement-III. 

Some Institute. have report.d that re •• arch 
programmes have suff.red due to shortage of teacheral 
profeuors. 

Taldng note of the Ihortage of teechent, the Centraf 
Government has alr.ady .nhanced the age of 
superannuation from 62 to 65 years In raepect of teachers 
of centrally funded teachnlcal and higher educational 
institutions under the purview of the Ministry of Human 
Resource Development. 

Ctlnlnll UnillflNllly-wistl S6J7CIiontId tII7d IIC/uIII s/Mnglh 01 ItNIchIng po6Is .8 on 3'" MlfIDt 2tJtJ7 

SI.No. Name of UniverIMy Sanctioned Posta Actual IIrIngIh 

P A SL/SG L 0 Total P A Sl/SG L 0 TaIII 

2 3 4 5 6 7 8 9 10 11 12 13 14 

1. Aligarh MuslIm UniYefIity 180 359 184 673 1396 276 435 171 270 374 1528 

2. Banaras Hindu Univeraity 257 540 1035 1832 458 411 ae 3SO 1306 

3. Delhi Univenity 212 440 504 91 1251 174 305 12 'S7 55 843 

4. Hydarabad UniYeraity 86 135 145 388 123 94 15 51 281 

5. JamiI MIlIa IIIImiI 100 170 417 45 732 80 136 344 40 800 

6. JaWhaRal Nehru UniverIity . 134 220 215 569 180 149 122 451 

7. North Eastem HII UniverIity 79 111 149 339 57 95 18 121 211 

8. Pondicheny UnivefIity 31 68 118 217 23 57 0 101 0 ,., 
9. VISVI Bharati 53 112 323 167 655 40 92 n 195 146 562 

10. Assam Uni¥8rsity. 34 67 133 234 20 45 111 116 

11. Tezpur UIMrIIIy 25 38 85 148 15 29 13 48 105 

12. Nagaland University 32 56 108 5 201 15 38 64 118 

13. MIzoram UniYaIlity 28 45 164 237 22 38' 13 116 ~ 213 
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2 3 4 5 6 7 8 a 10 11 12 13 14 

14 B.BAU. 16 23 47 86 7 10 21 38 

15. M.G.A. HndI Vllhmldyalaya 9 9 26 44 5 5 22 32 

16. M.A.N. Urdu University 15 34 n 128 15 32 86 113 

17. Univer8Ity of ARahabad 59 149 330 538 183 75 74 332 

18. Manipur University 26 62 105 193 5 ·34 70 10 119 

TOIaI 1376 2642 184 4654 308 9184 1. 2081 475 2391 841 7288 

AA on 25th Feburary, 2008 
P: Protaator 
R: Reader 
L: Lecturer 
SL: Senior Lecturer 
80: Selection Grade 
0: Othera 

Bllltemen' II 

Indian InslituttJ 01 TtlChnoiogy (lIT}-wistI SIIncfiontK/ Md IIC/wl 811W1g1h 01 INchIng fJO$I8 tl/fing 2007-08 

S.No. Name of the Institute Sanctioned strength Actual Itrength 

1. liT, Kharagpur 736 501 

2. liT, Kanpur 406 325 

3. liT, Delhi" 540 429 

4. liT, Bombay" 525 399 

5. liT, Guwahati 213 194 

6. liT, Roorkee 575 365 

7. liT, Madras 504 404 

"Information relates to 2006-07 academic •• 8IIon. 

Sflltement II' 

Indian Institute 01 M.JfIIIgtIfT1tII1I (liM)-wiSil SIInction«J 8I1d 811'111'1{/1h 01 IMChIng po8IS t1urIng MM:h, 2007 

S.No. Name of the Institute Sanctioned strentgth Actual strength 

1 11M. Ahmedabad 86 83 

2. 11M, Bangalore 89 74 

3. 11M, Calcutta 88 70 

4. 11M, Lucknow 60 80 

5. 11M. Indore 33 31 

6. 11M. Kozhlkode 40 17 
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I....... of Multl-Purpo.. Natlonlll identity C.rd, 

947. SHRI RAGHUVEER SINGH KOSHAL: 
SHRI SARBANANDA SONOWAL: 
SHRI BRAJA KISHORE TRIPATHY: 
DR. LAXMINARAYAN PANDEY: 
SHRI KIREN RIJIJU: 
SHRI CHANDRA MANI TRIPATHI: 
SHRI MILIND DEORA: 

WID the Mlnllter of HOME AFFAIRS be pleased to 
state: 

(a) whether the Union Govemment has received 
reports from the State Govemment for isaulng Photo 
Identity Cards mandatory for citizens of neighbouring 
countries residing in the.. States; 

(b) If so, whether the Government has fonnulated 
any scheme to prepare a 'National Register of Citizens' 
and Issue multJ-purpo.. National Identity Carda for the 
personal Identification of the citizens of the country; 

(c) If so, the details of the said scheme alongwlth 
the status thereof; 

(d) the total funds allocated to each State for the 
said purpose; 

(e) the details of those States in which this work has 
been started and completed .. on date under Ph ... 1 of 
the .. Id scheme; and 

(f) the time by when this work is likely to be started 
In the remaining Stat .. ? 

THE MINISTER OF THE STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI MANIKRAO HODL YA GAVIT): 
(a) to (f) No, Sir; there have been no such reportB. But 
the Govemment propoaes to Issue Multi-purpose NaIIonaI 
Identity (smart) Card (MNIC) to the citizens in the coc.nry. 
TM project envisage8 providing unique National IdentIIy 
Number (NIN) to each person in the Nation Population 
Register (NPR). However, keeping In view the compIIxiIIII 
Involved both in the pr0C88881 and technology, , plot 
project has been under implementation on an expertmentaI 
basis covering a population of 30.95 Iakha in the selected 
areas In 12 Stat. and 1 Union Territory; namely Andhra 
Pradesh, Alsam, Delhi, Goa, Gujarat, Jammu and 
Kuhmir, Rajasthan, Tripura, Uttar pradesh, UttaranChaI, 

Tamil Nadu, West Bengal and Pudducherry. Under the 
pOot project identity (smart) cards are being Iaaued to the 
citizens of age 18 years and above. 

The production and distribution of identity cards has 
been undertaken through Central Public Sector 
Undertaking (CPSUs). This wu to be completed by July, 
2007. But due to time taken in sourcing or raw materials 
and stabilization of rejects during personalization. this has 
taken time and will be completed by March. 2008. An 
amount of Rs. 44.36 crore hu been sanctioned for the 
pilot project. 

It il proposed to decide on the Implementation of 
the scheme In the entire country in the light of the 
experiences gained and lesaons leamt from the pilot 
project. 

{Engli8hJ 

Security Cleal"lnce of Hydro electric Protects 

948. SHRI BRAJA KISHORE TRIPATHY: 
SHRI NAND KUMAR SAl: 

Will the Minilter of HOME AFFAIRS be pleased to 
state: 

<a) whether the Govemment has decided to make 
security clearance of hydro electric projects In border 
areas of the country compul8ory; 

(b) If 50, the details In this regard; 

(c) whether the Government has set up an inter-
ministerial task force to look Into the lasus; 

. (d) If 80. the details of the recomrnendatlon made 
by the laid task force; 

(e) the action taken by the Government on euch 
recommendations; and 

(I) the steps taken by the Govemment to check 
unneceNary delay in clearance of these propos.lsI 
projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
and (b) No. Sir. However, 88 per existing practice. all 
Hydro Power Projects of PSUs Involving foreign 
companies or foreign collaboration in border are.. need 
security clearance. 
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(c) No, Sir. 

(d) Does not arise. 

(e) Does not arise. 

(f) Does not arlee. 

III",. Shlkshll A~ 

949. SHRI ANANDRAO VITHOBA ADSUL: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government has launched special 
drives under the Sarve Shiksha AbhIyan to bring the 
remaining out of school children Into the system, flU up 
the remaining vacancies of teachers, eliminate the 
remaining infrastructure gaps and Improve the quality of 
education; 

(b) if so, the detalla thereof and the steps taken by 
the Union Government in this regard; 

(c) whether the Union Government proposes to give 
special assistance to those States which have 
implemented SSA aatlsfllctorily: and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (d) The Sarva Shil<sha Abhlyan Is being 
implemented in all districts of the country to achieve the 
goal of universaJization of satisfactory quality of elementary 
education in a time bound rnanner in the miaaion mode. 
For this purpose provision has been made for, InltJr slis, 
opening of 275585 new schools, construction of 210883 
school buildings, 815517 additional classrooms, 188832 
drinking water facllitie6, 244297 toilets and the recruitment 
of 11.32 lakh teachers. The sanctions under SSA are 
contigent upon the State needs and their performance 
level. 

The Indu.trle. (Dewlopment end Regulation) Act 

950. SHRI IQBAL AHMED SARAOOI: Will the MInister 
of MICRO, SMALL AND MEDIUM ENTERPRISES be 
pleased to state: 

(a) whether in order to liberalize small scale 
industries, the Government proposes to remove a 
restric:tive clause In the induetriea (Development .nd 
ReguIeIIon) Act, 1951 that prevented non-SSI playera from 
setting up small units; 

(b) If 50, whether the number of items reserved for 
smaH-scaie industries will remain the same at 114 and 
the restrictive clause win continue; 

(c) If so, the time by when the Government is 
conSidering to regulate the said act; and 

(d) the extent to which It will be beneficial for sma/I 
scale indu ... tries? 

THE MINISTER OF MICRO, SMALL AND MEDIUM 
ENTERPRISES (SHRI MAHABIR PRASAD): (a) The 
Department of Industrial Policy & Promotion, Ministry of 
Commerce & Industry, has laid the draft order regarding 
rescinding of Notification No. 857(E) dated 10 December 
1997 and subsequent amendments made thereto on the 
Table of the two Houses of the Parliament. 

(b) The number of products reserved for exclusive 
manufacture by Micro and Small Enterprises Is presently 
35. 

(c) and (d) The rescinding of the Notification No. 
857(E) and subsequent amendments made thereto would 
enabte the MSMEs to acc:ue alternative sources to meet 
their credit/equity requirements for acceSSing modem 
technology and enhancing their competitiveness. 

HIV C .... In ..... MIlttary Forces 

951. SHRI SUGRIB SINGH: 
SHRI KISHANBHAI V. PATEL: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether personnel of Para MiHtary Forces (PMF) 
are exempted from compulsory AIDSIHIV test in the 
country; 

(b) if so, the details and the reasons therefor; 

(c) whether a large number of PMF personnel are 
suffering from AIDS/HIV; 
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(d) If 110, the total number of such C8II88 reported 
during each of the luttlne yeera, .. on date, force-
wiM, rank ..... ; 

(e) the ru.mber of jaw... who have died due to 
such diaeae during the saki period, force-wi8e, rank. 
wise; 

(f) whether the Government has made any study to 
find out the main factors l'8IpOf'I8ibIe for such increasing 
trend among jawans of PMF; 

(g) if so, the details thereof; and 

(h) the remedial measures taken by the Government 
to check such IncnuIng trend? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHAt SHR4PRAKASH JAISWAL): (.) 

and (b) There Is no compulsory teetIng of Central Para 
MttIIary Force personnel for HIVIAJOS .. per the NatIonal 
AIDS Prevention and Control Policy. 

(c) and (d) The numbe .. of HIVIAIDS cues detected 
through voluntary t8ltlng during the Jut three yeaq fon. 
wtee rank-wlae Is encIoMd .. etatement.l. 

(e) The Foree·wise, rank·wlse number of CPF 
peraonnel died to HIV/AIDS fa encIoeed .. statement·lI. 

(f) to (h) Lack of awareness regarding the mode of 
tranamlaalon of this infection fa stated to be the prtmary 
reason for Its spread. Meaau.... have been taken for 
prevention from HIVIAIDS In accordIIlCe wtth ActIon Plan 
prepared by the Ministry, under the guidance of a htgh 
level Task Force. 

.,.,.",.", I 

HIWAIOS c.. RtIpOIttId dtHing 1M .., thIN JlUI3: Y_r-'" FoIw-.... , RMt· ...... 

Rank 2005 2006 2007 2008 Total 

2 3 4 5 6 

AR 

Inspector 0 0 2 

Sub-Inspector 5 5 5 0 15 

Head Constable 16 40 25 84 

Constable 60 99 58 2 219 

Total 84 145 88 3 320 
r 

BSF 

Sub-Inspector 4 2 2 0 8 

Head Constable 2 7 18 0 25 

Constable 38 63 74 0 175 

Followers 10 12 17 0 39 

Total 54 84 109 0 247 

CISF 

HeadCOI'\8IabIe 3 0 5 

Constable 5 2 4 0 11 

FoIIower8 2 2 0 0 4 

Total 10 5 5 0 20 
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1 2 3 5 6 

CRPF 

lnepec:ter 1 3 0 0 4 

S~lnapector 2 3 0 6 

ASI 0 3 0 0 3 

Head ConatabIe 14 64 40 0 118 

Constable 46 71 55 0 172 

FoUOW .... 6 18 13 0 35 

Total 68 159 111 0 338 

ITaP 

Sub-lnepec:tor 0 0 0 1 

Head Conatable 1 0 4 0 5 

eon.tabIe 3 3 5 0 11 

Total .. 3 10 0 17 

sse 
Inspector 0 0 0 

ASI 0 1 0 0 

Head ConatabIe 0 0 2 

Constable 1 8 0 8 

Total ... 7 0 12 

NSG 

Head ConatabIe 1 0 2 

Conatable 0 2 0 3 

Total 3 0 5 

.,.,."..", " 
OMIII c... dull to HIVlAIOS tailing 1M /at IIt,.}WI&" Y..,.-.... , Fotr»-'" R6n1r-wistl 

Rank 2005 2006 2007 2008 Total 

2 3 4 5 6 

Head Constable 2 0 4 

ConebIbIe 11 9 7 0 27 

Total 12 10 9 0 31 
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2 3 4 5 6 
BSF 

Sub-Inspector 0 0 0 

Head Constable 6 6 0 13 
Constable 9 16 10 0 35 

Followers 2 2 8 0 12 

Total 13 24 24 0 61 

CISF 

ASI 0 0 0 

Head Constable 1 1 0 3 

ConatabIe 8 8 5 0 17 

Followers 0 0 2 0 2 

Total 7 8 8 0 23 

CRPF 

Head Constable 5 6 6 0 15 

Conetable 17 8 6 0 31 

Followers 1 0 2 

Total 22 14 12 0 48 

ITBP 

Head Con8t8bIe 0 1 0 0 1 

Conetable 2 0 0 3 

Total 2 2 0 0 4 

SSB 

Head Constable 0 0 0 

ConIIabIe 0 0 0 

Total 0 0 2 

NGC 

eon.tatH 0 0 0 

Total 0 0 0 
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Prtvlde Partlclpetlon In HJgher EdUCIItIon 

952. SHRI RAYAPATI SAMBASIVA RAO: WHI the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to etate: 

(a) whether University Grants Commla8lon favours 
conditional private participation in higher education; 

(b) if so, whether the Govemment has for publlc-
private participation in this regard; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) to (c) According to the Information 
fumished by the University Grants Commlaalon (OOC) 
during XI Plan, UGC hu con8lltuted a Commltt .. under 
the Chairmanship of Prof. K.B. Powar, former Secretary 
General of Aaoclation of Indian Unlvel"lltle8, to formulate 
the Action Plan for Identifying various modee of public-
private participation to promote Higher Education. 

rrra,..lionj 

Functioning of Technical Untver.ItIn 

953. SHRI V.K. THUMMAR: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleued to 
state: 

S.No. 

1. 

2. 

3. 

4. 

Name of \he IlIItitute agent which 
comp/llnt was I'8CIived by 

AlCTE during lilt two years 

2 

Aishiraj Institute of Tecnnology, Indore 

Ahmedabad Institute of Technology, AhemcIab8d 

NAI Institute of Infonnatlon Science and Tachnology 
Bhopal 

University Institute 01 Technology Rajiv 
Gandhi Technical UtWeIlily, Bhopal 

(a) whether All India CouncIl for Technical Education 
(A.I.C.T.E.) monItonI the functioning of various technical 
univerdlea and private and Government colleges; 

(b) If 80, whether A.I.C.T.E. haa received complaints 
relating to functioning of such Unlverllty and colleges; 
and 

(e) If 80, the action taken against theM coIlega and 
unlveraltiea alongwith the namee thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) A" India Council for Technical 
Education (AICTE) monitors the functioning of colleges 
Imparting technical 1ducaIion. Aa per the judgement of 
the Hon'ble Supreme Court In Bharticluan University and 
others Va. AICTE, universities Imparting technical 
education need not Mek prior 8ppf'OVai from A1CTE for 
.ettlng up facultlelldepartmentl or .tartlng courees 
programmeI In the fteIcI of *=hnicaI edllcation. However, 
theM unlvera111e8 are required to I'nIIinIain the norme and 
ItandardIt prescribed by AICTE. 

(b) and (e) lilt of InItIIutionI against whom complaints 
have been received by AICTE during last two years and 
status of action taken againlt them are given in the 
encloMd statement. 

3 

To be pnx und in the appra/III comrnItlee II1IIIIng for IIdInIion of approval 
for 2008-08 for Its rac:ornmendItIo. 

To be proclllad in the IppI'IIaaI commIIIIe m.IIng for IIdInIion 01 approval 
lor 2008.()9 lor its recommendIlian8. 

To be pOIlU.ad in !he appI'IiaII commIDae milling tor...aanaion of appovaI 
for 2OQ8.09 for Its rec:ommendIItionI. 
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5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

PHAlGUNA 14, 1929 (Sat.t) 

2 

JawIIhIrtII Nehru College 0/ Rata/wa, Rewa 

Academy 01 ManIgement StudieI, DIhrIdun 

Har1al institute of Management & 
Tec:f1noIogrf, Gtlat. NoIda 

Dewan V.S. Institute of Management, Meerut 

Lotus Instilute of Management, Bareilly 

G .... Holda InItIIuIe of 
Technology, Greater Naida 

Bihar College of Pharmacy, Pltna 

L.Jyod Institute of Management & 
Technology. Greater Naida 

lnsIiIute of Management Science. lucknow. 

Greater Naida Inltltute of Technology. 
Gf8Iter NoIdI 

G.l. Bajaj InatItuIe of Management & 
Research, Greater Holda. 

Priyld8llhini College of Computer 
Sciences. Greater Noida 

Ku&hagra Institute of InfoImaIion & 
Management ScIence, Cuttack. 

XIYitr IIIItiIute of Social 8e(vice, Ranchi 

SI. Thomas CoIege of Engineering. CaIcutIa 

Jagannath IllIlItute of Engineering & Technology. Jagatpur 

ShiIIong e...,.,g & Management CoIIIgI, ShIang 

Krupajal Engineering College. Bhublneahwar 

Cambridge institute of Technology. Ranchi 

3 

SurpriIe villi concb:eId and .... cue ....... v.tIcItion of oompIiInce 
of Ihow-c:auIe IIIdIr PIOC8II IhroIqI villi. 

SUrptIIe ViaIt Con!iIcted & "POI1I ~ PVCIIII ~ 

Surprise ViaIt ConducIed & repoI1I being proclilid. 

SuIprIIe VIaIt ConducIed & IIportI being pnl ell •• d. 

Surprile VIall Conductad & ..,.. being protlilid. 

Surprile VIllI ConducIed & NpOrII being p!OC' ••• ~. 

Surprile VillI ConducIed & reporII being pnl C IIII ~ 

Under PRaIa. 

SurpriIe VIall ConcU:Ied & reporII being pi C C 1111 ~. 

SurpriIe VIllI ConducIed & ..... being .pnlcl.lld 

Malter 1Ib-juCb. The villi hal bien ooncIII*d ~ the e..m RegianII 
0fIice 10 V'IriIy the fIcts and the report ... been pi.- t.rot. .. Hon'bll 
Court for further ..... ry ICIIDn. 

The viIit ~ and lie dIfiaIIIlCieI .... bien ~ 10 .. 
inIIiIuIion for compliance. 

The villi twa been conduafed and .. IftIIIIIr pIICId tIIfcn ~ 
CommiIIe tor ill COIIIidIrIIion. 

The villi conduc:IId and !he dIfIciII. tIM bien CDIIIIIIIftc:II 10 .. 
inIftIIion for compiaIlCI. 
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2 

24. Ramgovind Institute of Ted1no1ogy, Kodenna 

MARCH 4, 2008 

3 

The visit has been conducted end the cIIfIcIencIII hM ~ comrnunic:IIed 
to the institution for compliance. 

25. Mahavir Institute of Engineering & Technology, Bhubanelwlr The visit has been condudIcI and the dellcllncial hIM ~ COII1mIIIIc:*d 
to the institution for compliance. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

36. 

37. 

38. 

39. 

40. 

41. 

42. 

43. 

44. 

45. 

46. 

Kalinga Institute 01 Industrial Technology, Bhubaneswar 

NIMT Institute of Agri. Businesa & Rul8l Mgt. College, 
KotpuHi 

Ramanujan College 01 Management Hodal, Farklabad 

Sri Srlngeri Sharda Institute 01 Management, 
Vasant Vihar, New Delhi 

Maharishi Arvind Institute 01 Science & Management, 
Jaipur 

Fore School 01 Management, New DeIhl 

Keahav College of Pharmacy, Kamal 

Somany Institute 01 Technology & Management Rewari 

NIMT Institute of Engineering & Ted1no1ogy, KeIhwInI 

Mati Mahal College of Hotel Management, Maogalore 

Bangalore Institute 01 Management SitudieI, BangaIore 

SSMRV College, BangaIore 

Sambram Academy of Mgt. Studies, Bangalore 

Alliance Business Academy, BangaIore 

Sambharam lnatilute 01 Technology, Bangalore 

Maamallan Institute of Technology, K.ancheepuram 

S.A.A. Engineering College, Kancheepuram 

Panimallr Engineering College, ThinNIIIur8 

St. Joseph's College 01 Engineering, Chennai 

Atharva College 01 Engineering. Mumbai 

Manoharbhai Patel Institute 01 Engineering & 
Tech., Gonc:ta 

Regional Office has been requested to verify the compIIint. 

(Increue withdrawal MBA 80(120) ExtenIion Is being kept pending for 
standalone college, sharing building with Engg. College. 

VIsit rtpOIt yet to be nI08ived from North Welt Regional Office. 

No aClion is required. 

No action is required. 

Reply being aought from college. 

VIsIt report yet to be received from North West RegIonal ofIIce. 

Land documents yet to be verified by "South Welt RegionII 0IIi0e. 

Institute put under No Idmlllion category. 

Institute put under No admillion category. 

Institute NMing as per norm. and No ICIIon Is nlqlilld. 

VIsit report yet to be received from South Welt RegIonal otrIce. 

Under procell. 

To be proces.ed in the appraisal commIIlee milling for IXiInIIIon of IppIUVII 
for 2()()8.()9 for its recommendations. 

Matter forwaniad to RegionaJ Office for verification. 

Matter forwarded to ntgional Office for verIficatioI •• 
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(EnglillhJ 

Export of Dillmond. and Gold ..... 11ery 

954. SHRI KISHANBHAI V. PATEL: Will the Minister J' COMMERCE AND INDUSTRY be pleased to state: 

(a) whether exports of diamonds and Gold Jewellel)' 
have registered growth during 2007·08 as compared to 
the previous year; 

(b) if so, the details thereof; and 

(c) the other sectors which have registered growth 
despite strong rupee appreciation against US dollar during 
the said period? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) Yes, Sir. 

(b) and (c) During April to October 2007, the overall 
gems & jeweUel)' exports retorded a growth rate of 
24.08% over corresponding period of 2006. Out of these, 
as per the available data for Aprll·May 2007, exports of 
cut & polished diamonds were USD 1866.99 Million, 
representing a growth of 21.16% over the corresponding 
period of 2006 and exports of gold jewellel)' were USD 
749.78 Million, representing a growth of 0.61% over the 
corresponding period of 2006. (Source: DGC&IS). During 
the period April to October 2007, exports In respect of 
agricultural & allied products, ores & minerals, chemicals 
& related products, engineering goods, electronic goods 
and petroleum products have also registered positive 
growth. (Source. DGC & IS). 

Monitoring of Fund. under ModemJ .... on 
of Police Force Scheme 

965. SHRIMATI P. SATHEEDEVI: WID the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether the Government has any proposal to 
monitor the utilization of funds provided under the scheme 
of Modernisation of Police Force; 

(b) if so, the details thereof; end 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 

to (c) To supplement the eIIorta of the State Governmenta 
in modernizing their police forcee, the Central Govemment 
has been implementing a Non-Plan Scheme namely the 
"Scheme for Modernization of State Police Forces" (MPF) 
Scheme. For monitoring the Scheme, the State 
Governments are periodically advl8ed to ensure optimum 
utilization of funds, furnishing utilization certiflcat.. In 
regard to the Central funds released during previous 
years, which Is a pre-requisite for release of funds during 
next financial year(s) and viall by Central Teame to the 
States. Besides, the matter regarding optimum utilization 
of funds under the MPF Is reviewed, In consultation with 
concerned States, from time to time. 

/TI'aI16MIionJ 

LNmlng Achievement Survey 

956. SHRI PARAS NATH YADAV: win the Minister 
of HUMAN RESOURCE DEVELOPMENT be pIeued to 
state: 

(a) whether the National CounCil of Educational 
Research and Training has conducted a learning 
achievement survey In the countl)'; 

(b) if 80, the main finding of the survey; 

(c) whether about thirty-one per cent of cIMa five 
students do not know vocabulal)'; and 

(d) if so, the steps taken by the Government In thil 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) and (b) The National Council of Educalion 
Research and Training has conducted a learning 
achievement survey at Class-V, In 33 Stat .. and UnIon 
TerritorieS covering 6828 echools and 84332 students, in 
2006-07. The survey has indicated a mean achievement 
ecore of 60.31% in Language, 48.48% In MathematicI 
and 52.19% in Environmental Studies. 

(c) The language test In the IUrvey contained 40 
questions on various competenciea, of which 5 .,.. on 
vocabulaly. 68.71% children could Bn8W8I' theM ~ 
correctly. 

(d) Under Sarva ShIkIha Abhiyan, MYerel actMtiea 
have been undertaken to ~ the quality 01 elementary 
education. 1hIa includes nICRIIIment of 8.32 IaIkh acdIional 



371 MARCH 4, 2008 10 OutIstions 372 

teachers to Improve the pupil teacher ratio, in-service 
training of teachers for a period of 20 days evety year, 
free distrbutlon of textbooks for primary and upper primary 
classes to about 6.5 crore Scheduled Caste, Scheduled 
Tribe and girl students, academic support to primary and 
~r primary schools through 6395 Block Resource 
Centres and 88352 Cluster Resource Centres and regular 
evaluation of students. 

/EngIish! 

Accee. to Secondllry Educdon 

957. SHRI ADHALRAO PATIL SHIVAJIRAO: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleaaed to &tate: 

(a) whether the Union Govemment has prepared any 
scheme to set up secondary schools within five km. and 
higher secondary schools within seven to 10 km. to 
provide easy access of education to the students as 
reported in the 'Hindu' dated February 15, 2008; 

(b) H so, the details thereof; 

(c) the time by when the ·univeraalieatlon of access 
to secondary education Is likely to be made; 

(d) whether the expansion of 88COndaIy education 
would involve, upgradatlon of physical infrastructure; and 

(e) if 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (e) Central Govemment has decided to 
implement a centrally sponsored scheme for 
unlYerealisation of access to and improvement of quality 
of education at secondary stage during the 11 th Five 
Year Plan. The objective of the scheme is to make 
secondary education of good quality available, accessible 
and affordable to all young persons by providing one 
secondary school within 5 kilometer of every habitation. 
The proposed scheme envisages: (1) provision of 
necessary infrutructure and reeource8 in the eecondary 
education eector to create higher capacity In aeconcIary 
schools In the country, and for Improvement In qudy of 
leaming in the schools; (ii) provision of filing the missing 
gaps In the existing secondary schools system: 
(III) provision of extra support for education of girts, rural 
chlldfen and students belonging to SClST, minority and 

other weaker sections of the society; and (Iv) a hofIatic 
convergent framework for Implementation of ¥ariou8 
schemes in secondary educatton. Some of tt* major 
components of the proposed scheme are: (i) new schools 
building, (Ii) additional rooms including classrooms, 
laboratories, computer room, library room. toUet etc., 
(Iii) teachlng-Ieaming aids. (iv) School grant (v) teachers' 
in service training (vi) additional teachers. (vii) research 
and innovation, (viii) curricular reforms and 
(ix) Examinations reformat etc. 

Performance of IPS Otftcere 

958. SHRI PRABHUNATH SINGH: Win the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether the Government of Maharashtra has 
forwarded a propoaal to the Government for eacking eight 
Indian Police Service (IPS) officers for poor pertormance 
and other reasons; 

(b) if so, the details and action taken by the 
Government In this regard; 

(c) whether the Govemment has any proposal to 
make it mandatory to review the pertormance of every 
IPS officer over 50 year age; 

(d) H so. the details thereof; and 

(e) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
to (e) Under Rule 16(3) of All India Service (Death~um
retirement Benefits). 1958 it is mandatory for the State! 
cadres to review the petfonnance of every Indian Polioe 
Service (I.P.S.) officer over 50 years of age. Accordingly. 
the Government of Maharashtra has forwarded a proposal 
in January, 2008 for review of 44 I.P.S. officers for 
continuance or otherwise in the service. 

Out of the 44 officers, the State Government have 
recommended 4 officers for premature retirement 8nCI 
review of 4 officers at a later stage. Such proposals are 
considered in the light of the ..... vant provisions of the 
Rules ibid.. 

SettIng up of .... Security Comml_lon 

959. SHRI HITEN BARMAN: WHI the Minister of 
HOME AFFAIRS be pleased to state: 
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(a) whether dthe 8tatea have _ up the State 
Security Commlaalon (SSC) as per the AICOmmendation 
of the National Police Commlsaion; 

(b) If 80, the details of these Stat .. who have set 
up the said Commiaion alongwith the total expenditure 
incurred thereon as on date, State-wise; 

(c) the reasons for which the remaining States have 
not 88t up the Commission In their respective State; and 

(d) the steps taken by the Government to set up 
SSC in every State? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): <a) 
and (b) The National Police Commission set up under 
the Chairmanship of Shri Dharam Vlra submitted eight 
reports during the period February 1979 to May 1981 
with a number of recommendations, which were to be 
implemented by both the Central Govemment and the 
State Governments. The r~ of the Commission were 
6ent to all the State Governments/Union Territory 
Administrations for implementation. However, a number 
of recommendations remain unimplemented by Stale which 
inter-slis, included the constitution of State Security 
Commission due to various reasons. 

(c) and (d) As Police is a State subject, therefore 
pOlice reforms are primarily the responsibility of the 
respective State Governments. However, the 
unimplemented recommendations have been considered 
by State and the Union Govemment from time to time 
and the Revi :w Committee set up by the Government In 
2004 had short-listed 49 such recommendations for 
reconsideration of States and Central Govemment which 
also, inhIr-s" included the recommendation of setting of 
Security Commission by all States. All the 
recommendations have been sent to States/Union 
Territories Administration for implementation. The Supreme 
Court In Its judgement dated 22.9.2006 passed in Writ 
Petition No. 310/1996-Prakaah Singh & other Vs. Union 
of India & others is also monitoring the imptementation 
of its various directions passed in the said cue which, 
inter-IIIiB, include direction of constitution of State Security 
Commission by SlateslUnion TerritorieS. 

Upgnldlltlon of TV Tower 

960. SHRI SHRINIWAS DADASAHEB PATIL: Will the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state: 

(a) whether any propoeaI for upgrading of the TV 
Tower at Ajinkyalara Fort in SaIara 0iIbtct of Matwuhlra 
from LPT to HPT ia under conaic:teratiOn of the Union 
Government; 

(b) if 50, the datalls thereof: 

(c) If not, the reasons therefor; 

(d) whether any other upgradatlon works to be 
propoeed by the Government at Ajlnkya..... Fort; and 

(e) H so, the details thereof? 

THE MINISTER OF PARUAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): (a) No, Sir. 

(b) Does not arise. 

(c) BeaIde8 the LPT .t SataIa (Iocalad at Ajtnkyatara 
Fort) three LPTs .t P.ten, Phalton & Karad and two 
VLPTa at Wait Karagaond Ind \faunIIpIh ... funcltoNng 
In Salara district. MultI Channel TV ~ through 
Doordarshan's fnte to air DTH eeMce _ been pnMdec:I 
in the entire country (except Andaman & NIcobar 11IandI) 
including Satara district of Maharuhtra. 

(d) and (e) The preMnt 100 walt LPT at s.ra .. 
envisaged to be replaced by 500 watt .... omode (1 + 1) 
LPT by end of 2008-09. 

Dumping of Dead Poultry In No ..... I.-cI 

961. SHRI RAVI PRAKASH VERMA: WIll the Mlnildar 
of HOME AFFAIRS be pIeued to etate: 

(a) whether the Union GoverMl8llt ia .w .... that 
Bangladesh is dumping dead pouttry in no-man's land; 

(b) If 80, the &tepa taken by the Union Government 
In thia regard; 

(c) whether Indi. has requested Bangladesh to 
develop a mec:hanilm to decide how the dead bIrdI ... 
to be properly dIIpoeed of; and 

(d) if 80, the reaponee of the BangIadeeh thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRIMATI V. RAOHIKA SELVI): (.) to 
(d) Yes, Sir. Some instances have been reported in the 
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recent past that villagers living In the Bangladesh border 
areas throwaway dead birds affected by bird flu and do 
not follow prescribed methods of hygienic disposal and 
elimination. In pursuance of initiatives taken in thi& regard, 
the two countries have agreed on the followings:-

(i) Appointment of nodal officers for exchange of 
birds flu related and other agreed information 
between the two countries. 

(ii) Exchange of viral gene sequencing of bird flu 
occurrences in both the countries. 

(iii) Government of India has also offered to 
Bangladesh use of Its laboratory facilities for 
limited number of samples free of cost and 
availability of PPE kits, masks, di&lnfectants etc. 
for tackling bird flu. 

(iv) Govemment of India has been in touch with the 
Bangladesh authorities regarding sharing the 
gene sequence and coordination for survelHance 
and control of bird flu on both sides of the 

order. Govemment of Bangladesh has assured 
us of all assistance and cooperation. 

Reforms 1n Higher Education 

962. SHRI SANAT KUMAR MANDAL: WID the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(8) whether according to the plan approved by the 
Union Cabinet, the Planning Commission is setting up an 
Inter-Ministerial Working Group to work out the finer details 
of the reforms in higher education; 

(b) if so, whether all Central assistance will be linked 
with implementation of strong reforms aimed at 
restructuring higher education; 

(c) if so, whether this expert group had already 
submitted its recommendations; 

(d) if eo, the details of the same; and 

(e) the time by when a final decision in this regard 
Is likely to be taken? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) to (e) In the XI Plan document, 

the Planning Commission has, inlll"",1ia suggested that 
an Inter-Ministerial Group should be set up to work out 
a detailed reforms agenda in higher education. No such 
Group has been constituted so far. 

Review of Contal Security Scheme 

963. SHRI NIKHIL KUMAR: 
SHRI MilIND DEORA: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether a review meeting of the Coastal Security 
Scheme (CSS) was held In the first haH of December 
2007; 

(b) if so, the details of issues discussed and outcome 
thereof; 

(c) the names of States/Union Territories which 
attended the review meeting; 

(d) whether the coastline along several States and 
Union Territories are prone to illegal cross border activities 
including smuggling of explosive; 

(e) if so, the extent to which comprehensive a review 
of Coastal Security Scheme is going to curb illegal cross 
border activities; and 

(f) the steps taken by the Govemment to curb such 
activities? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRIMATI RADHlKA V. SELVI): (a) Yes, 
Sir. A review meeting of the Coastal Security Scheme 
(CSS) under the chairmanship of Union Home Secretary 
was held on 13.12.2007. 

(b) Various issues such as physical progress of 
actives, manpower jurisdictional issue, hiring of boats etc. 
were discussed in the meeting. It was decided that each 
State will prepare a detailed action plan setting time lines 
for the activities of these various issues under the 
Scheme. 

(c) The review meeting was attended by the 
representatives of all the 9 coastal States of Gujarat, 
Maharashtra, Goa, Kamataka, Kerala, Tamil Nadu, Andhra 
Pradesh, Orissa and West Bengal and by the 4 cosstal 
Union Territories of Daman & Diu, Lakshadweep, 
Puducherry and Andaman & Nicobar Islands. 
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(d) to <f) Yes, Sir. The inputs from various agencies 
suggest that several States & UTs are prone to cr088 
border Illegal activities. Concerned State authorities and 
field formations are sensitized as and when such inputs 
are received. The periodic comprehensive review of 
implementation of the Scheme fine-tunes the proceaa of 
implementation the Scheme, of which aims to curb illegal 
cross border activities through coastal areas of the country. 

Advanc.d P •••• nger Information Sy.tem 

964. SHRI KISHANBHAI V. PATEL: Will the Minister 
of HOME AFFAIRS be pleased to state: 

<a> whether the Government proposes to start the 
advance paasenger information service (APIS) at major 
international airports in the country w.e.f. April, 2008 as 
reported in the 'Times of India' dated 4.1.2008; 

(b) if so, the details thereof; 

(c) the details of information about a paasenger which 
will be provided by pilot under APIS; and 

(d) the extent to which security agencies will be able 
to check terror threats after the implementation of APIS 
in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
to (d) A Notification amending the Foreigners Order, 1948 
for implementing Advance Passenger Information System 
(APIS) from 1st April, 2008 has been published in the 
Gazette of India on 24.01.2008. As per this Notification, 
the country representative/station manager of an ailiine 
landing in India shall provide information about the 
passengers on board and crew in electronic form, within 
fifteen minutes of taking off of the aircraft from the port 
of embarkation outside India, to the immigration authority 
at the port(s) of landing in India. The details of the 
passengers viz. name, gender, date of birth, nationality, 
P888P0rt details etc. are to be provided to the immigration 
authorities. APIS will facilitate expeditious immigration 
clearance coupled with enhanced security screening of 
the passengers. 

Health Polley for School. 

965. SHRI RAYAr.'TI SAM BAS IVA RAO: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Govemment proposes to launch a 
health policy for schools; 

(b) if so, the details thereof; 

(c) if not, whether the Govenvnent h .. conducted 
any study in this regard; .nd 

(d) if so, the findings Of such • study? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (d) Ministry of Health & F.mily WeIf.re 
has reported that the Govemment h .. I.unched a achool 
health programme under the National Rur.' Health 
Mission. 21 States have initiated this programme. This 
programme is being implemented in an Integrated manner 
along with other health initiatives t.ncIer the Mlasion. HeIIlh 
education, regular health check ups, treatment of minor 
alimentB, micro nutrient supplementation, .ppropriate 
referrals, with follow up are part of this Initiative. The 
National Rural Health Misalon is reviewed on a regular 
basis. 

Safety Norm. In School. 

966. SHRI KINJARAPU YERRANNAIDU: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Govemment has IMued • cln:uI8r to 
schools to seek written permiuion from p.rent. or 
guardians before taking children on study toura and 
picnics; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) and (b) Education being. concurrent .ubject, 
school education primarily comes under the jurisdiction of 
State Govemments. Central Govemment has luued an 
advisory on 9.8.2006 to State Governments to eneure 
that "no student is taken on tour without explicit parmIeIton 
of his or her parents/guardians as the cue may be-. 

ConatructJon Norm. under ModemIutIon of 
Police Force Scheme 

967. SHAI M.P. VEERENDRA KUMAR: Will the 
Minister of HOME AFFAIRS be pleued to state: 

(a) whether the Government h.. received soma 
representations from the State Governments to reviI6 the 
cost of construction norms provided under the 
moderniBation of Police Force Scheme, which were laid 
down in 2000-01; 
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(b) if eo, the detalle thereof; 

(c) whether the norms have been revised as per the 
request of the State Govemments; 

(d) if 80, the details thereof and if not, the reasons 
therefor; and 

(e) the steps taken by the Govemment In this regard? 

THE MINISTER OF STATE IN THE MINISTRV OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
to (e) Ves, Sir. Various features, including construction 
norma, under the Scheme of ModernizatIon of Stale Police 
Forces (MPF), .. suggested by the State Govemment(s), 
are reviewed from time to· time, in consultation with 
concemed States and the Bureau of Police Research & 
Development (BPR & D) keeping in view the availability 
of resources In terms of land, funds and other related 
local conditions in the States. 

NMIonId Security COmm .... on 

988. SHRI K.C. PALLANI SHAM V: WlH the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether the Govemment has set up National 
Security Commlasion; 

(b) if so, the details thereof; 

(c) If not, the reasons therefor; and 

(d) the time by when the said Commission Is likely 
to be set up? 

THE MINISTER .OF STATE IN THE MINISTRV OF 
HOME AFFAIRS (SHRI SHRIPARAKASH JAISWAL): (a) 
and (b) The Committee on National Security & Central 
Police Personnel Welfare has been constituted uncler the 
Chairmanship of Union Home Minister to prepare panels 
for appointement of Chiefs of Central Para Military Forces 
(CPMFs) consider issues pertaining to the service 
conditione of the CPMFs personnel and any other related 
matter. 

(c) There are high-level bodies in the Govemment to 
deal with other security related matters. 

(d) Does not arise. 

Funda under Modemlaatlon of Police Force Scheme 

969. SHRI HARIN PATHAK: win the Mlnlater of 
HOME AFFAIRS be pleased to state: 

(a) the total funds rete.Met under Moderniution of 
Police Force Scheme to Gujand during each of the IIIIIt 
three years; 

(b) whether funds aUocated uncler Modernisa1ion of 
Police Fon» Scheme to Gujarat ha been reduced during 
the above period; 

(c) if 80, the re .. ons therefor; 

(d) whether the Government haa any proposaJ to 
allocate funds for mega city policing and de .. rt area 
policing outside Modernisation of Police Force Scheme 
COnsidering the special nature of these areas during 
2QO&-()8; 

(e) if so, the details thereof; and 

(f) the steps taken by the Govemment to provide 
adequate funds to Gujarat? 

THE MINISTER OF STATE IN THE MINISTRV OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
to (e) To supplement the efforta of the State Govemmenta 
in modemlzlng their police forces, the Central Government 
has been implementing a Non-plan Scheme namely, the 
-Scheme for Modemlzation of State Pollee Forces" (MPF 
Scheme). Central assistance tei the Stale Is determlnec:l 
keeping in view, Inl6r-1ll18, the demands of oth.r States, 
security scenario, utilization of funds by the concerned 
Stale(s) and allocation of funds unclet the Scheme from 
Ministry of Finance. The year-wise d.talls of Central 
allocation and funds rel .... d to Gujarat under the 
Scheme for Modernization of Stat. Police Forces (MPF 
Scheme), during the last three year. 2004·05 to 
2006-07 are as under: 

(Rs. in crore) 

V.ar Central funcla allocated Total funds 
released 

Original Additional 

2004-05 34.44 5.10 39.54 

2005-06 30.00 9.84 39.84 

2006-07 37.00 8.52 45.52 

Total 101.44 23.46 124.90 

Thus, there has been no reduction In the release of 
Central funds to Gujarat. 
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(d) to (f) The allocation of funds to Stat .. , including 
Gujarat, is finalized on the basis or projections made in 
their action plan and -mega city policing and desert 
policing" constitute an integral part or the Sch.me. An 
amount of Rs. 2.00 crore .ach during 2005-06 and 
2006-07 and further an amount of Rs. 1.49 cront during 
2007 -os has been releaeed to Gujarat for Desert Policing. 

Conetructlon of OWIrt .... for Constable. 

970. SHRr P.C. THOMAS: Will the Minister or HOME 
AFFAIRS be pleased to state: 

(a) whether the Government of Kerala has requested 
that the norms for construction of Lower Subordinate 
Quarters (LSQ) and Upper Subordlnat. Quart.... (usa) 
under Modemlsatlon or Police Force Scheme for Police 
constables and Head Constables be revised by increasing 
the plinth area and cost thereof; and 

(b) if so, the details and reaction of the Government 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS {SHRI SHRIPRAKASH JAISWAL): (a) 
and (b) Yes, Sir. Under the Scheme for Modemlzatlon of 
State Police Forces (MPF) a revision of construction 
norms in terms of 'area' and 'cost' with regard to Kerala 
Police personnel has a bearing and linkage with police 
personnel of other States. Accordingly, various features, 
including construction norms, under the Scheme, are 
reviewed from time to time, in consultation with concemed 
States and the Blnau or Police Research & Development 
(BPR&D), keeping in view the availability or resources in 
terms of land, funds and oth.r related local conditions in 
the States. 

[TianslBtionj 

Shortllge of Phyalcal Education Teachers 

971. SHRI HEMlAL MURMU: 
SHRI RAYAPATI SAMBASIVA RAO: 

Will the Minist.r of HUMAN RESOURCE 
DEVELOPMENT be p'eued to state: 

(a) wheth.r the Gov.mment proposes to make 
physical education compuJsory in aU schools and colleges 
in the country; 

(b) If so, the details thereof and If not the reuona 
therefor; 

(c) the number of Physical Education teachers 
sanctioned and actually appointed In each State.lUnlon 
T.rritory including DeIhl during each or the IMI three 
years and in the current year; 

(d) wh.ther th.re is any shortage of physical 
education teache... in the country; and 

(.) if so, the steps taken by the Government in tNI 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) and (b) National Curriculum Framewoltc: (NCF) 
2005, formulat.d by National Council of Educadonal 
Research and Training (NCERT), recommends HeeIIh and 
Physical Education to be a compulsory aubjec:t from the 

primary to the secondary stages and as an ~ 
subject at higher secondary stage. 

C.ntral Board of Secondary Education (CBSE) 
provides for te.chlng of Physical EducatJon .. core 
curriculum in CI..... I to X. In ct .... XI and XII It II 
offered as an elective subject. 

There is no propoaal to make Phy81ca1 Educalton 
compulsory in Colleges. 

(c) to (e) Information on the number of physical 

education teache... sanctioned and appointed State-wIM 
is not maintained by this Ministry as a majortty of the 
schools come under the purvl.w of the State 

Governments. As per the 7th All India School Educational 
Survey conducted by NCERT with 30.9.2002 as the 
reference date, 62% or secondary schools and 88.8% of 
higher eecondary schools in the country had teachera 
exclusively for physical educa~ralninWYoga. As far as 
Kendriya Vidalayas (KVs) and Navodaya VidyaJay .. 

(NVs) are concerned, the numbers of polIS of phyI\cIII 

education teachers sanctioned and actually working during 
the last three years and in the current year are as given 

below: 
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Number of Physical Education 
Teachers Sanctioned 

Number of PhyaJcal Education 
Teachers actually working 

2004-05 2005-06 2006-07 2007-08 2004-05 2005-06 2006-07 2007-08 

KVs 838 911 929 

NVs 817 844 898 

Recruitment of teachers In KVs and NVs Is a 
continuous process and is made from time to time to fill 
up the vacancies. For the schools under the purview of 
State Govemments, it is for the State Govemment to 
take appropriate action to ensure availability of physical 
education teachers. 

12.00 hr •. 

PAPERS LAID ON THE TABLE 

{English} 

THE MINISTER OF TRIBAL AFFAIRS (SHRI P.A. 
KYNDIAH): Sir, I beg to lay on the Table:-

(1) A copy of the Notification No. S.O. 2224 (E) (Hindi 
and English versions) published in Gazette of India 
dated the 31st December, 2007 appointing 31st day 
of December, 2007 as the date on which the 
provisions of the Scheduled Tribes and Other 
Traditional Forest Dwellers (Recognition of Forest 
Rights) Rules, 2006 shall come Into force issued 
under SUb-section (3) of section 1 of the said Act. 

(2) A copy of the Scheduled Tribes and Other 
Traditional Forest Dwellers (Recognition of Forest 
Rights) Rules, 2007, (liindi and English versions) 
published in Notification No. G.S.A. 1 (E) in Gazette 
of India dated the 1st January, 2008 under sub-
section (3) of section 14 of the Scheduled Tribes 
and Other Traditional Forest Dwellers (Recognition 
of Forest Rights) Act, 2006 together with a 
corrigendum thereto published in Notification No. 
G.S.A. 73 (E) dated the 6th February, 2008. 

(Placed in Library, SH No. LT 813612008) 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): Sir, I beg to lay on 

935 

965 

793 865 833 892 

749 806 855 929 

the Table a copy each of the following Notlllcatlorw (Hindi 
and English versions) under sub-8ectlon (3) of section 22 
of the Cable Television Networks (Regulation) Act, 1995:-

(1) The Cable Television Networks (Third Amendment) 
Rules, 2007 published in Notification No. G.S.R. 
774 (E) In Gazette of India dated 18th December, 
2007. 

(2) The Cable Television Networks Rules, 2008 
published in Notification No. G.S.A. 25 (E) in 
Gazette of India dated 10th January 2008. 

(Placed in Library, SINI No. LT 813712008) 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SiSAl): Sir, I beg to lay on the TabIe:-

(1) (I) A copy of the Annual Report (Hindi and 
English versions) of the National Institute of 
Ocean Technology, Chennal, for the year 
2006-07, alongwlth Audited Accounts. 

(II) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the National Institute of Ocean Technology, 
Chennal, for the year 2006-07. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

(Placed in Library, SH No. LT 8138120(8) 

(3) (i) A copy of the Annual Report (Hindi and 
English versions) of the Indian National Centre 
for Ocean Infannation Services, Hyderabad, 
for the year 2006·07, alongwlth Audited 
Accounts. 

(II) A copy of the Review (Hindi and English 
versions) by the Government of the wor1dng 
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of the Indian National Centre for Ocean 
Intonnation Services, Hyderabad, for the year 
2006-07. 

(4) Statement (Hindi and English versions) showing 
reasons for delay in laying the ~rs mentioned 
at (3) above. 

(Placed in Library, SH No. LT 8139/2008) 

(Translllllonj 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO GAVIT): Sir, I beg 
to lay on the Table:-

(1) A copy each of the following Notifications (Hindi 
and Envlish versions) under sub-section (3) of 
section 12 of the Governors (Emoluments, 
Allowances and Privileges) Act, 1982:-

(i) Notification No. F. No. 5/1/2007-M & G 
published In Gazette of India dated the 26th 
February, 2008 containing SpeCial Order 
issued by the President increasing the amount 
under the Hospitality Expenses, Contract 
Allowances and Tour Expenses of Schedul. 
II to the Governor of Haryana. 

(Ii) Notification No.' F. No. 7/4/2006-M&G 
published in Gazette of India dated the 26th 
February, 2008 containing Special Order 
issued by the President increasing the amount 
under the Schedule-I to the Governor of 
Assam. 

(Placed In Library, SH No. LT 814012008) 

[Englishj 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): Sir, I 
beg to lay on the Table:-

(1) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (3) of 
section 156 of the Indo-TIbetan Border Police Force 
Act, 1992:-

(i) The Indo-lbetan Border Police, General Duty 
Cadre (Group'S' and 'C' Posls) Recruitment 
(Amendment) Rules, 2007 published in 
Notification No. G.S.A. 801 (E) in Gazette of 
India dated the 31st December 2007. 

(II) The Indo-Tibetan Sorder Police Force, 
Second-in-Command (Transport) Recruitment 
Rules, 2007 published In Notification No. 
G.S.A. 545 (E) in Gazette of India dated the 
14th August. 2007. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at Item No. (II) of (1) above. 

(Placed in Ubrary. SH No. LT 814112008) 

(3) A copy of the Central Industrial Security Foree 
(Subordinate Ranks) Recruitment Amendment Rules, 
2008 (Hindi and English versions) published in 
NotHlcation No. G.S.R. 88(E) In Gazette of India 
dated the 15th February, 2008 under article 309 of 
the Constitution. 

(Placed in Library, SH No. LT 814212008) 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): Sir, I beg to lay on the TabIe:-

(1 ) 

(2) 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Central TIbetan 
Schools Administration. New DeIhl, for the 
year 2006-07. 

(i1) A copy of the Annual Accounts (Hindi and 
F.ngUsh versional of the Central Tibetan 
Schools Administration, New DeIhl, for the 
year 2006-07, together with Audit Report 
thereon. 

(iii) A copy of the Review (Hind and English 
versions) by the Government of the working 
of the Central TIbetan Schools Administration, 
New Deihl. for the year 2006-07. 

(Placed in Library. SH No. LT 814312008) 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Axom Sarba Siksha 
Abhijan Mission, Guwahati, for the year 2006-
07, aIongwith Audited Accounts. 

(ii) Statement regarding Review (Hindi and 
English versions) by the Government of the 
working of the Axom Sarba Sikaha Abhljan 
Mia8Ion, Guwahatl, for the year 2006-07. 

(3) Statement (HIndi and EngItah verslona) showing 
reasons for delay in laying the papers mentioned 
at (2) above. 

(Plilced In library, S. No. LT 814412008) 
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THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): Sir, I beg to lay 
on the Table:-

(1) (i) A copy of the Annual Report (Hindi and 
English versions) of the Marine Products 
Export Development Authority, Kochl, for the 
year 2006-07, alongwlth Audited Accounts. 

(II) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Marine Products Export Development 
Authority, Koehi, for the year 2()()8.()7. 

(2) Statement (Hindi and English versions) shOwing 
reasons for delay in laying the papers mentioned 
at (1) above. 

(Placed In Library, StHI No. LT 814612008) 

(3) A copy each of the following papers (Hindi and 
English versional under sub-lection (1) of section 
619 A of the Companies Act, 1956:-

(i) Review by the Government of the working of 
the National Centre for Trade Information, 
New Delhi, for the year 2006-07. 

(II) Annual Report of the National Centre for 
Trede Information, New Deihl, for the year 
2006-07 aIongwlththe Audited Accounta and 
commenta of the Comptroller and Auditor 
General thereon. 

(4) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (3) above. 

(Placed in Ubrary, 5H No. LT 814612008) 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): Sir, I beg to lay on the TabIe:-

(1 ) (I) A copy of the Annual Report (Hindi and 
English versions) of the Indian Council of 
PhHoaophicaI Research, New Delhi, for the 
year 2006-07, atongwith Audited Accounts. 

(Ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 

of the Indian Council of P~losophical 

Reaearch, New Deihl, for the year 2006-07. 

(2) Statement (Hindi and English versions) showing 
reasons for delay In laying the papers mentioned 
at (1) above. 

(Placed In Library, S. No. LT 814712008) 

(3) (i) A copy of the Annual Report (Hindi and 
English versional of the Ruhtrlya Sanskrit 
Vidyapeetha, TIIUp8t1, for the year 2006-07, 
alongwlth Audited Accouma. 

(Ii) A copy of the Review (Hind and Englleh 
versions) by the Government of the working 
of the Rashtriya Sanskrit Vldyapeetha, 
Tlrupatl. for the year 2006-07. 

(4) Statement (Hindi and English versions) showing 
re880na for delay In laying the papers mentioned 
at (3) above. 

(Placed in Library, StHI No. LT 814812008) 

(5) (I) A copy of the Annual Report (Hindi and 
English verslona) of the Maharshi Sandipanl 
Rashtriya Veda Vldya Pratishthan, Ujjain, 
for the year 2006-07, alongwith Audited 
Accounts. 

(II) Statement regarding Review (Hindi and 
English versions) by the Government of the 
working of the Maharahl Sandlpanl Rashtrlya 
Veda Vldya Pratiahthan, Ujafn, for the year 
2006-07. 

(6) Statement (Hindi and English versions) showing 
reasons for delay in laying tt.e papers mentioned 
at (5) above. 

(Placed In Library, SH No. LT 814912008) 

(7) A copy of the Statement (Hindi and English 
versions) explaining reasons for not laying the 
Annual Report and Audted Ac:courD of the VIava 
Sharati for the year 200&007 within the stipulated 
period of nine months after the close of the 
accounting year. 

(Pt-=ed In library, s.. No. LT 815012008) 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRIMATI V. RAOHIKA SELVI): Sir, I 
beg to lay on the TabIe:-

(1) A copv MCh of the foIowIng NotificationI (HIndi 
and Engliah veraione) under section 389 of the New 
Delhi Municipal Council Act, 1994:-

(i) The New Deihl Municipal Council (Dengue, 
Malaria, Rlariasia, Yellow Fever and other 
Vector Borne Diaease) Bye-laws, 2007 
published in Notification No. F.No. 414I2006I 
NDMCl14863 in Delhi Gazette dated the 14th 
August, 2007. 

(Ii) The New Delhi Municipal Council (Powers, 
Dutie. and Functions of Secretary) 
ReguIationa, 2007 publilhed in Notification No. 
4141 flOO8INDMCI8OO9 in Delhi Gazette dated 
the 18th May, 2007. 

(Placed In Ubrary, SIItI No. LT 816112008) 

(2) A copy of the NotlfJcation No. DMNNAT-2oo6lO7-
081716 (HIndi and English versions) published in 
UT Administration of Daman and Diu Gazette dated 
the 26th October, 2007 making certain amendments 
In the third Schedule to the Daman ·and Diu Value 
Added Tax Regulation, 2005 issued under sub-
section (2) of section 103 of the said Regulation. 

(Placed in Ubrary, SIItI No. LT 815212008) 

12.02 ..... 

STANDING COMMITTEE ON DEFENCE 

StIItem.nt 

fEI1fIIish} 

SHRI BALASAHEB VIKHE PATIL (Kopergaon): Sir, I 
beg to lay on the Table a copy of the Statement (Hindi 
and English versions) showing further action taken by 
the Govemment on the recommendations contained in 
Chapter-I & V of the Twentieth Report of the StandIng 
Convnittee on Defence (Fourteenth Lok Sabha) regarding 
action taken by the Government on the recommendations 
contained in their Seventh Report (Fourteenth Lok Sabha) 
on Defence Ordnance Factories. 

STANDING COMMITTEE ON URBAN 
DEVELOPMENT 

21th Report 

{English} 

SHRI SUDHANGSHU SEAL (Cu:utta-North Weal): 
Sir, I beg to present the Twenty-eigtdh Report (Hindi and 
Engliah versions) of the Standing CommIItee on Urban 
Development (2007-08) on Action Taken by the 
Govemment on the Recommandatlona contained In the 
Twenty-aecond Report of the Committee on 'Dll'8Ctorale 
of Printing' of Ministry of Urban Development. 

12.021/1 hr.. 

STANDING COMMITTEE ON SOCIAL 
JUSTICE AND EMPOWERMENT 

21th to 32nd report. 

{TMnMlion} 

SHRIMATI SUMITRA MAHAlAH (Indore): I, beg to 
p ..... nt a copy each of the following Reports (Hindi and 
English versions) of the Standing CommIttee on Social 
Justice and Empowerment (2007-08):-

(1) Twenty-ninth Report on Action Taken by the 
Government on the obIervationllnlcommendatJonl 
contained In the Twenty-fourth RepoI'l on Demands 
for Grants (2007-08) of the MtnIetry of Social JUllice 
and Empowerment. 

(2) Thirtieth Report on Action Takan by the GOV8I'M18f1t 
on the observations/recommendations contained In 
the Twenty-fifth Report on Demands for Grants 
(2007-08) of the Ministry of Tribal Affairs. 

(3) Thirty-firat Report on Action Taken by the 
Govemment on the obeervationelrecommandationa 
contained in the Twenty-sixth Report on Demands 
for Grants (2007-08) of the Ministry of Minority 
Affairs. 

(4) Thirty-second Report on the ISubject "Voluntary 
Organilations Engaged in Implementing Integrated 
Programme for Welfa .. of Older P8IIon8" pertaining 
to the Ministry of SocIal JuatIce and Empowerment. 
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12.03 hrs. 

STANDING COMMITTEE ON TRANSPORT, 
TOURISM AND CULTURE 

127th to 130th Reports 

[English} 

DR. K. DHANARAJU iTindivanam): I beg to lay on 
the Table a copy each of the following Reports (Hindi 
and English versions) of the Standing Committee on 
Transport, Tourism and Culture:-

(1) One Hundred and Twenty-seventh Report of the 
Committee on Action Taken by the Govemment on 
the recommendations/observations of the Committee 
contained in its One Hundred and Eighteenth Report 
on Demands for Grants (2007-08) of the Department 
of Road Transport and Highways; 

(2) One Hundred and Twenty-eighth Report of the 
Committee on the Action Taken by the Govemment 
on the recommendations/observations ot the 
Committee contained in its One Hundred and 
Seventeenth Report on Demands for Grants (2007-
08) ot the Department of Shipping; 

(3) One Hundred and Twenty-ninth Report of the 
Committee on the Action Taken by the Govemment 
on the recommendations/observations of the 
Committee contained in its One Hundred and 
Twentieth Report on Demands for Grants (2007-
08) ot the Ministry of Culture; and 

(4) One Hundred and Thirtieth Report of the Committee 
on National Waterway (Lakhipur-Bhanga Stretch of 
the Barak River) Bill, 2007. 

JOINT PARLIAMENTARY COMMITTEE 
ON WAKF 

1st to 5th Reports 

/English} 

SHRI CHANDRAKANT KHAIRE (Aurangabad. 
Maharashtra): Sir, I beg to lay on the Table a copy each 
(Hindi and English versions) of the following reports of 
the Joint Parliamentary Committee on Wakf:-

(1) Firat Report on implementation of Wakf Act, 1995 
in West Bengal and working of Board of Wakfs. 
West Bengal; 

(2) Second Report on implementation of Wakf Act, 1995 
in Rajasthan and working of Rajasthan Board of 
Muslim Wakfs; 

(3) Third Report on Amendments to the Wakf Act 1995; 

(4) Fourth Report on Implementation of Wakf Act, 1995 
in Assam and working of Assam Board of Wakfs; 
and 

(5) Fifth Report on implementation of Wakf Act. 1995 
in U.T. at Chandigarh and working of Chandigarh 
Wakf Board. 

12.04 hrs. 

OBSERVATIONS BY THE SPEAKER 

Bual.,... Tranucted during the Last Week 

/English} 

MR. SPEAKER: Han. Members, for your information 
I want to briefly recapitulate the main items of business 
transacted by the House during the last week. 

The Respected Rashtrapatiji addressed both Houses 
at Parliament assembled together on 25th February, 2008 
which was followed by a brl6f sitting of Lok Sabha after 
which it adjoumed. 

Tbe Railway Budget for 2008-09 was presented by 
the Railway Minister on 26th February, 2008 and the 
General Budget 2008-09 was presented on 29th February. 
2008 by the Finance Minister along with the introduction 
of the Finance Bill, 2008. 

During Question Hour, out of the 60 Starred questions 
listed, none could be answered orally due to disruptions 
and pandemonium in the House. Thus, replies to the 
Starred questions along with the replies to 582 Unstarred 
questions were laid on the Table. 

One Statutory Resolution regarding approval of the 
Proclamation issued under article 358 In respect of State 
of Nagaland was passed by the House without any 
substantial discussion. 



393 ObMNwlionsby 1M $ptMksr PHALGUNA 14, 1929 (S.~ 

Five Statements were made by the Minieters on 
Important subjects in the House. 

.,.(lnlslTllplions) 

MR. SPEAKER: Hon. Member&, silence please. 

Members raised 33 matters of public importance 
under rule 377. 

The Departmentally·Related Standing Committees 
presented one Report, during the last week. 

Due to interruptions and forced adjoumments last 
week, the House lost 15 hours and 19 minutes of valuable 
lime. 

Hon. Members, I seek your kind cooperation in the 
smooth conduct of the proceedings. 

I am sorry that I have to remind you of the loss of 
time but I have to make the next announcement, which 
will probably make you happy. 

12.06 hr •. 

ANNOUNCEMENT BY THE SPEAKER 

Cancellation of .lttlng of the Hou .. 

{English} 

MR. SPEAKER: Hon. Members, I have to inform the 
House that, as decided by the meeting of the Business 
Advisory Committee, by majority, held yesterday, the sitting 
fixed for Friday, the 7th March, 2008 may be cancelled. 
I hope the House agrees to it. 

There is no disagreement, I find! 

SEVERAL HON. MEMBERS: Yes, Sir. 

(English} 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIVA RANJAN DASMUNSI): I would like to appeal 
to you, Sir, and through you, to the Houee that since 
hon. Prime Minister'8 reply to the debate on the Motion 
of thanks on the President's Address tomorrow at 

12 noon and many Members have to 8pHk. " the Houee 
agrees, through you, Sir, tOday's lunch hour can be 
exempted for continuation of the debate. If we have many 
Members who wanted to speak beyond 6 p.m., if the 
House agrees, we can extend the time of the House. 

MR. SPEAKER: We can continue the debate and 
hon. Members may lay their prepared speeches, if they 
have. 

Item No. 16 Dr. Raghuvansh Prasad Singh. 

12.07 hr •. 

STATEMENT BY THE MINISTERS 

(I) Electronic tran.fer of Monthly Progre •• 
Report. of Rural oewlopment Programme 

{TrsnsliltIonl 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): The National Common 
Minimum Programme (NCMP) of UPA Government 
provides that ME-govemance will be promoted on ITI8I8Ive 
scale", 

Hon'ble Prime Minieter has desired to apply the IT 
advancement for ensuring quality of Implementation. In 
furtherance thereof, Ministry of Rural Development ha 
promoted e-governance in planning, monitoring and 
reporting of rurai development programmes for ensuring 
transparency. 

I am happy to inform thla HOUM that the monthly 
progress reports of all programmes being implemented 
by the Ministry of Rural Development are now all ...... 
online for the information of citizens of the country. It Is 
a matter of immense satisfaction for me to inform you 
that reports are regularly updated and posted in the 
public domain for ensuring transparency and openness . 
... (Intsrruptions) 

/English} 

MR. SPEAKER: Hon'ble Members, it .. • very 
important statement. Ple.e keep alienee. 
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{T1'IIIWIIJIion} 

DR. RAGHUVANSH PRASAD SINGH: Ministry of 
Rural Development Is extremely grateful to the Hon'ble 
Members of Parliament for the-ir valuable guidance and 
support as ChairmantCo-Chairman of the District VigIlance 
& Monitoring Committees. To assist them, the Ministry 
has develooed a system of electronic transfer of monthly 
progress report of all programmes being Implemented by 
this Ministry to Hon'bla Members 01 Parliament on monthly 
basis for districts failing in their constituencies/States 
concerned. 

I request the Hon'ble Members to kindly go through 
the monthly progress report of January 2008 which has 
been sent in their mail box. So far, Ministry has sent 
progress report of lAY, SGSY and NREGA to 385 
Members. Reports with respect to ARWSP, TSC, !WOP, 
OOP, OPAP, CLR, IGNOAPS and PMGSY are In the 
process of being sent. I request you to use these 
informations while conducting District Vigilance & 
Monitoring Committee meetings and convey your valuable 
feedback for further neceaaary action at our end. Email 
10 of the remaining Members Is not BvaHabIe on the 
website for which a request has been made to the Hon'bIa 
MPs to furnish the email 10 at mpr-mordOnlc.ln. 

I would also like to Inform the House that mechanism 
of transfer of fund from the Ministry to the districts has 
also been made transparent and efficient. All sanction 
orders, cheque details and details of fund transfer from 
the Central Govemment to the account of ORDAs Is 
available on the website of the Ministry. 97% of the funds 
from Ministry are being transferred to ORDAs by means 
of electronic transfer. 

For ensuring further transparency and making 
information available to the stakeholders, the Ministry has 
advised all the State Govemments to send the monthly 
progress reports available on the net to the Members of 
Legislative Assembly and Members of Legislative Councils. 
States have also been asked to direct the ORDAs to 
share all informations with the PRI functionaries of the 
district. Ministry has also decided to send copy of monthly 
progress "eport through this system to the media 
personnel covering this Ministry. 

You may also visit the Ministry's website at 
www.rural.nic.in for further details about the various 
programmes being implemented by the Ministry of Rural 
Development. 

(Placed In Ubrary, Sse No. LT 815312008) 

/Eng/IIIII} 

MR. SPEAKER: I would like to c=ompIiment you and 
your Ministry for this initiative. My only requeat to all the 
hon. Members is that all of us should utilize this facility 
which Is made available. 

The hon. Home Minister wants to make a statement 
now. 

12.11 hr •. 

(II) Incletente of violence .galnat north indiana 
In llumbal and other pat1a of the country 

{frsnslatlonj 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ 
V. PATIL):- Sir, yesterday Hon'ble Members delivered their 
statements and expreued their COIamed .nd feelingl 
about whatever happened in Mumbal. I have been told 
to put views of Govemment In this regard. I am here for 
that very purpose. 

My only intention and request Is that let me tell what 
want to say regarding this. If you found any 

discrepancies In that than you can ask question, 
clarification regMting that can be ~. Hon'ble Oavender 
Prasad Yadav JI and other members have ralaed iaauea 
regarding yesterday's question and I am giving my 
re8pOn&8 and answers regarding that . ... (InIwnpI/tNI6) 

{English} 

MR. SPEAKER: The Hon'ble MInI8ter made an ..... 
just now and you violated it immediately. 

{frsns/alionj 

SHRI SHIVRAJ V. PATIL: Sir, Members have told 
regarding yesterday's statements that Mumbai Is our 
economic capital. All people have contributed to building 
Mumbal and Mumbai has been her own dignity. Mumbal 
belongs to all the citizens of India and all IndIMs have 
their constitutional right to go. settled and getting 
opportunity of Job. Any Indian cannot be stopped from 
going to any city. restrictions camot be impoaed upon 
them for working In any Indian city. This ia the proviaion 
In our .constitution and this Is part of our cultural heritage. 
Our country believes that All the world Is a family. 



397 SllIltHnfInf by fhB Minislsrs PHALGUNA 14, 1929 (s..t.) 

In tllis country people cannot be stopped from going 
to live in one part of the country from another part of the 
country. All the members have told this in the House and 
that has also been told 'rom the Government side and I 
have told this too. Our leaders and our Government also 
say this. Maharashtra Government and our colleagues 
who wont there, they also say this and they have to run 
their Govemment in such a way. if you find any mistake 
and difference in .thet, than this is our liability to tell them 
about that 1i0 that they cannot do as such and shan take 
steps what is necessary according to the law o. land. 

That some people have given some statement in 
Maharashtra and storm has risen due to that statement 
but it is a thing of great pleasure, that the people of 
Maharashtra did not support that, Maharashtra 
Govemment did not support that, people of the country 
did not support that. People have shown concem about 
that, this should not happen for the integrity of the country, 
this is good and I want to congratulate my colleagues 
who hold this view that they have put their view. in the 
best interest of the country. 

Sir, one fact was also told that many people in 
Mumbai who have corne from other States, they have 
returned. Some members have told that their number 
was 20-25 thousand. Some members gave the figure 
around 40-50 thousand and some people have told that 
this figure stands at 1 lakh who have migrated from 
Mumbai. I do not want to say about figures, but I want 
to tell this that it does not matter if the figure stands at 
20-25 thousand or more than that, If one human leaves 
Mumbai due to this, this shouldnt happen, this is our 
opinion. If the circumstances have risen to such that if 
one human migrates from there and we cannot control 
this than this is our responsibility, it is the liability of the 
States and of the country. I do not want to get indulge 
on the figures. Whatever is the figures. No single human 
being should migrate, this is our perspective. i only want 
to express this that when figures come to us then we 
leel that It can have impact on the other States also, this 
means that we have paid little attention on this. But most 
humbly I want to say in this regard that this Is the policy 
of the Maharashtra Government, people 01 Maharashtra 
and Central Government and people of the country that 
there is no need to migrate for anybody from any part of 
the country. 

Here the third question has been raised regarding 
the action taken. Some brothers have told that Makoka 
law ahould be applied there. I want to tell that 

Maharashtra Government has told ta that Makoka l.w 
wa applied there. What you have told w.. right, that 
has been done erutier. WIlIIt wu done there .... r that, 
qU88tiona were also regarding that. I hIIve been told from 
the State Government of MahaI'8lhtra that ~roxlmataly 
more than three hundred cuee have been regiIItered 
thefe. They have told that aotion Me been taken agaInat 
15 hundred people. Action has been taken agUW them 
uncler that for substantive offenceI. When theM Incidente 
were happening preventive action was taken against five 
thousand people at that point of time. 

These figures are Ie .. or more I woo't speak, what 
has to be done necesaarty, that has to be done and 
whosover is interfering in in this, action against him would 
be taken. To save the law, to save the Integrity of the 
State, to save the image of the country, we have to 
work. That Is our per.pective. The facta w. have NC8ived, 
I want to put before you. Further I want to state that, 
what is necessary to be done In this regard. Maharaahtra 
Govemment has told they will do that. If they do not do 
that then we will tell them, not only tel them but we will 
8M what action they are laking? We won't give any right 
to any individual of the country to do that. 

It has been told that some people cannot come or 
return for some festlvals. All the festivals of our country 
are embellished on higher val...... Somtbody wOf'8hlps 
Sun, Somebody worshIpe Sea and 8OITI8body worships 
land. These prayers are of great values. T ...... festivals 
can be celebrated anywhere in the country. Will be 
celebrated In MumbaI, will be celebrated in any part of 
Maharuhtra and will be celebrated In any part of the 
country. Nobody can Interfe,. in that. Maharashtra 
Government told us In black and white that there Is 
hindrance on their part and if somebody Int."..... In this 
then we would take action against him. 

Sir, one issue which our friends has raIeed Is related 
to Kiahan Singh. It has been told that his both hands 
have been cut. They have shown tria photo in one 
newspaper that was put before us. Such .... was aI80 
published in one newspaper. I tried to take Information 
regarding this. Firat they told on the phone that their Is 
no information in any police station regarding auch 
incident. There is no information In Pune. police atatIon, 
police a&ation of district Pune or any other place. They 
have told us In written that they have no Information 
regarding this but what has been wrttten, It Is neceaaary 
to look into that. I .eeI that there Is need to go Into deep 
to Investigate this. We would tell Maharahtra Government 
to .. nd their police to Seewan and to record their 
statement who are admitting in the hoepiIaI. they not 
only record their statements in wrtIIen but It should be 
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[Shri Shivraj V. Patil] 

recorded on video. So that all should be leave regarding 
this. What is necessary In this regard would be done. If 
there is some disclosed feels that would also be cleared 
the right work would be done. We are going to tell 
Maharashtra Government that take action accordingly. After 
taking action. I would information my colleague in written. 
It is not necessary to speak further In this regard. The 
issue which has been raised and with pride and with 
good composure, some misunderstanding arose. We will 
leave that but whatever has been raised. That are good 
and are in the interest of the integrity of the country. To 
discuss in this way is in the best interest of the country, 
Maharashtra and for all of us. ...(Interruptions) 

(English! 

MR. SPEAKER: He said that it is applicable 
anywhere. 

/Transl8lion! 

MR. SPEAKER: Your submission is over. You raised 
this issue yesterday. There i6 no need to make further 
submission on It. Some Important and urgent matters are 
still to be taken up. 

SHRI SYED SHAHNAWAZ HUSSAIN (Bhagalpur): 
What about the employment of those who have since left 
the place? ... (Interruptions) We should have concems for 
them. ... (Interruptions) 

MR. SPEAKER: They will look into that. 

SHRI PRABHUNATH SINGH (Maharajganj, Bihar): 
How many people were detained and what action has 
been taken against them . ... (Interruptions) 

(English! 

MR. SPEAKER: He cannot reply for the State 
Govemment. This is the problem. You are asking for 
particulars of State Administration. How can any hon. 
Home Minister immediately reply? 

... (In/emJplions) 

[Translation} 

MR. SPEAKER: You have requested and Mr. Minister 
has heard it. 

... (InltlmJptions) 

[Placed in library, see no. LT 815412008] 

... (IntwrupIIans) 

[Translation} 

MR. SPEAKER: RaghuraJ Singh Shakya, please 
speak your matter. 

... (Interruptions) 

MR. SPEAKER: You may please take your seat. 
Mr. Minister has since &poken and H you want to say 
something more separately, give It In writing. 

SHRI ILYAS AZMI (Shahabad): Whether Govemment 
of India is satisfied with the action taken by Maharashtra 
Govemment or not? 

MR. SPEAKER: You are not aHowed to speak. 

... (Interruptions) 

MR. SPEAKER: Nothing will be recorded. 

... (Interruptions)' 

/English} 

MR. SPEAKER: No meetings will be allowed In the 
House. 

[T1'IUISIa1ion} 

What is happening in this House? Please go in the 
lobby. 

... (Intenuplions) 

SHRI RAGHURAJ SINGH SHAKYA (Etawah): 
Through you I would like to say something about Etawah 
Lok Sabha Constituency in the zero hour. There are two 
districts Etawah and Oraiyya under this constituency. 
There are four blocks I.e. Chakamagar, Barpura, Ajitmal. 
Oraiyya and a part of Jaswantnagar in the ravine area. 
Due to being ravine area and in the absence of rain the 
water level has gone very down. The situation in this 
area is similar to one prevailing in Bundelkhand. Farmers 
are facing problems due to non-availability of water and 
are forced to migrate from there. The power condition is 
so bad that it is available not more than two or three 
hours. Farmers are in deep trouble there. I would like to 
demand special package for Bundelkhand and also if you 
want to save Oraiyya and Etawah district blocks like 
Bundelkhand then there should be proper arrangement 
of water. We had demanded Pachnad dam for that area 
which was approved in 1981. We had made demand for 

·Not recorded. 
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it severel times to the Human Resource Minister during 
the 13th lok Sabha. Had the Pachnad dam been started 
functiorling there, ttwe would have been improvement 
on the drought condition in the area of Madhya Pradesh 
and Etawah could have to some extent. Through you, I 
would like to demand that the Dam be started and also 
special package be given to the Etawah district. Also, I 
uemand a special package for Bundelkhand. 

MR. SPEAKER: That's why you have been given 
permission. 

SHRI RAGHUNATH JHA (Bettiah): Through you 
would Rice to draw the attentior. of the Houee towards a 
very important topic. On the UNAIOS website map of 
India has been presented in a distorted manner. Sir. I 
had raised this question in the House last year also and 
you youraeH had ordered the then Defence Minister to 
take neoessary action after getting the matter enquired. 
But we don't have any information regarding the action 
taken till date. It is very surprising and I have this map 
with me wherein that part J & K has been tried to be 
shown different from the rest of India. Chairman of 
UNAIDS is likely to address our youth forum which I 
8Uppose is to be headed by you. I woutd like to know 
whether any clarification is required to be given by 
UNAIOS committee in this regard. It is available on the 
website. We have the map and if anybody tries to 
diSintegrate our country through AIDS and If the 
Government do not respond to it then what can' we do? 
Therefore, I would like to request to the Govemment to 
give c&arification In this regard and the House and country 
should be apprised of It. 

MR. SPEAKER: That's why you have been allowed 
to speak. 

{English] 

I am SLn if anybody in this world is publishing a 
map which depicts our country's border incorrectly then 
Government should take it up. 

... (Inltlmlplions) 

(TllIn6Ialionj 

CHAUDHARY LAl SINGH (UdhampUr): Sir, specially 
Jammu and KMhmIr haw been depicted to be separated 
from rest of India. ...{lnIlInuptions) 

MR. SPEAKER: We have not allowed you to 
supplement It. Please take your seat. Mr. Hannan Molieh. 

... ('n~) 

CHAUDHARY LAL SINGH: We have told you this 
already and this Is the second time. ...(lntrIm.pHon$) 

MR. SPEAKER: You are not Mr. Hannan MoIleh. 
Please sit down. 

... ('nlBrnpItIn$) 

{EngIia/I} 

MR. SPEAKER: Do not record anything more. 

(T f'IInsllllion} 

SHRI HANNAN MOlLAH (UIubetia): Mr. Speaker, Sfr, 
I would like to draw kind attention of Union Govemment 
towards a new disaster. Hon'ble Mlniater Is p .... ent htwe. 
I want to tell before him that thI& Is the firat time lndla 
has experienced heavy cold wave and there Is hailstorm 
and frost. Due to froat cropa of several thousand acres 
of lend has been destroyed. Cropi In .. wra! thousand 
acres hall been destroyed In 22 diIItric* from Ganganagar 
to Hanumangarh in Rajasthan, aome diatricta In wutem 
UP. Haryana and several other districta. We have 
demanded from the Government to ~ for the 
same. But there Is a problem In It that the frost Ie not 
included In the list of natural calamity. 

[English} 

Frost should be Included In the lis' of natural 
caJamities. 

If it IS Included in natural calamity the .mount of 
compenaation will be more. Preaently ftood and drought 
comes under natural C81amity. But from Ie not .lnduded In 
it. All you all know that the fannera of the country have 
already hIId agitation over .. ...... I woukt 1M to 
I1IqUe8t you IhaI traet should be included In the natural 
calamity and compensation .tatId be QMn accordingly. 
... (lnttlf1U/1llOM) 

"Not recorded. 
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MR. SPEAKER: Shri Mahavir Bhagora. 

[English} 

MR. SPEAKER: Let me conduct the House. 

.. . 1Inltfnuplions) 

/Tl'llnslslion} 

PROF. RASA SINGH RAWAT (Ajmer): Sir, we want 
to associate with this matter. 

SHRI PUSP JAIN (Pall): Sir, I also want to associate 
with this matter. 

MR. SPEAKER: It's al~ght, you have been associated 
with it. We are calling your member right now. 

SHRI MAHAVIR BHAGORA (Salumber): Mr. Speaker, 
I would like to raise the same point as Mr. Mollah have 
said just now in the context of Rajasthan and want to 
request to the Hon'ble Minister of Agriculture to include 
frost in the list of natural calamity as mustard, gram and 
wheat cultivated in Lakhs of acres of land has been 
destroyed by frost rendering the farmers starved and they 
must be compensated for the same. 

MR. SPEAKER: Shri Girdhari Lal Bhargava, is it 
called frost. 

SHRI GIRDHARI LAL BHARGAVA: Yes, Sir it is called 
frost. 

Mr. Speaker, Sir, cold wave and frost have damaged 
all crops of Rabi Season in Rajasthan. Therefore, affected 
farmers should necessarily be given immediate special 
assistance from the National Disaster Relief Fund 
considering it as a natural calamity. The damage caused 
due to cold wave and frost should be enlisted under the 
National Disaster Relief Fund. The cold wave has 
damaged the crops of mustard, barley, coriander, gram, 
isabgol and vegetables badly in Rajasthan and in several 
districts, these crops have been damaged entirely. The 
State Govemment have conducted a survey. There is no 
doubt that the State Govemment are trying to help the 
farmers with the fund available with them. However, they 
have shortage of fund. Therefore, Rajasthan Govemment 
have demanded for immediate allocation of compensation 
amount of Rs. 200 crores. I think that the Central 
Govemment should try and allocate the fund of Rs. 200 
crores immediately to Rajasthan Govemment so that the 

affected farmers can be compensated and that can ease 
their lives. Rajasthan witnessed heavy damage due to 
cold wave and frost which is a strange happening and 
immediate focus by the Central Govemment is needed. 
The damages due to this cold wave and frost should be 
included Into the list for National Disaster Relief Fund 
because this damage Is a natural damage. I thank you 
for giving me the opportunity to speak on the matter. 
... (Inltfnuplions) 

SHRI RAMSWAROOP KOLI (Bayana): Sir, I would 
also like to associate myself with this issue. 

MR. SPEAKER: All right, you all have associated 
with this issue. 

PROF. RASA SINGH RAWAT: Sir, they have referred 
this matter to the Finance Commission . ... (lntsmJptions) 

MR. SPEAKER: Nothing more. This is not right. I 
have given opportunity to four of your honourable 
members and what else can we do. 

... (Inttlnuptions) 

SHRI CHHEWANG THUPSTAN (Ladakh): Mr 
Speaker, Sir, I would like to draw the attention of the 
Govemment towards the heavy damage caused by heavy 
snowfall in Ladakh. 

/English} 

It Is a matter of grave concem that large number of 
pashmina producing goats are dying these days due to 
shortage of food and fodder. This situation has arisen 
due to unprecedented heavy snowfall this year in the 
upper reaches of the Himalayas. The Changthang region 
of Ladakh inhabited by nomadic changpas who depend 
on cattle rearing for their livelihood are facing major 
problems as small kids and lambs bom this year are 
already dying in large numbers and unless arrangements 
are made to provide food and fodder on priority, they 
may lose a bulk of their cattle population and animsls 
including the famous pashmina producing goats. 

I would request the Government of India to provide 
immediate relief to provide feed and fodder and arrange 
defence aircraft to drop them in areas which are still not 
accessible through roads. 

/Trsnslation} 

Sir this is a very important issue because due to 
snowfall in Ladakh this year even now. 
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{English; 

The entire northem plateau is covered under thick 
blanket of snow. There is not a single blade of grass to 
feed their cattle. 

MR. SPEAKER: That is why I have allowed you to 
raise this isaue. You have raised an Important issue. 

SHRI PRABODH PANDA (Mldnapore): Sir, West 
Bengal is a State which produces a good number of 
potatoes. I think it is the second largest potato growing 
State in the country. Last year thousands of potato 
growers lost their produce due to unprecedented navl 
dhasa disease. The West Bengal Government had 
requested the Union Government to provide compensation. 
As far as my knowledge goes, there was a meeting also 
with the Union Govemment. The West Bengal Govemment 
deposited Rs. 98 crore in this regard. But till today there 
is no response from the Union Government to this 
request. 

Hence, I would request the Union Govemment to 
provide adequate compensation to the State of West 
Bengal so that potato growers can be protected. I would 
request the Union Govemment to take up this matter as 
an urgent one. 

MR. SPEAKER: Shri Sandeep Dixit. I think It is a 
very important Issue that he is going to raise. 

{Translation; 

SHRI SAN DEEP DIKSHIT (East Delhi): Sir, through 
you, I would like to draw the attention of the Govemment 
towards an important subject. Now-a-days the 
examinations of class X and XII are taking place. For the 
last many years education has become a burden on 
children and although there have been several discussions 
on curriculum, no one is paying heed to the increasing 
bUrden and psychological pressure on the children. We 
talk about a fearless society. Today, the students of class 
X and XII are most terrified. The guardians whose children 
are in schools, know about the process which almost 
takes four years, through which they come out and in 
this process every child loses his/her childhood. They 
are always involved In studies, whether going to tuition 
or to some other cIasa. I would request to the Government 
through you to Instruct both CBSE and NCEAT to revise 
the entire curriculum, so that the chUdren even during 
this period can play and leam at the same time instead 

of .gOing to. ~he tUition, studying late houra In the night 
taking medICines or visiting doctors and psychologia". 
What type of childhood we are creating? In my opinion, 
today our children are working harder than the elders 
and they always remain in fear. I humbly request the 
Government to get the entire curriculum revised in such 
a way that can give children a new IHe and education In 
which they can appear In the examinations of class X 
and XII with ease. 

These days children are committing suicide, which Is 
a curse to the nation. We talk about the suicides 
committed by farmers. Now, children have started taking 
drugs. They wander In fear, their parente are In fear. 
They should be taken out of this fearful environment. 
The ent~re curriculum should be revised. 

{English} 

MR. SPEAKER: Not only parents are tensed but aJao 
grand parants. My grand da&9*Jr Is 8A*Uing for CIaas X 
examinations. The whole household ia In a tense mood. 

I think the entire Houae, including the Chair, 
associates with Shri Sande.p Dixit. Thank you. I 
compliment you for raising this Issue. 

{Translation} 

SHRI MADHUSUDAN MISTRY (Sabarkantha): Mr. 
Speaker, Sir, the Parliament has passed Scheduled Tribes 
and other Traditional Forest Dwellers (Recognition of 
Forest Rights) Act lor the aborlglnee of the entire country 
and the rules formulated under the Act have been 
enforced since January. This has created a very serious 
situation in several States and has given rise to conflict 
among State Governments, forest departments and the 
tribals. Its rules and regulation are being misinterpreted 
and are not being abided by. Due to this the tribal. and 
other people who traditionally cultivated the lands are 
forcibly removed from this lands and this has led to police 
firing In one or two States and in my State also claimed 
lives 01 two tribes man. The leader was caught and 
beaten up and this has aggravated the situation to such 
an extent that the State Govemment is not allotting land 
even to eligible people. Such a situation Is artalng 
everywhere. I have 2-3 demands. One demand is that 
the Ministry of Tribal Affairs should send the guidelines 
to the State Government immedlatefy 10 that they can 
leam about thetr roles. Second, the 'oreal department 
has no nodal tribal department but the work of dlatribution 
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of forestland is stili under its control that who are to be 
deprived of the land or how to give least other minor 
forest to produce rights to them. If such Is the attitude, 
it should be scrapped. Third, State Govemments have 
not given any compensation to the families of deceased 
tribal people killed in police firings. I request that State 
Governments should be compelled to make provision to 
compensate them. Scheduled Tribes Commission should 
visit such areas and give Its report. If State Govemments 
do not have the required funds, the Central Govemment 
should provide the required fund. Considering this issue 
on humanitarian grounds, there should be one time 
settlement of forest land rights throughout the country 
because in absence of all these things, we are witnessing 
naxal movement and violence in tribal areas. If the land 
Is distributed among them there will be neither violence 
nor initiation into violence. And our country will experience 
less violence with this Act. I request to bring this poor 
section of the society at par with other section of the 
society. 

{English} 

MR. SPEAKER: Those hon'ble Members, who wish 
to associate. may send their names. 

{Transla/ion} 

SHRI RAVI PRAKASH VERMA (Kheri): Mr. Speaker. 
Sir. I associate myself with the issue raised by Shri Mistry. 

SHRI RAMJI LAL SUMAN (Firozabad): Mr. Speaker. 
Sir. recently our colleagues had drawn the attention of 
the Honourable House towards the plight of farmers in 
Bundelkhand but it is a matter of regret that neither the 
State Government nor the Central Govemment have taken 
cognizance of the seriousness of problems in 
Bundelkhand. The area has been witnessing acute drought 
for the last 3-4 years. There have been no crop production 
for medium and small farmers who grew crops for their 
livelihood as well as for big farmers. 

The situation is that farmers are committing suicide 
everyday and State Government are engaged in hiding 
this fact. ... (Inltlnuptions) 

{English} 

MR. SPEAKER: Do not make allegations against the 
State Govemment. 

/TflInslBb"on} 

This allegation Is not right. You only apeak about 
what happened? 

SHRI RAMJI LAL SUMAN: Mr. Speaker. Sir. everyday 
fanners are found to btt committing suicide. The problem 
of Bundelkhand has not been taken up with as much 
seriousness as it should have been taken up. People are 
very disturbed and migrating to other places. The crops 
which the people used to grow for their livelihood have 
not grown. The farmers are indebted. The Minister of 
Finance has made a mention of waiving off of the loans 
worth rupees 60 thousand crote in the budget to benefit 
the marginal and smali farmers. But, I request the 
Government through you to waive off the entire amount 
of loans taken by the tarmers. The Govemment should 
announce a special package to address the problem of 
Bundelkhand so that the people of the region could be 
saved. 

MR. SPEAKER: Shri Raj Narain Bu1holia and Shri 
Chandra Pal Yadav--Q)th of you have given notice in 
this regard. 

SHRI CHANDRA PAL SINGH YADAV (Jhanai): Mr. 
Speaker, Sir, in the moming you had given assurance 
that you would allot us full time. 

MR. SPEAKER: All right, you plea.. apeak for a 
minute. 

SHRI CHANDRA PAL SINGH YADAV: Mr. Speaker. 
Sir, hon'bla Suman Ji has put-forth his point about 
Bundelkhand. By associating myaeH with the concerned 
issue, I would like to say through you that the condition 
of Bundelkhand is so m....,1e that you even cannot 
bear to hear about that. People are suffering a lot due 
to acute shortage of water there. The ponda, canals and 
wells have dried up. There Is no drinking water for the 
animaJs even. The farmers have made their cattle amy 
at home and there Is no fodder and water available for 
them. Birds are dying due to ~vailabllity of water in 
Bundelkhand. People there are on the brink of starvation. 
I understand that it is not strange that at leut one person 
is dying everyday due to starvation there. So far u the 
figures are concerned, be it the Administration or the 
Government, they are trying to hide the figures 80 that 
the number of peraon& dying in BmdeIkhand is not known 
to others. Some people are committing suicide due to 
indebtednesa. The second reuon of 8Uicide may be 
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attributed to stray.lon and non-ayailabiHty of potable 
water. 80 percent of the farms are not cuJtlvated there. 
Nothing is being grown there. In these circumstances, 
people are continuously migrating to other placee from 
thare. I had raised the fssue of Bundelkhand In the last 
session also. Last time, a delegation met the hon'ble 
Prime Minister twice on the issue on Bundelkhand . 
... (Inltlrruplions) 

MR. SPEAKER: You have already told the same 
thing. 

SHRI CHANDRA PAL SINGH YADAV: Sir, what I am 
saying is a different thing. 

MR. SPEAKER: It's not a different thing rather It is 
the same thing. 

SHRI CHANDRA PAL SINGH YADAV: We have met 
the hon'ble Prime Minister twice and raised the matter in 
the last session also. We were also given tha 8S8urance 
that a package would be separately given to Bundelkhand. 
'" (Inl8rruplions) 

Discrimination hu been done with Bunde/khand since 
independence. There is an acute shortage of water in 
Bundelkhand. Leaders of all the political parties-4>e it 
the Bhartiya Janata Party, the Congress Party on any 
other Party-vislt there and make speech .. promising 
relief to the people of the region. Today, through this 
august House, I would like to tell that neither the Union 
Government nor the State Government has provided any 
assistance to them. Therefore, I would like to request 
you that here . ... (Inmnuplions) 

MR. SPEAKER: What are you doing. Your speech 
wiN not go on record. 

. ,. (lnltlnuplions) 

MR. SPEAKER: Nothing will go on record now. Shrl 
Rajnarayan Budholia. 

... (InlSlfflP/ionsr 

MR. SPEAKER: You please sit down. I have fully 
helped. I have called your name and his name. 

'Not recorded. 

SHRI CHANDRA PAL SINGH YAOAV: The people 
there are not getting potable water. 

MR. SPEAKER: All right. By saying the same thing 
repeatedly, nothing good could be delivered. I do help 
you, 80 I have called your name. You also haye to listen 
to me. 

... (lnlsnvptiDn8) 

MR. SPEAKER: Since It Is an Important Iuue, that's 
why I have called thrH Members to apeak on the same 
laaus. You please take your .. at. Even a alngl. Une Is 
not being recorded. 

. .. (Inltll1UfJ/ltJM) 

MR. SPEAKER: You pl.... sit down. 

... (lnltJrrupIIons) 

MR. SPEAKER: What hu happened to you today? 

[English! 

MR. SPEAKER: Do not record one word. 

... (InltJm.pt/ons) 

MR. SPEAKER: I will adjoum the Hou.. and go 
away. 

... (In~) 

[T,..n6IM/ion! 

MR. SPEAKER: You please sit down. You did not 
even give any notice . 

... (InltJrrupIIons) 

SHRI BHANU PRATAP SINGH VERMA (Jalaun): 
want to associate my .. " with this . 

MR. SPEAKER: You may auoc:6ate but would you 
defy the Chair? You send your name In writing. 

SHRI BHANU PRATAP SINGH VERMA: Sir, I also 
assoclate myself with this issue. 
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SHRI VIRENDRA KUMAR (Sagar): I also associate 
myself with the Issue on Bundelkhand. 

SHRI CHANDRABHAN SINGH (Damoh): I too 
associate my.eH with this issue. 

SHRI RAJ NARAYAN BUDHOLIA (Hamlrpur, U.P.): Mr. 
Speaker, Sir, Bundelkhand is the most backward region 
of the country. Hon'ble senior Member Suman JI, my 
colleague Dr. Chandra Pal Singh ji have just told many 
good things in detail about Bundelkhand. It Is a fact that 
no Govemment hu ever seriously paid any attention 
towards the problem related to Bundelkhand, be It the 
Union Government or the State Govemment. We met the 

Prime Minister twice in this regard. The Prime Minister 
assured us. The Central group visited there. The report 
of the group has been submitted with the Govemment 
but no special package on the basis of that report has 
been granted to Bundelkhand. The people of Bundelkhand 
are dying of starvation and committing suicide. I had 
also given a notice for holding a special discussion on 
this issue but you did not allow that. Presently, thousands 
of the people of Bundelkhand are migrating to other 
places. Hon'ble Lalu Ji granted a compensation of rupees 
five lacs to each of the victims of Kutch incident for 
which I express my thanks to him. Those were the people 
from Bundelkhand who had migrated to Kutch for 
employment or to eam bread. Be It the small farmers or 
the big farmers there, none of them have the means of 
irrigation. No special package has been given to 
Bundelkhand. The hon'ble Minister of Finance hu given 
some relief but to the small farmers only. There are big 
farmers too In the Bundelkhand. Sir, a farmer Is a farmer, 
no matter whether he Is big or small. The farmers there 
have been under the condition of starvation and 
committing suicide for four years. 

Mr. Speaker Sir, our demand is that the Govemment 
should waive off loans of all farmers whether big or small. 
... (lnttlmJpfions) Special package should be given to the 
farmers of that region. 

Thank you . ... (lntempHons) 

SHRI CHANDRA PAL SINGH YADAV: Mr. Speaker, 
Sir, it should be discussed . ... (lnterrupHons) 

MR. SPEAKER: I will not take dictations from you. 

. .. (Int~nvptions) 

MR. SPEAKER: Please give notice. 

... (InMmJpfiol78) 

SHRI CHANDRA PAL SINGH YADAV: Mr. Speaker, 
Sir, you allow discussion on it. ... (lnMmlptions) 

MR. SPEAKER: Shall I allow it under your duress? 

... (InMnupt/0n8j 

MR. SPEAKER: Your leader Is also asking you to sit 
down. If you are not listening to me, at least listen to 
him. 

... (InltlrrupHons) 

MR. SPEAKER: RaJnaraysnJl, you are very gentle 
member. 

[English} 

SHRIMATI P. SATHEEDEVI (Badagars): Mr. Speaker. 
Sir, I thank you very much for giving me the opportunity 
to raise an urgent matter of public Importance that is 
being faced by our country. Today thousands of women 
under the banner of Democratic Women'. Association are 
marching towards the Parliament demanding 
unlversaJisalion of the Public Dlatrlbutlon System to provide 
food security for the country. The UPA Govemment, at 
the time of its formation, had given an undertaking In the 
Common Minimum Programme to strengthen the Public 
Distribution System and to move towards universalisatlon 
of the Public Distribution System, but unfortunately the 
Govemment has miserably failed to strengthen the Public 
Distribution System. In fact, the Govemment has cut the 
allotment of rice and wheat to various States and 
especially to the State of Kerala. The basic food of my 
State Kerala is rice. Now the Govemment has reduced 
the monthly allotment of APl rice to the State of Kerela 
from 1,13.420 metric tonnes to 21,304 metric tonnes. From 
April, 2007 onwards there is 82 per cent cut in the 
allocation of APl rice to the State of Kerala. 

Sir, the APl Ration Card strength in Kerala is nearly 
50 lakh. For that, a quantity of 1,72,000 metric tonnes is 
required for issue. 
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MR. SPEAKER: All these details cannot be given 
now. You should not read out a huge statement. You 
have to just raise the issue. 

SHRIMATI P. SATHEEDEVI: Sir, there is a total 
shortage of 1 ,43,888 metric tonnes of foodgrains in the 
State of Kerala. The open market price of rice is 
increasing everyday. 

MR. SPEAKER: No, I will not allow. This is not the 
way. You are misusing the opportunity. 

SHRIMATI P. SATHEEDEVI: No Sir. 

Since there Is no proper allocation of rice. the price 
of rice is increasing and price of one kilogram of rice In 
Kerala now is about Rs. 23. This has caused huge 
hardship to the people, "peeiaBy the women of Kerala. 

MR. SPEAKER: Mr. Suresh Kurup will associate with 
this issue. 

SHRIMATI P. SATHEEDEVI: Sir, it is very essential 
to increase the allocation of rice to the State of Kerala. 
.. , (Interruptions) 

MR. SPEAKER: Hon. Members. please take your 
seats. I will not allow this defiance. 

... (Interruptions) 

MR. SPEAKER: It was decided by all the han. 
leaders more than once that five important national or 
international matters would be allowed to be raised 
immediately after the Question Hour and rest of the 
matters would be allowed to be raised towards the end 
of the day's sitting. I have already allowed 14 hon. 
Members to raise important matters. Even then nobody 
is willing to comply with the understanding or agreement 
rather of the parties. 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY 
(Kokrajhar): One Member parties a,'e not being given the 

opportunity. ". (InlfJrruplions) 

MR. SPEAKER: This is an unfair charge. You have 
not even chosen to send a notice. but you are making 
an allegation. It is very easy to make. 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARV: 
Sir, I have given notice. 

MR. SPEAKER: Just now you are sending the notice. 
You are giving lecture to the Chair and not following the 
rules yourseH. 

ADV. SURESH KURUP (Kottayam): Mr. Speaker, Sir, 
I may be given a chance. 

MR. SPEAKER: Unleea you persuade your comrade 
to sit down, I cannot allow you. She Is going on and on. 

SHRIMATI P. SATHEEDEVI: Sir, I am concluding. Sir, 
I am requeatlng the Government to give proper allotment 
of rice to the State of Kerala in view of the food eecurlty 
of the country. 

MR. SPEAKER: If I allow every hon. Member to 
speak for ten minutes. then we cannot have other 
business. 

...(lrWnuplioM) 

SHRI P.C. THOMAS (Muvattupuzha): Sir, this is a 
very serious issue. I have also given a notice. 
". (Int.rrup/ions) 

MR. SPEAKER: I am very much obliged that you 
have given notice. 

. .. (lnt.nupI/on6) 

ADV. SURESH KURUP: Sir, I would like to "8OCiate. 
. .. (InltJrrupllons) 

MR. SPEAKER: All hon. Members from Kerala will 
associate with this. 

... (lnlMUpllons) . 

ADV. SURESH KURUP: Sir, I would lik" to 
Bubstantiate. ... (Inltll1Zlplions) 

MR. SPEAKER: This Is not the place to substantiate. 

.. ,(Inltlnupllons) 

MR. SPEAKER: Dr. Sarma. you he"e to eatisfy me 
that your matter relates to the Central Government. 

DR. ARUN KUMAR SARMA (lakhfmpur): Sir, It Ie 
related to the Central Government . ... (In/tIm.pI/on$) 
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MR. SPEAKER: It has nothing to do with the Central 
Govemment. 

DR. ARUN KUMAR SARMA: Sir, it is related to the 
Central schemes. Sir, it is related to the Central 
Govemment that is why I am raising it. 

MR. SPEAKER: How it is concerned with the Central 
Government? 

DR. ARUN KUMAij SARMA: Sir, if I am allowed to 
speak for just two minutes . ... (In/srruplions) 

MR. SPEAKER: Pardonl 

DR. ARUN KUMAR SARMA: Sir, the Central 
Government scheme Sarva Shiksha Abhiyan . 
... (InttllTllp/lons) 

MR. SPEAKER: No, sorry. 

DR. ARUN KUMAR SARMA: These schemes are not 
covering the non-provincial schools of A88am . 
... (InttllTllptions) 

ADV. SURESH KURUP: Sir, please allow me to 
speak for one minute . ... (lnttllTllptions) 

MR. SPEAKER: This is very unfair. 

... (InMrruptions) 

ADV. SURESH KURUP: Sir, pl.... allow m. to 
speak. This concems the serious food crisis. 

MR. SPEAKER: She has said more than that. 

ADV. SURESH KURUP: Sir, in the open market price 
of rice is sky rocketing and at the same time the 
Govemment of india has substantiaUy reduced the rice 
quota for APL famili.ls. Sir. about 82 per cent of reduction 
is there. The Govemment of Kerala has repeatedly given 
memoranda to the Union Government for giving the 
original quota. So, what I request is that the quota 
requested by the Govemment of Kerala should be 
immediately releaaed to the people of Kerala. Otherwiee, 
Kerala will face a very great food shortage. I would 
request the Central Govemment to immediately ;ntervene 
and release the full quota . ... (lnttllTUpfions) 

MR. SPEAKER: I have ukt that aI the hen. Members 
from Kerala are joining thIe. 

MR. SPEAKER: Very weB, I will adjoum the House. 
You cannot dictate to me. 

... (InItHTuptIons) 

12.57 hra. 

MATTERS UNDER RULE 3n-
/EngKtsh} 

MR. SPEAKER: Mdefa under Rule 3n listed tor 
the day will be treated as laid on the Table of the House. 

DR. ARUN KUMAR SARMA (Lakhimpur): Sir, I may 
be aHowed to speak. 

MR. SPEAKER: No, this is not a Central matter. 

... (InlrlmJpliOns) 

MR. SPEAKER: All other matters wHt be taken up at 
the end of the day . 

(I) NHc:I to ,...... • COIII ....... Oi.Uve pcmag. 
...... and ANt Day PoeI8t COftf In honour 
of Smt. YeIu Ph,' ..... freedom fighter from 
SIngIInp. T ..... I Neda 

SHRI N.S. V. CHITTHAN (DIndIguI): We .. know about 
the exploits of kings' and queens' valiant fight agaInet 
Britlahers. Their exploits have gone unrecognized in India 
tor the past 60 y~8III. One such lnatance is the role 
played by Smt. Vetu Naatchiar, the queen of Slvaganga 
in Tamil Nadu who took on the 8ritiahers in the 18th 
Century much before Rani of Jhanai. But Smt. Vetu 
Naatchiar is y.t to be recognized by the National 
mainstream. Smt. Velu Naatchlar the queen of Sivaganga 
was bom in the year 1730. She was married to Shri 
Muthu Vaduganalhar who died on 25.06.1 m in the bailie 

"Treated as laid on the Table. 
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against Britishenl leaving an infant child. Smt. Velu 
Neatchiar then came to the throne and heroically fought 

agUlst the Britishers for nearty 8 years to save her 

kingdom. Due to her untiring and strenuous battle against 

the British Rulers, she retrieved Sivaganga from the British 
and proved and acclaimed 88 the valiant, bold and 

courageous lady of that time. Then she ruled Sivaganga 

for nearly 10 years. To honour her memory, I request the 

Government, of India to release a commemorative postage 
stamp and First Day postal cover in honour of Smt. Velu 

Naatchiar. 

(II) Need to open a Innch of Stale Blink of India 
.. HIIWIock I.and, Andamlln and Nlcobar 

lalanda 

SHRI MANORANJAN BHAKTA (Andaman and 
Nicobar Islanda): The people of Andaman and Nicobar 

Islands have demanded to, opening of a new branch of 

Stat8 Bank of India at Havelock Islands which Is 2.5 kms 
water route to Port Blair. Though business potential of 
this area is too low as per the Bank's Survey Report, I 

am sure once a branch is opened, the people of this 
area would definitely be benefited and the business trend 

will automatically increase upward. I therefore, urge upon 
the Union Government to initiate steps for opening a 

branch of State Bank of India with commercially viable 
proposition to be chalked out in consultation with the 
Andaman & Nlcobar Administration, in view of the people 
living in far flung Islands. 

(III) Need to expedite the conatructlon of a 

ranw.y link bMween Mode .. and Sham..,1 In 

chtrIct S8baIIutnth.. Clujarat 

SHRI MADHUSUDAN MISTRY (Sabat1wltha): The 
sanction of Modasa-Shamlaji mission rail link in Westem 
Railway, Dlatrict: Sabalkantha, Gujarat was announced 

by the Railway MinIster while replying on the demand of 

Railway tor the ye.r 2007-08 in Lok Sabha. This 
announcement of sanctioning of Modasa-Shamlaji mission 

rail link created a great hope of development in the 
backward region of Sabarkantha, specially for the people 

of ModaIa and Dhanaura towns. 

But despite the said aMouncement, work on this 

miasing link has not started as yet. 

I, therefore, demand that the work for laying of 
Modasa-Shamlaji miaaing link should be atarted 
immediately. 

(Iv) Need to ........ the payment due to ......... 
under NaUonaI AgrIculture ................ 
In AIItNII PIIrII......,..,y ~. ca....,.. 

(TfllnslalionJ 

SHRI V.K. THUMMAR (Amr8H): Sir. payment haa not 
been made to the farmera of my Parliamentary 
Constituency Amrell under National Agriculture Insurance 
Scheme for the last one and half ~. When I tried to 
know the reasons related to It I was told bv the Agriculture 
Insurance Company of India Ltd., Ahmedabad thet the 
Union Government has not releMed Ita contribution yet, 
due to which payments for the kharif crop of 2006 to the 
tune of 97 crorea 80 lakh could not be made to the 
farmers of Saurashtra region In Gujarat under Agriculture 
Insurance Scheme. The condition of fanners have become 
pitiable due to non-payment 88 they are uMble to pay 
the loans of the banks. I would like to Inform the House 
that the Cooperatiw Banlcll have made their payment 
but the Govemment Blinks have stopped the payment 
for one and half years. 

I would like to urge upon the Government, through 
the House, that the Government Banks ahould make their 
payments immediately so that payment of Insurance 
amount could be made to farmers which is pending for 
the last one and he" years. 

(v) Need to extend ..........,.... .......... traJn 
upto ".., In RatuIhan 

DR. KARAN SINGH YADAV (AIw.,): Sir, about h8It 
a dozen A.D. (Rewarl-Delhi) traina of Northern Railway 
run between Rewari to Deihl to carry dally commuters. I 
request the hon'ble Minister of Railways to extend at 
least one pair of train upto Alwar. The A1war atatIon of 
North-West Railway i8 at about 50 km away from Rewari. 
Hundreds of passengers from AIwar-Khairthal, Azarka-
Bawal stations of Alwar district travel to National Capttal 
Region, Delhi dally. So, my requeat ia that at Ie... one 
pair of R.D train should be extended upto ANlar. 

(vi) Need to provide ,...rwaIIon In lobe to the 
Oenotlfted Trfbee 

/English/ 

SHRI HARIBHAU RATHOD (Yavatmal): Even after 
60 years of our Independence, the DenotIied Tribea are 
stili the most backward community In the country. Looking 
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(Shri Haribhau Aathod] 
at their plight, backward and destitute condition, immediate 
action should be taken by the Govemment to provide 
Constitutional safeguards to Denotified Tribes by making 
a 3rd Schedule in the Constitution so that DNTs can get 
all benefits such as reservation in jobs, promotion etc. 
like SCslSTslOBCs and Minorities. The Denotified Tribes 
Commission which was constituted by Government to look 
into the different aspects of Denotified. also submitted an 
interim report to the Government for consideration. I hope 
the Government will take an eariy decision to implement 
it. It is now time that Government should bring a Bill to 
amend the Constitution to provide reservation to the 
Denotified Tribes. 

(vII) Need to unction 8 new railway line linking 
Bllaspur (Chhattlsgarh) and Mandla (Madhya 
PradHh) 

[T/1Ins/ation} 

SHRI PUNNU LAL MOHALE (Bilaspur): Sir, the 
proposal to lay a new rail line between Bilaspur and 
Mandla is under consideration of the Union Government. 
Survey has been conducted time and again for the same 
but the proposal has not been approved yet. Crores of 
rupees have been spent on it. The iength of above line 
is 115 km. linking Bllaspur to Mandla will provide facility 
to the people to visit Bilaspur to Mandla, Jabalpur to 
Aaipur, Amarkantak, Mumbai, Delhi, Koikata, lucknow and 
Banaras. it will also improve the economic condition of 
the people of Chhattlsgarh by creating employment 
through setting up Industries. It will also increase the 
income of Railway Department as Bilaspur-Mandla district 
do have Coal, Bauxite, Iron and Dolamite mines and 
transportalon of Iron from Bhilai will also take place. 

So, I urge upon the Union Govemment to reconsider 
the survey and send it to the Planning Commission so 
that proposal regarding new rail line between Bilaspur 
and Mandla is approved. 

(vIII) Need to I .. ue a 'No Objection Certificate' for 
carrying out Hydrographic Survey Ind port 
activity In Korl Creek area of Kutch, GUJarat 

[English} 

SHRI P.S. GADHAVI (KutCh): Port and Transport 
Department Government of Gujarat had vide their letter 
dated 16.8.07 requested Ministry of Home Affairs, 
Government of India and BSF to allow the private 
companies to carry out surveys and investigation in Kori 

Creek for development of port facilities, Director General, 
BSF vide his letter dated 23,10.2007 requested P & TO, 
Govemment of Gujarat to approach Ministry of Home 
Affairs, Govemment of India for obtaining NOC for carrying 
out Hydrographic survey and port activity in Kori Creek 
Area. Accordingly, P&TD, Government of Gujarat vide its 
letter dated 30.11.2007 requested the Ministry of Home 
Affairs to grant NOC. Aesponse from Government of India 
is still awaited. 

I, therefore, urge upon the Government to expedite 
granting the NOC as Immediately as possible. 

(ix) Need to provide financial 1 •• I.tance to 
firmer. In RaJaathan who .. crop. have been 
damaged due to frost and cold-wave. In the 
region 

[Trtlnslation} 

SHRI GIRC,HARI LAl BHARGAVA (Jaipur): Sir, all 
crops of Rabi season have been hit by frost and cold 
waves in Rajasthan causing huge losses to the farmers, 
Therefore, it should be treated as natural disaster and 
special assistance should be given to the affected farmers 
immediately from National Disaster Relief Fund. The 
National Disaster Relief Fund should include damage 
caused due to frost and cold-waves in Its notified list. 
The crops of mustard, barley, coriander, gram, lsabgol 
and vegetables etc. have been damaged due to cold 
waves In Rajasthan and in some districta entire crop has 
been devastated. After an 8S8888I1lent made by Girdawar, 
the State Govemment has reached ore the conclusion 
that a sum of As. 200 crores may be released 
immediately so that compensati9fl could be provided to 
the farmers. 

I, therefore, demand from the Government, through 
you, that this additional amount should be released to 
the State Govemment. 

(x) Need to amend the Ie. governing fore_ 
re .. rve ...... .nd Wild Ute Protection Act, 
with • view to promote .oclo-aconomlc 
development of tribal area. In Bharuch, 
GuJarat 

SHRI MANSUKHBHAI D. VASAVA (Bharuch): Sir, I 
would like to draw the attention of the House to the fact 
that tribais are not getting opportunities for their socio-
economic development due to laws rel.ted to forest 
reserve and wild life protection. Trlbals are forced to lead 
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a miserable life even after 60 years of indBJ)8ndence. 
Under these laws, more than 100 villages of Jhagctia, 
Dedoyapda, Sagsara Rajyeda of district Narmada in my 
Parliamentary constituency Bharuch, roads have not been 
approved under Pradhan Mantri Gramin Sarak Yojana and 
irrigation schemes have also not been approved in tribal 
areas. Tribals are being deprived of the facility of 
electricity, doordarshan and telephone and have to cover 
4-5 km distance to fetch drinking water. More than 85 
percent of tribals are illiterate. The money meant for rural 
development has lapsed due to non-approval of 
development schemes. No concrete road has been 
constructed in more than 100 villages of my parliamentary 
constituency during the last two months. The tribals are 
staging dharna and demonstrations. They are being 
deprived of basic amenities due to these laws. 

I urge upon the Government, through the House, 
that said laws should be amended and a package may 
be provided for the all round developments so that the 
tribal can lead a dignified life and secure a bright future 
for their children. 

(xl) Need to enhance the quota of rice and wheat 
aold through PDS In Kel'llia 

(English] 

SHRIMATI C.S. SUJATHA (Mavelikara): The prices 
of essential commodities are on the rise particularly of 
the foodgrains acro88 the country. Kerala being a food 
deficit State, the pressure of price rise affects It more 
The prices of Rice and Wheat have been on the rise 
and there Is even scarcity of foodgralns in the market. 
The reduction in allotment of APL rice to the State has 
been a major reason for the unprecedented higher prices. 
The Government has reduced the allotment from 1,13,420 
MT to 21,334 MT thereby causing a shortage of 92,086 
MT for monthly distribution. likewise there is shortage of 
wheat also under PDS. 

Previous quota of aUocation for rice and also the 
quantity of wheat may be enhanced in view of the 
increasing demand for wheat in the State. 

(xU) Need to provtde ..... f to the drought In.cted 
peop.. of Bundelkhand region 

{Translation] 

SHRI RAJNARAYAN BUDHOUA (Hamirpur, U.P.): Sir, 
the people of Budelkhand, the most backward region' of 

Uttar Pradesh are faCing the wrath of natural calamities 
(at present severe starvation, helplesaneas arising out of 
drought situation) for the last four years in a row. Hon'bIa 
Members of Parliament from the Bundelkhand region h8I 
tried to solve the problem by seeking special economic 
package for the most backward Bundelkhand region 
through the House and by approaching Hon'ble Prime 
Minister on 25th August and 11 th December but so far 
no positive result has been achieved. This has caused 
great resentment among the people of Bundelkhand. 
Scarcity of drinking water has arlMn as wells, panda, 
hand pumps, bore wells, dams, rivers and rivulets have 
dried up. Arable lands of farmers ant lying unploughed. 
Land has developed cracks at many places all of a 
sudden. Farmers are faCing many problema. Farmera and 
workers In the absence of work are forced to commit 
suicide due to loans and starvation. There Is absolute 
dearth of water and fodder for cattle. Even big farmers 
are In the clutches of starvation. People are migrating in 
large number In the absence of enough employment 
opportunities In the raglon. The Central Study Team h8I 
submitted its report to the Union Government about this 
horrifying situation. But, no announcement haa been made 
60 far. 

Therefore, through this House, Union Government Ia 
requested to waive loans of the farmara including the 
principal amount. Announcing it as a national calamity 
the affected families should be provided food for one 
year. Central assistance should· be provided for their 
rehabilitation. Wide arrangements should be made for 
irrigation, drinking water and fodder for the cattle. 
Mlrgration should be checked by providing adequate 
employment opportunities to the youth. The report of the 
Central Study Team of the Planning Commlaalon should 
be made public by placing it on the table of the Houee 
and the local people should be helped Immediately on a 
war footing as per their requirement. 

(xIII) Need to expedite the conatructlon of 
'Karpoorl dam' In Samutipur, Bihar 

SHRI ALOK KUMAR MEHTA (Samutipur): Sir, due 
to non-completion of Karpoori dam In my Samastipur 
Parliamentary Constituency nearly 15 percent of 
Samastipur was hit very badly during the last flood. 
Besides it, flood affected people are atone facing many 
discrepancies in getting relief and compensation. 
Govemment record are lacking full details and .. a result 
of it administration has to face many administratlv. 
difficulties. The flood situation becomea grim .. Noon 
river under this district is not linked with river Ganga 
near Modiuddin Nagar of Samastipur. 
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[Shri Alok Kumar Mehta) 

I. through you. want to demand from the Government 
that to fulfil the dreama of Jannayak Late Karpoorl Thakurji 
first of all the said Karpoori dam should completed and 
the Noon river should be linked with the Ganga river so 
that the people of Samaatipur could be saved from the 
havoc of flood in future. 

(xlv) Need to Nt up a Food Perk at P8rbhanl, 
u.t.,..htnI 

SHRI TUKARAM GANPAT RAO RENGE PATIL 
(Parbhani): Sir, my Parliamentary constituency, Parbhani 
is agro producing area and agriculture is the main 
profe.slon of farming community here. They are 
dependent on agriculture for their livelihood. There is 
Marathwada Agriculture University in this region wherefrom 
every year students are getting degrees in the field of 
agriculture. After education these degree holders are not 
getting employment thereby the number of unemployed 
degree holders is increasing. The Marathwara Agriculture 
University has sent a proposal to the Union Govemment 
for setting up of a food park. at Parbhani so that by 
using agro-technics agricultural development could be 
done for the prosperity of farmers. 

I. through this House, urge upon the Govemment to 
immediately sanction the proposed food park at Parbhani. 

(xv) Need to allow the Government of Orl ... to 
levy duty on generation of power 

{English} 

SHRI B. MAHTAB (Cuttack): Orissa has vast coal 
deposits. Orissa is a power surplus State and It exports 
power to other States. Since, electricity duty can be 
charged on consumption only, the Importing State benefits 
while the exporting S~ate has to bear the negative 
extemally such as environmental degradation due to 
mining. Mining of coal and consumption of coal for 
generation of electricity has adverse effect on environment 
not only on account of ash produced but also on account 
of Increase of ambient temperature in the region where 
thermal generation plants are located. The problem of 
handling huge quantities of ash has not been statiafactorlly 
handled so far for instance, the utilization of fly ash in 
the 3000 MW NT PC Super Thermal Plant at Kanlh_, 
Talcher is almost next to nothing. 

The loss of forest cover and the pollution of water 
bodies in the coal bearing areas in the Brahmani basin 
has reached alarming proportion. 

Under present dispensation, Orissa neither receives 
any income from generation of power nor it gels a share 

from the electricity duty which is levied by the StatM on 
purchase by retail consumers. If 1000 MW power is 
generated in OriS88 and evacuaaed, the importing State 
gels electricity duty ot the 8Ktent of Re. 100 cro..... 0ri8sa 
gets nothing. This situation has to be altered either by 
aHowing the State to levy duty on gen .... tIon or a 
percentage of power generated should be given free of 
coat to the State by the Central Public Sector generating 
companies as is the case In Hydro Power Generation. 

(xvi) Need to open a AegIonId Puaport OffIce .. 
Kolhapur, Maharaehtnt 

SHRI S.D. MANDLIK (Kolhapur): The Kolhapur district 
in Maharashtr. State in a hub of Induatri.1 activity and 
information technology Parks. In addition to five induatrial 
estates in the district one more new Five Star IndU8trial 
Estate has come up at ~agal near Kolhapur under 
Maharashtr. Industrial Development Corporation. These 
industrial estates supply various technical spare parts and 
manufactured goods to western and Middle East countries. 
In addition to these various leather goods, flni8hed textile 
goods, jaggery and sugar are exported from Kolhapur. 

All these manufacturing units are located In the ~ 
of Sangli, Kolhapur, Aatnagiri, Sindhudurg, and for all 
these districts Kolhapur is a central place. The number 
of persons from all these exporting houses seeking 
pasaport has grown very large In reoent years. Sinee the 
present passport office is located in Pune, all these 
persons have to go to Pune and stay there for a day or 
two, affecting large-scale wastage of time and money. 

There are more than 100 applications per day for 
Passport and it is very Inconvenient for all thee. persons 
to travel to Pune for paaaport requirement. It Is moat 
likely that plesent Air Port runway at Kolhapur will be 
extended in near future and the Air Port will receive 
intemational flights also. 

Through your good offices Sir, I urge the Ministry of 
Extemal Affairs to establish one Regional Puaport Office 
at Kolhapur thus facilitating foreign going travellers easy 
access for obtaining passports on time. 

(xvii) Need to ensure adequate euppIy of fertilizer. 
to the farme,. In Weat Bengel 

SHAI PRABODH PANDA (Mldnapore): The fannetS 
of West Bengal are facing acute shortage of fertilizers. 
IFFCO is almost reluctant to supply the Chemical ferti-
lizer to the Primary Agriculture Cooperative, the rural 
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cooperatives of the fanners. The traders are utilizing this 
opportunity to make huge profit by raising the price. 

The Govemment of West Bengal wrote letters to the 
Hon'ble Union Minister for Agriculture and the Minister of 
Chemicals & Fertilizers requesting to intervene and clear 
the outstanding balance of IFFCO, 80 that adequate fer-
tiHzer is supplied. I urge upon the Union Govemment to 
take up this matter urgently to protect the interest of the 
farmers in West Bengal. 

(xviII) Need to undertake cenlUI of BPL tamll'" In 
PunJab with • view to extend government 
tacllltl.. to the dee.rvlng Be tamll'" 

[Tra~tion/ 

SHRI ZORA SINGH MANN (Ferozepur): Sir, a sur-
vey for BPL families was conducted in the year 2002 
which is very desolate and not updated and all the poor 
families of Punjab are not covered under ifs conditions. 
Owing to which facilities provided by the Govemment are 
not r.aching to the needy persona. Th. number of BPL 
families in Punjab is 5.23 Iakh but in Punjab the number 
of Scheduled Caste families ia 13 Iakh. I therefore, through 
you, urge upon the Govemment to conduct BPL survey 
again 80 that the needy persona could avail the benefits 
being provided by the Government. 

(xix) Need to Improve the .. rvlce condition. of 
Home Guard. In A ... m 

[English/ 

DR. ARUN KUMAR SARMA (Lakhimpur): Attention 
of Govemment is drawn towards the fate of 58000 Home 
Guards in Assam, who are struggling for their 8urvival. 
The home guards, who are enrolled under the Assam 
Home Guards Act 1947 are considered 88 voluntary police 
organization and granted an allowance of As. 100 per 
day only when on duty. There is no provision for their 
regular engagement in any service 88 they are hired 
whenever needed by the Govemment. They are forced 
to remain unemployed for years together. It is detrimental 
for the country when .uch a young trained forces are 
kept idle in an lnawgency prone area. Uncertainty of 
their dally emoluments and specific engagement often 
create an unhealthy atmosphere of degradation of qual-
ity. 

Although they are recruited, trained and engaged by 
the State Govemments, the Nation has a role to play 
When they are underutilized and deprived of minimum 

basic amenltiea like TAlDA, aU medical facllltiee, ex-gratia 
upon death on duty, Insurance etc. 

May I, therefore, urge upon the Government to inter-
vene in the matter of the service condition of 8bout 50 
lakhs such trained Home Guards and to offer a Central 
package for their regular engagement Mc:f iIveIIhood In 
the Interut of the Nation. There should be a Central 
Law to rationalize their service conclltlon and to en.ure 
their regular engagement and salary like any other aecu· 
rity forces in the country. 

(xx) Need to enlure uninterrupted eupply of 
eleentlel commocttttee through NH-31 A to 
Slkldm vie D ...... Ung, WMt Bengal 

SHRI NAKUL DAS RAI (Slkldm): The ongoing GorIcha 
agitation in the Oa~eeling dlatrict of West Bengal has 
Drought the economy and life In the State of Slkklm to 
a ltandstlll. The 8Ituatlon haa been fUl1her worsened 
because filled petrol tankers are not being allowed to 
enter into the State. 

This kind of disturbance is twppenlng since 1885 
when the Gorkha movement started. 8eaIdea ttlla, politi-
cal activities of different parties have been affecting traf-
fic on NH 31A, which II Slkklm'. only link to rest of 
India. Tourists, other passengers and goods vehicles to 
Slkidm are getting frequently stranded on NH 31A due to 
the poUtical turmoil in Oarjeeling. If the current agitation 
In Oarjeeling continues, then there will be acute shortage 
of essential commodltlea like petroleum and foodgralna in 
Sikkim. It will alao adversely Impact the State'. tourllm 
industry and therefore its economy. 

It is painful to find that Slkkim's suffering II not being 
adequately addreased. Ufe In the State often get. 
affected without any faun of the local administration but 
due to prevailing situation in the neighbouring State. 
Slkkim has been the most pe~ and progreaalve State 
and can be a role model for other S .... In the country. 

i, therefore, request the Union Govemment to InItIete 
8tep8 for uninterrupted auppIy of esaenIiaI commodIdea 
through NH·31A to SIkkIm via Darjaa"ng, Weet Bengal. 
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MOTION OF THANKS ON THE 
PRESIDENTS ADDRESS- Conld. 

/English} 

MR. SPEAKER: The House shall now take up Item 
No. 18. Shri Adhir Chowdhury to continue. 

SHRI ADHIR CHOWDHURY (Berhamporo, West 
Bengal): Sir, while delibefating on the Motion of Thanks, 
I must appreciate, at the outset, that the content, the 
substance and the policy framework enshrined in the 
President's Address had already sent a good message, 
which will bring out cheer and smile among the common 
people of our country. 

12.58 hr •• 

[SHRI OEVENORA PRASAO Y AOAV in the Chailj 

Sir, Gandhiji once commented upon, -I know the path. 
The path is narrow and straight. It Is like the edge of a 
sword, I rejoice to walk on it. I weep when I slip. God's 
word is: 'He who strives never perishes'.' 

Sir, some malevolence souls of our country had even 
dared to perfonn Hsvsn to see the end of our hon. 
Prime Minister. However, what man proposes, God dis· 
poses. That is the truth of the universe. 

Sir, our Government has been making a great stride 
in all spheres of our society. I. must appreCiate the dec-
laration of Oeoband, the seminary, which suggested that 
violence is never pennitted in the Islamic religion. 

13.00 hr •• 

Violence and terrorism are anti-Islamic and anti-na-
tional. I think, this kind of message from the seminary 
will send a very positive note to the people not only in 
India but also in the world. 

We know that even the messenger of God, Hazrat 
Muhammad, fought the battle for one-end-a-half days; 
during his entire messianic lite he lought the battle ot 
Sadr, the battle of Hunayn and the battle of Uhud. Islam 
is such a religion which was preached by the message 
of peace and not by the sword. The Hindu zealots ot our 
country should learn that even Vedanta says that first 
you know the man as he really is. Its message Is this: 
-If you cannot worship your brotherman, who are mani-
fested God, h",w can you worship the unmanitested God?" 

I got the privilege to learn about the contribution of 
the Leader of the Opposition in the Motion of Thanks 
yesterday. I got a little depressed to know the frivolous 
arguments made by someone who was projected, either 
real or Imaginary as the Prime Minister in waiting. It was 
argued that there is no existence ~f Inclusive growth. 
What does it mean by inclusive growth? It means that 
our economy needs to bring its vast diversity into the 
mainstream economy. The inclusion grows out of the need 
to bring diverse people into the modem nation. It is the 
centrality of our Government. It is the Integral part of a 
project of the nation which seeks better economy and 
stronger country. Inclusion always means that there should 
be optimal use of the creativltles to build the nation • 
because we want to see our nation with prosperity, with 
peace and with development - where our national iden-
tity will be preserved and our democratic institutions will 
be preserved. Inclusive growth means that the egregious 
social hierarchy needs to be done away with by demo-
cratic institutions. 

If you go through the President's speech, you will 
find that the share ot the Central GI'088 Budgetary Sup-
port allocation to key sectors is being substantially in-
creased. The outlay on education goes up from 7.68 per 
cent of the Central Gross Budgetary Support in the Tenth 
Plan to over 19 per cent in the Eleventh Plan. The outlays 
on agriculture, health and rural development have been 
tripled. Taken together with education, these sectors ac-
count for more than half of the Central Gross Budgetary 
Support as compared to less than V3rd In the Tenth Plan. 
This is a major structural shift in plan priorities, aimed at 
reducing disparities and empowering people. 

InclUSive growth means empowennent of the com-
mon people. It will be achieved by the Infusion of fund 
in the social sector, that this Government is pursuing 
vigorously since its assumption of power. 

Sir, the National Common Minimum Programme of 
the UPA enunciated doubling of agricultural credit In three 
years and It has been achieved. In the last year, agricul-
tural credit to the tune of Rs. 2,25,000 crore has been 
disbursed. In view of the stress and strain in the farming 
community, the Government has already waived the debt 
of Rs. 60,000 crore which wiU provide relief to 4 crores 
of fanners in our country. But here aJao an argument Is 
being raised as to how the funds would be mobHized. 
Sir, it is the business of the Government and it is the 
sovereign responsibility of a Government to mobilize the 
fund. When our economy Is growing to the tune of nearty 
nine per cent, I think, mobilization of As. 60,000 crore in 
three years is not a very uphlU tuk. It Is not an uphill 
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t.sk, and an amount of Rs.20,OOO crore per year has to 
be provided to the banking sector. Sir, you wiD see the 
buoyancy in tax compliance. Direct tax has been growing 
by more than 40 per cent. India now stands for one 
trillion dollar economy. So, I think, providing fund to the 
tune of Rs. 60,000 crore Is possible, and It is the busi-
ness of this Government to mobilize the fund. 

Sir, it is being argued in such a way that the farming 
community is committing suicide during the UPA regime. 
Sir, you are well aware that the farming community has 
been committing suicide over the years. It is not a new 
phenomenon. Rather it was noticed in the 1980s also. 
May I ask the Leader of the Opposition what kind of 
succour they had provided to the farming community in 
our country during their six years of the NDA regime? 
They should tell in a very explicit manner whether they 
are favouring the debt waiver or not. When the farming 
community is cheering to know the waiver of loan, I think, 
the NDA conglomerate got crestfallen. For two days they 
took the course of disrupting the House to draw the 
attention of the farming community. Sir, there is a maxim, 
there is an adage, chickens think that because of crowing 
of the chickens, everyday the sun rises. They wanted to 
establish to tM farming community that because of the 
uproar raised by them, the Govemment was compelled 
to provide the loan waiver but later they were crestfallen 
as if they were infected by chicken flu itseH and they got 
depressed. 

Sir, the farming community is the mainstay of our 
economy and our food security. I quote the noble laureate, 
Myrdal: "It is in the agricultural sector that the long-term 
economic development will be won or lost.· Therefore, 
the Government is very much sincere to see that there 
is growth in the agricultural sector, and slew of measures 
for the betterment of the farming community have been 
taken up . ... (Interruptions) 

[Translation} 

MR. CHAIRMAN: Mr. Chowdhury several hon'ble 
Members from your Party are there to participate in this 
debate. 

SHRI ADHIR CHOWDHURY: Sir, Minister of 
Parliamentry Affairs is here time. 

(English} 

Please give me some more time. 

Sir, over five Iakh aeIf-heip groups are being asaisted 
under the Sw6f1Mj6J111nN Gnlm SWIllfJjg6r ~ and 
52 per cent of the SWIlrof9IIri6 are women. 

Sir, in the President's Addren It has been said : 

-rhe Rashtriya Krishi Vikas Yojana, with an outlay of 
Rs. 25,000 crore for farm revival .... 

My Govemment effected an unpteCedented steep hike 
of over 50 per cent In the Minimum Support Price 
(MSP) for wheat and about 33 per cent for peddy In 
the last four years. 

Close to Rs. 900 crore have been provided for schoI-
arshipa for about 30 lakh children belonging to the 
Scl'reduled Castes and an amount of over Rs. 225 
crore has been provided for more than ten Iakh tribal 
children. 

The Scheduled Trtbea and Other Traditional Fo .... t 
Dwellers (Recognition of Forest Rights) Act is a land-
mark legislation aimed at correcting the historical 
deprivations of the tribal and tradttional forest dwell-
ers and restoring to them their rights on land.· 

13.11 hr.. 

[MR. DEPUTY SPEAKeR In IhB CIMIo1 

Sir, the Unorganiaed Sector SocIal Security BiD. 2007, 
the Rashtriya Swaathya Birna Yojana. Aam Aadml SIma 
Yojana. Indira Gandhi National Old Age Penaion Scheme, 
enhancement of National Floor Level Minimum Wage have 
all been taken for giving a dlrectton for the IncIlaIve 
growth. 

Sir, It i8 said in the Presidenf. Addreea : 

-The Prime Minister's New 15-Polnt Programme 
launched by my Government alms at ensuring that 
benefits of the development programmes flow equita-
bly to the minorities. ... Fifteen per cent of targeta 
and outlays under varioul schemel would be 
earmarked for the minorities. To Improve the economic 
and educational status of the minorities, several 
programmes have been launched baaed on the 
recommendations of the Sachar Committee Report.· 

MR. DEPUTY SPEAKER: PIe ... conclude now. 

SHRI AOHIR CHOWDHURY: Sir, I am coming from 
a district-Murahidabad in Weat Bengal-wher. the 
highest concentration of Muslim popuIIIIon beIonga to 1he 
diItrict. In the last one year, w. have bMn pur8Uing with 
the Union Government to I8t up a campua of the AIigartI 
Muslim University In this dIatrict for the welfare of the 
minority population of thai enti,. .,.., 
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Sir, it is further said in the President', Address: 

"The empowerment of women through female literacy 
is our single bjggest challenge in the social HCtor. 
The National Uteracy Mission will make acceleration 
of female literacy ita key goal. ... The legal equa:ity 
for women in all spheres by removing di8c:riminatory 
legislation, amending existing legislation and by en-
acting new legislation that gives women equal rights 
of ownership of assets like houses and land. 

A National CommIssion for Protection of Child Rights 
has been set up." 

Sir, the National Rural Employment Guarantee 
scheme is now covering the entire country. We believe in 
8 revolution, we believe in a silent revolution and that 
silent revolution has been launched under the rubric of 
NREGS. Sir, without spilling a drop of blood, a revolution 
can be taken. Sir, there lies the distinct feature of the 
President's Address. 

So tar as West Bengal is concerned, again violence 
has erupted in a very obnoxious manner. Already the 
incidents of Nandigram have tamished the aecular and 
liberal culture ot West Bengal. Sir, the entire PDS in 
West Bengal has been dismantled becauae of the meas-
ures taken by the Govemment of West Bengal and the 
corrupt practices of the State Govemment officials in 
connivance with the stalwarts of the ruling regime. 

MR. DEPUTY SPEAKER: Thank you. Please sit down 
now. I call Shri Anent Gaete to speak now. 

[Tnmsllllionj 

MR. DEPUTY SPEAKER: Fifteteen members of your 
party have to &peek. 

[Englishj 

SHRI ADHIR CHOWDHURY: Sir, pleale give me a 
minute. Sir, 80 tar as the Sachar Committee Report is 
concerned, with particular reference to West Bengal, the 
minority population, there, has been deprived for long of 
thetr rights. The Sachar Committee does not mean to 
see the problems only ot the minority population. It 
includes the sea, STs and the O8Cs. But It has been 
trying to lead the people to believe that the UPA 
Government is appeasing the minorities. Sir, the minorities 

are aufferlng with Identity c". Their aenee of inMcurity 
and their inferiority complex should be removed for the 
real development of the country. 

MR. DEPUTY SPEAKER: Ptease alt down now. 

SHRI ADHIR CHOWDHURY: I have one last point .. 
(/n/smJpIions) 

MR. DEPUTY SPEAKER: Nothtng wUl go on record. 

. .. (Inltlnuptions)· 

SHRI ADHIR CHOWDHURY: Sir, In this regard, 
wlah to quote Mohd. Younus, the Nobel Laureate. 

Sir, last year the contribution of Mahatma Gandhi 
was recognized by the world community 88 Non-VIolence 
Day on 2nd October. On the occasion of that day, Mohd. 
Younus, the Nobel Laureate from Bangladesh, our 
neighbouring country, has written. I quote: 

'Within a framework that encompaaaes Gandhljl's 
phHosophy ot tolerance and non-vioIenoe, compasaion 
for all humanity and peaceful co-exlatence, we can 
work together to create a wot1d that our grandchildren 
and our great grandchildren can be proud of; we 
ean create a wor1d where we can achieve peace not 
through war but through dialogue and cooperation; 
we can create a world where we prefer to UN 
resources on imprOving the livea of the poor rather 
than spend on weapons; we can create a wortd which 
is prosperous where we all Nve together in peace; 
we ean create a world where each individual has 
the opportunity to unleaah the unHmIted potential that 
he or ahe Is bom with to achieve what he or she 
dreams of; we can create a world where poverty 
exists only in the museums. Let us dream of such a 
wor1d and work to make It happen." 

With the words, I am concluding my speech. 

MR. DEPUTY SPEAKER: Nothing will go on record 
now. 

... (Intsnuptionsr 

MR. DEPUTY SPEAKER: Nothing Is going on record. 

.. . (lnttHruptIonsr 

°Not recorded. 
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MR. DEPUTY SPEAKER: You can lay it on the Table 
of the House. 

SHRI ANANT GANGARAM GEETE (Ratnagiri): Mr. 
Deputy Speaker, Sir, thank you very much. I rise to 
support the motion of thanks on H.E. President's Address. 
When H.E. President concluded her Address in the Central 
Hall, I, in the same Central Hall mentioned about suicides 
committed by more than one and half lakh farmers during 
the last few years. We know that no disturbance should 
be made during thtf President's Addresa. Even knowing 
this fact, I could not stop myself after seeing the miseries 
of farmers and the way they are constantly committing 
suicides in the country. The moment the Presidenrs 
Address came to an end, we tried to draw her attention 
towards the suicides by farmers. We did so in the Central 
Hall because there was a mention of all the schemes 
like Sharat Nirman Programme, National Rural 
Employment Guarantee Act, Sarva Shlksha Abhlyan, 
Universal Mid-dey-Meal Programme, National Rural Health 
Mission, Jawahar Lal Nehru National Urban Renewal 
Mission, Swam Jayanti Gram Swarojgar YOjana, Indira 
Awas Yojana etc. in the President's Address. By 
mentioning all those schemes in the Central Hall before 
the members of both the Houses she said that this 
Government is very aUentively working for the 
development of the rural areas. It was unfortunate that 
there was not a single reference in the President's 
Adaress about the 6uicidesbeing committed by the 
farmers. The only reference in the context of farmers 
was regarding fonnation of an expert group under the 
chairmanship of Prof. R. Radhakrlshnan to deal with 
agricultural debts. The reporl of the group has been 
received and the Government is considering Ita 
recommendations actively. Except this sentence, there was 
no mention about the suicides being committed by the 
farmers in the country in such a large number. Therefore, 
I mentioned it just after the end of the President's Address 
to draw the attention of Her Excellency. 

Mr. Deputy Speaker, Sir, the Finance Minister has 
announced package of rupees 50 thousand crores for 
farmers in the country, who are being compelled to commit 
suicides ... (InltNruplion$) No, I am coming to that. He 
has said that three eror. small farmers and one crore 
marginal farmers i... total four crore farmers will be 
benefited from his announcement to waive off loans worth 
As. 50 thousand crorea. He has said in his announcement 
that these farmers having land upto two hectareS and 

are defaulters will get this benefit and their total loan will 
be waived. In addition to it, he has announced Rupees 
10,000 crores for those farmers who own more than two 
hectares of land. Their total loan will not be waived. 
They will not get 100 percent waiver benefit but their 
loan will be rescheduled and in case they have been 
charged with penal interest or any other charges, that 
will be waived. Thus, a package of Rupeea 60,000 crores 
in total has been given. 

When the Minister of Finance was speaking here, I 
wu rising time and again. I was not happy to Interrupt 
his speech. Sut an agitation has started In the country 
after committing suicides by farmers. About one and half 
latch farmers have committed suicides during the last many 
years and the maximum number of farmers who 
committed suicides wu from Maharashtra and that too 
parlicularly from the Vidarbha region of Maharashtra. 
When the number of cases of suicides by the farmers 
increased then the Prime MInister himaelf vialted Vidarbh 
last year and announced a package for the farmers of 
Vidarbh. At that time he vlalted Nagpur, interacted with 
the farmers, tried to understand their mlser1e8 and later 
on announced a package, but It Ie unfortunate that deepIte 
that package suicidel by farmers have not stopped. On 
the contrary their number had ioerealed. When the 
incidents of suicide by farmers in Vidarbha and 
Maharalhtra began to incr.... then the Shiv Sena 
Supremo, Shrl Sala s.heb Thakaray announced that they 
can not tolerate the lUicidea of farmers any more and 
an agitation against the aulcidel being convnitted by tha 
farmers will be atarted in Maharuhtra. After that under 
the leadership of our ExeoutIve P,..ident, Shri Uddhav 
Thakaray the first agitation w.. launched in Nagpur just 
two days after the Winter Se .. ion of Maharashtra 
Aaaembly was over. 11 huge rally WM held In Napr to 
show concem regarding the auloides committed by the 
farmers of Viderbh. After that ralliee were held at places 
such as Shegaon, Puna, Beed, DhuJe etc. in which Iakhs 
of farmers took part and thus an agitation over lulcide 
by farmers was started by Shiv 8ena in Maharuhtra. 

Mr. Deputy Speaker, Sir, IUicIdeI are at.o being 
committed by farmers in Punjab from where you MH. It 
is 80 when Punjab " No. 1 Itate in the country which 
hM made the entire country NIt reiant in rMpect of 
foodgrainl. There wu a time when we had to Impot1 
foodgraina from other countries to meet our needa. Punjab 
changed the scenario through Green Revolution and made 
the entire country IeIf reliant in regard to foodgraina. 
Unfortunately, the fanners of Punjab ate alia tofC8d to 
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commit suicides. After that, BJP and Aka/I Del also started 
agitation in Punjab, staged dharana in Deihl and in no 
time this agitation spread all over the country. Later on, 
Samajwadl Party and TOP known as third front joined 
this agitation which was primarily started In Maharashtra. 
Thus it became the agitation of the whole country. I was 
rising time and again because farmers of Vldarbh are 
not going to be benefited by this announcement. 

I am not telling this just for the sake of criticism. 
The hon'ble Minister is sitting here. I would like to request 
the Govemment especially the Prime Minister to examine 
the facts enumerated by me as my intention Is not to 
criticize only. After examination if I am found wrong then 
I shall withdraw my words but If I am found right then 
Govemment will have to think over it seriously. Therefore, 
I would again request the Govemment to examine Into 
the facts enumerated by me. This announcement sent a 
message all over the country that now all the farmers 
will become debt free. It was a good announcement and 
everybody welcomed that the Minister of Ana."1C8 has 
provided 50,000 crore rupees In the Budget to waive 
loans to the farmers. The Govemment has taken a good 
step. If this step had been taken eariler then perhaps it 
could have stopped or reduced the number of suicides 
committed by the farmers. But there Is a saying that 
better late than never. Here I would also like to point out 
that in this case even this saying does not hold good. It 
you enquire into the facts I have put forth, then you will 
came to know that even this saying will not be befitting 
for the Govemment. When this announcement was made 
a message went through the entire Vidarbh region that 
all the farmers will become debt free. That Is why I was 
repeatedly saying In the House that you have announced 
to waive off the loans of the farmers having land upto 
two hectares whereas the cotton producer farmers of 
Vldarbh region have more than two hectares of land. All 
the farmers who have committed suicides there had more 
than two hectares of land. The farmers for whom this 
agitation took place and this announcement which was 
made by the Govemment to check these suicides is 
unfortunately not going to benefit the families of the 
farmers of Vidarbh region who committed suicides. 

SHAI MADHUSUDAN MISTRY (SabaJiulntha): How can 
you reach to the above conclusion at such an early 
stage? 

SHRI ANANT GANGARAM GEETE: First of all you 
hear me. 

{English} 

SHRI MADHUSUDAN MISTRY: This Is a diSCUSSion 
on the Motion of Thanks on the President's Address and 
not on the General Budget. There could be many more 
clarifications on this Issue. Anyway, there is no problem, 
we are going to listen to you. 

{TfBIISllltion} 

MR. DEPUTY SPEAKER: MIstry ji, your name Is there 
in the list of speakers. You speak only when your tum 
comes. For now, do not interrupt the House. 

SHRI ANANT GANGARAM GEETE: I am not talking 
only about Budget. I had made it clear at the outset that 
you get it enquired into and if my statement doesn't come 
true I will withdraw it and if it comes true, the Govemment 
will have to consider it seriously. It Is a fact that farmers 
of Vidarbha region have committed suicide, the State 
Govemment has the record and you can ask for It and 
see that all the farmers have landholdings of more than 
two hectares. Hence, they will not get any relief from this 
announcement, because neither their entire loan amount 
is going to be waived, nor they will get any benefit from 
the extra provision of Rs. 10,000 crore. Vidarbha region 
is terrorstruck even today due to this and th3re is more 
resentment among the farmers that Is it some sort of 
mockery. Movement was started for the farmers of 
Vidarbha region in the whole country and If they do not 
get any benefit, resentment Is natural. Hence, there is 
more resentment among the farmers of Vidarbha region. 

That Is why I want to say that I had raised the 
matter while speaking on the Motion of Thanks on the 
President's Address, because there was no mention in 
the President's Address In this regard at that time. I know 
that it was not proper to speak about it at that time, 
even then I tried to draw the attention of Her Excellency 
President, because there was no mention of it in the 
Presldenfs Address. It was announced by the Minister of 
Finance while presenting the Budget. Hon'ble Prime 
Minister was present there. Hon'ble Prime Minister will 
reply to the discussion on the Motion of Thanks. 
Therefore, it is his responsibility to get the matter enquired 
into. I would like to make a suggestion to the Government 
in this regard to increase the ceiling of two hectares. 
You should increase the ceiling of two hectares to five 
hectares and so far as the matter of suicides committed 
by cotion grower farmers of Vldarbha region is concemed, 
there should be no ceiling for them and they should be 



437 PHALGUNA 14, 1929 (5.Wr) 

provided complete relief. Those familiea wlH not get any 
benefit from this announcement. This wiD continue, fanners 
will continue to commit suicides and this trend will 
continue. That ia why I want to make a suggestion that 
the Government should seriously consider the matter. 

Mr. Deputy Speaker, Sir, the first issue is regarding 
farmers which is very important and the second issue is 
equally important which pertains to inflation. There is no 
reference about it in the President's Address. H.E. 
President's Address is silent on inflation. H.E. President 
time and again speaks that the Government has taken 
measures to contain inflation, i want to know what 
measures have been taken by the Government, because 
there is not any mention of it in the President's Address. 
Unfortunately, while presenting the Budget subsequently, 
the Minister of Finance had said nothing in his speech 
about inflation. Inflation is increasing and it will continue 
to increase. When we talk about common man, what 
does he need? Common man needs two square meal 
i.e. Dal-Rotl. But a common man today can't afford pulses, 
because it costs Rs. 40 to Ra. 60 per kg. Arhar, Chana 
or Urad, none of the pulses Is cheap. Hence, we will 
have to change the proverb MDaI-Rotl Khayenge, Prebhu 
Ke Gun Gayenge" and say MSookhi Rotl Khayenge, Pani 
Peekar Jeeyenge-. Nowadays, the poor can't afford even 
Dal-Rotl, because inflation is Increasing with every paaalng 
day. Nowadays we talk about B.B percent GOP growth 
rate and H.E. President has mentioned it in her Address. 
GOP growth rate is InCl'888lng and there is no question 
of criticizing it, but if our country makes progreas in a 
specific field and we say that the whole country is making 
progress, it is not proper. Today, this Is Irony of the 
country. This is a mockery of poor people. In the Queatlon 
Hour today, there were two questions regarding small-
scale industries. The hon'ble Minister who answered one 
of these questions, Ie present here. He said that there is 
maximum opportunity of employment in the small·seale 
Industries, rnIcr'o-industries. There is maximum employment 
opportunity In the small-scale industries, but there are a 
number of States where there are no small-scale 
industries or they are closed or are not operational. 
Regional imbalance was removed by setting up small-
scale industries. 

MR. DEPUTY SPEAKER: Industries are being shifted 
at some places. 

SHRI ANANT GANGARAM GEETE: Imbalances were 
removed by setting up small-scale inc:tustrie8 and two 
questions were asked during the QuestIon Hour in this 

respect. One question was that there are 79 Items which 
have been de-reserved. All these are related to smal-
scale industries over which China hIS established Its 
dominance. There is no reference In the President's 
Address that small-scale industries, cottage industries are 
perishing. Whatever little employment opportunltiea were 
avaHable in the villages, remote a ..... , they are also 
shrinking, but there is no mention of it In the Preaident's 
Address. China has established Its dominance wortd over. 
Whatever we used to manufacture in our small-acale 
Industries, China has established Ita dominance In the 
manufacturing of those products. We used to manufacture 
itema like toys, cyt)le, plastic made goods, battery cell 
and things like these In small scale Induatrlee, micro 
industries, cottage Industries and China has also 
established its dominance In the manufacturing of thou 
Items. 

Mr. Deputy Speaker, Sir, I have spoken about only 
two Issues relating to fanne,. and inflation. I would like 
to give an example that how China has estabNahed Ita 
dominanoe wortd over and how It has adverMfy affected 
our country. You can a.. everything availabte In the 
market la made In China. Our cottage Induatry has 
perished. Our friends from Arunachal Prede8h are preeent 
here, China has 1100 km. long border. Fifteen days ago 
I vislted Arunachal Pradesh in the capacity of Chairman 
of Committee on Chemicals and Fertlllz8t8. Whatever 
product you buy here, It ia Made In China. I got an 
opportunity to represent our country In the last batch of 
UN General Assembly this time. Whenever I got 80me 
spare time, I went out for walking in the afternoon. Then 
I thought that I am in New York I would buy something 
and take It to my home, because family members may 
ask what I have brought for them? Prices were In donar 
and when I converted the prices In rupee, I didn't dare 
to buy anything made in India, we U88d to leave the 
place only after seeing the pric... But I had to buy 
something, 80 I bought Statue of liberty of America. That 
statue coat me 10 dollars, but that Statua of Uberty of 
America was markAd Made In ChIna. Speaking on Motion 
of Thanks to the President's Addreaa, I am mentioning It 
because it is not a matter to be laughed away, this is a 
very serious matter that how China has established Ita 
dominance over Indian induetrlea. The Government needs 
to think about it seriously how to .. ve our small ec:ale 
industries and induatrIea 8I8OCiated with It. If we do not 
hlMl advance technology and our industry is getting sick 
due to the lack of technology, then that is no reuon to 
ctose down industry 1tMIf. That is no reuon to eliminate 
employment in that area. Inftation Ie increaaing day-by-
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day and common man Is feeling the heat. Today, common 
man can't afford vegetables and pulses. Getting two 
square meal has become difficult for them. Inflation Is 
galloping, prices are increasing every day. Unfortunately 
there is no mention about It in the President's Address. 
I want to make a suggestion that the Govemment should 
take inflation seriously and try to contain it. Farmers 
committing suicide should be prevented from doing so. 
The Govemment should take an equaUy important cIecI8ion 
that the farmers should get remunerative price for their 
crop. If we do it, we don't need to do anything elM. We 
are going to import wheat. Punjab and Haryana produces 
maximum quantity of wheat. Farmers are not getting 
remunerative price for wheat, but we are importing wheat 
at the rate of Rs. 14-15 per kg. In a way we are playing 
with the sentiments of the farmers. 

Mr. Deputy Chairman Sir, while I am supporting the 
Motion of Thanks but I would like to suggest the 
Govemment that 70 per cent of the population of our 
country stin lives in villages, and depends on agriculture. 
When Govemment celebrates 8.8 per cent GOP growth 
then they should not ignore the fact that more than 38 
per cent of our people are living below poverty line. 
Therefore, the Govemment should try to check the price 
rise. With these words I support the Motion of Thanks 
and conclude my speech. 

SHRI VIRENDRA KUMAR (Sagar): Mr. Deputy 
Speaker Sir, I want the permission to lay my speech on 
the Table. 

MR. DEPUTY SPEAKER; You may lay your speech 
on the Table. 

·SHRI VIRENDRA KUMAR: Sir, hon'ble Members 
have mentioned so many matters in regard to education, 
health, farmers and industries. I would like to ralae one 
important fact regarding agriculture sector that due to 
shortage of rain, the underground water level was came 
down at very low level. In districts like Bundelkhand, 
Sagar, Damoh, Tlkamgarh, Chhatarpur, Panna etc. of 
Madhya Pradesh an average rainfall during last four to 
five years is showing declining trend. Due to drought 
people from many villages are migrating to Delhi and 
Punjab for want of jobs. Nothing have been done for 
drought ridden Bundelkhand covering Madhya Pradesh 
and Uttar Pradesh. There is a need of formulating a 
echeme to waive off the loans of all farmers and provide 
foodgrains at cheaper rates because farmers are In 
pathetic condition because their crops of Wheat, Gram 
and Masoor are perished due to frost. 

·Speech was laid on the Table. 

In our country In every 30 minutes a farmer is forced 
to commit suicide and the Govemment Is purchasing 
whaat from farmers in the country on 1e88 price compare 
to the Imported wheat. Why no fruitful effOfta were made 
for upllftment of agriculture sector? If the Union 
Govemment have made efforts to solve the problems 
related to agriculture sector Immediately after formation 
of the Govemment, then Its result should have shown till 
now. 

High growth rate Is also Important but I would Iks to 
say that only high growth rate does not indicate that all 
classes of our economy is developed. The problem of 
unemployment is still a big problem for our youth. The 
huge pay package jobs multinational companies are 
available to only a few percent of young people. 

As per Central ~tatlstical Organization the rate of 
unemployment is increasing. The total number of persons 
employed has been decreased. Employment has been 
Increued only in contract labour or unorganized sector 
and that too In other small works where there is neither 
any justified wages, nor any job security. 84 crore people 
of our country live their life with the earning of Rupees 
20 or less dally, almost 34 crores of people get only one 
square meal In 2 days, large number of our country's 
population Is forced to live In poverty. 

The Govemment have completely failed in controlling 
the price rise, the price of foodgralns such 88 wheat, rice 
and pulses have been sharply increased. The prices of 
steel and cement are also beyond control of the 
Govemment. During last one year common people are 
bearing the burnt of prlca rile but Govemment have done 
nothing beyond increasing the Interest rate to control the 
prlca rise. The Govemment should take drastic decisions 
to check the price riae. The data of rate of economic 
development is only in favour of rich people and poor 
people are becoming poorer. The economic imbalance is 
increasing. 

The Govemmant may say anything about the intemai 
security but be it the case of bomb blast in Mumbai 
trains, explosions in Malegaon or attack on Samjhauta 
Express or serial blasts in court premises, each of such 
incidents has exposed the condition of our intemal 
security. Similarty the regular attacks by terrorist outfits in 
north eastem States and Naxallte attack in other States 
has put a question mark on our intemal eecurlty. We are 
not successful In putting pressure on Pakistan to stop 
cross border terrorism. Our security forces have outdated 
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anns whereas the terrorist outftts have latest weapons 
and communication devices, this should be dons away. 

The faith of people of our country is attached with 
Remsetu. The UPA Government is deliberately insulting 
the Hindu deitl.. and hurting the feelings of people. At 
first they have submitted affidavit in the court about non-
existence of Lord Ram in Ram-Setu issue and now a 
controversial article regarding the characters of Ramayana 
is being taught in the syllabus Glf Delhi University. The 
Centre should take immediate steps to remove it from 
the syllabus so that the social harmony should not be 
distUrbed. 

Cross-border Infiltration specialJy from Bangladesh has 
not only disturbed the demography of our population but 
it is also affecting the economy. Today, these intruders 
are working as labourers or even as mechanic In our 
metro cities on less wages and thereby snatching away 
the rights of the labourers of our country. The cases of 
encroachment and crime, rates are increasing at many 
places. The Identification of persons living near the 
cantonment area in all over the country should be done 
so as to there places of origin can be known and they 
should be verified from Gram Panchayat and Police 
Stations of their hometowns. Foreign spies are taking 
shelter in inner States like Madhya Pradesh. Recently 
spies were arrested from Sagar and Bhopal and it should 
be thoroughly investigated that from where they came 
and it should also mandatory for the contract labourers 
working at different places to have identity card of their 
native place with them. 

The Government are contemplating to establish a 
new central university In north-eastern region of the 
country. Madhya Pradesh Is such a big State and Dr. Sir 
Harislngh Gaur University, Sagar is the oldest University 
in Madhya Pradesh. State Government of Madhya 
Pradesh have sent the proposal for making it a central 
university. There was a big agitation by all political parties 
and public in Sagar in support of the proposal. Therefore. 
the announcement for making Dr. Sir Harisingh Gaur 
University as a central university should be made in this 
seaslon. 

There was a hope regarding the discussion on 
Women Reservation Bill will take place but the view of 
Government is not clear on this matter Women all over 
the country have a faith and excitement that they wUl get 
their right soon and they wiN get the benefit of at least 
33 per cent reservation. Thfl policy of the Government In 

, th~ regard should be made clear and the BIll should be 
introduced and pasaed In this s888lon only. 

Implementation of the scheme of Inter linking of rivera 
which was introduced by the NDA Government Is going 
on slow pace. Timely, fair and extensive implementation 
of this scheme will lead to solve the problem of droughts 
and flooda and will Improve the economic and social 
condition and living standard as a result of Incr .... d 
employment and better crop production. In Madhy. 
Pradesh by interflnking Narmada river with Dhasan, Bebu 
and Belva, the Bundelkhand Region could be saved from 
droughts. Tho survey of Bin. river project has been 
already completed and the Centre Ihoutd atart work on 
this project at the earliest. 

The cruellty agalnat animals should be stopped and 
the cow progeny (Godhan) ahould be laved and export 
of beef should be banned. Cow progeny (Godhan) 
strengthen the agriculture and economy of our country. 
Cowsheds should be given special asalltance In the 
country and a thrust should be given to special action 
plans to encourage the dairy buslne... The child who 
grow with drinking packaged milk Ignore their cuhure. 

In Rozgar Guarant .. Scheme. In place of 100 daY' 
of employment. it should be made available for whole 
year because our country has a big population and every 
hand should get work. 

Small scale 1ndu8triee based on the products available 
or are produced at local level ahould be encouraged for 
example there is heavy production of tomato in Sagar, 
tomato lauce from chal"OS and pahari potato from Shimla 
comes In abundance there 80 we can introduce Induatrles 
producing items like potato chips there after imparting 
work training. 

Child Labour Act wu enacted but there Ie • need to 
ensure strict compliance of it. People are not afraid of 
that law and the number of child labourer8 is Increasing 
continuously. Along with the effective Implementation of 
the law there should be proper arrangement for the 
livelihood and education of the child 1abourerI. Contr8ctofa 
in the Beena Refinery are violating the law making a 
large number of child labourers to work. Such placel 
should be enquired and banned. Fornt dwellers living In 
the sanctuaries of the country for several generatlonl 
should not be rendered homeIeIe. Forest dweIers of many 
viUages of Nauradehl sanctuary in my constituency are 
scared of impending removal from the place at any time. 
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The officers of forest department don't let the development 
works related to basic amenities be carried out in these 
villages, which are banned by them due to which people 
have to lead a life of suffering but they (the people) 
don't want to leave the place of their ancestors even ~ 
there is non availability of road, water and electriCity. 
Work needs to be done there particularly, providing 
protection to the people living there. 

There is huge potential of tourism in Madhya Pradesh. 
Therefore, keeping in view the transportation of tour18t8 
and development of small cities, there should be more 
airline facilities in the cities like Sagar and Reewa. 

There is no mention of Beedi workers housing 
Scheme. The provision of taking Rs. 5000 from the Beedi 
workers as contribution should be abolished as the 
economic condition of a Beedi worker is not such that 
he could contribute this amount and in the State like 
Madhya Pradesh where there are large number of Baedi 
workers who have not been allotted with adequate number 
of houses, more houses should be allotted in priority. 

Therefore, I would like to say that the concept of 
Bharat Nirman can be fruitful only when the backbenchers 
of the society of this country will be provided with food, 
clothes, house, medicine and sanitation. 

SHRI RAWI LAL SUMAN (Firozabad): Mr. Deputy 
Speaker, Sir, the Presidential address Is an account of 
the achievements of the Govemment and its future works. 
The address is a formality. It Is prepared by the 
Government and the President says whatever the 
Government likes to convey. So many important issues 
have not been dealt with in the Presidential Address. 

What my colleague have said just now is true that 
most of the people our country live in villages. 71 % people 
live in villages and 29% in cities whereas this difference 
is 50-50% in case of other countries in the world. I would 
like to concentrate on the facts related to agriculture as 
stated by the Government leaving aside other things. The 
Government had provided loan of 2 lakh 85 thousand 
crore rupees under the Common Minimum Programme 
for three years upto 2007-08 in order to improve the 
condition of the farmers. It is a fact that this aim was 
achieved tili December 2007 and the farmers received 
whatever was due. 

The Government in particular has taken two tasks in 
hand i.e. National Food Security Scheme and National 
Agriculture Development Scheme. The Government has 

a target to increase the production of rice, wheat and 
pulses to 10, 8 & 2 millions respectively and to raise the 
annual growth rate of agriculture to 4 percent. In view of 
the loan granted for thle, I would like to state that the 
farmers were granted loan of 1.25 lakh crore rupees in 
2004-05, 1.80 lakh crore Rupees In 2005-06, 2.03 lakh 
crore rupees in 2006-07 and 2.25 lakh crore rupees in 
the year 2007-08. This is the distribution of loan. I want 
to state that It is not like the number of farmers taking 
loan is raised due to provision of loans. In 2004-05, 4.13 
crore farmers benefited from It, In 2005-06, 3.86 crore 
farmers took the loan and In 2006-07 thle number was 
3.97 crore and during 2007-08 It was 1.02 crore. It means 
that the amount of loan increased but the problems of 
the farmers remained the same and due to decrease in 
the number of farmers, our colleagues pointed out towards 
the suicides being committed by the farmers. As per the 
National Crime Record Bureau 17060 farmers committed 
suicide in year 2006. Matter of Bundelkhand was raised 
in the morning in this House regarding destruction in the 
State. No cultivation Is being done there for several years 
and birds and animals are forced to die. Even atter 
meeting the Hon'ble Prime Minister several times and 
making humble requests, Bundelkhand has not rec;eivecl 
the desired special assistance. I would like to request 
that the Govemment needs to make special efforts under 
such circumstances. What are our priorities? What do we 
want to do? Farmers have got the loan but they are not 
benefited by the same. The big question Is the payment 
of loan which is more problematic than taking loan. Due 
to agriculture being non-profitable the farmer is not able 
to pay the loan. It has been said just now that the 
supporting price has been Increased and it is 33 and 
50% for wheat, rice and paddy respectively but the reality 
Is that the 85% farmers are marginal and small farmers. 
They produce for their livelihood and only 15% of farmers 
go to the market. 85% of farmers don't have the capacity 
to sell their products. The basic question Is until the 
production rate of the country will not rise, the farmers 
won't be benefited. Sir, today the costa are Increasing 
but the products don't get their value accordingly. I would 
like to say that out of the average loan taken by the 
farmers in the country maximum amount is borne by the 
farmers in Haryana. But suicide Incidents don't take place 
in Haryana as it has high production rate. If production 
rate of our country is Increased the farmers can be saved 
from this present pitiable condition. Fertilizers have 
important role in agricultural production. Government 
provided subsidy of 15779 crore rupees in 2004-05 and 
it is likely to be 60694 crore rupees in 2008-09, stUI 
there is no decrease in the prices of fertilizers, Instead 
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their ratea have increased further. What is the reasOl1 for 
this? The reason is that this subsidy is utilized to fill the 
gap between the price difference of fertUizers produced 
by diff8rent manufacturers like the production cost of urea 
in NFL. Vijaypur Is Rs. 5974 per metric tonne whereas 
it is Rs. 24895 per metric tonne In Chennai. Subsidy 
gets exhausted in bridging this gap alone. Subsidy on 
manure is more even then the problems of the farmers 
are increasing. Secondly, the prices of the manure have 
doubled. 

Sir, H.E. President has talked about the development 
of agriculture in his address. This Is not the flret time we 
are talking about agricultural development. Since the time 
the Government has been formed it has been talking 
about the agricultural development for the last four years 
continuously. In view of our experiences of the last four 
years It is impossible to believe whether the Government 
will manage to achieve the target set by It or not. The 
Government fixed the target of rice production as 93.50 
million tonne in 2004-05 whereas the actual production 
was 83.13 million tonne. The target for rice production 
during 2005-06 was 87.80 million tonne but the actual 
production was 81.79 million tonne. 

For the year 2006-07, a target of 92.8 million tonne 
was fixed, whereas the actual target achieved was 
91.05 million tonne. Similarly, for the year 2004-05 the 
target for wheat production was 79.50 million tonne, 
whereas the actual production was 69.35 million tonne. 
In the year 2006-07, the target was 75.53 mllUon tonne, 
whereas the actual production was 73.70 million tonne. 
These figures reveal that the target fixed by the 
Government has never been achieved by it. This creates 
a doubt as to how the Government Is going to achieve 
the target fixed for the agricultural sector In the coming 
yeara. 

Mr. Deputy Speaker, Sir it was mentioned with great 
pomp and show that our economic growth rate was 
increasing rapidly and we had made significant 
achievements. However, it is quite strange that though 
our country's growth rate is increasing, yet simultaneously 
the problems In the country are rising and the economic 
and social disparity is also on Increase. The Government 
claims that the growth rate has gone to nine percent but 
through you, I would like to make a 8ubmlssion that 
whereas, the growth rate has increased, the 

unemployment In our country has a.o gone up. In the 
year 2004-05, 43 percent manpower used to be utilized 
In the fonn of labour In our country. In the year 2005-06 
the use of manpower has been reduced to 41 percent. 
The Deputy Chairman of Planning Commlsaion, Shrl 
Montek Singh Ahluwalia has himself admitted on the 
occaaion of Pravasi Shartiya Divas that despite Nine 
percent growth rate, its benefit has not percolated to the 
poor people and he further added that in the coming 
years, we would spend two percent of the GOP on health 
and 19 percent more on education In comparison to the 
tenth plan. The reality ia that the very policies of the 
Govemment are mainly responsible for the way it ia 
functioning. We are facing the consequences of the kind 
of industries we have given boost to. Computer. mobile. 
pharmacy and Financial services are the indU8tries we 
have encouraged. These are the aectors where there 18 
less use of manpower. 

Mr. Deputy Speaker. Sir, the weak and poor people 
of the aociety are unable to reap its benefit. Today. the 
biggest need and the fundamental question is that .. 
long .. we won't encourage Industrlea requiring mont ot 
manpower like agriculture. IIv.tock, handloom, khand8arl 
and oilseed cru8hing in India, no problem of the country 
can be addre8aed. The Government II not paying attention 
to thi8 thing at all. In our country there are 110 cro,. 
people who have no work and today we witnes8 the 
naxal problem and the horrible incidencel of violence in 
our society whose main reason 18 that when a peraon 
has no work at all, he ia compelled to chOO8e the wrong 
path. With regard to the question of price rise, the 
Government has atated that the rising prlcea at the 
International level particularly the foodgralns and crude 
oil have led to the Increase in prices In our country. 

I would just like to give the example of cement. The 
50 Kg. bag of cement costa Ra 190. Govemmenrs excise 
duty is Rs. 350 per tonne and the excise auty Is 
600 rupees on the bag having cost of more than 
Rs. 190. In addition to this. there i8 3 percent education 
cess. 3 percent central a:lles tax. 12.5 percent VAT and 
furthermore. it costa rupees 45 and Rs. 165 on royalty 
given on the raw material. limestone and coal needed In 
the manufacturing of cement. The Scate Govemmenta 
have their additionsl taxes. Roughly speaking the to 
comes out to As. 1250 per tonne. There are 80 much 
taxes here and we are talking about 88 to what Is going 
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on in the world. Because of th .. e several taxes, the 
prices of cement have touched the sky. Whether the 
Govemment has taken into consideration these things 
and ever made effort to reduce them? But we have never 
thought in these terms. With regard to question of price 
rise, the Government has stated that the prices have 
gone up not only in our country but it has gone up at 
the intemational level. What more incorrect can be than 
this one? In the year 2004, the consumer price index in 
India was 3.6 per cent, whereas in America, England 
and European countries it was 2 percent. In the year 
2005, the consumer price Index in India was 4.3 percent 
and it was 2.3 percent in other countries of the world. In 
the year 2006, It was 6.2 percent in our country and it 
was 2.3 percent in other countries, I have mentioned. In 
July 2007, It was 6.5 in India whereas in other countries 
it was 1.9 percent. In order to shirk our responsibilities It 
is not justified to say that because of price rise at the 
international level, the rise in prices here i8 aIao a 
compulsion. To what extent the Govemment is serious, I 
would conclude by saying that the Eleventh Plan were to 
commence in April 2007 and scheduled to end by March 
2011. This Government has been in power for the lut 
four years but the National Development Council has given 
clearance to the Eleventh Plan only in December 2007 
now. Whether it is a five year plan or a four year plan? 
The Govemment had enough time. The Govemment could 
have prepared but It did not. I would only like to say that 
the direction in which the Govemment thinks, the way 
the Govemment functions is not satisfactory at all. This 
is completely a directionle .. Government, It would be apt 
for me to say the following about It: 

"Apni Surat Ka Khud Ehsaas Nahin Haln Mujhko, 
Maine Gairon Se Suna hal Ki Pareshan Hoon Mai-

SHRI PRABHUNATH SINGH (Maharajganj, Bihar): 
Mr. Deputy Speaker, Sir, the discussion is taking place 
on vote of thanks on the President's Address and I am 
participating in it. But first of all, very humbly I would 
like to draw the attention of the House to an important 
matter. 

Whenever Her Excellency the President's Address 
have taken place, I got the opportunity to hear the 
sa.me .. (lntenuptions) 

14.00 In. 

{English} 

PROF. RAM GOPAL VADAV (Sambhal): Mr. Deputy 
Speaker, Sir, I have a point of order. Sir not a single 
Cabinet Minister is present in the Houae . ... (lnlBnuplions) 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE·): Sir, jUlt a mtnute 
before, he left the Houae and h. Is just coming back. 
... (InMm.JpIion$) 

SHRI ANANTH KUMAR (Bangalore South): Sir, a 
serious debate on the President'8 Address is going on in 
the House. ... (InMnuptions) 

[T,.nM/ion} 

SHRI RAMJI LAL SUMAN: Mr. Deputy Speaker, Sir 
the Government Is not serious on any Issue. Such an 
important discuaaion ia taking place her., but only one 
Minister of State is sitting here. 

{English} 

MR. DEPUTY SPEAKER: He Is just coming. 

... (InMmJptlons) 

[T""'/ion} 

MR. DEPUTY SPEAKER: You have made your point. 
H. Is just coming. 

... (InMrruplions) 

SHRI PRABHUNATH SINGH: Mr. Deputy Speaker, 
Sir, I wu humbly making a 8ubmisslon that I have been 
fortunate enough to hear Her Excellency the Presldenrs 
Address for last several years. Whenever Her Excellency 
the President's Address take place here, first it Is delivered 
in English and then in Hindi, but this time Hindi has 
been Ignored. In a country like India whose official 
language Is Hindi and where the Government encourages 
every department to woft( In Hindi, if Her Excellency the 
President's Address in Hindi is ignored then I think that 
this is not going to send a good mes.age in the 
country........ . (/nlwnlplions) 
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{English} 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): Sir, we are 
discussing President's Address now. It should not be made 
a language issue. ... (Inltlnllptions) 

[Transilltion} 

SHRI PRABHUNATH SINGH: I would like to request 
through this House that It is not an Issue related to 
language . ... (InMnuptions) Deputy Speaker, Sir, I am not 
speaking on the issue of language. I understand that the 
House .is agree with our feelings. Moreover, Hindi is the 
national language of our country. 

Mr. Deputy Speaker, Sir, Her Excellency President in 
her Address has reiterated to create a new India founded 
on social harmony on the basis of works carried out In 
the field of agriculture, National Rural Employment 
Guarantee Scheme, rural and urban development, the 
action being taken on the report of Sachhar Committee 
on the basis of Prime Minister's 15 point programme, 
roads under Bharat Nirman, electricity, telephone, 
construction of National Highways etc. 

Mr. Deputy Speaker, Sir, although the Government 
puts forth her own agenda in the President's Address, it 
also highlights Government's future line of action. In 
response to Presldenfs Address, all the hon'ble Members 
of Parliament emphasized on giving priority to agriculture. 
I also want to emphasise the same. Whenever, there Is 
talk about agriculture it is natural to talk about the farmer. 
I am not saying that the Govemment Is not doing anything 
for agriculture and farmers. It is a fact that loans of 
farmers have been waived off. I don't want to go Into the 
details regarding the resources, from which the 
Govemment is going to arrange the funds. If the loans 
are waived oft by the Government, then it has a 
responsibility and if the Government makes an 
announcement, then it also works for the implementation 
for the same. But I would like to tell you that, this 
Government is not going to survive after next year's 
election. Therefore, this Govemment is wortdng to put 
the burden on next Govemment. 

Mr. Deputy Speaker, Sir, we don't agree that waiving 
of loans will solve problems of the farmers. Farmers are 
also categorized while disbursing the loan. We should 

treat all the farmers alike. There .... cues of fannera 
committing suicide. The House should at once, conlkier 
that in the States that are called ec:onomicaIIy bawerd. 
there is not any ca.. of farmer committing auicide. 
Farmers are committing suicide in the Sta .... which .... 
considered economically developed and they are ranked 
number two or three Statee. If the Government think that 
waiving of loans is the final solution to stop fanner's 
suicide, then I must say that we don't eubecribe to that 
view. Ramjilal Sumen Ji has left. Some of my colleaguee 
mentioned that farmers don't get the remunerative price 
for their produce and it also affects fanne.... badly. Apart 
from all these things I would like to exprea my fMIlnga. 
I came from a farmer's family and I have In-depth 
knowledge about agriculture. Our 71 per cent population 
lives in viUages and if we intend to bring proaperity In 
farmers household, then we have to Identify the probIemI 
in different States. Farmers are producing cotton at one. 
place and sugarcane at other. They are producing 
potatoes at one place and rice and wheat at eome other 
place. Farmers have to face dlfferwtt problema in every 
State. In some cases farmers are facing dIhrent problema 
in a State. They have to face fIooda. drought and water 
logging. In the Budget, provilions are made for funda 
under the heads of irrigation, agriculture. Allocations .... 
made in every sector. But, only the aIIOC1111on of money 
is not going to solve this problem. How you .... going to 
determine that. in a particular State. what kind of problema 
are being faced by the farmers. Deputy Speaker, Sir, we 
should convene a conference to determine this and Invite 
farmers from each State. We should have an Idea 
regarding the situation there. How the Government 
inquires about the problema of farmers. People, Who never 
saw villages or agriculture, come In air-conditioned carl 
and discuss about farmers' problema. This Is not the way 
to solve the farmers' problema. What happens? You 
cannot solve the problem just by increasing the price of 
crops. If you really want to solve farmers' problems, then 
you have to reduce the cost of produce. Ita reason Is 
that all farmers are not of same Ievef. Sumanji was .. ytng 
that there are 15 per cent people, whose produce go to 
markets and there are 85 per cent people, who cannot 
even arrange food for one year from their produce. So, 
if you keep increasing the price of foodgrains of 15 per 
cent people, then what will happen to 85 per cent people? 
What wiI happen to agricufture-bued labourers who .... 
earning their livelihood by wortOng in fIeIda of lanclord or 
Mahajan? Therefore, it is very important to reduce the 
agriculture coat of farmers. For this. you have to reduce 
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the rates of water, provide seeds at economical rates at 
appropriate time and fertilizers also needs to be provided 
on economical rates. In contrast to this, condition of 
electricity is pathetic in the country. Now, we can see 
that solar lights are being Installed in MP's flats. This is 
enough to assume that how strong we are in the field of 
electriCity because now, even Members of Parliament are 
extracting electricity from Solar Power. 

There is only one solution left in such circumstances, 
a farmer can take water in his field through pumping set. 
Diesel is used in pumping set and its prices increase 
every year. It is said that its prices are increasing 
internationally, and that's why domestic prices are also 
increasing. If domestic prices are also increasing then at 
what level you want to see our farmers? Whether you 
will bring prosperity by waiving off the loans? You are 
providing LPG Gas, but you have fixed two level of prices. 
You have different rates of gas provided commercially 
and provided to rural people and common consumer. 
Whether the Government can not make a system to 
provide diesel to farmers at different rate and there should 
be a different rate for transporters and irlCorIl8 tax payers. 

Mr. Deputy Speaker, Sir if you provide diesel to 
farmers at cheaper rates, then it will reduce their 
agricultural cost, they will get water at low cost. Just 
now, our coUeague Sumanjl was talking about fertilizers. 
Farmers should get fertilizers on time, but they are unable 
to get them in markets on time and If they managed to 
get them, then they got adulterated fertilizers. As a result 
of that, he has to suffer huge losses as yielding capacity 
of farming larld is affected. Though it Is available in the 
blackmarkets Dut on very high price and one can not 
check the genuineness of the seeds. So, unless you are 
not going to reduce the agriculture cost of farmers, and 
if you are not going to fix the price of their produce 
based on their cost, you can benefit only 15 per cent 
farmers by increasing the price of their produce, but you 
can force 85 percent farmers and agricultural labourers 
to commit suicide. Therefore, our request is that if you 
want to make farmers prosperous, then you must reduce 
their farming cost. 

Mr. Deputy Speaker, Sir, it was written in the 
President's Address that Sacchar Committee's report 
recommended opening of banks for loan purposes in 
muslim majority areas. I want to say one thing that we 

talk about making harmonious· society, making equitable 
society, but our words and language Indicate that we are 
sitting here to divide the society. We don't want to talk 
only about Saechar Committee. When the Finance Minister 
was going through the Budget speech, he was addreSSing 
to one caste or other in every part of his speech. Mr. 
Deputy Speaker, Sir, there are only two castes in our 
country-one is poor and the other is rich. By dividing 
the society in parts we can do politics of vote and can 
succeed in it but in reality we are damaging the principles 
of unity and integrity of the country. The manner In which 
the castes have been given preference in the budget do 
not augur well for the country. We were talking about 
Banks, the finance system. Our farmers approach banks 
for loans. Now, It has been mentioned that more banks 
will be opened in muslim dominated areas. In 2005-06, 
933 banks have been opened in the country out of which 
only two bauks have been opened in rural areas and 
rest of the banks have been opened in urban areas. If 
our Finance Minister is so much concerned about rural 
areas. Why doesn't he make a policy that out of total 
number of banks to be opened in the country. 80 percent 
will be opened In rural areas and 20 percent in urban 
areas. Had it been done earlier, there will be no need to 
say that more banks will be opened in muslim dominated 
areas. We should ponder over it. 

Mr. Deputy Speaker. Sir, what is the method of 
calculating interest on loans? 70 percent of farmers who 
deposit thElir money in banks, get three and half percent 
interest on their deposits and 30 percent rich get Interest 
upto 12-13 percent on their deposits. How can you do 
justice with poor and farmers under these circumstances? 
When the hon'ble Finance Mini8ter answer to our queries, 
he should take care of these things 10 that we get 
satisfied that he is really concemed about the poors and 
farmers. Same is the position regarding education and 
home loans. Children of poor persons who wlah to study 
abroad in better schools do not get education loan on 
time. I can not express In words what ordeal they have 
to face in availing loans. Unemployed youth get loans at 
11 percent interest rate whereas big houses are provided 
loans at 9-10 percent interest rate for setting up their 
industry. The Finance Minister is saying time and again 
that he Is worried about village and want to build a new 
India, we are building a new Bharat but which type of 
nation they are building? The Govemment thinks only 
about capitalists and industrialists. . .. (/nltlmJplions) 
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MR. DEPUTY SPEAKER: You have taken about 21 
minutes. 

SHRI PRABHUNATH SINGH: Mr. Deputy Speaker, 
Sir, I am just making an introduction . ... (lnltJnupt;ons) 

MR. DEPUTY SPEAKER: Now you can see, how 
much time can be given to you, because only 12 minutes 
hu been allotted to your party and I have already given 
you 21 minutes. 

SHRI PRABHUNATH SINGH: If you see the time 
aUotted to our party It is almost over. If you permit me, 
I would ask other party to give me some time but let me 
speak. 

MR. DEPUTY SPEAKER; We can not give you more 
time. 

SHRI MADHUSUDAN MISTRY: Sir, Prabhunathji 
should not be Interrupted. He should be allowed to &peak. 
... (Intenuptions) 

MR. DEPUTY SPEAKER: I will give him the time 
allotted to your party. It is you tum after a while so I will 
give some of your time to him. PrabhunathJI, I will take 
special care of you and Azmlji. Now, please conclude. 

. . . (1I1tenupUons) 

SHRI PRABHUNATH SINGH: Mr. Deputy Speaker, 
Sir, I will conclude In 2·3 minutes. During the discussion 
the hon'ble Finance Minister Is telling that the country 
has registered 9 percent economic growth. It is true that 
the money has floated but among very limited people. 
We should concentrate on the villages. Sometlmea, Deihl 
also gives a glimpse of village. May be the hon'ble 
Minister could not witness It as he travels in a vehicle 
having red light on Its top. But when we travel by a 
vehicle and it stops on red light we witness it, when a 
WCtman in a raga having a child in her lap came In front 
of us with a thing in her hand and request us to buy It. 
We thank her for her selfrespect because at least she is 
not begging. When people in the city like Deihl are 
begging in such a way to meet their both ends, one can 
imagine about the situation of villages. 

Secondly, the budget is prepared by those people 
who have never been to villages and here they are giving 
suggestions 88 how villages can be made prosperous. If 

you want to make the vlnagas prosperous, give them 
benefit. You should atop monopoly of rich people over 
money and divert It to vlHages 80 that poverty can be 
eliminated and people can become competitor and can 
take part In the competition •. 

Mr. Deputy Speaker, Sir, I will conclude after Nying 
one more thing. I know why are you 10 nervous? 

The Government has announced that It la going to 
implement National Employment Guarantee Scheme 
throughout the country after Initially implementing It In 
330 diatrlcta. It saye that we are going to pl'OYlde a 
guarantee for 100 daye employment to the people. Deputy 
Speaker, Sir, you allO belong to village. la It 1UffIcient? 
The Government should give the detalll of the docatlon 
made In the budget, the amount given to the dlatricta 
aIongwIth the expenditure made out of It. The Government 
should tell how many worb,. have got wageI In .... 11ty 
and not only on papa,.? « i8 an old trend to do payment 
by making bogul billl In the country. Whether the 
migration of workers hu stopped after Implementing thll 
Icheme? You are taking credit of giving 100 daY' 
employment to the worke,. but you ehould remember 
that a year hal 365 days and what they will do In the 
rest 260 daYI. What they will do when their children fall 
ill or there Ie a marriage In the family? How will they 
satiate themaelvea In the ..... 260 claye? You are giving 
them employment and that too through lila Partahad . 

I do not want to make comment on any reprnentatIve 
through Zila Pari8had. But It II a fact and thll II the 
reality that all the contractora are the elected membe,. 
of lila Parished, you get It checked. I do not know about 
the whole country, but I know about the State I belong 
to and money II ml8appropriated by mentioning the namea 
of labourera In the recorda. Paymenll are made on the 
buls of forged recorda and Iaboure,. do not get any 
benefit. I would like to request you nol to take credit for 
It. 

MR. DEPUTY SPEAKER: Thank you. 

SHRI PRABHUNATH SINGH: II It thanks giving? 
Alright. I accept your thanka and conolude my apeech. 

SHRI SUKHDEV SINGH DHI .... DSA (Sangrur): 
Mr. Deputy Speaker, Sir, we are dIIcuI8Ing MotIon of 
Thanka on PreaIdent'l Addr... to both the ~ of 
Parliament. We all are aware that she II our ftrat woman 
President and we respect her. Her reeoIutIon will be 
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[Shri Sukhdev Singh Dhindsa) 
adopted, but the President's Address should contain what 
the Govemment has done in the past and what It 
proposes to do in future. I was surprised and for that 
matter all the members were surprised that there was no 
mention about farmers in the President's Address, owing 
to which proceedings of the House were stalled for two 
days. You should have merely mentioned that you are 
going to do something in the Budget. But the proceedings 
of the House were stalled for two consecutive days, 
because it didn't contain anything about farmers. Budget 
has been presented. Many of our colleagues were 
thumping desks that Rs. 60,000 crores of loans of farmers 
has been waived. We were also happy that at least 
something has been done. 

Mr. Deputy Speaker, Sir, I would like to talk about 
Punjab, you have also been elected from that State. Our 
State Punjab has been unfortunate for the last 2500 years, 
first came Alexander, then came Ahmadshah Abdall and 
it is only we who fought with all the invaders, they used 
to plunder us and kill our people. Then war of 
independence was fought, I would not like to go into the 
details and repeat all the things, but our role was the 
most important and we were happy that we got freedom. 
W,e would have been very happy, had Punjab got 
something that Congr888 Party had promiaed us. But such 
a situation emerged thereafter that our country needed 
grains. Green Revolution happened and we contributed 
sixty to seventy percent to the stock of the country. Punjab 
has only one and a half percent of the land of the country 
and we are prodUCing equal to fifty percent production of 
rice and wheat. 

Sir, how much Punjab has got from that 60,000 crore 
rupees? We have calculated that it is only 1200 erore 
rupees. It is why so, because loans were not waived. 
You are aware that farmers of Punjab mostly make 
repayments of their loans, but provision has been made 
for defaulters, loans have not been waived. There are 
very few defaulters in Punjab, What Punjab has got from 
it? 

As you are aware Punjabi farmers take loan mostly 
for machinery, tractor or tubewell. Banks have rules that 
at least six aere land ean be pledged. They ask for at 
least 6 acre land, while the Govemment has announced 
loan waived for farmers having land holding of less than 
5 acres, in this situation what Punjab will get? And even 
Rs. 22,000 erore of loan has been given by Banks and 
Co-operative institutions, while Rs. 13,000 crore of loan 

has been given by Mahajans or moneylenders, and there 
is no mention of it and there is no mention about land 
farmers. There are landless farmers in Punjab, they have 
no land holdings, they take land on lease. They take 
loan for harvesting, but there is no mention about them, 
because they do not have land and they take it on lease. 
Punjab has got nothing from the amount waived in the 
Budget. What can we do? What is our fault? 

Sir, look at the situation prevailing in Punjab. Here 
water table has depleted 80 much that 122 or 123 out 
of 140 blocks have come in the Red and no water can 
be extracted from these blocks. It will harm not only 
Punjab but the whole country. The State which is called 
Food Basket, the State that contributes 50 percent 
foodgrains, if there is scarcity of water or no water In 
that States, then from where we will get cereals. You are 
importing cereals and here you are not wIRing to pay 
remunerative price. You import it at the rate of Rs. 1600 
per ton, but what do you pay us? You have made it 
thousand now, we demand that price for rice should be 
increased to at least rupees one thousand to rupees one 
thousand two hundred. 

I would like to make a suggestion to the Govemment 
to Implement the report of M.S. Swami nathan Committee 
constituted by the Central Govemment regarding Inputs 
and outputs of agriculture. It was constituted by the 
Govemment. Why you are not implementing its report? It 
says that the farmers should get two times of money 
they spend. 

Agriculture Price Commission was eel up and it works 
under certain conditions and It can't recommend more 
than that. But if we import from Australia or any other 
country, we pay Rs. 1600 per qUintal despite the fact 
that it is not fit for consumption. But we do not pay that 
much amount to our farmers, especially to the farmers 
belonging to Punjab. Therefore, I request to the 
Government not to kill this State. If farmers of this state 
are finished, the whole country will be starving. The 
government has the report tha~ because so many 
tubewells have been installed there, there will be scarcity 
of water after two to four years. Our coHeague has 
explained what will happen to inputs there. We have 
finished our water stock for the benefit of the country. 
Water or our canals are being given to Rajasthan and 
Haryana. It is water worth crores of rupees. 

Water is required for our fields. It is for the first time 
in the country that water was allotted to those States 
that are not riparian. It is not the Issue for discUS8ion 
today but I would like to say that Punjab has totally 
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been ignored. Moneylendera come in no way. We should 
be given some share of what we give to the country. We 
should be given In proportionate to the foodgrains we 
give to the country. But we are not being given 
proportionately. Those who repay the loan in time will get 
nothing. On the contrary, the defaulters will get that they 
don't deserve. It means, we will have to be defaulters 
henceforth, only then Punjab could get something. The 
loan extended to farmers of Punjab works out only 2 
percent but we contribute 50 percent. There should be 
some justification. 

I would not like to take much time. Industry and 
Agriculture are two major factors for the development of 
a country. Our country Is agriculture-dominated country. 
But today the arable land is decreasing day by day. 
Secondly, Industry is the main pillar for the development 
of any country or State. What happened to the industry? 
All the hon'ble Members of our Party met hon'ble 
Manmohan Singh Ji. He said that it was done by the 
Government of your party because hilly States were given 
incentives. All the industries of Punjab have shifted to 
hilly States. I don't say that those industries should be 
reshifted to Punjab, but I would like to say that remaining 
industries in our State could be saved if the same 
incentives are given to Punjab which is a border State 
keeping in view the incidents occurred in Punjab from 
1984 to 1995 and sufferings, the people faced there during 
this period. So many years have lapsed. Our industries 
have shifted, our farming is also likely to be ruined. We 
always protected the country, be it before or after 
independence. I don't want to go into discussion as to 
who has been the sufferer. What made Punjab suffer 
losses for 15-16 years? There are books available in the 
market that themselves reflect the reasons behind this 
loss. 

I would like to submit one more very touching issue 
relating to the Sikhs. History is a witness to the fact that 
the Britishers have deployed their personnel In our 
Gurudwara Sahiba. But we fought against this and 
succeeded In getting the Gurudwara Act enacted after 
making more than five hundred sacrifices. 

After independence, Master Tara Singh and Pt. 
Jawaharlal Nehru signed an agreement which is known 
as the Nehru-Tara Singh Pact. It was stated therein that 
no religious issue related to Sikhs would be settled without 
consulting the Shiromani Gurudwara Management 
Committee. The SGPC now asked to enact the All India 
Gurudwara Act. We also said that representation should 

be given in it to the Sikhs from outside also. Our 
representatives are there in the committees of other States 
like Bengal, Delhi, U.P. etc. But what Is happening now? 
The Government of Haryana gathered acme of Its people 
and told that they are going to enact their separate 
Gurudwara Act and constitute a separate committee. When 
it comes to our issue, every Government keeps working 
against us whereas we have been protecting the country 
and fighting for its welfare . ... (Inltlnuplions) 

CHAUDHARY LAL SINGH (Udhampur): Is this country 
not yours? ... (InlrNruplion.s) 

SHRI SUKHDEV SINGH DHINDSA: It Is my country. 
. .. (Inmnuptions) 

CHAUDHARY LAl SINGH: Then why are you saying 
like this? ... (Infsmlplions) 

SHRI SUKHDEV SINGH DHINDSA: It II our cOlM'ttry, 
that's why we fought. ... (Inlrlm.lplion6) 

MR. DEPUTY SPEAKER: lei Singh JI, you can't 
understand this point. 

SHRI SUKHDEV SINGH DHINDSA: ThOle who 
sacrificed so much for thie country. . .. ("*t1rJpIioM) 

{English! 

MR. DEPUTY SPEAKER: Nothing wiH go on record 
except the speech of Shri Sukhdev Singh Dhlndsa. 

. .. (Inltlnuptlons)· 

(TrsnsMHonj 

SHRI SUKHDEV SINGH DHINDSA: You pIeue lit 
down. You make your lubmillion later on. 
. .. (Inltlrflplions) Can those people who ucrifIced a lot 
for the country not even make a demand for something? 
... (Inmnuptions) Can we not even make our slbmlaslon 
in this country? Even after making so many sacrtfices, 
producing foodgrains in huge quantity and fighting a lot 
of battles for the cause of the country. . .. (Inlflfr"ptiOllllj 

"Not recorded. 
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/EnglilhJ 

MR. DEPUTY SPEAKER: Please address the chair. 

(Transllltionj 

SHRI SUKHDEV SINGH DHINDSA: You please go 
through the history. ... (Interruptions) We have made 
sacrifices and produced foodgrains for the cause of the 
country. Can we not even make a demand for our 
legitimate share? ... (Interruptions) Lacs of people had 
come here on 26th to seek their legitimate share. 
... (Intenuptions) Lacs of people had come here to seek 
their legitimate share . ... (Intenuptions) 

[English/ 

MA. DEPUTY SPEAKER: Nothing will go on record 
except the speech of Shri Sukhdev Singh Dhindsa. 

... (Interruptions) • 

MA. DEPUTY SPEAKER: Please conclude now. 

[Translation} 

SHRI SUKHDEV SINGH DHINDSA: I would not like 
to take much time. I would like to make a demand that 
justice should be meted out to the States like ours which 
have contributed a lot for the prosperity of the country. 
Since we don't have much time today, remaining points 
would be raised during discussion on the budget. 
Secondly, something should also be earmarked for the 
landless farmers or agricultural laboures. 

14.38 hr •. 

[SHRI VARKAlA RAOHAKRISHNAN in the Chai/) 

would once again like to request hon'ble Prime 
Minister and Minister of Anance to pay special attention 
to Punjab while responding to the discussion with regard 
to Presidenfs Address and Budget respectively. It is my 
request to you. 

[English} 

SHRI ANANTH KUMAR (Bangalore South): Mr. 
Chairman, Sir, I rise to speak on the Motion of Thanks 

°Not recorded. 

to the hon. President tor her Address to both Houses of 

Parfiament. 

Sir, it is a matter of high tradition of this Pariiament 
to support the Motion of Thanks on the President's 
Address but at the same time we all know that this is 
the statement of the Govemment of India, drafted by the 
Govemment of IndIa about its performance and policies. 
Therefore, I feel that this is the statement of non-
performance, misrule and betrayal of all the promises 
given to the people of India in the last four years. 
. " (Interruptions) 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SIBAl): Are you talking about the Karnataka Govemment? 

SHRI ANANTH KUMAR: No, It is about the UPA 
Government. 

Sir, I will start from the issue of price rise. Hon. 
Rashtrapatiji in her Address has said: 

"It will continue to be the endeavour of my 
Government to sustain growth while keeping prices 
under check. My Govemment has endeavoured to 
insulate the Indian consumer from these global 
inflationary trends.· 

Today only the newspapers have come out with the 
performance of this Government on controlling the price 
rise issue. 

[Translation} 

It has been published in the newspapers 'Budget ka 
dekha Rang, Mehangai ne kiya dang". WhUe responding 
to the Budget, the Prime Minister Manmohan Singh had 
termed it a public budget, but It became impossible for 
the common man to make both ends meet due to 
substantial increase in the prices of foodgralns on the 
third day after the presentation of budget. After 
presentation of budget, the price of wheat went up by 
rupees 100 per quintal and in case of pulses it went up 
by rupees 200 per quintal. After presentation of budget, 
not only the common men but the businessmen also 
failed to understand as to what was happening. The 
wholesale price of each commodity has increased from a 
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minimum of rupee one to a maximum of 16 rupees and 
the price of the same In the retail market has Increased 
from a minimum of rupees two to a maximum of rupees 
twenty. Sinoe Monday lut, the situation Is such that the 
price of rice, which was Rs.15 tl/l the preaentatlon of 
budget, has now Increased to rupees 18 per kg. Similarty, 
the prices of Arhar and Masoor pulses have increased 
by rupees two to three per kg. The price of wheat In the 
wholesale market has increased by rupees 100 per quintal 
whereas In the relall market It has Increased by rupees 
two per kg. 

{English} 

All these things are there. Sir, I want to ask one 
straight question. . .. (InlflnupHons) 

[rnInslsHon} 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): You have 
not mentioned the name of newspaper in which It has 
been publlahed and who has written it. 

SHRI ANANTH KUMAR: The name of this newspaper 
in the Rashtrlya Sahara. It is today's newspaper. 

{English} 

All the newspapers have reported this. Actually, In the 
last four years, the prices are spira/ling. Unfortunately, if 
my friends, who are also senior Cabinet Ministers want 
to take It very lightly about the rising prices and. 

{Ttanslslion} 

If you want to play with the life of the common man. 

{English} 

We can also protest. I would like to say just this 
thing that they should be serious about the common man's 
plight. You cannot be taking the common man for granted. 
I also, through you, request them not to take lightly the 
rising prices in the country. 

I have read from one of the esteemed newspapers, 
Rsshtriys Sshllrs. Three days back various other 
newspapers had given tabular forms of what were the 
prices of various essentiral commodities three days back 
before the presentation of the Budget and what they have 
become now, after three days, later. 

In the last Presidential Addr ... also, this Govemment 
had said: 

"My Govemment recognizes that keeping a check on 
Inflation Is an e ... ntial element of any strategy for 
Inclusive growth ...... the fallout of steep Incre ... In 
global 011 prices and resurgence In global commodity 
price. 

...... My Government will continue to take all 
necessary steps to ensure that poor are not adverlely 
affected by inflation. this 18 our solemn commitment. 

...... As growth and inV88tment accelerate rapidly and 
Incomes rlae, there Is bound to be a rlalng demand 
for the products, partlcularty producta of the day to 
day consumption." 

My only question to this Govemment Is what they 
are going to do about rising pric... How are they going 
to control the rise in prices? We want to know whether 
there is any strategy. There are three eoonomlc experts. 
The Prime Minister hlm .. H Is an economlat. The Finance 
Minister Is a so-called economist. Dr. Montel< Singh 
Ahluwalia Is another economist. This Is the troika which 
has taken the country for a ride by the spiralling rise In 
the prices. . .. (In/tlmJplion$) 

Secondly, I want to raise a .. rious question about 
recently announced loan waiver. . .. (Inltlnupllons) 

SHRI MADHUSUDAN MISTRY: That II not in 
President's Addr.... . .. (InlflmJpllon6) 

SHAI ANANTH KUMAR: Sir, I will read out for the 
courtesy of the Chief Whip of the Congress Party who 
has not read the Presidential Addre .. himself. It is 
mentioned at page no. 3 0' the PN8Ident'I Add,..... 

SHAI MADHUSUDAN MISTAY: It II about 
'Indebtedne88' . 

SHRI ANANTH KUMAA: In page no. 3 of the 
President's Addre.. .. given to both the Housel of 
Parliament on 25.2.08, It 18 said: 

"Government had appointed an Expert Group on 
AgrIculIurai Indebtedness under the chairrnatWhip of 
Prof. R. RadhakriIhna and Its report has Iince been 
received. The recommendations of the Group are 
under Government's active coneideration.· 
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[Shri Ananth Kumar) 

You say that you know the recommendations of the 
Radhakrishna Committee and one of the recommendations 
is loan waver of small and marginal farmers. There are 
many more recommendations, but the Govemment of 
India, through its Budget, has not implemented them. This 
recommendation is to help the farmers who are suffering, 
the farmers who are committing suicides and we all know 
that lakhs of farmers have committed suicides in different 
parts of the country and incidents of farmer suicide have 
catapulted in the last four years. When that is the case. 
... (Interruptions) 

THE MINISTER OF STATE OF THE MINISTRY OF 
NEW AND RENEWABLE ENERGY (SHRI VILAS 
MUTTEMWAR): Do you have the figures? ... (Intsrruplions) 

[Translation} 

SHRI ANANTH KUMAR: I shall also state the figure. 
... (Interruptions) 

[English} 

SHRI VILAS MUTTEMWAR: This has been continuing 
for the last tan years. You are saying of only four years. 
. .. (InltlrruptiOns) 

SHRI ANANTH KUMAR: I am not disputing that. At 
the same time, Prof. Radhakrishna has very clearty said 
that incidents of farmer suicide have increased In the 
last couple of years. 

Sir, when thl8 matter is so serious, I do not 
understand why UPA or Congress Party should take 
political credit for this. As soon as the Loan Waiver 
Scheme has been unveiled, in various parts of Delhi and 
various parts of the country, thare are thanks-giving 
posters, not to the Prime Minister and not to the Finance 
Minister, but to Shrimati Sonia Gandhi and Shri Rahul 
Gandhi. In many parts of Maharashtra, there are also 
posters giving thanks to Shri Sharad Pawar. Therefore, 
our eamest request. ... (Inttlrruptions) 

[Translation} 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MtNISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): What 
is the objection in it. 

SHRI ANANTH KUMAR: We have objection. 

SHRI SANDEEP DIKSHIT (East Delhi): What 
objection you have in giving thanks and anyway what 
thanks you will give, ... (/nttInupIion6) how you will give 
thanks. . .. (Intsnuplions) 

[English} 

SHRI ANANTH KUMAR: Our objection is this. If they 
have real sympathies with the farmers and with their 
committing suicide, then they should not politicize tha 
issue of farmers committing suicide . ... (lntrmuptiOM) They 
should not try to take the credit of the loan waiver. 

Unfortunately, there is competition amongst 
themselves, that is, between Shrimatl Sonia Gandhi, 
Shri Rahul Gandhi, Shri Shared Pawar and various other 
constituents of the UPA. I think that they do not even 
know the A, e, C of the Constitution or the responsibility 
of the Govemment also . ... (lnltlnuplit:JM) 

SHRI VILAS MUTTEMWAR: Sir, I would request him 
to yield for a minute . ... (lnMnuplions) 

SHRI ANANTH KUMAR; No, I am not yielding . 
... (Inltlrruplions) 

[Tmnsl8fion} 

SHRI VILAS MUTTEMWAR: People belonging to your 
party are saying in Maharashtra that loan waiver has 
been given due to our agitation and they are also giving 
us the credit. ... (Inltlnuplions) 

[English} 

SHRI ANANTH KUMAR: Sir, Mr. Vilaa Muttemwar is 
an hon. Minister, and I do not know how you have allowed 

him to speak as I have not yielded for him. 

My next straight question to tha hon. Prime Minster 
is this. Why have they not come out with the provisioning 
for it in the Budget, If they have rolled out a loan waiver 
scheme for farmers? Where is the provisioning for It? 
They have put an the burden on the Nationalized Banks, 
Cooperatives and Regional Rural Banks. What will happen 
to them? The hon. Minister for Banmg i8 also sitting 
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here. Many of the banke,. who met me the other day 
were uklng me ttW. The Budget Is going to be paA8d 
only in late May, and from 01 June they have to come 
out with fresh crop and agricultural loans for the farmers. 
II there Is no provisioning of As. 60,000 erore, then we 
do not know about the jugglery of the entire statistics. 
... (lnl8rruplions) 

5HRI 5.5. PALANIMANICKAM: You will get the 
answer to it during the reply of the Budget In the House. 
... {lnMmlplion$) 

5HRI ANANTH KUMAR: I am asking this because it 
is also said that Re. 30,000 crore of bad debts are being 
waived, and Rs. 30,000 crore are going to be provided. 
I do not know about it. The hon. Minister for Banking 
should be coming forth to the Par1iament. ... (Intsrrup/ions) 

5HRI S.5. PALANIMANICKAM: It will be there in the 
Budget reply. 

SHRI PAWAN KUMAR BANSAL: What does he want 
right now? ... (mr.mp/lon$) 

MR. CHAIRMAN: PIeae let him conclude his apeech. 
... (lnlfJnuptions) 

SHRI ANANTH KUMAR: I am asking the hon. Minister 
if he can tell us as to what is the provisioning for it. I 
will be more than happy to hear it. I am yielding for Mr. 
Bansal. ... (/n~) 

MR. CHAIRMAN: You kindly address the Chair, and 
you do not worry about it. 

... (/nmnuptfons} 

SHRI 5.5. PALANIMANICKAM: Yes, it is our worry. 
... (lnlfJl7lJpliOl78) 

SHRI ANANTH KUMAR: We welcome the loan waiver 
8Cheme per ... We are not against the loan waiver 
echeme, but we feel that the han. Fmanoe Minister should 
not exhibit his political shrewdnea Inlo it . ... (lntsmJpIions) 
He should not be making any jugglety. He should come 
out very straight and uy that we are waiving Rs. 60,000 
crore off four erore farmers and Re. 60,000 crore is 
Provided in the Budget. It has to be so straight-forward. 

If not, then the problem will arise on 01 June, when the 
farmers of the entire country win be in great problem and 
difficulty to get fresh loan •. 

Secondly, I also want to know this from the hon. 
Prime Minister and this Govemment. In their reply they 
should come out very firmly and clearly that from 01 
June fresh agricultural and crop loans will be given to 
the farmers of this country. 

In Kamataka, when my dear friend Shn Yedurappa 
was the Deputy-Chief Minleter and Finance Minister, he 
reduced the interest rate on crop loans and agricultural 
loans to four per cent. We were diacussing about 
Dr. Swaminathan's Report on Agricultural Crisis in the 
country. Even Dr. Swamlnathan'a Report very clearly put 
forth that the interest rate should be slashed down to 
four per cent. 

I do nol know why the Govemment of India Ie 
keeping the intereat for agn and crop loana above .. ven 
per cent. We urge and demand that It IhouId be IIaahed 
down to four per cent. 

One more question to the Government, through you, 
Sir, is what happens to the suicide victims' famHlea. W • 
would like to know whether they aIao get compensated. 
We urge that all the families of thoee who have committed 
suicides because of Indebtedneea should be compenaated 
by the Govemment of India. They have not been given 
any compensation. 

Both the hon. Finance Minister and the hon. 
Agriculture Minister day-In, day-oul have said that only 
40 per cent of the farmera got InIIItutIonaI credit, and 
more than 55 per cent to eo per cent of farmers went 
in the clutch.. of the moneylenders, the "",Mj6,. What 
will happen to their Indebtedneea? What will happen to 
their loans? What win happen to their penaJ Interest? 

I want a statement from the Government on thle 
Issue. I am demanding that they ahould table a stat~ 
report as to how many Iakha of farmers have committed 
suicides, how many have taken loans from the 1natItutIons, 
that is, various banks, cooperatives and regional rural 
banks, and how many have taken Joana from ""'1Nf/MII 
and from the moneylenders. " that statement Ia placed 
on the Table of the Houee, then I feel that we can 
proceed further on that Iaaue. 



467 Motion 01 ThIInks on the MARCH 4, 2008 PIWidsnt's AotfINg 

[Shri Ananth Kumar) 

The President of India has also touched the issue of 
terrorism. While touching the issue of intemal security, 
the President of India said: 

"The overall intemal security situation remains under 
control. My Government is fully alive to the threat of 
terrorism and ieft wing extremism. The entire nation 
stood as one in condemning inhumane acts of 
terrorism in Jammu and Kashmir, Uttar Pradesh, 
Andhra Pradesh and Assam. Govemment has been 
resolute in trying to stamp out left wing's extremism. W 

I want to bring out the various contradictions in the 
statements. It is very unfortunate that the Home Minister 
and the Prime Minister are speaking in different tones on 
such an important i66ue of internal security and terrorism. 
As far as naxalism is concerned, it Is mystifying that 
there is no clarity at the very top level in the Govemment. 

On 22nd December, 2007, while addressing the Chief 
Ministers' Conference on Intemal Security, the Prime 
Minister said: 

"Left wing extremism is the single biggest security 
challenge to the Indian State." 

I want to draw the attention of both Shri Madhusudan 
Mistry as well as Shri Murli Deora. Hon. Minister, Shri 
Murli Deora, I am raising the issue of contradiction. 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS (SHRI MURLI DEORA): You are not speaking; you 
are only quoting from everywhere. 

SHRI ANANTH KUMAR: I am also speaking, but 
whatever is being quoted is authentic. The Prime Minister, 
on 22nd December, 2007, while addressing the Chief 
Ministers' Conference on Intemal Security, said: 

"Left wing extremism is the single biggest security 
challenge to the Indian State." 

Less than two months later, on 16th February, 2008, 
the Home Minister, Shri Shivraj V. Patll, in an interview 
to Karan Thapar on CNBC said: 

WNaxalism is not the single biggest threat to the 
country's intemal security. W 

Why is there thle contradiction? The Prime Minister 
says that It is the single biggeat th .... t to the national 
security, while your Home Minlater disagrees with the 
Prime Minister. 

{TnmsIllHon} 

SHRI MURLI DEORA: This is democracy. 

{English} 

SHRI ANANTH KUMAR: Sir, the hon. Minister is 
making a joke of the collective responsibility of the 
Govemment on internal security. There Is alao a shift in 
dealing with the Issue of cro66-border terrorism from last 
one year to this year. 

15.00 hr., 

My dear friend has asked as to why I am reading 
from various documents. I am reading from the 
Presidential Address of last year. 

"It is a matter of satisfaction that the dialogue process 
with Pakistan is progr .... ng steadily. The Compoeite 
dialogue, the Joint Commission and the Anti-terroriam 
Institutional Mechanism have provided a structural 
framework within which all major issues are being 
discussed. We remain concemed over Infiltration and 
cross-border terrorism p.rocess is predicated on 
Pakistan's fulfilling its c9mmitment not to permit any 
territory under its control to be used to support 
terrorism in any manner." 

Sir, I want to draw the attention of the hon. Ministers 
who are sitting here, who have scant regard for the 
national security. I am making this charge that they have 
got scant regard for the fight against terrorism In the 
country. They have got scant regard for the lives of 
millions of this countrymen, the innocent people. I feel 
that they should be ashamed for this scant regard they 
are shOwing. 

In this Presidential Address, there is no mention of 
the overall internal security situation by the Government· 
They have not mentioned as to what are they expecting 
from Pakistan. Actually, they 8houtd have very clearly 
stating to dismantle the ~error infrastructure. But, they 
say that they are committed to peace, friendship and 
good nelghbourly relationship with Pakistan, a stable and 
prosperous Pakistan. They have stated all goody-~oody 
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things. There was no mention about cross-border 
terrorism. this is how they are handling. 

MR. CHAIRMAN: You can apeak on the General 
Budget dlscu88lon aU these matters. You can add all 
these points on the General DiacU88ion on the Budget. 

SHRI ANANTH KUMAR: I am making one last point. 
The President has said: 

"Today, more than ever before, the world watches 
this great hall of democracy with hope and 
expectation.... At a time when the democratic way of 
life has come under renewed pressure from the forces 
of intolerance .... 

Where is democracy? 

MR. CHAIRMAN: This is hardly a democratic way of 
doing thingsl 

SHRI ANANTH KUMAR: I want one more minute. 
We want elections in Kamataka State to be held before 
April 28. 2008. Actually, today the Chief Election 
Commissioner and the entire Election Commission has 
gone there. If there Ie only one party which is objecting 
for elections in Kamataka, that is the Congress party, the 
UPA Govemment. Shame on theml They are running 
away from the elections there. They want to extend the 
President's rule . ... (lnttJnuplions) 

MR. CHAIRMAN: It Is a constitutional provision. 
Nobody can extend it without amending the Constitution. 

SHRI ANANTH KUMAR: Today, I want your 
protection. Today, all-party meeting is there. All the parties 
in Karnataka are saying that they want democratic 
elections. We want people's mandate. If at all one party 
which is dilly-dallying for elections, that is the Congress 
party. Actually, they are trying to commit a constitutional 
conspiracy as they did during 1975-n. They clamped 
the Emergency and they extended the period of Vidhan 
Sabhas and Lok Sabha. More than 100 times, they 
brought the Presidenfs rule in States, including in Kerala. 
For the first time, in 1959, Shri EMS Namboodlripad was 
dethroned and they brought the Presidenfs rule. You were 
witness to that. Now, in Kamataka, the Notification of 
Delimitation Commission was issued In November, 2007; 
Cabinet's approval was given In February, 2008; and 
President's assent was given on 19th February, 2008. 
My only question to this Congress-led UPA Govemment 

is this. When the Delimitation ConvnIl8lon has notified In 
November, 2007, why did they take two end a half monthe 
to give the Cabinet's approval and .end It to the 
Prellident's assent. it is a conatItutIonaI conaplracy. 

Therefore. we urge the Election Commission through 
the annals of the Parliament, we aIao urge the Congreea 
Party and the UPA Govemment, not to put any obstacle 
in holding Kamataka elections before 28th May. Hon. 
Supreme court has made it very clear I quote: 

·Once there Is dissolution of the Assembly the 
Election Commission shall take immediate steps to 
conduct the elections and ... that new Asaembly is 
formed at the earliest point of time. A democratic 
form of Govemment would survive only If there are 
elected representatives to rule the country. Any delay 
on the part of the Election Commission Is very crucial 
and it is the Constitutional duty of the Election 
Commission to take steps immediately on dI8aoIutton 
of the Assembly." 

Sir, this is the ruling given by the Supreme Court 
and the Congress Party Is taking many-many steps to 
stall the elections. I would like to quote only one Inctdent. 
We have a precedent in 1973-74 when Uttar Pra~. 
India's most populous State, and Ort.sa was under 
President's rule. Within three monthe, that too in a pre-
computerised era, everything was completed and the 
elections were conducted and the President', Rule was 
not extended. This was in 1973-74. We are in 2008, a 
computerized age. Kemataka Is IT-.. vvy. When this Is 
the condition, I do not understand why the Congreu 
Party and the UPA Govemment are adopting the delaying 
tactics. 

MR. CHAIRMAN: Please conclude. You do not worry 
about the elections. It will take ita own course. 

SHRI ANANTH KUMAR: When they say that they 
adhere to democracy, they should do 80 In action. They 
cannot say one thing here In the Parflament and run 
away from the people in the State of Karnataka. 
Therefore, I urge that this Government Is duty-bound to 
look after the people's welfare, fanne,,' welfare, to look 
after the security of the country, to take care of the 
democracy and conduct the electiOns of Karnataka State 
Assembly before 28th May. 

{TrM1S/6tionj 

SHRI MADHUSUDAN MISTRY (Sabarkantha):. I ns:' 
to speak on the Motion of Thanks on the President 6 
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Address initiated by Shri Ajlt Jogi and supported by 
Shrimati Krishna Tirath. I support It. This diacuaaion has 
been continuing since yesterday but it is a matter of 
great surprise that President's Address and Budget have 
been mixed and this discussion is now no longer limited 
to President's Address only. The i88ue of loan waiver for 
farmers is repeatedly cropping up during this discu88ion. 
I think our friends in the opposition are unable to digest 
it and they are trying to mislead the people and farmers 
through their wrong, baseless, illogical views. Here 
yesterday, Advaniji had expre88ed serious doubt about 
inclusive growth and had said that It should not have 
been used. I quote from the President's Address. 

[English} 

"The measure taken by my Government has created 
necessary architecture of inclusive growth." 

/Trsnsllltion/ 

UPA Government, functioning under the leadership 
of Congress for the last four years has remained focused 
on the point that no section of the society remains outside 
the structure of development. The Central Government 
has tried to provide the funds to the maximum extent. A 
major programme of Bharat Nirman has been started in 
the last four years. During these last four years several 
measures were taken and the biggest revolutionary 
measure was taken in the form of an Act, National Rural 
Employment Guarantee Act which was Implemented In 
the entire country. A revolutionary law-Right to 
Information Act, which was the demand of the people 
and the NGOs in the entire country, was enacted. More 
than eight crore tribals live In this country. There were 
questions regarding the rights of Scheduled tribes and 
traditional forest dwellers in regard to forest produce and 
forest land and therefore, the Forest Right Act was passed 
in this regard. So, several measures were undertaken 
and laws enacted which have the potential to uplift the 
standard of living of all the poor people and change the 
face and economic condition of the country. But I have 
to say with regret that we have a federal system and 
within this system, the Central Government can enact 
various laws and formulate many schemes but the 
responsibility to implement them lies with the States and 
the Centre has to depend on State governments for the 
implementation of its laws and schemes. 

15.12 hr •. 

[SHRI BALASAHEB VIKHE PATIL in thtJ chei/) 

Besides the State governments have been given a 
lot of rights in the Constitution. Several of our colleagues 

sitting In the left side alwaY' object If the Centre providee 
any help to the State on its own, that It Is a matter of 
State and how Centre can directly Interfere Into It. I recaN 
very cleariy that when the IIBId incident occurred in Gujarat 
in the year 2002 our frienda were in the Govemment 
and I went to see Advanljl and Vajpayeejl and requested 
them to handover the law and order administration in the 
State to the Army. They told me that the Army will be 
deployed, but the area will not be handed over to the 
Army. Thus the Centre could do nothing regarding that 
matter. The people kept on getting kHled and It was made 
an issue in the election and they won the election. 
... (Intsnuptions) I am citing this example that nowadays 
naxal Incidents are taking place In Chhattlsgarh or in 
other areas. I myself had gone there on behalf of my 
party and I have submitted the report. Most of the naxal 
incidents are taking place in that entire area. However, 
the Central Govemment can not take direct action in 
these areas despite Its wmingness because this subject 
comes under the State list and the State has to see all 
these matters Itself. 

Mr. Chairman, Sir, in the discussion on the Presidenfs 
Address which is going on for the last two days, an 
attempt Is being made to create an environment that all 
things have to be done by the Central Govemment. they 
have to do nothing. If a farmer has to take a small loan, 
he will also come to the Central Government, the matters 
related to law and order or mal-nutrition, everything will 
also come before the Central Govemment. More funds 
and materials should be provided to the State 
governments under those schemes by the Central 
Government, the Planning Commission and the Finance 
Commission. I am telling only for the kind information of 
the hon'bIa Members that an amount of Rs. 65,766 crores 
had been given to the State Governments as state share 
in the year 2003-2004. 

Their State share has now Increased to rupees one 
lakh, 78 thousand 765 crore during these four years. 
That is why, I want to say that the UPA Govemment at 
the Centre provides assistance to the State governments 
for removing mal-nutrition, providing primary education, 
making arrangement for law and order, promoting 
agricuhure, infrastructure, modernization of police force 
and giving initiative to consumer goods, but the States 
have not been successful In implementing them due to 
their own poor govemance and lack of political will. The 
performance level· of States like Madhya Pradesh, Gujarat 
and Rajasthan is low in regard to removing malnutrition, 
primary education, arrangement of law and order, 
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promoting agriculture, Infrutructure, modemlzatlon of 
police force and giving Inltlativei to conaumer goods. 
Gujarat stancle MVenth, not tirat In agricuIttue. I am saying 
this only for the kind information of the hon'bIa Members. 
... (InMmiptlolv) 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
THE MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): 
This has been the tradition that I have not seen two 
Gujaratis fighting at the same time. 

SHRI MADHUSUOAN MISTRY: Mr. Chairman, Sir, I 
was saying that In the year 2003-04, agriClAlture . 
... (Interruptions) 

SHRI ANANTH KUMAR: That is why people taught 
you a lesson. 

SHRI MADHUSUDAN MISTRY: Don't worry, Its effect 
does not last long. You are going on your own way. You 
won election on communal base but you will never 
succeed at national level. You knew that and keep It up 
to Gu;arat only. Don't bring it here. 

Mr. Chairman, Sir, National Rural Employment 
Guarantee Scheme has been mentioned. There is 
inclusive growth in the entire country. The poor people 
here constitute about 30 percent having income of loss 
than a dollar per day. We know there are more than 55 
crore middle class people having purchasing capacity of 
less than country like USA. The objective of National 
Rural Employment Guarantee Scheme was to ensure 
more money wages and wort< for the poor, so that the 
villages can prosper. What is the condition in Rajasthan, 
Madhya Pradesh and Gujarat? What Is the present 
situation? There is provision under this Act that minimum 
wages will be given to agriculture labourers but it Is not 
implemented in regard to scheduled professiona. The 
agriculture wage in the State is Rs. 50 and at some 
places only As. 20, 25, 40 or 45 are paid as wages. In 
several States, the minimum wages is Rs.100/-.This 
amount is provided by the Centrai Government. If 
Rajasthan, Madhya Pradesh, Gujarat or other States 
increase minimum W8l188, then they do not have to pay. 
This is to be given by the UPA Government at Delhi. My 
colleague from Bihar has come. I would like to uk him 
as to whether they do not want to see more wages paid 
to the poor 1abou1'8fS? When the Issue of farmera was 
raised, it was said that there is nothing for labourers In 
the Praaident's Addr .... 

Thl. Employment Guarantee Act has been 
implemented in aU the dIatricta of the country from thII 
year. He deliberately wants to .. y such thing so that 
these people do not get money or get leas money • 
... (IIIIfImIp/itIM) 

[English] 

MR. CHAIRMAN: He is not yielding. 

/TfBnslstion] 

He has not mentioned anyone'. name. 

... (InltlrrupIion8) 

SHRI MADHUSUDAN MISTRY: I have not mentioned 
name. .. . (Inltlrruptions) 

SHRI PRABHUNATH SINGH: I have been aaked, I 
so I want to tell . ... (In/llnupIIons) 

/Eng/ish] 

MR. CHAIRMAN: He Is not yielding. I cannot help 
you. 

... (Inltlnuplion6) 

SHRI MADHUSUDAN MISTRY: Ve.. Sir, I am not 
yielding. I know about Shrl Prabhunath Singh. 
... (InhlmJplions) 

{TfBnslBtion/ 

Since he is In the habit of doing auc:h thing. I knew 
that he would surely stand up to interrupt. Now, I wli 
mention more thing, but pl.... don't stand up ageln. He 
is talking about an Inclusive growth, I want to .. him 
why It is not being implemented In the Stat.. ruled by 
his party. Whey they are not increuing minimum ~, 
why they are not providing jobe for hundred days? It is 
their intention that the famlty of labour 8houtd not get 
money. They have alway. adopted strategy not to 
implement the steps for incIU8ive growth taken by the 
Central Government in their reepective Stste. so that the 
figure may remain static and unchanged. I cite another 
example which is about Scheduled Tribe and other 
Traclttonal Forest Dwellers kt paued by our ParIIment. 
Eight erore tribala and other non-tribals, dwelling in the 
toreata of the country were to be benefited by thia kt. 
TheIe people who used to cultivate four or more hecla .... 
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of land were also to be benefited by this Act. This Act 
was meant for rectifying the historical injustice being 
perpetrated on trlbals and non-trlbals since the British 
era and to reestablish them. Rules were passed In 
January alone but no State wants to implement them. 
For examples Chhattlsgarh, Jharkhand, Madhya Pradesh, 
Rajasthan and Gujarat do not want to implement them. 
I am surprised and also feel sad that I hail from the 
State where not a single tribesman has been given lease 
during the last six years by the Chief Minister. I say this 
on record that during election, 2000 people were Invited 
but no one was given lease . ... (Interruptions) 

{English} 

MR. CHAIRMAN: Nothing will go on record. 

... (/ntenupHons)' 

MR. CHAIRMAN: Shri Gadhavi, when you will be 
speaking, you can reply to these points. Do not disturb 
unnecessarily. You will have the right to reply. Shri Mistry, 
Dlease address the Chair now. 

... (Intenuptlons) 

MR. CHAIRMAN: You cannot speak whatever you 
desire. 

{Trsnsmhan} 

You will only express you desire. Please express 
your desire later. 

... (Intenuptions) 

{English] 

MR. CHAIRMAN: Shrl Mistry, pl ... e go ahead now. 

... (/nlenuptions) 

{rrsnslalion/ 

SHRI MADHUSUDAN MISTRY: Sir, I am amazed by 
his interrupting habit and not letting others to speak4 
means heads I win tails you loose. He does not have 
tolerance. This Is a very big problem with him. 
... (/ntem.ptions) You were talking about Bihar government. 
You talk about other govemmenta. You never talked about 
the whole nation. You have always talked about your 
own State. 

°Not recorded. 

Sir, on the 13 of lsat month when trlbala came to 
knew that the Act would vest. with them right of lands 
and It would establish their rights on glue, aealing wax, 
chironp, leaves of Tendu, Mahua and It would eetabllah 
their historical rights, they demanded the same and moved 
towards the forests. .They were arrested and beaten up 
and put Into range office. When people came to set them 
free from range office at Ten o'clock In the momlng, 
there was firing and a person who was forcefully arrested 
at 6 o'clock In the momlng, was killed In this fake 
encounter. He was killed at a point blank range. This is 
the situation prevailing but today their govemmenta do 
not want that trlbals in the country should be given 
benefits under this law and they should be brought under 
Inclusive growth. 

Their govemments prefer people of certain CI88S88 

which prevails even now. I am surprised to see how Shri 
Prabhunath Singh, an honourable member keeps on 
supporting them even after he knows their character and 
working style. The bigger issue before them was inclusive 
growth. I assume that majority of BPL families hall from 
trlbals areas. Landless labours are the poorest families in 
the country. And the programmes and laws meant for 
there sections need to be implemented in the country 
properly. They are demanding thirty percent and for that 
the leader of opposition party was shedding crocodile 
tears yesterday. If they were in hurry, they could have 
done something for them, but they cannot do any thing. 

Sir, several schemes have been Included In the 
Scheduled Castes and Scheduled Tribes Act. Just now 
Shri Anant Geete Ji raised the Issue about the regional 
imbalances. Our Central Govemment have started a 
Backward Region Grant Fund to remove regional 
imbalances. It has been implemented In several States. 
Under this scheme the Centre directly send fund to the 
districts. District Development otfIcer prepares plan for 
the development of the whole district and sent it to the 
Centre. But our govemment did not avail the assistance 
of 20 crores of rupees, the Gujarat Govemment did not 
get the plan prepared. There are so many State 
govemments which are Interested In maintaining these 
Imbalances. They do not want the development of these 
people. I want to ask their govemments how many people 
have been given employment for hundred days, how many 
people have been given the rights for lease and the 
benefits of As. 20 crores after the commencement of 
these echemas? The Central Govemment are rasponaIbIe 
for 8Yerythlng. I have lut year report with me which 
included eight or nine sectOrl-lhey are agriculture, 
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investment, environment, primary education, infrastructure, 
COllSlimer market, law and order etc. The. position of every 
State with ranking In different heade have been laid for 
the year 2003, 2004, 2005, 2006 and 2007, they are 
given in different variables. I want to know why there is 
no difference in variable and ranking, why is there 
stagnation. Yesterday, my colleague from the left party 
was speaking, there is no different In ranking in West 
Bengal, why the position in the year 2003 remains as it 
was before. Madhya Pradesh has the same position, why 
the position of Primary Education in Bihar remains the 
same and this is issue of political will and governance, 
only money does not matter. The Centre cannot do 
everything. It should be our will to do .. way all such 
things. 

Who has stopped you from making more allocation 
for education, who stopped you from making more 
aliocation for agriculture to State. Governments and who 
stopped this Govemment from modemizing police force 
in a Significant manner? I want to know that why these 
States are lagging behind in the matter of law and order? 
All these questions are related to Govemance. All these 
questions are related to the allocation of Budget, how 
the budget allocation priority is fixed? If we go through 
the budget allocation of all the States in the country, we 
will see that all those who have assets have been 
benefited more. Assetleas agricultural labour, unskilled 
iabour did not get any benefit in those States. What is 
their planning in the States? Who stopped their Chief 
Ministers? We would like to know as to how many 
promises given in your manifesto have been fulfilled? 

I would like to say that due to election these people 
are afraid of the development related things that have 
been mentioned by the President in her Address. Now 
they are saying that this is related to loan waiver. We 
had not demanded that and we did not know that this 
would happen. Now, all these people want to take credit 
for it. But, now not to talk of the credit. They have been 
trying to discredit this scheme since past three days. 
Their intention is not going to be materialized. The UPA 
Govemment will complete its tenure of five years and 
the ejections will take piece on time. After that; the UPA 
Govemment wiN again come to power. As regards Advaniji, 
who is day dreaming to be the next Prime Minister and 
wants an early election to take over the PM's seat, will 
be disappointed. Prabhunathji, you please make him to 
understand that now he is 81 years old and not to think 
about becoming next Prime Minister. Bring forward some 
young leader from BJP. His intemal desJre Is not going 

to be fuHlIIed. This Gov.mment will complete Ibi full tenure 
of five years with high colours and the farmers of th. 
country will come to know, who • with them and who 18 
against them. Who has done what? WIth these worda, I 
conclude. 

/English/ 

SHRIMATI M.S.K. BHAVANI RAJENTHIRAN 
(Ramanathapuram): Hon. Chairman, Sir, I thank you 
immensely for the chance given to me to participate In 
the Motion of Thanks on the Presldenfs Address on beh.tf 
of my DMK Party headed by our revered leader Dr. 
Kalaignar M. Karunanidhi. 

At this point of our country'. history, we are all Indeed 
proud and happy to have a very learned and experienced 
lady with a humane heart, embellished by qualities of 
humlHty, Simplicity and patriotism as the Head of the 
Republic and the President of Bharat. Particularly, I have 
a deep senae of pride In mentioning that our leader Dr. 
Kalalgnar M. Karunanldhl has played a major role In 
electing our first Lady President to this beautiful and moat 
democratic country In the wor1d. He is the first man who 
arranged a massive rally of women In Chennal in support 
of our first Lady President. 

At this juncture, I want to quote the worda of the 
great Tamil Poet Kavlmani Declya Vlnayagam Pillai who 
said: 

"Mangaiyarai Plrappadhar1<e Nalls Maathavam SeIthIda 
Vendumamrna .• 

The meaning of this couplet Is that only the bleaaed 
are bom as women and our Lady Preeldent Shrlmati 
Pratibha Patll Is the beat example for thie. 

With full optimism, the hon. Preeldent In her Addreae 
to the Joint Session of Parliament hu given a graphic 
profile of the strategy and great plans adopted by the 
Govemment of India to achieve faster and comprehensive 
economic and 80cial development. In her Addre .. , ehe 
has beautifully mentioned the fact that "architecture of 
inclusive growth" has been created by the UPA 
Government. 

The Indian economy has acquired a high degree of 
buoyancy in comparison with thai of th6 previous ye ..... 
The accelerating growth rate is a harbinger of even better 
timeS to come. India is getting transformed into a veritable 
Economic Power House with a growing image and 
reputation before the Comity of Nations. 
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In the President's Address, she has talked about five 

pillars as the foundation for the new architecture of 
inclusive national development. They are the Bharat 
Nirman, the National Rural Employment Guarantee Act, 
the National Rural Health Mission, the Jawaharlal Nehru 
National Urban Renewal Mission and the Sarva Shlksha 
Abhiyan with a Universal Mid-Day Meal Programme. 

In all humUity, I would venture to call these five 
Programmes as the "New Panchasheer for the inclusive 
economic development of our country. The earlier 
Panchasheel for intemational peace was propounded by 
our former Prime Minister Pandit Jawaharlal Nehru. We 
are confident that the New Panchasheel will take the 
nation to great heights of glory and prosperity. 

The economic management of our country Is 
excellent. The rate of inflation has been kept under control 
in spite of the sustained pressures in the global oil prices. 
Here, the mention of 30 Mega Food Parks in the 
President's Address gives us Immense happiness. 

When the President pronounced that the National 
Aural Employment Guarantee Act would extend from the 
330 districts to cover all the rural districts of the country 
from April 2008, we could hear the heartful applause of 
the Joint Session and I Join in the appreciation since my 
most backward district Ramanathapuram comes under this 
category. 

When the President spoke about the Prime Minister's 
new 15-Point Programme, she clearly mentioned that 
based on the Sachar Committee'. Aeport, the UPA 
Government has allocated, through the 11th Plan, As. 
800 crore for merlt-cum-means based scholarship for 
profeSSional courses, nearly As. 3300 crore for post and 
pre-matric scholarship programmes for minority students 
and As. 3780 crore for the development· of 90 minority 
concentration districts. This announcement is very much 
appreciated. We should express our hearty thanks to our 
hon. President of India. 

"Women hold up half the sky" - these are not my 
words, but our hon. President has said this in her speech. 
Though the "Empowerment of Women" is on the progress 
through the National Ute racy Mission and legal equality 
for women in all spheres, we feel that there Is stili more 
to be done in this field by our UPA Government. 
Amendments have been made to the Indecent 
Representation of Women (PrOhibition) Act, 1986, the 

Medical Termination of Pregnancy Act, 1971 and also the 
Protection of Women and Child Act, stili we are all 
hesitating to give 33% reservation to the women-folk in 
Parliament and State Assemblies. No one will deny the 
fact that our UPA Chairperson, Mrs. Sonia Gandhi, tries 
hard for this piece of legislatton and I am sure, in the 
Presldentship of a lady President and lady UPA 
Chairperson, the 33% reservation will be brought about 
soon to this country with the consenaus of all the parties 
who speak about this daily on the etagee. 

Here, the wholelAdia should congratulate our han. 
Chief Minister of Tatn/I Nadu, Dr. KaIaIgnar M. Karunanictli, 
who hes brought this 33% reservation long back In Tamil 
Nadu through Panchayats of local administration. When I 
speak about Dr. Kalaignar M. Karunanidhi, two things 
come to my mind. They are the plea from the State 
Government of Tamil Nadu to acknowledge Tamil language 
as official language and also to accept the requisition 
from the Tamil Nadu Govemment to bring a legislation to 
make Tamil as a court language in the High Court. We, 
the people of Tamil Nadu, want that in the High Court of 
Tamil Nadu, the decrees and Judgements should be 
passed In Tamil. I make this plea not only on behalf of 
our Tamil language, but for all the regional languages. 

The words "Incredible· India" are very much attractive 
and as our President has expressed that this -Incredible 
India" campaign has given a thrust to tourism in India 
and the foreign exchange earnings from tourists have 
touched US$12 bHlion in 2007. At this juncture, I make 
my eamest plea to the UPA Govemment that you should 
turn your eyes to the beautiful coastal area of 
Aameswaram and also Its heritage sites and I am sure 
it win add more to the development of tourism and bring 
attractive income to the Centre. 

When I mention about the coastal area of my 
constituency, nothing can prevent me from' mentioning 
about the plight of our flshennen. Though the overall 
"intemal security" situation remains under control and also 
the foreign policy of our Government seeks to promote 
an environment of peace and stability, as It has been 
mentioned in the President's speech, the fact Is that oUl' 
fishermen still remain under pain and sufferings. our 
fishermen in the coastal area of Rat'1188W8ram and nearby 
areas are always put into trouble by Sri Lankan Navy. 
Our flshermen are very often shot out by Sri Lankan 
Navy and the boats are taken away and the fiah8fm8n 
are kept In prison in Sri Lanka. Whenever the fishermen 
make their pathetic cry, our hon. Chief Minister of Tamil 
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Nadu Dr. Kalalgnar M. Karunanldhi contacts I")ur Centre 
and rescues them. I make my earnest plea that the Centre 
should make a permanent solution a8 promlsed by our 
han. External Affaire Mln/ater In his speech yesterday. 

In order to make the pro8p8rDUS livelihood of our 
fishermen, the UPA Govemment hu to make a special 
economic zone apecIfIcaJIy meant for them. 

Sir, the coastal area in my constituency is about 270 
kms. and it is a vut coutal area. So it is the need of 
the hour to 8tart an Oceanographic UnivereJty as has 
been mentioned by our hon. Mlniater of Shipping and 
Transport SM T.R. Baalu and also by our hon. Minister 
of Science and Technology Shri Kapil Siba/. It will surely 
bring cheers to the fishermen of my constituency. 

Sir, in all sense, our hon. President has presented 
to the nation a very impressive and thought-provoking 
Address. Already our UPA Government's execution of 
schemes is like a jack fruit and the President's confident 
speech adds honey to the jack fruit. 

Sir, l want to stress one point here. The President, 
in her Address, said that "My Government has been 
paying special attention to the weHare of our farmers". It 
is true and in the Budget our hon. Finance Minister has 
announced that farmers' loan to the tune of As. 60,000 
crore would be waiVed. Shri Ananth Kumar is not present 
here now. He is an important leader of the BJP and he 
expressed his concern about suicides of farmers 
throughout the country. But whenever Cauvery water is 
to be released to Tamil Nadu he was always objecting to 
the release of Cauvery water even for drinking water 
purpose. So, through this august House, I would like to 
make an eamest plea to Shri Ananth Kumar to have a 
sympathetic look towards the plight of farmers of Tamil 
Nadu and release Cauvery water to Tamil Nadu. 

Sir, I would like to conclude my speech with the 
words of the great Tamil Saint Thiruvalluvar who has 
aptly said about a prosperous nation in the following 
words: 

·Piniyinmai Selvam Vilaivinbam Yemam Ani Enba 
Nattirku Iwalthu" 

The meaning of these words is that the five 
omaments of a prosperous nation are unfailing health, 
wealth, rich harvests, popular pleasures and security. So, 
we should strive hard to achieve the goal of a prosperous 

nation. Our han. P .... ident lnalata In her Addreea that 
only the devoted participation of the people In planning 
and Implementation of the schemes wID make our Inda 
as a prosperous nation. 

I, once again, thank our han. PrMident on behalf of 
our DMK Party for her optimistic Add ...... 

[TlBIISIslion/ 

SHAI SITA AAM SINGH (Shivhar): Mr. Speaker, Sir, 
I've risen in support of vote of thanks on the Presidential 
address. To my mind, no amount of admlratlon or praise 
will be sufficient in terms of Her Excellency. 
... (Intsnuptions) President regarding the Addreu and on 
the functioning of the pre.ent Government. Sir, the 
Govemment will strive hard in the Int ..... t of all the 
sections of the people and the poor u we. u fannerI 
and the belonging to all the secto .... This addIesa expIicIIIy 
reflects this theme. I've been listening honourable 
Members' speech since yesterday and everyone of us 
has analysed It is his or her own ways. The treuury 
bench has its own ways of analysla while the opposition 
has the other pattem of looking at things. 

Sir, ours is a democratic state, there II a heat of poIItcaI 
parties here and they analyse the Initiatlv.. of the 
Government having distinct poUtlcal vIewe In their mlnde. 
However, all of us are sitting there In Parliament and the 
people of the country listen to our viewa very carefully 
and subjects them to their individual anatysII In diItlnct 
ways. 

LeI me come back to the point. There are many 
Important points in the Presidential AcId,.... Thi. AdI:Ir-.. 
consiSts of subjects like Bharat Nlrman Yojna, National 
Aural Employment Guarantee Act. Salva Sikaha AbhIy." 
National Aural Health Million, Jawahar LaI Nehru National 
Urban Renewable Miaaion. Right to Information .. aI. 
Farmers are getting due attention In the HOUM. The poor 
prominently figure In the address and their condition is to 
be Improved through many schemes. To bridge the pp 
between villages and cItIee Bhalat Nlrman Scheme has 
been launched. One will hardly spot any IIIcunae In the 
slew of schemes being undertlned for the .uccu.1ve 
upgradation and development of villages and towns. 

However, the most significant iuUe Is that the amount 
allocated in the budget under federal structure is dil1lCtly 
sent to the State Governments for expenditure by the 
Govemment of Incla. The Govemment of India cIrectIy 



Motion 01 TII8nk6 on /he MARCH 4, 2008 Prssidtlnt's Aob'Iau 

(Shrl Sltaram Singh) 

aHocates the funds to the districts for some schemes. 
The core issue 18 whether the funds aHocated to the 
States in terms of the villages and the other 
developmental affairs is spent judiciously. It ought to be 
pondered over property in the House and the Govemment 
should also evince a little bit of seriousness in this regard. 
I don't want to talk of money but would like to quote our 
former Prime Minister Late Rajeev Gandhi, ·out of the 
entire amount sent for the development a major chunk is 
siphoned off by the middlemen.· Therefore, Government 
ehould evolve a better way to control It. These things 
don't figure in the Presidential Address. 

In course of my comments on Presidential Address 
I would like to submit through you that the amount sent 
by the Government to be spent in the States, a proper 
control and upkeep mechanism and a proper system 
Ihould be developed this end. 

I hold the conviction that the amount earmarked for 
development should exclusively be spent under that 
specifiC heads. Employment Guarantee scheme is being 
implemented In certain parts of the country. Now, the 
Government have decided to implement it in all the 
districts of the country. A better scheme hu never been 
witnessed in India as far as legislation or laws are 
concerned. You will be surprised to know that in the 
State ear-marked for the implementation of NRIGY funds 
are not being utilized properly under this scheme as has 
been experienced by me during Committee tours. The 
poor have to be offered job with the allotment of job 
cards, it is not being effected properly. At many places 
the attendance of the poor is being marked and the 
amount is being drawn by the Government employee. All 
this is happening in Bihar where I hail from. There are 
several such examples that show that the Employment 
Guarantee Scheme is not being implemented properly. 
The poor are not being provided with job cards. Money 
18 being embezzled on some pretext or the other at the 
higher level itself. People are not getting 100 days' 
ernployment there. The poor are being subjected to 
sufferings and exploitation and the amount meant for them 
is being siphoned off. 

I want to assert and strongly suggest that the amount 
allotted by the Government be incurred in the regulated 
manner under the heads for which it has been earmarked. 
The Government should be more serious on this count. 
Work is being undertaken under Bharat Nirman. 
Pradhanmantri Path Is being constructed. i would like to 
warn the Government on one count. 

Honourable Ministers of the Govemment are aitting 
her.. There are several States In the country that are 
being run by different political parties. Now, there is some 
scheme of the Union Government but the State 
Government is getting publicity In villages. The party 
having its Government in the State Is patting It's back for 
that. It puts its signboard and lay the foundation stone 
and inaugurate the scheme and claim. The same as their 
own scheme. I would like to say that MPs should be a 
part of all the schemes of the Govemment of India but 
this Is not happening. Apart from Congress governed 
States, Congress is neither claiming Ita name nor the 
Government of India's name. In all the other States ruled 
by opposition parties, other than UPA are patting their 
back. In our State Bihar, the Government of India Is 
providing money but all the signboards are bearing the 
name of Chief Minister, Government of Bihar. 
(Inttmuplions) You make recommendations and we provide 
the money. Now we are the one who are making laws 
and they have get their names written by making 
recommendations. Nowhere the name of Government of 
India is mentioned. Our names has to be mentioned as 
per guidelines but there is aversion to MPs. It is the 
same story with any scheme of the Government of India, 
be It Pradhan Mantri Gramin Sadak Vojna or Employment 
Guarantee Scheme. The revolutionary step you have taken 
to enhance the old age pension to Rs. 200, but whether 
• ... "t money has reached to the poor? Whether that fund 
is being monitored? You have asked the State 
Governments to enhance the arnount to Rs. 200 from 
Rs. 100 but the same has not been done. The fund sent 
from Delhi for the poor is also not distributed properly. 
The old age pension scheme formulated for poors by 
you is not reaching to the target group. Government of 
India's fund is not distributed properly. Today, the 
Employment Guarantee Scheme has the sarne fate. Your 
name is not being mentioned even in Pradhan Mantrl 
Sadak Yojna. Hon'ble Ministers of the Government 0: 
India, I want to caution you that you have taken many 
revolutionary steps now. You have waived off loans of 
farmers. So much debate is going on It. Geeteji and 
Anant Kumar Ji are speaking. One thing Is clear that 
they do not have a single word to oppose it. 

The moment hon'ble Minister of Finance was 
announcing loan waiver for farmers and 3 to 4 crore 
farmers are likely to be benefited from it, at that point 
you people were making a din, it was watched by the 
people and they were saying why these people are 
opposing this budget. I want to say to you that do not 
delay. Otherwise in the States rufed by other than UPA, 
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the State Government will take the credit for it. I am 
telling the truth. They win claim that they have waived off 
the loans. They will say in villages that this has been 
done by them not by the UPA Government. Other Stat .. 
may not do this but our State wi" definitely say like this. 
They will claim that they have waived off the loans, but 
we are not going to be silent. We are planning to have 
a procession of farmers. Minister of Partiamentary Affairs 
is present here, I want to sayan important thing to you 
that the publicity through media and T. V. of the schemes 
passed by you Is not going to be enough. You should 
ponder over this that how your schemes and works carried 
out by you can get publicity at village and district level. 
You should Implement this mantra in a better way 
otherwise other people will take all the credit for works 
done by you. Theae people are saying that this Is an 
election year budget. I want to ask them who had stopped 
them from presenting an election year budget in the year 
2004. Hon'ble leader of opposition has accepted that we 
should have said that India is moving towards 
development Instead of India Shining. UPA Govemment 
done a lot. UPA Government has taken concrete steps 
with sincerity during the last four years but Ita publicity 
has been negligible. . .. (InMmlplions) 

MR. CHAIRMAN: Now, please conclude. 

SHRI SITARAM SINGH: Sir, I seldom speak. I have 
just begun. I will conclude by saying one or two more 
things. Whatever I will speak I will speak In a balanced 
way. 

Therefore, I will urge upon the Govemment that you 
should develop a system by giving it a serious thought 
for the publicity of your schemes and from villages to 
towns, everywhere whenever a Government of India's plan 
is being implemented in States, these should be done In 
the name of Govemment of India. You should make 
arrangement for that and specially monitor the schemes 
being run for the poors 80 that they get the intended 
benefits. Do not leave this on State Govemment only, 
carry out Ita monitoring so that the funds given by you 
should reach in the hands of needy persons. I thank the 
Government a thousand times on the issue of farmers. 
Government has said that it is going to waive off the 
loans of farmers. An erudite analysis of the provisions 
made by you in the budget was being done by Anant 
Kumar Ji. He said that this will increase the burden on 
Banks. It seems that Banks have their own account. A 
villager like me cannot comprehend whether the money 

In Banks does not belong to the Govenvne"'. Ie thIa 
money belongs to Bank employeea? 

18.00 hr.. 

Government has to make arrangement for that. The 
Reeerve Bank is under the control of the Government of 
India. Therefore, when the Government has said that It 
will waive off the loans of farmers then It will certainly 
make provision In the budget and loans are bound to be 
waived off. 

MR. CHAIRMAN: Now, pIeue conclude. 

SHRI SITARAM SINGH: When the ptOC8N of waiver 
starts from 1st June then I urge upon you to adopt auch 
a system for loan waiver that farmers of villages should 
not have to wander here and there and could not be 
harassed by Bank people and their loan can be waived 
off smoothly. 

Our country Is unique. We have variety of crops and 
foodgralns here. A few moments earlier one of my 
colleague spoke about cohon. I win also like to say about 
sugarcane farmers of my region. Every ,ear 8Ugarcane 

growers get minimum support price but It Is not fixed In 
Bihar. MIH owners fix the prices arbitrarily there. As. 87, 
Rs. 88 or Rs. 1 00 whatever price's fixed by the 
Government of India, State Government add something 
to that and sugarcane growers get receipt as per that 
from the mill owners, but we have seen that In Bihar no 
rate is mentioned on the.. receipts. This cau .. s great 
Inconvenience to sugarcane growers of Bihar. At one hand 
they are not getting outstanding amount and on the other 
hand receipts given to him by sugar mill owners In lieu 
of sugarcane has no rate mentioned on It. 

MR. CHAIRMAN: You have taken almost 20 minutes. 
There are other Members from your party to speak. So, 
please conclude now. There are several other hon'ble 
Members to speak. 

SHRI SITARAM SINGH: , am concluding. I would 
urge upon the Government that sugarcane growers should 
get their outstanding amounts and fair rates should be 
written on receipts. Arrangements st>ouId be made In such 
a way that facilitates relief to sugarcane growers from 
mill owners. 

I thank you for the funds provided by you throughout 
the country for Sarva Shiksha Abhiyan. Schools are being 
buih and teachers are being appointed. 
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This haa been left to the State Government and the 
State Govemment Is appointing .uch teachers who are 
even not able to write their names; then what will they 
teach to the children. You provide money for serving 
nutritious diet to achool children. My point is that the 
poor children in Bihar are not getting the .ald nutritioU8 
diet. It is being sold in the open market and there is an 
absolute loot In this regard. That Is why you should pay 
attention to all these things. The Union Govemment 
provides money to the States for Antyodaya Yojana, 
Annapuma Yojana and for BPL, but in Bihar, the targeted 
people are not getting these benefits because these 
benefits get exhausted in the midway. What the 
representatives of the State Govemment are doing, kindly 
find it by conducting an enqUiry. 

MR. CHAIRMAN: Now, conclude your epeech and If 
the speech still remains, lay It on the Table of the House. 

SHRI SITARAM SINGH: Alright, I am concluding It. 
With these words, I support the Vote of Thanks on the 
President's Address and conclude my speech. 

SHRI RAMDAS ATHAWALE (Pandharpur): I should 
also be given opportunity. 

MR. CHAIRMAN: You know that you get opportunity 
only after all the members finish their speeches. 

SHRI SHAILENDRA KUMAR (Chail): Mr. Chairman, 
Sir, I am grateful to you for giving me opportunity to 
speak on the Vote of Thanks on the President's Address. 
Since yesterday, the debate haa been going on for and 
against, and all the members have put their views in 
detail. 

The most important point which we see in the 
President's Addreu is that more emphaais has been given 
on Bharat Nirman and it has been tried to touch each 
and every point regarding the works done during the last 
three·four years under the UPA Govemment. Presently 
the migration of the rural people towards the cities is 
increasing. Many schemes such as Bharat Nlrman etc. 
are being implemented to fill the gap between villages 
and cities but it Is to be seen that upto what extent 
these schemes have been fruitful and effective. In my 
opinion, the dream of Sharat Nirman will not come true 
until and unless the points mentioned in the Prealdent's 
Address are tumed into reality on ground level. 

Secondly, one of our Members of the oppoaItIon party 
mentioned about price rise, discussion on price rise takes 

place In every .... Ion. The prieM of petrol and diesel 
were Increased jL8t before the commencement of the 
.... ion. Indirectly, the farmers have been adversely 
affected. Due to rIae in the prlees of petrot and diesel 
the coat of Items of dally use automatically increases 
which results In their price rise. 

Thirdly, the recommendations of Sachhar Committee 
have been mentioned here. Some declarations have also 
been made here that provision of rupees 3080 crore has 
been made for the development of 90 minority dominated 
areas In 11th Five year plan. A provision of rupees 800 
crore has been made for the acholarehlp to be given to 
the students of professional courses. Provision of rupees 
3500 crore haa been made for the achools of secondary 
level. 

The dlacU88ion on all round development of the 
people of minority community hu always taken place in 
this House. Before our Independence and after the 
Independence upto some time it was observed that the 
expected economic, social and educational development 
of minority community did not take place. Strict compliance 
of the report of Sachhar Committee be made and Its 
fruits should reach upto ground level; then only there will 
be any development and improvement in the life of 
minority community. 

Mr. Chairman Sir, there is mention of farmers and 
poverty prevalent in the country in the said Address but 
there Is no mention of suicides being committed by the 
farmers. We have always put our demand to implement 
Swaminathan Committee Report, be it in this House, at 
Jantar·Mantar or before the statue of Mahatma Gandhi. 
More than 40 thousand farmers have committed suicides. 
I would like to say that a compensation of at least Rs. 
10 lakhs should be given to the famiDes of each of the 
farmers who committed .uicides 80 that they can be 
balled out of poverty. 

The long pending demand to provide the status of 
minority educational institution to the two institutions of 
minority community i.e. Aligarh MU8lim University and 
Jamla Milia University should be fuHllled and thus these 
institutions may be strengthened. 

Hon'ble Sltaramjl and other hon'ble Members also 
have said that budgetary provision has been made for 
baaic secondary and higher education. They have said 
about Sarva Shlksha Abhlyan and about strengthening 
the basic education but until and unless we strengthen 
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basic education we would not be able to provide facility 
to the students at secondary and higher education level. 
Only one community Is getting education whereas the 
poor people are deprived of It even today. We shall have 
to pay attention towards It. 

The point of employment has been mentioned. Some 
hon'ble Members have said that employment to 70 lakh 
persons has been provided under the National Rural 
Employment Guarantee Scheme. You gave employment 
to 70 lakh persons out of the total population of 100 
crore and later on you said that this scheme would be 
Implemented throughout the country but reality is that 
you are not providing required employment. Migration from 
villages to cities is Increaaing day by day. 

Mr. Chairman, Sir, the objective of the National Rural 
Employment Guarantee Scheme was to provide 
employment and wages to those persons who get a Job 
card, but in reality It Is not happening so. Especially, you 
can have a look at any district of Uttar Pradesh. People 
are staging Oharna there. Such Oharnaa took place 
because village Heads are keeping such cards with them. 
People are not getting employment. They are not getting 
money as they are devoid of employment opportunitlea. 
Until and unless we implement this scheme at ground 
level, we can not get rid of unemployment. The same 
dlscuaaion takes place inside and outside of the House 
that at least educated youths certainly be given 
employment and if employment is not provided, 
unemployment allowance must be given to them. Such 
prOvision be made In the budget. There is no mention in 
regard to giving unemployment allowance in the 
President's Address. When we were in power In Uttar 
Pradesh we gave Unemployment allowance. But today 
youths are unemployed throughout the country. If we are 
not able to provide them employment at least 
unemployment allowance must be given. 

The Issue of malnutrition hu been raised here. It Is 
a fact that the children of the poor and poor people 
belonging to scheduled castes and minority community 
living In slums either in rural areas or in urban a .. as are 
suffering from malnutrition. Their women remain 8ick. Most 
of the women are suffering from anemia and If their blood 
test Is done, It will be found that their Hemoglobin in 
blood Is may low. How· can babie8 remain healthy if 
mothers are not healthy. If 8uch scenario perslats how 
can we make a healthy India. 

In regard to Bharat Nlrman, It has been said that 
whether It be urban area or ruraJ 8188, everywhere potable 

water wiD be provided. Sir, It has been found that tpeeIaIly 
in the are .. of Uttar Pradeah and Madhya Pradeah, th9 
water table has depleted to a great extent. What to say 
of irrigation water, even drtnklng water is not available. 
Even there Ie no water for anlmall and birds. At least 
the Govemment should provide special package for 
drought affected BuncIeIkhand~ area by making eepa,... 
provision In the budget. Preeldent'. Addreal should have 
included this point, but It Is not 'there. It II a matter of 
regret. 

I would like to submH one thing more that the senior 
citizens of the country for whom yoo have Introduced 
this Bill and a minimum age of 80 years has been fixed 
for them, health Insurance scheme should be introduced 
for them. Only then .enlor citizens can be' respected and 
their standard of living can be improved. 

Price rise with regard to the foodgralna has not been 
specHlcalIy mentioned. The remunerative prices to the 
farme,. for their produce has not been mentioned. 
Budgetary provision should be made by the. Government 
and we alwaY8 mention of It. There .hould b. 
arrangements of three cropa in a year for our farmer 
community. There should be arrangement8 of electricity 
and water for the crops. Today, the farmera find It difficult 
to get even one good crop. Sornewtter. II Is ftood and 
somewhere H is drought has cr.-ct dNtructIon. The 
faMers 8hould be given the remunerative pricea for their 
produce and H should be fixed weD In time only then 
black-marketing can be checked. 

It has been mentioned regarding Jawahartal Nehru 
Urban Rural Mission In Bharat Nirman that as per the 
infrastructure of Citle8 the villages would be developed at 
par. It is the right way for It. Specifically It has been 
Included in slum Inhabitation. There are 80 many such 
cHi... There are 80 many Qual town. In Uttar Pradesh 
w'z. Lucknow, Kanpur, BarelHy or Varanul where even 
today nothing has been allotted under Jawahartal Nehru 
Urban Rural MIssion. The survey i. being conducted for 
making bridge, paths, sever linea and development of 
lnhabHation but till now the sites have not been flnaUzed. 
Through you I would like to .~ that the new districts 
Kaushambi and Pratapgarh IhouId be brought under thIa 
scheme and the work should be undertaken here. I would 
conclude after mentioning two or three points. So far as 
naxaJism In the country " concemed, naxaliam is being 
encouraged only the dllgruntled unemployed youths who 
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are feeling themselves isolated from the mainstream of 
the society and the country are heading towards naxalism. 

Today, It is necessary that the Govemment should 
initiate among their leaders and pay attention towards 
their problems only then we can overcome naxalism and 
the nation can make the progress. 

There is the question of linking education with 
employment. Uniess and until the education is not Job 
oriented the problem of unemployment can not be solved. 
Specifically from class IX onwards it should be Judged 
that the student is interested in certain kind of job. I 
think the problem of unemployment can be solved if 
education is imparted on the said base . .. (lnisnupUons) 

/English} 

MR. CHAIRMAN: Kindly conclude now, otherwise 
nothing will be recorded and the rest of your speech wUI 
not go on record. This is the lest point that you should 
make. 

{Tf1Inslsfion} 

SHRI SHAILENDRA KUMAR: In regard to reservation 
of women also I would like to submit my points. There 
should be ... rvatlon for women but the women belonging 
to .5cheduied Cast .. , minority and other backward classes 
should also get reservation only then it can be 
implemented . ... (In.rrupHons). I would like to draw your 
attention towards a matter of urgent importance . 
. . . (Inltlnuptions) 

/English} 

MR. CHAIRMAN: Nothing will be recorded now. You 
have taken more than 13-15 minutes. 

... (Inltlnuptions) 

{TfBnslllfion} 

MR. CHAIRMAN: It is time constrain. We have no 
objection, we want you discuss the whole of the day. 

SHRI SHAILENDRA KUMAR: Should I lay my aspect 
on the Table of the House? 

MR. CHAIRMAN: You may lay your speech. Whoever 
~ant to discuss on this subject or who are yet to speak, 
they may also lay their speeches. Everything can be laid 
on the Table. We will be happy if that is done. 

·SHRI SHAILENDRA KUMAR: Sir, kindly add the 
following things on vote of thanks on the add.... of the 
hon. President. Insult of Hindi Language In the country 
must be stopped. Speeches of the prominent leaders 
should be made in Hindi in the Central Hall. 

Private airports should be established at Allahabad, 
Kaushambi and Pratapgarh. The said three places should 
be put on the tourist map of IndlL 

There is a need to promote the local traditional 
industries in the country. Mango, banana, guava, utencil 
and bidi industry must be encouraged by way of providing 
subsidy. 

Automatically insurance scheme must be implemented 
for the losses incurred due to flood, drought and hailstorm 
in the country. 

Arrangements should be made to revive the eick 
industrial units in the country Including that of Uttar 
Pradesh. 

The services of ICDC, Sahaylron, Shiksha Mitr .. , 
Panchayat Mitras, Homeguards, Chowkidars of Police 
Stations and Life Health Guards may be regularized by 
reappointing them. 

There should be arrangements of potable water, 
electricity, roads, sanitation, health education for betterment 
of urban and rural slume Inhabitations. 

There should be reservation for women belonging to 
Scheduled Castes, OBCs and minority In the reservation 
of women. 

Education should be directly linked to employment in 
the country. There should be arrangements for making 
education job oriented from class IX onwards.· 

/English} 

·PROF. K.M. KADER MOHIDEEN (Vellore): I am 
thankful to you for having given me an opportunity to 
participate in the discussion on the Motion of Thanks to 
the Presidential Address to the joint 8eaaion of both the 
Houses of Parliament. 

......... *This part of the speech was laid in the Table. 
·Speech was laid on the Table. 
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Our beloved country, the largest democracy In the 
I 

wortd has the rare honour and exceHent example In having 
the first women President as the First Citizen of our 
nation. In her thought-provoking address the President 
has given much delight and deep satisfaction to all 
sections of our people. 

The address gives us a graphic picture of the policies 
pursued and the programmes Implemented by the UPA 
Government. The coalition government headed by the 
intemationally renowned economist Dr. Man Mohan Singh 
advised and assisted by Smt. Sonia Gandhi and reputed 
leaders like Dr. Kalaignar have paved the best of paths 
for the inclusive growth in every aspect of our national 
life. 

We are confident that the target of 9 per cent GOP 
growth will be achieved and there will be equal opportunity 
for quality education, better health, adequate employment 
and benevolent enterprises in the country. 

In the light of the conspicuous growth and meritorious 
achievements we can refute the criticisms made against 
the government policies. In reality today's India Is neither 
India shining nor is India suffering, but It is India 
blossoming. In a very short period our economy will 
certainly bring to us the status of super economic power 
in the comity of nations. 

The farmers, industrial workers, labour classes of 
unorganised sectors, professionals, business community 
and every section of our political society are quite 
conscious of the achievements of the UPA Govemment. 

Sir, the National Rural Employment Guarantee Act is 
implemented in all the districts of the country. The Sarwa 
Shiksha Abhiyan has revolutionalised the educational 
system. All the schemes Implemented by the Govemment 
are widely appreciated and admired by every section of 
the people. 

The Govemment has launched several programmes 
for the improvement of the economic and educational 
status of the mlnoritlea. The Muslim Community is thankful 
to the Government for having taken initiatives for 
Implementing the recommendations of the Sacchar 
Committee Report. 

Sir, it Is very welcome scheme that 90 minority 
concentrated diIItrict8 have been eeIected for development 
programmes, It is heartening to note that As. 3780 CfOf'88 

have been allotted for this purpose. I am sorry to say 
that no district from Tamil Nadu Is included In the list of 
districts. I urge upon the Govemment to extend theM 
facilities to minority concentrated towns and cities in 'Tamil 
Nadu and in other States. 

When the Govemment comes forward to implement 
the Prime Minister's 15 point programme or any other 
scheme for the minorities, It Is criticised by the BJP and 
their allies that It Is minoritlsm and appeasement of 
minorities. The minorities, particularty the Muslims of India 
have been the nation-builders, freedom-fighters and 
upholders of the national unity and integrity. We can ... 
these facts on each and fNfJry page of the national history. 

The opposition at times critlcl .. that there Is tenoriem 
generated by Islam and Mualims. This Is the distortion of 
historical truth. This false and baseless allegation hM 
been reputed by the Deoband Declaration. The Darul 
Islam Deoband, the wortd famous Islamic Unlvel'8lty held 
a conference wherein more than six thousand madra ... 
of our country took part. The Deoband Declaration mak .. 
it clear that the madrasa' don't have any link or 
association with terrorism or terroriats, whatsoever. W. 
reject terrorism in all its forms and manifestations. 
Terrorism completely negates the teachings of Islam which 
is the faith of love and peace. Any terrorist activity which 
targets Innocent people directly contradicts Islam's concept 
of peace. Madrasa. spread in every nook and comer of 
the country humanity, peace, reconciliation and love. Thla 
Deoband Declaration should clear all the doubts about 
Islam and Muslims in the country. 

Muslims of this country have forever worked for Its 
glory and greatness. E. Ahamad of Indian Union MuaUm 
League has found a place in the Ministry of our 
Government. How wonderluUy he had worked for release 
of Indian hostages from Iraq abductors is beautifully 
recorded in V. Sudarashan's Anatomy of an AbductIon: 
-How the Indian Hostages In Iraq were freed". 

I had the golden opportunity to be in the 
Govemment's HaD Delegation. Hon'ble A. R. Antulay, the 
Minister of Minority Affairs led the delegations when we 
called upon the Saudi Minister of Hajj Affairs in Mina 
region, A.A. Antulay gave the bea"tifu/ description of how 
communal harmony and coexistence are maintained in 
India, how India treats ita minorttiea is an examplanary 
way and how Indian Muslims are partners in the nation-
bulking activities of our country. The SaudI Minister was 
wonder-etruck when he was Matening to the de8criptlona 



495 MARCH 4, 2008 

[Prof. K.M. Kadeer Mohideen] 
of our glory and greatness. The MusHms in the country 
and abroad are Indeed the torch bearers of the national 
honour, dignity and respect in the comity of nations. I 
earnestly appeal to our brothers in the opposition not to 
indulge in false propaganda against Islam and Muslims 
in the country. 

The Government's schemes and progranvnes are very 
beneficial for Aam Admi In the country. While we talk of 
Aam Admi, now we come to· take Into account of the 
destructive work of Bomb Adml also. The bomb Aadmls 
belong to a new category of people. They are the 
destructive devilish and diabolical forces that forge disunity 
in the society and destruction in the country. These bomb 
aadmis are in the fonn of Naxalltes, Maoists, Terrorists 
and destructlonists. These anti-social and anti-national 
forces are to be sternly warned and rounded up by the 
Government. Let the Government ·open the gate of 
persuasion to bring them into the mainstream of our 
national life. When persuasion fails, there is no need for 
any leniency in curbing the anti-national elements in the 
country. 

We . have to weicome the proposed legislation to 
establish Nyayalayas in every Panchayat in the country. 
Among the Muslims these are Mohalla Jamat Shariat 
Panchayats, Shariat councils and Mosque-Madraaa-based 
shariat tribunais. While Grama Nyayalayas are set up, 
due recognition to be given to the Muslim Shariat 
Panchayats, Shariat Councils and Shariat Triibunals. These 
should be included as part of the legal system of the 
Grama Nyayalayas in the country. 

The Linguistic and Religious Minorities are happy and 
thankful to the Prime Minister and for the Government 
for having constituted the Justice Misra Commission to 
go into the problems faced by the minorities. The Misra 

. Commieslon Report has been submitted to the Hon'ble 
Prime Minister. It is understood that the Misra Commission 
has recommended for giving separate special reservation 
of 15% of jobs in the government. I make an earnest 
appeal to the hon'ble Prime Minister to present the Misra 
report in the Parliament and to come forward to implement 
its recommendations in the Central and State 
Governments of our country. 

Sir, I would like to quote the following lines from the 
historic verdict of Hon'bIa Supreme Court. 

"The idea of giving some special rights to the 
minorities is not to have a kind of a privileged or 

pampered section of the population but to give to 
the minoritie8 a aenae of aecurlty and a feeJing of 
Confidence. The great leadera of India since time 
Immemorial had preached the doctrine of tolerance 
and catholicity of outlook. Thoee noble idea are 
enshrined in the constitution: 

Let our beloved country blossom Into neo superpower 
that strive to establieh peace, hannony, co-existence and 
development inside and everywhere. 

PROF. M. RAMADASS (Pondicherry): Reapected Sir, 
on behalf of Pattali Makkali Katchl and its Founder 
President, I rise to support the Motion of Thanks moved 
by hon. Member, Shri Ajit Jogi. 

16.16 h .... 

[SHRI V ARKAlA RAOHAKRISHNAN in IhtI Chsilj 

At the outset, I express our heartfelt gratitude to the 
hon. President of India for her Address to both the Houses 
of Pariiament. The Address of the President pm' _ h .. 
a lot of merits which deserve our compliment and 
congratulations. 

Firstly, the Address of the hon. President has given 
to the nation an objective evaluation of the perfonnance 
of the UPA Government in the last four years. She has 
not only eulogized the perfonnance of the Government in 
the last four years, but aIao very rightly indicated some 
of the challenges that are facing the nation. Therefore, it 
is only a mixed response to the contemporary situation 
of India, but nevertheless, it was an objective evaluation 
which any eminent Indian can do. That Is what the 
Praaident of India has done in her Presidential Addre8a. 

Secondly, Sir, the hon. President has outlined the 
spate of policiaa and programmaa implemented by the 
Government in the areas of economic growth, social 
justice. foreign relations and security situation. Tl:lerefore, 
she has indicated how the Govemment has proceeded 
with various policies under the illustrious guidance of 
Madam Sonia Gandhi and under the dedicated leaderahip 
of Dr. Manmohan Singh, a reputed Economist of the 
world. 

Thirdly, the Address of the hon. President is fug of 
hopes, is full of enthusiasm and fuB of optimism. To just 
quote • few sentences from her Addrus, I shall cal 
your attention to page No. 19 wherein she says: 
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"Inc:Ia Is on the move. There II an air of optimism 
among our youth and of expectation among 1he leu-
priYIeged aections of 8ociety. The challenge before 
us is to sustain the development proceae in the face 
of external and Internal threats. The people of India 
have the potential to fuel the engine of global growth .• 

So, this statement of the hon. President is timely, 
relevant and 18 required to enthuse the people of India 
to move into a prosperous and a bright future in the 
Twenty-first Century. Therefore, Sir, for all these reasons, 
I mU8t thank the hon. President for her AcIdI'888. 

Coming to the performance of the UPA Government, 
there were criticiar1w In this Houee both by the Opposition, 
the BJP, as well as by our Left friends that this 
Government has failed in several respects. 

I think that it is an uncharitable comment as far as 
the petfonnance of this Government Is concerned. Any 
objective evaluator of the Government apart from the 
political leanings muat reveal that this Government in the 
last four y.... has done what it hu promised to the 
people of India. As you are aware, this UPA Government 
under the leadership of Madam Sonia Gandhi, started or 
charted the path of progl'888 on the basis of an agreed 
Common Minimum Programme, the so-called CMP. In this 
CMP, whatever has been assured or whatever has been 
promised has been fuNed to a very great extent. 

For instance, the Common Minimum Programme says 
that this programme will ensure that the economy of India 
would grow at the rate of 7 to 8 per cent. But then 
belying all the contradictory expectations, the Indian 
economy in the last four years on an average has gone 
at the rate of 8.8 per cent, which is surpasaing the fixed 
target. This 18 one of the rarest occasions in the Indian 
economy where the economy has grown much more than 
what it has been targeted for or much more than what 
it has been expected for. Therefore, it is the growth of 
the economy which hu created all kinds of strong 
preesu.... on the economy and we are moving ahead, 
as the hon. President has said. Therefore, whatever has 
been mentioned in the Common Minimum Programme 
has been achtevad by this Government. I would say that 
about 80 to 85 per cent of the commitments made by 
the UPA Government in the Common Minimum 
Programme has been fulfilled. 

Then, It says that we have to empower the women 
politically, educationally, economicaUy and legally. This has 

also been done to a very great elCtent becauae the 
Government In the last four years has done extremely 
good work in the area of women. Even in the last Budget, 
the hon. Finance Minister has said that in about 14 
Departments we have crated what is called the 'gender 
budgeting'. Never in the history of India we have 
specifically earmarked funds for the development of 
women who constitute 50 per cent of the Indian 
population. Therefore, It they have to grow educationally 
and economically they should be given special attention 
and this has been done by this Government. 

The Government has passed the Protection of 
Women from Domesttc Violence Act, which has provided 
for civil remedies to women in abusive and violent 
relationship and it hal earmartced for women under the 
National Rural Employment Guarant .. Programme, Hindu 
women given equal rights to Inherited co-parcenary 
property and several other meuurea have been taken 
u per the commitment made In the UPA's Common 
Minimum Programme. 

Empowerment of women 18 proceeding on the right-
track and I am not here to claim that the women of India 
have developed in the last four years very substantially 
but a milestone has been made and there I, a decisive 
wiN power on the part of the Government to improve the 
lot of the women in this country. 

Now, coming to the question of social justice, I would 
say that no other Government in the last 60 years has 
shown so much of interest in social resource as this 
Government. Many other Governments were interested In 
the economic growth but without social justice, economic 
growth becomes meaningless. We have a 7 to 8 per 
cent growth in GOP but leaving a large MCtIonI of people 
uncovered by the benef1t8 of growth 18 not meaningful to 
a society. Therefore, what Ambedkar said that unequal 
treatment to unequals is the cornerstone of social justice. 
Based on that concept, this Government Is moving 
towards providing social justice to the people. 

One of the important measures that the Government 
has taken Is, to provide for OBC ..... rvatlon In higher 
education Institutions. With 8 rare sense of unanimity, 
thi8 Houee passed the 104th Act which Is now lying before 
the Supreme Court. If this measure ha, been 
implemented, then 52 per cent of the Indian population 
win get the benefit. But what Is appreciable is that this 
Government has shown thet ..... of reaponsfblllty, social 
responsibility towards the welker l8CtIons of society 
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Including the OBCs. Therefore, this Govemment Is doing 
what is expected of it. This Govemment is doing its best 
to promote both economic growth as well as social justice 
in the country. 

Coming to the issue of poverty, which has been 
nagging for a long time, this Govemment has taken a 
decisive action because poverty and unemployment are 
the two sides of the same coin. If poverty has to be 
eradicated, income has to be generated. If income has 
to be generated employment has to be given especially 
in the rural areas. In rural districts we find a large number 
of disguised unemployed, under-employed and 
unemployed people. Taking note of the sense ot 
unemployment that is prevailing in the country the UPA 
has got a revolutionary measure in terms of National 
Aural Employment Guarantee Programme which ensures 
fit least hundred days of employment, providing about 
As. 8000 income to the income less groups. It is only, 
through this approach by providing employment and 
,,'ugmenting income one can manage poverty. Therefore, 
,. the sphere of poverty the Govemment is doing excellent 
work. 

Providing income is only one side of the story. The 
other side is you have to create infrastructure wherever 
people live and to provide this infrastructure the 
Govemment has provided Bharat Nirman for which the 
Govemment is spending about As. 1,72,000 crore which 
Is unprecedented. As a result of this, as our Finance 
Minister has said, on each day of the year 290 habitations 
are provided with drinking water; 17 habitations are 
connected through an all weather road. On each day of 
the year 52 villages are provided with telephones and 42 
villages are electrified. On each day of the year 4113 
rural houses are completed. Have you seen any kind of 
this record performance in the past except in the UPA 
Govemment? This shows a creditable performance of the 
Government which is accountable to this country. 
Therefore, by providing rural infrastructure and also by 
creating income and employment opportunity to the people 
the Govemment is trying to upgrade the living standards 
of the people, which is reflected by abundant measures 
of the Government. 

Sir, today if India has to progress we have to move 
from a situation of centralised planning. Instead of planning 
from Delhi we have to plan from the grass root levels for 
which the Panchayat Aaj Institutions i"ave to re-juvenated 
and they have to be given a lease of life. It is in the 
history of India that for the first time a Ministry of 

Panchayati Aaj has been established by the UPA 
Government and not by any other Government. But for 
this Govemment the Panchayati Raj Institutions in the 
country today would not have been as vibrant as they 
are today and we hope that these institutions would be 
involved in the implementation of developmental 8Chernes 
which would contribute to poverty aJleviationand 
unemployment eradication in this country. Therefore, for 
this purpose also the Government deserves • lot of 
encomium from us. 

Regarding the nature of the Govemmltnt, I should 
say that this is the most accountable Government that 
we have had. At the end of every year have you seen 
any Government which has given a report to the people 
of what it has done and what it has not done. This 
Government has given three reports to the people which 
is something unprecedented in the political history. The 
Govemment presented a report to the people at the end 
of its first year in the OffIce. This Is unprecedented in 
the political history. Never before such an annual report 
to the people on steps taken to redeem electoral 
commitments been made. So, it is a very accountable 
Govemment. It is a very transparent Govemment becal*l 
It is bringing all the policies before the Parliament and It 
Is taking everybody Into confidence. Therefore, It Is a 
transparent Govemment. 

MR. CHAIRMAN: Please conclude. 

PROF. M. RAMADASS: I will take only five minutes. 
This Govemment Is alao to be credited for its innovative 
aspects. ...(Int~ns) 

MR. CHAIRMAN: Please conclude. 

PROF. M. RAMADASS: Sir, I am the only speaker 
from my Party. 

MR. CHAIRMAN: You have taken much time. 

PROF. M. RAMAOASS: No, Sir, I have taken only 
seven minutes. You are a good friend of mine. 

MR. CHAIRMAN: Because of me you have taken 
double the time allotted to you. Since I am here, I have 
allowed you to take much more time. 

PROF. M. RAMADASS: Sir, please listen to what I 
am saying. I am defending an excellent perfonnance of 
the Government. You should give me an opportunity to 
speak. 
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MR. CHAIRMAN: You have been given double the 
time allotted to you. Please conclude. As you represent 
a small State of Puducherry, you are given more time. 

PROF. M. RAMADASS: Another Innovation of this 
Government is that it has a practice of .ubmlttlng the 
Outcome Budget to Parliament. It Is not the Outlay Budget 
but it is the Outcome Budget. Every year it Is accountable 
to the public money and it says that It has spent 
Rs. 100 crore on education and that it has created this. 
As a result of this, the literacy rate has gone up. So, this 
kind of Outcome Budget has created a healthy .ituation 
in the country. Not only that, this is the only Government 
which has brought fiscal discipline in the fiscal history of 
India. There were a number of Governments which could 
not tied over the financial crisis which led to selling of 
gold outside this country. But here is a Govemment which 
is committed to the National Fiscal Responsibility and 
Management Act. It has acted accordingly and today it Is 
within the limits of its promise of bringing the revenue 
deficit to one per cent and fiscal deficit to about 2.5 per 
cent and by next year, the revenue deficit will be 0.5 per 
cent. Therefore, for the fiscal discipline that the 
Government has given, we must appreciate this 
Government. 

With all this creditable performance, I am not here 
to say that all the problems of the people are over. With 
our process of globalization, liberalization and privatization, 
sharp inequalities are developing. It is for the Govemment 
to reduce these inequalities. I would only quote what our 
first Prime Minister of India said after unfurling the National 
Flag at the Red Fort of India on the 15th Augu.t, 1947. 
He said: 

·Our ambition has been to wipe out every tear from 
every eye, said the Father of the Nation. That may 
be beyond us but as long as there are tears, our 
work will not be over.· 

It is with this sense of Jawaharlal Nehru that Dr. 
Manmohan Singh is carrying this UPA Government and 
he will continue his woft( untiredly and unrelentle88ly tUI 
the last drop in the eye Is wiped out. Our Perarignar 
Anna said that the God resides in the smiles of the poor 
and that Is the quintessential of this Government headed 
by Dr. Manmohan Singh and Madam Sonia Gandhi. 
Therefore, I would compliment this Government for this 
excellent performance. Of course, the Government will 
have to take its own line of action to correct the 
distributional issues in this country. I would compliment 

and congratulate the hon. Prime Minister and other 
Ministers of the UPA Government for provkling this country 
a credUbte alternative to development of thia country. 

18.32 hra. 

BUSINESS ADVISORY COMMITTEE 

48th Report 

fEng/i6hJ 

SHRI SANTOSH GANGWAR (Barellly): Sir, I bag to 
present the Forty-sixth Report of the Buetn... Adviaory 
Committee. 

18.33 hr •• 

MOTION OF THANKS ON THE 
PRESIDENrS ADDRESS-Conta: 

·SHRI HARIKEWAl PRASAD (Salempur): Sir, Her 
ExceUency President In her Add ..... · to the Partiament 
has mentioned point wIae detalle, the poIIcIee, programmes 
and plans of the Govemment. She hu also given certain 
guidelines to the Government In her Addreu. But the 
hon'ble Minister of Finance In his Budget for 2008-09 
has ignored many of the guidelines given by the 
President. Secondly, I would apeclally like to draw the 
attention towards the fact Is that only one aspect has 
been mentioned In the Pre.'dent's Addreea and the other 
but more important aspect hat not been mentioned. 
Government plana and programmea are run for the 
welfare of the people. Hence, Ilia .. eo the reaponetbillty 
of the Government to check whether the beneflte of the 
plane are reaching to the people or not for whom theN 
plana have been implemented. Therefore, it ahould have 
been clearty mentioned In the Preeldent'. Addreu as to 
what atepe are to be taken to remove the ob8tacIe8 in 
the Implementation of various plaoa as well as their 
shortcomings. It has been mentioned in the Address that 
outlay on education has increased from 7.68 percent of 
the total Central Budgetary Support in the 10th Plan to 

*SpHc:h W88 laid on the TIIbIe. 
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19 percent In the 11th Plan. I would like to remind this 
House that the constituent parties of the UPA Govemment 
in their National Common Minimum Programme had 
promised to spend 6 percent of the Cross Domestic 
Product on education, but it has reached to approximately 
3 percent in the present Budget. 

Sir, It has been stated in the Address of Hon. 
President that the Govemment is paying attention towards 
the welfare of our farmers. It has further been stated that 
the Government had constituted an expert group on 
agricultural indebtedness under the chairmanship of Prof. 
A. Radhakrlshna. The expert group has submitted its 
report and the Govemment are actively considering Its 
recommendations. I would like that It should have been 
clearly mentioned In the President's Address the time by 
when the report will be implemented by the Government? 
Similarly an Important report of S. Swamlnathan 
Committee regarding development of the Agriculture Sector 
is under consideration of the Govemment for a long time. 
Madam President should have given guidelines to the 
Government to Implement the report at the earliest. 

President's Address includes agriculture, irrigation and 
water resources including flood management programme 
and it has been mentioned that the total resources will 
be increased from rupees 46,131 crore In the 10th plan 
to rupees 1,38,548 crore in the 11 th plan. Government 
reiterates this kind of resolution every year, but 40 percent 
of cultivable land of our country is still unlrrigated even 
after 60 years of Independence. A time schedule should 
be fixed to make it irrigated land. Similarly the problem 
of flood is becoming critical and it requires a permanent 
and concrete solution. So far stress has been given only 
on the relief works and no effort was made to root out 
the problem. Eastern Uttar Pradesh and north Bihar faces 
the tragedy of flood every year resulting In heavy 1088 of 
life and property. Hundreds of villages have been 
eliminated so far because they submerged in river water. 
The main reason of flood In this area is that rivers of 
this region originate from the foothills of the Himalayas 
and they overflow due to excessive rains on the hills 
and acquire monstrous proportions. Unless these rivers 
are controlled at the point of their origin, the problem of 
flood can not be solved in this region. 

Sir, I would like to apprise this House that 'Kamali, 
Pancheshwar and Bhalubandh Projects were sanctioned 
to control flood in Rapti, Ghaghra and Sharda rivers with 
the consent of the Governments of India and Nepal in 
1954. Under this project it was planned to pool water in 

reservoir by making dams at the origin of these rivers 
and release it in a controlled way Into canals. These 
Projects would have not only solved the problem of flood 
on a permanent basis, but also Increased Irrigation 
capacity and there would have been enough power 
generation. But these ambitious project8 of pubUc Interest 
have been put on the backbumer. I request Madam 
President to include it in the Address. 

Sir, It has been mentioned In the President's Address 
that the Government have stressed on the empowerment 
of Scheduled Castes, Scheduled Tribes and Other 
Backward Classes by Increu/ng the reach of education. 
But this objective can not be achieved without giving 
social justice to the downtrodden castes linea ages. I 
would like to draw the attention of this House particularly 
towards the fact that the previous Govemment of Uttar 
Pradesh had submitted proposal to the Central 
Government to include economically, socially and 
educationally most backward castes of the State like 
Rajbhar, Gaud, Nishad, Kewat, Mallah, Vind, Ohiman, 
Tuma, Manjhi, Kahar, Kashyap, Prajapati and Godai in 
the list of Scheduled Castes. It was made clear In the 
reply given by the Minister of Social Justice and 
Empowerment of the Government of India that Registrar 
General of India had asked for detailed information in 
this regard from the State Government, but In the 
meanwhile on 6th June, 2007 the present Govemment of 
Uttar Pradesh repealed the proposal of the previous 
Government and sent a written information to the 
Government of India. I request Madam President to give 
Instruction to the Govemment of India to Include these 
castes in the list of Scheduled Castes. 

H.E. President in her Address has specially mentioned 
that the coverage of the most ambitious programme of 
the Government National Rural Employment Guarantee 
Act has been increased from 330 districts in April 2008 
to all the rural districts of the country. This is a welcome 
step. But it is surprising that the Minister of Finance has 
completely ignored the instruction given by H.E. President. 
From the allocation made for this programme in the 
Budget, it is clear that the Minister of Finance has not 
given any special importance to this programme. Provision 
for the programme has been increased from Rs. 12000 
crore in the previous year to only Rs. 16000 crore this 
year. Thus, Budget allocation has not been increased In 
the proportion of the expansion of the programme. At the 
same time there are complaints of large scale corruption 
and irregularities In the programme, but In the President's 
Address there is no meAIIon of the steps to be taken to 
eradicate it. With these words and with the aforesaid 
amendments I support the Motion of Thanks on the 
Preaidenfs Address. 
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/EngIish} 

SHRI BIKRAM KESHARI DEO (Kalahandl): Sir, I rise 
to speak on the Motion of Thanks on the President's 
Address. Sir, let me begin by saying-Vande Mataram. 
Why I said-Vande Mataram is because the constitutional 
head of the country is a mother, is a lady. She addressed 
the nation and we congratulate her. 

Here I would like to say to the Treasury Benchas 
and the UPA Government especially that when the 
constitutional head of a country Is a lady, it is a sad 
story that till today, you have not brought the BUI for 
one-third reservation for women for representation in the 
State Legislatures and in Par1iament. Long ago, in a poor 
State of Orisaa a man caHed Mr. Biju Patnaik brought 
out the first prOVision for reservation for ladles In the 
Panchayati Raj system. 

16.34 hr •• 

[MR. DEPUTY SPEAKeR in th8 Chalij 

This is one of the biggest failures of UPA because 
if ladies are not represented in the House, they cannot 
discuss the problems of ladies which are a lot in the 
country. Take for example, anemic tendency in pregnant 
women. The number of anaemic pregnant women in Indill 
is the highest in the world. The haemoglobin percentage 
In these women Is around 6 to 7 per cent, whereas the 
normal percentage should be around 11 to 12 per cent. 
The rate of illiteracy amongst women particularly in States 
like Haryana, Uttar Pradesh, Bihar and in the North-
Eastem States are the highest even when we have· a 
scheme like the SlIfVII Slkshll Abhiylln in force. Therefore, 
it is essential that the views of women are represented 
in order that their issues are properly discussed and they 
are provided with facilities that are required by them. 
The Bill seeking to provide women with 33 per cent 
reservation of seats in Parliament and in State Legislature 
should be brought In immediately. I am proud to state 
here that our Party, the BJP, in its National Council has 
adopted a resolution and also has brought in the required 
amendment in its constitution to provide for one-third 
reservation to women within the Party. The next time 
wh&n the new Government is formed, that is in the 15th 
Lok Sabha, you would see as to how many women 
Members from the BJP would be represented here. This 
was also a suggestion of the Election Commission and 
this has not been done so far by any party other than 
the BJP. Neither the Congress nor any of the par1ies 

supporting the UPA coalition has done this. If the 
Govemment is sincere about this, then they should bring 
this Bill during the Budget Session Itself. We want to 
assure the House that our Party is going to give one-
third reservation to women candidatea In the Lok Sabha 
as well as in the State Assembly elections. 

Sir, the second pOint that I would like to mention 
here is how the human resources In this country are not 
being channelised in the proper way. Take tor example 
the case of the Army jllwllns who are made to retire at 
the age of around 35 to 36 years after they have rendered 
service in the Forces for about 15 to 16 years. The 
average retirement age of Govemment servants Is eo 
years. So, these people become Idle at their prime and 
they remain idle for almost 25 to 26 years of their 
productive years. So, this human re80Urce should be given 
lateral job opportunities in various sectors like for example 
in the PSUs, in Govemment Departments, in private 
companies so that their services are put to use in a 
productive manner so that these people, out of their 
frustration, are not driven to forests to join the naxalites. 
Their level of frustration should be brought down. 

A long-standing demand of our Party has finally been 
met. We are happy about that. This Issue of waiver of 
loans had been discu88ed in many National Executive 
meetings of the BJP. But I would like to know 8S to why 
the UPA Government did not Implement the 
recommendations of the Swaminathan Committee of four 
per cent interest for credit on farm loans and total waiver 
of loan. This total waiver of loan Is just one act play, It 
is not a full-fledged play. Give proper prices, raise MSP 
of paddy to Rs. 1200 per quintal. Thle step has been 
taken probably because the elections are due shortly. In 
order to strengthen the agrarian sector and grow 
economically stronger, agricuhure should be sustainable, 
agriculture should be remunerative and there should be 
sustainable parity between agricuhural produce and the 
PubliC Distribution System. I am sorry to say that the 
UPA Govemment has totally failed In streamlining the 
Public Distribution System. The targeted persons are not 
getting PDS on time. Prof. Swamlnathan who is credited 
with bringing about the Green Revolution has given a 
report saying that the Green Revolution should be an 
evergreen revolution. Production of wheat has faHen down. 
We have to now import wheat from Australia. 

The corporate sector has also to be looked after as 
also Indian MCs are involved. 50 per cent of the 
contribution of corporate taxes is from the 011 companies 
and 50 per cent corporate taxes corne from the other 
MNCs. 
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[Shri Bikram Keshari Oeo) 
It is not true that all MNCs are foreign companies. 

There are also Indian MNCs who employ educated young 
engineers, skilled people and unskilled people in their 
various mining projects and have mitigated unemployment 
problems. They are not given a bit of help in excise duty 
and other duties. If you want to create a global playing 
field for Indian companies to compete with foreign 
multinationals, you have to give them a level playing 
field which is not reflected in the President's Address. 
This might send a message for destabilisation and 
impediment of industrial growth in the country and 
backward regions of the country. 

MR. DEPUTY-SPEAKER: Please conclude now. 

rrfBnslah'on} 

You have taken ten to twelve minutes and there are 
twelve members of your party. 

(English} 

SHRI BIKRAM KESHARI OED: Sir, you are giving 
more time for smaller parties and less time for bigger 
parties. With due reepect to the Chair, I would requeet 
you for some more time. 

I wowd like to say that infant mortality rate has not 
been dealt with properly. I come from Orissa which has 
a high IMR rate compared to other States. It Is a poor 
State. But that poor State is dOing so well In the NREG 
front. I would like to quote from the President's Address. 
This NREG Scheme has been extended to aU the districts 
now and all the 330 districts are to be covered from 
April, 2008. So far, more than 37 lakh rural households 
have registered themselves under this and they are In 
possession of job carde. By the end of December, 2008, 
around 8 lakh households In my State will get them. So, 
this shows how the BJP-ruled States are functioning. I 
was seeing a report about a couple of months bad( about 
the position in Congress-ruled States or the UPA-ruled 
States like West Bengal, etc. Kerala has done slightly 
well in this area. Then there is the example of Tamil 
Nadu. The position in Andhra Pradesh is worst. The 
expenditure under NREG Scheme is only 30 to 35 per 
cent whereas in States like Orissa, Rajasthan, 
Chhattisgarh and Madhya Pradesh where the BJP 
Government is there, the expenditure has been excellent. 
It has crossed the benchmark of 60 per cent which is 
required by the NREG programmes. This is how the BJP-
ruled Government In Orissa is functioning. 

Sir, I am sorry to say that there Is no mention about 
regional disparity. There is 80 much of regional disparity 
in States and specific areas like the KBK area in Orissa, 
the Palamau in Bihar and MagaNtari area of Hazarlbagh 
in Jharkhand. They are so backward that If they are not 
given any thrust for development, they will not come up. 

For securing the farm sector, the insurance company 
has come in. The Insurance companies have come in 
and you are allowing the private Insurance companies 
with nearly 45 per cent FOI. But I am sorry to state that 
uptill date, not a single foreign insurance company has 
gone to rural areas. They have not covered the insurance 
aspect at all. It is not the question of only waiving off 
loans. Of course, we are very happy that their loans 
have been waived. At the same time, I would like to say 
that any Govemment which comes to power specially the 
UPA Government should give a security shield to the 
farmers. There should be a strong shield and farmers 
should be protected from all adversaries. 

With these words, I thank the hon. President, Shrlmati 
Pratlbha Devisingh Patll for her Address. 

MR. DEPUTY-SPEAKER: Please conclude. 

SHRI BIKRAM KESHARI OEO: I have my last point 
to mention. ... (Inltlnuptions) 

MR. DEPUTY SPEAKER: Nothing will be recorded. 

(Inltlnupl/on8) .... 

MR. DEPUTY-SPEAKER: Before I request the next 
hon. Member to speak, I would Nice to malce a request 
to all hon. Members that I have a long list of hon. 
Members who want to speak on thle subject. It is also a 
hard fact that I want to conclude the speeches before 
7:30 p.m. Therefore, I would request the hon. Members 
to be very brief. It is better if they give only suggestions. 
ThQ8e hon. Members who want to give their speeches In 
writing are allowed to lay them on the Table of the House. 
They would form part of today's proceedings. 

I call upon Shri Kirip Challha with a request, to be 
very brief and conclude his speech within five minutes. 

SHRI KIRIP CHALIHA (Guwahatl): Mr. Deputy 
Speaker, Sir, I rise to support the Motion of Thanks moved 
by my colleague Shri Ajlt Jogi for thanking the hon. 
President for her Address. The President's Address, as 

*Not recorded. 
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you know, outlines the priorities and programmes of the 
Govemment. It makes an assessment of the Govemment's 
performance in the preceding year and also outlines the 
policies of the Govemment that would be taken up in the 
next year. 

This is a very serious document which affords the 
House an opportunity to discuss various issues before 
the incumbent Govemment. We an know that this is the 
last year of this Parliament and a new Govemment Is 
expected next year. At such a time, I do not know why 
the Leader of Opposition has lost his theme and almost 
conceded defeat by supporting.the Motion. That was very 
unusual. But I am thankful to him. That only shows that 

{T,.nsmlionj 

the force that BJP and other opposition parties had in 
the firat second and third year, is no more. It has realised 
after four years that whatever UPA Govemment has done 
and going to do In future 

[Englishj 

that is in the interest of the people. That Is why the 
Leader of Opposition conceded defeat and said that he 
is supporting the policies and programmes of the 
Govemment.. I thank him for that. Many han. Members 
have already highlighted most of the points. There is 
hardly anything new to say. I still decided to speak a few 
more words, many to reiterate some of the hard facts 
which have to be acknowledged by everyone and have 
to be universany recognised. What are these facts? Is it 
not a fact that the growth of GOP during the four years 
of UPA's rule, as compared to NOA's regime has been 
far better? Anybody will say that during the BJP's six 
years of rule the GOP growth was minimal. Today we 
have achieved something more than that. 

A iot of Members, including the Leader of Opposition, 
expressed concems about price rise. Even though price 
rise is a matter of concem, I would like to say that price 
rise has been contained into something between 4 and 
4.5 per cent. That is a creditable achievement when we 
consider the fact that oil prices, on which our general 
price riae is dependent upon, have doubled In the 
international mart<et. 

This Government, during its last four years of rule, 
has given one of the most creditable performance ever. 
I have no hesitation to say that. 

{T1'IIMIII1Ionj 

The UPA have run such a Govemment after 80 many 
Govemments. 

/Englishj 

We have understood what really 18 a welfare state. 

{Tl'llnsmllonJ 

The UPA Govemment have demonstrated by example 
how a Govemment of the common man is sUPJX)Md to 
be. Our Prime Minister Shri Manmohan Singh jl deserves 
appreciation for this. 

/Englishj 

We muat admire thie man .. an archllect. 

An architect who h.. infused 80 much Itrength into 
India and has helped reach her such a stage after having 
brought her out of a great meaa. 

/Efl(llishj 

Today, we are thinking in terms of joining the Super power 
race at the intematlonal level. 

/7ilInm.tionj 

When I had made my debut In 1991 then Prime Minister 
of the Congress govemment Narslmha Rao ii 

/E~ishj 

I am talking about the peat because except the past, 
there Is no way to judge the future. Unle.. you discuas 
the past, the future cannot be judged. On the b.... of 
that, I remember that when we firat went on the cou .... 
of liberaiisation, It was first thought of by Shri Rajiv Gandhi 
in 1986. Then, Shrl Naraslmha Rao started talking mout 
change with continuity. He started opening up economy. 
My friend Prof. Ramadaaa referred to the fact that the 
gold reserves in this country. 

{Tl1Insllltionj 

compare the present situation wherein we have survived 
our economy even after waiving off agricultural loans of 
farmers worth Rs. 56 thousand crore to the situation of 
that time when the gold reserves of the country had to 
be mortgaged. It Is not a small achievement. 
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[Shri Kirip Challha) 

(English} 

The Indian economy has survived this. This is a case of 
stupendous achievement. One must admit it. 

(Tr8ns1slion} 

It does not matter whether we are from the treasury 
benches or from the Opposition, the matter of fact is that 

(English} 

we have to recognize the truth. The truth is this. Like the 
'Khandavprastha' which was once a desolate forest, was 
transformed Into the 'Indraprastha' by 'Vishvakarmajl'. 
Manmohan Singh ji resurrected moribund economy of 
India and he has brought it to this stage after making 
structural reforms. 

/English) 

Dr. Manmohan Singh ji has come as a boon to this 
country. His capacity in running the country has shaken 
even the Leader of the Opposition and the BJP leaders. 

(Translation) 

Like the 'Duryodhana' of the Kourav side who under an 
illusion saw water on the floor where there was no water 
and saw dry floor where there was water in the palace 
01 Indraprastha, leaders like Shri Vikram Singh Deo are 
at present in a dilemma whether to support it or oppose 
it. They are now in a quandary and are not able to 
decide whether the loan waiver scheme Is good or bad. 
I am surprised and dismayed to see their dilemma. I 
know what are they upto. 

/English} 

Like the mother of Viswakarma, the maker of mother 
India is Dr. Manmohan Singh. 

(Translation) 

You can note down that the UPA Alliance is set to return 
to power with overwhelming majority in the election, which 
are to be held, on the achievements enumerated in the 
President's Address. . .. (Interruptions) I have one point. 

/English} 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIVA RANJAN DASMUNSI): I woutd just take a 
second. India's victory is confirmed in Australia. 

SHRI KIRIP CHALlHA: It 18 another good newsl We 
have won the One Day International Cricket Match. 

(Tr8nsllllion} 

Because Manmohan SIngh jl is not alone. Sonia 
Gandhi is backing her. Like the sage 'Oadhlchl' who had 
donated his bones to make the lethal weapon named 
'Vajra', Sonia ji with her renunciation has given so much 
strength to the UPA that nobody has the power to counter 
it. The BJP may, however, make whatloever efforts It 
can by talking about the women'. reservation Bill. Today 
the BJP have grudgingly raiNd the women's I .. ue 
because they need women votes but It is we who 
undertook empowerment of women. We gave 
representation to women in the Panchayats. We ended 
atrocities against women. We have made such a 
handsome provision In this Budget. For this, Sonia 
Gandhljl's name will be written in golden letters in Indian 
history. I would not like to speak at length. I would like 
to conclude my short speech with only one submleslon 
that the Address of the Hon'bIa President . ... (lnMmplions) 

/English} 

Let me tell you one thing It II not just an Add,.... 
The President's Addrea& to both Houses of Parliament Is 
a joint document of the UPA and the Left partners. It Is 
a victory document. This victory will definitely come about 
in the next election also. 

With these words, I concfude. 

·DR. SEBASTIAN PAUL (Ernakulam): It is a 
parliamentary courtesy to pass a motion of thanks to the 
President for her customary annual addreaa. The President 
is obliged to use bright colours while recording the 
performance and formulating the aspiration of her 
govemment. The overall picture Is promising but It is 
doubtful whether the colours will remain Indelible when 
exposed to harsh reality. The govemment's 'ncfuslve 
growth, inclusive govemance- agenda Is reflected well in 

"Speech was laid on the T.,.. 
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the .dd...... Programmes aimed at achieving equity and 
faimess In the dev.lopmental procea& are laudable. The 
benefits of development should flow equitably to all 
s.ctions, with special .nd preferential care for the 
minorities. Empowerm.nt of Scheduled Castes, Scheduled 
Tribes and Other Backward Classes can be achieved 
only through increased access to education. Basic 
education and healthcare are stili remaining 88 lofty 
objectives for a vast section of the population. We would 
h.ve gladly supported the gov.mment for Its efforts to 
translate the presidential aspirations and expectations into 
reality. But the presidential hop. on the possIblHty of 
pushing the much-hated nuclear d.al with the United 
States has cut an unwanted shadow on the govemment' 
It is doubtful whether we will be able to hear another 
address by the President on behalf of the present 
govemment. Despite all such uncertainties, our Parliament 
should remain as a great Institution of democracy. 
Respectfully reminding my friends In the OPPosition this 
basic fact, I support the motion of thanks on the 
Presidenfs address. 

SHRI L GANESAN (Tiruchirappalll): I, .t the very 
outset, extend m. h.artfelt th.nks to the b.loved 
President of our nation for her astute address to this 
august House on 25th Febru.ry, 2008. Sir, for want to 
time I wish to be brief and to the point. Her Address 
includes .v.ry point that· should be informed to the nation 
at large through this august Houae. The UPA Govemment 
is committed to ensuring that the economic growth process 
is socially inclusive, regional balanced and environmentally 
sustainable. The President has painstakingly listed out 
the various plana and projects and programmes aiming 
at Inclusive, balanced and sustainable economic growth 
and development such as Bharat Nlrman, National Rural 
Employment Guarantee Act and so on and so forth. Our 
Govemment is paying special attention to the weHare of 
farmers who constitute more than 75% of our population. 
The Govemment has given waiver of loans to the farmers 
to the tune of Re. 60,000 crore. This has happened for 
the first time in the history of Indian administration. For 
the first time, such a waiver has been given. But, in this 
connection, I should be proud to tell the House that the 
Tamil Nadu Govemment under the stewardship of Dr. 
Kalaignar had given a total waiver to agriculturists two 
years back and, therefore, our benevolent Finance Minister 
has followed only In the footsteps of Dr. Kalaignar. 

The Government has placed great emphasis on the 
empowerment of SCs, STs and OBCs through increased 
ac.::ess to education. So many pl.na have been there for 

the upliftment of the oppre ••• d, d.pr •••• d .nd 
downtrodden people, p.rticularly STs/SC.. Th. 
Government attaches great importance to the 
achievements of the people of Indian origin in dHferent 
parts of the world and their contribution to the nation. In 
recognition of their contributions, sev.ral inltiatlv.s have 
been taken up. The first ·People of Indian Origin 
University" is on the anvil. To tap the resources of the 
Indian diaspora, it has been decided to establish the 
Prime Minister's Global Advisory Council of People of 
Indian Origin to facilitate potential migrant workers and 
help those overseas workers who are In distress. An 
Overseas Workers Resourc. Centre and the Council for 
Promotion of Ov.rseas Employment .... being eel up. In 
this connection, I wish to draw that attention not only of 
this august House but also of the hon. Prime Minister 
and the benevolent Chairperson of UPA and President of 
All India Congress Party to one point. The point Is that 
most of the people in South-east Asia, Sri Lanka, Burma 
Singapore, Malaslya are, no doubt, Indians but they are 
Tamils too. During freedom struggle, Shrl Subhuh 
Chandra Bose formed INA In that region and a I.rge 
number of persons who w.re recruited u soldiers were 
of Tamil Origin. Therefore, I appeal to the Government of 
India to save cur people there. They are not rich people. 
They are plantation workers. They are poor people and 
petty shop own.rs. 

17.00 hrs. 

Therefore, they have grievances and when they heve 
grievances, the Ambassadors or the High Commlll8loners 
In those countries can redress their grievances. But 
unfortunately our people there do not know either HIndi 
or English, they know only Tamil. Our High Commissioner 
in Malaysia does not know Tamil. So, I appeal and I 
implore the Government with all the strength .t my 
command to see that our High Commls.loners or 
Ambassadors posted in such countries should be Tamils. 
I do not know what harm will be caused by this. 

Sir, I am thankful to the UPA Govemment for making 
a reference to the Sri Lankan ethnic problem in the 
President's Address. It is correct that there can be no 
military solution as it has been observed, but there could 
be a negotiated political settlement. I would request the 
hon. Prime Minister to exert his influence and see that 
this ethnic problem is settled peacefully. 

Sir. I would like to say a few words about ~ 
important thing and that il the Sethu Samudram Project. 
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(Shri L. Ganesan) 

I would like to thank the UPA Government for taking up 
this project which is a long-felt need of Tamils right from 
1860 onwards. Till the UPA Government has taken up 
the implementation of this project, for about 150 years, 
some nine expert committees had been constituted and 
all the nine expert committees had given reports to the 
effect that this project is technically feasible, economically 
viable and possible in all ways, but nothing was done. 
Our Government has taken it up and all the important 
leaders attended the inauguration of this project two or 
three years ago. The UPA Chairperson Shrimati Sonia 
Gandhi attended the function, the hon. Prime Minister 
has attended the function and the work is going on. Now, 
almost 65 to 70 per cent of the work has already been 
ct>mpleted, but all of a SUdden wisdom has dawned on 
some people, as though It did dawn on Lord Buddha 
under the Bodhi tree, and they started creating all sorts 
of troubles to see that this project does not go ahead 
successfully. 

MR. DEPUTY·SPEAKER: Please conclude. 

SHRI L. GANESAN: Please give me two more 
minutes. 

Sir, Lord Rama is a God worshipped by majority of 
the Hindus. There is no doubt about it, but to drag Lord 
Rama into a pOlitical controversy is very wrong. Very 
frankly I would like to say that those who dragged Lord 
Rama into this political controversy are neither patriots of 
this nation nor devotees of Lord Rama and they are 
carrying on an illicit propaganda against Dr. Kalaignar 
Karunanidhi as though he is against Lord Rama. He is 
not against Lord Rama. He is attacking some people. 
Whom is he attacking? He is attacking those people who 
are dragging Lord Rama into this controversy. 

Sir, one of the hon. Members has made a disparaging 
remark against Dr. Kalignar Karunanldhi who has become 
the Chief Minister of the State of Tamil Nadu for the fifth 
time. Recently he has inaugurated the Hogenakkal 
Integrated Water Scheme for drinking water. But the hon. 
Member mentioned that the Chief Minister of Tamil Nadu 
has Illegally laid the foundation stone for this scheme. 
Dr. Kalaignar Karunaliidhi is the senlormost politician in 
this country, he is a statesman and above all he is the 
topmost strategist. The hon. Member who made that 
remark belongs to the BJP. I have greatest regards, 
reverence, respect for Vajpayeeji and Advaniji and 
therefore, I appeal to them to see that the remark made 
by BJP Member be withdrawn or otherwise, we appeal 
to the House that it should be expunged. 

With these remarks, I support the Motion of Thanks 
on the President's Address. 

/Trenslstionj 

SHRI ILYAS AZMI (Shahabad): Mr. Deputy Speaker, 
Sir, it is so to speak called as the President's Address 
but it does not mention even a single word by the 
President. The President just reads that out what the 
Government gives as a sCript. One does not know which 
bureaucrat has written this Address this time around 
particularly Its Hindi. It is not understandable what the 
bureaucrats want the President to speak from her august 
tongue? When the President was reading out the Address 
a couplet by poet Ghalib came to my mind. Ghalib had 
stated:· 

'Kah raha hun Junun meln kya kya kuchh, 
Kuchh Na Samjha khuda kare koi' 

You will understand to understand nothing. It is a matter 
of great shame that not a single word has been spoken 
against corruption throughout the Addre... Even prior to 
this there was not a single word spoken against corruption 
in the four Presidential Addresses delivered so far during 
the UPA regime. Even matter. of greater shame is that 
we did not get even a minute's time to discuss the issue 
of corruption during this term of the Fourteenth Lok Sabha. 
Also, the Government did not give us opportunity to speak 
on this issue. Now, we cannot allege anybody. I raised 
it during every session. Corruption is, however, at present 
is greater issue than the issues of terrorism, poverty, 
illiteracy, problems of farmers etc. AU other problema come 
next to it. If you observe carefully whole of the Budget 
is consumed by corruption. If you visit Delhi you will find 
thousands of colonies there. Land prices in Delhi have 
appreciated to even Rs. One Iakh per aquare meter. There 
are thousands of bunglows in each colony. There i& no 
bunglow which costs lesser than crores of Rupees. If 
you conduct a survey it will be revealed that those 
bunglows are owned by corrupt retired officers or those 
corrupt leaders who have acquired those through corrupt 
officers. But we don't have any time to discuss corruption. 
In every session of the Lok Sabha I give notice under 
Rule 193 to hold discussion on corruption but it i8 not 
held. This time around also I have given notice but I do 
not expect any discussion. Perhaps the Government would 
not have been ready for it or whatsoever be the reason. 
The President's Address does not mention even a single 
word against corruption which I consider as the gravest 
of all problems. 
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{Translation} 

I have been a witness to the 15-point programme 
meant for the minorities having been elaborated upon 
from time to time for the last 25 years. It is a programme 
which may have some very attractive features but has 
never been put into action during the last 25 yeal'S. Mr. 
Handique is not present In the House at the moment. I 
would like to tell him that his party perhaps considers 
the Muslims as fool as it Is continuously talking of the 
15-point programme for the last 25 yeal'S. I would like to 
tell him that now the Muslim community itself has started 
looking at them as fool8. Till now he was making a fool 
of us. . .. (Intsnuptions) 

SHRI SHAILENDRA KUMAR: Mr. Deputy-Speaker, Sir, 
the word 'fool' should be expunged. ... (Intsnuph"on.s) 

SHRI ILYAS AZMI: Why? They are making a fool. 
... (Intsnuptions) 

[English} 

MR. DEPUTY SPEAKER: This is not unparliamentary. 

/Tl'lInslsh"onj 

SHRI ILYAS AZMI: It has also a 15-point programme. 
On beha" of the Muslims I am saying that now we think 
of Congress as a fool. They made us a fool for 25 
years. There is another problem. A single family has all 
the schemes in its name as if the family Itse" Is running 
the Rajiv Gandhi Rural Electrification Scheme on its own. 
It seems as H the family is distributing everything on its 
own. Why don't they rename the country itself after the 
name of that family? I am saying this to UPA that as 
such there is Govemment of UPA but in reality it belongs 
to Congress. There are few ministers in the name of 
UPA but UPA is hardly aeen anywhere. NDA did seem to 
be in existence but UPA is not to be seen anywhere. 
There are few Ministers who are with them in the greed 
of cabinet post. I am against this inclination toward 
domination of a single famUy in politics. . .• (lnfBrrupIions) 

MR. DEPUTY SPEAKER: Mr. Azmi, please conclude. 
Your time i. up now. 

SHRI ILYAS AZMI: Sir, Mr. Kanshiram was a great 
man who made the downtrodden sections of society to 

dominate the scene. If 10 schemes are started in hla 
name, it is atill leas. But the others on whose name of 
the schemes have been formulated, have only taken from 
the country, they haven't given anything to It. Mr. 
Kanshiram has IHied up that segment of the society which 

was in the condition worse than the animals for several 
thousand years. .... (InfBnup/ions) 

MR. DEPUTY SPEAKER: Mr. Azml, please conclude. 
You are speaking for the eight minutes. 

SHAI ILYAS AZMI: Sir, the 50th point Is about 
terrorism. I want to teU some points very seriously. I 
would like to put forward with full responsibility that now-
a-days terrorism has changed Ita form. Earlier minorities 
were trampled on in the name of terrorism and backward, 
illiterate SC's were made to bum the Bastis of Muslims 
and later on with the help of Police CU88 were filed on 
Muslims for this. It has happened in the long term of 
Congresa. Now when the backward SC's are awaken 
their users are unable to use them and communal rIota 
have ceased to break out and the face of Government 

terrorlem has changed and now educated Muslim youths 
are being harassed .. peelaBy In Maharuhtra, Kamataka 
and Andhra Pradesh In the name of terrorism. 
. .. (lnfBrruptions) 

SHAI AAMDAS ATHAWALE: We fully 8upport the 

Muslims Is Mahar.htra. 

MR. DEPUTY SPEAKEA: Mr. Athawale, pleue sit 
down. Mr. Azmi, please conclude. 

SHAI ILYAS AZMI: Sir, Kamataka is at first position 
in this work. Educated Muslims are being trampled through 
satanic laws in the name of terrorism In Andhra Pradesh 
& Maharashtra for the last 5 or 10 years and these 
Govemments having III-intention could not even prove any 
allegation even on a single individual. In case of UP, the 
Centre Govemment Ie responeibIe. . .. (lnfBnuplions) I think 
about It a lot that It should happen here. I always apeak 
In favour of the whole aocIety with honesty. I hed a 
cl088 talk with a high profile officer of UP Govemment 
on the day when 80me innocent Muslims were caught In 
Azamgarh but were shown as having been arrested from 
Barabanki . ... (lnfMUplions) I told him that the Police killed 
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[Shri lIyas Azmi] 

26-27 youths during the tenure of the last Government to 
which he replied that we are bound with the order. We 
don't do anything by ourselves, everything is ordered from 
the above ranks. He said "you are there, you are a Lok 
Sabha MP, I know you. But if I get a message that the 
MP sitting beside you has 10 Kg RDX at his house, then 
I will be compelled to raid at your house taking you in 
my custody: If I am not honest then even SO gms of 
RDX can be recovered from your house. But If I am 
honest no RDX will be recovered. He told me that. He 
said whatever tyranny is there or whatever had happened 
before ... (Inltlnuptions) It took place on the direction of 
IB and the local authorities only complied with that and 
we consider that earlier some people were oppressed 
wrongly and It's happening even now. ... (Inltlnvplions) 
That Is why I want to bring it on record that as the 
Gastappo formed by Hitler was not faithful to Germany 
but Hitler, Sewak formed by king of Iran not faithful to 
Iran but to the Shah, federal eecurity force formed by 
Bhutto was faithful to Bhutto not Pakistan, In the same 
way the agency formed by us earlier is faithful to a 
single family. Whenever the family comes In to power, 
the favoured retired officers are given the post of national 
security advIaor somewhere in the Govemment, someone 
is appointed a8 Governor of UP, someone as Governor 
of Jharkhand and someone gets the post of Ambassador. 
When a certain family comes in the power the individual 
is designated a post twenty times powerful than the poet 
he belonged to while in service. When he is serving the 
post he is made to do the heinous works as is being 
done in Maharashtra, Uttar Pradesh, Andhra Pradesh and 
Kamataka. I want to stir the conscience of the nation. 
... (lnltJrruptions) and want th~m to stand against the 
tyranny being unleashed un a particular group. I, 
esp~cially would like to say to the honest people In the 
UPA Government to look into their conscience. 
... (Inkmuptions) 

{English} 

MR. DEPUTY SPEAKER: Nothing will go on record. 
Please take your seat. 

... (InltJrruptionsj' 

"Not recordod. 

MR. DEPUTY SPEAKER: Nothing Is going on record. 
Please take your seat. 

/Translation) 

SHRilL YAS AZMI: As my party Is In support of UPA 
Government, I also support the addresa of the Hon'ble 
President. 

{English} 

MR. DEPUTY SPEAKER: Now, I request Shri Kiren 
Rijlju to speak for five minutes only. 

/Translilbon} 

SHRI KIREN RIJIJU (Arunachal West): Mr. Deputy 
Speaker, Sir, I have heard the speeches of various 
honourable Members of Parliament very carefully. 
... (Inttlrruptlons) I have alao heard the speech .. of 
pariiamentarians' belonging to different political parties 
such as Samajwadi Party, Bahujan Samajwadl Party, 
Communist Party, etc. I am surprised with the fact that 
they are supporting the Government with majority. There 
is no two views about the fact .that the Govemment have 
failed miserably In their four years' tenure. Excluding some 
members' majority of them are not happy with the 
Govemment. This Is the last year of the Government 
and instead of mentioning those things that they have 
done so they are talking about what they are going to 
do. Supporting the motion moved by honourable Shri Ajlt 
Jogi and extending thanks to Her Excellency President, 
I want to submit thf't I do not agree with the motion 
moved by him and with the points containing in the 
motion. Initially he has said that the President's address 
has worked towards uniting the country. but look at the 
way It has worked for uniting the country? 

Sir. I have requested in the Parliament that we will 
not compromise even a inch of land of Indian territory. 
We will save every piece of land from Kashmir to 
Kanyakumari and Arunachal Pradesh, for that we 
demanded to move a resolution, but the Government did 
not come with the same. It has not been mentioned in 
the President's address. The Govemment have no regrets 
about the land that has been taken away from the 
possession of the Indian Government. That is' why it was 
not given importance in the Presidenfs address but unity 
of the nation was mentioned. Even now one has to travel 
four-five days on foot to visit a village in the country. 
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There is no telephone facfllty, road facility, electricity and 
water facility, then how on earth you have united the 
nation? This is not the matter of "four year's govemance, 
Congress had ruled this country for fifty years and you 
are responsible for this situation of the country and you 
are saying that there Is inclusive growth. Are you taking 
all of us together? Are you giving equal faclHtIes to the 
people of Scheduled Castes, Tribes and backward clasaes 
residing in various parts of the country? More than 
30 crores of people are still living below poverty line. Are 
they included in your inclusive growth? Arunachal Pradesh 
has been kept out of this growth and the Govemment is 
not concemed with it. Shri A;it Jogi 18 a tribal leader and 
he has spoken about the trlbals'. A tribal university was 
established. 

We have many great tribal leaders in our country 
and they have worked for the nation. Will· you not 
recognize their deeds? A tribal university was set up and 
It was named after Indira Gandhi. We have a great 
respect for Indira Gandhi. She was the Prime Minister of 
our country. But Indira Gandhi win aI80 regret that a 
tribal university has been established but it was not named 
after any tribal leader. It Is a matter of shame. FeHowship 
for SC/ST was named after Raiiv Gandhi. Is there not 
anyone in India who has given his contribution for the 
development of the people belonging to SC, ST? There 
is only one university in our State; the name of the 
university was changed from to Rajiv Gandhi University. 

MR. DEPUTY SPEAKER: This objectionable word 
must be expunged from the proceeding. 

SHRI KIREN RIJIJU: Every stadium, village, city 
house, building was named after Rajiv Gandhi and Indira 
Gandhi. I am saying this because I respect them very 
much but I want to say that It would be better for the 
country if their names are not used. It Is not good to see 
every thing through political angle. You talk about inclusive 
growth; there are 80 many millionaires who became richer 
through your policies. Can you name any corporate 
company in the North-East region; have you set up any 
school in that area or contributed for setting up any 
hospital? Americans and Japanese are contributing them. 
We have schools nM'I by Christian missionaries and for 
that the fund comes from America. It is unfortunate that 
we have 80 many milHonaires in India but they invest 
their money in America. But they do not have both money 
and time for setting up schools and medical colleges in 

far off comers of the country. Inclusive growth wu 
mentioned here, you say that we are marching fofward, 
taking the entire COlI1try together. You should have thought 
before drafting and Including this In Presldenfs addreu 
and should have taken care that the document reflects 
the facts. You have emphasized upon NREGS. This Is 
the last year for NREGS. No one can predict for the 
next election. But the elections are Just round the comer 
so it is your last year. We have 16 dlatricts In our State. 
Out of 16 districts only one district was covered under 
NREGS during these four years. 15 districts ha~ been 
left and there is not much time left for covering thoee 
districts. When you came into power, you should have 
announced the work you would do. It Is election and 
now you are saying that you will cover all the dIstricl8 
under NREGS. I have objection the way you are 
goveming and cheating m ...... 

[English} 

Sir, I feel that this Govemment Is having a neck 
problem that they cannot look towards East. 

[Trsnsl8/ion} 

You cannot Ignore the Eas ., you are obaessed with 
America therefore you have started Look East policy. You 
should describe as to how this policy is going to be 
formulated. You have planned to connect the North Eaat 
region with South· East Asia and Eaat AsIa. Can you tell 
us If one kilometer road is constructed there? It Is 
unfortunate that if you visit border areas like BangIadeIh, 
China and Myanmar, your mobile phones will catch the 
network of these countries but our country's network Is 
not working there. I have asked the Mlnlatry of Home 
Affairs in this regard why we have to uee the telephone 
facilities of other countries while in India, they replied 
that these areas are terrorist dominated and they ate not 
providing the same in order to prevent the misuse of 
such facUlties. If there aro terrorists organized themaelv .. 
better in the wortd, it Is in the North-East States. About 
one hundred such organizations are operating there. How 
was terrorism bom? We should not label terrorism In the 
name of any particular religion. The terrorism is caused 
by eociaJ Iaeues. You have 8uppreseed them socially for 
fifty years and there is no work for them except to carry 
guns, the Government should Inl1'08peCt on this I8eue as 
to who has created terroriam. 
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[Shri Klren Rijlju] 
I do not want to take much time. You are ringing the 

bell again and again. I want to conclude with these words 
that your intention and direction should be right; you 
cannot mislead the citizens of the country by presenting 
confusing data. I thank the hon'ble President but I do 
not agree with the address and oppose it. 

/English] 

SHRIMATI JHANSI LAKSHMI BOTCHA (Bobbill): 
Thank you, Mr. Deputy-Speaker, Sir. 

I rise to support the Motion of Thanks on the 
President's Address delivered by the hon. President on 
25th February, 2008 to both Houses of Parliament. As all 
of us know, it is customary, but this year, it is special 
and historic also. For the first time in independent India, 
a woman President Mahamahlm Shrimati Prathibha 
Oevisingh Patil addressed the Joint Sitting of Parliament. 
Being a woman parliamentarian, I am doubly happy to 
partiCipate in the discussion on this historic occasion. 

Her speech provides a direction to the Govemment's 
programme but also a concrete form of growth. Various 
Ministries put forward specific measures for our approval. 
But, today, we have a comprehensive, holistic vision of 
growth presented in the backdrop of our achievements. 
This, Members should agree, will give us a fair idea not 
only to compare our state of affairs and growth to assess 
the capabilities on which we invite suggestions, criticisms 
or anything that Members intend to do. We find here in 
this House a criticism either on the futuristic programmes 
or on the past failures. Seldom do we try to take a 
comprehensive and holistic view of the growth. 

Sir, it is needless to say that our economy is on the 
move, with a sustained growth rate of 8.5 per cent and 
last year, it was 9 per cent. Under the dynamic leadership 
of Shrimati Sonia Gandhi, UPA Chairperson, we are 
poised for a bright future-though challenging to fulfil our 
promises made in the National Common Minimum 
Programme. 

Several flagship programmes like Bharat Nirman, 
National Rural Employment Guarant'ge Programme, Serva 
Shiksha Abhiyan, National Rural Health Mission, 
Jawaharlal Nehru National Urban Renewal Mission have 
been started by the Govemment to make the growth 
process socially inclusive and regionally balanced. I 
congratulate the UPA Chairperson, Shrimati Sonia Gandhi 
and the Prime Minister, Dr. Manmohan Singh for giving 
the country such magnificent programmes. 

MR. DEPUTY-SPEAKER: Madam, If you wish to read 
your speech, then you may lay it on the Table. 

SHRIMATI JHANSI LAKSHMI BOTCHA: Being a 
Member of the National Rural Employment Council, I had 
an opportunity to tour certain parts of the country; and I 
saw the works for myself that have been taken up under 
the NREGP. The exodus of labour from rural areas to 
urban areas has stopped. 

A cursory glance at the employment generation, 
poverty reduction and human development - the three 
basic ingredients - reflect our economic growth and 
Improved performance. It shows that we have achieved 
more than what we have set as target for ourselves. The 
Eleventh Five-Year Plan has set a target of 9 per cent 
GOP growth for the country as a whole. It would provide 
equality of opportunity for quality education; employment; 
free people from the burden of III-health; and eliminate 
discrimination. I am sure that the Govemment would 
achieve this target. 

Our Govemment is pro-farmer, and works for the 
welfare of our farmers. We have seen It in this General 
Budget. 

The Self-Help Groups, particularly, women are doing 
a wonderful job in rural areas atI over the country. The 
Self-Help Groups are prospering in Andhra Pradesh under 
the leadership of our Chief Minister, Dr. Y. S. Rajasekhara 
Reddy, and other States are trying to. emulate us. I believe 
that it is good for the development of the country. 

So far as global warming phenomenon is concerned, 
it is our duty to enlighten the people about the melting 
of glaciers both in Antarctica and the southem end of 
the Andes. For example, an ice cap known as the Larsen 
Platform melted away in just 20 days, despite its 
considerable size of 400 sq. km. It Is really a disturbing 
truth. The international community has resources, 
technology and financing. An that Is lacking is the political 
will across the world. Therefore, the Govemment - with 
the help of other countries - should galvanize such 
pOlitical will. The intemational community should provide 
a political answer to the challenge of global warming. 
This is an emergency, and we need an Act immediately 
to act with such an emergency situation. 

Though our Govemment has given a hike of 50 per 
cent in the Minimum Support Price (MSP) for wheat and 
about 33 per cent for paddy In the last four years, yel 
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I feel that the Government ahouldglve MSP for paddy 
on par with wheat. Thie would put an end to the efforts 
of some political parties, which are trying to gain political 
mileage. 

Now, with the establishment of Gf'IIm NyiI}'III8}'118, 
justice would be acce88ible to our Ie.. privileged citizens 
in their vlUagee. I welcome It, and I thank the Govemment 
for it. I also thank the Govemment for Implementing the 
recommendations of the Sachchar Committee Report. ... 
(lfWrrup/ion$) 

MR. DEPUTY-SPEAKER: Madam, ple .. e conclude 
your epeech. 

... (Intsnuptlons) 

SHRIMATI JHANSI LAKSHMI BOTCHA: The Eleventh 
Plan provides a maasive allocation of Rs.7,880 erore for 
the development of minorities. Already minorities In the 
country are feeling gung-ho. • . . (InftlmJpl/on$) 

MR. DEPUTY-SPEAKER: Thank you, Madam. Now, I 
would request Shri K. Yerrannaldu to start his speech. 

... (Intsnuptlons) 

SHRIMATI JHANSI LAKSHMI BOTCHA: There Is an 
urgent need to implement the provisions of the Forest 
Dwellers Act to protect the interest of the tribal and 
traditional forest dwellers. 

With these few words, I thank the hon. President for 
addressing both the Houses of Parliament. I support the 
Motion of Thanks on the Presldenfs Address. 

ADV. SURESH KURUP (KoUayam): Sir, I am the 
second apeaker from my party . ... (lnMmlpllon6) 

[Tf'IInsI6lion} 

MR. DEPUTY SPEAKER: All the time of your party 
is over. What can I do? 

... (Inttmuptiotis) 

/English} 

ADV. SURESH KURUP: Everybody is allowed. Why 
is this discrimination with me? My name is there on the 
list. 

... (lnl8m.lpllons) 

MR. DEPUTY.sPEAKER: No, I wID He to It In the 
end. 

... (Intsnuplions) 

ADV. SURESH KURUP: Nothing doing. Sir. I am the 
second speaker,· and I should be called. Everybody is 
taking their own time, and I am not getting time. My 
name is there, and my Party has given my name to 
speak. 

... (InlrltTr./fJllOn6j 

[Tf'IInsMtlon/ 

MR. DEPUTY SPEAKER: I am telling you according 
to the list available with me. 

... (InlrllTUptlons) 

/English/ 

ADV. SURESH KURUP: I am the ucond apeaker, 
and I should be allowed to apeak. ...(lnMmpI/oM) 

rrmnMlIon} 

MR. DEPUTY SPEAKER: Your time Is over now. 

/Engllsh} 

What can I do? 

. .. (lnlrllTUptlonsj 

ADV. SURESH KURUP: I am the second speaker. 
What Is this? ... (lntsrrupl/on8) Enough time is being given 
to everybody. I have to be caUed .. I am the second 
speaker. What is thla? ... (lnlrltTUplions) 

MR. DEPUTY SPEAKER: I am calling the next 
apeaker, namely, Shri K. Yerrannaldu . 

... (Inlrlrruplion8j 

AOV. SURESH KURUP: Sir, I have to be called. 
... (Intsnuptions) I would request that I should be called. 
The Minister of Parliamentary Affairs is sitting here . 

... (lnlrlnupllons) 
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MR. DEPUTY SPEAKER: You cannot compel me to 
give time to you. I will see to It in the encl. 

... (/nIetnJpIion$) 

ADV. SURESH KURUP: What is this, Sir? 
... (Inlsnuptlons) 

SHRIMATI C.S. SUJATHA (Mavelikara): Sir, he Is the 
second apeaker. . .. (Inhlmptlons) 

ADV. SURESH KURUP: There Is no hard and fut 
rule for the time being given to Members to apeak . 
... (Inh1m1p11ons) 

{TMnM1ion} 

MR. DEPUTY SPEAKER: I will invite those parties 
who have the alloted time. 

... (InfBnup/lons) 

{E1If1/IIh} 

ADV. SURESH KURUP: Nothing doing, Sir . 
... (lnt.mJptJons) 

{Eng/I6h} 

MR. DEPUTY SPEAKER: But one leader from your 
party has taken 80 much time 

{English} 

then what can I do? 

.•. (InIfInuptJons) 

ADV. SURESH KURUP: It is not that the time has 
exhausted. . .. (lnlBmfJlIons) 

SHRIMATI C.S. SUJATHA: Sir, there Ie only one more 
speaker. ... (InfBrrupI/on8) 

MR. DEPUTY-SPEAKER: I will see about It In the 

end. 

... (Interruptions) 

ADV. SURESH KURUP: My name Is there, and I am 
entitled to apeak. ... (lnhImIpIIons) Every other Party Is 
given enough time . ... (/nIflfnJpl/on8) 

{T1'snMIionJ 

MR. DEPUTY SPEAKER: You can uk for time from 
the Chair but you cannot compel him to allot time 
neceI88riIy. I am not allotting time to a such party or 
Member whoM time 18 already over. You can complain 
to me If I allot time to any Member whole party's time 
18 already over. 

... (InlfNnJpl/Dn8) 

{Eng/ItIII} 

ADV. SURESH KURUP: Sir, I would lWqUeat that I 
should be caJIed to speak. ••• (/nIetnJpIion$) 

{TiMs/IIIJDn} 

MR. DEPUTY SPEAKER: Tho.. Members whose 
party's time Ie atlil clue will be given a chance to speak. 

... (InlfltnlpliDns) 

fEngIi8h} 

MR. DEPUTY SPEAKER: I will see about It in the 
encl. 

... (lnltlmJplJona) 

~} 

MR. DEPUTY SPEAKER: Those Members the time 
of whose party 18 atllI due will be· given a chance. 

... (lnMmJptlons) 

/En¢shJ 

MR. DEPUTY SPEAKER: Now, I call Shri K. 
Yerrannaidu. I would allow you to apeak only for five 
minutes. 

...(lnttmuptJons) 
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MA. DEPUTY SPEAKER: I am giving time only to 

those Members. 

the time of which party 18 sliD due I am giving time only 
to those Members. You can complain only when I give 
time to tho8e Members whose party's time has already 
been exhausted. 

... (InltJtnJpIions) 

(English/ 

SHAI KINJAAAPU YERRANNAIOU (Srikakulam): Mr. 
Deputy-Speaker, Sir, while thanking the hon. President 
for her Addreas, I regret that there is no mention about 
price rise, farmers' suicides, unemployment and inflation. 
This Govemment failed totally in the last four years to 
control inflation and, that is why, the prices of essential 
commodities are increasing alarmingly. The poorer 
sections, the middle-clus, the weaker sections of the 
society and everybody else are suffering a lot as· they 
are unable to purchase the essential commodities. In the 
country, in the last four years, 1.5 lakh farmers have 
committed suicides. One farmer is committing suicide after 
every 30 minutes. In the Presidential Address, there Is 
no mention about this. It is a shameful thing. We have 
to be really concemed about suicides by farmers. 

Now, the agriculture sector is in crisis as the farmers 
are shifting to other cultivations which are not at all 
remunerative. Even the Govemment did not mention either 
about the Swaminathan Commission Aeport or about the 
Radhakrishnan Committee Aeport. The Swamlnathan 
Commission has given a wonderful Aeport conceming 
agricultural production. If we Implement the 
recommendations contained In the Swami nathan 
Commission Aeport, then agriculture will become 
SUstainable and we will be able to achieve four per cent 
growth in terms of GOP. But they did not mention about 
this SWaminathan Commission Aeport. He has made 
recommendations about the credit policy. At present, we 
are giving loans to the farming community at seven per 
cent interest rate, but he has requested the Government 

to reduce this interest rate to four per cent 88 agrIcUlture 
Would become viable only at that rate. 

The Govemment talked about one-time aettIement 
concemlng marginal and small farmers, but It covera only 
ten per cent of the Indian farmers. Only ten per cent of 
the Indian farmers are covered under this waNer net, but 
what about the rest 90 per cent farmers? They have 
given this concession or waiver to amaJI and marginal 
farmers whose holding Is limited to five acrea, but what 
about those who hold more than five 1oCreI? In dry-tand 
areas, a farmer Is cultivating more than five acr88. You 
can go ar.d see as to how many farmers, who have 
more than five acres, have committed 1Uicidea. They have 
not been covered under this waiver net. A farmer Ie a 
farmer. A farmer who owns ten .c .... of land might h.ve 
taken huge loans from the banks, but due to drought or 
floods, he has lost his entire crop and Is not In • poaltion 
to repay the Ic.ans. 

The FIfty-ninth Aeport of the atatlatical organization 
says that 50 per cent of the farmers were taking credits 
from private moneylenders at a higher rate of Interest. 
The waiver proposal doea not cover the credtta given by 
the private moneylenders. How will the agriculture aurvtve 
in such a scenario? 

In Its Aeport, the Agricultural Coata and PrieM 
Commission has fixed the pricea for 15 cornmodItiea, but 
the Govemment has not accepted It. They are Importing 
wheat from OCher countries by paying As. 1600 per quintal, 
but they .re not able to pay even As. 1,1 00 ~r quintal 
to the Indian farmers. It 18 due to the preasure that they 
have enhanced the price from As. 850 to As. 1,000. For 
the last three months, the whole country Is dem.ndlng a 
price of As. 1,000 per quintal for paddy, but the Finance 
Minister, the Agriculture Minister or even the Prime Minister 
h.ve not yielded to this request of the farmers. 

The Sw.minathan Commission has clearly 
recommended that It should be the input cost pius 50 
per cent bonus so that agricultural activity will become 
remunerative. They have not mentioned about this. There 
may be a food crisis tomorrow and where the Government 
wiD import from to feed a population of 120 cror .. ? Now, 
we .re importing wheat; tomorrow, if there Is crlala in 
relation to paddy, we wiD have to import even rice also. 
It would be a difficult task for the country, If there Is a 

food crisis tomorrow. 

That is why, we are demanding waiver of loans given 
to the entire farming community, as othefwIae It woutd 



531 Uotion 01 ThMIIr6 ()fI /he MARCH 4, 2008 PtrI6idw1I's AGb'Iatrs 532 

[Shri Klnjarapu Yerrannaidul 
be an Irreparable toss to the country. Due to erosion and 
natural calamities, the farmers are incurring losses, but 
the waiver has not covered all those farmers. 

If you take the unemployment problem, they are 
talking about Special Economic Zones, and creating 
employment potential for one lakh people through those 
Special Economic Zones. 

They are taking over land from farmers through 
Special Economic Zones. The lands on which two to 
three crops were being cultivated were taken away by 
paying meagre amounts of money as compensation. They 
are Implementing the Land Acquisition Act with force. Even 
though Government of India has asked the State 
Govemments not to take over land forcibly, Chief Ministers 
are taking away land from farmers in connivance with 
their own people and handing It over to Industrialists. 
The lands that are taken over on payment of paltry sums 
are not being utUised for setting up of SEZs. instead, 
they lire being developed as real estate properties and 
being sold for astronomical sums of money. They are not 
even providing employment to people whose lands have 
been taken away. 

At the time of passing the Special Economic Zones 
Act the Minister had categorically stated that the 
Government would first allow 150 SEZs and after seeing 
their functioning, the, number would be increased. 
However, the Government has given sanction for setting 
up of about 600 SEZs throughout the country. This is an 
alarming situation. lakhs of acres of fertile land is being 
acquired for real estate development purposes. This is 
very inhuman treatment being meted out to the farming 
community. 

The Government had made tall promises in the 
National Common Minimum Programme like providing 33 
per cent reservation for women In State Assemblies and 
Pariiament. Four years have already pa&led and this is 
the last year of the UPA Government headed by Dr. 
Manrnohan Singh whose Chairperson is Shrimeti Sonia 
Gandhi. Even in this year, the Govemment failed to 
mention this Issue in the Address of the President. The 
hon. Prime Minister will have to explain to the House as 
to why this issue has not been mentioned In the Address 
of the President. When NDA was in power they were 
demanding for 33 per cent reservation for women. 
However, they are sHent on this issue. 

The Govemment has not taken any initiative to control 
the price rise. They promised the nation that would control 
any price through market Intervention schemes like 
purchasing the commodities and releasing them in the 
market. None of that has happened. They have increased 
the prices of petrol and diesel seven times during their 
regime. They kept blaming the eariier Govemment for 
minor increases in the prices of petrolaum products. Yet, 
they have increased the prices of petrol and diesel as 
much as two rupees per litre. Some conscience is left in 
the Members of TRS who were a part of UPA and they 
have left the coalition. Many other parties supporting this 
30vemment are implementing their own manifestos. 

The Presidential Addreu Is a polley document of the 
Government of the day. What mesaage has the 
Government given to thie country through th/a document? 
Major i&lues have not been covered. Alarming issues 
like inflation, price rise, agrarian criail, have not been 
covered in this Address. For three months we have been 
mobilising the farmers, agitating and conducting rallies as 
a result of which this much of concession iI given in the 
Budget to farmers. 

~ 

We are unhappy about the Address given by the 
President as this has not covered major iaaues. The 
Govemment has totally failed in implementing the promises 
made in its Common Minimum Programme. That Is why 
we oppose this Motion. 

"SHRI CHANDRA MANI TRIPATHI (Rewa): Sir, I 
would like to speak on the Motion of Thanks on the 
President Address. It Is the first addrMS by the President 
in jOint session. I went through the Address very minutely 
and keenly. I was thinking that It was the Address by the 
first woman President. It might be having a new direction 
for the country. I thought that It would have motherly 
affection and love for the poor and the down trodden 
who have been oppressed for centuries together but I 
am disappointed. The wording and syntax of the Address 
minght be howsoever attractive but the reality is equally 
grim. The President in her first paragraph of the Address 
has stated while emphasizing her Government's 
commitment that the economy Is on the track of progress. 
This process of economic development should be socially 
inclusive and regionally balanced and environmentally 
sustainable. The measures taken by my Govemment have 
given shape to eesentlal framework of inclusive growth. 

"Speech was laid on the Table. 
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I would like to know from the Govemment 88 to who 
are covered under thl. Inclusive growth. On one hand 
there are twenty people who poseeu wealth worth crores 
of rupees and on the other hand there are about twenty 
crore people who are curaed to live under poverty line. 
I. It inclusive growth? The development 18 taking place 
but development of whom and at who.e cost. The 
President should have also mentioned It In her speech. 
About 5 crore people pick up and eat their food from the 
garbage heaps. I. It Incluelve growth? 

The President' •• peech does not have any mention 
regarding steep rIM In prices of ... entlal commodities. 
The p .. ldenr. Address claims that an annual growth 
rate of 9% has been consecutively registered during the 
last four years. Whereas the Govemment of Manmohan 
Singh Is claiming of higher economic growth, India Is 
lagging behind even her neighboura like Srilanka and 
Maldives in terms of development 88 per the recently 
publl.hed report of United Nations Development 
Programme. 

This Addreas refers to National Rural Employment 
Guarantee Scheme. It guarantees 100 days employment 
In 365 days. I would like to know whether it Is possible 
to support the family during the whole year from this 
meagre income and whether the Government propose to 
review It with all serlou.n .... 

A mention has been made with regard to the 
agriculture sector but I am surprised that not a single 
word of condolence has been uttered for the farmers 
who committed suicide under the debt burden. 

There is a reference to loan waiver of farmers. The 
loan waiver for farmers has been declared without a 
concrete Information regarding the total debt of farmers. 
It Is good that debts of farmers are waived off but there 
Ihould also be a prOvision for this in the budget. Not 
only this, there should be an effective scheme for waiving 
off loans advanced by private money lenders to the 
farmers. 

In addition to waiving off loans agriculture should be 
made a remunerative profession. The farmer 18 not getting 
even the cost spent on his produce. Only the loan waiver 
scheme would not be lufficient until the farmer gets 
remunerative prices for his produce. The President's 
Addreaa does not have any mention of this. This 18 the 
reason why the fanner who Is provider of food to us, Is 
committing suicide under the debt burden. 

The NDA Government had devised a crop insurance 
scheme. The farmer wltl remain fully assured of his 
income so his crops in all adverse circumstances whether 

It be drought, flood, famine, 1088 of crops by fire or 
whatever the crilla or natural calamity may bataO him. 
There Is not even a mention of thla In the P ..... denf. 
AddI"8ll. 

Nothing is secured against terrorlam. A number of 
people have lost their lives In terrorllt Incidents. Despite 
this the Govemment claims the situation to be under 
control. No effective Itaps aimed at dealing with terrorist 
activities are mentioned in the President's Addr888. A 
stringent law Is required to deal with terrorlam. If the 
Govemment brings In such a legislation, we .hall support 
that. 

There la no mention In the acldre.. about removing 
economic disparity. There ia no mention of an effective 
echeme to bridge the chasm of economic disparity. 

The issue of Ramsetu Is very aensltlve. All efforts 
ahould, therefore, be made to save the Rarneetu. 

The great threat being faced by Indian culture today 
had not been wltne .. ed even during the period of 
Mughlla, Pathana and Britieh Invaaions. Exlatence of lord 
Rama was never questioned. Today, Manrnohan Singh 
Government Is bent on negating even Mahatma Gandhi. 
If lord Rama had not been a reality Mahatma Gandhi 
would not have talked of political concept of 'Ram Rajya' 
and would not have recited 'Raghupatl Raghav Raja Ram' 
at all places. I am of the view that there should bft no 
attempt to put a question mark over existence of not 
only lord Rama but over any religion, iconic peraonallty 
or symbol of any religion, faith and culture. 

SHRI MUNSHI RAM (81jnor): Mr. Deputy Speaker, 
Sir, while participating In motion of thankl on the Her 
ExceUency President's Address, I would Uke to draw the 
attention of the House towards Uttar Pradesh, which has 
population of more than 18 crorel. Her Excellency 
President has not given any attention to the western part 
of the Uttar Pradesh which consists of 5 dlvialons and 
22 districts. Weltern Uttar Pradelh provides atate 
govemment more than 70 percent of the total revenue In 
the state, Uttar Pradeeh gets more than 70 percent of 
the revenue from western Uttar Pradelh, Her Excellency 
has not given attention to such a region. In the same 
western Uttar Pradesh, more than 80 percent farmers 
are lugarcane producers. Although, the government hal 
waived off 60 thousand crore rupeel loan of fanners, I 
understand that loan of only those farmers wiU be waived, 
who do not have any liability and carried over money will 
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continue and perhaps such loans have been waived. If 
the Govemment really wants to make fanners prosperous, 
then it should constitute farmer's Committee, which will 
fix the price of farm produce itself and price of crops 
should be fixed before their yield so that fanners can 
decide whether they will be able to get remunerative 
prices for their produce or not . Issue of Labourer is also 
related with this, as farmer is the source of earning and 
if farmer has no money, then what will happen? If farmer 
earns profit from his produce, then he should not have 
any problem in giving money to the labourer. At present, 
it Is more Important to provide electricity to farmers than 
waiving off loans. The Government should have made 
the scheme to ensure supply of electricity for atleast 
18 hrs. out of 24 hours and providing free power should 
have been the objective of the government. In my opinion 
govemment has also not given any attention towards that. 

There are only 3 Unive,rsities in Western Uttar 
Pradesh. There are Universities for a population of 5-6 
crores. The Govemment has also not given attention 
towards that. Children of farmers, labourers and children 
belonging to scheduled castes are studying there, there 
should be a reputed university In this region so that these 
children do not have to go far from their place. 

Similarly, the government have made the provision 
for construction of rooms for providing primary and junior 
education. But 400 to 500 children are there in Primary 
schools and only 1 or 2 teachers to teach them. The 
Government has not made any scheme to appoint 
teachers proportionate to the children's ratio. I think the 
Government has not shown any concrete strategy in this 
regard. If our power generation is 15 to 17 percent less 
than our requirement, then its distribution should be In 
same ratio. It should not happen that you are providing 
electricity to farmers for only 2 hours and to the 
industrialists for 24 hours. You provide electricity round 
the clock in big cities and for 3 to 4 hours in small 
towns. I understand that the Government has not 
mentioned in the proposal that smaller towns should be 
provided electricity for at least 18 hours out of 24 hours. 
The Govemment has not given any attention towards 
that. Then, we ponder over to devise the ways to prevent 
migration of people from vinages to cities. But if facilities 
like education, electricity are not available In smaH towns 
and rural areas, then how we will be able to stop them. 
Similarly, the Government has prepared a scheme to 
provide employment to lakhs of unemployed people, but 
if such unemployed people set up small industries in 

small towns and if there are no buyers of their products, 
then their small industries will not prove to be beneficial. 
Hence, such Industri" for which the Government provides 
loans, are not in a position to repay the loan and the 
govemment does not have any scheme to buy products 
from the industries to be set up In small towns and rural 
areas. The Govemment has not formulated any concrete 
scheme to buy their products. 

Although, the Government has set up National Rural 
Health Mi~ion, but Her Excellency has not mentioned 
about 1.38 lakh health sub-centres 22,669 Primary Health 
Centres, 3947 Community Health Centres and 540 district 
hospitals and appointments of doctors and ataff 
proportionately and arrangement of medicines in Pathology 
labs and their supervision. 

Government of India has made the provision for 
opening of Medical Colleges having facilities at par with 
All India Institute of Medical Sciences in each state. Uttar 
Pradesh is a big state. Her Excellency President has not 
mentioned about opening medical colleges there. There 
Is 8 need to open such a medical college in westem 
part of Uttar Pradesh. Similarly, there are crores of 
unemployed youths, but the Government has not 
formulated any scheme for them. They take recourse to 
crime and are adopting wrong means to earn money 
because of non availability of jobs. The Govemment has 
not formulated any scheme for such unemployed youths. 
... (In/enuptions) 

{English} 

MR. DEPUTY SPEAKER: Nothing will go on record. 

... (inltll7tlplions) ~ 

{TfllnslBtion} 

··SHRI MUNSHI RAM: Thousands of hectares land 
was eroded by river Ganga originating from Uttarakhand 
and farmers have become landless there. Several villages 
have been destroyed and there are apprehensiOns that 
remaining villages will be destroyed through erosion 
caused by Ganga. Her Excellency President has also not 
mentioned anything about the works to be carried out 
through the special package for the assistance of farmers 
belonging to weaker sections. 

Now, while taking part in motion of thanks on the 
President's Address, I request to the Government that all 
the needs of Western Uttar Pradesh should be met 

·Not recorded. 
··Speech was laid on the Table. 
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through the special package till It is made a separate 
state. 

[English} 

·SHRI PRALHAD JOSHI (Dharwad North): Presidenfs 
address is the reflection of the programmes and policies 
of the Govemment. In the beginning of every year it is 
customary that the Hon'ble President will address the 
Joint Session of the Parliament and spell out the policies 
and programmes of the Govemment. 

Sir, Junior Members of Parliament like me hardly get 
opportunities to express our views. If we get an 
opportunity it is only for two or three minutes. So, we 
are unable to express our views on many of the issues. 
Sir, I am requesting you to give more time to me es I 
am on my legs to speak in Kannada for the first time. I 
do not want to take much time. I would like to speak 
only on two major issues. First of all I am very concerned 
about Terrorism and Intemal Security. Her Excellency the 
Hon'ble President in the 49th and 50th pAra of her 
address' stated that the overall intemal security situation 
remains under control. If It is so, I would like to ask the 
Government only one thing ·what do you mean by 
control-. After the UPA Govemment came into power, 
especially during the last 18 months a number of terrorist 
incidents have taken place In the country. It is very 
shocking. 

In March, 2006 there were twin blasts at a Railway 
station near Kashl Vishwanath temple in Varaoasl, 20 
persons were killed. In July 2006, seven serial bomb 
blasts occurred in Mumbai Suburban trains, killing more 
than 200 people and many people were Injured. In 
September 2006, at least thirty persons were killed and 
100 others Injured in twin blasts at a mosque at Malegaon 
in Maharashtra. In February 2007, bombs detonate on 
the Samjhouta Express running from Amritsar to Lahore. 
A number of people were killed. After the completion of 
one year of UPA in office this incident took place but the 
Hon'ble Prime Minister has not even visited that place, 
ke,eping tI,e minority votes in mind he neither visited nor 
consoled the affected people. 

If I go on quoting all these incidents there will be no 
end to It. These Incidents have happened in less than 
one and a half years. It clearly shows that during the 
UPA regime, terrorism has spread like wild fire. The main 
reason for this is the soft policy of the UPA Government. 

"Translation of the speech ortgInaIIy delivered In Kannada. 

I would like to make It very clear sIr, both the Hon'ble 
Home Minister and the UPA Govemment are observing 
soft policy towards extremism. For example, I would like 
to mention some reports. 

On April 1, 2007 an lSI agent Maqaood Ahmed was 
arrested In Hyderabad while recruiting youths for sabotage 
and espionage activities. Neither was he thoroughly 
interrogated nor was there any follow-up action. On May 
20, 2007, Mohamed Sayeed was arrested by the West 
Bengal police from Jharkhand's Jantara district. He gave 
copious details of his links with terrorist modules in 
Hyderabad. There was no further investigation. On May 
25, 2007, Shoaib Faqruddln Jaglrdar, muttawali (custodian) 
of a local dargah, was arrested for sending RDX and 
youths from Jalna in Maharashtra of Hyderabad for 
terrorist actions. He was reportedly released under political 
pressure. On June 15, 2007, Mohamed Abdul Sattar, an 
lSI agent, confessed that he had received armed training 
in Pakistan along with Shahid who was responsible for 
the May 18 Hyderabad blasts. There was no further 
investigation. On August 12, 2007, the Aurangabad police 
seized 29 kg of ammonium nitrate explosive, abandoned 
by a man who came from Secunderabad (n.ar 
Hyderabad). 

Sir, It is very much clear from all these incidents that 
the UPA Govemment is not taking any stringent action to 
curb such elements. It is because of the 80ft policy of 
the UPA Govemment the terrorist activities are spreading 
everywhere. There were bomb blasts In Kash~ then Delhi, 
then Hyderabad, and now it has entered into Kamataka, 
which is known for peace. Two persons who were riding 
on a motor bike were arrested at Honnali In Shimoga 
district In Karnataka under the pretext that they were 
thleve8 and presented before the court. Hon'ble judge, 
who interrogated them finally, in his wisdom, came to 
know that they were extremists having links with lSI. The 
police have continued their investigations further and 
arrested six more persons. 

MR. DEPUTY SPEAKER: Please conclude. 

SHRI PRAHLAD JOSHI: Sir, pleasft give me another 
two to three minutes. 

MR. DEPUTY SPEAKER: Please conclude. You have 
taken more than 8 minutes. 

SHRI PRAHLAD JOSHI: I would conclude in one 
minute and lay the rest of my speech on the Table of 
the House. 
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Out of those six persons. 4-5 of them are medical 

and engineering students, who are studying In Government 
colleges. These students had BIn-laden's photographs 
and glorified him. Though such things are happening in 
our state neither the State Police, nor the Central 
Intelligence Agencies have noticed these activities. It 
clearly shows how the UPA Government is dealing with 
the terrorists having links with the lSI. Sir, It Is therefore 
my demand to the Government that it should revive POTA 
and implement it In the country. As per the direction from 
the Supreme Court, National Security Commission should 
be established and In every State there should be anti-
terrorism force which should be given modern arms and 
ammunition. 

With these words I conclude my speech and the 
rest of my speech I would like to lay on the Table of the 
House. 

·Sir, due to paucity of time, I will touch upon only 
two aspects of the Presidents address. These two are 
agriculture and Internal security and menace of Terrorism 
and Govt's resolve to curb the Increasing terrorist activities 
as the terror is spilling over to more and more parts of 
the country, which was hither to restricted to some regions 
only. 

Int.rna' Security and Terrorlam: 

Para 49 and 50 of President's speech refer to Intemal 
security and proceeds to say that the situation remains 
under control. It has also a mention about the spreading 
of left wing extrernism, and has spoken much about the 
modernization of police and the security forces and of 
the intelligence gathering system. It sounds more like a 
document of an appreciation of factual status of the 
situation but does not contain anything about the pro-
active measures the Govemment really propose to have 
those answers for these declarations. In fact the 
President's speech must have contained-its concem about 
the terrorist activities spilling over to new regions like 
Karnataka in the southern states. 

More disappointing is the failure of the Government 
to take note of the new dimension to the menace that 
the local youths from certain regions in my state are 
lured to the terrorist groups and there is no mention 
about the Governmenfs resolve to express at least its 

....... This part of the speech was laid on the Table. 

concern leave away the constructive action plan to face 
the situation. Even in the document called OVERVIEW 
OF INTERNAL SECURITY SITUATION THAT IS A 
STATUS PAPER ON INTERNAL SECURITY published by 
GOI there is a mention which reads -In 2007 there have 
been two major terrorist incidents, one in. Samjhauta 
Express Train near Panipat and other in Mecca Masjid at 
Hyderabad by externally based sponsored terrorist outfits 
with some local help. Let me underline the portion with 
some local help. What does It mean? What is the source 
of this local help, who are the people behind this source 
of local help. Now It is high time for the Government to 
expose this local help aspect instead of being shy on 
this issue. Here I must say the Government is a utter 
failure on two counts in this regard. 

No. 1 Admittedly the terrorist activities are mostly 
engineered by external outfits, and what it Indicates 18 
the failure of the Governrnent to Identify the terrorists 
coming from outside and prevantion of their sneaking out 
into our country and their easy movements across the 
country. No. 2 is the Government's failure to go deeper 
into the local help aspects. Now it Is crystal clear that 
some shOCking news are coming up and making the 
things clear, which is this local help source. 

The story is getting unfolded and I for myself is 
deeply concerned because the story being unfolded has 
the roots and genesis in northern part of my state of 
Kamataka. 

In the recent catch of some students from Medical, 
Engineering and other colleges mostly from northern part 
of Karnataka are all reported to have links with banned 
SIMI and more shocking is all there suspected terrorists 
have links with external terrorist outfits and playing in 
their hands. But what is not understood why the 
Government and Government security agencies are trying 
to hide the fact that these new catch are either terrorist 
or having been In direct association with terrorist outfits 
why this seH deceit. It proves beyond doubts that, by 
looking at the arrested students by any angle little doubt 
remains that they were in grand deSigns to go for 
subversive and disruptive activities, why the Government 
is shying away from hard realities? 

This self-deceit of the Government is reflected by 
even a very casual response of Home Minister when I 
was in a delegation of Karnataka MPs that met him and 
expressed its concern about the growing network of 
terrorists in Karnataka. His surprising reaction to our 
request was why we make hype about this issue, which 
according to him has impact on deve~ment of our state . 
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Yes Mr. Home Minister I painfully recognize openly 
the fad of existence of terrorism in one· or the other 
region oonfronts our development. I understand your 
concem but we cannot suppress or hide the irrepre88ible 
reality in the pretext of ploy of the development. 

But can such development be coveted at thE' 
doorsteps of the destruction, loIS of life and propertyl 
Leaving our children at the peril of constant Imminent of 
danger of these Merchants of Death the real merchants 
of Deathl I am not going into great detail about how of 
late Jihadis look for new destinations more particularly 
going southwards. What is disturbing is that the terror 
groups apparently have no diffICUlty in finding recruits to 
their nefarious cause. Concern is the participation of 
educated youths and professionals including young 
engineers and doctors. 

Now let me come to the recent incidents in my own 
constituency. Two wheeler- thieves were chanced to be 
arrested by police near Shimoga and produced before 
Honnali Magistrate. It was good fortune of Kamataka more 
specially northern part .that the Magistrate read something 
different and smelt. rat and ordered for detailed 
investigation into the antecedents of these two Mr. 
Asadulah Abukar arJd Mr. Gaus. The revelations were 
shocking! They were terrorists in the grab of just a vehicle 
thieves. The arrest and Investigation on these two 
disclosed a shocking network of terrorists designs in 
Karnataka and the investigations acquired larger 
dimension. Arms and ammunitions were hidden In 
surrounding forest areas of Hubll. Some places of worship 
displayed shocking pictures of Bin Laden. This led to 
series of arrests of many more suspected persons having 
links with external terrorist outfits. 

In the last one month, of the six people arrested by 
Kamataka cops, three are medical students from north 
Kamataka region and another one is an engineer from 
Bangalore. 

While Mohammed Aslf and A1labaksh were MBBS 
students, Asaduallah Abubaker was an Ayurvedic medicine 
student, and Vahya Khan an engineer. Senior poflce 
officers confirm they are looking out for more associates. 
Even there Is pl'888ure being mounted by public for 
through investigations into 'Madaruas' who according to 
them are becoming tt-. hideout. for these terrorist 
elements. But our Finance Minister showered such 
Madarasas with lavilh allocation of fundal What I suggest 
instead more funds to be provided for higher educational 
Institutes which have the potential to change the mindset 
of Muslims as to bring them in the main stream of nation 
building. 

I want to be very clear on the point unlike my 
Congress and leftist friends who want to play secular 
cards even in such sensitive issue of terrorism. Let us 
not argue much on who is secular and who is communal 
even in the iaaue of terrorism I Terror is terror no use In 
denying It. Terrorists are terrorists! No matter which 
community and reHgIon they belong to. 

May 2007, eleven persons klHed In a bomb attack at 
the historic Jama Maajid In Hyderabad and 25 Aug. 2007 
bombs rip through crowded public areas in Hyderabad 
kllHng at least 42 persons. 

But It Is most unfortunate that the Government, stili 
do not want to look at the.. aspects with the right 
perspective. It stili holds to cheat Ita traditional minority 
carel. But more shocking is the fact that the local police 
are stili trying to wash of their hends by Just bruahing 
aside the terror .. pect and threat perception. If we have 
to win the battle against terror, political considerations, 
communal preuurea, administrative and police lethargy, 
and a weak legal-judicial regime will have to be negated. 
Let us not sugarcoat our response, like announcing that 
India and Pakistan as victims of terrorism are in the 
same league that sends ambiguous slgnall to India's 
enemies. 

Situation being this grim stili the Home Minister 
wishes to duck under the cover of developmental aspect 
and perhaps another re .. on being the fear of mlnorItl .. 
fume and risk of loosing secular cover though at the 
COlt of lives of Indian people. 

At least now the Government wake up from its deep 
slumber and acts firmly. Don't worry about the 
development, because It Is first the safely of people and 
internal security of the country that counts. Let us not be 
thinking of paradise standing right in the center of helll 
In this background I urge this Government to send the 
clear signal to all the security agencie. including 
respective state police to be firm and purposeful In 
tracking down terrorist designs lest the state police take 
a frequent napa In the thought of development. 

The police in my constituency are so casual In the 
approach that the comml .. ioner quite frequently harps 
on the same string by saying 'absolutely' there Is no 
threat of any terrorism, no wonder he is monumentally 
inspired by Government apathy In this regard. 

There is much reference by the President about the 
modernization of police force but no road map is shown. 
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There is no mention about the establishing National 
Security Commission as suggested by apex court which 
I feel goes long way in addressing the security issues. 

I feel the only solution to this problem of terrorism is 
re-introduction of POTA. It is high time for Congress and 
my Leftist friends to shed their plank of Minorltism. Shed 
the fear of loosing Muslim votes please come out of the 
seH created feeling that the POTA is to target Muslims. 
Its target is a only terrorist. Let us not Identify the terrorists 
on whether faith and religion they belong to. 

In this background I urge this Govemment to bring 
back POTA and save this country from the menace of 
terrorism and proper implementation of the laws a special 
enforcement agency like ANTi-TERRORISM FORCE be 
created. 

2. Agriculture: 

Para 9 and 10 refer to agriculture. In para 11 the 
President mentions about the substantial increase in the 
agricultural production. But a reported study on agricultural 
production speaks a different story. 

The growth In the agricultural and allied sectors 
decelerated from 6 percent in 2005-06 to 2.7 percent in 
2006-07. The growth rate, which was 22.5 percent in 
2003-04, fell drastically to -7.06 percent In 2004-05. 
Although the growth rate managed to climb 5.76 percent 
in 2005-06, it again declined to 1.57 percent during 2006-
07. The non-food grain production has registered an 
increase in the growth rate from -3.06 percent In 2005-
06 to 9.69 percent in 2006-07. However, this stili remains 
to be much below the 19.15 percent growth attained in 
2003-04. Also there has been stagnation In the production 
of major crops and decline in the stocks amidst rising 
global food prices, which led to significant hardening of 
domestic food prices during 2006-07. 

The stock of food grains as on July 1, 2007 stood 
at 23.91 million tones as against 19.35 million tones on 
July 1, 2006, registering an increase of 23.57 percent 
over the period of year. There has been no Significant 
increase in the area under cultivation of food grains. The 
area under cultivation of food grains was 120 million 
hectares I" 2004-05, which increased marginally to 121.60 
million hectares in 2005-06 and further to 124.07 million 
hectares in 2006-07. 

Waiver of loana of farmers is not the end solution to 
uplift the Indian farmers I welcome the announcement of 
the Government in the Budget of a huge 60,000 crores 
worth loan waiver of small and marginal farmers though 
many questions need to be answered by Finance Minister 
on workability of this sop. 

But most diaappoInting portion of President IpHCh 
relates to Agricultural lector since it hu no mention about 
constructive proposals about integrated schemes to 
provide farmers the seH-strength. On this count also the 
speech is without any substance. Much was expected in 
Presldenfs speech about restructuring of crop loans which 
is considered to be an effective vehicle for protection of 
farmer. But nothing is said about this. 

3. All India Radio and Doordarahan: 

Lastly, I would like to refer to para 47 of speech 
wherein much is said about strerlgthening of All India 
Radio and Coordarshan with regard to certain states. 
Nothing is mentioned about the enlarging the programme 
generating facility schemes in states like Karnataka. Much 
was expected about a Programme Generating Center at 
Charwad, which is cultural capital of Kernataka. So on 
all these counts the motion on presidential speech does 
not qualify for thanks.· 

OSHRI RAGHURAJ SINGH SHAKYA (Etawah): Sir, 
pleue include some points in Motion of Thanks on 
President's Address. 

If the Government implement the points mentioned 
by H.E. the President in her Address in a proper way, 
the situation of the country can be improved. It is 
appropriate to pay special attention towards education, 
the Government should pay special attention towards 
education especially in rural areas for which more 
allocation should have been made in the budget, but this 
has not been done. India is an agriculture based country. 
The rural people are more dependent on agriculture. 
Farmers should be provided electricity for irrigation free 
of cost. Farmers should be provided bank loans at the 
rate of 4 percent. There is a need to pay special attention 
towards sports like wrestling, Kabaddi, VolieybaU which 
have been played at rural level and are now being 
ignored. Special attention should be paid towards health 
facilities. The Govemment has not paid due attention 
towards this especially in rural areas where there is acute 
shortage of doctors. It Is being said that roads, electricity 
and telephone facility Is being provided under Sharst 
Nirrnan. At last, I would like to say that If we want to 
make India strong, farmers should be provided 
r8mWlflrative prices for their crops aIongwIth free aIectricitY 
for irrigation. Special attention shoUld be paid towards 
villages. I demand 8pecial package for Bundelkhand 
region. 

·Speech was laid on the Table. 
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·SHRI NAVEEN JINDAL (Kurukshetra): I rise to 
support the motion of Thanka on the Pl'88idenfs Address 
moved by my esteemed colleague Shrl Ajlt Jogi. I wish 
to congratulate the President for her first Addresa to 
Parliament in which she has touched almost every 
segment of our people-chlldren, women, students, 
workers, armed forces, farmers and backward cl888es. 
The Address gives a vivid description of the myriad 
schemes launched by the UPA Government, for the benefit 
01 all these segments in various fields like health, 
education, agriculture, economic growth, infrastructure, 
internal security, ovel'l8U Indlane, tourism, sports, etc. I 
join my friends in complimenting the UPA Govemment, 
and our Prime Minister Dr. Manmohan Singh for 
undertaking such massive programmes under the inspiring 
leadership of the UPA chairperson Smt. Sonia Gandhi. 

As a first time Member of Parliament, I deem It my 
duty to draw the attention of all the members of this 
House to what the President has said about our role and 
proceedings. I quote: 

MYour leadership can unleash the full potential of our 
people and ensure the stability and sustainabllity 01 
our growth process. I sincerely hope, therefore, that 
the proceedings of Parliament this year will be 
purposeful, peaceful and productive." 

I am sony to say that over the next three days after 
the Address, we did the opposite and could not have the 
question hour; we could not transact any business except 
the presentation of the Railways Budget. The House had 
to be adjourned again and again and ultimately Hon. 
Speaker was compelled to observe that we were working 
overtime to finish democracy In the country. Nothing has 
pained me more than this. If democracy is to be finished 
in this temple of democracy, can there be a worse 
sacrilege? I would therefore beseech all my friends to 
live up to the hope of the President and come up to the 
expectations of Hon. Speaker and our people who watch 
us live on TV. 

As the Hon. Speaker, we are lucky to have a person 
who is so generous and liberal as to allow discu88ion on 
any subject under the ruIea of the House. In UPA, we 
have a Government, which Is always wiDing to rep/y to 
any discussion. So, there is no reason why we cannot 

·Speech was laid on the Table. 

discuss every issue in a peaceful, purposeful and dignified 
manner. That way we can earn the respect of one and 
all and seve our image from being SUllied. After all, we 
are here for discu8aions and not for disruptions. 

Although the President has stated that the overall 
internal security situation remains under control, it Is stili 
a matter of grave concern. Of late, the Lelt wing 
extremism is raising its siniater head. The Naxals are 
mounting their activities. While other terrorist outfits 
normally target innocent and unarmed people to spread 
panic and communal hatred, the Nuals have always 
attacked police and para-military forces. They Inflict heavy 
casualties and decamp with huge quantities of arms and 
ammunition which are used for other attacks and cadre 
training. The general impression Is that the police 
personnel suffer more causalities than they inflict. Incidents 
in Jharkhand, Chhattisgarh, Andhra Pradesh and Orissa 
etc. reinforce this impression. What are the reasons? Is 
It that the police force is not fully trained or fully equipped 
or fully alert? Otherwise what could be the reason that 
the Naxals come, choose their target and kill at will. 

While addressing the Chief Miniaters in December 
last year, the Prime Minister stated that the Left-wing 
terrorism was the biggest security challenge to the country 
and we have to eliminate this virus. As many as 
13 States are facing this challenge, stretching from Nepal 
bOrder in North Bengal to Andhra Pradesh which has 
come to be known as the red corridor. 

The Prime Minister urged the State Governments, to 
set up their own specialized forces to fight such 
extremism. Andhra Pradesh has taken the lead by setting 
up a dedicated force called Grey Hounds. I would like to 
know what other States have done. 

It is evident that the Naxals who operate Irom hilly 
and forested areas have developed the technique to 
launch frontal attacks on police forces and establishments. 
We have to beat them at their own game by better 
intelligence gathering and training and raising the morale 
of our forces with sophisticated weapons. It may be better 
if, along with other measures, our forces engage them in 
guerrlUa warfare. 

At the same time, It is highly essential to provide 
better facilities like schools, health care, road connectivity, 
bank credit to the tribal people in the affected areas so 
thai they cannot be exploited by the extremists for their 
nefarious ends. 
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As a sportsman I would like to very sincerely thank 
the Hon'ble President to mention that the Govemment is 
going to start a new scheme known as Panchayat Yuva 
Khel Aur Krida Abhiyan with a view to promote sports 
and nurture talents at the block and viUage levels. This 
scheme if implemented eamestly would certainly bring 
tremendous improvement in promotion of sports at the 
grassroots. However, I would like to point out that in the 
year 1970-71 a similar ~"heme known as Rural Sports 
Competitions was launched. It is reported that more than 
25 Lakh rural youth used to take part in various 
competitions at block and district level. I do not know the 
final fate of tt;te scheme. However, I would like to appeal 
to the Govemment that the new scheme should be 
launched with objectives to promote games and sports in 
aU the blocks and villages of the country during 11 th five 
year plan. It will be possible if about 25,000 blocks are 
selected every year where Panchayats should transfer at 
least 10 Acres of developed land preferably close to a 
school to be developed as RURAL SPORTS COMPLEX. 
The Rural Sports Complex should have minimum of 
following facilities: 

(i) An atheletlc track of 8 lane 400 mtr with facilities 
for field events including throws and jumps. 

(Ii) A football ground inside the 400 mtr. track. 

(iii) Minimum of two volleyball grounds as It is a 
popular rural sport. 

(Iv) Field for indigenous games such as Kho-Kho 
and Kabaddl. 

(v) Any other locally popular game such as Hockey 
in Punjab. 

(vi) In phase two, build a multipurpose indoor hall 
for games like wrestling, Judo and boxing, etc. 

Rural sports complexes should be managed by Arjuna 
Awardees or by retired physical education teachers or 
retired young soldiers, who had done physical education 
course while in service or had played games upto 
command level. Such retired people would be getting 
pension and nominal additional remuneration under this 
scheme would give them further incentive to scout and 
nurture young talent from the rural areas. 

Hon'ble President also mentioned that preparation for 
2010 Commonwealth Games are going on in full swing. 
I thank the Government, for this. However, on 31st August, 

2007 I had submitted in this House that Beijing Olympics 
were less than a year away and Indian public was not 
aware about the sports disciplines in which India was 
qualified and what preparations were being made with a 
view to win a few medals. NeedIeas to by that in 
Olympics race for winning medals is becoming keener 
day by day. Winning of Olympic Medals has become 
symbol of country's pride and Its fighting spirit. Similarly, 
adverse performance adversely effects the morale of a 
country. I am happy to state that the Hon'ble Minister of 
Youth Affairs and Sports vtf6 his letter dated 19th January, 
2008 informed me that 22 sports persons have qualified 
so far to participate in various sports events in Beijing 
Olympics. He further mentioned that these qualified sports 
persons are undergoing regUlar coaching camps and 
training cum competition programmes as per the request 
made by various concemed sports Federations. However, 
it is a matter of concem that in the last few weeks there 
has been so much adverse publicity both in print and 
electronic media where sports persons and concemed 
Fed&rations have been complaining that ammunition for 
the shooters and shuttle cocks for the badminton players 
were not available in the country. I wonder how can 
these qualified sports persons perform well in forthcoming 
Olympics when basic equipment is not made available to 
them. 

Though preparation and renovation of stadia in Delhi 
is In full swing for 2010 Commonwealth Games. but there 
is a concem regarding selection and training of sports 
persons so that India does well in these games when 
they are being held at home ground. By now we should 
have selected our teams for all the disciplines In which 
2010 Commonwealth Games are to be held and should 
begin their training in real eamest. 

Another area of concem is the number of petitions 
filed In the court by envlronmenta1i8t8 challenging the 
construction of the Commonwealth Games village near 
Yamuna. This Is delaying the project. Two judges of the 
Deihl High Court were to visit the site. I would like to 
know the latest position. 

The Hon'b!e Minister of Youth Affairs and Sports had 
announced last year that he was planning to bring a 
new comprehensive sports policy. I was happy that the 
new sports policy would have a measurable impact in 
the next five to ten years. It was gratifying that 
Govemment was thinking of launching a new sports policy 
in the beginning of XI five year plan and it would 
favourably affect India's performance in 2010 
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Commonwealh Games and 2012 London Olympics and 
hOpefully by the year 20-20 India would become moat 
active and most 8UCC888fuI Sporting Nation. It Is a pity 
that the new sports policy has not yet been finalized. I 
sincerely hope that the new sports policy is not only 
presented to this August House In the current session 
but It should be deliberated and approved so that India 
is able to make a creditable perfonnance In 2012 London 
Olympics. Needless to say that we had 80 many &porta 
policies but what was lacking was their proper 
implementation. I hope that the new policy will be 
effectively implemented. 

The Address makes a mention about National 
Highways. I am happy that six laning of 6,500 Krns of 
existing National Highways has been approved. 
Govemment has also approved widening and improvement 
of National and State highways In the North East which 
is highly welcome. 

However, I would like to draw the attention of the 
Govemment to National Highway No. 1 which is the oldest 
highway and of great historical and strategic Importance. 
It links the national capital with many States. As such, it 
should be maintained In .uch a way that it serves as a 
role model for other highways. Many stretches like the 
one from Rajghat to Panipat are in a bad shape. The 
debris of the damollahed structure and the building 
material are lying at various places on either side of the 
Highway In a haphazard manner. The uncovered drains 
overflowing with dirty water have become an eyesore 
due to moaquitoes. 

I therefore suggest that this part of the highway is 
properly maintained with green plants on both sides, 
proper signals and light arrangements, so that commuters 
and foreign tourists feel welcome to our capital city. 

The President has been pleased to observe that 
tourism has high potential for generating more income 
and employment across the country. It is a matter of 
pride that the foreign tourist arrivalS are touching five 
million mark for the first time and the foreign exchange 
eamings in 2007 have touched US $12 billion. 

While an this Is very encouraging it is a matter of 
shame for us that several cases of rape and molestation 
of foreign tourists are being reported from various parts 
of the country like Rajasthan, Orissa, Goa, Kerala, etc. 
According to the 'Hindustan Times' dated 14 January, 
2008, • A foreigner has been either raped or molested 

Klmost every Single day of this year so far. • Such 
unfortunate caeea damage the touriam Industry and sully 
the country's image. 

I would request the Government to curb th .. e 
Incidents with an iron hand and hand out exemplary 
punishment to the guilty. 

I understand that a meeting with the States wu 
convened In January, 2008 to discuss this problem. I 
would like the Government to infonn the HOl*t regarding 
the outcome of the meeting and the stepa being taken 
for the safety and security of the touriata. 

I have no doubt that all Indiana would be proud of 
our space programme which has enabled us to extend 
tele-medlclne, tele-education, telecommunications and 
other services both at home and abroad. Later this year 
we are going to launch our unmanned Lunar Mission 
·Chandrayan-I'. We are aiming for the moon and shall 
reach there in the near future. 

Our scientists have already delivered • wide range 
of electronic warfare systems and now they are In the 
process of developing advanced intelligence gathering 
equipment. I take this opportunity to congratulate our 
brilliant scientists and their team rnembera for their 
excellent achievements. 

18.00 hr •• 

SHRI S.K. KHARVENTHAN (Palanl): At the outset, I 
would like to thank for giving me thia opportunity to 
participate in the Discussion on the Motion of Thanks for 
the Address delivered by hon. President at the Joint 
Session of both Houses of Parflament. 

After assumption of UPA Govemment at the Centre, 
India's GOP growth at an average rate of 6.9% In 
2003-04. 

{Trsnsl8tion} 

MR. DEPUTY SPEAKER: There are Twenty five 
members to speak now. If House agrees, we can extend 
the time for one hour. 

{English} 

SHRI S.K. KHARVENTHAN: The growth rate has 
moved to a higher place and average has been 8.6% 
and recorded a growth of 9.4% In the current year. During 
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the 11 th Five Year Plan, it is aimed to reach the objective 
as a whole by providing equal opportunity for quality 
education and freeing people from the burden of III health 
and eliminating discrimination. 

Sir, for the past 150 years, our Tamil scholars and 
leaders demanded from various Govemments to declare 
Tamil as a classical language. After coming to power at 
the Centre, the UPA Government and Madam Sonia 
Gandhi took effective steps and Tamil language was 
announced as a classical language. Apart from that, our 
Govemment has allocated nearly Rs.76 crore to start a 
Tamil Classical Language Research Institute at ChennaL 
I am thanking the UPA Government for this. 

Another milestone of our UPA Government is 
sanctioning of Sethu Samutharam Project and the 
foundation for the same was laid during 2005 despite 
resistance from various quarters to start the project. I 
demand from the Government to take necessary steps 
for the timely completion of the project and to dedicate 
the same to the nation by the targeted ~te. 

I am thanking the UPA Government for the 
submission of a suo motu statement on 30-11-2007 about 
the alleged harassment of participants of the peaceful 
rally organized by the Hindu Rights Action Force 
(HiNDRAF) in Kuala Lampur on 25-11-2007 and 
subsequent related matters. In this regard, I have raised 
the matter on the floor of the House on 29-11-2007. The 
very next day, the above statement was made in the 
House and the Government has helped the ethnic Indians 
living in Malaysia by interacting with Malaysian authorities. 

The same is emphasized by our hon. Extemal Affairs 
Minister yesterday on the floor of the House. Malaysia Is 
our friendly neighbouring country. India and Malaysia are 
having very good relationship. Malaysia's two million 
Indians make up for more than 8 per cent of the 
population today. Out of which, nearly 85 per cent are 
Tamils. Now the HINDRAF leaders who fought for the 
rights of Indian origins are detained in jail. I humbly 
request the hon. Prime Minister to take up this issue 
with the Malaysian Prime Minister and to solve this issue 
amicably and the HINDRAF leaders who are languishing 
in the jails for number of months may be released. 

Furthermore, nearly 250 youths who have gone for 
job were detained in Retention Centres in Malaysia for 
want of valid visas. Likewise number of youths were 

lodged In jall8 In Singapore and Gulf countries. I would 
request the Government to take steps to release all the 
Indian youths who were under detention and to bring 
back them to their hometown. 

On baha" of my Constituency, I want to submit two 
Important points. In my Palanl Parliamentary Constituency, 
Chennlmalai is the abode of Lord Karthlk. It has an 
ancient temple constructed more than 1 000 years ago. It 
draws the crowd of lakhs and lakhs of people throughout 
the country from within the country and abroad. It should 
be given the 'heritage status'. 

Another Important town In my Constituency is 
Kangayam. Nearby Kangayam, famous historic hill station 
Uthiyur Is located. It is famous for gems and minerals. 
Very costly stones are collected from here and sent to 
national and International levels. I demand from the 
Government that a 'Gem and Mineral Research Station' 
should be started here. 

Our UPA Government has taken effective steps for 
infrastructural development like airport, seaport, dams, 
power stations, mineral based industries, steel, aluminum 
industries, etc. 

After assumption of power, the UPA Government has 
taken steps for introduction of NREG Act providing 100 
days job for the poor in backward districts and now this 
Scheme has been extended to all districts. Another 
milestone of this Government Is the implementation of 
the Right to Information Act which is appreciated by 
masses. 

Sir, another Important programme launched by our 
UPA Government is the Indira Gandhi Old Age Pension 
Scheme. This scheme alms at providing monthly pension 
of Rs. 400 for all poor who have completed 65 years of 
age. 

Furthermore, our Govtlmment has given due 
importance to education. Earlier the students were facing 
lot of difficufties in getting their educational loans. Since 
UPA Government has assumed office, it has given top 
priority to education loan and necessary directions were 
given to banks for easy clearence of educational loans 
to students. It also Issued instructions to banks in sorting 
out the problems being faced by the students in getting 
their educational toans. 
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Communication is another important area, which has 
been given a major thrust by our UPA Government and 
it has been revolutionized. Now a phone is affordable by 
one and all in the country. Mobile revolution ·One India 
Plan' along with the service providers from the private 
sector has enabled everyone to connect with one another 
effectively. 

Sir, with these words, I conclude my speech. 

MR. DEPUTY SPEAKER: Hon. Members, I have a 
list of 29 Members who wants to participate in this 
discussion. Therefore, I would like to request the hon. 
Members that those who want to lay their written 
speeches on the Table of the House, they may do so. I 
would be very thankful to those hon. Members. Those 
Members who would lay their speeches on the Table of 
the House, their speeches would also form part of the 
proceedings. 

{Translation} 

SHRI JOACHIM BAXLA (Alipurduar): Mr. Deputy 
Speaker, Sir, I am grateful to you. I rise to speak on 
Motion of Thanks on President's Address. I would like to 
speak in support of the motion in brief. 

The UPA Govemment has been formed under special 
circumstances and we the left parties decided to support 
the Government from outside in order to keep the 
communal forces away from the power. Before giving 
support to the Govemment , we have put some conditions 
under National Common Minimum Programme. We have 
assured the Government about our support. It was 
expected that the UPA Govemment will work for the 
development of the country under Common Minimum 
Programme, but we found that the work done under the 
Programme were not satisfactory. 

Going through the Address, I found that there are 
some issue which should have been mentioned in the 
address. I would like to mention these issues in brief. 
For example price rise in such an issue which is affecting 
the common man whether they live in rural or urban 
areas. The prices of items of daily use is skyrocketing. 
It is a matter of concern but it does not find any place 
in the President's Address drafted by the UPA 
Government. 

The second issue is unemployment. Ours is a country 
of youth. It the youth especially the educated youth has 
10 face the problem of unemployment then neither we 
Would be able to give proper direction to the country nor 

would be able to guide the youth. The Govemment IhouId 
take this responsibility. 

The third point is regarding women reservation. When 
the Government was formed we were assured that the 
issue of women reservation will be considered. Ironically 
It has not been discU88ed. There is no mention about It 
In the Address. I do not know, why the Government has 
ignored this issue? May be there are some practical 
problems which the Govemment do not like to mention. 
Thafs why this important issue has been ignored. 

Fourth important issue is population. There are two 
aspects of population. One termed It as our strength and 
the other thinks it as problem. If population is a problem 
for us, the Govemment should have came forward to 
solve this problem and it should have been mentioned In 
the President's Address. And H we want to sue it as 
power, the Govemment should tell us how It will be used 
in future and the way the Govemment envisages It, should 
also be mentioned in the P,eaident's Address. 

I would also like to mention the failure of the 
Government in regard to Public Distribution System. The 
other important issues like Global warming and Natural 
Disaster should have also found place in President's 
Address. The hon'ble members have expressed their 
concem about farmers. It has been announced that loan 
of 60 thousand crores rupees will be waived off. But It 
has not been mentioned that how many farmera have 
taken loans from banks. I think only thoee farmera will 
get the benefit of the scheme who have taken loans 
through banks or public loan institution.. A~e the 
Govemment not concerned about those who have taken 
loans from private money lenders? If the Government is 
really concemed about providing relief to the farmers, It 
should consider maUer seriously. I appreciate the steps 
taken by the Govemment regarding guarantee of at leut 
100 days employment to the people. The left parties with 
the help of other parties have pressured is the 
Govemment to implement the same and ultimately the 
Govemment relented to the pressure and have announced 
100 days employment guarantee scheme. Whether this 
problem will be solved by providing mere 100 days 
employment to the people? It is a temporary phenomenon. 
We have to think about the remaining 265 days to find 
a solution to the problem. On baha" of my party RSP, I 
Would like to say that the work done by the Govemment 
during these 4 years is not sati.factor~. There is a need 
to do more in this direction. Common Minimum 
Programme ..... (Inlllnuplions) 
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MR. DEPUTY SPEAKER: Nothing will go on record. 

... (Int6fTUptions)· 

SHRI SARBANANDA SONOWAl (DibNgarh): Hon. 
Deputy-Speaker Sir, first of all, I am thankful to you for 
giving me this opportunity to take part in the deliberation 
of thanking the hon. President of India for her Address. 

It is a usual practice that the President's speech 
always reflects the design and ambitions of the 
Govemment which take shape, in course of time, into 
reality. The President's Address has fNstrated the people 
of our region, that Is the people of Assam and the people 
of North-East for various reasons. In this famous Address, 
the President has failed to address the core issue of our 
region. That is a core issue not only for our region but 
also for our country. 

The first reason is regarding illegal migrants Issue. 
As you know, about 22 years back, that Is In 1985, the 
then Prime Minister, hon. Shri Rajiv Gandhi, had signed 
an Accord with All Assam Students Union. In that famous 
~m Accord, It was promised by the Govemment of 
India to the people of Assam and to the people of the 
country that illegal migrants present in the State of Assam 
will be detected, their names will be deleted from the 
electoral rolls and they will be deported. They had 
promised to protect the Identity of the people of Assam, 
the bonsfidtllndian citizens living in Assam tor centuries 
together. In that Accord it was also promised that 
constitutional safeguards will be given to the people of 
Assam. It was promised that Indo-Bangia border will be 
sealed; National Register of Citizens will be prepared to 
protect the Interests of the bonllfidtllndlan citizens; Ashok 
Paper Mill will be reopened; gas cracker project will be 
set up; and that a lot of road communication will be 
made possible for the economic upllftment of the people 
of Assam. T,-" were the principal commitments in the 
Assam ACC<>fti But I am sorry to tell you that till now the 
principal issue of Assam Accord has not been deah with 
by the present Govemment. In this particular famous 
Address, it has not been mentioned properly as to how 
the UPA Govemment will combat these serious Issues. 
This is an issue of not just Assam and North-East. This 
is an issue which is threatening the whole country; it is 
threatening our nation's-integrity and sovereignty. That Is 
why this Issue has to be addressed and this issue has 
to be very specifically mentioned. 

°Not recorded. 

Aa yoU know, Assam is now a totany disturbed State. 
law and order situation In the State has totally 
deteriorated. There Is no security of life and property for 
the people of Assam. That is why the people of Assam 
and the people of that region demanded that the 
Govemment of India should Initiate peace dialogue with 
all the extremist outfits, particularly ULFA and NSCN. In 
the President's Address we expected that the hon. 
President would submit the factual account of the progreu 
in the peace initiative undertaken with outfits like NSCN 
(I.M) and alec future plans for the peace talk with UlFA 
and other groups in the State of Assam. Though it Is the 
desire and demand of the people of Assam, this particular 
core issue has not been addressed In this. Everybody 
wanted the Government of India to Initiate peace dialogue 
with them to restore peace and tranquiUlty In the State of 
Assam. 

As you know, the history of oil exploration started 
from Digboi, in my constituency, that is DibNgarh. About 
125 years back, Digboi Refinery was set up by the British. 
But I am sorry to tell you that while the capacity of 
modem refineries has been increased to a great extent, 
the refining capacity of Digboi capacity is still maintained 
at the meagre level of 0.65 million tonne. That is why I 
demand that this particular Refinery's capacity should be 
increased to a minimum of two million tonnes. 

I would like to mention· that five districts, T1n8ukla, 
DibNgarh, Sibsagar, Jhurghat, Gulghat, are producing 
cNde oil and natural gas for decades together. Both the 
State Government and the Central Government are 
eaming a lot of revenue by way of cess, excise, sal. 
tax and royalty. They have been collecting crores of 
Npe8S by way of revenue. But those areas are still totally 
ignored. Those areas do not have proper communication 
network. That is why I specifically demand that these 
companies, particularly, 011 India, ONGC, IOCl, should 
be asked to Invest a minimum of ten per cent of their 
margins in the social responaibllity sector for the upIIftment 
of those areas in the communication network and also In 
other institutional growth. 

Sir, let me come to the other very important point. It 
is about the problems of the tea labourers In Assam and 
the rest of the country. For your information, every year, 
hundreds of labours die because of lack of proper 
heahhcare facilities in the tea gardens. When we raised 
this particular issue before the Government, the 
Govemment of India straightaway said that it is none of 
its business because It is a State subject. On the other 
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hand. the State Governmenta do not take up the 
responsibility to provide healthcare system for the labours 
in the tea gardena. That is why, It Is my epecIfIc appeal, 
through you, Sir, to the UPA Govemment that the Iaaue 
of healthcare facilities of the tea garden labours should 
be covered. 

Let me now come to the other Important point. 

MR. DEPUTY SPEAKER: No. You have already taken 
more than eight minutes. I cannot allow this. 

SHRI SARBANANDA SONOWAL: There Is one more 
point.... (In/snuptions) There Is one serious issue about 
the tribala. There are six communities which have to be 
included In the list of tribals. This issue should al'lo be 
specifically addressed. 

I am now coming to the last point. There Is one 
more sector. More than 60,000 small tea growers are In 
the State of Assam. They have been raising their 
demands for 80 many decades. Many commitments have 
been given to them to give a special package for their 
upliftment. So, that particular Is.ue should also be 
addressed. With these words, I conclude. 

MR. DEPUTY SPEAKER: Shri Suresh Kurup. 

... (Inlllrruplions) 

[Translalion} 

MR. DEPUTY SPEAKER: I would call everybody by 
turn because I cannot call every one at the same time. 

... (In/snuplions) 

{English} 

MR. DEPUTY SPEAKER: I again make the request 
to the hon. Members that those who want to lay their 
written speeches are allowed to lay. They are at liberty 
to lay their speeches on the Table of the House and 
they will form part of the proceedings. 

ADV. SURESH KURUP: Sir. I thank you for calling 
my name. 

/Translation} 

MR. DEPUTY SPEAKER: It Is not so. I have not 
called any member whose party's allotted time is over. 
The earlier member of your party has taken 66 minutes. 
It is not thai I won' call you. I have not called any 
member whoae party's allotted time Is over and then, I 
have given them extra time. 

/Ef1(JIi6h} 

ADV. SURESH KURUP (Kottayam): Sir, the 
Prealdent'. Addreaa to both the Hou188 of Partlament 18 
an analysis of the performance of the Government and 
aIIo an outline about the future plans of the Govemment. 
In fact, It I. a report placed before the country about the 
Government'. performance. This year'. Pre.ldent'. 
Address Is unique In the sense that, for the first time In 
the hletory of this Par1lament, a woman President h .. 
addl'88l8d the Members of both the HOUHI of Partlament 
aaaernbled together. We all should naturally feel proud 
that we were part of a proce.s which elected a 
distinguished lady of our country as the Pl"88ident of the 
country even though Her Excellency has not mentioned 
about the Women', Reservation Bill which everybody 
expected that .he would mention. 

18.22 hra. 

[SHAI DEVENDAA PRASAD Y ADfIN In IIw ClMNJ 

The President'. Add,... repeatedly mentlone about 
the lncIuaIYe growth. But. in reality, we find the contrary. 
While the Government takes pride In the nine per cent 
growth, the fact that everybody admlte Is that " Is not 
trickling down. Some of the Important measures Included 
In the Common Minimum Programme Hke the National 
Rural Employment Guarantee Scheme, If properly 
Implemented. would reduce the level of poverty In the 
country. Many other assurances given In the CMP are 
yet to be Implemented . 

One Important area Is the Public Distribution System. 
The dialntegratlon of the PDS atarted during the time of 
the BJP Government. I am sorry to say, during the regime 
of the UPA Govemment, It 18 continuing. The division of 
the cardholders as BPl and APL 18 totally unscientific 
and unj\alflable. It has destroyed the PDS. Many studies 
have come. When the Targeted Public DIstribution System 
Is Implemented, many deserving famlli .. , many deserving 
poor people have gone out of the networ1< of the Public 
Dlatrlbutlon System. There is a brilliant study made by 
none other than the daughter of Dr. Swamlnathan. Miss 
Madhura Swamlnathan has done a study In which she 
scientifically proves that lakh8 of deserving people In this 
country have gone out of the public distribution system 
becaUH of thI. targeted public distribution concept. In 
the name of streamlining the PDS. the Central 
Government has draItIcaIIy reduced the allotment of wheat 
and rice to different States. h w.. mentioned in the 
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morning in this House, and at the cost of repetition I 
would say, that the situation in Kerala Is a case In point. 
Kerala was getting 1,13,420 metric tonnes of rice for 
distribution through POS. Now, it has been reduced by 
92,086 metric tonnes. In fact, Kerala needs 1,72,900 
metric tonnes of rice to meet her needs. Now, there is 
a reduction of 82%. Kerala has repeatedly complained 
against the criteria used for identifying APL and BPL 
families. That criterion is totally bogus. It only helps to 
throw out poor and the needy from the POS network. 
That criterion has to be changed totally. What is tne 
meaning of inclusive growth when crores of people are 
not getting the benefit of the POS system? There is a 
food crisis meaning that the prices of food articles are 
rising. In a country like India where 70 per cent of the 
people are living below the poverty line, it is the ardent 
duty of the Government to provide food security to the 
people. In this main area, I am sorry to say that the UPA 
govemment has failed miserably. Combined with this, they 
have increased the prices of petroleum products and major 
portion of the prices is customs and excise duties. So, in 
the name of spiralling price of oil in the world market, 
the Government is every time increasing the prices of 
petrol and diesel and It has got a cascading effect on 
the prices of food articles al80. 

Now, the Government is contemplating FOI In the 
retail network. Not only we, from the Left. are oppOSing 
it. but everybody who is In this area. working in the retail 
network is opposing It. but still the Government is 
persisting that FOI should be allowed in that area. Nothing 
new is coming out of this. The Government is trying to 
go ahead with that policy. The very reason that we from 
the Left are supporting this Govemment Is that this is a 
secular Government. It Is because of our ardent desire. 
because of the ardent desire of the people of this country. 
that there should be a secular Government in the Centre, 
we. with all our differences with the Congress are 
supporting this Government. But let us take a look at the 
communal situation in India. In Orissa. during the last 
Christmas saason. for one week. a systematic attack was 
planned against Christian institutions. In my district, they 
come to a church or a school and burn it and go away. 
What is happening in Mumbai? A splinter group of Shiv 
Sena is targeting the North Indians. In the 1960s. the 
Shiv Sena targeted the South Indians. Mumbai is the 
present Mumbai because of the blood and sweat of the 
people who have migrated there from different parts of 
the country. 

What has the Central Government done? In Baroda. 
tt\ese fundamentalist elements have attacked a professor 

in the Baroda Univel'8ity. In DeIhl University, the Hlatory 
Department Ia vandallaed. In eny other country a person 
like M.F. Hussain would have been regarded as one of 
the greatest artists and would have been given rewards. 
But what is happening to M.F. Hus88in in our country? 
He is living like a fugitive In Ouba!. He is not allowed to 
return to this country. I would like to know what steps 
tile Central Government has taken in this regard. 

Sir, last year, at Kota In Rajasthan a Christian group 
was attacked in a planned manner by fundamentalist 
elements. Some of us had gone and visited that place. 
This group was running an orphanage of 2,000 students. 
I have never seen such an orphanage in my life and this 
institute was attacked with the tacit approval of the 
Government of Rajasthan. What has the Central 
Government done? We went • the Home Minister and 
gave a memorandum, but we have not even received a 
reply. In all these incidents, I would say that the Central 
Government has been a ailent spectator. They have not 
done anything to help the minorities in this country. This 
is the situation. I am sorry to say that the Central 
Government has failed miserably in this area. 

Sir. the hon. President. in her Address. has expressed 
the hope that the Govemment can continue with the 
nuclear agreement. There was a threadbare discussion 
on the nuclear agreement in this House and there is no 
majority support for this agreement In this Pariiament or 
outside in the country and still the Government is 80 
keen on it. Yesterday the External Affairs Minister made 
a statement that a consensus is possible. I would like to 
say that there would not be any consensus regarding the 
nuclear agreement. We want this Government to continue. 
In spite of our lot of differences with the Govemment. we 
have never said that we would withdraw support to this 
Government because this Government. we know, is the 
only hope to keep this country united, to keep the secular 
fabric of this country, but they should not force us to 
withdraw support by signing the nuclear agreement. That 
is what I want to say. 

Sir. overall this Government has failed to project a 
people friendly image or that it is helping the poor to 
come out of the quagmire of poverty. The only silver 
lining is the National Rural Employment Guarant •• 
Programme and the writing ott of agrlcuhural loans to 
help the debt-ridden farmers. But the Government should 
understand that the farmers w.re driven to suicides 
because of the wrong policy followed by this GoYemment. 
That policy should be corrected and I genuinely hope 
that this GoYemment woukl correct that policy and will 
be a people friendly Government. 
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SHRt ASADlJODjH ~(Hyderabad): Ur. Sir, this 
II the jut Pr8a1denlial ASIreu of the UPA Government. 
There has been eome fUMX'ea • .aories in the tenure of 
the UPA ('~ .. - as mInoritiee are concerned, 
the most impoftant one being the announcement of 
Pre-Matric and P08I Mmric SchoIarIhips to the tune of 
RI. 3,300 awe in the 11th Five Year Plan and the 
announcement of As. BOO cror8 tor the Merit-cwn-Means 
~ I haw seen in my own StId8 that out of 
867 8f10C.OU. for 1he Mertt-cum-Meana Scholarship, 812 
students have .,.., given IChoIarships 80 far. I beIieYe 
that the attocation of 8Chotarship wI! go 8 long way In 
ensuring ... improved tII8racy raSe of the MuaIim minoritIas 
and also of the/I increased particfpatlon In higher 
education. But when you come to the second aspect of 
enrolment, the general enrolment rate of Mustims is 8.79 
per cent 88 against the nationat average of 11 per cent. 
The Nationat University for Educational Planning and 
Administration has clearly stated that the out of school 
children Is highest among the Muslims. What steps the 
Government is IMing? 

After Sachar Committee recommendation, the Ministry 
of Human R~ Development has formed a sub-
Commtl8e fed by the han. Minider SM Fatmi. Shri Fatmi 
had given a detailed report In January last year and In 
that report he had said that In the Beventh Five Year 
Plan an amount of RI. 5,434 crore is required to 
implement the education chapter on the Sacchar 
Committee wherein he said that for Sarva Shiksha 
Abhiyan Rs. 1,425 crore, for Kasturba Gandhi Balika 
Vidyalaya Rs. 230 crore, for Focussed Literacy 
Programme Rs. 750 crore, for Jana Shtlcsha Sanstttan 
As. 750 crore are required. For Aligarh Muslim University, 
there is a dynamic proposal that four centres will be 
opened in India and for that Rs. 1,053 crore will be 
required. For MANU University in Hyderabad Rs. 500 crore 
would be required. 

I want to know whet has the Government done when 
their own Cabinet Minister has formed a Committee and 
when their own Miniater of State, Shri Fatmi has given a 
report. Why has this proposal not been Incorporated in 
the Eleventh Five Year Plan? What is the fate of these? 
When the Prime Minister gets up to reply to this, I would 
like to know from him specifically whether this Government 
is going to accept the FUni sub-CommIttee Report or 
not. Another good issue is multi-sectoral development. 
About 90 districts will be developed. Now, this year 
2007-08 nine diaIriClts have been identified in UP, Bihar, 
Haryana and Jharkhand and a sum of Rs.150 crore has 

been given. I would like to know from them the same 
thing. 

There is one Mungedar CommIItee, u..t is, inter-
MiniMeriaJ Task Force on implication of Geographical 
Dallribution of Minorities. On 7th November IMt year, this 
report has been given. It has identified 338 minority 
constitution districts which do not have sanhtion, housing 
and water scarcity is also there. Why is not the 
Govemmetll acting on the Mungerkar Committee Report 
when they amounced so many things? The Mungetkar 
Committee Report Is very important. Ninety minority 
dIatricta Is different, this ill about 338 citizen'. towns which 
lack all these facilities. In that inter-Ministerial Task Fon:e 
CommJltee seven ministerial Secr8taries were there from 
Ministries of Home Affairs, Ulban Development, Women 
and Child DeveJapment, labour, etc. I would like to know 
why is the Government not accepting theM proposals. 
Even the allocation has been made. 

Another issue is the 15-point programme. When It 
comes to 15-polnt programme, majorily of the States are 
adopting IndlWentnt attitude to the 15-po1nt programma. 
wtry do you not make It atatutory? You make It statutory 
so that an States should implement the 15-point 
programme. Only where the secular Governments are 
there a little bit of Implementation Is there and other 
States are not doing it. 

Lastly. the most important i88ue is about terrorism. 

[TlBIISIatlonj 

When It comes to terrorism. no evidence of bomb blast 
in Delhi's Jama Masjid, MaIegaon Maajid, Hyderabad's 
Mecca Masjid, A;mer's Dargah Sharif has been found till 
now. Whoever Is responsible, whoever is accused. He 
has not been traced. I am telling you this In general. 
The CBI, who is making an inquiry into Mecca-Maajid 
bomb blast, has clearly stated that no one is connected 
with Anethr. Pradesh where.. 26 young men were 
detained in the jail for three and a half months, they 
were subjected to torture but no evWdence was found. 
Who's behind the Jama Maajld and Ajmer Blasta is not 
known. Wherever the bomb blasts took place In the places 
of worship of MusHms no terrorist has been found. 
However, there is a boy from Mumbai called Mohammad 
Afroz who was caught after 9.11.2001. The Maharashtra 
police said that he was going to destroy the Britain's 
House of Commons by a plane. But he was freed by the 
court. Our newspapers don' mention It. About Delhi's 
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Mohammad Maroof Kanwar and Irshad Ali, the CSI Is 
saying that IB and Delhi Police together planted RDX In 
their houses. It cannot be known. Altat Ansari a boy in 
Kolkata was caught but Uttar Pradesh High Court said 
that he was not an accused. He was put In the jail for 
two days and beaten badly. How long this is going to 
continue? When you have been voted to the power, your 
Govemment should put an end to terrorism. What kind 
of justice is this that Muslims are held responsible? But 
the time you start taking care of us we will have been 
ruined. After all by when the Ubrahan Commission's report 
is going to be out? Why Ubrahan CommCssion is taking 
such a long time? Why are you not Implementing the 
Shri Krishna Commission's report despite your Government 
being in Maharashtra? I am telling you with full 
responsibility that in Maharashtra, Congress and NCP 
won't get any voter in assembly elections in future 
because they are inflicting so much of cruelty on Muslim 
youths. You have forgotten this of Maharashtra why have 
you forgotten? Why don't you get it implemented? 

The other thing is regarding Telangana. About 
Telangana, I would like to say clearly and in plain terms 
that If you decide the future of Andhra Pradesh, not only 
the people of Andhra and Telangana will participate in it 
but the Muslims will also take part. You have to decide 
it taking us into confidence. 

Lastly, I heard about Taslima Nasreem Member of 
Parliament of A88am Gana Parishad was saying that he 
had the biggest issue of illegal migrants. I feel sorry 
about those intellectuals of India who are taking much 
pain for a run-away person who has been thrown out by 
the Govemment of her country and who possesses a 
Sweden Passport. But those coming from Bangladesh 
leaving poverty behind are not talked about. This 
govemment is giving problems to 14 crores of Muslims. 
You sand them back. What is their contribution in India 
apart from creating a feeling of separation among Hindus 
and Muslims? 

Finally, I would like to speak on Foreign policy. In 
Gaza, the Israelis are inflicting cruelty on people. Our 
Govemment should have extended help to these people 
on behalf of Egypt on humanitarian ground. But you are 
doing nothing, only making statements so I would like to 
hear from the Prime Minister particularly on Fatmi sub-
committee, Mungerkar report and on educational 
backwardness of Muslims, after he rises to reply. 

SHRI ABDUL RASHID SHAHEEN (Baramulla): Sir, 
my problem Is that I cannot mention certain positive 
aspects or some points In the Presidents' Address In this 

House within such a brief time which otherwise couid 
have been raised at the national level or some other 
level because I hall from Jammu-Kashmir and there are 
so many problems with regard to my state. I am glad 
that Kashmir does find a mention in the Government 
document, in any form and it has aIao been mentioned 
in todays President's Address in which it has been stated 
that a reconstruction plan will be Implemented there and 
with the trust of the people, efforts wlU be made to bring 
peace and maintain law and order there. In this august 
House, I would like to say clearly that there is a very big 
issue which pertains to those silent and peace loving 
Kashmlrl people of Jammu-Kashmir who have been 
undergoing great affliction for the last 15 years and 
become victims of the guns from other side. Today, the 
situation is that the human rights violation is prevailing 
there and you win be surprised to hear If a few Incidents 
be mentioned regarding the torture inflicted on the youth 
and the people who are taken as suspects or the worst 
is meted out to those who become the suspects in the 
eyes of the police or against whom the police becomes 
offensive. 

Yesterday only, I saw picture in the local newspaper. 
A young person in Hindwara was arrested by the Police. 
If you happen to see that picture, you wUI feel horrified. 
He has been burnt and his body has been pierced by 
the rods. 

Today he is in a hospital. There are many such 
instances which we have brought to the notice of the 
Govemment time and again that a few people have been 
killed, a few are missing, a few people who have been 
arrested, they are untraceable till date, their family 
members are worried to know whether they are still alive 
or not. Citizens are facing problema from both the sides 
but there is no reference in this Address as to what is 
the solution of the situation prevailing In the state of 
Jammu and Kashmir particularly in kashmir valley which 
is facing problems. Unfortunately, there Is a prejudice 
and suspicion in the minds of politicians of the country 
and if today it is not comprehended and given a thought 
by the secular forces .,which are part of the UPA 
Govemment, then perhaps It can cause a great problem 
in the history of this country at some point of time. You 
have a look at the condition of the minorities at the 
nationaJ level and this must have found a mention in this 
Addresa. Why such situations are prevailing in Orissa. 
Maharashtra and Jammu & Kashmir? Governments are 
mute spectators and those who have chosen the path of 
terrorism, those who have chosen the path of violence 
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are carrying out brutal assautt on humanity but the political 
parties of the country will have to ponder over the 
expectations from a civilized Govemment and a c1viUzed 
society. We have unity in diversity for which many 
countries of the wor1d are envious of India, to safeguard 
and protect this thing we will have to step ahead towarda 
social justice. 

My dear colleague has just mentioned that the UPA 
Govemment has taken few steps for minorities. I cannot 
deny steps taken by them, a Commission was formed 
and it's report was presented in the Parliament. It gives 
an impression that UPA alliances have some sympathy 
in their hearts for minorities but that UPA alliances have 
some sympathy in their hearts for minorities but they are 
afraid. They are afraid that perhaps they may land In the 
soup politically if they honestly support the programme 
put forth by the Sachchar Committee. I want to urge 
upon them that if they take decisions following justice 
and take open and transparent decisions then perhaps it 
will be beneficial because it would be in the history of 
the country and the whole world will recognize that a 
political group, an alliance has emerged in this country 
who has understood this problem and taken action 
thereon. I was also a member of Fatmi Committee. I 
participated in its deliberations and gave some 
suggestions. Our colleagues had expressed doubt in their 
speeches that so many Committees have been formed, 
their reports have been submitted highlighting several 
things but regretfully these reports have not been 
implemented. This is the last year of this Govemment 
which has taken some steps for minorities, perhaps 
nothing else could have been done, coming election will 
decide as to what will happen to this country, which force 
will come to fore and what will be the future? All political 
parties should avoid this political tendency. We should 
immediately pay attention towards human rights violations 
particularly in Jammu and Kashmir and necessary steps 
should be taken for the unemployed and distressed youths 
otherwise those who are peace loving, country loving, 
educated and who could add luster to the development 
of the country would be of no use due to unemployment. 
Unfortunately, in Jammu and Kashmir, particularly in 
Kashmir recently drug addiction has increased and the 
Govemment is totally silent on that account. It is a mute 
spectator. If such situations are dealt with properly, then, 
this country will keep moving on the path of progress. 

/English} 

SHRI P.C. THOMAS (Muvattupuzha): The Presidenfs 
address does not mention about Price Rise which Is the 
most alarming issue. The Prices of Essential Food Items 

like Wheat and Rice, Pulses, Oils, etc. have shot up. 
Cement, Steel. Bricks and Sand have become so costly 
that poor people who get help under. tA. V. and other 
schemes of Panchayats are unable to build their Houses. 
Urgent Attention in this regard is essential. 

The President has not spoken about action if any 
taken against the atrocities on Christians (a mlnU8Ule 
minority) in Delhi, Orissa, Madhya Pradesh and in some 
other places. In orissa more than 50 churches/plaoea of 
worships have been destroyed. The Hon. Home Minister 
had visited this place. But no action seems to be taken 
against the cUlprits. 

Farmers are worst hit due to steep fall in price of 
their produces. The President has not addressed thle 
matter, solution of which demanda drastic changes In 
Import Export Policy and hike In cuatoms duty on 
Agricultural Produces. 

Chlkkun Guniya, Japani fever, VeUow fever, and some 
other diseases which spread In various parts of our 
country could not be effectively fought. Concrete Steps 
And Preventive Measures are required. Waate 
Management has to be' effectively done in Cities, Towns 
and Panchayats for which the Nation should have a policy 
and steps for implementation. 

P.M's relief fund was being given to many deserving 
poor people for Medical Treatment. However, thI8 fund .. 
not being sanctioned to many proMbty beca.... of the 
large number of deserving applicants dlaproportlonate to 
the money available. If that is 10, it is neceaaary to form 
a special fund with endol'88rnenl8 to many to donate into 
this fund. It wili be appropriate to form 8UCh a fund for 
charity in the name of Mother Theresa. 

Bharat Nirman is an effective step for Inf .... tructura! 
development in Rural Areas. But P.M.G.S.V is not being 
utilized properly in same states, possibly because of the 
high technicalities in selection of roads. Core Net Work. 
which is not effectively revised, has been a problem in 
Kerala. 

I. therefore, support the Motion of Thanks and requeat 
that steps may be urgently taken to solve the issues 
highlighted above. 

rr,.nslll/ion} 

SHRI RATILAL KALiDAS VARMA (Dhanctluka): Mr. 
Chairman, Sir, several issues have been diecu8Md In 
the President's Address. There is a shortage of time 
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therefore, I will lay lOme part of my speech later 011. I 
wID apeak keeping time conetraint In mind. I support the 
Prealdential Addr.... The Govemment put forth It's own 
Ideas through the President's address, therefore, It Is 
President's Addres8 only for name 58ke, everything said 
here are views of the UPA Govemment. 

Isliye Kahunga kI UPA Sarkar ka yah hal Antim 
Bhashan. 
Deah ki Ruthl ianta ko yah Nahln dega rashen. 
Kama hai to kuchh ker ke dlkhao, Mahengal se janta 
ko bacnao. 
Aatankwad .. deeh ko chhurao, Gunehgaron ko 
phanei Dilao. 
Dalit, Vanwasl, Plchhde ko Aage Badhao, Utpiran .. 
unhe Mukta karaao. 
Kashmir Apna Hai Apna Hi Rahaga, lae Alag kame 
walon ko deah 8e bhagaao. 
He UPA walonl Gaon kI ore apna kadam badhaao, 
Garib, Majdur, klsanon ko gale lagaao. 
Panchayat, Bank, Sahukar ka karz maph karaao. 
Mahllaon ko Atyachar H Bachaao. 
Bachchon ka Shoehan mllaao, 
Nadiyon ko Ek duaare .. jodo. 
Bandhon Sa Baandhon, Rajyon Ko Sukhe Se Bachao. 
Khet·Khalihano Mein Pani Pahunchao. 
Phlr Dekho Desh Mein HolI, Navratra, Bhangda, 
Ugadhi, Ed, Muharram, Makar Sankrsnti Kalse 
Manate Hain. Phir Dekho Desh Mein Sabhi Tyohar 
Deshwasi Kai8e Manate Hain. Ye Honge Khushhai 
Tabhi 8enega Bharat Duniys Main Bemi8ai, Log 
Honge Khu8hhal to Bharat 8anega Durns Mein 
Bemisai. 

(Con8truct dams and save the states from drought; give 
irrigation facility to the farming lands. And s.. how people 
celebrate HolI, Navratra, 8hangda, Ugadhi, Id, Muharam, 
Makar Sankranti, etc. In the country. And see how the 
people celebrate all the fe8tivals in the country. If they 
become prosperous, the country will be unique. If the 
people become prosperous, the country will be unique.) 

You have been given opportunity and the NDA 
Govemment had tried to illuminate the name of India in 
the worid. During that period, not a single day was spared 
when Premier or External Affairs Minister of some country 
or the other was not on Indian visit. The world had 
opened its door for India Whether it was Canada or 
Australia or America, every country had opened its door 
for Indian youth. The same continues at preHnt. The 

dreams and efforte by NOA are being materlal1zed 
gradually. UPA Government Is shaping the dreams of NDA 
Government. We want you to shape them property. Our 
dreams are coming true and you are happy to see and 
allUR18 that theee were your dreams. These are the 
dreams of NDA that to connect rivers w4th dams, to 
construct aIrporta, to Initiate Golden Quadrilateral project, 
to connect rivers, to electrify villages, to give employment 
to the unemployed youth, to waive farmers' loans, and to 
establish unity and Integrity across the natlon, all these 
WOI1<a were being done under the leaderahip of hon'ble 
AlaI BIhar! VajplCH but theN works came up to a 
standstill when UPA Government came Into power. Even 
your coalition partners are giving their statement8 and 
80me fellow members have expres.ed their 
di.appolntment. They are supporting you, they are 
unhappy but they do not want to part themselves away 
from you. But you do not worry, If you do not feel good, 
support should be withdrawn and If they are good, they 
must be praised but today your coailtion partners have 
made comments on you. They are angry with you, they 
are sad, not only the coalition partners but the masses 
of the country are angry with you. The common man will 
teach you a lesson at appropriate time. The leader of 
the oppoeltion hon'bIa Advaniji had said in his speech 
that It seemed it was the IMt address of the Government 
and perhaps it could be an election address. We all 
expect that we will go to the people and take a fresh 
mandate. I once again support the Presidential Address 
and conclude my speech. I put re8t of my speech, 
containing matter of other issues, on the table and hope 
that all the iuues will be included. 

·Sir, I want to put some .uggeetions with regard to 
the Addre8s of President of India given before the 
Partiament. Her Excellency is a woman, she has the 
heart of a mother and a mother has always good feelings 
for her family and other people in her heart and she 
always wants to do good. Here, the UPA Govemment 
has preeen&ed some of Its programmes and projects 
through the Addres8 of Her Excellency. The Address of 
Her Excellency Is pleasant and soothing, but except some 
years. Congress has been ruling the country most of the 
time or it had the Govemments running on its support. 
Sixty years have elapsed since India became independent. 

•..... ."Thls part of the speech was laid on the Table. 
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After Independence the youth of the n&Uon had hoped 
that their country would be prosperous. Their sufferings 
would be removed. No one would remain hungry or cloth 
less. Protapet1ty would prevail evetyWhere. No family would 
go to bed wiIh empty belly. No child would be orphan 
and wander here and there. No woman would be 
victlmlzed. The widows and woman suffering due to other 
reasons would be t .. n cere of. They would be given a 
respectful life. The farmers of the country would do their 
farming feeling happy end woutd not depend on the rain 
for irrigation. They would get pure drinking water. They 
would not depend upon the water of welle and po"". 
Exploitation of the people belonging to the Scheduled 
Castes and Scheduled Tribes would be put to an end. 
They would IiYe • ~ul life and have equal rights 
with other claseea. There would be no theft, robbery and 
dacoity. Every child would go to sc:hooI. No mother would 
feel compeHed to make her children earn in.tead of 
playing and no child in the country would remain hungry. 
The martyrs scarified their lives with great expectations. 
Some martyrs happily went to the gallow ieaving their 
families. But after 60 years of Independence when I look 
in hindsight and think I became disappointed. 

In the Addre.. of Her Excellency It ha. been 
mentioned that the nation-building scheme is meant for 
lessening the travails of poverty and providing basic 
means of liveN hood but even today the labour are from 
villages have to travel far off for their livelihood. They 
have to travel from one city to the other. Recently our 
country witnessed a new kind of problem-that is 
regionalism. Today our poor labour are hailing from Bihar, 
U. P. and Orissa earning their livelihood in other cities. If 
they had been given works in their own cities. If they 
would not have been u8ed to leave their citle8. They 
have to leave their family 'or earning. UPA Government 
enacted National Rural Employment Guarantee Act but it 
is to be seen whether the fact is being implemented 
properly or funds there under are being grossly "'lisused. 

Sarva Sikhsa Abhlyan and Universal Mid Day Meal 
Scheme were initiated during the tenure of hon'ble Alai 
Bihari Vajpaee. Both radio and television have boosted 
the programme by giving slogans-Chalo School Chalen, 
Chalo School Chalen. Children of the deprived families 
were admitted in the schools under the scheme. Even in 
the State ~ke Gujarat, MiniSter, MPs, MLAs visited villages 
with officers. 

They enquired door-to-cloor regarding education of 
children and got registered the names of children who 
were not going to school. In order to encourage girl 

children, the Gujerat Government have, eeparately 
provided bonds to their parents 80 that they are able to 
their girl children regularly to school. However, a lot has 
yet to be done. There are many schools in our country 
where there are no room8, no teachers, not even 
blackboards if somehow they are lucky enough to have 
teachers. When this shortfall is likely to be made up? 
The people of OUf country have gone sick of empty 
promises. Their eara are refusing to lIaten to the catchy 
slogans doled out to them over a long period and now 
the poor public of our country have ceased to keep trust 
on anybody. 

Her Excellency has mentioned In her addre .. 
regarding Rashtrlya Gramin Swaathya MiNIon that every 
person will get help from State Govemment for hHJth 
related problems. Even today, there are no hoapItaIa In 
vUlagee and sometimes people die due to Malaria, Typhoid 
and Cholera. People are suffering from dl...... like 
Tuberculoala and Cancer even now. We need to provide 
medical facilities In every vlnage. Number of cItI .. In the 
States Is increasing day-by-day. The small town. are 
tumlng into big cities now. Names have been changed 
but whether the living conditions in the cities too have 
changed for the better along with the name? Whether 
the common facilities required to be provided there are 
indeed being provided? The answer " In the negative. 
Even today there are lakha of Jhuggi-Jhonperlea In the 
cities. They reside on the banks of river, along the Railway 
tracks or near the ponds. Even today, they have to cIo 
without potable water. They do not even have toilets to 
answer their natural calls. The womenfolk have no 
bathrooms and they have to .earch for cover from 
unwanted glares. We feel ashamed of witneaalng such a 
condition of the country in spite of 80 yea,.. of our 
independence, to make matters worse the situation is 
not going to change. Every year the Budget Is presented 
and an EL dorado is promised and propoaltlona put forth 
in the President's Address year after year. 

It has been mentioned in tho Addre.. that there Is 
a huge increase in the agricultural production due to 
governmental efforts but still the prices have not come 
down. Common people are finding it too hard to make 
both ends meet. The housewives are not in a pOldion to 
bear household expenses under their budget. Four years 
of UPA GovefOment have passed but it has failed to 
hold the price hoe. Prices have been spiraling. Whether 
it is food grains, edible oils, Petrol or Diesel, goods for 
daily use, bricks, Steel or Cement, price of everything Is 
increasing and UPA Govemment is not in a position to 
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claim that it has succeeded in holding the prices on any 
front during their regime .The Govemment have claimed 
in Her Excellency's Address that during last four years 
the Govemment have increased the minimum support 
price of wheat and rice by more than Rs. 50 and almost 
33 percent respectively which increase is unprecedented. 
But by mentioning only this much the Govemment has 
only tried to keep the people in the dark. 

In his Presidential Address the Govemment have fixed 
the target to triple the size of processed food sector and 
double the share of that sector in global trade by 2015. 
To achieve these targets 20 mega foot par and integrated 
cold chain will be established. But in my opinion, we 
have to increase the irrigation capacity before reaching 
these objectives. The States will have to be saved from 
the drought. The flow of streams in the rivers have to be 
stopped. We will have to deepen the ponds further. Check 
dams will have to be constructed on the rivers and the 
State will have to give economic help for it. 

I have to say with regret- that the Narmada Project 
has been delayed so much and many years have elapsed. 
The Congress Govemment or UPA Govemment is not 
working with desired determination on the foundations 
laid by Late Pandit Jawahar Lal Nehru, the first Prime 
Minister of India. 

The UPA Government have not co-operated in 
increasing the Light of Narmada dam. Due to non-
cooperation of Chief Minister of neighbouring State 
Maharashtra and Union Water Resources Ministry, the 
Chief Minister of Gujarat Shri Narendra Modi was forced 
to sit on fast unto death and then Gujarat succeeded to 
get approval. Guiarat has got success in increasing the 
height of dam but the work regarding provision of water 
in every village through canals is yet to be carried out. 

Whether the UPA Government will declare it a 
national scheme? Whether the Govemment is ready to 
give economic help. I hope that the UPA Govemment 
will fulfil the aspirations of the people of Gujarat. 

Her Excellency tried to lay stress on the 
empowerment of Scheduled Castes and Scheduled Tribes 
and other backward classes. She assured the citizens 
that almost 30 lakh children of Scheduled Castesl 
Scheduled Tribes will be given approx. Rs.900 crores as 
scholarship and more than 10 lakh tribal children will be 
given scholarship of more than RS.225 erore. Congress 
has repeatedly assured to give such attractive amount 

during their last tenure. But the situation of scheduled 
cotes/scheduled tribes and backward class has not 
Improved and even today their children study In 
Government Schools where full strength of teachers or 
other facilities are not available, then how their 
empowerment could be possible? Even today they are 
not allowed to sit with common people, common students, 
then how equality can be established? It has been 
mentioned that Indira Gandhi Tribal University will be set-
up in Amarkantak of Madhya Pradesh with the objective 
of encouraging study and research opportunities for 
scheduled caste and scheduled tribe students in the field 
of their art, culture, traditions, languages, customs and 
systems of medicines and to increase the academic 
opportunities for the tribal students. If this university would 
have been named after any eminent person from 
scheduled caste and scheduled tribe such as Dr. Saba 
Saheb Ambedkar University instead of Hon'bla Indira 
Gandhi, it would have been more encouraging for this 
community. 

Her Excellency, President has mentioned about the 
desirability of having an Act meant for the Scheduled 
Tribes and other traditional inhabitants of forests. The 
objective of having such a legislation would be again, to 
remove their past deprivations of the tribals and traditional 
forest dwellers and restore their rights on lands. I can 
not understand why first they are divested of their rights 
forced to flee from their forest land and then, on the 
other extreme, the Government try to lure them again 
through various acts. This practice should be stopped. 

the Government have expressed hope in the 
Presidential Address that village courts will be established 
to provide justice to the weaker sections of citizens in 
both civil and criminal cases at their doorstep. Hon'ble 
Speaker, Sir, it is my humble request that lakhs of cases 
are pending in the courts, in some cases their land is 
snatched away from them, in some cases they are 
harassed or they are deprived of their rights. They are 
regularly appearing in the court for a long period but still 
waiting for the justice to come. 

Sir, Her Excellency has mentioned about Sachchar 
Report in her Address. Whether this Is not an effort at 
encouraging casteism or giving preference to one religion 
over another or diminutinglenJarging one religion as 
compared to another? Whether the condition of minorities 
has got deteriorated or they have come to long behind 
in the matter of education within only two-four years. 
Sachchar Report is being used as a ploy. Every citizen 
of our country is born free and he has every right to 
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acquire all kinds of rights and get equal justice. But India 
was divided on the basis of religion-one is Hindustan, 
other is Pakistan. The Hindu and Muslims living in both 
the countrieS had been given the choice to live In any of 
the two countries according as they wish. 

Most of the Hindus residing. in Pakistan have migrated 
to India from Pakistan 88 they were not feeling safe 
there and people of Muslim Community in India who 
wanted to migrate to Pakistan have done 80 and those 
who oonsidered India as their own country remained here. 
After independence it was duty of the then Govemment 
to deliver equal justice and provide equal opportunities of 
education to Hindus and Muslims for their upllftment. Why 
the Muslim community has not been uplifted educationally 
80 far? Why the Muslim Community has not been brought 
into the national malnstream? Why even after 60 years 
of independence their condition continues to be pitiable. 
The Congress Govemment has done a great damage to 
the Muslim community by considering It as merely a Vote 
Bank and by not taking the steps which should have 
been taken and it has afways divided the country into 
two factions on ideological basis even after independence 
by playing the politics of vote bank. Again, an attempt is 
being made to create a deep rift between HindU8 and 
Muslim in the name of Sachchar Committee Report. If 
the UPA govemment really wants to uplift the backward, 
Dalit, poor tribal and Muslim Communities, It should meet 
the demands put forth by Dr. Ambedkar for upliftment of 
the Dalits through a special package. The backlog in the 
posts reserved for Scheduled Castes and the Scheduled 
Tribes in the country has not been cleared even today 
despite their constitutional rights. Even. today, atrocities 
against them are being committed which led to enactment 
of Acts like the Prevention of Atrocities Act. Gradually, 
privatization is taking place. The UPA Government has 
not been able to provide reservation to the Scheduled 
Castes and the Scheduled Tribes In the Private Sector. 
Private industrialists are not ready to provide reservation. 
The people belonging to Scheduled Castes and the 
Scheduled Tribes who have borne atrocities will be 
brought at par with others. A time frame should have 
been mentioned in the President's Address. 

There Is a reference to -Empowerment of Women-
in the President's Addl'8S8. Giving momentum to female 
literacy has been referred to 88 the key goal of the 
Govemment. First of all, the State Govemment of Gujarat 
has taken an initiative In this regard in the entire country. 
The State Govemment of Gujarat has taken some very 
good steps not only for female literacy but also for 

prevention of female foeticide. Millions of Women's 
Conferences have been held and the women have been 
administered oath that they would neither get their female 
foetU& terminated nor cooperate therein. The commelldlible 
work done by the State Government of Gujarat should 
have been appreciated and the Chief Minister of Gujarat 
Shri Narendra Bhai Modi should have been prailed In 
the Hon'ble President's Address. 

The National CommllSion fOf' protection of child rIghIa 
has also been mentioned in the Prealdenf8 Addr.... It is 
a matter of happiness but even then, the condition of 
children born in poor families 18 quite pitiable. The 
problems of malnutrition are Increasing due to 
unavailablHty of proper diet to the mother and child. In 
some cases children die soon after their birth and In 
some other cases mother dies soon after giving birth to 
child. It needs a serious consideration. Nothing can be 
more tragic if a child dies immediately after birth and If 
he/she survives, hislher life will become di8tresafut. 
Therefore, there should be a provision to provide proper 
diet to the mother and the child. 

• Jls Desh Ka Bachpan Bhukha Ho 
Us Dash Ki Jawani Kya Hogi.-

The youth of 21st century of India will have to be 
strong, healthy and capable to compete with the wortd If 
we cherish dreams of prosperous India In 21st century. 

Her Exceliency, the President of India has talked 
about Commonwealth Games-2010 In her Addre ••. 
Sportspersons of our country have been putting up better 
performance In various games regutar1y. It Ie a maner of 
great happiness but it is a little disturbing to see the way 
in which cricket Is being given importance and 
commercialized during the last five years. Therefore, It is 
necessary to cultivate interest among people about each 
game and sports persons of our other sports should also 
be appreciated and given monetary incentives like that of 
crickets. 

Sir, It has been assured in the President's Address 
that sections of the National Rural Employment Guarantee 
Act will be extended to cover all the rural dIatrIct8 of the 
country from the existing 320 from April, 2008. I would 
like to ask the Govemment whether the people have got 
employment under the National Rural Employment 
Guarantee programme during 2007.()8 or Is It only on 
papers? Villagers would not have mignded to cities If 
they had got employment In villages. Even today, people 
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are migrating to cities despite having no house.there to 
live. 

Sir, it has also been stated and appreciated In the 
Address that the Prime Minister of India hu dedicated 
unit 3 and 4 of atomic power stationa of 540 MWE 
Nuclear Power Plant, Tarapur to the nation, which is • 
major milestone in our indigenous nuclear power 
programme but at present State Government of Gujarat 
ranks the first in the country to provide single phaae 
power connection to every household of the state whHe 
it is impossible to supply power even in big cities of ttle 
country. This step has Increased enthusiasm of the 
villagers in Gujarat. It has checked the tendency of 
villagers to migrate to urban areas in Gujarat. At present 
they are running their self-employment in their own 
villages. Women ilre eaming their livelihood by assisting 
the menfolk at their homes. We are struggling to get 
remaining share of electricity allotted to Gujarat from the 
Central Grid in order to bring about further development 
in Gujarat. The electricity which has been given to 
Maharashtra after making reduction in the share of Gujarat 
should be restored and gas requirement of Gujarat should 
also be met forthwith. The coal which we are getting 
from Bihar presently tor our Mathak Power Plant should 
be supplied from Nagpur. It is my demand also. 

Sir, Her Excellency the President has slated in her 
Address that under the National Highway Development 
Project Phase-one thousand kilometer long fully acceas 
controlled Expressways will be constructed and sanction 
has also been accorded to widen and improve the State 
Highways but I would like to draw attention of the House 
that half of the work on Ahmadabad Express Highway 
had been completed during the NDA regime but ever 
since the UPA Government has come to power, it has 
been put on the back burner. The farrners whose lands 
had been acquired for the project have not been given 
compensation so far. Neither the work on Expreaa 
Highway is in progress nor the farmers are being given 
compensations. The rush of traffic on Ahmedabad-Mumbai 
National Highway has Increased to the extent that a 
sudden blockade can lead to a jam for 20 hours. I would 
therefore, request the Govemment to first complete the 
construction work of roads which had been started during 
the NDA regime and implement the announcements which 
had been made earlier. The Government in their election 
manifesto has promised to deliver a lot but only the time 
will tell when will these be delivered. 

Sir, Ihe President'e AddnIaI speaks that CMf Aviation 
sector 18 wllll88llng UI'1pI'8'C8d8nt devafopllent. It is • 
matter of happineas for aI of U8. There II a need to 
speed up the etapa taken during the NOA regime for 
upgradatton and mod8mization of all airports. I would 
like that Serdar Vallabh Bhai Patel Airport, Surat, 
Bhavnagar and Rajkot airports should "'0 be modemized 
urgentty. In the Presk:lenl'l Addraas, the government has 
assured that it Is COiih,Rhd to the prOl1iotloli of textile 
Industry. But, I would like to say In this regard thllt a 
majority of the peopte belonging to the Scheduted Castel 
were associated with the textile induatry. Majority of the 
textile mille of Gujarat are lying closed. The Scheduled 
Castes people belonging to weaver community WOftdng 
in these mills have become jobless today. The 
Government of India should provide a special package to 
them so that they maintain this traditional occupation and 
earn their livelihood. The gowrnment Ihoutd take special 
lItaps for the promotion of micro, smstl and medium 
enlerpriaes. These sectors ha\f8 potentfel of employment 
but the industries in this sector are graduatty facing 
closure. It has become difficutt for them to survive in the 
modern era of competition. Therefore, apectaI finenclal 
assistance should be provided to those Industri ... 

Sir, the address epeaks about the river conaervldion 
but I have to aay with regret that we are listening IUCh 
things for years but concret.. step. have not been taken 
in this regard. The holy river Ganga, Yamuna, GomtI, 
etc. are polluted. The pollution is incr8llling day by day. 
Concrete steps are not being taken to check pollution. 
Ujjain'. Kahipra river, which is ancient than B.C. has now 
disappeared. My submission is that there Is a need to 
take special steps to clean and preeerve the river Ganga, 
Yamuna, Narmada, Godavari, KrIshna, Gemtl, MahI, etc. 
which have a cloee aaeoclatton with Hindu religion. Sir, 
it is a mattef of happine8e for l1li of U8 that the name of 
holy 'Rig\feda' has been enteFect In the 'ViahYa Smriti' 
register. Today, the entire wortd ira following our culture, 
our worship method. Yoga mah .... hi Baba Ramdev has 
taken up the Yoga at the world level .nd It hal gained 
recognition in the entire wortd. Therefore, I requat the 
govemment that It should get the hymns of the Rigveds 
translated in every language and it should be publicized 
at achool level. Yoga should be taught In every school 
so that the coming generation can Ynderstand the teatures 
of the country. 

Entertainment sector is witn88ling growth in the 
country today either it may be print, doordarshan, radio 
or film. It is a matter of happlnen but we 8houId keep 
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in mind !hat the cullulte and cni!tzatlon of our country 
doe8 not get ddeoted. The GoYefftflllel'lt ehouId ben the 
tetec_ of ......,.. rape, loot and ""',1I1dion !udde". 
whiCh may cIIIIon the infIIoc:ent minds. 

Sir, ... addI .......... that the situalian of Internal 
security is under contI'oI. But, I woufd like to say that 
terrorism Is increuing in the bordering States, whether it 
may be .r.mmu and Kaahmir or U.P., JherIchend, Orissa 
and MaI.aeI,ba. We hllV8 witneaaed terrorism in various 
torms. Either It may be in the name of regionaJiam or tor 
some ott. reMOll, innocent people are killed. People 
feel insec:ure themHlv... Ther8tore, my aubmiMion Is 
that panHniIifaIy foR:ea IhouId be deployed in the miIiIant 
affected States and \errorlsm ahould be suppr ... ed 
wherever it 8fMI'tiJM. It is ahametul for us &hat in aome 
States people indIr8ctty support the terrorism lor vested 
interelts. To maintain communal harmony, unity and 
integflty has become nec:eeury. Even the neighbouring 
country repeatedly diatuTbs our peace by itl petty 
actMtIes. There is a need to strengthen bordering States 
Rajasthan and Gujarat by providing more financial 
aasistance so that the mtlitanta do not intrude from the 
cross border. Today, Gujarat has IUppreSHd terrorism. 
The brave poflee of Gujarat kill the militants wher.ver 
they appear there. Before entering in Guj8l8t, terrorist 
think twice because they d9 not get any protection. I 
woutd like that other States ot the country should aIeo 
take stringent st.pta like Gujarat, then there will be 
communal hannony in the country and our country will 
rematn integral. 

{English} 

SHRI FRANCIS FANTHOME (Nominated): Sir, I tIwIk 
you tor giving me thIa opportunity to apeak on the Motion 
of Thanke on the PrMident'a Addrus to both the Housel 
of Parliament. Sir, I int8nd to speak for a few minut .. 
and then lay my address on the Table of the House. 

Sir, the Address of the President focuses, to my mind. 
three extremely important Issues. The first is that, as has 
been said by many Mernbers of the House, this Address 
was unique in the matter that it was the first Address by 
a woman • Preaident of this great nation. We, as the 
Members of the Party, who have brought such a unique 
person to the House and 10 have given this privilege to 
this country, are extremely proud of this and I would like 
to thanlc the UPA Chairperson, Shrimati Sonia Gandhi 
and the Prime MiniIter of this country tor this very unique 
P08ition that hM come to occupy. 

The second iseue that captu,.. the AcIdreaa Ie that 
the Addreas identtfiea In a very IUCdnct and fOCUNd 
manner the iauee and the d1a1engee that are before 
the nation in the 80th year of our Independence. That is 
why, lis Addrwa III so very Important for Ihia country. 

The thlRI iRue that i8 before 1M from thia Address 
i. that it is for the first time In a very special manner 
that an 8Id1itecture tor IncIuaMt gI'OWth ... been idenItfied 
in this Address. 

Sir, aa you know, d .. plte .Ix decade. of 
IfIdepe"d .. ICe, much of rural IndIII ........ very much 
behind Ihe progreee and P""f)8rity thai thie nation wanta 
ta heve tor 1IBatf. Tt... have been very IptfCiat IChemea 
that have been identified in thil Ac:IcIreM that WIlt change 
the face of nnt I~ tor us and the pace at which this 
will happen will be unprecedented and that is why, this 
Addraa Is 80 YWy important. We would Hke to see that 
1M nnt part of ttN nlllon that has ived In certain turmoil, 
in cettatn restrains for HYeraf dec_ ... , will now find _ 
voice that will Ilddr'eu the challenges that It would like 
for 1tHIr. 

I would like to make two focUMd .uggeetlone before 
I p1ace my 8Iddreea on the Table. One Is that wtth the 
kind of resources thllt the mltton is now putting in place 
for the development of rural Inda and the kind of IChemee 
that have been identified require that we put In place _ 
new atructure of governance in terms of a special Indian 
Rural Service that, we think, will addre.. the iuuea that 
this country hu now begun to identify. The Services like 
the Indian Police Service, the Indian Administrative 
Service, the indian Audit Service and other ServIces would 
need to be augmented by this very special dedicated 
service Hoe. I think that this Is imperative In terms of the 
challenges we have. 

The second isaue that I want to mention Ie that we 
have seen that rural credit to farmers Is now being made 
available at about saven per cent per annum. This Is 
extremely high for the kind of strengths In termr. of the 
prosperity our farmers have. I would suggest that the 
Government understand that the world over credits are 
available between ;3.5 per cent and four per cent. There 
ia no reason why credit should be available at about 
seven per cent, particwlarly for the categories that we 
think are thl most .... trained in this country. I would like 
to think that the Government will addreM thia laue and 
we would like to see that our farmers get credit at about 
four per cent or five per cent. 
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Having said this, I would like to commend that the 
Address of the President focuses on Issues like climate 
change and on matters that are requiring to address the 
future of this nation. I would think th .. as we go along, 
this would happen and that we will see a prosperity that 
we would like to see happen. 

With these worda, I thank you, Sir, for allowing me 
time to speak on the Motion of Thanks. 

-The address was specially significant as a woman 
Preeident addr88l8d Partlament for the first time in the 
history of this great nation and also becauae the add ..... 
captured the true essence of the concerns and challenges 
facing the nation in the sixth decade of Independence 
and for the unprecedented resource mobilization to put 
in place the architecture of inclusive growth to involve 
people in their prosperity. Sir, the aspiration to bridge the 
urban-rural divides i.e. the opportunities deficit and the 
creation of platforms to enable greater participation of 
people in the processes of nation building highlighted in 
the address by the President are extremely significant. 

The flagship programme National Rural Employment 
Guarantee Act, coupled with the National Rural Health 
Mission and the emphasis on universal primary and 
secondary education blended with the mid-day meal 
scheme are amongst the most ambitious social 
emancipation programs anywhere in the world. The 
Govemment has our support in these endeavours as also 
in the great effort it is making to ensure that the fruits of 
democracy reach the last in the hierarchy of opportunities 
that was promised to them by Mahatma Gandhi, It was 
to address this aspiration that millions sacrificed their lives 
and all their posseaaions during the freedom struggle. 

Sir, there is no doubt that despite enormous economic 
prosperity and unprecedented access to instruments of 
social change a large section of the nations people have 
remained constrained and this is the challenge that the 
President highlighted in the address stressing on inclusive 
growth as the bed-rock of the commitment given to the 
nation in the UPA government's charter of the Common 
Minimum Programme. 

Sir, the economically restrained sections of the nation 
particularly the SC/5T and the aBC groupe have been 
for generations at the bottom of the economic 
emancipation efforts. Despite pious Intents and rhetoric 

• ... *Thls part of the Speech was laid on the Table. 

they have today, only an upiration that their children 
and grand children will one day live a life of dignity and 
treated with understanding that is fundamental in a 
democracy. The denials of basic freedoms: access to 
heatth care, quality education, nutrition, political inclusion, 
tribal rights and minimum wages are basic to their cause 
and needs to be expeditiously redressed. 

Sir, with the cost of governance rising inclusive growth 
gets more expensive for the nation and the people find 
themselves consequently marginalized. While much of the 
wortd loans are serviced between 3 and 4% the provision 
for agricultural credit at 7% immediately excludes a large 
section of the poor farmers who is unable to meet the 
challenge of productivity sandwiched between inflation at 
about 5% and cost of seeds and fertilizer rising by about 
10% each fiscal, coupled with the rising cost of food 
grains, medicine, clothing and fuel. With these restraints 
Bharat Nirman and the Jawahartal Nehru Urban Renewal 
Mission remain teasing Illusions: telephone connectivity, 
roads, electricity, housing, irrigation and access to potable 
water lack conviction in the minds of those most at risk. 

Sir, the Govemment is rightly addressing the need to 
bridge the power deficit with development of altemative 
fuels including nuclear energy. Se" reliance in the sphere 
of energy is one of the most Important challenges before 
the nation: a developing economy with population growth 
at about 2%. The cost of govemance in the country is 
high and the country's prosperity is being increasingly 
overshadowed by regulatory authorities that govem and 
are barely facilitative, thereby, adding to the crowding 
and restrain deliveries of outcomes. In this context the 
Govemment proposes, the Introduction of e-govemance, 
technology upgradation fund, nano-technology and an 
integrated knowledge network. these are commendable 
steps. Sir, I would in particular like to thank the President 
for the mention that the Government has set up Prime 
Minister's Council on Climate Change to plan and 
implement appropriate strategle8 for mitigating and 
addreaaing matters related to climate change and 
engaging with the international community in terms of 
the provisions of the UN Framework Convention. This is 
an important initiative and would go a long way in 
safeguarding the nation's long-term interests. 

Sir, with these observation I record my Thanks to 
the President for the address to Parliament.· 

{TfllnsIlItionJ 

MR. CHAIRMAN: The proceeding of the Houae was 
extended up to 7.00 p.m. If the House is agree then 
today's discussion may be extended for another one hour. 
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SEVERAL HON. MEMBERS: We are agreed. 

MR. CHAIRMAN: The HOUM is agreed, therefore, 
the proceeding of the House is extended for another one 
hour. 

1'.00 hr •. 

[English/ 

SHRI K. FRANCIS GEORGE (Idukki): Thank you, 
Sir. The hon. President's Address pans through the major 
focus of the Govemment, that is, in developing our 
country. The Address focuses on the major programmes, 
namely, Bharat Nlrman and other flagship programmes, 
and It Is very heartening to note that all these programmee 
are making IUbItantIaI progl'888 In the overeD development 
of the country and also achieving the goal of inclusive 
growth. 

The Bharat Nlrman programme aims at improving 
connectivity In the rural areas. One major critical area is 
the core infrastructure, that is, the transport sector. Rural 
connectivity is supposed to be Improved through the 
PMGSY programme. I would like to point one or two 
deficiencies in the running of this programme. Arstly, It 
has very old scheduled rates, and nobody is coming 
forward to take up these road works. Secondly, In the 
hUly areas there is a problem of gradient. The present 
norm Is that the gradient has to be 1:12.5, which is 
actually impossible to get in the hilly areas. It has to be 
downgraded to 1 :8. 

The Address apeaks about development of the 
National Highways, and about slx-Ianlng of 6,500 kma. of 
National Highways under the NHDP Phase-VI, and also 
about 1 ,000 kma. of fully acceae-controlled expreaeways. 
We should remember that In our country we have the 
National Highways below two-Iane standards. For example, 
in my own conatItuenoy, one of the very Important National 
Highways in the country, namely, NH-49 between Cochin 
and Madurai that pasHa through one of the most 
Important tourist centres In the country, namely, Munnar 
is belong two-lane standards. Let us improve those 
Highways, and then think of slx-laning. I am not against 
six-laning the Highways. In fact, we need It. As I said 
eariler, transport is the core infrastructure for the country. 
So, we should also think of improving the existing National 
Highways, which are below standard. 

The Address mentions about the Mumbal-Delhi-
Kolkata Dedicated Freight Corridor. We all welcome it. In 
fact, movement of freight Is very vital. The Railways have 
achieved this progress mainly by managing the freight 

movement very effIcientty. But when we talk to experts, 
there is an opinion whether this country needs a High-
speed Dedicated Freight Corridor or a High-speed 
Dedicated Passenger Corridor. The maximum speed that 
is required for freight movement Is 100 kms., and It is 
very much possible with the existing linea. In fact, after 
constructing the freight corridor It will be difficult for us to 
go for High-speed Dedicated Passenger Corridor. High-
speed Dedicated PUtlenger Corridor Is very vital for a 
country like India, which is of a aub-continental proportion. 
It takes more than three days to travel from Kashmir to 
Kanyakumari whereas the same distance can be covered 
within about 12 to 15 hours. If we lay a High-speed 
Dedicated Passenger Corridor. ... (Inhlnuptlons) 

SHRI P. KARUNAKARAN (Kasargod): It would be 
easy If you go by flight. 

18.04 n. 
[SHAI V AAKALA RAoHNcRISHNAN in IhtI Clw'1! 

SHRI K. FRANCIS GEORGE: Everybody cannot 
travel by flight, and this Is the problem. It is said that 
when 10 people fly, more than 1,000 people travel by 
train, and trains are the means of transport for the very 
ordinary and poor people. I would request the Government 
to seriously think about constructtng High-speed Dedicated 
Passenger Corridor parallel to the Golden Quadrilateral 
Highways. In fact, it was started by the erstwhile NDA 
Government, which was hailed as a major developmental 
programme initiated in this country. We all welcomed It, 
but what happened was that the Govemment constructed 
the Golden Quadrilateral Highways saying that the 
Government intends to connect the five corners of the 
country. In fact, the Western Corridor starting from 
Kanyakumarl to Mumbal was ignored. 

The Golden Quadrilateral came up to Chennal, then 
went up to Bangalore vi. Beigaum and again went back 
to Mumbal. That anomaly or injustice has to be rectified 
by this UPA Govemment. What I would request Is that 
the Government should announce a programme to 
construct high-speed dedicated paseenger corridors parallel 
to the Golden Quadrilateral Highways and also parallel 
to the North-South, East-West Express Highways that are 
being conatructed. 

High-speed dedicated paaaenger corridors are In 
exlltenee in Europe, and in Japan, It started way back 
in 1984. In every developed country, that Is there. India 
Is a fast developing country. Our neighbour, China, is 



583 ~ 01 Th11n1t6 (1fI /he MARCH 4, 2001 584 

[Shri K. Francia George) 

going very fast in constructing high-speed corridcn. TMre 
is no mention about that In the President'. Addraa, when 
the President apoke about decItca1ed fretgt1t corridors. In 
fact, if we can have a hlgh--apeed dldicated ps8HI'1ger 
corridor, we can aIao run tMgh-apeed freight in that. 

COming to the part of the minorities aedion in the 
President'. Addr .... earlier. my friend. Adv. SuNeh Kurup. 
spoke about the condition of the minorttiea. specially the 
Christian minorities in this country. The ChrI8ttan minorities 
in this country form only about 2.1 or 2.2 per cent. .n 
fact, the poputation of the Chrislians hal come down in 
this country. What Is happening now? There have been 
attacks in Ori888, there have been aItackI in ChhatII8garh, 
Madhya Pradesh, Rajasthan and now, of late, in Delhi 
also. What happened in Olisaa is most unfortunate. For 
two days continuously, in fact, for a week's time. in a 
District called Kandamal, all the Indtutlo~chea, 
Convents. educational InstitUtions. Old Age Homea, 
Dispensaries and everything etse-were deatroyed. When 
I went there and saw it along with Our friend. SM P.C. 
Thomas, It was a molt heart-rending sight. In a way, we 
have to appreciate the auper-efficiency or the deattuctlve 
efficiency of the SIInfIh Pllrivar goon.. In fact, dVerything 
has been destroyed. 

Now, the Government speaks about the Prime 
Mlnister's 15-point programme for protecting the rnInorItiea. 
Nothing has been done so far; no compensation has 
been given and nobody has been brought to book. Is 
thle the way of protecting the Hfe and property of the 
minorities in this country? It is very unfortunate. 

The Home Minister of this country came there. He 
flew in a helicopter, went to a camp, spoke for 20 minutes 
and then again flew back to the Capital. Bhubaneawar. 
The hon. Home Minister haa all the forces at his 
command-he has got the Police. the paramitltary fore •. 
He can have any eecurity in thia countfy. but t. refused 
to go and vIM any of the places or any of the indtutiona 
which were destroyed by theae goone. It ia a very 
unfortunate situation. 

I feel sorry that the UPA Government while on one 
hand is saying that they will protect the minorities and 
announcing a 15·point programme. on the other hand, 
when it comes to actuat real actIOn for protection of lite 
and property of the minorities. it has failed. I have to 
say, mieerabfy. 

Be8IcIes the security aperet. there ar. two other 
aspects. that is. reHrvatlon ben8t1t8 to Olllit Muslims and 
DaIIt Chri&tians of 1hi8 country. These sections are being 
diacrimtna1ed mainly because they have chosen a 
particular religion. which is most unfortunate. Those Who 
have converted to Sikhism, to Buddhism are an getting 
the reservation benefits. and it i. only those people who 
have converted to Islam and Chriatlan faiths who are 
being dented this right. The Government should seriously 
thinJ< about it. I am sorry that the Pr&&iclent', Address 
miaaed that. 

Regardtng power alloeation. there have been 
comptalnts from States that the unallocated share of the 
Centre is not being equally distributed to the power 
deficient States. especially like Kerafa. I am not going 
into the details due to paucity of time. 

AgMn, comtng to FDI In retail traCIe, it is most 
unfOJ1un.... Forty mllNon small and maFginal traders of 
this country ate being affected. and what is the need for 
FOf in retan trade? Thia Is not a high-technology, high 
priority area. The Govemment should think about it. 

Coming to the nuclear agreement, the Govemment 
has made an announcement that the Govemment is atJout 
to sign the nuclear agreement. Well, there are various 
aspects to It, but I am not going Into the details due to 
paucity of time. What I would request is that in a multi-
party democracy, in a country \ike oura. thfo Government 
should go by the coneenaul of afl concerned. The Prime 
Mtni8ter is a man of conseneua. I woutd urge upon the 
Government not to ignore the sentiments and viewpoints 
of aIt concerned. 

Memtoo has been made of the PDS and the 
agrIcuftUf'81 sector. An aMO\lnOHl8nl has been made on 
waiver of debts of farme,... It is a very good decision 
and I congratulate the Govemment for that. Along with 
that, the Govemment should have announced reduction 
in the rate of interest on farm loans. Otherwise, this 
measure would not benefit the farmers in later days. Along 
with that, post-harvest operatlona should also be attended 
to. Then only we can add value to the agricultural produce 
of the termers of our country. Mid-day meal scheme is a 
very important part of the Sarva Shlksha Abhiyan. It has 
to be extended up to Standard VIII. Then only we can 
think of universalisatlon of higher secondary education. 
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The Government '- entering into FTAa wtth OCher 
countries. The lndo-ASEAN Free Trade Agreement is 
being entered Into by the Government. Many timea. the 
States are at the receiving end in thie. The Central 
Government while signing theae free trade 8grHrnents 
does not consult the Stat .. that are going to be affected, 
especially Stat.. like Kerala which produce cash crops 
and spices. There Is arnenlk>n about the signing of free 
trade agreements but there is no mention of the 
compensation that would be given to the States affected. 

The flagship programme of the Government NREGA 
has to be recast to include WOf'ks that are being carried 
out in the amaH and marginaf farmers' holdings 10 that 
it will boost and incl"888e agricultural production. 

With these words, I support the Motion of Thanks on 
the President's Address. 

MR. CHAIRMAN: I would like to say that Members 
who want to lay their apeeches on the Table can do so. 
We have no time. Those who want to speak can do 80 
for one or two minut.. each. 

(Trans/aHonl 

SHRI RAVI PRAKASH VERMA (Kheri): Mr. Chairman, 
Sir, I would like to thank you for giving me an opportunity 
to express my views on the President's Address and the 
resolution of Shrl Ajlt Jogi. I was listening the views 
expressed by the earlier speakers. There Is no any 
hesitation in saying that various issues have been raJaed 
and the government should pay attention In this regard. 
Perhaps, this address Is the last address of the existing 
Lok Sabha. It seemS that the President's Address is the 
progress report of the Government and not a policy 
document. So far as progress of the country is concerned, 
almost all the ruling parties have formulated policies for 
the progress of the country during the last 60 years. But 
the fact Is that the development of India begins from 
education, health, empioyment and infrastructure. It seems 
that the UPA Government has presented its flagship 
programmes through the President's Address. Through 
these programmes, the Government would like to 
popularize itself among the public. But I would like to tell 
that the programmes made by the Government .... not 
likely to achieve the desired results. These programmes 
can express your teeHogs only. Even todIIy enIIM I)'atem 

is worktng on a charity note. Peope ahoUId gel this 
fundamental righta. Our delivery system Is nat delivery 
them property. Even your entire programrt"a have become 

the victim of the .... deliYerf ayatem. It .. mentioned 
in 1M Prelidenrs Addreq that the Govemment has 
Khie i!IId 9 per cent 8COI1Omk: growth rate. But, t would 
like to wam you that you ... in a delu81on. This growth 
rate '- 1ncIuaMt. It Ie a confuelon and It Is mentioned in 
the document. 

The fact is that today it is being Mid everywhere 
that the eervIce uctor which Is a sman secto~. is being 
~ and Ita capital Is increasing but the Investment 
in primary sector has been reduced. In the Economic 
Survey of India, It i. mentioned that the growth rate of 
prlnwy NCtor has teduced. Ita capital has reduced. It Is 

not inclusive growth and It '- merety a cheating. It is the 
development of lome people of India. Only one part of 

IncIa Is developing. Thoae who are already empowered 
are becoming richer. TheIr income is Increaaing. Their 
position is Improving and their political Influence is 
improving. Today It Is affecting the whole India and a 
new problem Is arising In other stat" of the country. 

The people MIOM conadence " not July *e and who 
do not have any link and connects with and understand 
the feelings of the entiAt India. feel that the people from 
other areas hlMt come to their IIat8a and they aAt taking 
advantage of their areas and thereby the people of there 
state are not progretelng. ...{/nMI1rpIIons) 

MR. CHAIRMAN: You can see that there are \'Mny 
Members stII left 10 apeak. We haWt to flnIIh this debate 
today. 

SHAt RAVI PRAKASH VERMA: My party'. time Is 
stlI1 left. ... (1nItmrJpt/IDn$) 

MR. CHAJRMAN: YO1M' party hu I8ken double the 
time than the aIIoIIIId Ume. Even then, you want \0 ..,eel< 
fUl1her. There Is a IimIl Each party will be utdng for 
more time. How can I accommodete? Please conclude 
now. 

{TfIIII$//IJiOnl 

SHRI RAVI PRAKASH VERMA: In this document 
there is no mention at any ptace that even today huge 
population of the country is helpless to :ive with an earning 
worth 15 to 20 rupees per day as revealed in the N.S.S.O 
report just two days back. The report also says that the 
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lite these people are living Is worse than hen. In India as 
many as 6 crore children do not enjoy fundamental rights 
till date. They are the victims of child labour. Crores of 
our sisters are sold in the market .... (lnltHTlJptionsj 

{English} 

MR. CHAIRMAN: Please conclude now. Out of grace 
I am sitting here and allowing you to speak. Your party's 
time is already over. Your party has taken double the 
time than the allotted time. 

SHRI RAVI PRAKASH VERMA: My party's time Is 
still left. 

MR. CHAIRMAN: No, your party has taken double 
the time. 

SHRI RAVI PRAKASH VERMA: But I have been told 
otherwise. 

MR. CHAIRMAN: All right. You speak and conclude 
now. 

SHRI RAVI PRAKASH VERMA: Thank you, Sir 

{Translation} 

The most unfortunate thing which I want to point out 
is that the dream of bringing double digit development in 
India will not be fulfilled till caste system is eradicated 
from India. CUte system is another form of slavery and 
it is only because of the caste system that the people in 
India have become victim of getting locked in their own 
social economic conditions. That will have to be unlocked. 
People will have to be given equal rights. I claim that 
until you remove disparity and social discrimination on 
the basis of caste from India by making positive efforts 
in this direction and by implementing the policies, you 
will not be able to achieve nine percent or more growth 
rate in the future. You are caught in such a vicioua circle 
from where it will be difficult for you to come out. Sir, I 
would like to caution that today the society is being 
divided, the gulf between the rich and the poor is 
widening, but there is no mention of it in the policy 
document. You may be happy, but sometime I feel that 
in your document I see the glimpse of previous 
Govemment. That Government was seeing the dreams 
of shining India and Feel Good. We cannot march forward 
by ignoring ground realities. 

(English} 

MR. CHAIRMAN: Shri Mani Charenamei. Nothing Ie 
being recorded. 

... (lntfJrnpIonsr ... 

MR. CHAIRMAN: Please conclude now, Shri Ravi 
Prakash Verma. There is no time left. 

SHRI RAVI PRAKASH VERMA: Kindly extend me 
your protection. i am concluding, Sir. 

{Tl'lInslsHon} 

I would like to highlight the situation of agriculture. It 
has already been brought to your notice. You have given 
some consideration to it and waived off loans of some 
people, but there are many problems in it. I fear that the 
way you will execute this policy, It will only divide the 
farmers. The farmers are the backbone of the country 
and the farmers have contributed in making India self 
dependent in the matter of foodgralns. It is a great 
Injustice to the farmers. The fact Is that in India more 
than one and a half lakh fanne .. have committed suicide 
but it Is very unfortunate that in India, no farmer 
movement at national level has surfaced till date 80 that 
this Government and the House could have taken 
cognizance of the problenul of the farmers which are 
very serious. I feel. ... (lnlBmlplions) 

{EnglisII} 

MR. CHAIRMAN: Nothing will go on record. Now, 
Shri Mani Charenamei may start. 

...(lnl8mJplionsr 

SHRI MAN' CHARENAMEI (Outer Manipur): Let him 
conclude. 

SHRI RAV' PRAKASH VERMA: Sir, , am concluding. 

MR. CHAIRMAN: Now, It is impossible. 

SHRI RAVI PRAKASH VERMA: Let me conclude, 
Sir. 

MR. CHAIRMAN: Even at this stage, you do not 
want to control yourself. Now, the time Is 7.30 p.m. 
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SHRI RAVI PRAKASH VERMA: My Party" time Is 
due. 

[Translil/ionJ 

Today India is a country where majority of the 
population comprise of the young people. I feel what we 
have missed Is that today our policy should be directed 
towards creating world class professionals from India and 
sending them across the globe and in the country. 
... (Interruptions) 

°In the address, it has been mentioned to Increase 
expenditure on education but the question of making 
education compulsory is still pending for many years and 
it has not been addressed. Nothing has been said about 
the Common Schooling system which is essentially 
required to remove disparity in India. 

India is being transformed into an economy regulated 
by the mart<et but consumer rights are being ignored. 
Crores of consumers of India are living at the mercy of 
the mart<et. No effort Is being made to make them Active 
consumer and there is no mention of It In the addl'8l8. 

The way the new political traditions are growing in 
the country, is a matter of great concem. The people 
taking oath in the name of nationalism, are doing politics 
of regionalism and hatred. There is no mention of it in 
the address. 

Quality of govemance is declining. Problems of 
terrorism, intemal security are rising but the Govemment 
is not able to control it. The judicial system is not 
delivering. Prosecution rate has gone much down and 
resolution of bringing it to 50% atleast is nowhere visible 
in the addreu. 

All neighouring countries of India are victim of poverty 
and illiteracy. Efforts should be made for ,advancement 
of all neighbouring countries alongwith the economic 
development of India so that the reactionary elements 
are suppressed. From Himalayan mountain situated In 
Nepal. lakhs of megawatt of electricity could be generated 
and floods could be controlled. But there is no mention 
about it. 

For development of the border areas of India. there 
is need to convert Lucknow, Lakhlmpur, PllibhIt, Bareilly 
rail link into YER broad gauge so that wort< on all areas 
of development could take place. 

0 •••• 0 This part of the Speech was laid on the Table. 

Need of one rail corridor (International) from Weltem 
Europe to South East Alia 11M Middle Eut and India Is 
growing 10 as to promote the business Intereeta of India 
but nothing has been said about it.· 

/E~ishJ 

MR. CHAIRMAN: You can take the permlaaion from 
your Party to apeak about all these mattere during the 
dlacuasion on the General Budget. There Is going to be 
another discussion. With the permlaalon of your Party, 
you can do it at that time. There Is a general diacusaIon 
on the Budget. It il not the end of It. Now, Shri Manl 
Charenamel may start speaking. 

SHAI MANI CHAAENAMEI (Outer Manlpur): Thank 
you. 

stand to express my sincere thanks to the hon. 
President for the Address. First of all, I would like to 
mention here that I do not belong to any poHtical Party. 
I am an Independent Member and 80, I should be given 
some extra time. I am getting very few cecalo". In the 
Parilament to apeak what I wish to speak for my people. 

We have heard the speechel on the AddreA of the 
hon. President. We are very happy that many ~ ... 
being taken care of to see that the intereatll of the trIbaII! 
and the minorities are taken care of. We are happy thai 
our hon. Minister of Information and BroadcUtlng Is wtth 
us. He Is taking care and his Ministry II giving 
opportunitieS. 

In the President" Addreaa, It has been mentioned 
that the tribal people in the North East will be given 
importance in Doordarahan and AIR programmes. There 
are a few tribal groupe-around 40-50 groupe-which 
were waiting for the last 20-30 yeara, which are not 
getting full-fledged programme In the Ooordarlhan and 
AIR. 

Then there are also some tribes who are waiting for 
recognition; and some of them have been listed with 
wrong names. They are very unhappy and are waiting 
for the correct anlistment in the Schedule. These have 
been mentioned and I am very much thankful for that. 

One thing which Is very important but which was not 
touched upon in the President's Add..... is the Naga 
issue. I am very sad to mention that the bumlng Naga 
issue has not been mentioned in the President's Addreaa. 
The demand or the desire of the Naga people is to live 
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[Sm Mani ChalenameiJ 
under one administration. But this has not been 
addressed. 

In the 16·Point Agreement signed between the 
Govemment of India and the Naga People's Convention, 
it was clearly mentioned that if the Naga people 80-

desire to live together, that wiU be granted. Again in the 
merger agreement of Nags Integration 00uncII and the 
AICC in 1972, it was declsred and was agreed upon 
that the Nags movement is not unconstitutional, it is not 
illegal, and it is constitutional. 

MR. CHAIRMAN: Please conclude. 

SHRI MANI CHAR ENAMEl: I had requested you 
earlier also. I have very important points to make. 

Nagas have been divided and have been given 
differential treatment. Nagas living in NagaIand are slowed 
to enjoy the priYileges over the land, culture and their 
identity. TheV have been given the right to protect their 
identity ~nd their culture but what about the Nagas living 
in Assam, Arunachal Pradesh and Manipur? They have 
been given differential treatment. They are subjected to 
different kind of discrimination. The demand of the Naga 
people is very reasonable. The democratic and genuine 
aspirations of the Nagas need to be considered. I would 
urge upon the Government that these Naga issues should 
be brought to a logical ooncIusion at the earliest. We 
have waited for more than ten years for peace. Nags 
people-all the women, all the families and all the 
Church8s-have been praying for permanent peace in 
OUf land. This may be taken note of. 

MR. CHAIRMAN: Shri Rathod, I may teD you that a 
number of speakers from your Party have taken part In 
t~e discussion. You have been given excess time. Please 
conclude your speech within two minutes. 

·DR. BABU RAO MEDIYAM (Bhadrachalam): At the 
outset I would like to support the motion of thanks to her 
Excellency President of India on 25th February, 2008. 
Sir, some of the relevant issues ware not mentioned in 
the address. I find fault with the UPA Government for 
this. One of such issue is sanction of pension to freedom 
fighters. Six decades has passed since OUf nation became 
independent lakhs of people participated in the stNggie 
and broke the chains of slavery. It is heartening to know 

·Speech was laid on the Table. 

... III 8On18 unforU:IIIIe people aM w.iting lor aainik 
samman pension. From my own state of Andhra PradeIh 
nearly 4-5 ~ appIicldlorw are sIiII pending. The 
freedom fighters ant leading miHrllble life .. 1hey are 
not supported by ttle ruling classes that are enjoying the 
fruQ of our freedom. On one hand fake pensions are 
being aanctioned to ineligible people, on the other hand 
the lUI fleedom ~ ant aufIering wIhauI food, proper 
health care, aheIter ale ... It is ahamefuI and Inhuman in 
the part of the government not settling their pension till 
date. I suggest that the govemment shoutd sauction 
pension to atI the wailing 8J4'IIc81- as they are hardly 
going to live not more thM 4-5 years. 

Another issue which was not mentioned in the 
presidential address Is the plight of Ul8mployed youth in 
our country. Though P .. a 3 of the ~ tatks about 
inclusive growth, the unemployed youth were not getting 
proper jobs now-a-days. The fiw1ciaI growth IIbowe 9% 
is jobless or under empoyed. For ex.npte the jobs 
provided now·a-days were onty on contract baals, 
~ and In paid. Hence, UPA goYammant should 
look m the promise made during 2004 in NCP to tuItiIl 
their promise and help the unemployed youth. 

The plight of SC, 8T In the country Is not satisfactory 
though govemment apeatcs about Bharat Ntrman stBI 50% 
of vlUages Inhabited by SOST people not pnMded with 
drinking water, roads, electricity and telephone facltities. 
The number of instances of harusmeot's and HI treatment 
of tribal women is on raise. No caaes were filed on the 
culprits. 

Though it is mentioned In Para 34 about the 
perfonnance of Indian Railways the facilities and rail 
COMectivity is not done in a proper manner. There is a 
lot of discrimination between the under developed regions 
and railway zones. The ministry is showing much interest 
towards public private partnership be it a dedicated fright 
corridor or constNction of new railway lines. I suggest 
the railways should work on equitable distribution of profIIs. 
So that railway connectivity would be extended to all 
comers, of our country. 

It is happy that Mahatma Gandhi's birthday was 
commemorated as the day of tntematIonal Non·VlOIence 
at UN this year. I congratulate the-concemed ministry for 
this. However, the UPA government is undennining the 
ideals of Gandhi and his ism. This is reflected in the 
large scale terrorist activities prevailing the country. The 
Government itse" not caring about the simplistic way of 
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living which Gandhi professed. Unprecedented incidents 
of the forces of intolerance be it a communal or political 
raise of chauvinism. Suppression of downtrodden for not 
considered by the govemment they are closely linked 
with economic exploitation, poverty and ignorance. The 
Govemment should correlate the schemes and plants to 
alleviate the poverty and exploitation. 

It is a parody that UPA Govemment though promised 
a Central legl81ation to provide 33% reservation In 
legislature for women and for the first time Her Excellency 
the President of India being a women her address doesn't 
contain this crucial legislation providing legal right to 
women folk. This is a demand of Indian women since 
years beyond political bias and regional affiliations. 

{Translationj 

SHRI HARIBHAU RATHOD (Yavatmal): Mr. Chairman, 
Sir, I rise to speak on the Motion of Thanks on President's 
Address. It Is aaId in the Addree& that the Govemment 
wishes to create an inclusive society. But, I have said 
many times In the House that around 15 crore people of 
the country belong to the de-notHled and nomadic tribea. 
No mention has been made about them in the House. I 
was hoping that it would find place in the President's 
Address. These people have been neglected for the last 
50-60 years. W8 talk about the Scheduled Castes, 
Scheduled Tribes, OBC, minorities and the Muslims but 
no prOvision has been made for those 15 crore people, 
they have no say, nobody thinks about them. As such, 
how would they get welfare in the country? It is said that 
socially everyone has been Included. It is not true. They 
are only kept on dreaming which never becomes true. 
The intention of the Govemment that has been reflected 
in the Address is nothing but showing dreams to the 
people. 

The decieion that has been taken recently regarding 
agriculture loan is a wrong one and I had paid it to 
SM Sharad Pawar only on day betore yesterday. Only 
40 per cent people have been benefited from this decision 
and 60 per cent people are left out. They are 
unnecessarily making tall claims about it. They may be 
thinking that elections are round the comer and how would 
they get elected. 60 per cent people would vote against 
them. How would they win by leaving out 60 per cent 

people and they are propagating it They are doing a 
~rong thing. Nothing has been mentioned about price 
nee. Prices have increased and would continue to follow 
the same pattem. Hon. Minister Ie p ..... nt her8 and hit 
intention is a good one .... (/nIWnJpI/onII) 

He has good intention but his sch.me has been a 
total failure . ... (/nItImJpIions) the money that Ie being given 
to gram panchayats is not belng spent totally. . .. 
(InltlmJpllons) no work Is being done. He should look 
into It, in spite of good intention his scheme haa failed. 
... (lnftlmJplions) I had repeatedly raised this that the 
Swama Jayantl Rozgar Yolna has been clubbed but now 
not a single penny is being spent by Zlia Parlahad. 
However, during our regime they uaed to do work worth 
15 Iakh rupees. The membel'l of the Panchayat Samitl 
are not doing any work. The whole propaganda that haa 
been created by them for election would get upoeed 
soon. ... (/nlllnupflons) Villages do not have etectrtcIty. 
They are ridden with poverty and unemployment. ... 
(/nltlnvplions) 

/Engllshj 

MR. CHAIRMAN: You place it on record. I cannot go 
against the rules. 

... (/nltlrruptions) 

{Translation! 

SHRI HARIBHAU RATHOD: We are here to represent 

the voice of the people . ... (lnMmptlons) It is not so. 
... (Intsrruptions) People have elected us so that we 
could raise their voice here. It is not about a particular 
region we have to ralae the voice of the country . 

... (Inlllnuptions) 

/Englishj 

MR. CHAIRMAN: Nothing will go on record except 

the speech of Shri Athawale. 

·Not recorded. 
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{Tnlf1slBtion} 

SHRI RAMDAS ATHAWALE (Pandharpur): Mr. 
Chaionan, Sir, we are I apeaklng here I on the Motion 
of Thanks on President's Address. It is good in democracy 
that the ruling and the opposition party do not agree on 
various Issues even then, they speak in the same voice 
on Presidenfs Address. The Leader of the Opposition 
also expresses thanks on the Presidential Address. This 
is the glorious tradition of our democracy. We feel elated 
because we are Marathi speaking people and our 
President Is a Marathl. She has got the highest post 
even being a Marathi. This is the first address of Smt. 
Pratibha Patll, but this would be the last address for us 
because the fourteenth. Lok Sabha is going to come to 
an end. I regret to say that Hindi speaking people faced 
opposition at a time when Smt. Pratibha Patll, took over 
the hlgheat poet. This is not a good gesture. Our Republic 
party believes in the Ideology of Baba Saheb Ambedkar 
and have faith in the Constitution of the country. Some 
people might have opposed the Hindi speaking people In 
Mumbai but we had taken the stand that justice should 
be done to the local poor people. Justice should be 
dispensed to them and Marathi people. They should be 
given their rights. That does not mean that those who 
are liVing there for the past 50 years have no right to 
live in Mumbai and eam their livelihood. The Republican 
Party had strongly opposed this move. Marathl speaking 
people come to Delhi too. Just now, we are talking about 
'Chhath Pooja.' We told them that people coming from 
Bihar celebrate Chhath Pooja. Mumbai and Marathi people 
celebrate 'Ganpati Ut&av' in Delhi. We mean to say that 
it is not good to put national integrity in danger. Bhartiya 
Janata Party has also opposed this stand. This is good 
but merely opposition would not be enough. It is 
necessary for them to part ways with the party of Chandra 
Kant Khaire. We should eliminate this linguism, otherwise, 
Marathi people living in Kerala or the Kerala people living 
in Mumbai would face problems. Likewise, Kannada, Tamil, 
Hindi and Gujarati speaking people also live in Mumbai. 
About 10 to 15 lakh people belonging to Maharashtra 
live in Gujarat. ... (Intsnuph'ons) The Gujaratl speaking 
people live also in Mumbai. Shri Mistry ji and his relatives 
live in our region and our relatives live In their area. 
... (Intsnuptions) 

{English} 

MR. CHAIRMAN: Around 10 lakh to 15 lakh 
Malayalese live in Mumbai. 

{TfBnsllltion} 

SHRI RAMDAS ATHAWALE: It Is very Important to 
ward off this IIngulsm, that Is why, our party strongly 
opposes it. Secondly, our Constitution has enshrined the 
provision to establish social and economic equality in the 
country even then today social and economic disparity 
can be seen at many places. We are making efforts to 
do away with this disparity, but we have not achieved 
IMICC8S6 in this direction. 23 per cent people of the country 
are living below poverty line; hence, there is a need for 
their upliftment. The Govemment of Kerala has strived 
hard to uplift BPL people. The Govemment of India is 
making many efforts. Shri Raghuvansh Prasadji has 
introduced Rojger Guarantee Scheme In each district of 
the country. In this way efforts are being made to alleviate 
the poverty, but we are not getting the desired result in 
this matter. We have said many times that many people 
are rolling in wealth hence it Ia 08Ceaaary to uplift the 
poors and put a check on the rich. A Irttle more efforts 
is required to be put In this regard ..... . .. (Intsnuptions) 

[English} 

MR. CHAIRMAN: I apprec;late your stand and I fully 
agree with you. 

{TfBnsllltion} 

SHRI RAMDAS ATHAWALE: Mr. Chalonan, Sir, I seek 
a little more time. You are directing me to conclude but 
I am expressing my feelings. I belong to a small party 
but many people are behind me. I think that enough 
time is not given to me because of my being single 
member from my party. We try to Increase our strength 
here. Shrl Advaniji is cherishing a dream to become 
Prime Minister but we wish to see him as the Leader of 
the Opposition. We do not know as to whose 
dreams would be come true we do not know who would 
be the next Prime Minister. We want only upliftrnent of 
poors. I heartily welcome and support the President's 
Address and express my thanks to her. In this way, we 
would continue to work towards making India stronger. .., 
(IntelTUptions) 

[English} 

MR. CHAIRMAN: You win get more time to speak 
during the discussion on the Budget. 
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fTmnslslionj 

SHRI RAMDAS ATHAWALE: Mr. Chairma, Sir, I lay 
the rest of my speech on the Table of the House. With 
this I express my gratitude to the hon. President for the 
Address. WIth this, I conclude .. 

·Sir, pleaae allow me to lay the remaining part of my 
speech on the table. 

The allocation of Rs. 46,131 crores for Agro-irrlgation 
and water resources in the 10th Plan Increased to 
Rs. 1,38,548 crorea in the 11th Plan. 

SC scholarship (30 lac studems)-Rs. 900 crores 
ST scholarship (10 lac students)-R •. 225 crores. 

Amarkantak (Madhya Pradesh)-declaration to set up 
Indira Gandhi National Trtbal University. 

Reatoration of Forest land under Schedule Tribes and 
other forest dwellers (Recognition of forest rights) Act. 

Minimum wages has been Increased from Rs. 66 to 
Rs. 80. I demand to enhance this to Rs. 150. 

Unorganised Sector Safety Bill, 2007 has been 
presented for 3.75 crores poor people of unorganized 
sector. 

Natlona Health Insurance Scheme Common Man 
Insurance Scheme 

Indira Gandhi National Old Age Ashram Pension 
Scheme. 

Resolution to set up village courts. 

The Prime Minister's 15-point programme for 
minorities. 

Recommendations of Sachhar Committee have been 
accepted. 

Scholarship of Rs. 800 crores for protesstonal COUI'888 

In 11th plan. 

Pre.matric and Post·matric scholarship of Rs. 3300 
crores in 11 th plan. 

Rs. 3780 crores for 90 minority districts. 

• .. .. ... This part of the speech was laid on the Table. 

National Saving Rights Protection Commlaion have 
been set up. 

Preparations are underway for 2010 Commonwealth 
Games. 

Youth Sports and Campaign will be launched. 

Cricket has made India wimer. 

Reservation must be ensured for SCalSTa In every 
sports. 

National Rural Employment Guarantee Scheme, 2008 
ha'91 been implemented almost In every dl8trtct which 
was eartier only in 330 districts. 

2.7 crore people have been provided employment 
upto 2008. 

6000 schools for high quality education under Sarva 
Siksha Abhiyan. 30·Central Universities, 370·New 
Universities, 07·IIMs. 

Indian Science Education and Research InatJtute.Pune 

Land of Nagpur Atomic Power Plant dedicated to the 
Nation. 

5 acres of land allotted recently to the IandIeea people 
with an objective to eradicate poverty. 

Reservation • General seats-20% merv.tlon for 
upper cutes. Increase • 2% reservation for SCIISl •. 

Give scholarship to poor students with 10% 
reservation monthly. 

Eliminate corruption. 

Agitation against Hindi in M~. AgItation against 
Marathi in Patna" 

IE~ 

OSHRI RAVICHANDRAN SIPPIPARAI (Slvakaal): 
Every year we have this annual custom of an Address 
by the President to both the House. of Par1lament 
indicating the policies ..:I progranmes of the Government. 
This year we find this Address 88 a compIIalIon of what 
all have been said in all these four years by the mlnilters 

OEngHIh Translation of the Speech ortgInIIIy dIIIveNd In Taml. 



599 MoNon of TINInks on /tie MARCH 4, 2008 PI8SitlenI's At:ll::fMss 600 

[Shri Ravlchandran Sippiparail 
of the ruling party. There is nothing remarkable and 
laudable. We find a lady now occupying the highest office 
of this country adorning the office of the President. We 
also find a lady holding the post of the President of the 
Congress Party of the ruling coalition. Still we do not find 
any hint about the enactment and implementation of 
Women's Reservation BUI that seeks to empower them 
and provide 33% reservation lor woman in both the 
Parliament and Legislatures in the States. In 1945 there 
were 3% of women in legislature bodies world over. In 
2005, womAn representation had increased to 16%. But 
in the 14th Lok Sabha we have only 8.5% of women 
representatives in India. I do not find any attempt to 
overcome this lacunae. Agriculturists the backbone of this 
country now get an announcement from the Government 
that is on its way out about loan waiver to the tune of 
about Rs. 60,000 crores that too by way of pointing at 
the Nationalised Banks. Farmers need irrigation facilities. 
It is vital. But in the President's Address we do not find 
a mention about the inter-linking of rivers. Tamil Nadu 
can get water for irrigation only through Inter linking of 
southern rivers. Already Tamil Nadu is getting a raw deal 
due to Inter-State River Water Disputes. But there is no 
respite In sight as nothing can be seen in the President's 
Address about the linking of rivers. 

Our constitution is the basis of our National Body 
Polity. Liberty, Equality, Fraternity and Justice are the four 
comer stones on which we have raised our constitution 
enshrined with six Fundamental Rights of which Freedom 
of speech is the most important one. Our late leader 
Anna inbibed in us this spirit of our constitution. But now 
in Tamil Nadu this Fundamental Right is denied. Platform 
Speakers are attacked. False cases are foisted against 
them. Instead of doctors attending on them police go 
and arrest them. This is a mockery of Democracy. I urge 
upon the Union Government to take note of this. 
Presidents Address this year is insipid as there is nothing 
fulfilling and appreciable. With this I conclude. 

·SHRI SANSUMA KHUNGGUR BWISWMUTHIARY 
(Kokrajhar): Sir, I thank you sir, for giving me an 
opportunity to take part in the Motion of Thanks to the 
President for the address given by the first woman 
President of our country in both the Houses of the 
Parliament. I, on behalf of the thirty lakh people of 

• ........ English translation of the speech originally delivered in 
Assamese. 

Bodoland thank the 1st Lady President of our country. 
Although I support certain policies of the Government, 
but at the same time, I am also' critical of the President's 
Address. Since it has faUed to refer to certain issues 
which should have been there in her Address. For the 
development of the N.E. region particularly of our and 
Bodoland and Assam as a whole which have remained 
deprived and neglected, for ages no viable new policies 
have been adopted so far. I have come to know that the 
UPA Government has decided to set up thirty new central 
universities In the country. But it has been said that these 
central universities would be set up in such states where 
there is no central university. I oppose this discriminatory 
move of the Government. Application of this kind of 
parameter will tantamount to the deprivation of the tribal 
people in getting established new Central Universities in 
tribal areas. Today, through this House, I appeal to the 
Government to set up a Bodoland central university in 
our Bodoland. Along with this central university, for the 
development of education in Bodoland I demand for the 
setting up of one liT, one 11M, one School of Planning 
and Architecture, one Indian Institute of Science, Education 
and Research, some good quality colleges, some model 
schools, and some JNV schools. I would like to mention 
that for the development of Bodoland area the Central 
Government should have provided more funds. But this 
has not been done. The Central Government provides 
only Rs.1 00 crore every year. But this amount is not 
enough.· 

It ie a serious kind of discrimination against the Bodo 
people. Why can the Government of India not allocate 
special Central funds of adequate amount and advance 
it to the Govemment of Assam to help take up all the 
ventures relating to primary schools, upper primary schools 
and high schools of Bodo medium whose number stands 
around 2,000. Several lakhs of Bodo students have been 
languishing because of this kind of neglect. Some teachers 
of these schools ave already died and some of them are 
about to retire. 

{English} 

MR. CHAIRMAN: Please conclude. As you rept'888flt 
Assam I have given you much more time. 

{TrsnsJ.lionj 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY: Is 
it the policy of the Government of India with regard to 
inclusive growth? There is no single airport in Bodolalld 
area. The Government of India have not taken any step 
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to check the intrusion of Bangladeshi In North-eastem 
region specially in Assam. What is the policy of the 
Government of India to check those unchecked 
immigrants? Here, I would like to appeal to the 
Government of. India to exclude the North·Eastem States 
from !he operational jurisdiction of section (2)(0) of the 
Scheduled Tribes and Other Traditional Forest Dwellers 
(Recognition of Forest Rights) Bill, 2006 in the interest of 
ensuring the protection and safeguard of the inalienable 
rights of indigenous tribal people over the forest land. 

{English} 

MR. CHAIRMAN: Please conclude. Shri Meinya can 
speak now. • 

{Translation} 

·SHRI SANSUMA KHUNGGUR BWISWMUTHIARY: 
So. I demand that for the development of Bodoland, the 
Central government should provide anywhere from 
Rs. 500 crore to Rs.1000 crore per annum. I would also 
like to draw the attention of the Govemment of India to 
a very important and serious issue. The Govemment has 
adopted certain poliCies for imparting education to crores 
of children in a big way across the country. But what is 
happening in Assam? More than five hundred Bodo 
Medium High schools, more than one thousand Bodo 
medium primary schools and more than five hundred Bodo 
medium Middle English schools are yet to be taken over 
by the Government. Some of the teachers who were 
working in these schools have already died and some 
are to retire very soon. When will these schools be taken 
over by the Government? That is why, I would like to 
say sir, since the State Government has not been able 
to take over these schools over the past few decades 
due to paucity of funds, the Central Government should 
provide at least Rs. 1 00 crore every year to help 
provincialise these Bodo medium schools. Thus, the Bodos 
have been discriminated against in the sphere of 
education too. Although Bodo language has been included 
in the eighth schedule to the constitution, the Bodo 
medium through which students are being imparted 
education, is on the verge of extinction. Effort must be 
on to promote Bodo language and Bodo medium 
education as well· 

Why could the Government of India not dictate to 
the Government of Assam to take appropriate policy 

•... "English Translation of the Speech originally delivered In 
Assameae. 

decision to fill up those 20,000 poets meant for STs which 
are lying vacant as backlog? In thle way, a serious kind 
of diSCrimination is being done against the indigenous 
tribal people in Assam on account of the in action of the 
Govemment of India. 

{Eng/ish! 

MR. CHAIRMAN: Please conclude. Shri Melnya 
pleasa. 

(Transt.lionj 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY 
(Kokrajhar): The Law and Order situation Is not good In 
Assam. The Govemment have failed in maintaining intel1l8l 
security. Therefore, I demand that there is need to traMler 
the law and order subject to the Bodoland Territorial 
Council and a separate Police Commiaalonary should be 
set up for maintaining law and order In the Bodoland 
area. ...(Inftltnlptlons) Reserve forest subject has not 
been transferred to the Bodoland Territorial CouncH. There 
is need to transfer the reserve forest subject to the BTC 
Govemment. 

[Eng/ish! 

MR. CHAIRMAN: Dr. Thokchom Uelnya, are you 
speaking? 

DR. THOKCHOM MEINYA (Inner Manlpur): Yes, Sir, 
I am speaking. '" (Inftlnupllons) 

MR. CHAIRMAN: Nothing will go on record. 

... (Inftll'f'llPl1On8)· 

MR. CHAIRMAN: Shri Sansuma Khunggur 
Bwismuthlary, please sit down. Dr. Thokchom Melnya, you 
can speak. 

DR. THOKCHOM MEINYA: Mr. Chairman, Sir, I rise 
to support the Motion of Thanks on the President's 
Address moved by our hon. colleague Shri Ajit Jogi and 
seconded by Shrimati Krishna lirath. 

We are very much grateful to Madam President for 
her kind Address delivered on the 25th of last month. I 

"Not recorded. 
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propose very respectfully to place on record the simple 
fact that for the first time we have in the history of 
Independent India a women President has addressed th~ 
Members of both the Houses assembled together. We 
are very much grateful to the hon. President for delivering 
her kind Address. I shall be failing in my duty if I do not 
mention and thank her for the pains she has taken to 
Address us by enumerating in detail the achievements of 
the UPA Government headed by our hon. Prime Minister 
Dr. Manmohan Singh under the able supervision of 
Shrimati Sonia Gandhi. At the same time, the hon. 
President has further gone to state in detail what the 
UPA Government Is going to do in the remaining tenure. 
For a developing country like India which is so diverse In 
nature, economic development is the key for everything. 
For a country so large, there are different problems. 

MR. CHAIRMAN: You can. lay your speech on the 
Table of the House. 

DR. THOKCHOM MEINYA: No, Sir, I do not have 
anything written. I have just noted down the points. For 
the different regions, we have got different problems. For 
different groupe of people, for different religious groups, 
we have different problems. We have to balance all these 
things. At the same time, there should be no compromise 
on the terntorial integrity of the States. ... (In/errupUons) 

MR. CHAIRMAN: Next, I call Dr. Vallabhbhai Kathiria. 
You can speak and lay your speech on the Table of the 
House. 

... (In/enuptionsJ 

DR. THOKCHOM MEINYA: Sir, I would take one 
more minute. Before I conclude, I would like to draw the 
attention of this august House to an important issue. 
One of my hon. colleagues from the other side has raised 
an important Issue of my region. It is about Naga 
Integration. About that, I have raised it in the form of 
Matter under Rule sn. So, I would crave the Indulgence 
of the hon. Members present here that there were only 
three States in the North-Eastem India at that time. Assam 
was a big State. Manipur was a Princely State. So also, 
Tripura was a Princely State. Manipur got merged into 
India in 1949 with a very clear-cut geographical boundary. 
If this is again tried to be destroyed, I am afraid, there 
would be bloodshed in the State. In 2001 also, the same 
thing happened. In that incident, when the Govemment 
of India and the NSCN (1M) signed a ceasefire agreement 

extending It without territorial limits, there were a large 
number of people coming out on the streets. 18 persons 
died including one woman. All the Government offices 
were burnt. Because of that, I raised the issue again 
and again. The point is that Manipur's territorial Integrity 
as it was at the time of Its merger Into India In 1949 has 
to be respected and preserved by the Union Government. 

·Sir, I rise to support the Motion of Thanks on the 
President's Address, as moved by my colleague, Hon'ble 
Shri Ajit Jogiji and seconded by Hon'ble Smt. Krishna 
TIrath on the Srd of this month. 

Sir, we are extremely grateful to Madam 
President for kind address which she hu been 
pleased to deliver to both Houses of Parliament 
assembled together on 25th of the last month. 

I propose, my respectfully, to place on record 
that the simple fact that for the first time in the 
history of an Independent India, here we have 
assembled here to propose a vote of thanks to 
a women President of the country for the kind 
address. 

Sir, I shell be falling in my duty if I do not 
thank her for the pains she has taken while 
earmarking in detail the achievements of the UPA 
Government headed by the Hon'ble Prime 
Minister, Shri Manmohan Singh, under the overaU 
guidance of the UPA Chairperson, Smt. Sonia 
Gandhiji. At the same time, she has gone further 
to state in detail what the UPA Government is 
going to do in the remaining tenure . 

The address is so complete and there is nothing 
that has been left at. It has given the directi~ 
a clear cut road map for our development 
process. For a developing country, like India, 
which is so diverse in nature, Economic 
development and its growth Is the key for 
everything. For a country which is so large, there 
are many different problems for different regions, 
for different groups of people for different religion 
groups. These has to be a balance everywhere. 
This has always be compromises. Even with 
these limitations, the economic development 
continues and GQP growth is approaching a 
double digit. This Is remarkable. Who denies 
this hard fact. Perhaps nobody. 

• ........ ThIs part of the speech was laid on the Table. 
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Nobody In a democracy like ours, I very sincerely 
appeal to my Hon'bIa colleagues In the opposition bench 
not to oppose the motion of thanks for opposition's sake. 
This is bad for the polity and it wID be harmful for the 
nation. Please let us try to praise for the good work 
done and to give constructive opposition. 

Sir, with these few words, I once again support the 
motion of thanks as proposed. 

Sir wtiile thanking Hon'ble Excellency Madam 
President for the address, I would very humbly seek the 
indulgence of the Hon'bIe Members present here on some 
important issues. There are States in the country where 
the people have not seen trains. The UPA Govemment 
has taken up some National Projects to link these States 
by Rail Lines. One such project is the Imphal Rail line. 
I urge the Govemment to expedite the project for its 
timely completion. Another issue is that there are laws In 
this country which are national in character and regional 
in application. One such Infamous law Is the Arms Forces 
(Special) Power Act. We demand Immediate repeal of 
such law in the best interest of all concerned. 

With these words, I would thank you very much for 
giving me tirne.-

MR. CHAIRMAN: Dr. Vallabhbhal Kathiria. You can 
speak one or two sentences and finish your speech. 

/TmnslalionJ 

DR. VALLABHBHAI KATHIRIA (Rajkot): Sir, I rise to 
express my views on the hon. President's Address. When 
Madam President was delivering her Address, I was 
thinking to what type of formality is being followed since 
independence. Firstly, the President speaks then the VICe-
President speaks, both In Hindi and English languages. 
I would like to say still they do not express their own 
views. They have to express the views of the Govemment. 
Even after independence the same tradition is being 
followed. It seem~ to me whether we can't express our 
views freely in the independent India. If we are with the 
treasury benches then we will praise the Govemment 
and if we are in the opposition, we will oppose the 
Govemment even the good things In the Address. I was 
reading the Constitution of India, I found a word President 
written therein. Its Hindi translation is Rashtrapati. Today 
(the President of our country is a lady. There should 

have been a clear term tor the Pre.ident In our 
Constitution. There are so many questions which can be 
discussed. But, as you have said that there Is paucity of 
time, I lay my speech on the Table of the House which 
may be treated as expreaaed. 

-According to our Parliamentary tradition, the 
President addresses the first session of the Partlament 
every year and thereafter the VIce-President reads the 
President's Address In Hindi. For the last two sesaIona, 
the VICe-President reads a part of the Presldenf. Addreu 
in Hindi and thereafter it is laid on the Table of Houle 
and treated as read in Hindi. The Govemment mention! 
Its programmes before the public in the President's 
Address. This has become a tradition of the democracy. 
A structure has been set up and aU are following the 
same without pondering for a while In thla regard. It Ie 
not necessary that the President agre.. to the entire 
things of the Govemment. But, being the highest office 
of the country and the head of the Govemment, the 
President addresses the Parliament and It has become a 
tradition of democracy. 

What an irony Is this? Even the President does not 
have freedom to express his or her own views freefy in 
the Independent India? What to talk about the public? 
Had we Imagined this type of independence? Had the 
martyrs ot independence sacrifled their lives for this type 
of independence? With the.. worda, I would like to 
express my views in the House. 

We had a big dream. Dream of an independent and 
prosperous India. It was a dream of a great, beautiful 
and enlightened India. A powerful India, world guru where 
a prosperous, rich, educated, secured, self reliant, cultured 
and well harmonized society is allowed to flourish and Is 
able to observe Its own age old traditions, culutre, Ita 
glorious hi!ory and its spiritual height the entire world Is 
guided by India. We had dreamt to make Inc:Ia an ideal 
country in the 21 st century. 

But where do we stand now after 60 years of our 
independence? This is a million-dollar question. This is a 
matter of concem and debate. Why is it .0 that such Ie 
the plight of freedom of country? When we ponder over 
It, we think that to know the reasons, we have to go 
back and far over the pages of our history. 

.... "Thi8 part of the speech was laid on the Table. 
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When I was listening to the hon'ble President's 
Address a question arose whether she should be called 
Rashtrapti or Nation head or President I had a look at 
our Constitution. Then I came to know where the 
originated from? 

May I ask as to whether this Constitution was really 
framed as per the wishes of our people, the Indians if 
you took back at the history, you will find that, in 1895, 
in ·Swarajya Bill" initiated by Lok Manya lilak, principles 
of Constitution were presented for the first time. Later 
Mahatma Gandhi presented his own views in 1924, a 
constituent assembly for the purpose was demanded by 
Pt. Motilal Nehru. Later S.N. Rai, Jawahar Lalji and other 
leaders also expressed the same view. Subsequently, on 
the basis of "Government of India Act, 1930". In 1946 
also a Government of India Act was enacted. Dr. Rajendra 
Prasad was made the Chairman of the Constitution 
Assembly and Dr. Bhimrao Ambedkar was nominated as 
chief of the Drafting Committee. (Lekha Samlti). In this 
Constituent Assembly, Constitution of India was made the 
supervision of British Parliament towards the fag end of 
their rule in India. 

At that point of time, Chairman of the Drafting 
Committee, Dr. Ambedkar had said that they had 
endeavoured to prepare a "Practical document" which was 
in confirmity with the then prevailing circumstances as 
directed by the Constituent Assembly instead of preparing 
an "original document." He pointed out that the Constituent 
Assembly was unable to make any changes in the original 
outlines of the Constitution as was envisaged in "Cabinet 
Mission Scheme.· Indeed, there was no expression of 
the will of people at all In the draft. But Jawahar Lal 
Nehru said that creating any controversies can push our 
freedom back. So in whatsoever shape the Constitution 
is, it should be allowed to move on and ultimately on 
26th January, 1950, this "non-Indian" constitution of India 
was implemented. 

Why am I calling "non-Indian Constitution"? come and 
let us understand its some other aspects also. 

First of all, if you read the Preamble of the 
Constitution, you will notice certain basic flows therein, 
"In our Constituent Assembly this twenty-sixth day of 
November, 1949 (Mit, Margshlsh Shukla Saptmi Somvat 
2006 Vikrami) do hereby adopt, enact and give to 
ourselves this Constitution." In the above declaration 
Vikrami Samvat has been refered to but how we adopted 
Sak Samvat in every Government work later? The main 
reason for this is that Vikrami Samvat is longer than 
Eshwi San and Vikrami Samvat symbolises our ancient 
culture and archaic history of the country. How the English 

would have accepted this? and we were so much 
embedded of English slavery that we accepted this saka 
Samvat. Which is why we halle to say that this 
Constitution Is basically anti-Bharat. 

The second thing, in Article 1 of the Constitution it 
has been said that "India that is Bharat" Does India imply 
Bharat? Bharat means Bharat? The country. which was 
called Hindostan, Hindustan, Bharat, Aaryavrat before 
independece was later made "India" so to speak, the 
identity of motherland Itself was lost. "Bande Mataram" 
was dumped. We forgot our identity and the glory. This 
was the beginning of all problerns. 

The partition between India and Pakistan did not 
allowed India to achieve its complete sovereignty. The 
integrity of the nation was attacked by raking up the 
Issue of Kashmir. 

When we look at the Constitution, we find 
word "Socialism" after ·Sovereigty" What Is the plight of 
our country? The poor is becoming poorer and the rich 
is getting richer. Inflation is rising-unemployment and social 
inequality is on the rise. Consequently, several social evils 
like partition violence, rape, loot, dacoity, infidelity, 
profiteering are increasing in our society. The gap between 
rich and poor is on the rise and we take pride in making 
claims that there are more than 500 billionaires in India. 
The country is making a lot of progress. Whether there 
is any provision in our Constitution to cap the maximum 
accumulation of property by an individual? And if not 
then what kind of socialism is it? The entire system is 
based on exploitation. Capitalism is being promoted in 
the name of socialism and Government interference in 
the name of nationalism is increasing. 

The third debatable objectives in the Constitution is 
"Panth Nirpeksha" which is called ·Secular" in English. A 
great harm has been done to Indian culture by distorting 
the meaning of 'Secular' as 'Oharm Nirpeksha' In Indian, 
life, the '~harma' element is used In broader sense. "Yato 
Abhyudya Nishreyas Sidhi Sah Oharmah" I.e. a "Oharm" 
means a religion which aims to promote the interest and 
welfare of every human being In this world and the next 
world also. In pursuance of this, many sects and 
communities came into existence in India to discover the 
"truth" on the bais of 'Aikam Sad Vipraah Bahuda Vadanti". 
But sadly our politicans mixed religion and sect together 
and included the word "secularism" in our Constitution. 

This has divided the people of the country on the 
basis of religion. More rights and more facilities were 
given to minorities. There Is competition among people 
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to take undue advantage of religion. Not only this the 
demand for job reservation and other faoilities on the 
basis of caste and community has increased much which 
is leading the country to disintegration. Communal 
fanaticism Is being fuelled by making different laws by 
different reHglon despite common civil code and right to 
equality for all In the Constitution. Even today the provision 
for providing reservation is in force which was initially for 
ten years for social upliftment of SCs and STs and 
bringing them at par with other people in the SOCiety. 
Whether the condition of the society has improved despite 
reservation? Why the new generation of the people who 
have been benefited by the reservation does say 
courageously that It will not take the benefit of 
reservation? What Is the purpose behind the provision of 
creamy layer? Today everybody Is competing for getting 
the benefits of reservation on the basis of caste, creed 
and community. What can be bigger mockry of condition 
than this? 

The fourth feature enumerated in the Constitution Is 
democracy. Eartier the Government reined power· of the 
country controlled from London and now It Is being 
controlled from Deihl. What Is the say of public 
representatives In the democracy? Have they not become 
Kings in today's time? Whether the democracy of today 
is really for the people of the people and by the people? 

Today's representatives also, have lost their dignity. 
They are looked at scornfully by the people. The whole 
atmosphere has become full of vicious currupt and non-
reliable. The musclemen who grind their own axes are 
dominating the politics. The people have started to 
recognize the politicians as white collar mafia. The 
politicians have to go out with security and bullet proof 
jackets only. The people have lost their faith in their 
representation. They have lost respect for them. What 
message is being given by the proceedings in Parliament 
and leQislatures? 

On the other hand, administration i.e. bureaucracy 
has got dominance. The work of the people is not being 
done in the name of rules and acts. The public is 
aggrieved, afflicted and exploited today. There is none to 
iisten their grievances. How the administration which Is 
an offshoot of British legacy will be able to work in the 
country? 

Freedom has become inacoesslble to the people. The 
democracy is being blown to pieces. Such is the plight 
of democracy. 

Our fifth objective is "Republic". This term also has 
not been defined In the Constitution. It is written in the 

Constitution of India, i.e. the Union of States." Correctly, 
it should be "National Republic" of States, So that the 
peculiarity of Nationalism remains there and State and 
Nation supplement each other and be helpful in 
development. Today, Union-State relations are becoming 
sour. Regional politics is on the rise. National unity can 
be in peril. The National feeling is losing before the 
regional interests. The disputes and differences between 
States have become a headache. The States and the 
Centre are making charges and counter-charges agalnt 
each other. Everyone is taking undue advantage of the 
situation. 

Considering the situation, the whole Constitution 
seems to be representing mentality of British Slavery and 
it needs to be change. There is now synonym for women 
President in this Constitution. The articles A,B,C,D have 
been described In the form of Ka, Kha, Ga, Gha. The 
issue of Kashmir has become complicated under Article 
370. Not only this, today It has become the baic source 
of the problem of terrorism. Hindi ha£ been dectared the 
official language, but English Is being given more 
importance. According to Article 120, there Is a provlsk>n 
of doing away with the English language itself after 
15 years but the actual situation Is something different. 

Perhaps, on account of this only that aharat Ratna 
Baba Saheb Arnbedkar might have said that he was only 
the 'Chairman' of the Drafting Committee. This ConetIIutIon 
is a bag of boggings taken from the constitutions of most 
of the countries of the world. 

[English] 

This Constitution is a bag of begglngs. 

[Transllltion] 

These were the views of Late Jaiprakash Narayan 
also who said that "the present Constitution of India Is 
such a jacket which has been made from Constitutional 
rags of a number of countries and It has a number of 
holes all over it. In real terms, It is only a document of 
slavery." 

The language of the whole Constitution il 10 

complicated that it is al80 difficult to understand the Intent. 
It can never maintain national unity. In the Constitution, 
the emotional and cultural feelings have not been inter 
related with the people. Due to this reason, the 
ConstItution has not become the ConstItution 01 a common 
man. The section 28 and 30 are anti-character building 
and anti-success sections. If religioUS i.e. moral education 
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is not imparted, then how will the character building and 
a value based society come into existence? The redressal 
of problems through the present Constitution Is impossible 
which has undergone more than 104 amendments. This 
constitution is completely non-Indian. Therefore, it is 
necessary to bring a radical change in this Constitution. 
Now, it is high time, when we need to take right steps 
In this direction. Only then we may think that the country 
has got freedom in the true sense. Only then Indian will 
truly become the golden India of its dream. 

Let us think seriously in this regard. With these words, 
I am concluding my speech. 

{English} 

SHRI M.P. VEERENDRA KUMAR (Calicut): The 
Presidential address to the joint houses of· the Par1iament 
by our first woman President is historic on that count. 
But with all due respect to that august office, I would like 
to critically comment on behalf of my party and the poor. 
In a democracy, and this bears repeating, the welfare of 
the poor and the needy is paramount. By this criterion, 
is there anything substantial that lends hope to their 
dreams, especially farmers? I will confine rnyMIf only to 
agriculture, which still sustains the livelihood of 57 crore 
of our people. 

Permit me to quote certain statistir..s: Agriculture which 
accounted for 55"10 of our GOP in 1950-51, has tumbled 
to 20"10 in 2006-07, with services now accounting for 
55% of GOP. In 2004-05 while agriculture accounted for 
52% of total workforce, it formed only 20.2"10 of total 
GOP. 

19.57 hr •. 

[MR. DEPUTY-SPEAKER in the Chsilj 

This has to be read along with the candid observation 
made in NSSO 62nd round report on employment 8ituation 
of India in 2005-06: 'Agriculture sector Is projected to 
generate no increase in employment during the 11 th plan 
period Public sector which accounted for 54% of 
agricultural Gross Capital Formation in 1980-81 has shrunk 
to around 25% by late 19908. This fall in public investment 
has led to net irrigated area remaining stagnant at around 
53-65 million hectares since mid-19908. NSSO 59th round 
which studied the issue of farmer indebtedness found 
that 42.3% of loans were availed of from moneylenders, 
traders, relatives and friends. Out of the Rs. 48,000 crore 
availed of from non-institutional chaMels, Rs. 18,000 crore 
was at an interest rate of 30% per annum or more. 

* A related aspect Is the extent of deprivation revealed 
in the National Family Health Sumty (NFHS-3), carried 
out during 2002-04: 48% of children below 3 and 49% of 
those under 6 suffer from malnutrition. Here, It is pertinent 
to quote the Magsaysay award winning journalist 
P. Sainath, who has mapped the contoura of our national 
destitution like few others have: "Meanwhile, the United 
Nations Human Development Report recorda that almost 
a third of India's children, or 30 per cent, are below 
average weight at birth. In Sierra Leone, ranked at 1 n 
rock bottom of the Human Development Index, we are 
ranked a dismal 128 down from 126 last year, it is 23 
per cent. Even in Ethiopia, ranked 169, the figure is 15 
per cent. So we're down there with the bottom five on 
that count: Or as Dr. R. Radhakrlshna (the economist 
who headed the Expert Group on Agricultural 
Indebtedness) and S. Chandrasekhar have it: 'The 
performance of India in terms of nutritional outcomes is 
worse than that of less developed African countries in 
recent years (UNDP 2003)." 

Public expenditure on agricultural research & 
extension was low at 0.49% of GOP, on average 
developing countries spend 0.7% and developed countries 
2-3"k. Research is paramount to overcome substantial 
variations in agro-climatic conditions, compatible with local 
farming requirements. No innovations have been 
envisaged, especially in dry land agriculture. China 
Agricultural University together with the International Rice 
Research Institute (IRRI), has been working on aerobic 
rice. Aerobic rice requires 50-70% Ie .. water, although 
its yields are about 30".'c. less than hybrid rice. 

Three vital suggestions I would like to make for 
ensuring our food security and sovereignty are: 

(a) Stowing wheat imports. 

(b) Bringing back Quantitative Restrictions: in 1998, 
ORs for 470 agricultural products were 
dismantled. In 1999, another 1,400 were brought 
under OGL. To compound this, average tariffs 
on agricultural imports were reduced from 100% 
in 1990 to 30% in 1997. 

(c) Scrapping the U.S India Knowledge Initiative in 
Agriculture which In effect is a plan to hand 
over control of India's seed sector and the retail 
mari<.t to transnational corporations. 

Unless, we have the political will and vision to 
implement such long-term measures, short-term steps 

• ........ ThIs part of the Speech w.. laid on the Table. 
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apart from creating temporary euphoria, will not 
substantially contribute to a life of dignity to the farmers 
of our country.· 

MR. DEPUTY·SPEAKER: Discussion on the Motion 
of Thanks is over. The reply to It will be given tomorrow. 
Now, the House shall take up Special Mentions. 

{Translation} 

·SHRI BHANU PRATAP SINGH VERMA (Jalaun): Sir, 
I would like to thank you for giving me time to speak on 
motion of thanks on Her Excellency the President's 
Address. The work done by the UPA during this period 
of almost four years and the works likely to be done by 
the UPA Govemment in the future have been mentioned 
in the address would have been much better, if the issue 
of suicides being committed by the farmers in 
Bundelkhand had found a mention In· the Hon'ble 
Presidents' Address. Today, by waiving off their loans, we 
are not addressing their problem of suicides. If we want 
to stop the farmers to Bundelkhand from committing 
suicides, then certainly Bundelkhand should be given a 
special package under which money should be spent on 
the problems being faced by the farmers so that the 
farmers are provided with water for agriculture. A dam 
should be constructed anywhere between Auraiya and 
Bhusanagar over Yamuna river so that the farmers from 
Auraiya, Kanpur Dehat, Fatehpur and Allahabad can be 
provided with water. Through this Dam the water can 
also be made available to the Jalaun and Hamirpur 
districts which will make the farmer self·reliant and also 
stop them from committing suicides. The Central 
Government is providing electricity to the villagers under 
Rajiv Gandhi hundred percent electrification scheme but 
the companies which have carried out the work in my 
State of Uttar Pradesh have used poor quality material. 
In those villagees where electrification has taken place 
recently, the poles have bent down and these poles are 
collapsing with the heavy blow of wind. Certainly, the 
Central Government should take care of it so that good 
and better quality work may be maintained while doing 
electrification and its benefits can be ensured to the 
villagers. I have already sent a complaint to the Minister 
with all the documents and the Central Govemment will 
definitely examine the matter. 

The Central Govemment has failed to defeat the 
terrorists bf!cause through all those terrorists who tried to 

• Speech was laid on the table. 

explode the Parliament House have been killed, yet AzaJ, 
who had planned the . terrorist attack, has not been hanged 
till today even after the verdict of the Supreme Court. 
Hon'ble Sir, almoet a couple of year back a bomb blast 
took place In the house of a person belonging to minority 
community In Samwar town of Jhanll District In my Lok 
Sabha Constituency. The explosion was 10 powerful that 
the body of the head of the family had blown up and 
fallen on the ground after getting entangled with the 
electric wires. The body parts of some people fell into 
the pond at the backside of the house. These body parts 
were seen to be floating in the pond for quite a few 
days. As long as, the UPA Govemment goes on ignoring 
such things for the sake of votes, definitely they cannot 
put any check on the terrorists. Under the Pradhanmantri 
Gramin Sadak Yojna the roads are being constructed in 
my district which are going In bad shape after one year 
only. The roads, which are already in good condition have 
been taken under Pradhan Mantri Gramin Sadak Yojna 
and these roads are being dug up for reconstruction but 
the pounding work on the roads Is being done with dry 
soil instead of using water. This is certainty a matter of 
concem. 

·SHRI SHANKHLAL MAJHI (Akbarpur): Sir, I am 
grateful to you for giving me an opportunity to apeak on 
the motion of thanks on President's Address, a complete 
document of the works done by the Government, and 
would like to draw the attention of the Govemment 
towards some Important issues. 

1. The prosperity of the country is not possible without 
the prosperity of farmers. The farmers cannot be benefited 
without implementing the Swaminathan report In toto. We 
cannot think about the welfare of farmers without deciding 
the cost price of agro·products due to which the farmers 
are in distress, as agriculture has become a 10 .. making 
business. As a result more than 40 thousands farmers 
have been compelled to commit suicide. The Govemment 
has started to waive off the loans taken by farmers prior 
to 2007 but It will not make them prosperous unleu they 
are provided fertilizers, seeds, pesticides along with 
adequate and timely electricity on aul*dlzed rat... The 
country caMot be made prosperous without giving due 
anentlon to these concrete measures to make the 
condition of the farmers strong. I therefore, demand that 
at least a grant of Rs. ten lakh may be given to thoae 
farmers who have committed suclda . 

• Speech was laid on the table . 
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2. We all know that Water is Life. The limited source 

of drinking water and steep decline water level of 839 
units out of 5723 units of the country is posing a serious 
thereat to the country. The unavailability of water for 
drinking and irrigation purposes has become the ca!JSe 
of sucides by farmers in Westem Uttar Pradesh especially 
in Bundelkhand. But neither arrangement nor any 
budgetary provision has been made in this reagrd. 

3. The entire Poorvanchal has been ruined due to 
devastating floods which caused loss of life and property 
of worth crores of rupees, and shortage of 
accommodation. But there is not mention in the 
President's Address about the sefety measures for the 
districts of Poorvanchal especially Ambedkar Nagar Basti, 
Sant Kabir Nagar, Gorakhpur, Deoria, Azamgarh, etc. 
neither any arrangements have been made in this regard. 

4. There were high talks about Sachchar Committee 
throughout the year but It also lacks proper arrangements. 
The poor weavers have been rendered jobless due to 
shortage of electriCity and their children are forced to 
remain hungry and resultantly have been victims of 
malnutrition. How can a hungry poor educate his children 
and it would not help Improve the condition of Muslim 
Community. The development of Muslim Community is 
not possible without providing infrastructure, adequate 
power and yarn on subsidized rates to weavers along 
with provisions for buying the finished goods and requisite 
funds for this. 

No arrangements have been made to provide free 
education in other integrated universities along ,with the 
demand to provide grants to Aligarh, Muslim University 
and Jamia Millia Islamia University. The suggestions of 
Sachchar Committee can be implemented by providing 
free books up to Secondary level along with free hostel 
facility and vocational education. 

5. The unemployment problem of the country cannot 
be removed by providing employment to mere 70 lakh 
families under the National Employment Guarantee 
Scheme. A survey conducted by National Sample Survey 
Organization has revealed that 5 per cent of the total 
population of the country i.e. 6-7 crore people are deprived 
of minimum means of livelihood. Only 2.7 crore people 
could be provided employment under NREGP. In such 
circumstances 3-4 crore people are compelled to sleep 
without food. Neither the problem of unemployment can 
be removed, nor the migration from villages to cities be 

stopped by merely making a statement to remove the 
unemployment. There is no meaning of having 9 percent 
GOP and more than 30 per cent growth In GOP unless 
any concrete plan is rnade for the 2-3 percent peopie 
having no food. 

6. The Prime Minister has admitted that It is shameful 
for the country that children and women are suffering 
from malnutrition. Unless the Government provide food to 
all, make them free from starvation and diseases, makes 
Public Distribution System transparent, unbiased and 
making distribution without corruption, expands Integrated 
Rural Development Programme and National Rural 
Guarantee Scheme and makes a concrete plan for 
effective and simplified I.C.D.S Vojana, the 'Bharat Ntrman' 
slogan of UPA will remain Just like the slogan of 'India 
Shining' given by NDA Government. 

Sir, the roads of all districts of my parliamentary 
constituency have been completely damaged due to three 
time torrential rains and floods since 2002 to date. 
Thousands of houses have collapsed. The poor people 
built them with many years of hard labour but now they 
have been rendered homeless. I met Rural Development 
Minister and demanded for a package of five thousand 
additional dwelling units for Ambedkar Nagar district but 
no arrangement has been made so far. 

Sir, through you, I demand a package of at least 
five thousand Indira Awas units along with hundred crores 
rupees for the damaged roads of entire districts of my 
constituency and with this, I conclude my speech. 

fTrsnsllllionJ 

SHRI SANTOSH GANGWAR (Barellly): Mr. Deputy 
Speaker, Sir, my constituency area Bareilly is one of the 
main metropolitan cities of Uttar Pradesh. Keeping in view 
its utility, the Government has decided to develop it as 
counter magnet under Na+ional Capital Region. It is getting 
all civic facilities which it deserves. The Uttar Pradesh 
Government had declared Bareilly as a metropolitan city 
25 years ago. Since then It has been developing as a 
metro city and the process is stili on. Recently, I have 
come to know that Bareilly is not included in the 
metropolitan category of the Union Government. It has 
been included in the category of small and medium cities. 
Therefore, it is not getting the facilities that it deserves. 
I would like to urge upon the Urban Development Minister, 
through you, to take necessary action in this regard and 
provide all such facilities to It that are being provided to 
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metropolitan city by getting It included In the Union list. 
, hope that he would give a direction to provide the 
same facilities by including It In the Union List. I hope 
that he would give a direction to provide the same facilities 
by including It in the Union List. Thank you. 

20.00 hr., 

MR. DEPUTY SPEAKER: The time of the House 
had been extended up to 8 p.m. If you agree it may be 
extended till the Zero Hour is over. 

SOME HONOURABLE MEMBERS: Yes, Sir. 

[Eng/ish/ 

SHRIMATI C.S. SUJATHA (Mavellkara): Mr. Deputy-
Speaker, Sir, I would like to raise an urgent matter of 
public importance. 

The prices of essential commodities are on the rise 
particulariy all the foodgrains across the country. The price 
of rice and wheat has been on the rise and there Is 
even scarcity of foodgrains in the market. The segregation 
of beneficiaries under the Public Distribution System as 
APL beneficiaries and BPL beneficiaries has, in effect, 
kept a larger number of deserving sections out of the 
benefits of the Public Distribution System. The efforts of 
the Government Since the introduction of the policy of 
economic liberalisation have been to undermine the 
importance of the Public Distribution System. The UPA 
Govemment assured in the Common Minimum Programme 
to strengthen the Public Distribution System and to move 
towards universalizing it. But that promise, even after four 
years in office, has not been fulfilled. 

The meager increase in the food subsidy allocation 
in the present Budget too Is Inadequate to ensure food 
security for more than 70 per cent of the population living 
below the poverty line. The needs of food deficit States 
like Kerala cannot be met with this. The Centre has 
reduced the allotment of rice to Kerala from 1,13,420 
metric tonnes to 21,334 metric tonnes which results in a 
shortage of 82 per cent for monthly distribution. This has 
severely affected the foodgrains availability and pushed 
the prices of foodgrains in the open market. Therefore, 
the Government should take urgent steps to universalize 
the Public Distribution System in order to ensure the 
food security of the vast majority of our population. 

SHRI MANJUNATH KUNNUR (Dharwad South): Mr. 
Deputy-Speaker. Sir, I thank you very much for giving 

me the opportunity to raise an urgent matter of public 
Importance. 

There is a need to expedite the construction of four 
lane road on NH-4 between ~80 and 404 kms. and a 
service road In Shiggaon Town In Haveri District of 
Kamataka under th8 Golden Quadrilateral Project. Thil 
road ought to have been completed by September, 2003, 
but till today the road has not been completed. The 
Govemment of India has extended the deadline and the 
road Is in the worst condition In and around towns IHee 
Chitradurg&, Davangere, Haveri and Hubll. Then, they 
have constructed a fly-over bridge In Kakol village In 
Haveri District which is also Incomplete. So, the 
maintenance of the road is very bad. So, I urge upon 
the Govemment to take immediate action to repair the 
road. 

Regarding the construction of service road in 
Shiggaon town, I would like to submit that they have laid 
a road of only 3 metres on the left hand side and on the 
right hand side. They have to lay the road for at least 
7 metres on both sides for the movement of carts, 
vehicles etc. Now, due to the narrow service road, a 
large number of accidents are taking place In Shlggaon 
town. As the service road Is very conge8ted near 
Shiggaon Bus Stand and the fly-over bridge, the vehicles 
are not able to move to and fro at this place. The office,.. 
of the National Highway Authority of India have asaured 
to construct 7 metres service road, but they have 
constructed only 3 metres to 3.5 metr .. road. It is 
absolutely necessary to take up the construction of this 
service road. The people of that area have become 
frustrated with the Government and they are resorting to 
ras/a mko agitation very frequentfy. 

Therefore, I urge upon the Government of India, 
through you, to take up these works Immediately, on top 
priority. 

[Ttansllllion/ 

SHRI BHANU PRATAP SINGH VERMA: Through you, 
would like to draw the attention of the Government 

towards a very important issue. The earth-work In 
connection with the road being constructed from Jhansl 
to Bar. by the Central Government under the Golden 
Quadrilateral Project is not up to the mark. Earth-fifling 
up to the level of one metre is being done without 
watering the soil. Presently that area Is facing draught 
condition and now road would be constructed there, but 
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the road will become so weak after one year that when 
the vehicles will ply on this road, there will be pltholes 
from place to place. This is the condition of the four-lane 
and six-lane road. The agencies which have been 
awarded the tender are not doing the work themselves. 
They have assigned the work to the local contractors 
due to which the work Is not being done up to the desIred 
standard qualitatively. 

I, therefore, demand that the Govemment should 
instruct these agencies to do the work themselves so 
that the common people could use and get benefit of 
roads being constructed. 

'SHRI P. MOHAN (Madurai): The Century year old 
louis Pasteur Institute in Coonoor, Tamil Nadu Is the 
pioneering institution of its kind in India that has been 
manufacturing life-saving vaccines like Anti-rabies, triple 
antigen, tetanus to prevent Oiptherea, Polio and Epilepsy 
alongwith Small-Pox. This is the first among the four such 
public sector units in India to have obtained ISO 
standardisation certificate. This institute can meet 60°"," of 
the total need of such vaccines in our country. The 
vaccines manufactured here are very-very economical 
when compared to such products available from the 
private sector. Anti Rabies vaccine costs Rs. 1501- at this 
institute whereas it costs Rs. 37/- to Rs. 12001- in the 
private market. Triple antigen costs Rs. 1.10 at this 
institute whereas it coats Rs. 10 to Rs. 18 at the hands 
of private players. The anti-epilepsy vaccine costa a mere 
60 paise per moil while it costs Rs. 2 to Rs. 3 in the 
private sector. WHO has recently suggested to this 
institute to do away with the bottlenecks that come in 
the way of obtaining Good Manufacturing Practice-GMP 
certificate. Instead of taking right steps to help strengthen 
this Pasteur Institute, the Executive Director is trying to 
convert this institute to a mere hospital thereby leaving 
the needy Indian Public to fend for themselves at the 
hand of exhorbltant private markets. Production of certain 
invaluable life saving vaccines have been stopped and 
some more production will also be stopped soon. CareiuHy 
bred 544 guinea pigs needed for quality tests have been 
wiped out thoughtlessly and there is an urgent need to 
rear them up once again following the cherished tradition 
of this institution. 

Hence, I urge upon the Prime Minister to intervene 
and impress upon the Health Ministry to go slow on this 
winding up operations and preserve this institute with a 
long term perspective and shelve the proposal to convert 
this great institute to a mere hospital. 

"English translation of the speech originally deUvered in Tamil. 

{English] 

SHRI A. V. BELLARMIN (Nagercoll): Thank you Sir. 
I would like to invite the urgent aHention of the 
Government over the perennial menace perpetrated by 
stray dogs in the remote villages, rural hamlets, urban 
and semi-urban centres in the country. The legislation 
enacted by the Govemment banning killing of stray dogs, 
using painless morphine drugs and treating it as a 
punishable offence, awarding fine and rigorous 
imprisonment, has prevented the authorities from doing 
away this menace. 

The prOliferation of the species has resuhed in 
running most of the stray dogs mad and their bites are 
spreading rabies incurabie and dreadful disease. Winter 
season Is the mating period for them and resulting in the 
growth of their population in alarming proportions. A 
haunting phenomenon being developed now-a-days is that 
the animals are turing blood thirsty as they are breeding 
upon the animal waste strewn away by the slaughter 
houses and butchers' malt, which is easily available, in 
rural and urban areas. Thus the dogs are tempted to 
attack the pet animals like goats, lambs and calves. Often 
they are much prone to attack the passers by. Such 
stray dogs often fall across the vehicle riders causing 
serious and fatal road accidents. 

It is very queer to know that the Act provides for 
sterilization and castration of dogs, ·-both male and female, 
by allotting enormous funds. It is funny to note tf'Iat a 
sum of Rs. 445 is sanctioned for castrating a single dog. 
But the matter of pity is that fabulous amounts are either 
being kept unutilized or are being misused. 

I therefore, request the Govemment to bring In a 
suitable amendment in the Act enabling the local 
administration to kill the stray dogs 'calling them mad 
and a matter of euthanasia having mercy fO( mankind' so 
that this menace may be eradicated permanently. 

SHRI VARKALA RAOHAKRISHNAN (Chirayinkil): Mr. 
Deputy-Speaker, Sir, the State of Kerala is on the verge 
of an acute shortage of power. This has happened 
because of the recent decision of the Central Govemment 
to cut down the Central allocation of power supply to 
Kerala. We see that the Govemment Is forced or the 
Electricity Board is forced to impose Ioad-sheddlng in the 
State. The net result will be that the normal life in Kerala 
will be curtailed. The factories will not function, and it will 
also affect the functioning of other institutions also. 

So, conSidering all these aspects, I request the 
Centrai Govemment to restore the power supply which 
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wa8 there long before. The recent cut may be withdrawn 
and the State be saved from power Ihortage. 

SHRI ABU AVES MONDAL (Katwa): Mr. Deputy-
Sp~r, Sir, I would like to raI .. a very burtng Isaue. It 
is a matter of great concem that the Union Govemment 
has taken decleion to cion down different TV relay 
centres of the country In the name of upgradation of 
LPTVllnstaliation of high-power transmitter. Electronic 
media today being the moat competitive and challenging 
broadcaster, ltle LPTV units in the different parts of the 
country should be used for spreading the voice of the 
local regional people. 

In West Bengal, as I know, Prasar Bharati has 
decided to close down two LPT centres, namely Ranaghat 
and Kalna. I would like to inform the House that Krishi 
Darshan and other few programmes have become much 
popularized of the.. centres. 

These LPTVs have been installed to give extensive 
coverages of terrestrial transmission in regional language 
and to uplift the rich heritage of local culture covering 
almost 99.13 per cent of the people in the largest 
democracy of the world. 

Keeping in view the subjective regional programmes 
within the present infrastructure, I urge upon the Ministry 
of Information and Broadcasting Department, Government 
of India to continue the LPTV centres with programmes 
of national interests and grass-root people without closing 
down the said existing centres. 

[Translation] 

SHRI CHANDRAKANT KHAIRE (Aurangabad, 
Maharashtra): Mr. Deputy Speaker, Sir, hon'ble Minister 
of Finance has announced waiving of loans of farmers. 
Its reality Is something different. It has come to the notice 
after talking to the farmers. I congratulate the Minister of 
Finance that he has accepted our demand by waiving of 
loans of the farmers. To get this demand accepted 
thousands of farmers had staged a public demonstration 
under the leadership of our Shiv Sena Chief Shrl Uddhav 
Thakre in Sahgaon, Pune and Dhulia, but the demand of 
loan waiver has not been met in toto 80 far. Only 50 per 
cent farmers in Marathwada and 30 per cent in Vldharbha 
will get benefit of this loan waiver In Maharashtra. At the 
same time, there are farmers holding at least five acre 
agriculture land and they have been making timely 
payment of the installments of their loans. 

fEn~] 

MR. DEPUTY-SPEAKER: What is your demand? 

[T,.nNlion} 

SHRI CHANDRAKANT KHAIRE: Sir, let me continue. 
There II no benefit to the farmera who have been maIdng 
timely payment of the Installments of their Ioane to the 
banka or the financial in8tltutlone. ThoM who did not 
make regular payment have been benefited. That II why 
they are saying whether they have commiIted any mIatake 
by making ~ payment of the inatallmenta. So, they 
should al80 be considered In this context. This la the 
request which I want to make to the Mlnleter of FInance 
through you. V .... rday under the leadership of hon'bIa 
Uddhav Thakre Ji, the team of five Members of Partlament 
including myself-Adaul Ji, Gudhe Ji, V.dav JI and 
Sanjay JI, who is the Member of Parliament, Rajya Sabha-
viaited Marathw.da and Vidharabha and personally 
interacted with the farme ... over there. So, we are putting 
before you the feellnga and reactlona of the tarme.... The 
benefit of this loan waiver la, in fact, not reaching them. 

Mr. Deputy Speaker, Sir, about 5500 farmera in 
Maharashtra and 1,50,000 in the whole country have 
committed aulclde. There was no mention eout thll thing 
In the Presidenrl Addntu. There should have been some 
help to auch people. There was al80 no mention about 
the loans given by the money lende... at the exorbitant 
rate of Interest. Our Minister of Agriculture has atated 
that the farmers should not repay their loans to the 
moneylenders In Maharuhtra; but what il about the 
farme ... who were given loans by the moneylende... by 
taking their thumb impreuiona on stamp paper. There 
should be some stringent action for this. The tOiai loans 
of such farme... ahould be waived for only then the 
incidence of suicide by the farmers will be checked and 
they will be benefited from this budget. ThIll II the demand 
on the part of our party Shiv Sena. 

MR. DEPUTY SPEAKER: There il no luch lengthy 
maner In Special Mention. 

{English} 

DR. K.S. MANOJ (Alleppey): Mr. Deputy-Speaker, Sir, 
I would like to mention a very Important matter of concem 
of the farmers of my district and also Kuttanad. When 
the Govemment announced 31 districts as the Distre .. -
prone Districts In the country, two Districts In my State-
one is AJappuzha and the other one is ldukki--have been 
left behind. Later on, the Government of India has 
appointed a CommIttee headed by a renowned .g~raI 
scientist, Dr. M.S. Swaminathan to study on the agranan 
crisis and ecological security of the wetland system of 
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Kuttanad, Alappuzha District. The Committee has 
submitted its Report and the State Government of Kerala 
has submitted a detailed project report, as per the 
direction from the Ministry of Agriculture, Government of 
India but the final clec:iaion on that detailed project report 
has not yet been taken. Sir, it was, with great expectation 
and hope, the people of Kuttanad welcomed the project 
but now the people are distressed and despondent as 
no steps have been taken by the Government of India. 
Sir, it is leamt that the Planning Commission has cleared 
the proposal and it is awaiting the Cabinet note. 

So, I would urge upon the Government to take 
immediate steps to sanction and implement the project 
80 that the agrarian crisis in that region, that is, the 
region of Kuttanad, could be met out. Thank you. 

SHRIMATI JHANSI lAKSHMI BOTCHA (Bobbili) 
Mr. Deputy Speaker, Sir, Kindly permit me to raise a 
very important matter of urgent public importance during 
Zero Hour today regarding speedy takeover of Bharat 
Heavy Plate Vessels limited, Visakhapatnam by Bharat 
Heavy Electricals limited. 

Based on the Union Cabinet decision on 26th 
November, 2007 BHPV once again submitted revaluation 
report valued by the Industrial Credit Rating Agency to 
the Ministry of Heavy Industry for immediate takeover of 
BHPV by BHEl. I understand that the report is under 
study and review by the Finance Department of the 
Ministry of Heavy Industry for sending the same to the 
Finance Ministry for their comments. The employees of 
BHPV are eagerly looking at the Centre and public 
representatives for an early settlement of the Issue once 
and for all. 

Since BHPV and BHEl are under administrative 
control of the Department of Heavy Industry, the takeover 
process will not pose any problem. Therefore, through 
this House, I would request the Govemment to expedite 
the process. Thank you. 

SHRI G. KARUNAKARA REDDY (BeHary): Mr. Deputy 
Speaker, Sir, I would like to draw the attention of the 
Union Health Ministry about the high prevalence of HIVI 
AIDS incidence in Bellary District, Karnataka and about 
the successful steps being initiated by Bellary District AIDS 
Prevention Society (BDAPS) to bring it down with the 
help of ·Coordinated HIV/AIDS Response through Capacity 
Building and Awareness· (CHARCA), a joint United 
Nations project in reducing women vulnerability to HIVI 
AIDS. 

Sir, when the project was progre88ing and the 
population of 398 villages was covered, the Union 
Government suddenly stopped the project. Sellary was 
the only district In Kernataka and among the six districts 
In the country selected by UNDP for Implementing the 
HIV AIDS -CHARCA programme. The rnaln Intention of 
the project was to bring down the spread of HIV Infection 
among women between the age 13 to 25 years. 

Sir, Bellary District AIDS Prevention Society Is the 
only district level society in Kernataka and the second in 
the country, next to Mumbai Mahanagar Pallka. Sir, the 
previous Union Govemment has announced to make 
Bellary as AIDS-free district. Among the other activities, 
thE! CHARCA village information centres were eet up in 
146 villages. The efforts put in by BDAPS and Its partners 
had started yielding positive results with the HIV 
prevalence which was 1.7 per cent in the year 2003-04 
and has now come down to 1.1 per cent. Yet the 
percentage is considered as very high going by the 
national average. 

MR. DEPUTY SPEAKER: What Is your demand? 

SHRI G. KARUNAKARA REDDY: Sir, I am coming 
to my demand. It Is surprising that suddenly the project 
has been stopped and there are no signa of it being 
extended. Such being the s1tuation and Sellary faCing a 
lot of Immigration, there Is an urgent need to extend this 
programme to the Bellary district. 

I WOUld, therefore, urge upon the Union Government 
to consider extending of the CHARCA scheme and provide 
necessary Central assistance to curb the prevalence of 
the HIV/AIDS in Bellary district. 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE): Thank you, Sir. 

MR. DEPUTY-SPEAKER: The House stands 
adjourned to meet again at 11 a.m. on 5th March, ~008. 

20.21 hr •• 

ThtJ Lok SsbM then MIOUmtKf lUI EItwsn of 
the CIocIr on Wsd76sd.9X AMtr:I1 5; 20081 

Ph8Igun8 15, 1929 (Sslrs). 



825 PHALGUNA 14, 1828 (SMI) ~I 821 

ANNEXURE I 1MmIJMt. .. IndtIx to I.IMIwrwI 0IMtIIitJn6 

".".,.,. ... Indu ItJ SIM1wJ au.tIons SI.No. Member', Name au.tlon Number 

SI.No. Member's Name Question Number 1 2 3 

1. Shrl Acherl .. Buu Deb 99 1. Shrl Adsul, Anandrao Vlthoba 888, 927, 943, 

2. Shrl Adlul, Anandrao Vlthoba 84 
949 
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